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No 1367. - CONVENTION 1 COMMERCIALE ENTRE LA R]RPUBLIQUE
TCH]RCOSLOVAQUE ET LA RtPUBLIQUE DE POLOGNE. SIGNP-E
A PRAGUE, LE 23 AVRIL 1925.

Texte officiel /ranfais communiqud par les daliguls permanents de la Rdpublique tchicoslovaque
et de la Pologne ii la Socilti des Nations. L'enregistrement de cette convention a eu lieu le
17 novembre 1926.

LE PRtSIDENT DE LA RPPUBLIQUE TCHtCOSLOVAQUE, d'une part, et LE PR.SIDENT DE LA
RtPUBLIQUE DE POLOGNE, d'autre part, animus d'un 6gal dsir de favoriser et de d~velopper les
relations commerciales entre les deux pays, ont d6cid6 de conclure une convention commerciale
et ont nomm6 h cet effet comme leurs pl6nipotentiaires, savoir:

LE PRPSIDENT DE LA RtPUBLIQUE TCHtCOSLOVAQUE :

Monsieur le Dr Edouard BENEg, ministre des Affaires 6trang~res;

LE PRtSIDENT DE LA RtPUBLIQUE DE POLOGNE :

Monsieur le Dr Alexandre SKRZYf4SKI, ministre des Affaires 6trang~res ; et
Monsieur l'ing~nieur Joseph KIEDROI;, ministre de l'industrie et du commerce;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirslrespectifs, trouv6s en bonne et due
forme, ont convenu des articles suivants :

Article Premier.

Les ressortissants de chacune des Hautes Parties contractantes jouiront, en ce qui concerne
1'6tablissement et l'exercice du commerce et de l'industrie sur le territoire de 1'autre Partie contrac-
tante, de tous les privilges, immunitds et avantages accord~s h la nation la plus favoris6e.

Article]II.

Les ressortissants de 'une des Parties contractantes, se rendant aux foires et marchds sur
le territoire de 'autre, A l'effet d'y exercer leur commerce, seront r~ciproquement trait6s comme
les nationaux, s'ils peuvent pr6senter une carte d'identit6 d'apr6s le module annex6 h la pr6sente
convention, d~livr~e par les autorit6s de 1'Etat dont ils sont ressortissants.

I L'dchange des ratifications a eu lieu AL Varsovie, le 22 octobre 1926.
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I TRADUCTION. - TRANSLATION.

No. 1367. - COMMERCIAL CONVENTION 2 BETWEEN THE REPUBLIC
OF CZECHOSLOVAKIA AND THE REPUBLIC OF POLAND. SIGNED
AT PRAGUE, APRIL 23, 1925.

French oficial text communicated by the Permanent Delegates of the Czechoslovak Republic and of
Poland accredited to the League of Nations. The registration o/ this Convention took place
November 17, 1926.

THE PRESIDENT OF THE REPUBLIC OF CZECHOSLOVAKIA, of the one part, and THE PRESIDENT
OF THE REPUBLIC OF POLAND, of the other part, being equally desirous of promoting and deve-
loping commercial relations between the two countries, have resolved to conclude a Commercial
Convention and have for this purpose appointed as their Plenipotentiaries

THE PRESIDENT OF THE REPUBLIC OF CZECHOSLOVAKIA:

Dr. Edward BENE9, Minister for Foreign Affairs;

THE PRESIDENT OF THE POLISH REPUBLIC:

Dr. Alexander SKRzYi SKI, Minister for Foreign Affairs; and
M. Joseph KIEDRO9I, Minister for Industry and Commerce;

Who, having communicated their full powers found in good and due form, have agreed as
follows:

Article I.

The nationals of each of the High Contracting Parties shall enjoy, as regards establishment
and the carrying on of trade and insdustry in the territory of the other Contracting Party, the same
privileges, immunities and advantages as are granted to the most favoured nation.

Article II.

The nationals of each of the Contracting Parties proceeding to fairs and markets in the territory
of the other Contracting Party for the purpose of carrying on their trade, shall receive reciprocally
the same treatment as nationals provided they hold identity cards, a specimen of which is attached
to the present Convention, issued by the authorities of their own country.

1 Traduit par le Secr6tariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations, of Nations.

2 The exchange of ratifications took place at Warsaw, October 22, 1926.
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Article III.

Les ressortissants de chaque Partie contractante seront trait6s sur le territoire de 'autre Partie
contractante, par rapport h leur situation juridique, leurs biens mobiliers et immobiliers, leurs droits
et int~rts, aussi avantageusement que les ressortissants d'un tiers Etat quelconque. Ils seront libres
de r6gler leurs affaires sur le territoire de l'autre Partie contractante, soit personnellement, soit par
un interm~diaire de leur propre choix, sans 6tre soumis h cet 6gard h d'autres restrictions que celles
pr~vues par les lois et r~glements en vigueur sur le territoire respectif.

Ils auront le droit d'ester en justice et auront acc~s libre aupr~s des autorits de l'autre Partie
contractante. Ils pourront se servir, pour la sauvegarde de leurs int~r~ts, d'avocats ou de mandataires
choisis par eux-m~mes, sans 6tre soumis h d'autres restrictions que celles pr6vues par les lois et r~gle-
ments en vigueur sur le territoire respectif, et seront traits sous tous les rapports de la m~me
mani~re que les ressortissants d'un autre Etat quelconque.

Article IV.

Les ressortissants de 'une des deux Parties contractantes ne seront astreints sur le territoire
de 1'autre h aucun service obligatoire, soit dans les armies de terre ou de mer, soit dans les gardes ou
milices nationales. Ils seront exempts de toute taxe, de quelque nature que ce soit, impos~e au lieu
du service militaire personnel, de toutes prestations et requisitions militaires personnelles, mais ils
seront soumis, en ce qui concerne les biens meubles ou immeubles qu'ils poss dent dans le pays, aux
r~quisitions militaires et h la charge des logements militaires dans les m~mes conditions que les
nationaux.

Article V.

Les soci6t6s anonymes et autres soci6t~s commerciales, industrielles ou financires, y compris
les compagnies de navigation, qui ont leur si~ge sur le territoire de l'une des Hautes Parties contrac-
tantes et qui, d'apr~s les lois de cette Partie, y sont 16galement constitutes, seront autoris6es 6gale-
ment sur le territoire de 1'autre Partie k d6fendre tous leurs droits et sp~cialement h ester en justice
comme demanderesses et comme d~fenderesses, en se soumettant aux lois et ordonnances y relatives,
en vigueur sur le territoire de cette autre Partie.

L'admission des soci~t~s 6nonc~es ci-dessus, l6galement constitu~es sur le territoire de l'une
des Hautes Parties contractantes, qui voudront, apr~s l'entr6e en vigueur de la prsente convention
6tendre leur activit6 sur le territoire de l'autre Partie et qui, h cet effet, auraient besoin d'une auto-
risation sp~ciale, sera r~gie par les lois et ordonnances en vigueur sur le territoire de l'Etat respectif,
6tant entendu que l'admission des banques et soci~t6s d'assurances sera r6gie par les lois et ordon-
nances sp~ciales y relatives de l'Etat respectif.

Les soci6t6s, une fois 1kgalement tablies, jouiront, au point de vue du droit objectif, du m~me
traitement que les soci6t6s analogues d'un tiers pays quelconque, toutefois sans pr~judice aux
decisions prises en vertu du droit de concession ou aux d~cisions administratives de caract~re
d4libratoire.

Article VI.

Les ressortissants de chacune des deux Parties contractantes, ainsi que les soci~t6s commerciales
et industrielles n'auront h payer, pour l'exercice du commerce et de l'industrie sur le territoire de
l'autre Partie contractante, aucun imp6t, taxe ou droit, autres ou plus 6lev~s que ceux pergus des
nationaux.

Article VII.

Les droits intdrieurs, per~us pour le compte de l'Etat, des communes ou des corporations, qui
gr~vent ou gr~veront la production, la fabrication ou la consommation d'un article sur le territoire

NO 1367
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Article III.

The nationals of each Contracting Party shall receive in the territory of the other Party, as
regards their legal status, their movable and immovable property, and their rights and interests,
treatment as favourable as the nationals of any third State. They shall be at liberty to transact
their business in the territory of the other Contracting Party, either in person or through some
agent of their own choice, and shall not in this respect be subject to any other restrictions than those
laid down by the laws and regulations in force in the respective countries.

They shall have the right to appear in the courts, and have free access to the authorities of
the other Contracting Party. They may employ counsel or agents of their own choice to
safeguard their interests, and shall not in this respect be subject to any other restrictions than
those laid down by the laws and regulations in force in the respective countries, and shall be
treated in all respects in the same manner as the nationals of any other State.

Article IV.

The nationals of each of the Contracting Parties shall not be liable in the territory of the other
to any compulsory service, whether in the army, the navy, or in the national guard or militia.
They shall be exempt from all taxes of whatever nature imposed in lieu of personal military service,
and from all personal military contributions and requisitions, but, as regards movable or immovable
property which they possess in such country, they shall be subject to the same regulations regarding
military requisitions and billeting as nationals.

Article V.

Joint stock companies and other commercial, industrial or financial associations, including
shipping companies, legally constituted in accordance with the laws of one of the High Contracting
Parties, and having their registered offices within its territory shall also be authorised, within the
territory of the other Party, to defend their. rights, and especially to appear before the Courts as
plaintiffs or defendants, provided that they comply with the relevant laws and decrees in force in the
territory of that other Party.

The admission of the above-mentioned companies, legally constituted in the territory of one
of the High Contracting Parties, which may desire, after the coming into force of this Convention,
to extend their activities to the territory of the other Party, and which for this purpose would need
a special authorisation, shall be subject to the laws and decrees in force in the territories of the
respective countries, it being understood that the admission of banks and insurance companies
shall be governed by the particular laws and decrees of the respective countries.

Such companies, when they have once been legally constituted, shall enjoy, from the standpoint
of positive law, the same treatment as similar companies of any third country, without prejudice,
however, to any decisions taken under the concession laws or to administrative decisions of a
deliberative nature.

Article VI.

The nationals of each of the two Contracting Parties, and commercial and industrial companies,
shall not be subject, as regards the carrying on of their trade or industry within the territory of
the other Contracting Party, to any tax, charge or duty of any kind other or higher than those imposed
on nationals.

Article VI.

Internal duties levied for the benefit of the State, communes or corporations which are or
may hereafter be imposed on the production, manufacture or consumption of any article in the

No. 1367
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de l'une des Hautes Parties contractantes, ne frapperont sous aucun motif les produits de l'autre
Partie d'une mani&re plus forte ou plus g~nante que les produits indig~nes de la m~me espce ou
ceux de la nation la plus favoris~e.

Article VIII.

I1 est entendu toutefois que les stipulations des articles pr6cedents, en tant qu'elles garantissent
le traitement de la nation la plus favoris~e, ne d~rogent en rien aux lois, ordonnances et r~glements
sp~ciaux en matire de commerce, d'industrie, de police, de sfiret6 g6n~rale et d'exercice de certains
m~tiers et professions, qui sont ou seront en vigueur sur le territoire des Hautes Parties contractantes
et applicables h tous les 6trangers en g~n6ral.

Article IX.

Les marchandises, les produits naturels ou fabriquds de l'une des Hautes Parties contractantes
ne seront pas soumis, h leur importation sur le territoire douanier de l'autre Partie, aux droits ou
taxes - y compris toutes les taxes suppldmentaires et surtaxes - autres ou plus 6lev6s que ceux
qui sont ou seront per~us des marchandises ou produits d'un tiers pays quelconque.

A l'exportation du territoire douanier de l'une des Hautes Parties contractantes sur le terri-
toire douanier de l'autre Partie contractante, ne seront pas pergus des droits de sortie ou des taxes
autres ou plus 6lev6s qu'h l'exportation des m~mes objets pour les pays les plus favoris6s h cet 6gard.

En outre, h d'autres 6gards, chacune des Hautes Parties contractantes s'engage h ne pas
soumettre l'importation et l'exportation, dans les relations avec l'autre Partie, h un traitement
autre ou moins favorable qu'il n'est appliqu h un tiers Etat quelconque, notamment en ce qui
concerne les prescriptions douani~res et leur application, le procMdd de la v6rification et de l'analyse
des marchandises import6es, les conditions du payement des droits de douane et des taxes, la classi-
fication et l'explication des tarifs, et l'exercice des monopoles.

Article X.

Sans prejudice des dispositions de l'article IX, les marchandises, les produits naturels ou fabri-
qus de la R6publique tch~coslovaque, 6num6rs h la liste A ci-annex~e, bn6ficieront h leur impor-
tation sur le territoire douanier de la R~publique de Pologne des pourcentages de reduction indiqu6s
hladite liste.

Les marchandises, les produits naturels ou fabriqu6s du territoire douanier de la R6publique de
Pologne, dnum6r6s h la liste B ci-annex6e, bn6ficieront h leur importation dans la R~publique
tch6coslovaque des pourcentages de. r~duction indiquds h ladite liste.

Les pourcentages indiqu~s aux listes A et B resteront les m6mes, quels que soient les rel~vements
ou abaisements des droits de douane d'entr6e.

Article XI.

Les marchandises les produits naturels ou fabriqu6s de la R6publique tch6coslovaque, 6num6r6s
. la liste C ci-annexde, ne pourront pas 6tre soumis h leur importation sur le territoire douanier de la

R~publique de Pologne aux droits plus 6lev6s que ceux qui sont inscrits dans cette liste.
Les marchandises, les produits naturels ou fabriqu~s du territoire douanier de la Rdpu-

blique de Pologne, 6num6r~s h la liste D ci-annex6e, ne pourront pas 6tre soumis h leur impor-
tation sur le territoire douanier de la Rdpublique tch~coslovaque aux droits ou taxes plus 6lev6s
que ceux qui sont inscrits dans cette liste.

Les dispositions du pr6sent article ne portent nullement atteinte h la clause de la nation la plus
favoris6e, stipul6e h l'article IX de la pr~sente convention.

No 1367
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territory of one of the High Contracting Parties, shall not for any reason constitute a higher or more
burdensome charge on products of the other Party than that imposed on similar goods of the home
country or of the most favoured nation.

Article VIII.

It is nevertheless understood that the stipulations set forth in the preceding Articles, in so
far as they guarantee most-favoured-nation treatment, shall not in any way affect the laws, decrees
and special regulations relating to trade, industry, police and general security or the exercise of
certain occupations and professions, which are or may be in force in the territory of the High
Contracting Parties and which are applicable to all foreigners in general.

Article IX.

The products of the soil or industry of one of the High Contracting Parties imported into the
Customs territory of the other Party shall not be liable to any duties or taxes - including all
supplementary taxes and surcharges - other or higher than those which are or may hereafter be
imposed on the goods or products of any third country.

Exports from the Customs territory of one of the High Contracting Parties to the Customs
territory of the other Contracting Party, shall not be liable to export duties or taxes other or higher
than those imposed on the same exports to countries most favoured in this respect.

Further, in other respects each of the High Contracting Parties undertakes not to apply to
the imports and exports of the other Party any treatment other or less favourable than that applied
to any third State, especially as concerns Customs regulations and their application, the method
of verifying and analysing imported goods, the conditions for the payment of Customs duties and
charges, the classification and interpretation of tariffs, and the operation of monopolies.

Article X.

Without prejudice to the provisions of Article IX, the products of the soil and industry of
the Czechoslovak Republic, enumerated in the annexed list A, imported into the Customs teri' ory
of the Polish Republic, shall enjoy the percentage reductions shown in the said list.

The products of the soil and industry of the Polish Republic enumerated in the annexed
list B imported into the Czechoslovak Republic, shall enjoy the percentage reductions shown in
the said list.

The percentages shown in lists A and B shall remain the same, whatever increases or reductions
may be made in import duties.

Article XI.

The products of the soil and industry of the Czechoslovak Republic, enumerated in the annexed
list C, imported into the Polish Republic, shall not be liable to higher duties than those shown in
the said list.

The products of the soil and industry of the Customs territory of the Polish Republic enumerated
in the annexed list D, imported into the Customs territory of the Czechoslovak Republic shall not
be liable to higher duties or taxes than those shown in the said list.

The provisions of this Article shall in no way affect the most-favoured-nation clause in Article IX

of the present Convention.
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Article XII.

Les dispositions de l'article IX ne s'appliquent pas
Io Aux faveurs actuellement accorddes ou qui pourraient 6tre accorddes ultdrieure-

ment h des Etats limitrophes pour faciliter le trafic local entre les habitants de la zone
fronti~re ;

20 Aux faveurs spdciales rdsultant d'une union douani~re;
30 Au rdgime douanier pr6vu par l'article 222 du Trait6 de Saint-Germain et par

l'article 205 du Trait6 de Trianon ;
40 Au regime provisoire douanier entre les parties polonaise et allemande de la

Haute-Sildsie, prdvu par la Convention 1 germano-polonaise de Gen~ve, du 15 mai 1922.

Article XIII.

Les deux Parties contractantes sont convenues que les restrictions ou prohibitions concernant
l'importation et l'exportation de certaines marchandises ne seront appliqudes que pendant le temps
et dans la mesure absolument n6cessit6es par les conditions 6conomiques, 6tant entendu qu'un arran-
gement spdcial sera conclu entre les deux gouvernements, pour faciliter l'6change des marchandises
pendant la pdriode dans laquelle le rdgime ci-dessus mentionn6 reste encore en vigueur.

Article XIV.

Abstraction faite des restrictions mentionnies h l'article XIII, on ne pourra 6tablir d'exceptions
aux dispositions concernant la pleine libert6 commerciale ddsir6e par les Hautes Parties contrac-
tentes, que dans les cas suivants et en tant que ces exceptions seront applicables h tous les pays se
trouvant dans des conditions identiques :

a) Pour raisons de sfiret6 publique;
b) Pour raisons de sant6 ou comme prdcauti6n contre les maladies des animaux ou

des vdg6taux, tout en se conformant aux r~gles internationales universellement reconnues;
c) Pour les marchandises qui dans un des Etats contractants font l'objet d'un mono-

pole d'Etat ;
d) Dans les cas d'vdnements graves intdressant la sfiret6 de l'Etat ou les intdr~ts

vitaux du pays.

Article XV.

Afin d'assurer au commerce rdciproque les avantages du traitement selon la pr6sente conven-
tion et afin d'exclure, en mme temps, tout abus possible, chacune des Parties contractantes pourra
demander que les produits naturels ou fabriquds de l'autre Partie soient accompagnds, lors de leur
importation, d'un certificat d'origine.

Les certificats d'origine seront d6livrds par la chambre de commerce dont relive l'expdditeur,
ou par toute autre autorit6, groupement 6conomique ou autre institut que le pays destinataire aura
agr66.

Ils pourront 6tre l6galisds par un reprdsentant diplomatique ou consulaire du pays destinataire.

Article XVI.

Chacune des Hautes Parties contractantes s'engage h prendre toutes les mesures ndcessaires
pour garantir d'une mani~re effective les produits naturels ou fabriqu6s, originaires de l'autre Partie

1 Vol. IX, page 465 ; et vol. XIX, page 282, de ce recueil.
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Article XII.

The provisions of Article IX shall not apply :

(i) To favours which are or may subsequently be granted to neighbouring countries
to facilitate frontier traffic ;

(2) To special concessions made in consequence of a Customs Union;

(3) To the Customs rdgime laid down in Article 222 of the Treaty of Saint-Germain
and in Article 205 of the Treaty of Trianon ;

(4) To the provisional Customs r6gime in force between the Polish and German
parts of Upper Silesia, laid down in the Germano-Polish Convention 1 of Geneva, dated
May 15, 1922.

Article XIII.

The two Contracting Parties are agreed that restrictions or prohibitions concerning the import
and export of certain goods shall only be applicable for the period and to the extent rendered
absolutely necessary by economic conditions, it being understood that a special agreement shall
be concluded between the two Governments to facilitate the exchange of goods during the period
for which the above-mentioned regime shall remain in force.

Article XIV.

Apart from the restrictions mentioned in Article XIII, exceptions to the provisions relating
to the complete commercial liberty desired by the High Contracting Parties, shall only be made
in the following cases, and only provided that these exceptions are applicable to all countries in
which the same conditions prevail :

(a) For reasons of public safety;
(b) For reasons of health, or as a precaution against diseases of animals or plants,

in conformity with generally recognised international regulations ;
(c) For goods which constitute a State monopoly in one of the Contracting States;

(d) In cases of grave events affecting the safety of the State or the vital interests

of the country.

Article XV.

In order to ensure to the commerce of both countries the benefits of the present Convention
and at the same time to avoid any possible abuses, each of the Contracting Parties may require
that the products of the soil and industry of the other Party shall be accompanied on importation
by certificates of origin.

The certificates of origin shall be issued by the consignor's Chamber of Commerce, or by any
other authority, economic group or other institution approved by the country of destination.

They may be authenticated by a diplomatic or consular representative of the country of

destination.

Article XVI.

Each of the High Contracting Parties undertakes to adopt all the necessary measures effectively
to safeguard the products of the soil and industry of the other Contracting Party against unfair

1 Vol. IX, page 465 ; and Vol. XIX, page 282, of this Series.
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contractante, contre la concurrence d6loyale dans les tractations commerciales, notamment h r~pri-
mer et h prohiber par la saisie ou par toute autre sanction appropri~e, conform~ment h sa propre
16gislation, 1'importation, l'entreposage et l'exportation, ainsi que la fabrication, la circulation, la
vente et la mise en vente h 1'int~rieur de tous produits portant sur eux-m~mes ou sur leur condi-
tionnement imm~diat, ou sur leur emballage ext~rieur, des marques, noms, inscriptions ou signes
quelconques comportant, directement ou indirectement de fausses indications sur l'origine, l'esp~ce,
la nature ou les qualits sp~cifiques de ces produits ou marchandises.

Article XVlI.

Le transit des voyageurs, bagages et marchandises de toute nature, en provenance ou h desti-
nation du territoire de l'une des Parties contractantes h travers le territoire de l'autre Partie contrac-
tante, sera r~gl6 par les dispositions de la Convention 1 et du Statut sur la libertd du transit, sign6s
h Barcelone, le 20 avril 1921.

En outre, anim~es du d~sir de r~aliser dans la mesure du possible les intentions de l'article 23,
alin~a e) du Pacte de la Soci6t6 des Nations, relatives au maintien de la libert6 des communications
et du transit, les deux Hautes Parties contractantes, prenant en consid6ration leur situation g6ogra-
phique, s'engagent mutuellement d'assurer, en ce qui concerne les transports h destination de leurs
pays, la libert6 des communications et du transit 6tablie par le Statut de Barcelone, de manli~re que les
Hautes Parties contractantes n'invoqueront pas l'article 7 en cas de tension politique et que ladite
libert6 des communications et du transit subsistera m~me en cas de guerre, 6tant entendu toutefois
que ces mesures ne pourront pas aller h l'encontre de leurs droits et devoirs en tant que Membres de
la Socidtd des Nations.

Article XVIII.

Les dispositions des articles XX, XXI et XXII de la pr~sente convention seront appliqu~es,
en ce qui concerne les prix de transport, pour les marchandises en transit sur les lignes des chemins
de fer des Hautes Parties contractantes.

Article XIX.

I1 ne sera fait aucune difference de traitement entre les ressortissants des deux Parties contrac-
tantes, en ce qui concerne l'exp~dition, les prix de transport et les imp6ts publics affdrant au transport
sur les chcmins de fer dans le trafic des voyageurs et de leurs bagages, effectu6 dans les mmes
conditions.

Article XX.

Les marchandises remises au transport sur le territoire de l'une des Hautes Parties contrac-
tantes, ainsi que les marchandises h destination de ce territoire, b~ndficieront de plein droit, sur les
chemins de fer de 1'autre Partie contractante, du calcul le plus rdduit des prix de transport r~sultant
de I'application des tarifs int~rieurs ou communs en vigueur sur la ligne parcourue dans la direction
du parcours, applicables au transport des marchandises de m6me nature sans discrimination de
leur provenance ou destination. Toute clause prohibitive excluant l'application d'un tarif int~rieur
r~duit devra, en ce qui concerne les transports mentionn~s ci-dessus, tre consid~r~e comme nulle
et non avenue.

Le calcul le plus rdduit des prix de transport dont il est question h l'alin~a precedent, devra 6tre,
h la demande de l'une des Hautes Parties -contractantes, pris pour base lors de l'6tablissement des
tarifs communs int~ressant les deux pays.

I Vol. VI1 pag:. iii ; vol. XI, " o6 ; vol. XV, page 304 ; vol. X1X, pagc 278 ; vol. XXIV, page
154 ; vol. XXXI, page 244; vol. XXXV, page 298; et vol. XXX1X, page 166, de ce recueil.
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competition in commercial dealings and, in particular, to suppress and prohibit by seizure or by
any other appropriate penalty in conformity with its own legislation, the importation, warehousing
and exportation, and the manufacture, circulation, sale and offering for sale in the country of all
products bearing upon them, or upon their immediate packing, or on their outer wrappings, marks,
names, inscriptions or signs of any kind containing directly or indirectly a false indication of the
origin, kind, composition or specific qualities of such products or goods.

Article XVII.

The transit of passengers, luggage and goods of every kind coming from or proceeding to the
territory of either of the Contracting Parties through the territory of the other Contracting Party,
shall be regulated by the provisions of the Convention I and Statute on the Freedom of Transit,
signed at Barcelona, on April 20, 1921.

Further, being desirous of acting as far as possible in the spirit of Article 23 (e) of the Covenant
of the League of Nations, relating to the maintenance of the freedom of communications and transit,
the two High Contracting Parties, taking into consideration their geographical situation, undertake
mutually to ensure, as far as concerns transports consigned to their countries, the freedom of
communications and transit established by the Statute of Barcelona, in such a way that the High
Contracting Parties shall not invoke Article 7 in the event of political tension, and that the said
freedom of communications and transit shall subsist even in time of war, it being understood,
however, that these measures shall not conflict with their rights and duties as Members of the
League of Nations.

Article XVIII.

The provisions of Articles XX, XXI and XXII of the present Convention shall apply to the
rates for transporting goods in transit on the railways of the High Contracting Parties.

Article XIX.

As regards despatch, transport rates and public charges for the transport by rail, of passengers
and their luggage, no distinction shall be made between the nationals of the two Contracting Parties,
provided carriage is effected under the same conditions.

Article XX.

Goods despatched in the territory of one of the High Contracting Parties, or consigned to
such territory, shall ipso facto be entitled on the railways of the other Contracting Party to the
lowest transport rates resulting from the application of the internal or common tariffs in force
on the line used and applicable to the transport of goods of the same nature irrespective of their
origin or destination. Any prohibitive clause excluding the application of a reduced internal
tariff shall, for the purposes of the above-mentioned traffic, be regarded as null and void.

The lowest transport rates mentioned in the preceding paragraph shall, at the request of either
of the High Contracting Parties, be taken as the basis for drawing up the common tariffs affecting
the two countries.

I Vol. VII, page ii ; Vol. XI, page 406 ; Vol. XV, page 304 ; Vol. XIX, page 278 ; Vol. XXIV, page

154 ; Vol. XXXI, page 244 ; Vol. XXXV, page 298 ; and Vol. XXXIX, page 166, of this Series.
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En ce qui concerne l'exp~dition et les imp6ts publics aff6rant au transport des marchandises
mentionn~es ci-dessus, effectu~e dans les m~mes conditions, il ne sera fait aucune difference de
traitement relativement 4 leur provenance ou destination.

Article XXI.

Les dispositions pr~c~dentes ne visent pas les r~ductions de tarifs accorddes en faveur des ceuvres
de bienfaisance ou d'instruction publique, ni les r6ductions accord~es dans le cas d'une calamit6
publique, ni celles consenties aux fonctionnaires publics voyageant pour leurs affaires priv~es, ni en
faveur des transports de service des chemins de fer ou de l'administration civile ou militaire de l'Etat.

Article XXII.

Les deux Parties contractantes se garantissent dans leurs rapports r~ciproques, en mati~re de
tarifs des chemins de fer, le traitement de la nation la plus favoris&e et sont d'accord, dans le but
de faciliter le trafic international ferroviaire int~ressant leurs pays, d'exercer mutuellement une
politique tarifaire bienveillante.

Article XXIII.

Les Hautes Parties contractantes s'engagent h faciliter l'ablissement et l'ex~cution des trafics
directs par chemins de fer entre leurs territoires, ainsi que des trafics entre le territoire de l'une des
Parties contractantes et celui d'un tiers Etat h travers le territoire de l'autre Partie contractante.
A cette fin, des arrangements n~cessaires devront intervenir entre les administrations des chemins
de fer int~ress6es. Les autorit6s comp6tentes des deux Parties contractantes devront, en outre, assurer
l'tablissement de correspondances appropri~es des trains de voyageurs, l'admission h la circulation
des voitures directes, s'efforceront de simplifier et d'acc~l6rer l'accomplissement des formalit~s de
douane et de passeports et prendront soin d'assurer dans le trafic des marchandises l'ex~cution
rapide et r6guli6re des passeports.

Article XXIV.

Les ndgociants, les fabricants et autres industriels de l'un des deux pays qui prouvent par la
pr6sentation de leur carte de l6gitimation industrielle, d6livr&e par les autorit~s comp~tentes de
leurs pays, qu'ils y sont autoris~s h exercer leur commerce ou leur industrie et qu'ils y acquittent les
taxes et imp6ts pr6vus par les lois, auront le droit, soit personnellement, soit par des voyageurs h
leur service, de faire des achats dans le territoire de l'autre Partie contractante chez des n6gociants
ou producteurs ou dans les locaux de vente publics. Ils pourront aussi prendre des commandes,
m~me sur 6chantillons, chez les n6gociants ou autres personnes qui, pour leur commerce ou leur indus-
trie, utilisent des marchandises correspondant h ces 6chantillons. Ni dans l'un ni dans l'autre cas, ils
ne seront astreints h acquitter 4 cet effet une taxe sp6ciale.

Les voyageurs de commerce reprdsentants de maisons polonaises et tch6coslovaques, munis
d'une carte de 1gitimation mentionnde h l'article II de la pr6sente convention et ddlivr&e par les
autorit~s de leurs pays respectifs, auront le droit r~ciproque d'avoir avec eux des &hantillons ou
modules, mais non des marchandises.

Les Hautes Parties contractantes se donneront rdciproquement connaissance des autorit~s
charg~es de d6livrer les cartes de lgitimation, ainsi que des dispositions auxquelles les voyageurs
doivent se conformer dans 1'exercice de leur commerce.

Les objets passibles d'un droit de douane, h 1'exception des marchandises prohib~es h l'importa-
tion, qui seront import~s comme 6chantillons ou modules par les voyageurs de commerce, seront,
de part et d'autre, admis en franchise de droits d'entr~e et de sortie, h la condition que ces objets,
s'ils n'ont pas 6t6 vendus, soient r&xport~s dans un d~lai r~glementaire et que l'identit6 des objets
imports et r~export6s ne soit pas douteuse, quel que soit, du reste, le bureau par lequel ils passent
h leur sortie.
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As regards the despatch and public charges relating to the transport of the goods mentioned
above, carried out under the same conditions, no discrimination shall be made on account of their
origin or destination.

Article XXI.

The foregoing provisions shall not apply to reductions in rates granted to charitable or educa-
tional organisations; or to reductions in the event of a public disaster or granted to public officials
travelling on private business ; or to service transports on behalf of the railways or the civil or
military administration of the State.

Article XXII.

The two Contracting States undertake that in their relations with one another they will,
as regards railway tariffs, grant most-favoured-nation treatment and, in order to encourage inter-
national railway traffic between their countries, agree each to pursue a friendly policy in the
matter of railway rates.

Article XXIII.

The High Contracting Parties undertake to facilitate the establishment and putting into
effect of through railway traffic between their territories, as well as traffic between the territory
of one of the Contracting Parties and a third State which passess through the territory of the other
Contracting Party. For this purpose, the necessary arrangements shall be made between the railway
administrations concerned. The competent authorities of the two Contracting Parties shall further
secure the proper connection of passenger trains and the running of through carriages, shall endeavour
to simplify and accelerate the execution of Customs and passport formalities, and shall take steps
to ensure the prompt and regular transport of goods traffic.

Article XXIV.

Merchants, manufacturers, and other persons engaged in trade or industry in either of the two
countries who show by means of an identity card issued by the competent authorities of their own
country, that they are authorised to carry on their trade or industry in that country, and that they
pay the dues and taxes imposed by the laws, shall be entitled, either in person or through travellers
in their employ, to make purchases from merchants or producers or in the public markets in the
territory of the other Contracting Party. They may also take orders, by means of samples, if
necessary, from merchants or other persons who make use in their trade or industry of goods
corresponding to such samples. In no case shall they be obliged to pay a special tax for this purpose.

Commercial travellers representing Polish and Czechoslovak firms and in possession of the
identity cards mentioned in Article II of the present Convention and issued by the authorities
of their respective countries, shall be reciprocally entitled to carry with them samples or patterns,
but not goods.

The High Contracting Parties shall communicate to each other the names of the authorities
responsible for the issue of identity cards and the regulations which commercial travellers must
observe when transacting their business.

Articles liable to Customs duty, except goods the import of which is prohibited, imported
as samples or patterns by commercial travellers, shall be admitted by both countries free of import
and export duties, on condition that such articles, if not sold, are re-exported within a prescribed
period and provided there is no doubt as to the identity of the articles imported and re-exported,
through whatever office they pass on re-export.
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La r~exportation des 6chantillons ou modules devra tre garantie dans les deux pays, soit par
le d~p6t (en espces) du montant des droits applicables an bureau de douane d'entr6e, soit par une
caution valable. R~serve est faite dans tous les cas de l'accomplissement, s'il y a lieu, des formalit~s
de garantie pour les ouvrages en platine, en or ou en argent.

Une fois le d6lai r~glementaire expir6, le montant des droits, selon qu'il aura 6t6 consign6 ou
garanti, sera acquis au Tr6sor ou recouvr6 h son profit, h moins qu'il ne soit 6tabli que, dans ce d~lai,
les 6chantillons ou modules ont t6 r~exports.

Si, avant l'expiration du d~lai r~glementaire, les 6chantillons ou modules sont pr6sent6s un
bureau de douane ouvert h cet effet, pour 6tre r~export6s, ce bureau devra s'assurer par une v6rifica-
tion, que les articles qui lui sont pr~sents sont bien ceux pour lesquels a 6t6 d6livr6 le permis d'entr6e.
S'il n'y a aucun doute h cet 6gard, le bureau constatera la r6exportation et restituera le montant des
droits d~pos6s h l'importation, ou prendra les mesures n~cessaires pour la d~charge de la caution.

I1 ne sera exig6 de l'importateur aucun frais, h l'exception toutefois des droits de timbre pour la
d~livrance du certificat ou permis, non plus que pour l'apposition des marques destin6es h assurer
l'identit6 des dchantillons ou modules.

Les dispositions ci-dessus ne sont pas applicables aux industriels ambulants, non plus qu'au
colportage et h la recherche des commandes chez des personnes n'exer ant ni industrie ni commerce,
chacune des Hautes Parties contractantes se r6servant h cet 6gard l'enti~re libert6 de sa l6gislation.

Article XXV.

Les relations postales, t6l~graphiques et t~l6phoniques entre la Tchdcoslovaquie et la Pologne
font l'objet d'une convention spdciale entre les deux Etats, sur la base des arrangements internatio-
naux.

Les facilit6s pour le trafic fronti&re local feront l'objet d'un arrangement special.
En outre, les deux Hautes Parties contractantes se r~servent, le cas 6ch~ant, de r~gler les

questions concernant la navigation par un accord sp6cial.

Article XXVI.

La convention v6t6rinaire ci-annex6e (Annexe E) avec le protocole final y aff6rant (Annexe F)
feront partie int6grante de la pr~sente convention et resteront en vigueur aussi longtemps que celle-ci,
6tant entendu qu'il pourront ftre modifis, s'il y a lieu, d'un commun accord, m6me pendant la durde
de la convention commerciale.

Article XXVII.

Le Gouvernement polonais auquel il appartient d'assurer la conduite des affaires ext~rieures de
la Ville libre de Dantzig, en vertu de l'article 104 du Trait6 de Versailles et des articles 2 et 6 de la
Convention 1 de Paris entre la Pologne et la Ville libre de Dantzig, du 9 novembre 1920, se r6serve le
droit de ddclarer que la Ville libre est Partie contractante de la pr~sente convention et qu'elle
accepte les obligations et acquiert les droits en d6rivant.

Cette r~serve ne se rapporte pas aux dispositions de la pr~sente convention que la R6publique
de Pologne contracte, en ce qui concerne la Vile libre de Dantzig, conform~ment h ses droits d~cou-
lant des trait6s y relatifs.

Vol. VI, page 18), de ce recueil.
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The re-export of samples and patterns must be guaranteed in both countries, either by the
deposit (in cash) of the amount of duty in question at the Customs Office of entry, or by valid
security. Reservation is made in all cases as regards the completion of guarantee formalities, if
necessary, in respect of platinum, gold or silver articles.

When the prescribed period has expired, the amount of the duties, whether deposited or gua-
ranteed, shall accrue to the Treasury or be recovered by it, unless it is proved that the samples or
patterns were re-exported within that period.

If, before the expiration of the prescribed period, the samples or patterns are presented at
a Customs Office open for the purpose, for re-export, such office shall verify that the articles pre-
sented to it are really those for which the import licence was granted. If there is no doubt on this
point, the office shall take note of the re-export and shall refund the amount of the duties deposited
on import or shall take the necessary steps for the release of the security.

No charge shall be levied on the importer, with the exception of stamp duties for the issue of
the certificate or licence, nor shall any charge be made for the marks placed on samples or patterns
to ensure their identity.

The above provisions shall not apply to itinerant traders, nor to hawking or the soliciting of
orders from persons not engaged in trade or industry, each High Contracting Party reserving full
legislative freedom in this respect.

Article XXV.

Postal, telegraphic and telephonic relations between Czechoslovakia and Poland are dealt
with in a special Convention between the two States based on international agreements.

Facilities for local frontier traffic shall be dealt with in a special agreement.
Further, the two High Contracting Parties reserve the right, if necessary, to regulate questions

concerning navigation by a special agreement.

Article XXVI.

The Veterinary Convention annexed hereto (Annex E) with the final Protocol referring to
it (Annex F) shall form an integral part of the present Convention, and shall remain in force for
the same length of time, it being understood that they may be modified, if necessary, by common
consent, even while the Commercial Convention is still in operation.

Article XXVII.

The Polish Government, which is responsible for the conduct of the foreign relations of the
Free City of Danzig, in virtue of Article 104 of the Treaty of Versailles, and of Articles 2 and 6 of
the Paris Convention 1, concluded between Poland and the Free City of Danzig, on November 9,
192o, reserves the right to declare that the Free City of Danzig is a Contracting Party to the present
Convention, and that it accepts the obligations and acquires the rights resulting therefrom.

This reservation does not apply to the provisions of the present Convention for which the
Polish Republic contracts on behalf of the Free City of Danzig in conformity with its rights under
the treaties relating thereto.

1 Vol. VI, page 189, of this Series.
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Article XXVIII.

La pr6sente convention sera ratifi6e et les ratifications en seront 6chang~es h Varsovie aussit6t
que faire se pourra.

Elle entrera en vigueur le quinzi~me jour apr~s l'6change des ratifications.
Toutefois les deux gouvernements pourront s'entendre pour sa mise en vigueur anticip6e, si

leurs l6gislations respectives les y autorisent.
La prsente convention restera obligatoire pendant une anne h partir du jour de son entree en

vigueur. Apr~s l'expiration de ce d~lai, elle sera prorog6e par voie de tacite reconduction et, partir
du jour de sa d~nonciation par 1'une des Hautes Parties contractantes, elle restera en vigueur encore
trois mois.

En foi de quoi les pl~nipotentiaires ont sign6 la prsente convention.

Fait en double exemplaire, h Varsovie, le vingt-trois avril mil neuf cent vingt-cinq.

(L. S.) Dr Eduard BENE9, m. p

(L. S.) Al. SKRZYIESKI, m. 7.
(L. S.) j6zef KIEDRO9, M. P.
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Article XXVIII.

The present Convention shall be ratified, and the instruments of ratification shall be exchanged
at Warsaw as soon as possible.

It shall come into force fifteen days after the exchange of ratifications.
The two Governments, however, may agree to its being put into force at an earlier date if

their respective laws authorise them to do so.
The present Convention shall remain obligatory for one year from the date of its coming into

force. At the expiration of this period, it shall be prolonged by tacit agreement and, should it
be denounced by one of the High Contracting Parties, it shall remain in force for a further period
of three months.

In faith whereof, the Plenipotentiaries have signed the present Convention.

Done in duplicate at Warsaw, the twenty-third day of April, One thousand nine hundred
and twenty-five.

(L. S.) (Signed) Dr. Edward BENE9.

(L. S.) (Signed) Al. SKRZYISK.

(L. S.) (Signed) J6zef KIEDRO.
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Annexe & Particle II de la convention. MODtLE DE LA CARTE DE LEIGITIMATION.

RtPUBLIQUE TCHV-COSLOVAQUE OU R]2PUBLIQUE DE POLOGNE

CARTE DE L1EGITIMATION
POUR VOYAGEURS DE COMMERCE

(Valable pendant douze mois a compter de 1A date de d6livrance.)

Bon pour {la R6publique tch6coslovaque No de la carte ............
la R~publique de Pologne

11 est certifi6 par la pr6sente que le porteur de cette carte, M .................................................
n 6... h ......................................................... d em euran t h....................................................
rue ................................................ N o ............ p oss& de 1 .............................................

a .........................................................................................................
sous la raison de com m erce ................................................................................................

2 est commis voyageur au service do la maison
des m aisons j ....................................................................

,....................................... ...................................................................... ..... .... .........

qu poss~de I

i possdent
sous la raison de com m erce ...................................................................................................

Le porteur de cette carte se proposant de recueillir des commandes dans les pays susvis6s et de faire
des achats pour la (les) maison(s) dont il s'agit, il est certifi6 que ladite (lesdites) maison(s) est (sont)
autoris6e(s) h pratiquer son (leurs) industries(s) et son (leurs) commerce(s) h ............... et y paie(nt) les
contributions Lgales h cet effet.

.................................. le ................................. 19 2 ...
Signature l6galisde du chef de la (des)

Signalement du porteur maison(s) :2

A ge .........................................................
T aille ......................................................
Cheveux .................................................
Signes particuliers .................................... [Photographie du porteur]

Signature du porteur

1 Indication de la fabrique ou du commerce.
2 On ne doit remplir que la rubrique I du formulaire lorsqu'il s'agit du chef d'un 6tablissement

commercial ou industriel, et la rubrique 2 lorsqu'il s'agit d'un commis voyageur.

(Cette piece doit ftre 6tablie en double exp6dition.)
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Annex to Article II of the Convention. SPECIMEN TRADING CERTIFICATE.

REPUBLIC OF CZECHOSLOVAKIA OR REPUBLIC OF POLAND.

IDENTITY CARD.
FOR COMMERCIAL TRAVELLERS.

(Valid for twelve months from the date of issue.)

Valid for The Republic of Czechoslovakia No .............

I The Republic of Poland

It is hereby certified that the holder of this card, M ............................................................
born at ............................................................ resident at .............................................
possesses 1 ................................................ under the nam e of ................................................

(or) 2 is a commercial traveller in the service of the firm(s) of .........................................................
a t .......... ............................................ .............................................................................
w hich p ossess(es) I ............................................................................................................
under the nam e of ............................................................................................................

As the bearer of this cards intends to solicit orders in the above-mentioned countries and to make
purchases for the above firm(s), it is certified that the said firm(s) is (are) authorised to exercise its (their)
trade and industry at ........................ and pay(s) the taxes required by law to this end. -

................................................ 19 2 ...
Legal signature of head of the firm(s) 2

Description of bearer ....................................

A ge .........................................................
H eigh t ...................................................
H air ......................................................
Special marks .......................................... [Photograph of bearer]

Signature of bearer

1 Give name of factory or business.
2 Only the first part of the form should be filled in in the case of the head of a commercial or industrial

establishment ; the second part in the case of commercial travellers.

(This form must be drawn up in duplicate).
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LISTE A.

PRODUITS TCHtCOSLOVAQUES POUR LESQUELS LES DROITS DU TARIF DOUANIER POLONAIS SONT RADUITS
EN VERTU DE LA PRItSENTE CONVENTION.

NOB du tarif
douanier polonais

ex 5
ex p. 2

P. 4

ex p. 6 b)

ex 6
ex p.

ex p.

ex 24

ex p. 5

ex p.

ex 25

ex 29
p. I

ex p. I

ex 32 Remarque

ex 34

ex 35

ex 55

ex 57

ex p.

ex p.

ex p. 3 a)

ex p. I d)
ex p. 2
ex p. 3

ex p. 3

ex p. 4 b)
ex p. 5 a)

Designation des produits

Lgumes et plantes potag~res :
Choucroute ....... ....................
Racines de chicor~e, s6ch6es, non torrifi~es et non

pr~par~es ...... ....................
Concombres en vinaigre et dans l'eau sal6e, mgme

avec l'addition d'aneth. (Le contenu de l'acide ac6-
tique ne doit pas d6passer 3 %) ..........

Fruits et bales :
Toutes sortes de prunes, fraiches ...........
Cerises, griottes, fraiches ..............
Raisins frais, communs (du premier aout jusqu'au

31 octobre). .................
Confiseries, ainsi que priparations de fruits et de

baies :
Jus de framboises (en recipients non herm~tique-
ment ferm6s) sans sucre, mgme en fftts ....

Sucreries turques :
Rahat-loukoum, tchourtchela ; capsules pharmaceu-

tiques en hostie ..... ................
Levures :

Press~es. ....................
Bi~re en ffits de 4 et 2 hectol............

La mgme, en ffits de I hectol .............
La m~me, en ffi s de % hectol ............
La mrme, en ffits de % et de '/8 hectol.....
Sous cette remarque sont tarifi~es les eaux minrales

naturelles suivantes : Saratice, Luha~ovice, Pod&
brady, Bilina.

Viandes, graisses animales comestibles, non sp~ciale-
ment d6nomm6es, produits de charcuterie et jam-
bons:
Jambons, m~me en emballages herm6tiques . .

Fromages :
Bryndza . . . . . . . . . . . . . . . . . . .
Fromageons d'Olomouc (Olomouckd tvarillky) . . .

Peaux tann6es, ainsi qu'h demi corroy~es, enti~res,
demi-peaux et rognures :
Peaux de bceuf et de vache, tann~es h l'aide de

mati~res v~g6tales, graiss6es, noires ........
Chaussures et ouvrages en peau et en cuir:
Chaussures d'enfants .... ...............
Chaussures en toile ..............
Chaussures en cuir, d6nomm6es dans la position

57 P. I c), garnies de pointes, bandes ou bordures
en cuir verni ...... ................

Chaussures, d6nomm6es dans la position 57 P. 2, gar-
nies de pointes, bandes ou bordures en cuir verni

Jambi~res en cuir ...... ...............
Fouets ....... .....................

Pourcentages
de r~duction

50 %

75 %

50 %

50 %
35 %

15 %

30 %

20 %

50 %
75 %

'5 %

25 %
25 %

74 %

65 %

75 %
20 %
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LIST A 1.

CZECHOSLOVAKIAN PRODUCTS ON WHICH THE POLISH CUSTOMS TARIFF DUTIES ARE REDUCED UNDER
THE PRESENT CONVENTION.

Tariff Percentage
NOB Designation of Goods Reductions

ex p. 2
P. 4

ex p. 6 (b)

ex p. 2

ex p. 6

ex p. 5 (b)

ex p. 8

p. I
ex p. I

Note

ex p. 4

ex p. 2

ex p. 3 (a)

ex p. i (d)
ex p. 2
ex p. 3

ex p. 3

ex p. 4 (b)
ex p. 5 (a)

Vegetables and pot-herbs:
Sauerkraut ......... ...............
Dried chicory roots, unroasted and unprepared . .
Cucumbers in vinegar and in salt water, even with

the addition of dill. (The acetic acid content
is not to exceed 3 %) ...............

Fruits and berries:
Plums of all kinds, fresh ..... ............
Cherries, egriots, fresh ... ...............
Grapes, fresh, common (from August i to October 31)

Confectionery and prepared fruits and berries:
Raspberry juice, in non air-tight receptacles, without

sugar, even in casks ...... ..............
Turkish delight :

Rahat-Loukoum, Tchourtchela, pharmaceutical
capsules in the form of wafers ............

Yeast :
Pressed ....... ....................

Beer in casks containing 4 or 2 hectolitres ....
The same, in casks containing I hectolitre ....
The same, in casks containing Y2 hectolitre . . .
The same, in casks containing 1/4 or 1,/, hectolitre.
Under this note are classed the following natural

mineral waters : Saratice, Luha~ovice, Podbrady,
Bilina.

Meat, edible animal fats, not separately designated,
porkbutcher's wares and hams :
Hams, even in air-tight receptacles ..........

Cheese :
Bryndza. ....................
Olomouc (Olomouckd tvariky) .........

Hides and skins, tanned, also semi-curried, whole,
half or in pieces or parings :
Ox and cow hides tanned with vegetable extracts,

greased, black ..... .................
Footwear and manufactures of leather and skins :

Footwear for children .... ..............
Footwear of cloth ..... ................
Footwear of leather designated in number 57, P . I (c),

with toe-caps, bands or edgings of varnished leather
Footwear designated in number 57, P. 2, with toe caps,

bands or edgings of varnished leather .......
Leather leggings ..... .................
Whips ....... .....................

50 %
75 %

50 %
50 %
35 %
15 %

30 %

38%

40 %
50 %
55%
60o
65 %

20 %

50 %
75 %

15 %

25 %
25 %

74 %

65 %
75 %
20 %

La traduction anglaise de la liste A, page 29, de la liste
A la page 69, de la liste I, page 71, et de la liste II, page
83. du chiffre III, page 91, et de la liste de la page 93, a 60
extraite du Bulletin international des Douanes, " Poland,
8th Suppl., NO 187, 3rd Edition ", et " Czechoslovakia,
rith Suppl., No i8g."

No. 1367

1 The English translation of List A, page 29, Lict to page
69, List I, page 71, and list II, page 83, Item III, page 9i,
and List to page 93, were taken from the Internaticnal Cus-
toms Bulletin, " Poland, 8th Suppl., No 187, 3rd Edition ",
and " Czechoslovakia, zith Suppl., No s8g. "

ex 5

ex 6

ex 24

ex 25

ex 29

ex 32,

ex 34

ex 35

ex 55

ex 57
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Nos du tarif Pourcentages
douanier polonais D6signation des produits de r6duction

ex 65 Mat6riaux de construction:
ex p. 4 Chaux (non hydraulique) ....... ............ 20 %

ex 72 Pierres artificielles pour construction et ouvrages en
mati~res r6fractaires :

ex p. 6 Briques de dinas ....... ............... 45 %
ex 74 Poteries en argile commune ou en ciment; carreaux

pour po6les, briques en terre h potier :
ex p. 2 b) Carreaux pour po6les unicolores avec une bordure

d'une autre couleur .. ............. ... 20 %
ex p. 5 a) Tuyaux de gr~s ................ ........ 57,3 %

ex 77 Verrerie :
ex p. i a) Bouteilles en verre de couleur de bouteille (vert,

olive, brun) et des couleurs naturelles similaires 30 %
ex p. I b) Bouteilles en verre demi-blancs .............. 40 %

p. 2 Ouvrages non sp6cialement d6nomm6s en verre blanc
ou demi-blanc, non adouci, non poli, non taill6,
m6me avec fonds, bords, goulots, bouchons et cou-
vercles adoucis ou 6galis6s, avec 6cussons,
inscriptions et dessins, moul6s et press6s, mais sans
autre ornement :

ex a) Soucoupes, verres , vin, verres h liqueur, verres
h cognac, bocaux, verres h conserves, sali~res,
cendriers .... .............. . . . .25 %

d) Carreaux et tuiles en verre demi-blanc . . . 60 %
P. 5 Ouvrages non sp6cialement d6nomm6s en verre a

bouteilles, de couleur (color6s en pate) i deux
couches, laiteuses, d6polis (par n'importe quel
proc6d), stri6s, craquel6s ou imitant la glace
(Eisglas) :

b) Adoucis polis, taill6s
ex p. 8 Verres en feuilles, souffl~s ou moul6s, non adoucis 20 %

et non polis, ayant jusqu'h 5 mm. d'6paisseur,
inclusivement :

c) Blancs (transparents), demi-blancs ou color6s de
la couleur naturelle de bouteille, unis sans dessins
ni ornements, ayant en surface plus de % jus-
qu'h 2 m~tres carr6s inclusivement ; de couleur
ou laiteux, unis, sans dessin ni ornement, de
toutes dimensions .. ............. ... 20 %

ex 90 Sels naturels non sp6cialement d~nomm6s, non purifi6s,
eaux-m es, saumure de harengs, boues min6rales :

ex p. 2 Boues min6rales de Piefany en emballage originaire
de 5 kil. ou moins - y compris le conditionne-
ment ........... .................... 40 %

ex io8 Acides, sulfure et t6trachlorure de carbone:
ex p. 6 Acide formique ... ................ .... 20 %

ex 112 Produits chimiques et chimico-pharmaceutiques, non
d6nomm~s dans d'autres. num6ros du tarif :

ex p. 25 b) Sels naturels de sources d'eaux min6rales de Karlovy
Vary, de Mari~nsk6 LAzn6, de Darkov, en embal-
lage originaire ... ............... ... 25 %

Hydrosulfite de soude .. ............. ... 20 %
Formald6hydesulfoxylate .. ............ ... 25 %

ex p. 25 c) Charbon v6g6tal h d6colorer : carboraffine .... 90%
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Tariff Percentage
NoB Designation of Goods Reductions

ex 65 e

ex 72

e
ex 74

ex p.

ex p.
ex 77

ex p.

ex p.

X p. 4

x p. 6

(b)

(a)

(a)

(b)
p. 2

ex (a)

(d)
P. 5

(b)
p. 8

ex p. 2

ex p. 6

ex p. 25 (b)

ex p. 25(c)

No. 1367

Building materials :
Quicklime (non hydraulic) ...........

Artificial building stones and fireproof manufactures :

Dinas bricks . . . . . . . . . . . . . . . . .
Potters' wares of common clay or cement ; stove tiles

bricks made of potters' clay :
Stove tiles, of one colour with border of another

colour . . . . . . . . . . . . . . . . . . .
Pipes of stoneware . . ... ... ..... .

Glass wares :
Bottles of bottle glass (green, olive, brown) and similar

natural colours . . . . . . . . . . . . . . .
Bottles of half-white glass ............. .
Articles (except those separately designated) of

white or half-white glass, unground, unpolished,
uncut, with or without ground or smoothed bot-
toms, edges, necks, stoppers, and lids, with
moulded or impressed crests, inscriptions or pat-
terns, but without any other kinds of embellish-
ment :
Saucers, wine glasses, liqueur glasses, cognac glas-

ses, beakers, preserve glasses, salt-cellars, ash-
trays . . . ..............

Roofing and other tiles of half-white glass . . .
Articles (except those separately designated) of bottle

glass, coloured (dyed in the paste), with double
layer, opaque, dulled (by whatever process),
fluted glass or ice glass :

Ground, polished or cut .... ...........
Sheet glass, blown or cast, unground and unpolished,

having a thickness of 5 millimetres or less :

White (transparent), half-white, or of natural
bottle colour, plain, without patterns or embel-
lishments, and having a superficial area more
than 12 and up to 2 square metres inclusive;
coloured or opaque, plain, without patterns or
ornaments, of any dimensions ...........

Natural salts, not separately designated, not refined
brines, herring oil ; mineral muds :
Mineral muds from Pie~tany in the original receptacles

of 5 kilogrammes or less - including the weight
of the receptacle ..... ................

Acids, sulphide and tetrachloride of carbon:
Formic acid ...... ..................

Chemical and chemico-pharmaceutical preparations,
not separately designated in other numbers of the
Tariff :
Natural salts from the mineral water springs of

Karlovy Vary, Mari6,nske Ldzn6, Darkov, in the
original receptacles .... ...............

Hydrosulphite of soda ... ...............
Formaldehydesulphoxylate .... ...........
Vegetable coal for discolouring :

Carboraffine ..... ..................

20 %

45 %

20 %

57.3 %

30 %
40 %

25 %
60 %

20 %

20 %

40 %

20 %

ex 90

ex io8

ex 112
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Nos du tarif Pourcentages
douanier polonais Designation des produits de reduction

ex 113

ex 149

ex 150

ex 152

ex 153

ex 156
ex p. 2

ex a)
ex 158

ex p. I

ex 167

ex p. i

Produits pharmaceutiques et articles de pansements
impr~gn~s :
Bandes et gazes en tissus de toute sorte, autres que

de soie ou de demi-soie, impr~gn~es de produits
mtdicinaux ...... ..................

Ouvrages en cuivre, en alliages de cuivre et d'autres
m~taux et en alliages d6nomm6s sous le No 143:
Couverts, cuillers, fourchettes, couteaux, en alu-

m inium . . . . . . . . . . . . . . .. . .
Ouvrages en fonte o fer coul6:

De toute espce, non sp~cialement d~nomm~s, non
ouvr~s, pesant par piece :
Moins de 40 kil. jusqu'h 5 kg. inclusivement
Moins de 5 kg ..... .................

Vaisselle en fonte brute ou 6maill~e .........
Po~les, pesant par piece :

5 kg. ou plus ..... .................
Moins de 5 kg ...... ................

Po~les, pesant par pike .
5 kg. ou plus ..... .................
Moins de 5 kg ...... ................

Hachoirs, pesant par pice
Jusqu'h 3 kg. inclusivement .............

Ouvrages de chaudronnerie en fer ou en acier, tuyaux
en fer ou acier, ainsi que leurs raccords :
Tuyaux 4 axe droite, sans soudure, d'un diam~tre

ext6rieur de plus de ioo mm, munis d'un bout
avec filetage ext~rieur et d'autre bout avec filetage
int6rieur, d'une longueur non moins que la moiti6
du diam~tre extrieur des tuyaux, pesant par piece :
Plus de 4 kg ...... .................
4 kg. et moins ..... ................

Ouvrages en fer ou en acier, tourn6s, polis, adoucis,
bronzds ou autrement ouvr~s, mgme combin6s avec
du bois, du cuivre et ses alliages :
De toute espce h l'exception de ceux d6nommds

aux p. 2 a io:
Ouvr~s (tourn~s, fords, rabot~s, adoucis et polls),

pe ant par piece :
iooo kg. ou plus ................
Moins de IOOO kg. jusqu'k 5oo kg. inclusive-

ment ......................
Moins de 5oo kg. jusqu'k ioo kg. inclusive-

ment ... ..................
Ouvrages en fil mdtallique

Clous en fer ou en acier
Clous en fil. ...... ...................

Coutellerie :
Ouvrages de coutellerie pour usages de cuisine, agri-

coles et des m6tiers avec les manches en mati~re
commune ...... ...................

Machines et appareils, complets ou non, months ou
en pi~ces :
Non spdcialement d~nomm.6s
Machines pour les sucreries, pour les brasseries et

malteries, pour les dist lleries, selon la specification
et sous les conditions fix6es dans le protocole final

ex p. 6

ex p. i

c)
d)

P. 5
ex p. 6

ex a)
ex b)

ex p. 7
ex a)
ex b)

ex p. 7
ex b)

ex p. 7

a)
b)

ex p. I

ex a)

I

20 %

20%

IO0%

15 %
Io%

20 %

20 %

20 %

20 %

1 0%

30 %30 %

20 %

'5 %

lO %

25 %

io%

5%
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Tariff Percentage
Nos Designation of Goods Reductions

P. 4

ex 113

ex 149

ex 150

ex 152

ex 153

ex 156
ex p. 2
ex (a)

ex 158
ex p. I

ex 167

ex p. i

Pharmaceutical products and impregnated dressings :

Bandages and gauze of any tissue, except silk or
half-silk, impregnated with medicinal products.

Manufactures of copper, alloys, and of other metals
and their alloys designated in number 143 :
Sets of spoons, forks, knives, of aluminium ....

Cast-iron wares :
Of all kinds not separately designated, unwrought,

weighing each :
Under 40 down to 5 Kg. inclusive ........
Less than 5 Kg ..... ................

Cast-iron hollow-ware, enamelled or not .......
Stoves, weighing each :

5 Kg. or more ..... ................
Less than 5 Kg ..... ................

Stoves, weighing each:
5 Kg. or more ..... ................
Less than 5 Kg ..... ................

Choppers, weighing each:
Up to 3 Kg. inclusive .... ............Iron and steel boilermakers' wares: nines and their

ex p. 6

ex p. I

(c)
(d)

P. 5
ex p. 6
ex (a)
ex (b)
ex p. 7
ex (a)
ex (b)

ex p. 7
ex (b)

ex p. 7

(a)
(b)

ex p. i

ex (a)

I

20 %

20 %

io%
15 %
iO %

20 %

20 %

20 %

20 %

30 %

30 %30 %

25 %

15 %
No. 1367

connecting parts, of iron and steel:
Straight pipes, weldless, with an external diameter

above ioo millimetres, fitted an exterior thread
at one end and with an interior thread at the other
end, the length of the thread non being less than Y2
of the external diameter of the pipe, weighing each:
More than 4 Kg .... ................
4 Kg. or less ....... ................

Iron and steel manufactures, turned,polished, smoothed,
bronzed or otherwise elaborated, with or without
parts composed of wood, copper or its alloys:
All kinds, except those designated in pp. 2 to 1o:

Wrought (turned, bored, planed, smoothed and
polished), weighing each:
I,OOO Kg. or more .... ..............
Less than i,ooo and down to 5oo Kg., inclusive

Less than 5oo Kg. and down to ioo Kg. inclusive

Wire manufactures :
Nails of iron or steel
W ire nails . . . . . . . . . . . . . . . . . .

Cutlery wares :
Cutlery wares for kitchen, agricultural and crafts,

with handles of common materials ..........

Machines and apparatus, complete or incomplete, fitted
together or in parts :
Not separately designated
Machines for sugar manufacturers, brewers, malsters

and distillers, as specified and under the conditions
laid down in the Final Protocol .........
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NOB du tarif Pourcentages
douanier polonais D6signation des produits de reduction

ex p. 3

ex p. 6 a)-/)

P. 7 t)

ex p. 7 a)-)

ex p. 7 a)-)

ex p. 9 a)-e)

ex p. 26

ex a)

ex a)

ex b) et c)

ex a), b), c)

ex p. 28

ex p. 34

ex p. 35

Machines et appareils, etc. (Suite)
Rouleaux compresseurs a vapeur ... ........
Rouleux compresseurs h moteur ........
Treuils hydrauliques ...... ..............
Verins de levage pour locomotives et wagons . .
Ponts roulants . . . . . . . . . . . . . . . .
Grues h portiques et de transbordement .......
Moteurs i combustion-pesant par piece :

Plus de 3,00o kg. jusqu', 70,000 kg ......
Plus de 70,00o kg. jusqu i 140,ooo kg.
Plus de 140,000 kg ................

Pompes sp6ciales h vapeur et a transmission:
pour les sucreries, pour les brasseries et malteries,
pour les distilleries, pour les raffineries des huiles
min6rales, pour les installations frigorifiques et
pour la fabrication de la glace, selon la spcification
et sous les conditions fix6es dans le protocole
final ....... .....................

Compresseurt frigorifiques et pour la fabrication
de la glace, sous les conditions fixees dans le
Protocole final . . ... . . . . . . . . . . .

Pompes h bras ................
Pompes sp6ciales centrifuges et h turbine : pour

les sucreries, pour les brasseries et les malteries,
pour les distilleries, pour les raffineries des huiles
minrales, pour les installations frigorifiques et
pour la fabrication de la glace, selon la specification
et sons les conditions fix6es dans le protocole
final ........ ....................

Appareils non sp6cialement d6nomm6s: pour les
sucreries, pour les brasseries et les malteries,
pour les distilleries et pour les raffineries des
huiles minerales, selon la specification et sous
les conditions fix6es dans le protocole final:

Ne contenant pas de m6taux repris sous le

Contenant jusqu'h I0 % inclusivement de .m6-
taux repris sous le No 143 .........

Contenant plus de io % m6taux repris sous le
No 143 ...... ..................

Pour des installations frigorifiques et pour la
fabrication de la glace ... ............

Parties de machines et d'appareils pour les sucreries,
brasseries, malteries, distilleries, raffineries des
huiles min6rales, pour les installations frigorifiques
et pour la fabrication de la glace, si ces machines
et appareils jouissent des droits conventionnels,
sur permis du Ministere des Finances:
Ne contenant pas de m6taux repris sous le No 143.
Contcnant de metaux repris sous le No 143 • •

Semoirs h projection pour engrais artificiels . . .
Arracheurs de betteraves ..... ............
Hache-pailles avec d6bouch6 plus grand que 310 mm.
Semoirs combines pour r6pandre simultan6ment

les grains et les engrais artificiels ........
Machines h planter les pommes de terre .......

'5 %
25 %
40 %
15 %
15 %
15 %

xo%
20%
30 %

'5 %

35 %
30 %

15 %

20 %

15 %

15%

30 %

35 %
20 %

30 %
25 %
20 %

30 %
20 %

N
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Tariff Percentage
Nos Designation of Goods Reductions

ex p. 3

ex p. 6 (a)-()

p. 7 (f)

ex p. 7 (a)-()

ex p. 7 (a)-(/)

ex p. 9 (a)-(e)

ex p. 26

ex (a)

ex (a)

ex (b) and (c)

ex (a), (b), (c)

ex p. 28

ex p. 34

ex p. 35

Machines and apparatus, etc. (Continued)
Steam road rollers ..... ................
Motor road rollers ..... ................
Hydraulic winches ..... ................
Trestles for hoisting locomotives and wagons . . .
Travelling cranes ..... ................
Gauntry and unloading cranes .............
Internal combustion engines, weighing each:

More than 3,000 and up to 70,0o0 Kg.....
More than 70,00o and up to 140,000 Kg.
More than 140,000 Kg .... ............

Special steam and transmission pumps :
For sugar manufacturers, brewers, malsters, dis-

tillers, mineral-oil refiners, for refrigerating
installations and for making ice, as specified
and under the conditions laid down in the Final
Protocol ...... ...................

Refrigerating and ice-making compressors, under the
conditions laid down in the Final Protocol...

Hand pumps ..... .. .................
Special centrifugal and turbine pumps :

For sugar manufacturers, brewers, malsters, distil-
lers, mineral-oil refiners, for refrigerating instal-
lations and for making ice, as specified and under
the conditions laid down in the Final Protocol

Apparatus, except those separately designated:
For sugar manufacturers, brewers, malsters,

distillers, mineral-oil refiners, as specified and
under the conditions laid down in the Final
Protocol:
Not containing any metals specified in the

number 143 ...................
Containing up to io % inclusive of the metals

specified in number 143 ..... ....
Containing more than Io % of the metals speci-

fied in number 143 ...........
For refrigerating installations and for making ice

Parts of machinery and apparatus for sugar manu-
facturers, brewers, malsters, distillers, mineral-oil
refiners, for refrigerating installations and for
making ice, if the machinery and apparatus enjoy
the conventional duties, under permit from the
Ministry of Finance :
Not containing any metals specified in number 143
Containing metals specified in number 143..

Projecting machines for scattering fertilisers
Beet pullers ...... ..................
Chaff cutters with an opening larger than 310 mm.
Combined sowers for seed and fertilisers .......
Potato planters ..... .................

15 %
25 %
40 %

15 %
15 %

io %

20 %
30 %

15 %

35 %

30 %

15 %

20 %

15 %

15 %
30 %

35 %
20 %
30 %
25 %
20 %
30 %
20 %

No. 1367



36 Socidtd des Nations - Recueil des Traites. 1926

NO' du tarif Pourcentages
douanier polonais D6signation des produits de r6duction

ex 168 Balances en fer, accessoires, parties et poids pour
balances :

ex p. i Poids en fer pour balances:
Non ouvrds .... ................. .... 50 %
Ouvr6s ...... ................... . . .. . 5 %

ex 169 Instruments et accessoires de pr6cision pour le mesurage
et les sciences:

ex p. 4 Compresses de tissus de coton, cousues, remplies
de boue de Pie~tany, en emballage originaire 70 %

ex 177 Carton, papier et ouvrages en papier :
ex p. 4 Papier d'emballage de paille cuite on de bois cuit,

non satin6 mme d'un seul c6t6, papier d'emballage
de cellulose non blanchie, non satin6 mme d'un
seul c6t6 ......... .................. 30 %

ex 187 Tissus de coton, 6crus et blanchis :
ex p. 3 Gazes pour pansements et bandages, non impr~gn6s,

ajust6s pour la vente en d6tail .... ........ 50 %
ex 192 Tissus de jute, de lin, de chanvre etc. :

ex p. 4 Tapis enti~rement de jute avec poils non coup6s. 25 %
ex 198 Feutres et tissus feutr6s en poils ou en laine, ainsi

que des ouvrages de ces mati~res
p. I Feutres et tissus feutr6s en poils

a) Purs .......... .................... 30 %
b) M61ang6s de laine, de coton. 20%.......... 20

P. 5 Feutres et tissus feutr6s pour la fabrication des
cardes ..... ................... .... 40 %

ex 199 Tissus de laine :'
ex p. 2 Fichus de t6te et chfdes, tiss6s en fils de plusieurs

couleurs, pesant par m~tre carrd :
a) Jusqu'h 250 gr. inclusivement .... ........ 20 %
b) De 250 h 500 gr. inclusivement ........ ... 25 %
c) Plus de 500 gr ................... ..... 25 %

ex 203 Tapis de laine avec poils non coup6s, avec les dessins
d'un c6t6, m6caniques ....... ............. 20 %

Remarques gingrales aux N03 x83-209.
ex p. 7 Les tissus de coton et de laine, contenant un m6lange

de soie, sont tax6s comme suit:
ex c) Si la proportion de la soie ne d6passe pas IO % du

nombre total des fils de la chaine et de la trame,
d'apr~s les num6ros correspondants du tarif

ces tissus, avec une surtaxe de io%.

ex 212 Boutons et boutons pour chemises :
ex p. 2 Boutons (guziki) de toute espce en m6tal autre

qu'en or, en argent, en platine (No 148) et que
les boutons en t6le pour les pantalons (No 212
P. 3), en lin, en coton, en laine et en soie . . . 40 %

P. 3 Boutons en t6le (compos6s de deux petites plaques)
pour pantalons ..... .. ............... 30 %

ex p. 4 Boutons en porcelaine, en verre, en os . 40 %
ex p. 4 Boutons en bois ..... ... ................ 30 %

eX 214 Grains de verre, perles de verre, de bois, de celluloid,
de porcelaine, de m6tal, de coco, etc. (en mati~res
communes); perles non v6ritables; imitations de
coraux en mati~res communes diverses :

ex p. i et 2 Perles et coraux et ouvrages en ces mati~res . . . . 40 %
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Tariff Percentage
Nos Designation of Goods Reductions

ex 168 Weighing scales of iron, accessories, parts and weights
for scales :

ex p. i Iron weights for scales
Unwrought ........ ................. 50 %
Wrought ............................... 15 %

ex 169 Instruments, accessories and apparatus of precision,
for measuring and for scientific purposes :

ex p. 4 Compresses of cotton fabric, sewn, filled with Pie~fany
mud, in the original receptacle .... ........ 70 %

ex 177 Cardboard, paper and wares of paper :
ex p. 4 Wrapping paper, made from boiled straw or boiled

wood, not satined, even on one side only ; wrapping
paper made from unbleached cellulose, not satined,
even on one side only ..... ............ 30 %

ex 187 Cotton tissues, unbleached or bleached :
ex p. 3 Gauze for dressings and bandages, not impregnated,

made up for retail sale .............. .... 50 %
ex 192 Tissues of jute, flax, hemp, etc. :

ex p. 4 Carpets made wholly of jute with uncut pile . . . 25 %
ex 198 Felt and felted stuffs made from hair or wood, and

manufactures thereof :
p. I Felt and felted stuffs made from hair
(a) Unmixed ......... .................. 30 %
(b) With an admixture of wool or cotton ..... 20 %

P. 5 Felt and felted stuffs for the manufacture of cards 40 %

ex 199 Woollen tissues :
ex p. 2 Head-kerchiefs and shawls, woven with yam of

various colours, weighing per square metre:
(a) Up to 250 grammes inclusive ......... ... 20 %
(b) More than 250 and up to 500 grammes inclusive 25 %
(c) More than 500 grammes ............ ... 25 %

ex 203 Woollen carpets with uncut pile, figured on one side,
mechanically-made ........ ............... 20 %

General Notes to Nos. 183-209
ex p. 7 Cotton and woollen tissues containing an admixture

of silk, are dutiable as follows :
ex (c) If the quantity of silk represents not more than

IO % of the total number of warp and weft
threads, according to the relevant articles of
the Customs Tariff relating to said fabrics, with
an additional io %

ex 212 Buttons and studs :
ex p. 2 Buttons (guziki) of any kind of metal other than gold,

silver, and platinum (number 148) and with the
exception of sheet-metal buttons for trousers
(No. 212, p. 3); buttons of linen, cotton, wool
and silk ........ .................. 40 %

P. 3 Sheet-metal buttons (made of two small discs) for
trousers ..... ................... ..... 30 %

ex p. 4 Buttons of porcelain, glass, bone .... ........ 40 %
ex p. 4 Buttons of wood ....... ............... 30 %

ex 214 Beads and pearls: of glass, wood, celluloid, china,
metal, cocoanut, etc. (of common materials); imi-
tation pearls; imitation corals of various common
materials :

ex p. i and 2 Pearls and corals and wares thereof ... ....... 40 %
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NOS du tarif Pourcentages
douanier polonais Designation des produits de r~duction

ex 215 Articles de fantaisie et de toilette, montds ou ddmontds;
jouets :

ex p. 3 Quincaillerie ordinaire avec parties, montures ou
ornements en m~taux ou alliages non pr~cieux,
etc., selon la spdcification fixde dans le protocole
final .......... .................... 50 %

ex p. 4 Quincaillerie non spdcialement ddnomm~e de tous
les m6taux non pr6cieux, non combinds avec
d'autres m6taux, pesant jusqu'k 1,2 kg. inclusive-
ment par pice, selon la sp6cification fix6e dans
le protocole final ...... ............... 40 %

LISTE B.

PRODUITS POLONAIS POUR LESQUELS LES DROITS DU TARIF DOUANIER TCHACOSLOVAQUE SONT RADUITS
EN VERTU DE LA PRESENTE CONVENTION.

NO' du tarif Pourcentages
douanier tchkoslovaque D6signation des produits de r6duction

ex 73 Volailles de toute espce (except6 le gibier k plume)
ex a) Vivantes:

Oies .............................. 40%
ex b) Mortes, m~me viddes, plumdes ou priv6es des extrd-

mitds :
Dindons, poulets ....... ............... 25 %

96 Paraffine :
a) Impure, m~me 6cailles de paraffine ....... .28 2 %
b) Autre .......... .................... 28 Y %

Fils de coton :
ex 183 Simples, 6crus

a) Jusqu'au No 12 anglais ...... ............ 50 %
b) Au-dessus du No 12 jusqu'au No 29 anglais . . . 50 %
c) Au-dessus du No 29 jusqu'au No 50 anglais . 50 %
d) Au-dessus du No 50 jusqu'au No 70 anglais . 33 1 %Remarques :

i. Fils de coton pour trame, simples, 6crus, pour le tissage
de la demi-soie, sur tubes courts ou canettes en
papier, ne d6passant pas en longueur 13 cm. et en
6paisseur 22 mm. (pincops), sur permis et moyennant
conditions et le contrble k d6terminer par ordonnance

ex c) Au-dessus du No 29 jusqu'au No 5o anglais . . . 50 %
ex d) Au-dessus du No 50 jusqu'au No 70 anglais . . . 33 '/a %
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Tariff Percentage
NoB Designation of Goods Reductions

ex 215 Fancy and toilet articles, complete or not ; children's
toys :

ex p. 3 Ordinary small-wares (quincaillerie) with parts,
mountings or ornaments of non-precious metals
or alloys thereof, etc., as specified in the Final

Protocol .......... ..................... 50 %
ex p. 4 Small-wares (quincaillerie) not specially mentioned,

of any non-precious metal, not combined with
any other metal, weighing each up to 1.2 Kg.
inclusive, as specified in the Final Protocol . 40 %

LIST B.

POLISH PRODUCTS ON WHICH THE CZECHOSLOVAKIAN CUSTOMS TARIFF DUTIES ARE REDUCED UNDER
THE PRESENT CONVENTION.

Tariff PercentageNoa Designation of Goods Rercn
NoB Reductions

ex (a)

ex (b)

(a)
(b)

(a)
(b)
(c)
(d)

I.

ex (c)
ex (d)

Poultry of all kinds but not feathered game
Living :

Geese. .....................
Dead, also cleaned, plucked or with their extremities

cut off :
Turkeys, fowls . . . . . . . . . . . ... . .

Paraffin :
Unrefined, also paraffin scales .........
Other . . . . . . . . . . . . . . . . . . . .

Cotton yarn :
Single, unbleached:
Up to No. 12 English ... ...............
Over No. 12 and up to No. 29 English .......
Over No. 29 and up to No 5o English .......
Over No. 50 and up to No. 7o English .......

Cotton weft yarns for the manufacture of half silk
tissues, single, unbleached, in the form of pincops,
on short bobbins, or on bobbins running through
their whole length, which are not more than 13 cm.
long or 22 mm. thick, by permission and subject to
the conditions to be laid down by Ordinance and
under control :
Over No. 29 and up to No. 50 English .......
Over No. 5o and up to No. 7o English .......

40 %

25 %

28 Y2 %
28 Y2%

50 %
50 %50 %
33 1/3 %

30 %33 V/3 %

ex 73

96

ex 183

Notes :
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NOS du tarif Pourcentages
douanier tchkoslovaque D6signation des produits de r gduction

2. Fils de coton simples, 6crus, pour la fabrication des
tulles, des rideaux, des broderies et dentelles, sur
permis et moyennant les conditions et le contr6le
h ddterminer par ordonnance :

ex c) Au-dessus du No 29 j, squ'au No 50 anglais . . . 50 %
ex d) Au-dessus du No 50 jusqu'au No 60 anglais . . . 33 1/3 %

399 Ciment .......... ..................... 40 %
ex 432 T61es et plaques :

a) B.utes (noires), ayant en 6paisseur
I. 2 mm. ou plus :

5 mm. ou plus ... ............... .... 48,6 %
Moins de 5 rm. jusqu'h 2 mm ........ 45,7 %

2. Moins de 2 mm. jusqu' I mm ........ .... 49,3 %
3. Moins de i mm. jusqu's 0,6 mm ...... ...... 47,2 %
4. Moins de o,6 mm. jusqu'i 0,4 mm .... ....... 48 %
5- Moins de 0,4 mm. jusqu'h 0,25 mm ..... ..... 48,6 %
6. Moins de 0,25 mm ................ 49,4 %
b) Dress6es ou d~cap6es, ayant en 6pai..seur :
I. I mm. ou plus ........ . ... ......... 45,8 %
2. Moins de i mm. jusqu'h 0,6 mm .... ....... 48,6 %
3. Moins de o,6 m m. jusqu'". 0,4 mm .......... 49,4 %
4. Moins de 0,4 mm ................... .... 47,5 %

ex 491 T61es et plaques (lamin~es, 6tendues), non autre ment
travaill6es

c) De zinc ...... .................... . ..... %
ex 530 Machines et appareils agricoles, non sp~cialement

d6nomm~s :
ex C) 2 Broyeurs 5. plaques m6talliques et moulins h 6gruger

h plaques m6talliques pour usages agricoles . . 44,4 %
ex 538 Machines et appareils non sp6cialement d6nomm~s :

ex a), b), c) i. Broyeurs h plaques m6talliques et moulins h 6gruger
hs plaques mdtalliques ...... ............ 40 %

2. Pour la fabrication du ciment ..... .......... 40 %
3. Pour l'apprft des maires et produits textiles . 40 %

ex 598 Acides spdcialement ddnommds:
I. c) Acide sulfurique non fumant ..... .......... 30 %

ex 6oo Sels de calcium, de strontium, de baryum et de magn6-
sium, sp~cialement ddnomm~s:

ex 1) Carbure de calcium ....... .............. 25 %
ex 602 Combinaisons de cuivre, de plomb, de zinc et d'6tain,

sp~cialement d6nomm~es :
ex I) Lithopones ......... .................. 40 %

ex 613 Amidon (ainsi que farine d'amidon) :
F~cules de pommes de terre ........... ... 25 %

ex 621 Gaz liqu6fi6s, non sp6cialement d~nomm~s :
Bioxyde de soufre ... ............... .... 8o %
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Tariff Designation of Goods Percentage
Nos Reductions

Single unbleached cotton yarns for the manufacture
of tulle, curtains, embroidery or lace, by permission
and subject to the conditions to be laid down by
Ordinance and under control :

Over No. 29 and up to No. 50 English .......
Over No. 5o and up to No. 6o English .......

Cement ..........................
Sheets and plates:

Rough (black plate), of a thickness of:
2 mm. or more :
5 mm. or more .... .................
Less than 5 mm. and down to 2 mm. ....
Less than 2 mm. and down to I mm. ....
Less than i mm. and down to o.6 mm ......
Less than o.6 mm. and down to 0.4 mm.
Less than 0.4 mm. and down to 0.25 mm..
Less than 0.25 mm. ...................

Dressed or pickled, of a thickness of :
ia mm. or more .... .................
Less than i mm. and down to o.6 mm......
Less than o.6 mm. and down to 0.4 mm...
Less than 0.4 mm .... ...............

Sheets and plates (rolled, flattened), not further worked:

Of zinc ..... ....................
Agricultural machinery and apparatus, not specially

mentioned :
Cruhers with metallic plates and bruising-mills with

metallic plates for agricultural purposes . ...
Machines and apparatus, not specially mentioned:

Crushers with metallic plates and bruising-mills with
metallic plates . . . . . . . . . . . . . . .

For the manufacture of cement .............
For dressing textile materials and products . ...

Acids specially mentioned:
Sulphuric acid, not fuming............

Calcium, strontium, barium and magnesium salts,
specially mentioned :
Calcium carbide ..... .................

Copper, lead, zinc and tin salts, specially mentioned:

Lithopone ........................
Starch (also starch meal)

Potato meal . . . . . . . . . . . . . . . . .
Liquefied gases, not specially mentioned :

Sulphur dioxyde ..... .................

ex (c)
ex (d)

(a)
I.

2.

3.
4.
5.
6.

(b)
I.
2.

3.
4-

(c)

399
ex 432

ex 49'

5o %33 1/3 %
40 %

48.6 %
45.7 %
49.3 %
47.2 %
48 %
48.6 %
49.4 %

45.8 %
48.6 %
49.4 %
47.5 %

io %

44.4 %

40 %
40%
40 %

30 %

25 %

40 %

25 %

80 %

ex 530

ex (c) 2

ex 538
ex (a), (b), (c), I.

2.

3.

a. (c)

ex (1)

ex (t)

ex 598

ex 6oo

ex 602

ex 613

ex 621
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LISTE C.

LES DROITS CONSOLIDtS EN VERTU DE LA PRtSENTE CONVENTION.

Nos du tarif Droits d'entr~e
douanier polonais D6signation des produits consolid~s

ex 8o Goudron v~g6tal et min6ral et poix
p. 2 b) Goudron de houille pr~paf6 (sans huiles l~g~res) . 2,- Zl.

ex 167 Machines et appareils, complets ou non, mont6s ou en
pi~ces d6tach6es :

ex p. I Machines pour les sucreries, pour les brasseries,
pour les malteries, pour les distilleries ..... 36,50 zl.

ex p. 26 a) Appareils non sp~cialement d6nommds :
I. Pour les sucreries, brasseries, malteries, distilleries

et raffineries des huiles min6rales
A Ne contenant pas de m6taux repris sous le

num~ro 143 .... ................ ... 36,- zl.
B Contenant jusqu'h io % inclusivement de m6-

taux repris sous le num6ros 143 ....... 38,25 zl.
II. Pour les installations frigorifiques et pour la

fabrication de la glace ............ ... 31,50 zl.

LISTE D.

LEs DROITS ET TAXES CONSOLIDPS.

NOs du tarif Droits de douane

douanier tch~coslovaque D~signation des produits pour ioo kg.Rd

96 Paraffine:
a) Impure (non raffin~e) et 6cailles de paraffine. .. 8o,-
b) Autre .......... .................... IOO,-

ex 488 c) Zinc brut ..... .................... ..... 24,-

LEs HUILES MINARALES DEMI-FABRIQU]AES CONFORMtMENT A LA REMARQUE I DE LA CLASSE XXI:

Taxe de licence
Nos du tarif dA l'importation,

douanier tch~coslovaque D6signation des produits pour xoo kg. nets
Kd

ex 177

ex 178

ex 179

L'essence (benzine) brute .... ...............
Le distillat de p6trole . . . : ... ............
L'huile de paraffine ...... ................
Les distillats des huiles de graissage .......
L'huile de paraffine ...... ................
Les r6sidus de la distillation des huiles min~rales.

20,-

'5,-7,-
20,-

7,-
7,-
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LIST C.

DUTIES CONSOLIDATED UNDER THE PRESENT CONVENTION.

Polish Cons6lidated
Tariff Designation of Goods Import

NoB -  DutiesZ1. Gr.

p. 2 (b)

.ex p. I

ex p. 26 (a)

I.

A

B

II.

Tar, tar pitch and pitch:
Coal tar prepared (without light oils) ........

Machines and apparatus, complete or incomplete, fitted
together or in parts :
Machines for sugar manufacturers, brewers, malsters

and distillers ..... .................
Apparatus, except those separately designated:

For sugar manufacturers, brewers, distillers and
mineral-oil refiners :
Not containing any metals specified in num-

ber 143 ....... ..................
Containing up to io % inclusive of the metals

specified in number 143 .........
For refrigerating installations and for making ice

2.-

36.50

36-

38.25
31.50

LIST D.

CONSOLIDATED DUTIES AND TAXES.

Czechoslovak Customs Duties
Tariff Designation of Goods per ioo kilogs.

Nos Kd

96 Paraffin:
(a) Unrefined, also paraffin scales .... ......... 8o. -

(b) Other ...... .................... .. o.o100.-
ex 488 (c) Crude zinc ..... .................. .... 24.-

SEMI-MANUFACTURED MINERAL OILS IN ACCORDANCE WITH NOTE I TO CLASS XXI:

Czechoslovak Import licence

Tariff Designation of Goods Duties per ioo kilogs.
Nos net weight

K6

Crude petrol (benzine) .... ..............
Petroleum distillate ........ . .. ........
Paraffine oil ...... ..................
Lubricating oils distillates .... ............
Paraffine oil ...... ..................
Residues from the distillation of mineral oils . . .

20.-

7--
20.-

7.-
7--

ex 8o

ex 167

ex 177

ex 178

ex 179
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ANNEXE E.

CONVENTION V] TP-RINAIRE

ENTRE LA R1PUBLIQUE TCHCOSLOVAQUE ET LA Ri PUBLIQUE DE POLOGNE.

Article premier.

L'importation des animaux et de la volaille, des produits bruts d'animaux et des objets qui
pourraient communiquer une infection du territoire de l'une des Parties contractantes dans le terri-
toire de l'autre, peut tre limit's h certains points de fronti~re d'entr~e et y 6tre soumise au contr6le /
v~t6rinaire de la part de l'Etat d'importation.

Article 2.

i. Chacune des deux Parties contractantes peut:

a) Faire subir aux animaux import~s (Article premier) la visite par le vtrinaire
off iciel ;

b) Demander que les animaux importds soient munis d'un certificat d'origine, ddlivr6
par les autorit6s locales, et d'un certificat de sant6, ddlivr6 par le v~t~rinaire officiel,
attestant que les animaux sont individuellement sains et qu'au moment de l'exp~dition du
transport et quarante jours avant, ni au lieu d'origine ni h 20 km. d'alentour, ne rdgnait
aucune maladie contagieuse se communiquant 5. ]a m~me espce d'animaux.

Pour les solip~des et les bovidds, on exigera pour chaque piece sdpar~ment des certificats d'origine
et de sant6, pour les autres animaux suffiront des certificats cumulatifs. Ces certificats doivent dtre
d6livr~s de sorte qu'on puisse prouver sur leur base l'identit6 des animaux en question. Les certifi-
cats sont valables pour un d~lai de dix jours. Le jour oii le certificat a 6t6 d~livr6, ne sera pas compt6.

Si ce d~lai expire pendant le transport, le certificat doit 8tre prolong6 pour les dix jours suivants.
Les animaux seront revisit~s par le v6t6rinaire officiel, nomm6 par l'Etat ou sp~cialement autoris6 h
cet effet. Le certificat doit contenir le r6su]tat de cette visite.

La volaille transporte par chemin de fer n'est soumise h la visite du v~tdrinaire, au moment de
l'embarquement, que si le certificat de bonne sant6 est dat6 de plus de trois jours.

2. A I'importation de la viande et des produits de viande ne peuvent 6tre appliqudes que les lois
et les prescriptions en vigueur au pays d'importation.

Les envois de viande doivent tre munis :
a) D'un certificat du v~t6rinaire autoris6, h la visite officielle des bates de boucherie

et de la viande, certificat qui contient le r~sultat de la visite de l'animal avant et apr~s
l'abattage ;

b) Du cachet attestant que la visite officielle a 6t6 faite par le vdt~rinaire et, quant h
la viande de porc, qu'elle a 6t6 soumise h l'examen des trichines avec un rsultat n~gatif.

3. Les produits bruts d'animaux, h l'exception des produits nommds dans l'alin~a suivant,
doivent 6tre munis h l'importation d'un certificat officiel, attestant qu'ils proviennent des animaux
sains et qu'au lieu de leur expddition, les cas du charbon bactdridien n'6taient pas frdquents, que ces
produits n'ont pas eu contact avec des animaux souffrant de maladies contagieuses et qu'ils
peuvent tre exportds sans danger de propager des maladies contagieuses.

Les peaux skches d'animaux sauvages et de lapins, les comes press~es respectivement coupdes
en morceaux, les bouts de comes, les cretons d~naturs de porc, le duvet et toute sorte de plumes,
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ANNEX E.

VETERINARY CONVENTION

BETWEEN THE CZECHOSLOVAK REPUBLIC AND THE REPUBLIC OF POLAND.

Article i.

The import of animals, including poultry, raw animal products and articles liable to spread
infection from the territory of one of the Contracting Parties to that of the other may be limited
to certain frontier points and the animal and articles subjected there to veterinary inspection
by the State into whose territory they are being conveyed.

Article 2.

i. Each of the Contracting' Parties may:
(a) Subject imported animals (Article i) to inspection by a veterinary official;

(b) Require that the imported animals shall be accompanied by a certificate of
origin issued by the local authorities, and a certificate of health issued by the veterinary
official, attesting that the animals are individually healthy and that, for forty days before
the despatch of the consignment, the place of origin and neighbouring districts to a
distance of 2o kilonetres have been free from all contagious diseases, communicable to
animals of the same species.

In the case of horses, mules, etc., and horned cattle, certificates of origin and health shall
be issued separately for each animal; for other animals, a collective certificate shall be sufficient.
These certificates must be issued in such a way as to furnish proof of the identity of the animals.
The certificates shall be valid for a period of ten days, exclusive of the day of issue.

If this period expires during the journey, the certificate shall be prolonged for a further period
of ten days. The animals shall be re-inspected by a veterinary official appointed by the State
or specially authorised for this purpose. The result of this inspection must be noted on the
certificate.

Poultry conveyed by rail shall not be subject to veterinary inspection before being loaded
unless more than three days have elapsed since the issue of the certificate of health.

2. The import of meat and meat products shall only be subject to the laws and regulations
in force in the importing country.

Consignments of meat shall be accompanied by:
(a) A certificate of a veterinary surgeon authorised officially to inspect animals

for slaughter and meat ; the certificate shall contain the results of the inspection before
and after slaughter.

(b) A stamp attesting that the official inspection was held by the veterinary surgeon
and, in the case of pork, that the meat has been examined for trichinae with a
negative result.

3. Raw animal products, with the exception of those mentioned in the following paragraph,
shall on importation be accompanied by an official certificate attesting that they are derived
from animals in a healthy condition, that cases of anthrax have not been numerous at the place of
despatch, that the products have not been in contact with animals suffering from contagious
diseases and that they can be exported without risk of spreading contagious diseases.

The dried skins of wild animals and rabbits, compressed horn, horns cut into pieces, horn
tips, denatured pork scrappings, down and feathers of all kinds, and wool washed or soaked in
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]a laine lav~e ou impr~gn~e de chaux, emball~e dans des sacs ou ballots, ne n~cessitent aucun certi-
ficat d'origine; l'importation et le transit de ces produits ne sont soumis h aucune restriction du
point de vue v6tdrinaire.

Article 3.

Les transports directs d'animaux et de produits d'animaux, destines au transit par le territoire
de l'une des deux Parties contractantes, seront traitds aux points de fronti~re de la m~me mani~re
que les transports destines h l'importation.

Aux transports d'animaux destin6s au transit par le territoire de l'une des deux Parties
contractantes, les personnes accompagnant les transports doivent presenter la permission d'impor-
tation du gouvernement de l'Etat de l'importation.

Les wagons employ~s au transit doivent 6tre ferm~s de manire que le fourrage, la liti~re et le
fumier ne puissent tomber dehors pendant le passage.

Le ddbarquement, le transbordement, ainsi que l'embarquement suppl~mentaire d'animaux
pendant le passage par le territoire de l'une des Parties contractantes, sont interdits. En cas de ndces-
sit6, le transbordement ne peut avoir lieu que sous le contr6le du v6t6rinaire officiel.

Les wagons employ6s au transit de la viande et des produits de viande doivent etre plomb6s
pendant le transit.

Au transit d'un tiers Etat seront appliqu~es les prescriptions de cet article, si toutefois le
transit par le pays en question n'est pas interdit pour des raisons v6trinaires. Les deux Parties
contractantes ne peuvent, en aucun cas, refuser la r~ception du transport si dans la station d'entrde
de l'Etat de transit les animaux ont 6t6 reconnus sains.

Article 4.

Les envois ne r~pondant pas aux prescriptions ci-dessus, ainsi que les animaux qui, au point
d'entr6e du pays d'importation, ont 6t6 reconnus comme atteints ou suspects d'une maladie conta-
gieuse, peuvent 6tre renvoyds au pays d'exportation, ou bien les animaux peuvent 6tre abattus h la
demande du possesseur ou de son reprdsentant. Le motif du refus doit 6tre inscrit sur les certificats.
Le refus du transport doit 6tre avis6 par la voie la plus courte de l'autorit6 administrative de fron-
tire de premiere instance du pays d'exportation.

Si une maladie contagieuse, ou le soupcon de maladie, est constat:6 parmi les animaux import6s
apr~s ]a station d'entr~e a 6t6 franchie, h ces animaux s'appliqueront les prescriptions des lois en
vigueur au pays d'importation ; la copie du proc~s-verbal dress6 dans cette matire sera transmise
sans d6lai h l'autre Partie contractante.

Dans tous les cas pr6vus par cet article, il faut avertir directement et sans retard le d~lgu6
6ventuellement autoris6 h cet effet (Article 7).

Article 5.

Si la peste bovine 6clate sur le territoire de l'une des Parties contractantes, 'autre Partie a le
droit de limiter ou de prohiber l'importation des bovid~s, des porcs et des produits bruts d'animaux,
ainsi que des objets pouvant communiquer une infection, jusqu'h la disparition absolue de la
maladie.

Article 6.

Lorsque, par le trafic des animaux, une maladie soumise h ]a d6claration a 6t6 importde du terri-
toire de l'une des Partie contractantes sur le territoire de l'autre, ou si une maladie de ce genre r~gne
de fa~on particuli6rement mena~ante sur le territoire de l'une des deux Parties, l'autre Partie aura le
droit de restreindre ou d'interdire, pour la duroe du danger de contagion, l'importation des animaux

No I367



1926 League of Nations - Treaty Series. 47

lime and packed in sacks or bales, shall not require a certificate of origin; no veterinary restrictions
shall be imposed upon the importation and transit of such products.

Article 3.

Through consignments of animals and animal products intended for transit through the
territory of either of the Contracting Parties shall be subject to the same formalities at the frontiers
as consignments intended for import.

As regards consignments of animals intended for transit through the territory of either of the
Contracting Parties, persons accompanying such consignment must present an import licence
from the Government of the importing country.

Trucks used for transit shall be closed in such a way that no fodder, straw or droppings can
fall out during the journey.

The unloading, transhipping and additional loading of animals during the journey through
the territory of either of the Contracting Parties are prohibited. In cases of necessity, transhipment
shall only take place under the supervision of the veterinary official.

Trucks used in the transit of meat and meat products must be sealed during such transit.

The provisions of this Article shall apply to transit through a third State, unless transit through
the country in question is prohibited for veterinary reasons. The two Contracting Parties shall
not in any case refuse such consignments, if the animals were passed as in a healthy condition
at the station of entry in the country through which they are to pass.

Article 41

Any consignments which do not conform to the above stipulations, and any animals discovered
at the point of entry into the importing country to be suffering or suspected to be suffering from
a contagious disease, may be sent back to the country of export, or they may be slaughtered at the
request of the owner or his representative. The grounds for refusal to accept them shall be noted
on the certificate. The refusal must be notified by the quickest route to the frontier administrative
authorities of the first instance in the exporting country.

If any contagious disease is detected or suspected among such imported animals after the
station of entry has been passed, the provisions of the laws in force in the country of import shall
be applied ; a copy of the report drawn up on the case shall be transmitted without delay to the
other Contracting Party.

In all the cases mentioned in this Article, immediate notice must be given direct to the repre-
sentative, if any, appointed for this purpose (Article 7).

Article 5.

In the event of an outbreak of cattle plague in the territory of one of the Contracting Parties,
the other Party shall be entitled to restrict or prohibit the importation of horned cattle, pigs and
raw animal products, and any objects likely to carry infection, until the disease has been completely
stamped out.

Article 6.

If, in consequence of the traffic in animals, a notifiable disease is carried from the territory
of one of the Contracting Parties into the terriotry of the other, or if a particularly dangerous
outbreak of a similar disease should occur in the territory of either of the Parties, the other Party
shall be entitled, for so long as the danger of infection persists, to restrict or prohibit the importation
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auxquels cette maladie est transmissible, ainsi que celle des produits bruts d'animaux et des objets
pouvant communiquer une infection.

L'importation et le transit ne peuvent 6tre limits ni interdits en cas de : charbon bact6ridien,
charbons emphys~mateux ou symptomatique, septic~mie h~morragique du bceuf, rage, morve,
exanth~me coital des solip~des et des bovid6s, gale des solip6des et moutons, rouget du porc, cholera
des poules et peste aviaire, ainsi qu'en cas de tuberculose.

La pr~sente convention ne porte aucune atteinte aux prescriptions lkgales concernant les 6pizoo-
ties dans les Etats contractants, prescriptions d'apr~s lesquelles, au cas oil des maladies d'animaux
contagieuses 6clateraient h la frontire ou pros de la fronti~re, le commerce entre les districts de
frontire limitrophes des deux c6t~s et le commerce de transit entre les districts de frontire menacs,
peuvent, pour supprimer ces maladies, 6tre soumis h des restrictions et h des interdictions sp~ciales.

Article 7.

Les deux Parties se conc~dent rdciproquement le droit d'envoyer au territoire de l'autre Partie
un d616gu6 pour obtenir des renseignements sur I'6tat sanitaire des animaux, sur l'installation des
marches aux bestiaux, des abattoirs, des 6tablissements de quarantaine, ainsi que sur l'exdcution des
prescriptions v~trinaires.

Les Parties contractantes prendront des mesures pour faciliter aux ddl6gu~s ci-dessus cites
l'ex6cution de leurs fonctions.

Article 8.

Les deux Parties contractantes publieroht tous les quinze jours des bulletins p~riodiques sur
l'6tat actuel des 6pizooties et les 6changeront mutuellement.

Les autoritds administratives de fronti~re de premiere instance s'informeront r~ciproquement,
sans retard et directement, de l'apparition des 6pizooties dans les districts de fronti6re.

Les autorit~s centrales des deux Parties contractantes se communiqueront, par voie t l6gra-
phique, la premiere apparition de la peste bovine dans le pays, ainsi que la premiere apparition de
cette maladie et de la pleuropneumonie contagieuse des bovid~s sur le territoire des autoritds admi-
nistratives de deuxi~me instance. Des communications analogues seront envoy~es sur l'extinction des
maladies susmentionn~es.

Article 9.

Les habitants des zones frontires des deux Parties contractantes peuvent franchir la frontire
h une heure quelconque du jour, dans les deux sens, avec des animaux domestiques, pour exercer
des travaux d'agriculture et de profession, pour les pAturages d'6t6, de saison et quotidiens, sous
rserve d'observer les prescriptions g~n~rales douani~res et celles concernant le franchissement
de la fronti~re. Les deux Parties contractantes peuvent subordonner les faveurs susmentionndes h
l'accomplissement des conditions suivantes :

a) Pour l'ex6cution des travaux d'agriculture et pour l'exercice d'une profession,
les propri6taires, respectivement les conducteurs des animaux, peuvent les accompagner
par la fronti~re, s'ils se lgitiment par un certificat d~livr6 par le maire de la commune
respective oii les animaux se trouvent.

Le certificat doit contenir :
io Les nom et prdnem du propri6taire, respectivement du conducteur des animaux;

20 Le nombre des animaux et leur description d6taill6e (esp~ce, sexe, couleur,
marques d6taill6es) ;

30 Le lieu ob le propritaire se rend avec les animaux;
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of animals liable to contract such disease and of any raw animal products or articles liable to carry
infection.

Importation and transit may not be restricted or prohibited in cases of anthrax, symptomatic
anthrax, haemorrhagic septicaemia, rabies, glanders, vesicular exanthem among horses, mules,
and horned cattle, mange among horses, etc., sheep scab, swine fever, chicken cholera and
fowl plague, and tuberculosis.

The present Convention shall not affect the legal regulations concerning epizootic diseases
in the Contracting States, which provide that, when a contagious disease among animals breaks
out on or near the frontier, traffic between the frontier districts on both sides, and transit trade
between the threatened frontier districts, may be subjected to special restrictions or prohibitions
designed to stamp out such disease.

Article 7.

The two Contracting Parties mutually concede the right to send a representative into the
territory of the other to obtain information as to the health conditions among animals, the organi-
sation of cattle markets, slaughterhouses, quarantine establishments, and the enforcement of
veterinary regulations.

The Contracting Parties shall take steps to give all necessary assistance to the above-mentioned
representatives in the performance of their duties.

Article 8.

The two Contracting Parties shall publish fortnightly bulletins recording the position in regard
to epizootic diseases, and arrange for their exchange.

The frontier administrative authorities of the first instance shall give each other immediate
and direct intimation of the appearance of epizootic diseases in the frontier districts.

The central authorities of the two Contracting Parties shall inform each other by telegraph
of the first appearance of cattle plague in the country and also of the first appearance of this
disease and contagious pleuro-pneumonia of horned cattle within the territory of the administrative
authorities of the second instance. Similar information shall be sent on the disappearance of the
above-mentioned diseases.

Article 9.

Inhabitants of the frontier districts of both Contracting Parties may cross the frontier in
either direction at any time of the day with domestic animals for the purpose of carrying on agricul-
tural work or when on business, or for the purpose of summer, seasonal or daily pasturage, provided
that they comply with the general Customs regulations and the regulations relating to the crossing
of the frontier. The two Contracting Parties may subject the above-mentioned benefits to the
fulfilment of the following conditions :

(a) For the purpose of agricultural work or when on business, owners or drivers
of animals may accompany them across the frontier, if they prove their identity by a
certificate issued by the mayor of the commune from which the animals come.

The certificate shall contain:
(I) Name and Christian name of the owner or driver;
(2) Number and detailed description of animals (kind, sex, colour, special

marks) ;
(3) Place to which the owner is taking the animals;
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40 L'attestation que, dans la commune, ne r~gne aucune maladie contagieuse se
communiquant h la mme espce d'animaux.

La validit6 du certificat est limitde h six jours.

b) Les animaux mends au phturage de la saison d'6t6 doivent 6tre munis de passe-
ports particuliers, respectivement de passeports cumulatifs, d6livrds par la personne auto-
ris~e h cet effet, sur lesquels est certifi6 par le vdtdrinaire officiel que, sur le territoire de
l'autorit6 administiative de deuxi me instance comptente, d'oii les animaux proviennent,
la peste bovine ne r~gne pas et que les districts voicins ne sont pas atteints de la fi~vre
aphteuse et de la pleuropneumonie contagieuse.

En outre, des animaux mends au p~turage de la saison d'6t6, situ6 sur le territoire de
l'autre Partie, doivent tre munis de signes rendant possible la constatation de leur iden-tit6 (6talonnage).

Seront considdrds comme signes de cette sorte des marques dans 'oreille, des stigmates
et pareils.

Des troupeaux singuliers munis de signes et lgitim6s par des passeports, doivent
tre consignds et la consignation doit tre 6mise en quatre exemplaires dont un obtient

le vdtdrinaire officiel du district sur le territoire duquel le paturage est situ6, le second
l'autorit6 des communes du lieu d'oii les animaux proviennent ; les autoritds douanires
comp6tentes des deux Parties obtiennent par un exemplaire. Les passeports de troupeaux
doivent tre ddposds aupr~s de l'autorit6 de la commune sur la circonscription de laquelle se
trouve le p~turage.

Imm~diatement avant que les animaux soient mends au paturage d'kt6, ainsi qu'avant
leur retour du phturage au lieu de provenance, les animaux sont soumis h la visite par le
vdtdrinaire officiel quant h leur 6tat de sant6. Le lieu de provenance des animaux mends
au pturage d't6, ainsi que les lieux par lesquels le troupeau sera mend, ne doivent pas
tre atteints par la fi~vre aphteuse, par la peste bovine et par ]a pleuropneumonie conta-

gieuse.
La visite vdtdrinaire h ]a frontire n'a pas lieu.
c) Si, cependant, pendant la m~me p&ture, une maladie contagieuse pour les animaux

en question venait h 6clater dans une partie du troupeau ou m~me dans un autre lieu situ6
h moins de vingt kilomtres du lieu de phturage, ou sur la route par laquelle le troupeau
doit retourner au point de fronti~re, le retour des animaux sur le territoire de l'autre
Partie sera interdit, si les cas d'urgence (manque de fourrage, intempries d'urgence, etc.)
ne contraignent pas h faire une exception. Dans ce cas, le retour des animaux non atteints
ne pourra avoir lieu que lorsque les mesures de sfiret6 d6ciddes d'un commun accord par
les autorit6s comptentes pour empgcher l'extension de l'6pizootie, auront 6t6 exdcutdes.

d) En cas de ndcessit6, les Parties contractantes peuvent d'un commun accord se
cohcdder rdciproquement des faveurs ultdrieures dans le trafic de fronti~re.

Article io.

Les wagons de chemin de fer dans lesquels ont 6t6 transportds des animaux (bovidds, chevaux,
anes, mulets, moutons, ch~vres, porcs et volaille) devront, ainsi que l'outillage des chemins de fer
y ayant servi, tre nettoys et ddsinfectds conform~ment aux prescriptions en vigueur dans le pays
respectif.

Des changements 6ventuels de ces prescriptions ne peuvent pas attdnuer les mesures prescrites
dans le pays respectif au moment de la conclusion de cette convention. Les deux Parties contrac-
tantes se communiqueront mutuellement ces changements.

Le nettoyage et la disinfection exdcutds de la mani~re susmentionndc sur le territoire d'une
Partie, seront reconnus comme suffisants par l'autre Partie contractante.
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(4) Certified statement to the effect that the commune is free from any conta-
gious diseases which are communicable to the species of animal concerned.
The period of validity of the certificate shall be six days.

(b) Animals put out to pasture for the summer shall be accompanied by special
passports or collective passports issued by an official appointed for this purpose and
containing a certificate from the veterinary official to the effect that the territory of the
competent administrative authority of the second instance from which the animals come,
is free from cattle plague, and that the neighbouring districts are free from foot-and-mouth
disease and contagious pleuro-pneumonia.

Further, animals put out to pasture for the summer within the territory of the other
Party, must bear marks indicating their identity (branding).

By marks of this nature shall be meant ear-marks, brands, etc.

Single branded herds for which valid passports have been obtained shall be recorded,
and the record shall be drawn up in four copies, one of which shall be given to the
veterinary official of the district in the territory of which the pasture is situated, the
second to the communal authorities of the place of origin of the animals, and one copy
each to the competent Customs authorities of the two Parties. The passports for the
herds shall be deposited with the communal authorities within whose area the pasture
is situated.

Immediately before the animals are taken out to their summer pasturage, as well
as before their return thence to their place of origin, they shall be inspected by the
veterinary official as to their state of health. The place of origin of the animals put
out to summer pasture and the places to which the herds are to be taken must be free
from foot-and-mouth disease, cattle plague and contagious pleuro-pneumonia.

There shall be no veterinary inspection at the frontier.
(c) If, however, while the animals are at pasture, a contagious disease communic-

able to the animals in question should break out among a part of the herd or even in another
place situated within twenty kilometres of the grazing area or on the road by which the
herd must return to the point where the frontier is crossed, the animals shall not be allowed
to return to the territory of the other Party, unless for urgent reasons (lack of forage, spe-
cially bad weather conditions, etc.). In this case, the return of the uninfected animals
shall only take place after the application of safety measures decided upon by agreement
between the competent authorities in order to prevent the spread of the disease.

(d) In cases of necessity the Contracting Parties may by agreement concede each
other further benefits as regards traffic in the frontier districts.

Article io.

Railway trucks which have been used for the transport of animals (horned cattle, horses,
donkeys, mules, sheep, goats, pigs and poultry) and accessory railway equipment shall be cleansed
and disinfected in conformity with the regulations in force in the respective countries.

Any modifications in these regulations shall not affect the measures prescribed in the respective
countries at the time of the conclusion of this Convention. The two Contracting Parties shall
inform each other of any modifications.

Cleansing and disinfection carried out in the above-mentioned manner in the territory of one
Party shall be recognised as sufficient by the other Contracting Party.
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Article ii.

Les restrictions et prohibitions, subsistantes au moment de l'entrde en vigueur de la pr~sente
convention, et qui ne seraient pas conformes aux dispositions de la pr~sente convention, seront
supprim~es.

Dr Eduard BENE9, m. p.
Al. SKRZYkSKI, m. p.

J6zef KIEDROI, m. p.

ANNEXE F.

PROTOCOLE FINAL

A LA CONVENTION VtTARINAIRE.

Au moment de la conclusion de la Convention vt~rinaire, les deux Parties sont tomb6es d'accord
sur les reserves suivantes qui seront r~ciproquement obligatoires :

i. Dans les points de fronti~re respectifs des dispositions seront prises pour que le service v~t6-
rinaire se fasse vite et sans retard.

Les points de fronti~re destin6s pour le trafic des animaux seront d~sign~s apr~s un commun
accord des deux Parties avant que la pr6sente convention entre en vigueur, et ne pourront pas 6tre
chang~s autrement que de m~me par un accord des deux Parties.

2. Au franchissement du point de fronti~re par les envois de volaille qui se composent de moins
de cent totes ne seront exig~s que des certificats d6livr6s par les autorit6s locales (article 2b). Les
autres prescriptions de l'article 2- ne concernent pas de tels envois.

Les dispositions susmentionn6es concernent le trafic de volaille export~e du district de fronti~re
d'un pays au district de fronti~re d'un autre pays pour y Atre consomm6e.

3. Dans le trafic entre les districts de fronti~re des deux pays, le certificat ne sera pas exig6 pour
le fumier. Cela concerne 6galement le trafic de boyaux s~ch6s, gosiers, estomacs, vessies, ex6cut6 par
voie postale; dans le trafic de la viande de bceuf, de porc, de mouton, ainsi que de volaille morte le
certificat n'est exig6 ni dans le trafic de fronti6re ni pour les envois postaux priv6s ni pour l'usage
personnel des voyageurs et des touristes.

4. La viande de cheval ne sera admise h l'importation que si elle provient des abattoirs publics
se trouvant sous le contr6le perp6tuel des m6decins-v~t~rinaires. Les deux Parties se communique-
ront r~ciproquement la liste de ces abattoirs avant l'entree en vigueur de la Convention v~t~rinaire.
Les prescriptions susmentionn~es concernant l'importation de la viande ne regardent pas le transit.

L'importation de la viande de chien n'est pas permise.
5. L'apparition de la rage chez les chiens et les chats ne sera pas un obstacle h d6livrer le certi-

ficat d'origine dont parle l'article 2b) pour d'autres animaux domestiques. De plus, l'apparition de la
gale des moutons et ch~vres ne doit pas 6tre un obstacle h d4livrer le certificat pour les solip~des, et
r6ciproquement.

6. A l'importation des solip~des des lieux qui sont atteints dans un degr6 plus considerable de la
morve ou de la dourine, les deux Parties se r~servent la possibilit6 de faire eu lieu de destination des
animaux l'examen diagnostique pour constater ces maladies.

Cela concerne 6galement la pleuropneumonie contagieuse des bovid~s chez les animaux prove-
nant des territoires des autorit~s administratives de deuxi~me instance dans lesquels r~gne cette
maladie contagieuse, ainsi que provenant de ceux dans lesquels le d4lai de six mois au moins ne s'est
pas 6coul6 depuis la derni~re apparition et dans lesquels la pleuropneumonie n'a pas 6t6 d6clar~e
officiellement 6teinte.

Ce qui pr6c&de ne concerne pas les animaux de boucherie.
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A rticle I I.

Any restrictions and prohibitions, which may be in operation at the time of the coming into
force of the present Convention, and which may be at variance with its provisions, shall be cancelled.

(Signed) Dr. Edward BENE9.

(Signed) Al. SKRZYhiSKI.

(Signed) J6zef KIEDR0I4.

ANNEX F.

FINAL PROTOCOL

TO THE VETERINARY CONVENTION.

When concluding the Veterinary Convention, the two Parties have agreed on the following
reservations, which shall be binding upon both :

i. At the respective points where the frontier is crossed provision shall be made for the veteri-
nary formalities to be concluded quickly and without delay.

The points at which the frontier shall be crossed by animal traffic shall be designated by
agreement between the two Parties before the present Convention enters into force, and shall
not be otherwise changed than by a similar agreement between the two Parties.

2. The certificates issued by local authorities (Article 2 (b)) shall be sufficient as regards
the passage of consignments of poultry consisting of less than one hundred birds. The other
provisions of Article 2 shall not apply to such consignments.

The above-mentioned provisions shall apply to poultry exported from the frontier district
of one country into the frontier district of another country for consumption.

3. As regards traffic between the frontier districts of the two countries, no certificate shall
be required for manure. This shall also apply to traffic in dried guts, windpipes, stomachs and
bladders through the post ; as regards traffic in beef, pork, mutton and dead poultry, the certificate
shall not be required for frontier traffic, private postal consignments or articles for the personal
use of travellers and tourists.

4. Horse flesh shall only by imported if it comes from public slaughter-houses under the
permanent supervision of a veterinary surgeon. The two Parties shall supply each other with
a list of such slaughter-houses before the coming into force of the Veterinary Convention. The
above-mentioned regulations concerning the import of meat shall not affect transit.

The import of dog flesh is not permitted.
5. The appearance of rabies amongst dogs and cats shall not prevent the issue of the certificate

of origin mentioned in Article 2 (b) for other domestic animals. Further, the appearance of scab
amongst sheep and goats, shall not prevent the issue of the certificate for horses, etc., and vice-
veysa.

6. As regards the importation of horses, etc., from places where there is a serious outbreak
of glanders or vesicular exanthem, the two Parties reserve the right to inspect the animals at the
place of destination in order to ascertain the existence of these diseases.

This shall also apply to contagious pleuro-pneumonia of homed cattle among animals infected
by this contagious disease coming from the districts of the administrative authorities of the second
instance, or coming from districts in which less than six months have elapsed since the last case,
and which have not been officially declared free from pleuro-pneumonia.

The above shall not apply to animals for slaughter.
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7. Le refus de rdception h cause de soupgon ne concerne que les animaux ayant 6t6 en contact
avdr6 avec des animaux malades ou suspects, c'est-h-dire surtout des animaux transport6s en m~me
temps dans un wagon de chemin de fer ou d~chargds ou charges dans la mme station, sur la m~me
rampe et le m~me jour.

A la demande du possesseur ou de son reprdsentant d'abattre les animaux (Article 4) ne
sera donn suite que dans des cas importants et. spdcialement motives.

8. En cas d'apparition de la peste bovine sur le territoire de l'une des Parties contractantes, le
gouvernement de l'autre Etat peut limiter ou prohiber l'importation des animaux et des objets
(article 5). Une telle restriction, respectivement prohibition, concerne seulement le district adminis-
tratif de lie instance, oii la maladie contagieuse a apparu et les districts administratifs de Ile ins-
tance avoisinants.

9. Les m~mes prohibitions contenues dans l'article 6 seront limitdes seulement aux territoires
infectds des autoritds administratives de Ire instance et aux districts de Ire instance avoisinants et ne
resteront en vigueur que jusqu', l'extinction de la maladie contagieuse. Si les termes pour la promul-
gation officielle de la suppression de la maladie sont diffdrents dans les territoires des Parties contrac-
tantes, le terme plus long est d6cisif.

Io. Les prescriptions du dernier alin~a de larticle 6 de la Convention vdtdrinaire ne concernent
pas le transit par chemin de fer dans des wagons officiellement fermds et plombds; mais, dans ce cas,
tout embarquement ultdrieur et l'arrt du transport dans le district de fronti~re infect6 de maladie
contagieuse, seront interdits.

ii. Sans 6gard aux dispositions sur les bulletins (Article 8) les autoritds administratives de fron-
ti~re de Ire instance des deux Parties se communiqueront mutuellement l'6tendue plus considerable
de: lissa, malleus, exantema coitale paralyticum, anaemia perniciosa, aphtae epizooticae, scabies,
pleuropneumonia contagiosa bourn, variola ovina, septicaemia, pestis suum, pestis bovina. Cette
communication doit contenir toutes les donndes ddmontrant en due description 1'6tat des choses et
citer les mesures preventives qui ont 6t6 prises.

Les autoritds administratives de Ire instance des deux Parties contractantes se communiqueront
mutuellement toute premi~re apparition de la peste bovine, pleuropneumonie contagieuse et fi~vre
aphteuse, constat~es dans les districts de fronti~re, par voie tdldgraphique.

12. Le transport du lait, des produits de la laiterie, des ceufs, des poissons et ceufs de poissons,
et des abeilles n'est soumis au point de vue vdt6rinaire h aucune restriction. Cependant, les deux
Parties contractantes se r6servent, en cas de n6cessit6, le droit d'6tablir certaines restrictions.

Dr Eduard BENE9, m. p.

Al. SKRZYISKI, M. p.

Jozef KIEDROI , m. p.

PROTOCOLE FINAL

Au moment de procdder h la signature de la Convention commerciale, conclue h la date de ce
jour, les pldnipotentiaires soussign6s ont fait les reserves et ddclarations suivantes qui formeront
partie intdgrante de la convention mme.

A l'article premier.

Pour la mise en pratique des dispositions de l'article premier, concernant l'tablissement des
ressortissants de l'une des Hautes Parties contractantes, dont il est question h l'article premier,
sur le territoire de l'autre Partie, les deux Parties contractantes se rdservent la facult6 de refuser le
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7. The refusal of animals, based on suspicion, shall only apply to animals that are proved
to have been in contact with animals suffering from or suspected to be suffering from these diseases,
especially, therefore, to animals transported at the same time in a railway truck or loaded and
unloaded at the same station by the same gangway and on the same day.

The request of the owner or his representative for the animals to be slaughtered (Article 4)
shall only be complied with in important cases and for special reasons.

8. In case of the appearance of cattle plague in the territory of one of the Contracting Parties,
the Government of the other State may restrict or prohibit the import of animals and articles
(Article 5). Such restrictions or prohibitions shall apply only to the administrative district of the
second instance where the contagious disease broke out and to the adjoining administrative districts
of the second instance.

9. The prohibitions contained in Article 6 shall be limited to the infected areas of the admi-
nistrative authorities of the first instance and to adjoining districts of the first instance, and shall
only remain in force until the contagious disease has been stamped out. If the period laid down
for the official notification of immunity differs in the territories of the two Contracting Parties, the
longer period shall apply.

IO. The regulations contained in the last paragraph of Article 6 of the Veterinary Convention
shall not apply to transit by rail in trucks officially closed and sealed ; but in this case any subsequent
loading and the holding up of the transport in a frontier district infected with a contagious disease
shall be prohibited.

ii. Irrespective of the provisions relating to the bulletins (Article 8), the frontier administrative
authorities of the first instance of the two Parties shall notify to each other any important outbreak
of rabies, glanders, vesicular exanthem, pernicious anaemia, foot-and-mouth disease, scabies,
contagious pleuro-pneumonia of horned cattle, sheep-pox, septicaemia, swine plague and cattle
plague. This notification shall contain full information necessary to show the true state of affairs
and shall mention the preventive measures that have been taken.

The administrative authorities of the first instance of the two Contracting Parties shall inform
each other immediately by telegraph of the first appearance of cattle plague, contagious pleuro-
pneumonia and foot-and-mouth disease notified in the frontier districts.

12. The transport of milk, dairy products, eggs, fish, roes of fish, and bees shall not be subjected
to any veterinary restrictions. Nevertheless, the two Contracting Parties reserve the right, in
case of necessity, to introduce certain restrictions.

(Signed) Dr. Edward BENE9.

(Signed) Al. SKRZY1KSKI.

(Signed) J6zef KIEDROIf.

FINAL PROTOCOL.

When signing the Commercial Convention concluded this day, the undersigned Plenipotentiaries
have made the following reservations and declarations, which shall form an integral part of the
Convention.

With reference to Article I.

As regards the application of the provisions of Article I concerning the establishment of the
nationals of one of the High Contracting Parties in the territory of the other Party, the two Contrac-
ting Parties reserve the right to refuse permission for such establishment to the said nationals of the
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droit de l'6tablissement aussi auxdits ressortissants de l'autre Partie, si cet 6tablissement marquait
la tendance de concentrer des quantit~s d~mesur~es dans les districts dont l'importance 6cono-
mique ne justifierait pas une telle concentration.

A l'article XX.

Les Parties contractantes sont d'accord de ne consid~rer comme clause prohibitive aux termes de
l'article XX que les conditions d'application d'un tArif r~duit qui ont pour but d'exclure du b~n6fice
du tarif r~duit les marchandises similaires, mais d'une provenance 6trang6re. Par contre, ne seront pas
consid~r~es comme clauses prohibitives les conditions d'application d'un tarif r~duit prescrites dans
le but d'assurer la satisfaction aux besoins de la consommation int~rieure, en ce qui concerne certains
articles ou d'assurer le d~veloppement des ports maritimes ou fluviaux, ainsi que les conditions
d'application impos~es par des consid~rations puis~es dans le domaine lMgitime de l'exploitation
ferroviaire, par exemple l'acquisition de nouveaux transports, la r6duction des frais de traction, etc.

Conform~ment b cette interpr6tation seront consid6r6es:
i. Comme clauses prohibitives :

La condition de provenance nationale de la marchandise en question;
L'exigence que la marchandise soit d~clar~e sous un nom non accessible h une

marchandise 6trang~re de la m~me esp~ce ;
La condition de faire parvenir la marchandise h la station d'exp6dition par camion

ou par voie ferr6e industrielle priv6e ;
' La condition que la mati~re premiere dont est fabriqu~e la marchandise jouis-

sant d'un tarif r~duit, soit transport~e par les chemins de fer nationaux;
2. Comme clauses admissibles :

Condition de consommation int~rieure
Condition de transport combin6 par voie de fer et d'eau
Condition de la remise au transport par le m~me exp~diteur, dans un temps d6li-

mit6, d'une certaine quantit6 minimale de la marchandise ;
Condition de remise simultan~e au transport d'une marchandise en quantit6 suf-

fisante pour la formation d'un train entier, etc.

A l'article XXII.

Les deux Parties contractantes sont d'accord que la clause de l'article XXII, doit 6tre entendue
dans le sens snivant : dans le cas, oi l'une des Parties contractantes accorderait h un tiers Etat, dans
une convention commerciale ou tarifaire, un r~gime plus favorable que celui de la clause de parit6
aux termes de l'article XIX, l'autre Partie contractante pourra de plein droit demander l'octroi du
m~me r6gime.

A l'article XXVIII.

Pour pouvoir proc~der h la revision ou au compl~tement de cette convention sans d~nonciation
pr6c6dente, des deux Parties contractantes sont convenus d'entamer les n~gociations n~cessaires sur
a demande de l'une d'elles, apr~s l'expiration d'une anne.

POUR L'APPLICATION DU TARIF DOUANIER POLONAIS:

Au NO 5 P. 6 b). Concombres en vinaigre et dans l'eau salie, mgme avec l'addition d'aneth.

Les bouteilles ferm6es par une membrane ne sont pas consid6r6es comme herm6tiquement fermes.

Au No 35 P. 2. Fromageons d'Olomouc.
Les Olomduckg tvarglky sont des fromages maigres, peu ferment6s, de forme ronde, d'un petit

diam~tre et d'une odeur sp~ciale.
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other Party, if such establishment indicates a tendency to concentrate excessive numbers in
districts the economic importance of which does not justify such concentration.

With reference to Article XX.

The Contracting Parties agree to consider as prohibitive clauses under Article XX only such
conditions for the application of a reduced tariff as are intended to exclude from the benefit of
the reduced tariff similar goods of foreign origin. On the other hand, clauses shall not be considered
prohibitive that contain conditions for the application of a reduced tariff introduced for the purpose
of meeting the needs of home consumption in respect of certain articles or for the development
,of maritime or river ports, and also any conditions imposed from considerations appertaining
to the legitimate sphere of railway exploitation, for example, the acquisition of new traffic, the
reduction of haulage expenses, etc.

In conformity with this interpretation the following clauses shall be considered
(i) Prohibitive :

Provision for the national origin of the goods in question
The requirement that the goods should be declared under a name which cannot

be applied to foreign goods of the same nature ;
The condition that goods must be brought to the station of despatch by lorry

or by a private industrial railway;
The condition that the raw material from which the goods benefiting from a

reduced tariff are manufactured, should be carried by national railways.
(2) Admissible :

Conditions based on the needs of home consumption;
Conditions relating to combined transport by rail and water
Conditions requiring the despatch of a minimum quantity of the goods within

a fixed period by the same consignor;
Conditions requiring the simultaneous despatch of sufficient quantities of goods

to make up a complete train, etc.

With reference to Article XXII.

The two Contracting Parties agree that the clause in Article XXII should be understood in
the following sense : Should one of the Contracting Parties grant to a third State by means of a
commercial or tariff Convention a more favourable regime than that contained in the equal-treatment
clause under Article XIX, the other Contracting Party shall ipso facto be entitled to demand the
granting of the same r~gime.

With reference to Article XXVIII.

To enable this Convention to be revised or supplemented without being previously denounced,
the two Contracting Parties agree to enter into the necessary negotiations at the request of either
Party after the expiration of one year.

FOR THE APPLICATION OF THE POLISH CUSTOMS TARIFF:

Ad No. 5. p. 6 (b). Cucumbers in vinegar or salt water, with or without the addition of dill.
Bottles closed with parchment shall not be considered as hermetically sealed.

Ad No. 35. P. 2. Oloihouc ewe's milk cheese.
Olomouckd tvarAky are non-fatty cheeses, only slightly fermented, of round shape, small

diameter and with a special smell.
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Au NO 62 p. Iib) c).

Sous la d6nomination de dziczki de la position 62 p. I I b), sont compris les sauvageons des arbres
fruitiers.

Au NO 66 p. I.

Sous cette position rentre la pierre . chaux.
Les paves rentrent sous cette position, mme quand ils ont la forme de paralldlipip~des.

Au No 69 P. 5.

Sous cette position rentrent des bouchages en asbeste, m~me combines avec d'autres mati~res.

Au No 72 p. 5.
Sous cette position rentrent les tuyaux en chamotte.

Au No 72 p. 6.

Sous cette position rentrent les briques et plaques de ((klinker d'une 6paisseur de 40 mm. et plus.

Au No 73 P. 4.

Sous cette position rentrent les briques et plaques de o klinker d'une 6paisseur de 40 mm. et plus.

Au No 77 p. 8.

Sous cette position rentre aussi le verre h vitres tir6.

Au No 16o p. 2. Pelles, bgches et pioches :
Le droit de douane de 25.- zl. pour ioo kig. reste consolid6 pour treize mois h partir de !a mise en

vigueur de cette convention, mais toutefois sans prejudice h la clause de la nation la plus favoris~e.

Aux No 152 et 167.
REMARQUES GANIeRALES.

Les machines et appareils d6mont6s sont d~douan~s suivant la position respective pour les machines
et appareils complets, mme quand les diff6rentes parties entrent en m~me temps ou successivement dans
de diffrents envois.

Tous les envois partiels doivent tre dclar6s au m~me bureau de douane dans un terme qui ne doit
pas d6passer quatre mois h partir de la premiere d6claration.

En d6clarant le premier envoi partiel, l'importateur pr~sente au bureau de douane une demande i
cc sujet, avec un plan on un dessin de la construction, une consignation ind quant les parties principales,
leur caract~re et le poids approximatif de chacune d'elles. Cette consignation doit aussi indiquer le poids
approximatif total des parties accessoires.

Au No 167.
Pour l'application des droits conventionnels aux machines et appareils, mentionn~s dans la liste A et

pour le d~douanement desquels des conditions spciales sont pr~vues par la mme liste, il faut produire au
bureau de douane une d6claration du fabricant, certifiant qu'il s'agit des produits destin6s pour les usages
indiqu6s, ainsi qu'une d~claration correspondante du destinataire.

Le d~douanement des machines et appareils pour lesquels les droits sont r~duits et dont l'importation
est r6gie par les conditions sp6ciales mentionn6es ci-dessus, est r6serv6 aux bureaux de douane suivants:

Bielsko, Cieszyn, Dz'edzice, Gdaflsk, Krak6w, Lw6w, Poznafh, Warszawa, Wilno.

Au No 167 p. I.
Specification des machines pour les sucreries, les brasseries, les malteries et les distilleries jouissant du

droit conventionnel selon la liste A de cette convention :

MACHINES POUR LES SUCRERIES:

Laveuses 5 betteraves avec collecteurs de pierre, de feuillage et de pailles.
Coupe-racines h betteraves.
Presses & pulpe.
Centrifuges avec les d~chargeurs et les appareils pour la s~paration des jus.
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Ad No. 62. p. II(b) (c).

Under the term dziczki in No. 62. p. I I (b) shall be included wild fruit trees.

Ad No. 66. p. I.

Limestone shall be included under this number.
Paving-stones shall be included under this number even when parallel-piped.

Ad No. 69. P. 5.

Under this number shall be included asbestos stoppers, whether or not combined with other materials.

Ad No. 72. P. 5.

This number shall include pipes made of chamotte clay.

Ad No. 72. p. 6.

Under this number shall be included clinker bricks and slabs of 40 mm. or more in thickness.

Ad No. 73. P. 4.
Under this number shall be included clinker bricks and slabs more than 40 mm. in thickness.

Ad No. 77. p. 8.

Under this number shall be included drawn window glass.

Ad No. i6o. p. 2. Shovels, spades and mattocks.

The Customs duty of 25 zloty per Ioo kg. shall remain a consolidated duty for thirteen months
following the putting into force of this Convention, without prejudice, however, to the most-favoured-
nation clause.

Ad Nos. 152 and 167.
GENERAL OBSERVATIONS.

Machines and apparatus in parts shall be cleared under the corresponding number for complete
machines and apparatus, even when the different parts are imported at the same time or one after another
in different consignments.

All partial consignments shall be declared at the same Customs office within a period which shall not
exceed four months from the date of the first declaration.

When declaring the first partial consignment, the importer shall submit an application to the Customs
office, together with a plan or design of the construction and a statement of the principal parts, their nature
and the approximate weight of each. This statement shall also indicate the approximate total weight
of the accessory parts.

Ad No. 167.

For the application of the conventional duties to the machines and apparatus mentioned in List A,
and for the clearance of which special conditions are laid down in the same list, a declaration must be made
to the Customs office by the manufacturer, certifying that they are products intended for the uses indi-
cated and a similar declaration must be submittel by the consignee.

The clearance of machines and apparatus for which the duties are reduced, and the importation of
which is governed by the special conditions mentioned above, shall be restricted to the following Customs
offices :

Bielsko, Cieszyn, Dziedzice, Gdafisk, Krac6w, Lw6w, Poznafi, Warzawa, Vilno.

Ad No. 167. P. I.
List of machines for sugar-factories, breweries, malt-houses and distilleries benefiting by the conven-

tional duties in accordance with List A of the present Convention

MACHINES FOR SUGAR MILLS:

Beetroot-washers with stone, leaf and straw catchers.
Beetroot-cutters.
Pulp presses.
Centrifugals with dischargers and apparatus for the separation of juice.
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Presses h lingots et h plaques et machines d6coupeuses de lingots et des plaques en cubes.
Dispositifs pour le moulinage du sucre.
Dispositifs de tamisage du sucre.
Machines empaqueteuses h sucre.
Machines h laver les moulages t sucre.
Laveuses des toiles de filtres.

MACHINES POUR LES BRASSERIES ET MALTERIES:

Machines h d6germiner le malt.
Broyeurs de malt.
Machines h nettoyer et h polir le malt.
Machines h cercler les fats, hydrauliques ou avec commande par transmission.
Machines h d6boiicher.
Machines h laver les fats.
Laveuses de fats par injection.
Machines it essayer les fflts.
Machines it injecter la poix dans les fats.
Machines i boucher les bouteilles.
Laveuses:de la masse filtrante.

MACHINES POUR LES DISTILLERIES:

Laveuses i pommes de terre et it betteraves.
Concasseurs h malt.

Aux ex No 167 p. 7a)/) ; ex 167 p. 9 a) a).
Pompes sp6ciales h vapeur et it transmission pompes sp6ciales centrifuges et h turbines: pour les

sucreries, pour les brasseries et malteries, pour les distilleries, pour les raffineries des huiles min6rales,
pour les installations frigorifiques et pour la fabrication de la glace.

Sont consid6r6es comme pompes sp6ciales, jouissant des droits r6duits selon la liste A de la pr6sente
convention :

POUR LES SUCRERIES

Pompes i eau ammoniacale.
Pompes h lait de chaux.
Pompes h dcume.
Pompes a jus.
Pompes a m6lasse.
Pompes a sirop.
Pompes h masses cuites.

POUR LES BRASSERIES ET MALTERIES

Pompes h moats.
Pompes L dragues.
Rdgulateurs de pression (sans moteur).

POUR LES DISTILLERIES
Pompes i moats.
Pompes h l'alcool.

POUR LES RAFFINERIES DES HUILES MINgIRALES:

Pompes i huiles min6rales.
Pompes h distillats et h produits des huiles min6rales.

POUR LES INSTALLATIONS FRIGORIFIQUES ET POUR LA FABRICATION DE LA GLACE:

Pompes h 1'eau sale.

Pompes h solution de sels.
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Presses for lumps and cubes, and cutting machines for lumps and cubes.
Plant for milling sugar.
Plant for sifting sugar.
Machines for packing sugar.
Machines for washing sugar mouldings.
Machines for washing filter cloths.

MACHINES FOR BREWERIES AND MALTHOUSES:

Machines for removing the germ from malt.
Malt crushers.
Machines for cleaning and polishing malt.
Hydraulic or transmission machines for hooping barrels.
Machines for removing corks.
Cask-washers.
Hydraulic cask-washers.
Cask-testing machines.
Machines for daubing casks.
Machines for corking bottles.
Filtrate washing machines.

MACHINES FOR DISTILLERIES:

Potato and beetroot washers.
Malt crushers.

Ad ex No. 167 p. 7(a)-(l) ; ex 167 p. 9(a)-(e).

Special steam and transmission pumps ; special centrifugal and turbine pumps for sugar factories,
breweries and malt-houses, distilleries, mineral oil refineries, refrigerating and ice-making installations.

The following shall be considered as special pumps benefiting by the reduced duties in List A of the
present Convention.

FOR SUGAR REFINERIES:

Ammonia pumps.
Milk of Lime pumps.
Scum pumps.
Juice pumps.
Molasses pumps.
Syrup pumps.

Massecuit " pumps.

FOR BREWERIES AND MALT-HOUSES

Mash pumps.
Grain pumps.
Pressure regulators (without motors).

FOR DISTILLERIES:
Mash pumps.
Alcohol pumps.

FOR MINERAL OIL REFINERIES:

Mineral oil pumps.
Pumps for distilled oil and mineral oil products.

FOR REFRIGERATING AND ICE MAKING INSTALLATIONS:

Salt-water pumps.
Pumps for salt solutions.
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Au No 167 P. 26.

Les appareils pour les sucreries, pour les brasseries et malteries, pour les distilleries, pour les raf fine-
ries des huiles min~rales, pour les installations frigorifiques et pour la fabrication de la glace jouissant des
droits conventionnels selon la liste A de la pr~sente convention

POUR LES SUCRERIES

Epulpeurs.
Diffuseurs et appareils de diffusion.
Chauleurs.
S6parateurs de lait de chaux.
Malaxeurs.
Rffrig6rants.
Cristallisoirs.
Filtres-presses.
Filtres (filtres ouverts ik basse pression, filtres fermds en forme de boite, filtres de spodium).
Appareils pour purifier le jus par charbon actif.
Appareils pour sulfitation des jus.
Rfchauffeurs.
Appareils d'6vaporation.
Appareils h vide.
Dispositifs du s6chage des cossettes.
Laveuses h noir animal.
Granulateurs.
Appareils de s~chage du sucre.
Appareils de rffrigdration du sucre.

POUR LES BRASSERIES ET LES MALTERIES.

Retourneurs h malt.
Tambours de maltage et tambours de s~chage avec commande.
Bacs 4 moots avec agitateurs.
Bacs de clarification avec agitateurs.
Couloirs h houblon avec agitateurs.
Cuves k trempe avec agitateurs.
Cuves de clarification avec agitateurs.
Monte-jus k houblon avec agitateurs.
Filtres h moots (filtres-presses).
Rdfrig~rants par ruissellement.
Condenseurs a contre-courant.
Appareils d'6vaporation pour eau sal6e et pour eau douce.
Appareils r6frig6rants avec agitateurs.
Filtres k air.
Filtres h poussi~re.
Bacs it refroidissement.
Filtres h bi~re.
Appareils k soutirer la bire en ffits.
Soutireuses en bouteilles.
Laveuses de bouteilles.
Pasteurisateurs.

POUR LES DISTILLERIES:
Bouilleurs.
Macdrateurs.
Monte-jus.
Serpentins de refroidissement avec agitateurs.
Rchauffeurs de l'eau d'alimentation.
Appareils de distillation.
Appareils de rectification.
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Ad No. 167, p. 26.
Apparatus for sugar factories, breweries and malt-houses, distilleries, mineral oil refineries, refrige-

rating and ice-making installations which benefit by the conventional duties contained in List A.

FOR SUGAR MILLS:

Pulpers.
Diffusers and apparatus for diffusion.
Liming Tanks.
Milk of lime separators.
Mixers.
Refrigerators.
Crystallisers.
Filter presses.
Filters (open low-pressure filters, closed box filters, Spodium filters).
Carbonators.
Sulphur tanks.
Heaters.
Evaporators.
Vacuum Pans.
" Cosseltes " drying plant.
Apparatus for rewoving impurities with bone black.
Granulators.
Dryers.
Refrigerators.

FOR BREWERIES AND MALT-HOUSES:

Malt converters.
Malt cooker3 and dryers with motors.
Mash tuns with stirring gear.
Clarification tanks with stirring gear.
Hop strainers with stirring gear.
Malting vats with stirring gear.
Clarification vats with stirring gear.
Hop backs with stirring gear.
Mash filters (filter presses).
Attemperators.
Evaporators.
Evaporators for salt and fresh water.
Refrigerating apparatus with stirring gear.
Air filters.
Dust filters.
Cooling tanks.
Beer filters.
Cask-filling machines.
Bottling plant.
Bottle-washing plant.
Pasteurisers.

FOR DISTILLERIES:

Boilers.
Soaking vats.
Mains.
Refrigerating coils with stirring gear.
Supplementary water boilers.
Distillers.
Rectifiers.
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POUR LES RAFFINERIES DES HUILES MINERALES "

Chaudires, non tubulaires pour les raf fineries des huiles min6rales, mme avec les alambics en dehors.
R6frig6rants h tubes.
R6chauffeurs de l'huile.
D6flegmateurs.
Appareils h rectifier les gazolines et les benzines.
Piltres des huiles min6rales.
Filtres pour d6colorer les huiles min6rales.
Appareils pour r6g6n6ration des mat6riaux d6colorants (des silicates).
Appareils pour r6frig6ration des huiles paraffineuses (cristallisateurs).
Filtres-presses.
Appareils pour le transport de l'acide (monte-jus).
Appareils pour l'extraction de la benzine du gaz.
Appareils pour l'extraction des huiles min6rales par la benzine.
Appareils pour craquer des huiles min6rales.
Appareils pour la production des produits 16gers des huiles lourdes.

POUR LES INSTALLATIONS FRIGORIFIQUES ET LA FABRICATION DE LA GLACE

Condenseurs par immersion.
Condenseurs par ruissellement.
Condenseurs a contre-courant.
Condenseurs h surface.
Condenseurs pour refroidissement suppl6mentaire.
R6frig6rants.
R6frig6rants it eau douce, aussi avec appareils d'6vaporation.
Appareils d'6vaporation.
R6frig6rants a air.
G6n6rateurs h glace.
Cristallisoirs.

Au No 177 p. 2 c).
Sous cette position rentrent aussi les soi-disant feutres d'isolation (cartons de d6chets de chanvre,

tremp6s de goudron).

Aux NO 191 rem. et 192 p. 4.
Sous la position 192 p. 4 ne rentrent que les tapis avec poils coup6s ou non coup6s et les tapis de

chenille.
Aux tapis de chenille est tol6r6e une petite addition de coton (3 o).
Tous les autres tapis tombent sous la remarque h la position 191.

Aux remarques gdndrales aux numdros 183-209.
Aux rem. 4, 5, 6.
Les fichus (de t~te) et chAles avec des franges, attach6es par couture, pour autant que ces franges

sont fabriqu6es du m~me mat6riel que les fichus et chlMes, seront d douan6s selon la remarque 5. Les
chfles et fichus de t~te d'un autre tissu que de soie ou de demi-soie, avec des franges de soie de toute
sorte, sont d6douan6s d'apr~s la remarque 6.

Les mouchoirs, les linges de table et de lit, les essuie-mains, etc., bordur6s m6me ajour6s (merezka)
sont d6douan6s selon la remarque 5.

Au NO 212 p. 2, 3.
Les boutons sont d6douan6s sous ce num6ro, m6me quand ils sont recouverts de mat6riaux d6nom-

m6s sous le p. 3. du No 215.

Au NO 215 pp. 3, 4.

Sp6cification des articles rentrant sous ce num6ro
Articles pour fumeurs : Porte-cigare, porte-cigarettes,. 6tuis, cendriers, anneaux: bou-

clettes, bracelets, pipes;
Articles de peignerie

N
o
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FOR MINERAL OIL REFINERIES :

Non-tubular boilers for mineral oil refineries, with or without outside stills.
Tube chilling machines.
Oil heat interchangers or pre-heaters.
Dephlegmators.
Apparatus for rectifying gasolene and benzine.
Mineral oil filters.
Filters for improving colour of mineral oil.
Apparatus for regenerating decolourising materials (silicates).
Coolers for paraffin oils (crystallizers).
Filter presses.
Apparatus for acid treatment.
Apparatus for the extraction of benzie from gas oil.
Apparatus for the extraction of mineral oils by benzine.
Apparatus for cracking mineral oil,
Apparatus for the separation of light products from heavy oils.

FOR REFRIGERATING AND ICE-MAKING INSTALLATIONS:

Submerged condensers.
Spray condensers.
Evaporation condensers.
Atmospheric condensers.
Auxiliary refrigerators.
Refrigerators.
Fresh-water refrigerators with evaporation apparatus.
Evaporation apparatus.
Air refrigerators.
Ice generators.
Crystallisers.

Ad No. 117, p. 2(C).

Under this number shall be included so-called isolation felts, (Sheets of hemp waste treated with
tar).

Ad Nos. 191, observations and 192, P. 4.
Under No. 192, p. 4 shall be included only carpets with cut or uncut pile and Chenille carpets.

A small addition of cotton (3 %) shall be allowed in Chenille carpets.

All other carpets shall be included in the observations to No. 191.

To the general observations to Nos. 183 to 209.

With re/erence to observations 4, 5, and 6.
Kerchiefs and shawls with fringes, sewn on, in so far as such fringes are manufactured of the same

material as the kerchiefs and shawls, shall be cleared in accordance with observation 5. Shawls and
kerchiefs made of other tissues than slk or half-silk with silk fringes of all kinds shall be cleared under
observation 6.

Handkerchiefs, table and bed linen, towels, etc., bordered, open work (Marezka) or not, shall be
cleared under observation 5.

Ad No. 212, p. 2 and 3.

Buttons shall be cleared under this number, even when covered with materials mentioned under
No. 215, p. 3.

Ad Nos. 215, PP. 3 and 4.

Specification of articles included under this number:
Articles for smokers : Cigar holders, cigarette holders, cigarette cases, ashtrays, rings,

buckles ", " bracelets ", pipes;
Comb-ware;
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Articles d'dpingles Toute sorte d'6pingles, crochets it broder;
Articles de toilette Etuis de toilette, brosses h dents ;
Articles de Jablonec : Bracelets, colliers, broches, boucles d'oreilles, 6pingles de cravatte

et autres, boucles, chapelets, d6s, diadmes, m6daillons, bagues, perles en m6tal et articles
pareils de Jablonec.

POUR L'APPLICATION DU TARIF tDOUANIER TCH.COSLOVAQUE:

Pour l'application de cette convention, le. Gouvernement tch~coslovaque est autoris6 h l'introductior
du coefficient de change dans les conditions suivantes :

Si on constatait dans le change de la couronne tchcoslovaque, en comparant son cours moyen de'
l'annde 1923 avec celui du dollar ou de la livre sterling ou avec le cours moyen de ces deux valeurs, une
augmentation, ou dimi' ution du moins de io %, r~sultant de la moyenne du cours d'un mois entier, le
Gouvernement tch~coslovaque introduira un coefficient de valeur de telle mani6re pour que les droits
autonomes et conventionnels gardent leur valeur qu'fls auraient en rapport au cours moyen desdites
monnaies dans l'annde 1923.

IPour maintenir constamment cette 6quivalence de la v2leur des droits, le Gouvernement tch6coslo-
vaque fixera 6ventuellement le coefficient de valeur en des termes mensuels le plus tard.

Pour 6tablir les cours du change, le Gouvernement tch~coslovaque prendra comme base la cote de la
bourse de Prague, de New-York ou de Londres.

A la liste D.
LEs HUILES MINtRALESvDEMI-FABRIQUAES.

Les taxes de licences h l'importation des huiles min~rales demi-fabriqudes des NOF 177 et 178, ainsi que
des rfsidus de la distillation du No 179 du tarif de douane tch6coslovaque pourront 6tre remplac~es enti-
rement ou dans une partie par des droits de douane, 6tant entendu que, dans aucun cas, la somme du nou-
veau droit de douane et de la nouvelle taxe de licence ne pourra excfder les taxes fixfes dans la liste D.

D'autre part, pour l'exportation des huiles mindrales demi-fabriqu6es, cit6es ci-dessus, il ne sera
perqu en Pologne aucune taxe ou droit d'exportation.

Au No 96. Parafne.
Cette r~duction conventionnelle n'est accord~e qu'exclusivement pour la paraffine.

Au No 488 c). Zinc, mgme allid avec du plomb et de l'dain.

La poussi~re de zinc rentre, selon les notes explicatives du tarif douanier tch~coslovaque, sous la
position 488 c).

Au No 613. Fdcules de pommes de terre.
Pour jouir du droit conventionnel, V'envoi de ffcule de pommes de terre devra 6tre accompagn6 par

un certificat d'une autorit6 polonaise, dfiment autoris6e & cet effet, constatant qu'il s'agit de f~cules de
pommes de terre.

Au No 621 a). Bioxyde de soufre.

Pour l'application du droit conventicnnel au bioxyde de soufre, il est nfcessaire de faire accompagner
1'envoi par un certificat, attestant le contenu des recipients. Ce certificat sera dflivrd par l'office de woje-
wddztwo comp6tent.

Dr Eduard BENE9, m. p.

Al. SKRZYYS'K, m. p.

J6zef KIEDRO9, m. P.
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Pin-ware : All kinds of pins, crochet-hooks
Toilet-ware : toilet cases, tooth-brushes ;
Jablonec ware : Bracelets, necklaces, brooches, ear rings, tiepins and other kinds of pins,

buckles, strings of beads, thimbles, diadems, lockets, rings, metal beads and similar Jablonec
ware.

FOR THE APPLICATION OF THE CZECHOSLOVAK CUSTOMS TARIFF:

For the application of this Convention the Czechoslovak Government shall be entitled to introduce
an exchange coefficient under the following conditions :

If the average rate of the Czech crown, when compared with the rate of the dollar or pound sterling
or with the mean rate of these two currencies, is found to have risen or fallen by at least io % since 1923 -
the average rate for one whole month being taken - the Czechoslovak Government shall introduce a
coefficient to ensure that the autonomous and conventional duties shall retain their value relative to the
mean rate of the said currencies during 1923.

In order to keep this equivalent value of the duties constant the Czechoslovak Government shall,
if necessary, fix the coefficient for maximum periods of one month.

In order to decide the exchange rates the Czechoslovak Government shall take as the basis the quo-
tation on the exchanges at Prague, New York or London.

With reference to List D.
HALF-REFINED MINERAL OILS.

The fees for import licences for half-refined mineral oils under Nos. 177 and 178, as well as for residues
from distillation under No. 179 of the Czechoslovak Customs tariff, may be entirely or partially replaced
by a Customs duty, it being understood that in no case shall the amount of the new Customs duty and the
new licence fee exceed the charges laid down in List D.

Further, no tax or duty shall be imposed in Poland on the export of the half-refined mineral oils
mentioned above.

Ad No. 96. Paraffin.
This conventional reduction shall only be granted for paraffin.

Ad No. 488 (c). Zinc, allied or not with lead or tin.
According to the explanatory notes of the Czechoslovak Customs tariff, zinc powder is included

under No. 488(c).

Ad No. 613. Potato starch.
To benefit by the conventional duty, potato starch consignments must be accompanied by a certifi-

cate from a Polish office, duly authorised for this purpose, attesting the authenticity of such consignments.

Ad No. 621 (a). Sulphur bioxide.
To benefit by the Conventional duty, consignments of sulphur bioxide must be accompanied by a

certificate attesting the contents of the receptacles. This certificate shall be issued by the competent
wojew6dztwo office.

(Signed) Dr. Eduard BENE9.
(Signed) Al. SKRZYIISKI.

(Signed) J6zef KIEDRO9.
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PROTOCOLE ADDITIONNEL

A LA CONVENTION COMMERCIALE ENTRE LA RPUBLIQUE TCHtCOSLOVAQUE
ET LA RtPUBLIQUE DE POLOGNE, DU 23 AVRIL 1925.

Les pldnipotentiaires soussign6s, dfiment autoris~s, d~clarent qu'ils ont convenu de compldter,
respectivement modifier, la liste A de la Convention commerciale, du 23 avril 1925, ainsi qu'il suit:

NOB du tarif Pourcentages
douanier polonais D6signation des produits de reduction

ex 5 exp. 2
ex p. 6 b)

ex6 p. I

ex p. 2

ex 24  P. 4

ex p. 5 b)

p. 6

ex p. 8

ex 57 exp. 3

ex p. 3

ex p. 3
ex 74 exp. 5 b)

ex 75 P. 3

ex 172 ex p.

Choucroute ....... ....................
Concombres en vinaigre et dans l'eau sal6e, m6me avec

l'addition d'aneth. (Le contenu de l'acide ac6tique
ne doit pas d6passer 3 %) ...........

Pommes fraiches, communes (du Ier septembre jusqu'au
15 janvier) ..........................

Toutes sortes de prunes fraiches ..............
Cerises, griottes, fraiches .... ..............
Marmelades (marmelddy a povidla) de fruits ou de

baies, avec sucre - y compris le poids du condition-
nement imm6diat ..... ................

Jus de framboises (en r6cipients non herm6tiquement
fermds) sans sucre, m~me en fats ...........

Marmelades sans sucre; pulpe de fruits sans sucre - y
compris le poids du conditionnement imm6diat.

Sucreries turques : Rahat-loukoum, Tchourtchela;
capsules pharmaceutiques en hostie ..........

Chaussures en cuir, d6nomm6es dans la pOS. 57 P. I0,
garnies de pointes, bandes ou bordures en cuir verni

Chaussures d6nomm6es dans la pos. 57 P. 2, garnies
de pointes., bandes ou bordures en cuir verni . .

Chaussures en chamois (obuv zdmigovd) ........
Vaisselle et ouvrages de potier. en argile commune, non

sp6cialement d6nomm6s, m~me verniss6s, avec orne-
ments, peinture et sculpture ... ...........

Ouvrages en fa'ence : ouvrages avec peintures, dorures
ou dessins multicolores, de toute sorte, avec bord
protecteur en m6taux pr6cieux .............

Instruments de musique : pianos a queue .......
Pianos droits ........ ..................

Tapis de laine avec poils non coup6s, avec les dessins
d'un c6t6, m6caniques .... ..............

Boutons (guziki) de toute espce en m6tal autre qu en
or, en argent, en platine (No 148) et que les boutons
en t6le pour les pantalons (NO 212 p. 3), en lin,
en coton, en laine et en soie .............

Boutons en t6le (compos6s de deux petites plaques)
pour pantalons ...... ................

Boutons en porcelaine, en verre, en os .........
Boutons en bois ...... ..................

87,5 %

88,3 %
83,3 %

91,7 %
89,2 %

60 %

82,5 %

83,3 %

67 %
Droit le plus favoris6 de
la pos. 57 P. I c) avec une
majoration de 30 % de

ce droit

Droit le plus favoris6 de
la POS. 57 P. 2 avec une
majoration de 25 % de

ce droit

6o %

20%

68

50,5 %

48,7 %
55,6 %
48,2 %
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ADDITIONAL PROTOCOL

TO THE COMMERCIAL CONVENTION BETWEEN THE CZECHOSLOVAK REPUBLIC AND THE
POLISH REPUBLIC OF APRIL 23, 1925.

The undersigned Plenipotentiaries, duly authorised thereto, declare that they have agreed to the
following additions or amendments to List A. of the Commercial Convention of April 23, 1925.

Polish Percentage
Tariff Designation of Goods Redctns

Noa Reductions

Sauerkraut ....... ....................
Cucumbers in vinegar and in salt water, even with

the addition of dill. (The acetic acid content is
not to exceed 3 %.) ... ..............

Apples, fresh, common (from September i to Janu-
ary 15) ........ ....................

Plums of all kinds, fresh ... ..... ........
Cherries, egriots, fresh ...... ..............
Marmalades (marmelddy a powidla) of fruit or

berries, with sugar, including the weight of the
immediate receptacle .... ...............

Raspberry juice (in non air-tight receptacles), without
sugar, even in casks ........ .............

Marmalades without sugar, fruit pulp without sugar,
including the weight of the immediate receptacle .

Turkish delight: Rahat-lokoum, Tchourtchela, phar-
maceutical capsules in the form of wafers ....

Footwear of leather, designated in number 57, P. I c,
with toe caps, bands or edgings of varnished leather

Footwear, designated in number 57, P. 2, with toe-caps,
bands or edgings of varnished leather ........

Footwear of chamois leather (obuv zdmifovd) ....
Hollow-ware and pottery, not separately designated,

and made of common clay, glazed or not, ornamented
with pictorial painting or sculpture . ......

Earthenware : articles painted pictorially, gilt, or with
patterns of different colours, of all kinds, with
protecting border of precious metals ......
Grand pianos ...... ..................

Musical instruments :
Upright pianos ...... ................

Woollen carpets, with uncut pile, figured on one side,
mechanically made ....

Buttons and studs (guzil i) of any kind of metal other
than gold, silver or platinum (No. 148) and with
the exception of sheet-metal buttons for trousers
(No. 212, p. 3) ; buttons of linen, cotton and silk .

Sheet-metal buttons (made of two small discs) for
trousers ....... ....................

Buttons of porcelain, glass, bone .............
Buttons of wood . ... ... .. .. ... . .

87.5 %

88.3

83.3
91"7
89.2

60 %

82.5 %

83.3 %

67 %
The most favourable duty
of number 57 P. ic) increa-

sed by 30 %.

The most favourable duty
of number 57 P. 2, increa-

sed by 25 %.

60 %

20 %

50.5 %

48.7 %
55.6 %
48.2 %

ex p. 2
ex p. 6 (b)

p.

ex p.

P. 4

x p. 5 (b)

p.

ex p.

ex p.

6

8

3

ex 5

ex 6

ex 24

e

ex 57

ex 74

ex 75

ex 172

ex 203

ex 212

ex:p. 3

ex p. 3

ex p. 5 (b)

P. 3

ex p. i (a)
p. 2

ex p. 2 (a)

No. 1367



70 Socijte' des Nations - Recuei des Traite's. 1926

Le present protocole additionnel, qui forme partie int~grante de la Convention commerciale
du 23 avril 1925, suivra le sort de ladite convention en tant que la ratification et l'6change des rati-
fications, I'entree en vigueur, la mise en vigueur anticip6e, la dur~e de validit6 et la d~nonciation.

En foi de quoi les plnipotentiaires ont sign6 le present protocole additionnel.

Fait en double exemplaire, h Praha, le trois juillet mil neuf cent vingt-cinq.

(L. S.) J. DVOkMEK, m. p. (L. S.) Alexandre DUNAJECKI, 'M. P.

SECOND PROTOCOLE ADDITIONNEL

A LA CONVENTION COMMERCIALE ENTRE LA RAPUBLIQUE TCHACOSLOVAQUE ET LA RP.PUBLIQUE
DE POLOGNE, DU 23 AVRIL 1925.

Les plnipotentiaires soussign~s, dfiment autoriss d~clarent qu'ils ont convenu de compl6ter,
respectivement de modifier, la Convention commerciale du 23 avril 1925, et le protocole additionnel
du 3 juillet 1925, ainsi qu'il suit :

LISTE I.

PRODUITS TCHACOSLOVAQUES POUR LESgUELS LES DROITS DU TARIF DOUANIER POLONAIS SONT RADUITS
EN VERTU DU PRASENT PROTOCOLE ADDITIONNEL.

N o' du tarif Dsignation des produits Pourcentages
douanier polonais de r6duction

ex b)

ex p. 2

ex 6
p. I

ex 46 p. 6
ex p. 2

ex a)

b)

Farine, gruau, malt, pois polis:
Gruau :

Gruau de mais .. . .. . . . . .. . . ..
F6cule de pomme de terre, amidon, vermicelles, maca-

roni, arrowroot, l6iocomme, dextrine, sagou et son
d'amande non parfum6:
Sagou de pomme de terre .... ...........
ex Remarque. Sagou de pomme de terre, en petits

paquets pesant chacun 2 kg. et moins - y compris
le poids du conditionnement imm~diat ....

Fruits et baies :
Pommes fralches, communes (exp6di6es en vrac), it

la rinfusa (dans des sacs, caisses, corbeilles ou
tonneaux, r6cipients garnis h l'int6rieur de papier
ou d'autres mati~res d'emballage) .........

Raisins frais . . . . . . . . . . . . . . . . .
Ouvrages en cheveux, poils et en soies :

Brosses autres que les brosses de toilette, les brosses
pour v~tements (Nos. 215 du tarif) et les brosses
pour usages industriels, avec monture en bois,
er, metal et tissu, non liss~es et non polies

tissus et tamis en crin ..............
Brosses d6nomm6es sous p. 2, litt. a) polies,

vernies ou liss~es . . .. . .. ... .. .

55 %

25 %

25 %

88 %
25 %

30 %

30 %
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The present Additional Protocol, whch forms an integral part of the Commercial Con-
vention of April 23, 1925, shall be treated on an equal footing with the said Convention,
with regard to ratification, exchange of ratifications, enforcement, earlier application, conti-
nuance and denunciation.

In faith whereof, the Plenipotentiaries have signed the present Additional Protocol.

Done in duplicate at Prague, the third day of July, One thousand nine hundred and
twenty-five.

(L.S.) (Signed) J. DVOkAtEK. (L.S.) (Signed) Alexandre DUNAJECKI.

SECOND ADDITIONAL PROTOCOL

TO THE COMMERCIAL CONVENTION BETWEEN THE CZECHOSLOVAK REPUBLIC AND THE
POLISH REPUBLIC OF APRIL 23, 1925.

The under-mentioned Plenipotentiaries, being duly authorised thereto, declare that they have
agreed to the following additions or amendments to the Commercial Convention of April 23, 1925,
and to the Additional Protocol of July 3, 1925.

LIST I.

CZECHOSLOVAKIAN PRODUCTS ON WHICH THE POLISH CUSTOMS TARIFF DUTIES ARE REDUCED UNDER
THE PRESENT ADDITIONAL PROTOCOL.

Polish Percentage
Tariff Designation of Goods RedctnsNos Reductions

ex 3 Flour, groats, malt, polished peas:
ex p. 2 Groats :

ex (b) Maize groats .................... ..... 55 %
ex 4 Potato flour, starch, vermicelli, macaroni, arrowroot,

leiocome, dextrine, sago and unscented almond bran :

ex p. 2 Potato sago .... .................. ..... 25 %
ex Note. Potato sago in small packages weighing

each 2 Kg. or less, including the weight of the
immediate receptacle ............... .... 25 %

ex 6 Fruits and berries:
p. I Apples, fresh, common, (in bulk) (in sacks, boxes,

baskets or casks, receptacles lined with paper or
other packing material) . ........... ... 88

ex 46 p. 6 Grapes, fresh .... ................. .... 25 /
Manufactures of human or animal hair and bristles:

ex p. 2 Manufactures of animal hair and bristles :
ex (a) Brushes (except toilet brushes, clothes brushes

(No. 215 of the Tariff) and brushes for technical
purposes), mounted in wood, iron, metal and
fabric, unsmoothed and unpolished; horsehair
cloth and sieves ... .............. .... 30 %

(b) Brushes designated under p. 2, letter (a), polished,
varnished or smoothed ................ 3. 0 %
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N os du tarif Designation des produits Pourcentages
douanier polonais de reduction

ex 51 Graisses et huiles animales fixes, pgteuses ou liquides,
ainsi qu'acides gras, autres que sp~cialement d~nom-
mdes ; graisses solidifi~es de toute sorte :

P. 3 D~gras .......... .................... 30 %
ex 55 Peaux tann6es, ainsi qu'it demi corroy~es, enti~res,

demi-peaux et rognures :

ex p. I a) D&hets de cuir (cous et c6tds ; cous : largeur maxi-
male des cous 25 cm. ; non refendus et non teints,
travaill6s au dur et avec les joues ; c6t6s : largeur
maximale des c6t~s 15 cm., non refendus, non
color~s, travaillds au dur et avec les extrdmit6s) 15 %

ex p. 3 Peaux de dessus souples, de boeuf, de cheval et de veau :
ex a) II Tann~es.h l'aide de mati~res v~g~tales (cuir de Russie,

vache h vernir, vachettes, peaux refendues) de
couleur naturelle, non colordes .... ........ 30 %

exp. 5 Cuirs chagrin6s ... ................ .... 86 %
ex 57 Chaussures et ouvrages en peau et en cuir :

ex p. i c) Chaussures d~nomm6es sous la position 57 P. i c),
si elles sont confectionn~es en cuirs d~nomm&s
sous la position 55 PP. I, 2 et 3 ....... .. 35 %

p. i d) Chaussures en cuir non sp6cialement ddnomm~es,
pesant par paire plus de 600 h 900 gr. inclusive-
ment ........ .. .................... 25 %

ex p. i e) Chaussures d6nomm~es sous la position 57 P- I (e),
si elles sont confectionnes en cuirs ddnomm~s
sous la position 55 P. i, 2 et 3 .... ....... 30 %

Remarque : Les chaussures en cuir non sp~cialement
d~nomm~es, avec tiges en cuirs enti6rement ou parti-
ellement d'une autre couleur que l'empeigne, acquit-
tent les droits des lettres correspondantes du p. x
de la position 57 avec une surtaxe de 50 % rdduite
30 %.

ex 6o Ouvrages en liege et en tourbe:
ex p. i Ouvrages en liege :

d) Ouvrages en d~chets de liege, pour isolation, m~me
additionn~s de mati~res agglutinantes ..... 20 %

ex 62 Plantes et leurs parties, non sp6cialement d6nomm~es
ex p. iI Plantes vivantes :

a) Arbres, arbustes et plantes sans fleurs ni boutons
ouverts ....... .. .................. 30 %

ex 64 Ouvrages de vannerie et ouvrages tresses en mati~res
v~g~tales :

ex p. 2 Ouvrages en chalumeaux:
a) Sans ornements ....... ............... 20 %
b) Orns de mati~res communes ......... ... 20 %

ex 66 Pierres non travaill~es ou h demi-travaill~es :
ex p. 3 Pierres de construction, autres que sp~cialement

d6nomm~es :
d) Paves ... ....... ................... 60 %

p. II Pierres meuli~res achev6es, compos6es de pi6ces
s~par~es de pierre naturelle (quartz et silex) . 25 %

p. 12 Pierres meuli~res en composition de silex, de
quartz, artificielle, uniforme ; pierres meuli~res
en carbarundum, etc. (avec cercles en fer, munies
dans leur partie inf6rieure d'un rev~tement de
gr~s ou de ciment) ............... .... 25 %
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NOB

(a)

ex (a) II

ex p. 5
ex 57

ex p. i (c)

p. i (d)

ex p. I

ex 6o
ex p. I

ex 62
ex p. ii

ex 64

ex p. 2

ex 66

ex p. 3

p. II

p. 12

ex 51

30 %

15 %

30 %
86 %

35 %

25 %

P. 3
ex 55

ex p. i

ex p. 3

Animal fat and oils, fixed, pasty or liquid ; also fatty
acids, not separately designated; fat solidified, of
all kinds :
Degras ........ ....................

Hides and skins, tanned, also semi-curried, whole, half
or in pieces or parings :
Waste leather (necks and flanks ; necks : maximum

width, 25 centimetres ; not split and not dyed,
worked in a hard condition (au dur) and with the
cheeks ; flanks : maximum width, 15 centimetres,
not split, not coloured, worked in a hard condition
(au dur) and with the extremities) ........

Backs, supple, of oxen, horses and calves :
Tanned with vegetable extracts (Russian leather,

neat's leather, vachette, split leather), natural
colour, not dyed .... ................

Shagreened leather .... ................
Footwear and manufactures of leather and skins :

Footwear designated in number 57, P. I (c), if made
from leather specified in number 55, PP. I, 2
and 3

Footwear of leather not separately designated,
weighing per pair more than 6oo and up to
90 grammes inclusive ... .............

Footwear designated in number 57, P. I (e), if made
from leather specified in number 55, PP. 1, 2
and 3 . . . . . . . . . . . . . . . . . . .

Note : Footwear of leather not separately designated,
with uppers of leather wholly or partly of a colour
different to that of the vamps, pays the duties of
the corresponding letters of p. i of No. 57, with an
additional 5o % reduced to 30 %.

Wares of cork-wood or of pear
Wares of cork wood :

Articles manufactured from cork waste for insulat-
ing purposes, whether containing an admixture
of binding material or not ... .........

Plants and parts of plants, not separately designated
Live plants :

Trees, shrubs, and plants without flowers or open
buds ...... ....................

Basket-makers' and plaited wares made from vegetable
materials :
Wares of reeds

Without fittings ..... ................
With fittings of common materials ........

Stone, rough or rough dressed :
Building stones, except those separately designated:

Paving stones ..... .................
Millstones, complete, consisting of several parts

of natural stone (quartz and flint)......
Millstones of artificial, homogenous flint and

quartz substance; millstones in carbarundum
and the like (with iron hoops, the lower part
being furnished with sandstone or cement
plates) ...... ...................

20 %

30 %

20 %
20 %

60%

25 %

25 %
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Nos du tarif Pourcentages
douanier polonais D6signation des produits de r6duction

ex 69 Asbeste et compositions isolantes :
p. 6 Compositions isolantes (argile, terre h infusoires,

etc.) combin~es avec des fibres d'amiante ou
d'autres mati~res ordinaires, telles que: poils,
sciure, chanvre etc ... .............. . .%.10

ex 70 Ouvrages en pierres de toute esp6ce autres que pr6-
cieuses et demi-prdcieuses ; ouvrage en plbtre, albitre
ou compositions imitant les pierres :

p. 2 Ordinaires, de tailleur de pierres, sans sculptures,
ni ornements cisel6s, m~me avec surfaces bomb6es 20 %

ex 72 Pierres artificielles pour constructions et ouvrages en
mati~res r6fractaires :

p. 8 Cornues pour usines h gaz, ainsi que leurs parties 20%
ex 73 Tuyaux ; ouvrages en p5.te cuite en grs :

ex p. 5 Carreaux en argile, verniss6s ou non, pour revgte-
ments, en pAtes de toute couleur, unis ou avec
ornements en relief :

ex a) Unicolores : non verniss6s . .......... ... 20 %/o
verniss6s ..... .......... 15 %

ex 74 Ouvrages de potier, en argile commune ou en ciment;
carreaux pour po6les, briques en terre h potier (de
couleur ou blanche) ; ouvrages en b6ton arm6 :

ex p. 5 Vaisselle et ouvrages de potier, non spdcialement
d6nomm6s, m~me verniss6s :

a) Sans dessins ni ornements .......... ... 25 o
C) Tuyaux en gr~s ... ............... .... 65

p. 6 Ustensiles de uisine et ouvrages en terre r6frac-
taire, mame en gr~s, non sp6cialement d6nommds 30 %

ex 75 Ouvrages en fa'ence :
ex p. i Carreaux blancs .... ................ .... 20%
ex p. 2 Vaisselles en faience h surface unicolore, mais d'autre

couleur que la surface int6rieure unicolore. .. 25 %
Autres .......... .................... 20%

ex 76 Ouvrages en porcelaine :
p. 2 Ouvrages en porcelaine, blancs ou unicolores, autres

que sp6cialement d6nomm6s ; clous avec t~te en
porcelaine ................. .. ...... 15 %

ex p. 7 Articles pour 6lectricit6 et laboratoires :
ex a) Non mont6s : boules, isolateurs, pipes, bagues pour

douilles, fiches ; ouvrages pour laboratoires,
pesant par pice:

III. 2000 gr. on plus ................. . . . .. 15 %
ex 77 Verrerie :

ex p. i C) Bouteilles de siphon mont6es ou non ...... 30 %
p. 2 Ouvrages non sp6cialement d6nomm6s en verre blanc

ou demi-blanc, non adoucis, non polis, non taill6s,
m~me avec fonds, bords, goulots, bouchons et
couvercles adoucis on 6galis6s, avec 6cussons,
inscriptions et dessins moul6s ou pressfs, mais
sans autres ornements :

ex a) Verrerie de table, appartenant h la position 77 P.
2 a), autres que d6nomm6s sous la position ex
77 ex 2 a) dans la convention commerciale entre
la R6publique tch6coslovaque et la R6publique
de Pologne, du 23 avril 1925 ........ 15 %
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Polish Percentage
Tariff Designation of Goods Reductions

NOB

ex 69 Asbestos and insulating substances:
p. 6 Insulating substances (clay, infusorial earth and the

like), with admixture of asbestos fibre or other
common materials, such as hair, sawdust, hemp,
and the like .......... ................ 110o

ex 70 Manufactures of stone of cvery kind, except precious
or semi-precious; manufactures of gypsum, alabaster,
or artificial stones :

p.2 Rough stone-cutters' work, without chiselled or
sculptured embellishments (with or without rounded
surfaces) ......... .................. 20 %

ex 72 Artificial building stones and fireproof manufactures :

p. 8 Retorts for gas works and parts thereof ..... 20 %
ex 73 Pipes ; wares of baked paste (stoneware) :

ex p. 5 Earthenware tiles for wall-facing, whether glazed
or not, in paste of any colour, plain or ornamented
in relief :

ex (a) Of one colour
Unglazed ............... ........ 20 %
Glazed ..... .................. . . .... 5 %

ex 74 Potters' wares of common clay, or cement ; stove tiles;
bricks made of potters' clay (coloured or white);
wares of concrete :

ex p. 5 Hollow ware, and pottery not separately designated,
glazed or not :

(a) Without patterns or ornaments ........... 25
(c) Pipes of stoneware ............. 65%

p. 6 Kitchen utensils and wares of fireclay, even of
stoneware, not separately designated ..... 30 %

ex 75 Earthenware :
ex p. i White tiles ..... .................. .... 20 %
ex p. 2 Earthen hollow ware of a uniform colour outside

different to the uniform colour inside ..... 25 0/
Other .......... .................... 2007

ex 76 Porcelain wares :
p. 2 Porcelain wares, white or of one colour, except those

separately designated ; nails with porcelain heads. 15 %
ex p. 7 Articles for electro-technical or laboratory purposes:

ex (a) Unmounted : Globes, insulators, pipes, socket rings,
plugs, articles for laboratory purposes, weighing
each :

III 2,000 grammes or more .............. 15 %
ex 77 Glass wares :

ex p. 1 (c) Syphon bottles, fitted or not ............ 3 %
p. 2 Articles (except those separately designated) of

white or half-white glass, unground, unpolished,
uncut, with or without ground or smoothed bot-
toms, edges, necks, stoppers and lids, with moulded
or impressed crests, inscriptions or patterns, but
without any other kinds of embellishment :

ex (a) Table glass-ware, belonging to heading 77, P. 2 (a),
other than that designated under heading ex 77,
ex 2 (a) in the Commercial Convention between
the Republic of Czechoslovakia and the Re-
public of Poland, dated April 23, 1925 . . .. 15 %

No. x367



76 Socidte des Nations - Recuei des Traitds. 1926

N os du tarif Pourcentages
douanier polonais D6signation des produits de r6duction

p. 2 ex b)

ex p. 6

ex p. 6

ex 78

p. 2

P. 7
ex 90

ex p. 2

ex 122
P. 3

ex 137

ex p. 5

ex p. 5

ex 141
ex p. 2

ex 149

ex p. 4

ex p. 7

ex 151
ex p. I

Verrerie (suite) :
Verrerie de table, eic.
Petits verres (verres a vin, verres h liqueur, verres

cognac, etc.), pocaux, verres, gobelets, bocaux,
verres h conserves, 6cuelles, soucoupes, assiettes,
sali~res, cendriers, verres (cylindres) pour les
lampes ....... ...................

Petits verres (verres a vin, verres h liqueur, verres
h cognac, etc.), verres, verres h bi~re sans anse,
bocaux, assiettes, soucoupes, pocaux, 6cuelles,
salires, cendriers, verres a conserves avec
rayures, dessins, inscriptions et 6cussons graves
a lacide, d6polis ou guilloch6s, sans autres
ornements - h l'exception de ceux d~nomm~s
sous la position 77. PP. 4 et 5 (b) .........

Verres h bi~re et h eau a anse, avec dessins, inscrip-
tions, 6cussons graves i l'acide, d~polis ou
guilloch6s, sans autres ornements, h l'exception
de ceux d6nomm6s sous la position 77 IP. 4
et 5 b) ...... ....................

Verre h miroirs, miroirs, verre h vitres ayant plus de
5 mm. d'6paisseur :
Le verre h vitres non travaill6, c'est-h-dire non d6poli,

non adouci et non poli, est soumis aux droits du
point Ier avec une r6duction de 35 %.

Verre en feuilles de plus de 5 mm. d'6paisseur, arm6
Sels naturels non sp6cialement d6nomm6s, non purifi6s,

eaux-m~res, saumure de harengs, boues min6rales:
Boues min6rales de Tren~iansk6 Teplice en emballage

originaire de 5 kg. ou moins - y compris le poids
du conditionnement imm6diat ........

Cire h cacheter et poix pour brasseurs
Poix pour brasseurs .. ..............

Couleurs et matires tinctoriales, non sp~cialement
d6nomm~es; couleurs, terres color~es au moyen
d'une quantit6 insignifiante de pigment organique
(5 % ou moins) ; couleurs et terre broy~es 4 l'eau,
h la colle, h l'huile, etc. ;encres liquides ; produits
pour nettoyer et coller:

Produits h nettoyer et it graisser les chaussures noires,
non liquides ....... ...................

Produits h nettoyer et h graisser les chaussures de
couleurs autres que noires, non liquides .......

T6le de fer et d'acier :
Recouverte de zinc, d'une 6paisseur de 0,4 mm.

on plus ....... ...................
Ouvrages en cuivre, alliages de cuivre, et autres m~taux

et alliages d~nomm~s sous la position 143 :
Ustensiles de cuisine en aluminium, ainsi que leurs

parties :
Non polis ...... ...................
Polis ou d~polis ...... ...............

Boutons de pression en m~taux d~nomm~s sous la
position 143 . . .. . . . . . . . . . . . .

Articles en fer et en acier, non ouvr~s :
En fonte mall6able (forg6e, coul~e), pesant par piece:

25 kg. ou plus ..... .................

20 %

70%

85 %

25 %

40%

40 %

40 %

io %

20%

20 %

35 %

6o%

15 %
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Polish Percentage
Tariff Designation of Goods

No
s  Reductions

Glass wares (contd.)
Table glass-ware, etc.

p. 2 ex (b) Small glasses (wine glasses, liqueur glasses, cognac
glasses, etc.) beakers, glasses, goblets, bocals,
preserve jars, bowls, saucers, plates, salt cellars,
ash trays, lamp chimneys ..... .......... 20 %

ex p. 6 (a) Small glasses (wine glasses, liqueur glasses, cognac
glasses, etc.), glasses, beer glasses without handle,
bocals, plates, saucers, beakers, bowls, salt
cellars, ash trays, preserve jars, with grooves,
patterns, i scriptions and crests acid engraved,
dulled or turned, without other embellishments,
except those designated under heading 77,
PP. 4 and 5 (b) ....... .............. 70 %

ex p. 6 (a) Beer and water glasses, with handle, with patterns,
inscriptions, crests acid engraved, dulled or
turned, without other ornaments, except those
designated under heading 77, PP. 4 and 5 (b) 85 %

ex 78 Mirror glass, mirrors, window glass having a thickness
of more than 5 mm :

p. 2 Window glass not worked, i. e. neither dulled, ground
nor polished, is assessed for duty according to
§ I with a reduction of 35 %.

P. 7 Sheet glass of more than 5 mm. in thickness, wired. 25 %
ex go Natural salts (not separately designated), not refined,

brines, herring oil ; mineral muds :
exp. 2 Mineral muds from Treniansk6 Teplice in the original

receptacles of 5 Kg. or less - including the weight
of the immediate packing ...... ........... 40 %

ex 122 Sealing or bottling wax, and brewers' pitch :
P. 3 Brewers' pitch ........ ................. 40 %

ex 137 Colours and dyeing materials not separately designated ;
colours, earths tinted by means of a very small quan-
tity of organic pigment (5 % or less) ; colours and
earths ground in water, glue, oil, and the like ; liquid
inks ; cleaning and glueing products :

ex p. 5 (b) Non-liquid substances for cleaning and greasing black
footwear .... ...................... .40 %

exp. 5 (b) Non-liquid substances for cleaning and greasing
footwear other than black ...... .......... 10 %

ex 141 Sheet iron and steel :
ex p. 2 Coated with zinc, 0.4 mm. or more in thickness. . . 20 %

ex 149 Manufactures of copper, copper alloys, and of other
metals and their alloys designated in number 143 :

ex p. 4 Kitchen utensils made of aluminium and parts
thereof :

I Unpolished .... ................. .... 20 %
II Polished or dulled ................ 35 %

exp. 7 (e) Press-buttons of the metals designated under heading
143 ..... ........ ..................... 6o %

ex 151 Iron and steel wares, unwrought :
ex p. i Of malleable cast iron (forged, cast), weighing each:

(a) 25 Kg. or above ..... .............. . 15 %
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-No s du tarif Pourcentages
douanier polonais Designation des produits de r6duction

ex 152 Ouvrages de chaudronnerie en fer ou en acier; tuyaux
en fer ou acier, ainsi que leurs raccords :

ex p. 3 Chaudi~res h vapeur tubulaires, m~me avec sur-
chauffeurs; 6conomiseurs, m~me avec tubes en
fonte ..... ........................ 15 %

ex p. 7 Tuyaux h axe droit, sans soudure, d'un diamtre
ext6rieur de plus de 300 mm., munis d'un bout
avec filetage ext~rieur et d'un autre bout avec
filetage int~rieur, d'une longueur non moindre
que la moiti6 du diam6tre ext~rieur des tuyaux,
pesant par pice:

a) Plus de 4 kg ......... .................. 50 %
ex 153 Ouvrages en fer et en acier, polis, adoucis, ou autrement

ouvr~s, m~me combin~s avec du bois, du cuivre et
ses alliages:

ex p. x b) Ouvrages en chalnes terminus par boules, boucles,
crocs, boulons, charni~res et pas de vis. employ~s
comme freins, cordes et chaines de timon, etc.,
dont les anneaux sont d'une paisseur de plus
de 6,5 mm ......................... 20 %

ex 154 Ouvrages en t6le de fer ou d'acier d'une 6paisseur
inf6rieur h 4 mm. :

ex p. x Articles en t6le brute noire, non travails. . .. 20 %
ex p. 2 a) Articles zingu~s, baignoires ...... ........... 20%

b) A utres .......... ..................... 10%
p. 6 Vaisselle en t6le de fer dmaille ......... ..... 25 %

ex 156 Ouvrages en fil mtallique :
ex p. i Ouvrages en chatnes termin6s par boules, boucles,

crocs, boulons, charni~res et pas de-vis, employds
comme freins, cordes et chalnes de timon, etc., dont
les anneaux sont d'une 6paisseur de moins de
6,5 mm. h 2 mm. inclusivement ...... ........ 20 ZO

ex p. 6 a) Cardes et rubans de cardes en feutre .... ....... 10 o
p. 8 Agrafes, boucles de toute sorte, fermoirs, 6pingles

h cheveux doubles, etc ............... .... .i5 % "
ex p. io Ouvrages de cuivre et d'alliages de cuivre, ainsi

que de mdtaux et alliages d~nommds sous la
po ition 143 :

b) Agrafe , boucles de toute sorte, fermoirs, 6pingles
cheveux, etc ........ ............... X5 %

ex x63 Ouvrages en 6tain et ses alliages, ainsi qu'ouvrages
en zinc et ses alliages avec le plomb, non polis et
non peints :

ex p. 9 Capsules non polies, non peintes, non vernies, sans
dessins ou inscriptions 6stamp6s ou peints . 20

ex Remarque. Capsules polies, peintes ou vernies,
mais sans inscriptions ou dessins estamp6s ou
peints ........ .. .................... 15 %

ex 165 Feuilles pour doreurs et feuilles d'6tain
ex p. 2 Feuilles minces de plomb et d'6tain :

a) Blanches ou jaunes ....... .............. 25 %
b) D'autres couleurs ....... .............. 30 %
c) D6coup6es, mme avec impression ...... 20 %

ex 167 Machines et appareils complets ou non, mont6s ou
en pi~ces ddtach~es :

ex p. i e) Machines pour l'industrie c6ramique pesant par
pike plus de 15oo kg ...... ............ 40 %
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ex 152 Iron and steel boilermakers' wares; pipes and their
connecting parts, of iron or steel :

ex p. 3 Tubular boilers, with or without superheaters;
economizers with or without cast iron tubes., 15 %

ex p. 7 Straight pipes, unwelded, over 300 mm. in external
diameter, fitted at one end with an exterior screw-
thread and at the other end with an interior
screw-thread, of a length not less than half the
external diameter of the pipes, weighing each :

(a) More than 4 Kg ........ ............... 50 %
ex 153 Iron and steel manufac'ures, polished, smoothed or

otherwise elaborated, with or without parts com-
posed of wood, copper or its alloys :

ex p. x (b) Wares made of chain terminated by balls, buckles,
hooks, bolts, joints and screw-threads, used as
brakes, cords and chains for vehicle poles, etc.,
the diameter of the links exceeding 6 Y2 mm.. 20 %

ex 154 Sheet iron or steel manufactures less than 4 mm. in
thickness :

ex p. i Wares of black plate not worked .... ........ 20 %
ex p. 2 (a) Wares coated with zinc ; baths ..... ......... 20 %

(b) Other ......... ..................... io %
p. 6 Hollow-ware of enamelled sheet-iron .... ....... 25 %

ex 156 Wire manufactures :
ex p. i Wares made of chain terminated by balls, buckles,

hooks, bolts, joints and screw-threads, used as
brakes, cords and chains for vehicle poles, etc.,
the diameter of the links being less than 6 Y2 mm.
down to 2 mm. inclusive ..... .......... 20 %

ex p. 6 (a) Cards and fillets of card, of felt .... ........ Io %
p. 8 Hooks and eyes, buckles of all kinds, clasps, double

hairpins, and the like ................ . . .. 15 %
ex p. io Manufactures of copper, of copper alloys, or of any

of the metals or metal alloys enumerated in num-
ber 143 :

(b) Hooks and eyes, buckles of all kinds, clasps, double
hairpins, etc .... ................. .I... 15 %

ex t63 Manufactures of tin and alloys thereof, also wares of
zinc and its alloys with lead, neither polished nor
pointed :

ex p. 9 Capsules neither polished, painted nor varnished,
but without stamped or painted inscriptions or
designs ......... ................... 20 %

ex Note. Capsules polished, painted or varnished, but
without stamped or painted inscriptions or designs. 15 %

ex 165 Gilders' leaf and tin foil
ex p. 2 Lead foil and tin foil:

(a) White or yellow ....................... 25 %
(b) Other colours ........ ................ 30 %
(c) Cut, even if printed ............... .... 20 %

ex 167 Machines and apparatus, complete or incomplete, fitted
together or in parts :

ex p. i (e) Machines for the ceramic industry, weighing more
than 15oo Kg. each ...... ............. 40 %
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Nos du tarif Pourcentages
douanier polonais D6signation des produits de r~duction

P. 5 Bkcheuses (dragues de terre) .......... ... 15 %
ex p. 7 Appareils et machines pour lever, descendre et

transporter des fardeaux, compl~tement mont6s,
ainsi que leurs m6canismes, pour les sucreries, les
distilleries, les malteries et les brasseries h condi-
tion qu'une d6claration du fabricant, certifiant
iqu'il s'agit de machines destin6es aux usages
indiquds, sera d6pos6e au bureau de douane et
qu'une d6claration correspondante sera produite
par le destinataire ... .............. .... 25 %

ex p. 16 Turbines k vapeur et h combustion, pesant par
piece :

ex d) Plus de 1500 kg. h 3000 kg. inclusivement. . .. 40 %
ex e) Plus de 3ooo kg ........ ................ 50 %

p. 29 Machines de minoterie :
ex b) Machines k tamiser les gruaux (r6formes) . . .. 40 %

ex p. 46 Herses et cultivateurs i dents rigides ... ...... 20 %
ex 169 Instruments et appareils de pr6cision pour le mesurage

et pour les sciences :
ex p. 5 d) Compresses de tissus de coton, cousues, remplies

de boue de Tren~iansk6 Teplice, en emballage
originaire ......... .................. 70 %

ex 175 Bateaux de mer et de rivi~re, avec on sans agr~s
p. i Bateaux et canots k moteur, dragues :

a) Jaugeant plus de 600 tonnes ..... .......... 30 %
b) Jaugeant 6oo tonnes ou moins ......... .... 15 %

p. 2 Barques en fer, docks, pontons ......... ... 15 %
ex 177 Carton, papier et ouvrages en papier :

P. 4 Papier k envelopper, pesant plus de 28 gr. par m~tre
carr6, de couleur naturelle, non color6, en feuilles :

ex b) Papier k envelopper, satin6 d'un seul c6t6, de
paille cuite on de bois cuit (dit pate de bois
brune) ......... .................. 25 %

ex b) En mati~res autres que paille cuite on bois cuit. 15 %
p. 8 b) Papier en bobines pesant plus de 28 gr. par metre

carr6, d'une largeur non sup6rieure k 120 Mm. :
I. D6nomm6 dans la position 177 p. 4, 5, 6 . .. io %

II. Papier cr~p6. ................ 25 %
p. 16 a) Carton (bristol) d6nomm6 dans la position 177 p.

15, teint autrement qu'en pAte ; carton d6nomm6
dans la position 177 p. 15 avec filigranes on
avec dessins on motifs estamp6s sur toute sa
surface ; carton de toute sorte coup6 en cartes
ou en bandes ....... ............... 20 %

b) Ouvrages en carton sans ornements et non coll6s 20 %

ex 178 Tableaux, dessins, cartes g6ographiques et atlas;
musique, manuscrits ; livres, journaux et publica-
tions p6riodiques ; imprim6s et dessins commerciaux;
cartes postales :

ex p. 4 Remarque. Les objets d6nomm6s sous cette position
autres que ceux d6nomm6s an p. 3, reli6s avec dos,
acquittent une surtaxe de 35 zl.
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P. 5
ex p. 7

ex p. 16

p. 29

ex p. 46
ex 169

ex p. 5

ex 175
p. I

p. 2
ex 177

p. 4

ex (b)

ex (b)
p. 8 (b)

II

p. 16 (a)

(b)

ex 178

ex p. 4
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Dredgers ....... ....................
Apparatus and machines for hoisting, lowering and

carrying goods, completely fitted, and mechanism
therefo, for sugar manufacturers, distillers, malsters
and brewers, provided that a manufacturer's
certificate showing that the machines in question
are destined for the use indicated is deposited
with the Customs and that a corresponding decla-
ration is produced by the consignee .........

Steam and combustion turbines, weighing each:

More than 1,5oo but not more than 3,ooo Kg..
More than 3,0oo Kg .... ...............

Milling machinery :
Groat or grit sorters (reform) ..............
Harrows and cultivators with fixed teeth ....

Instruments and apparatus of precision, for measuring
and for scientific purposes :
Compresses of cotton fabric, sewn, filled with Tren-

&iansk6 Teplice mud, in the original receptacle.

Sea-going and river vessels, rigged or not:
Ships and motor boats, dredgers :

Of a tonnage exceeding 6oo tons .. .......
Of a tonnage of 6oo tons or less ...........

Iron barges, floating docks and pontoons .......
Cardboard, paper and wares of paper:

Wrapping paper weighing more than 28 grammes
per square metre, of natural colour, non-coloured,
in sheets :
Wrapping paper, satined on one side only, made

from boiled straw or boiled wood (so-called
brown wood pulp) ..... .............

Of other materials than boiled straw or boiled wood
Paper on reels weighing 28 grammes per square

metre, and not exceeding 120 mm. in width :
Of the kinds of paper designated in number 177,

PP. 4, 5, and 6 .... ...............
Of crepe paper ..... ................
Bristol board designated in number 177, P. 15,

dyed otherwise than in the pulp ; Bristol board
designated in number 177, p. 15, watermarked
or with designs or figures stamped on the whole
surface; cardboard of all kinds cut into cards
or strips ..... ...................

Manufactures of cardboard without ornamentations
and not sized .... .................

Pictures, drawings, maps and atlases; music; manu-
scripts ; books, newspapers and periodicals, commer-
cial printed matter and drawings ; post cards :

Note. The articles designated under this item except
those specified in p. 3, bound with backs, pay a
surtax of 35 zl.

'5 %

25 %

70 %

25 %
15 %

25 %

20 %

20 %
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NO8 du tarif Pourcentages
douanier polonais D6signation des produits de reduction

ex 192 Tissus de jute, de lin, de chanvre et .d'au.tres mati~res
d~nomm~es au p. 3 de la position 179, h l'exception
des tissus d~nomm~s dans les positions 191 et 193 :

p. i Coutil, drill, etc., non sp~cialement d6nomm6s. 15 %
ex 199 Tissus de laine :

ex p. i Tissus de doublures avec des fil6s de peignons en
chaine et des fils de coton en trame . . . . 30 %

ex p. 2 a), b) Tissus de doublures avec des fil6s autres que de
peignons, et des fil~s de coton en trame . . . 25 %

ex 210 Chapeaux et bonnets; bastissages, cloches, chemises,
etc;, pour la fabrication des chapeaux :

ex p. i a) Chapeaux melons d'hommes h l'exception des hauts
* de forme et des gibus et.chapeaux mous en duvet

animal (feutre) .......... .............. 30 %

LISTE II.

PRODUITS POLONAIS POUR LESQUELS LES DROITS DU TARIF DOUANIER" TCH]tCOSLOVAQUE SONT R]tDUITS
EN VERTU DU PRtSENT PROTOCOLE ADDITIONNEL..

No8 du tarif Pourcentages
douianier Denomination des marchandises de reduction

tchfcoslovaque

ex a)

ex b)

a)
b)

a)

Sucre d'autres sortes, tel que : glucose, sucre de f6cule,
sucre de raisin, sucre de fruits, sucre de lait et simi-
laires ; sucre colorant (couleur de sucre et de bire) :
Sucre d'autres sortes, tel que : glucose, sucre de

f~cule, sucre de raisin, sucre de fruits, sucre de
lait et similaire ..... ................

M6lasse ....... ............... ......
LUgumes de toute sorte (h l'exception des truffes)

et autres produits v6g6taux h l'usage de la cuisine,
prdpares (s6ch6s, comprim~s, coup~s, en poudre ou
autrement r~duits en morceaux)
ULgumes s6ch~s, mme sales:

Flocons de pommes de terre ..............
Paraffine:

Autre
Cire min6rale ......................
Graisse pour essieux :
Avec de l'huile ou de la graisse'min~rale ....
A utre . . . . . . . . . . . . . . . . . . .

Couvertures ordinaires en laine, tissu dit ohalinals, lisires
de drap :
Couvertures ordinaires en laine .. .........

Articles non sp~cialement d~nomm.s en mati~res a
tourner et h sculpter autres que le bois :
En ambre, jais, v6ritables ou faux, m~me combines

avec des mati~res ordinaires, fines ou d'autres
mati~res tr~s fines ...... ..............

23,07 /

71,43 %

20 %

42,86 %

65 %
64,28 %

50 %

40%
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Polish
Tariff Designation of Goods Percentage

Nos Reduction

ex 192 Tissues of jute, flax, hemp and other materials enume-
rated in p. 3 of itefni 179,-except the tissues designated
under items 191 and 193

p. I Ticks, drills, etc., not separately designated.... 15 %
ex 199 Woollen tissues :

ex p. i Lining fabrics with warp of combed woollen yarn
and weft of cotton yarnm ............ ... 30 %

ex p. 2 (a), (b) Lining fabrics with warp of yarn other than of combed
wool and other than with weft of cotton yarn. 25 %

ex 210 Hats and caps; blocks, shapes etc., for the manufac-
ture of hats

ex p. I (a) Felt hats for, men, except tall hats and opera .hats
and soft felt hats . . . . .. ..... . .. .... 30 %

LIST II.

POLISH PRODUCTS ON WHICH THE CZECHO-SLOVAKIAN CUSTOMxs TARIFF DUTIES ARE REDUCED UNDER
THE PRESENT ADDITIONAL PROTOCOL.

Czechoslovak
Tariff Designation of Goods PercentageNoa Reductions

NOBi

ex (a)

ex (b)

(a)
(b)

(a)

Sugar of other kinds, e. g., glucose, starch sugar, grape
sugar, fruit sugar (levulose), milk sugar (lactose),
and the like ; sugar for colouring purposes (for
colouring beer, etc.) :
Sugar of other kinds, e. k., glucose, starch sugar,

grape sugar, fruit sugar (levulose), milk sugar
and the like . . ... ... . . . .. . . ..

Molasses ...... ......... ..........
Vegetables of all kinds (except truffles), and other

kitchen garden produce, prepared (dried, pressed,
cut up, powdered, or otherwise reduced):

Dried vegetables, salted or not
Potato flakes . ... ... ..

Paraffin:
Other
Mineral wax . . . . . . . . . . . . . . . . .

Axle grease :
Mixed with mineral oil or mineral grease . ...
Other . . . . . . . . . .

Common woollen coverlets ; halina cloth ; cloth list

Common woollen coverlets ... .............
Wares not specially mentioned, of materials other than

wood, for turning and carving :
Of amber, jet, real or imitation, combined or not with
common, fine, or other very fine materials . ...

23.07 %
71-43 %

20 %

42.86 %

65 % "

64.28 %

50 %

40 %

ex 20

21

ex 44

ex 96

ex ioo

ex 228

ex 361

No. 1367
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NOO du tarif Pourcentages
douanier Denomination des marchandises de r6ductaon

tch6eoslovaque

ex 445 Articles en t6le, non sp6cialement ddnomm6s:
ex d) Peints, imprim6s, bronz6s, laqu6s ; 6maillds ou en

t6le 4 dessins ; m~me combin6s avec des mati6res
ordinaires :

1. Vaisselle 6maille .............. 45,86 %
462 Ecrous et boulons non filetds; rivets:

a) Bruts, ayant en 6paisseur dans la tige et, respective-
ment, en largeur dans l'ouverture de l'6crou :

1. 14 amm. ou plus ........ ............... 50 %
2. -Moins. de 14 jusqu'h 7 mm ....... ......... 50 %
3. Moins de 7 mm ....... ............... 50%

b) Ayant subi un travail ordinaire ou fin, ayant en
6paisseur dans la tige et, respectivement, en largeur
dans l'ouverture de l'6crou :

I. 14 mm. Ou plus ........ ............... 50 %
2. Moins de 14 jusqu'h 7 mm ....... ......... 50 %
3. Moins de 7 mm ................. 50%

463 Vis, 6crous et boulons, filets :
a) Bruts, ayant en 6paisseur dans la tige et respective-

ment en largeur dans l'ouverture de l'6crou :
1. 14 mm. ou plus . . . 5............ 50 %
2. Moins de 34 jusqu'? 7 mm .......... . . . 50 %
3. Moins de 7 jusqu'h 4 mm ..... .......... 50 %
4. Moins de 4 mm .... ............... 50

b) Ayant subi un travail ordinaire ou fin ayant en
dpaisseur dans la tige et, respectivement, en largeur
dans l'ouverture de '6crou ;

I. 14 mm. ou plus ... ............... .... 50 %
2. Moins de 14 jusqu'h 7 mm ............. •.• .50 %
3. Moins de 7 jusqu'h 4.-mm.. ......... 50 %
4. Moins de 4 mm ..... ................ 50%

ex 613 Amidon (ainsi que farine d'amidon) :
Fdcules de pommes de terre et la farine de f6cules

de pommes de terre ............... .... 28,j2 o//
ex 614 Gomme d'amidon (dextrine, l6iogomme, gommeline)

et autres succ6dan6s de la gomme, non spdcialement
d6nommds; colle d'amidon, appr~ts et produits
amylac6s similaires, adh6sifs et pour appr~ts :

b) Gomme d'amidon (dextrine, l6iogomme, gommeline)
et autres succ6dan6s de la gomme, non spdcialement
d6nommds ; colle d'amidon, appr~ts et produits
amylacs similaires, adh6sifs et pour appr6ts . 30,55 /0
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Czechoslovak
Tariff Designation of Goods Reductions

ex 445 Ware of sheet-iron not specially mentioned:
(d) Painted, printed, bronzed, lacquered ; enamelled or

of sheet-iron with designs; combined or not with
common materials:

I. Enamelled hollow ware . ........... ... 45.86 %
462 Nuts and bolts, without screw thread ; rivets :

(a) Rough, the thickness of the pin (or width of hole)
being :

I. 14 mm. or more ....... .............. 50 %
2. Less than 14 mm. and down to 7 mm ..... 50 %
3. Less than 7 mm ......... ............. 50 %

(b) Ordinarily of finely worked, the thickness of the pin
(or width of hole) being :

i. 14 mm. or more ....... .............. 50 %
2. Less than 14 mm. and down to 7 mm. . • 50o %
3. Less than 7 mm. ....... ............... 50 %

463 Screws, nuts and bolts, with screw thread :
(a) Rough, the thickness of the pin (or width of hole)

being :
I. 14 mm. or more ....... .............. 50 %
2. Less than 14 mm. and down to 7 mm. 50 %
3. Less than 7 mm. and down to 4 mm ..... 50 %
4. Less than 4 mm ........ ............. 50 %

(b) Ordinarily or finely worked, the thickness of the pin
(or width of hole) being :

1. 14 mm. or more ....... .............. 50 %
2. Less than 14r'mm. and down to 7 mm ..... 50 %
3- Less than 7 mm. and down to 4 mm ..... 50 %
4. Less than 4 mm ....... ............... 50 %

ex 613 Starch (also starch meal) :
Potato starch and potato starch meal ... ...... 28.12 %

ex 614 Starch gum (dextrine, leiocom, gommelin) and other
gum substitutes not specially mentioned; starch
paste, size and similar amylaceous products, for
sticking and dressing purposes:

(b) Starch gum (dextrine, leiocom, gommelin) and other
gum substitutes not specially mentioned; starch
paste, size and similar amylaceous products for
sticking and dressing purposes . . .. ... .... 30.55 %
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PROTOCOLE ADDITIONNEL

A LA CONVENTION VkTERINAIRE ET AU PROTOCOLE FINAL Y AFFkRENT QUI FORMENT LES ANNEXES
E ET F DE LA CONVENTION COMMERCIALE ENTRE LA RSPUBLIQUE TCHkCOSLOVAQUE ET LA
R]kPUBLIQUE DE POLOGNE, SIGNkE A VARSOVIE, LE 23 AVRIL 1925.

Conformdment h l'article XXVI de la Convention commerciale, les deux Parties contractantes
sont convenues de modifier ou de compl6ter la Convention vtdrinaire et le protocole final y relatif,
ainsi qu'il suit :

io Les stipulations de l'article premier de la convention qui restent en vigueur sont compl6tdes
comme suit : les b~tes de boucherie, la volaille, ainsi que les produits bruts d'animaux et les objets
mentionnds h cet article, peuvent 6tre importds sans permission sp~ciale du point de vue v6t~rinaire.

20 L'alinda 2 du point 3 de l'article 2 reste en vigueur dans la rddaction suivante: Les peaux
s~ches d'animaux sauvages et de lapins, les poils de li~vres et de lapins, les comes pressdes, les bouts
de comes, les cornes compl~tement s~ches, enti~res ou doup6es en morceaux, les crins bouillis, les
poils et la soie de cochon bouillis ou impr6gnds de chaux, les rognures de cuir impr6gnes de chaux,
de lait, les ceufs, le suif fondu, la graisse de porc fondue, ainsi que les rognures des graisses d'animaux
fondues (s6diment et morceaux de lard r6ti) en tant qu'elles sont prdpardes de mani~re h rendre
impossible leur consommation (h l'6tat ddnatur6), le duvet et toute sorte de plumes, la laine lav6e ou
imprdgnde de chaux, emballde dans des sacs on. ballots, ne ndcessitent aucun certificat d'origine ;
l'importation et le transit de ces produits ne sont soumis h aucune restriction du point de vue
v6tdrinaire.

30 L'article 2 est a compldter par un quatri~me point ainsi congu: s(Chacune des deux Parties
contractantes peut, apr~s un accord commun, exercer le contr6le et la visite vtdrinaires, pr~vus aux
articles I et 2, sur le territoire de l'autre Partie. )

40 Les stipulations des alindas I et 2 de l'article 3 sont modifi6es de la mani re suivante
Les transports d'animaux, de volaille ainsi que de produits d'animaux, provenant du territoire de
l'une des Parties contractantes et destinds au transit par le territoire de l'autre Partie, ne seront pas
traitds, aux points fronti~res, pis que. les transports destines h l'importation.

Le transit d'animaux, de volaille et de produits d'animaux provenant d'un Etat tiers, ayant
conclu une convention vt6rinaire avec chacune des deux Parties contractantes, sera soumis au
m~me traitemeit que celui, stipul6 h l'alin6a pr6cddent, h moins que la convention entre l'Etat
transitaire et l'Etat duquel proviennent les transports ne prescrive autrement.

Le dernier alinda de cet article est modifi6 comme suit : En ce qui concerne le transit provenant
des Etats qui n'ont pas conclu une convention v6tdrinaire avec les deux Parties contractantes,
l'Etat par le territoire duquel le transport doit 6tre effectud a le droit de prescrire des conditions
spdciales. Aucune des Parties contractantes nje peut refuser la reception d'un tel transport provenant
d'un Etat tiers au cas oh elle a d~jh d~livr6 le permis d'importation (ou de transit) et que les.animaux
ont 6t6 reconnus sains dans la station d'entrde de l'Etat transitaire.

50 A l'article 6, alinda 2, les mots ((choldra des poules et peste aviaire , seront supprim~s.

60 A l'article 9, alinda i du paragraphe b), les mots a le district de provenance ainsi que ) seront
intercals avant les mots (( les districts voisins )).

70 Au protocole final le point 8 est complt6 par les alin~as 2 et 3 ainsi libellds

Jusqu'h la disparition en Pologne de la pleuropneumonie contagieuse des bovid~s, la Pologne
aura le droit d'exporter en Tch6coslovaquie que les bovides de boucherie provenant des palatinats

ddclars comme non atteints de cette maladie. Ce b6tail ne peut ktre import6 qu'exclusivement h
destination des boucheries ayant une communication directe avec les chemins de fer par voie ferr6e,
ainsi qu'h destination des marches du bdtail de boucherie de Praha, Brno, MoravskA Ostrava et
Opava, et ne sera transport6 desdits march6s qu'aux boucher cs ayant une communication directe
avec les chemins de fer par voie ferr6e. N 1367
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ADDITIONAL PROTOCOL

TO THE VETERINARY CONVENTION AND TO THE FINAL PROTOCOL RELATING THERETO, WHICH FORM
ANNEXES E AND F OF THE COMMERCIAL CONVENTION BETWEEN THE CZECHOSLOVAK
REPUBLIC AND THE POPLISH REPUBLIC, SIGNED AT WARSAW, APRIL 23, 1925.

In conformity with Article XXVI of the Commercial Convention, the two Contracting Parties
have agreed to the following amendments and additions to the Veterinary Convention and the
Final Protocol relating thereto:

i. The stipulations of Article I of the Convention which remain in force are supplemented
as follows : Animals for slaughter, poultry, raw animal products and the products mentioned in
that Article, may be imported withhout a special veterinary licence.

2. Article 2, No. 3, paragraph 2, shall remain in force in the following terms:
The dried skins of wild animals and rabbits, rabbit and hare fur, compressed horns, horn

tips, horns completely dried, whole or cut into pieces, washed horse-hair, pigs' bristles washed or
soaked in lime, leather parings soaked in lime, milk products, eggs, melted tallow, melted pigs'
lard and melted waste from animal fats (sediment and pieces of roasted pigs' fat), if prepared in
a way to make them unfit for consumption (in the denatured state), down and feathers of all
kinds, wool washed or soaked in lime, packed in sacks or bales, shall not require any certificate of
origin. No veterinary restrictions shall be imposed upon the importation and transit of such
products.

3. Article 2 shall be amended by the addition of a fourth point as follows: "Either Contrac-
ting Party may by joint agreement carry out the veterinary supervision and inspection provided
in Articles i and 2 within the territory of the other Party ".

4. The stipulations of paragraphs I and 2 of Article 3 shall be amended as follows : Consign-
ments of animals, poultry and animal produce coming from the territory of one of the Contracting
Parties and intended for transit through the territory of the other Party shall not be subject at
the frontier to less favourable treatment than that accorded to consignments intended for import.

The transit of animals, poultry and animal produce coming from a third country which has
concluded a Veterinary Convention with both Contracting Parties, shall be subject to the same
treatment as is laid down in the preceding paragraph, unless otherwise prescribed by the Convention
between the country of transit and the country of origin.

The last paragraph of this Article shall be amended as follows : As regards goods in
transit coming from States which have not concluded a Veterinary Convention with the two
Contracting Parties, the State through whose territory the consignment has to pass shall be
entitled to lay down special conditions. Neither Contracting Party may refuse to receive a
consignment of this nature coming from a third country when it has previously granted an import
(or transit) licence and the animals have been recognised as being in a healthy condition at the
station of entry into the country of transit.

5. In Article 6, paragraph 2, the words " chicken cholera and fowl plague " shall be deleted.
6. In Article 9(b), paragraph i, the words " the district of origin and "shall be inserted before

the words " the neighbouring districts "

7. Point 8 of the Final Protocol shall be amended by the addition of paragraphs 2 and 3,
as follows :

Until the disappearance in Poland of contagious pleuro-pneumonia among homed cat tle,
Poland shall only be entitled to export into Czechoslovakia horned cattle for slaughter which come
from districts declared free from this disease. Such cattle shall only be imported when consigned
to slaughter-houses having direct railway communication and to the cattle markets at Prague,
Brno, MoravskA Ostrava and Opava, and shall only be transported from the said markets to
slaughter-houses having direct railway communication.

No. 1367



88 Socidte' des Nations - Recuei des Traite&s. 1926

Les transports des porcs de boucherie et de la volaille ne seront pas soumis h un traitement autre
ou moins favorable que les transports des autres Etats.

80 Les prescriptions du point 9 du protocole final ne s'appliquent qu'aux districts administratifs
de Ire instance, infect6s.

Le pr6sent Iie protocole additionnel qui forme partie intdgrante de la Convention commerciale
du 23 avril 1925, suivra le sort de ladite convention et tant que la ratification et l'6change des rati-
fications, l'entr6e en vigueur, la mise en vigueur anticipde, la durde de validit6 et la ddnonciation.

En foi de quoi les pldnipotentiaires ont sign6 le prdsent Ile protocole additionnel.

Fait en double exemplaire h Praha, le vingt et un avril mil neuf cent vingt-six.

(L. S.) Dr PEROUTKA, M. P.

(L. S.) Dr FRIEDMAN, M. p.

(L. S.) 0. W4CTAWOWICZ, m. p.

(L. S.) Alexander DUNAJECKI, m. p.

PROTOCOLE FINAL

Au moment de procuder h la signature du lie protocole additionnel, conclu en date d'aujour-
d'hui, les pl~nipotentiaires soussign~s ont fait les reserves et ddclarations suivantes qui formeront
partie int~grante du protocole m~me :

I. Ad Convention commerciale du 23 avril 1925

Ad Article II.

Pour la mise en pratique des dispositions de l'article II de la Convention commerciale du
23 avril 1925, concernant les ressortissants de l'une des Parties contractantes, qui se rendent aux
foires et marches sur le territoire de l'autre, les deux Parties contractantes sont d'accord que ces
dispositions ne touchent en rien les prescriptions en vigueur au suiet des passeports.

Ad Article IV.

IL est entendu que les ressortissants de chacune des deux Hautes Parties contractantes ne seront
empAch6s d'aucune fa .on de remplir leurs devoirs militaires dans leur propre Etat et que, sous le
mot (( requisitions D, doivent tre entendues toutes les prestations mat~rielles en faveur de l'admi-
nistration militaire, en tant qu'eUes ne remplacent pas celles impos6es au lieu et place du service
personnel.

II. Le Gouvernement polonais, d~sireux d'assurer la protection de l'appellation (( Plzefisk6
pivo D, conform~ment sa propre l~gislation int~rieure, d~clare qu'il considre l'appellation
(( Plzefisk6 pivo )) comme une appellation rdgionale ((( nazwa regjonalna )) h laquelle les brasseries de
Plzefi ont droit, et il s'engage h garantir h cette appellation la m~me protection qu'il est h m~me
d'accorder, suivant sa lgislation, en gdndral aux produits ayant droit h une appellation r6gionale.

Cette protection ne sera accord~e qu'h condition que le Gouvernement tch~coslovaque commu-
nique au Gouvernement polonais une liste des brasseries de Plzei qui jouissent de cette protection
suivant la I6gislation tchdcoslovaque.

NG 1376



1926 League of Nations - Treaty Series. 89

The traffic in pigs for slaughter and poultry shall not be, subject to treatment other or less
favourable than the traffic from any other State.

8. The provisions of point 9 of the Final Protocol shall only apply to infected administrative
districts of the first instance.

The present Second Additional Protocol, which forms an integral part of the Commercial
Convention of April 23, 1925, shall depend on the said Convention as regards ratification and the
exchange of the instruments of ratification, coming into force, enforcement at an earlier date,
period of validity and denunciation.

In faith whereof, the Plenipotentiaries have signed the present Second Additional Protocol.

Done in duplicate at Prague, the twenty-first day of April, One thousand nine hundred and
twenty-six.

(L. S.) (Signed) Dr. PEROUTKA.

(L. S.) (Signed) Dr. FRIEDMAN.

(L. S.) (Signed) 0. WgcLAwowIcz.

(L. S.) (Signed) Alexander DUNAJECKI.

FINAL PROTOCOL.

When signing the Second Additional Protocol concluded this day, the undersigned Plenipoten-
tiaries have made the following reservations and declarations, which shall form an integral part of
the Protocol itself

I. With reference to the Commercial Convention of April 23, 1925

Ad Article II.

As regards the putting into force of the provisions of Article II of the Commercial Convention
of April 23, 1925, relating to nationals of one of the Contracting Parties proceeding to fairs and
markets in the territory of the other Party, both Contracting Parties agree that these provisions
shall in no way affect the regulations in force regarding passports.

Ad Article IV.

It is understood that the nationals of each of the two High Contracting Parties shall not be
prevented in any way from carrying out their military duties in their own country and that the
word " requisitions shall include all material contributions on behalf of the military administra-
tion, except when substituted for those imposed in lieu of personal service.

II. The Polish Government being desirous of ensuring the protection of the appellation
Plzefisk6 pivo ", in conformity with its own internal legislation, declares that it considers the

appellation "Plzefisk pivo" to be a regional appellation (" nazwa regjonalna ") to which the
Plzehi breweries are entitled, and it undertakes to afford this appellation the same general protection
which it is permitted by its laws to extend to products entitled to bear a regional appellation.

This protection shall only be accorded on condition that the Czechoslovak Government shall
communicate to the Polish Government a list of Plzefi breweries which enjoy this protection
under the Czechoslovak laws.
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Le Gouvernement polonais accordera de la m6me mani~re sa protection 6galement aux appel-
lations des eaux min6rales tth6coslovaques qui lui seront communiqu~es par le Gouvernement
tch~coslovaque.

En ce qui concerne le houblon, le Gouvernement polonais prend note de ce que - conform6ment
h la lgislation tch~coslovaque - l'appellation d'origine du houblon est prot6g~e comme appellation
r~gionale, et il s'engage h la prot~ger suivant la l6gislation respective. En cons6quence, ne pourra
8tre mis en vente en Pologne, comme houblon tch6coslovaque, que le houblon qui est pourvu de la
d~signation et accompagn6 du certificat de vWrification de l'un des offices publics tch~coslovaques de
contr6le (de marquage) suivant les prescriptions alors en vigueur et concernant la dsignation
d'origine du houblon - qui a 6t6 mis dans des objets d'emballage originaux, c'est-h-dire dans ceux
qui portent la d6signation d'origine, le sceau et le plomb conform6ment aux prescriptions tch~coslo-
vaques susmentionn~es. A cette fin, le Gouvernement tch~coslovaque notifiera au Gouvernement
polonais les lois tch~coslovaques respectives et les r~glements d'administration publique pour
l'ex~cution desdites lois sur la protection de l'origine du houblon tch~coslovaque.

III. Pour l'application du tarif douanier polonais
Au No 55 P. i a). Les dimensions pr6cis6es pour les d6chets de cuir b~n6ficieront d'une tol6rance de

io%.
Au No 74 P. 2 a). Sous cette position rentrent les carreaux pour po6les, unicolores avec ornements, de

la mnme couleur que le fond, en relief bomb6s ou imprim6s en creux.
Au No 74 P. 5. Sous cette position rentrent les ouvrages de potier suivant les modules d6pos6s auprs

des bureaux de douane de Cracovie, Dziedzice et au Ministare des Finances.
Le d6douanement de ces ouvrages est r6serv6 aux bureaux de douane suivants:
Dziedzice, Cracovie.
Au NO 77 P. i. Sous cette position rentrent les flacons compte-gouttes pour m6dicaments.
Au NO 77 P. 2 a). Sous cette position rentrent les verres lenticulaires pour lampes 6lectriques de

poche, press6s ou moul6s, non adoucis, 6ventuellement avec bords adoucis ou 6galis6s.
Au No 77 P. 2 a). Sous cette position rentrent les lettres moul6es, dont le fond est bronz6.
Au No 77 P. 2 a). Les verres k bire h anse h l'exception de ceux d6nomm6s dans la position 77 P. 4 et

5b), avec bandelettes, grav6s 5 l'acide, d6polis ou guilloch6s, mais sans autres ornements, seront d6douan6s
d'apr~s la position 77 P. 2, lit. a) avec une surtaxe de 30 %.

Au No 77 P. 3. Sous cette position rentrent les verres lenticulaires pour lampes 6lectriques de poche,
adoucis ou polis sur les deux c6t6s, m~me d6polis sur un c6t6.

Au No 154 p. 4. Sous cette position rentrent les boutons de pression en t6le de fer.
Au No 163 p. 4. Sous cette position rentrent les boutons de pression en feuilles de zinc.
Au No 177 p. 17. Sous cette position rentrent les tubes pour enrouler les fil~s en papier, m~me coll6.
Au No 199 p. 3. Le tissu (drap) dit (( halina > est fabriqu6 de laine grossi~re et p6se 8oo grammes ou

plus au m~tre carr6 et sert h diff6rents usages (tels que pour manteaux de paysans, couvertures de plancher,
etc.). En cas de doute, l'expertise de la Szkola przemyslowa textylna w Bielsku devra 8tre demand6e.

Au No 215 p. 3, Articles de fantaisie et de toilette de Jablonec en fer on en autres m6taux ou en leurs
alliages, 16grement dor~s ou argent6s, combin6s avec des pierres non pr6cieuses ou avec des imitations non
pr6cieuses de pierres pr6cieuses on d'autres mati6res d6nomm6es sous la position 215 p. 3 seront d6(1ouan6s
d'apr~s la position 215 p. 3, a condition qu'il sera constat6 par le certificat d'origine respectif que larticle
mentionn6 appartient h la cat6gorie des produits nomm6s < la bijouterie de Jablonec s.

IV. Pour l'application du tarif douanier tch6coslovaque
Au No 228 b) du tarif. Tissus dits : halina.
Le tissu (drap) dit halina est fabrlqu6 de laine grossigre et p~se 8oo gr. ou plus au m~tre carr6 et sert

a. diff6rents usages (tels que pour manteaux de paysans, couvertures de plancher, etc.).
En cas de doute, l'expertise de la SOWtni zkugebna pro pryLmysl textilni pHi stdtni olbornd Akole textilni

i 7st nad Orlici devra 6tre demand6e.
Au No 613. F6cules de pommes de terre, ainsi que farine de f6cules de pommes de terre.
Pour jouir du droit conventionnel, l'envoi de f6cules de pommes de terre ou de farine de f6cules de

pommes de terre devra 6tre accompagn6 par un certificat d'une autorit6 polonaise, dfment autorisde h cet
effet, constatant qu'il s'agit des f6cules de pommes de terre ou de Ia farine de f6cules de pommes de terre.
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The Polish Government shall similarly grant its protection to appellations of Czechoslovak
mineral waters communicated to it by the Czechoslovak Government.

As regards hops, the Polish Government notes that - in conformity with Czechoslovak laws -
the appellation of origin of hops is protected in the same way as a regional appellation, and it
undertakes to protect such appellation in accordance with the laws relating to this matter. In
consequence, hops shall only be sold in Poland as Czechoslovak hops, if they are so designated
and are accompanied by a certificate of verification from one of the Czechoslovak public control
offices (of trade marks), in accordance with the regulations at the time in force and applicable to the
appellation of origin of hops - and provided they have been placed in original receptacles, that
is to say, receptacles bearing the appellation of origin and the seal and leaden stamp in conformity
with the above-mentioned Czechoslovak regulations. For this purpose the Czechoslovak Govern-
ment shall notify the Polish Government of the Czechoslovak laws relating to this subject and of
the administrative rules for the execution of the said laws for the protection of the origin of Czecho-
slovak hops.

III. For the purposes of the application of the Polish Customs Tariff
In No. 55, P. I (a). An allowance of lO% is to be granted in respect of the sizes of waste leather.

In No. 74, P. 2(a). This item covers stove tiles, single colour, with ornaments, of the same colour
as the foundation, raised, curved or hollow stamped.

In No. 74, P. 5. This item covers potter's wares according to the models deposited at the
Customs Offices of Cracow, Dziedzice and the Ministry of Finance.

The Customs payment for these wares is reserved for the Custom Offices of Dziedzice and Cracow.

In No. 77, P. I. In this item are included medicine drop-counters.
In No. 77, P. 2(a). This includes lens glasses foripocket electric lamps, pressed or moulded, unground,

with or without ground or edges.
In No. 77, P. 2(a). This item includes moulded letters with bronzed bottom.
In No. 77, p.2(a). Beer glass with handle, except those specified in item 77, P. 4 and 5(b) with

acid-engraved, dulled or turned strips, but without other embellishments, are to be cleared according to
item 77, P. 2, letter (a) with a surtax of 30 %.

In No. 77, P. 3. This item includes lens glasses for pocket electric lamps, ground or polished on both
sides, even unground on one side.

In No. 154, P. 4. This item covers press buttons of sheet iron.
In No. 163, p. 4. This item covers press buttons of zinc foil.
In No. 177, p. 17. This item covers paper tubes for winding on yarn, whether sized or not.
Ad No. 199, p. 3. Halina cloth is made of coarse wool and weighs 8oo grammes or more per sq.

metre. It is used for various purposes (such as peasants'coats, floor coverings, etc.). In case of doubt, the
expert advice of the Szkola przemyslowa textylna w Bielsku shall be sought.

Ad No. 215, p. 3. " Jablonec" fancy and toilet articles made of iron or other metals or their alloys,
lightly gilt or silvered, in combination with. non-precious stones, non-precious imitations of precious
stones, or other materials designated under No. 215, p. 3, shall be allowed under No. 215, p. 3, on con-
dition that it is stated in the respective certificate of origin that the article in question belongs to the
category of products known as " Jablonec Jewellery

IV. For the application of the Czechoslovak Customs Tariff:
Ad No. 228(b) of the tariff : Halina cloth.
Halina cloth is manufactured of coarse wool, weighs 8oo grammes or more per sq. metre, and is

used for several purposes (such as peasants' coats, floor covering, etc.).
In case of doubt, the expert opinion of the Stdtni zkufebna pro preimysl textilni pi stdtni odborni

kole textilni d Usti nad Orlici shall be sought.
Ad No. 613. Potato starch and potato starch meal.
In order to benefit by the conventional duty, consignments of potato starch or potato starch meal

must be accompanied by a certificate from a Polish authority, duly authorised for this purpose, attesting
the contents to be potato starch or potato starch meal.
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V. Au cas oji la Tch&oslovaquie modifierait le r~gime douanier actuellement en vigueur pour
les produits ci-dessous indiqu~s, les nouveaux droits ne pourront d~passer, pour les produits d'origine
et de provenance de Pologne, les taux fixs ci-dessous

NO' du tarif Droits
douanier Designation des marchandises consolids

tch6coslovaque

par z kg.

ex 244 Soie artificielle, mme retorse:
a) Ecrue, blanche, non teinte:

I. De nitrocellulose :
aa) Simple ... ............... ..... 7 K6
bb) Retorse ........ ............... 9 K6

2. Autres:
aa) Simple ................... . ... o10,5o K6
bb) Retorse ... ............... . ... i4,- K6

par ioo kg.

ex 652 Calcium cyanamide .... ................ ... 3,6o K6 x 6
(21,60 K6)

Fait en double exemplaire - Praha, le vingt et un avril mil neuf cent vingt-six.

(L. S.) Dr PEROUTKA, M. p.
(L. S.) Dr FRIEDMAN, In. P.

(L. S.) 0. Wt CtAwowIcz, m. p.

(L. S.) Alexander DUNAJECKI, m. p.
Copie certifi~e conforme
Praha, le 29 octobre 1926.

Pour le Directeur des Archives
Dr. Kazdunda.

PROCS5S-VERBAL DE LA DERNILRE SI.ANCE

Communiqui par le daligui de la Pologne i la Socilt! des Nations, le 27 dicembre 1926.

Avant de procdder h la signature du lie protocole additionnel i la Convention commerciale
entre la R~publique de Pologne et la Rdpublique tch~coslovaque du 23 avril 1925, les plnipoten-
tiaires soussign~s ont fait les declarations suivantes :

I. Ad Proc~s-verbal de la dernire s6ance de la Convention commerciale du 23 avril
1925 :

a) Vu les stipulations de la liste I concernant le No 167 ex. p. 7 du tarif douanier
polonais, le Gouvernement tch~coslovaque consent h ce que le Gouvernement polonais
soit d~gag6 de l'engagement qu'il a pris au proc~s-verbal de la dernire s~ance, rela-
tif h la convention pr6cit&e au No 167 p. 6 a) - /), au sujet d'une reduction autonome
de 15 % pour les installations de transport.

b) Le Gouvernement polonais d~gage le Gouvernement tch~coslovaque de L'en-
gagement pris au proc~s-verbal de la derni~re s~ance h. la Convention commerciale
entre la R~publique tch~coslovaque et la Rdpublique de Pologne du 23 avril 1925,
concernant le maintien de la relation entre les droits des numros 7ob) et 70c) du tarif
douanier tch&zoslovaque.
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V. Should Czechoslovakia change the Customs regime at present in force for the products
mentioned below, the new duties for products originating in or coming from Poland shall not exceed
the rates fixed below

Czechoslovak Consolidated
Tariff Designation of Goods Duties

Nos

per kilog. Kronen.

ex 244 Artificial silk, twisted or not:
(a) Natural white, not dyed:

i. Of nitrocellulose :
aa) Single ... ............... ..... 7 Kr.
bb) Twisted ... .............. ..... 9 Kr.

2. Other : .... .................
aa) Single ........ ............... io. 5oKr.
bb) Twisted ... .............. .I.... 14.-Kr.

per xoo kilog.
ex 652 Calcium cyanamide ........ ................ 3.6oKr. x 6

(21.6o) Kr.

Done in duplicate at Prague, the twenty-first day of April, One thousand nine hundred
and twenty-six.

(L. S.) (Signed) Dr. PEROUTKA.

(L. S.) (Signed) Dr. FRIEDMAN.
(L. S.) (Signed) 0. WkCLAwowIcz.

(L. S.) (Signed) Alexander DUNAJECKI.

PROCPS-VERBAL OF THE LAST MEETING.

Communicated by the Polish Delegate accredited to the League ol Nations, on December 27, 1926.

Before proceeding to sign the IInd Additional Protocol to the Commercial Convention of
April 23, 1925, between the Czechoslovak Republic and the Polish Republic, the undersigned
Plenipotentiaries have made the following Declarations:

I. With reference to the Proc~s-Verbal of the last meeting held in connection with
the Commercial Convention of April 23, 1925:

(a) In view of the stipulations contained in List No. I respecting item No.
167, ex p. 7 of the Polish Customs Tariff, the Czechoslovak Government agrees that
the Polish Government shall be released from the undertaking respecting a non-
conventional reduction of 15 per cent for transport installations which it recorded
in the Proc~s-Verbal of the last sitting with reference to Item No. 167, (a)-(/).

(b) The Polish Government releases the Czechoslovak Government from the
undertaking concerning the maintenance of the relation between the Czechoslovak
Customs Tariff dues chargable on Items 70(b) and 70(c) recorded in the Proc~s-
Verbal of the last meeting held in connection with the Commercial Convention of
April 23, 1925, between the Czechoslovak Republic and the Polish Republic.
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II. Pour la mise en pratique des dispositions de l'article IV de l'Arrangement suppl6-
mentaire pour la r~glementation des importations et des exportations dans les relations
entre la Rdpublique de Pologne et ]a R~publique tchdcoslovaque, concernant les d~livrances
de permis d'importation dans le dtlai pr~vu dans cet arrangement, le Gouvernement de
Pologne s'engage h d6livrer par son Ministare du Commerce et de l'Industrie, exclusive-
ment et directement, des permis d'importation, qui ne seront frapp6s sous aucun motif, h
l'exception du d6p6t des demandes et des surtaxes actuelles, par d'autres conditions quel-
conques et par d'autres nouvelles taxes ou droits.

Fait en double exemplaire h Praha, le vingt et un avril mil neuf cent vingt-six.

(Signi) 0. WgCLAWOWICZ. (Signi) Dr PEROUTKA.

(Signg) Aleksander DUNAJECK . (Signt) D r FRIEDMANN
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II. In giving effect to the provisions of Article IV of the Supplementary Arrangement
for the regulation of importation and exportation in relations between the Polish and
Czechoslovak Republics, governing the issue of import permits within the period laid
down in the said Arrangement, the Polish Government undertakes to issue exclusively
and directly through its Ministry of Commerce and Industry, import permits which shall
on no account be subject, except for the filing of applications and existing surtaxes, to
any further conditions whatsoever or to other new taxes and dues.

Done in duplicate at Prague, the twenty-first
and twenty-six.

(Signed) 0. W CLAWOWICZ.

(Signed) Aleksander DUNAJECKI.

day of April, One thousand nine hundred

(Signed) Dr. PEROUTKA.

(Signed) Dr. FRIEDMANN.
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No 1368. - AGREEMENT 1 BETWEEN POLAND AND THE UNITED
STATES OF AMERICA REGARDING THE CONSOLIDATION OF
DEBTS. SIGNED AT WASHINGTON, NOVEMBER 14, 1924.

Texte officiel anglais communiqui par le ddldgug de la Pologne i la Socidtg des Nations. L'enregistre-
ment de ce trait a eu lieu le 17 novembre 1926.

Whereas, Poland is indebted to the United States as of December 15, 1922, upon obligations
in the aggregate principal amount of $ 159,666,972.39, together with interest accrued and unpaid
thereon ; and

Whereas, Poland desires to fund said indebtedness to the United States, both principal and
interest, through the issue of bonds to the United States, and the United States is prepared to
accept bonds from Poland upon the terms and conditions hereinefter set forth

Now, therefore, in consideration of the premises and of the mutual covenants herein contained,
it is agreed as follows

i. Amount ol Indebtedness. - The amount of the indebtedness to be funded, after allowing
for cash payments made or to be made by Poland, is $ 178.56o.ooo, which has been computed
as follows :

Principal amount of obligations to be funded .... ................
Interest accrued and unpaid thereon to December 15, 1922, at the rate of

4 Y4 per cent per annum ........... .................

Total principal and interest accrued and unpaid as of December 15, 1922
To be paid in cash by Poland, November 14, 1924 ............

Total indebtedness to be funded into bonds .... ................

$159,666,972.39

18,898,053.6o

178,565,025.99
5,025.99

178,56o,ooo.oo

2. Repayment ol Principal. - In order to provide for the repayment of the indebtedness
thus to be funded, Poland will issue to the United States at par, as of December 15, 1922, bonds
of Poland in the aggregate principal amount of $ 178,56o,ooo, dated December 15, 1922, and ma-

Ratifi par la Pologne, le 28 juin 1925.
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1 TRADUCTION. - TRANSLATION.

No 1368. - ACCORD2 ENTRE LA POLOGNE ET LES P-TATS-UNIS
D'AMIZRIQUE, RELATIF A LA CONSOLIDATION DES DETTES.
SIGNR A WASHINGTON, LE 14 NOVEMBRE 1924.

English official text communicated by the Polish Delegate accredited to the League of Nations. The
registration of this Agreement took place November 17, 1926.

Considdrant que, depuis le 15 dcembre 1922, la Pologne est ddbitrice envers les Etats-Unis
de sommes dont le montant global en principal est de $159.666.972,39, augmentdes des intdr~ts
6chus et non payds, ainsi qu'en font foi des obligations souscrites par la Pologne au b6n~fice des
Etats-Unis ;

Considrant que la Pologne desire consolider ladite dette envers les Etats-Unis, en ce qui
concerne h la fois le principal et les int~rets, au moyen de la remise de bons aux Etats-Unis, et
que les Etats-Unis sont disposes h accepter des bons de la Pologne aux termes et conditions
indiqus ci-apr~s ;

En considdration des prdmisses et des engagements mutuels contenus dans le present accord,
il a 6t6 convenu ce qui suit

i. Montant de la dette. - Le montant de la dette h consolider, d6duction faite des paiements
en espces effectus ou h effectuer par la Pologne, est de $178.56o.ooo. Ce montant a 6t6 calcul6
de la faqon suivante :

Montant en principal des obligations consolider ..... .............. $ 159.666.972,39
Int~r~ts 6chus et non payds sur cette somme, jusqu'au 15 ddcembre 1922, au

taux de 4 Y4 pour cent Fan ...... ..................... ... $ 18.898.053,6o

Total de la dette en principal et des intgr~ts 6chus et non pay~s au 15 d6cembre
1922 ................ ............................... $ 178.565.025,99

Versement en esp~ces h effectuer par la Pologne, le 14 novembre 1924 ..... $ 5.025,99

Montant total de la dette consolider en bons ...... ............... $ 178.56o.ooo,oo

2. Remboursement du principal. - Afin de pourvoir au remboursement de la dette qui doit
Atre ainsi consolid~e, la Pologne remettra aux Etats-Unis, au pair, h la date du 15 ddcembre 1922,
des bons polonais portant la date du 15 ddcembre 1922, pour un montant global en principal de

I Traduit par le Secretariat de ]a Socit6 des I Translated by the Secretariat of the League
Nations. of Nations.

2 Ratified by Poland, June 28, 1925.
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turing serially on each December 15 in the succeeding years for, sixty-two years, in the amounts
and on the several dates fixed in the following schedule :

December 15- December 15-

1923 ... ....... $ 56o,ooo 1955 ........... $ 2,500,000
1924 ....... . 925,000 1956 ....... .... 2,600,000
1925 ....... . 950,000 1957 . ...... . 2,700,000
1926 ....... . 975,000 1958 ....... ... 2,8oo,ooo
1927 ... ....... 1,000,000 1959 ....... ... 2,900,000
1928 ....... ... 1,025,000 196o ....... ... 3,000,000
1929 ....... . . 1,050,000 1961 ....... .. 3,100,000
1930 ... ....... 1,075,000 1962 ....... ... 3,200,000
1931 ... ....... I,00,000 1963 ....... ... 3,300,000
1932 ... ....... 1,125,000 1964 ....... ... 3,400,000
1933 ... ....... I,50,000 1965 ....... ... 3,500,000
1934 ....... .. 1,200,000 1966 ... ....... 3,6o0,000
193.5 ....... .. 1,225,000 1967 ....... ... 3,700,000
1936 ... ....... 1,250,000 1968 ... ....... 3,80o,o00
1937 ....... .. 1,275,000 1969 ....... ... 3,900,000
1938 ....... .. 1,300,000 1970 ....... ... 4,000,000
1939 ....... .. 1,325,000 1971 ....... ... 4,100,000
1940 ....... .. 1,350,000 1972 ....... ... 4,200,000
1941 ....... ... 1,400,000 1973 ....... ... 4,400,000
1942 ....... ... 1,450,000 1974 ....... ... 4,6oo,ooo
1943 ....... .. 1,500,000 1975 ....... ... 4,8oo,ooo
1944 ....... .. 1,550,000 1976 ....... ... 5,000,000
1945 ....... . . i,6oo,ooo 1977 ....... ... 5,200,000
1946 ....... ... 1,675,000 1978 ....... ... 5,400,000
1947 ....... ... 1,750,000 1979 ......... . 5,800,000
1948 ... ....... 1,825,000 198o ....... ... 6,200,000

1949 ....... .. 1,900,000 1981 ......... . 6,8oo,ooo
1950 ....... .. 1,975,000 1982 ....... ... 7,400,000
1951 ......... .2,075,000 1983 ....... ... 8,200,000
1952 ....... ... 2,200,000 1984 ....... .. 9,000,000
1953 ........ . 2,300,000 Total ........ 178,56o,ooo
1954 ....... .. 2,400,000

Provided, however, that Poland, at its option, upon not less than ninety days' advance notice

to the United States, may postpone any payment falling due as hereinabove provided, except

those falling due on or before December 15, 1929, hereinafter referred to in paragraph 4 of this

Agreement, to any subsequent June 15 or December 15 not more than two years distant from its

due date, but only on condition that in case Poland shall at any time exercise this option as to
any payment of principal, the payment falling due in the next succeeding year cannot be post-
poned to any date more than one year distant from the date when it becomes due unless and until
the payment previously postponed shall actually have been made, and the payment falling due
in the second succeeding year cannot be postponed at all unless and until the payment of princi-
pal due two years previous thereto shall actually have been made.

All bonds issued or to be issued hereunder to the United States shall be payable to the Govern-
ment of the United States of America, or order, shall be issued in such denominations as may be
requested by the Secretary of the Treasury of the United States, and shall be substantially in the
form set forth in the exhibit hereto annexed and marked " Exhibit A ". The $ 178,56o,ooo prin-
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$178.56o.ooo. Ces bons seront 4 6ch6ances 6chelonn~es sur les ann~es postdrieures, h la date du
15 d6cembre de chaque annie, pendant une p6riode de soixante-deux ans. Les montants et les
dates de ces bons sont indiqu6s dans le tableau suivant :

15 d~cembre.

1923 •
1924 .
1925
1926
1927 .
1928 .
1929 •
1930
1931
1932 •

1933 •
1934
1935 •
1936 .
1937
1938
1939
1940
1941
1942
1943
1944
1945
1946
1947
1948
1949
1950
1951
1952
1953
1954

15 d6cembre.

$ 56o.ooo
$ 925.000
$ 950.000
$ 975.000
$I.O0O.OOO
$1.025.000
$1.050.ooo
$1.o75.ooo
$I.ioo.ooo
$1.125.ooo
$i.15o.ooo
$I.200.ooo
$1.225.ooo
$1.25o.ooo
$i 275.000
$1.300,ooo
$1.325.ooo
$I.35o.ooo
$1.400.ooo
$1.45o.ooo
$1.500.ooo
$1.550.000
$i.6oo.ooo
$1.675.ooo
$1.750.000
$1.825.ooo
$1.900.ooo
$1.975.ooo
$2.o75.ooo
$2.200.000
$2.300.ooo
$2.400.000

1955
1956
1957
1958
1959
196o
1961
1962
1963
1964
1965
1966
1967
1968
1969
1970
1971
1972
1973
1974
1975
1976
1977
1978
1979
198o
1981
1982
1983
1984

Total

* $2.500.000
* $2.600.000
* $2.700.ooo

$2.800.ooo
$2.900.000
$3.000.000
$3.1oo.ooo
$3.200.000

* $3.300.o00
* $3.400.o0
* $3.500.000

$3.600.ooo
$3.700.000

* $3.800.ooo
* $3.900.ooo

$4.000.000
* $4.1OO.00

$4.200.000
$4.400.000
$4 6oo.ooo

* $4.800.ooo
* $5.000.000

$5.200.000
* $5.400.000
* $5.8oo.ooo

$6.200.ooo
$6.8oo.ooo

* $7.400.000
$8.200 000
$9.000.000

$178.56o.ooo

II est entendu, toutefois, que la Pologne aura la facult6, moyennant prdavis de quatre-vingt-dix
jours au moins, adress6 aux Etats-Unis, de reporter tout paiement venant h 6ch~ance comme
il est dit ci-dessus - k l'exception des paiements venant h. 6ch~ance le 15 d6cembre 1929 ou avant
cette date, et dont il est fait mention ci-apr~s au paragraphe 4 du present accord, - jusqu'au 15
juin ou au 15 d~cembre suivant on jusqu'au 15 juin ou 15 d~cembre d'une ann~e ult~rieure, sans
que ledit paiement puisse 6tre ainsi report6 h plus de deux ans de l'6chance normale. Cepen-
ant, si la Pologne exerce, h un moment quelconque, cette facult6 pour un paiement en principal,

le paiement venant h ech6ance an cours de l'annee suivante ne pourra 8tre report6 h une date dis-
tante de plus d'un an de celle de l'6ch~ance normale, tant que le paiement prc6dent report6 n'anra
pas 6t6 effectu6. Le paiement venant h 6ch6ance au cours de la seconde annie qui suivra ne pourra
faire l'objet d'aucun ajournement tant que le paiement en principal qui aurait dfi 6tre op6r6 deux
ans auparavant, n'aura pas 6t6 effectu6.

Tous les bons remis ou h remettre aux Etats-Unis en vertu du pr6sent accord seront payables
au Gouvernement des Etats-Unis d'Am6rique ou h son ordre. Ils seront libell~s selon les d~nomi-
nations demand~es par le secr~taire du Tr~sor des Etats-Unis, et rev~tiront la forme indiqu6e 4
l'annexe du pr~sent accord (Annexe A). Le montant en principal de $178.56o.ooo des bons devant
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cipal amount of bonds first to be issued hereunder shall be issued in sixty-two pieces, in denomina-
tions and with maturities corresponding to the annual payments of principal hereinabove set forth.

(3) Payment of Interest. - All bonds issued or to be issued hereunder shall bear interest,
payable semi-annually on June 15 and December 15 in each year, at the rate of 3 per cent per annum
from December I5, 1922, to December 15, 1932, and thereafter at the rate of 3 2 per cent per
annum until the principal thereof shall have been paid.

(4) Method of Payment. - All bonds issued or to be issued hereunder shall be payable, as to
both principal and interest, in United States gold coin of the present standard of value, or, at the
option of Poland, upon not less than thirty day's advance notice to the United States, in any
obligations of the United States issued after April 6, 1917, to be taken at par and accrued interest
to the date of payment hereunder : Provided, however, that with reference to the payments on
account of principal and/or interest falling due hereunder on or before December 15, 1929, Poland,
at its option, may pay the following amounts on the dates specified ;

June 15, 1925 ........ . $ 500,000
December 15, 1925 ... ...... 500,000
June 15, 1926 ....... . 750,000
December 15, 1926 ....... 750,000
June 15, 1927 ... ....... 1,000,000
December i5, 1927 ..... 1,000,000
June 15, 1928 ....... . 1,250,000
December I5, 1928 ....... 1,250,000
June 15, 1929 ... ....... 1,500,000
December i5, 1929 ..... 1,500,000

Total ..... . . O,OOO,OOO

and the balance, including interest on all overdue payments at the rate of 3 per cent per annum
from their respective due dates, in bonds of Poland, dated December 15, 1929, bearing interest
at the rate of 3 per cent per annum from December 15, 1929, to December 15, 1932, and thereafter
at the rate of 3 2 per cent per annum until the principal thereof shall have been paid, such bonds
to mature serially on December 15 of each year up to and including December 15, 1984, substan-
tially in the manner provided in paragraph 2 of this Agreement, and to be substantially similar
in other respects to the bonds first to be issued hereunder.

All payments, whether in cash or in obligations of the United States, to be made by Poland
on account of the principal or interest of any bonds issued or to be issued hereunder and held by
the United States, shall be made at the Treasury of the United States in Washington, or, at the
option of the Secretary of the Treasury of the United States, at the Federal Reserve Bank of New
York, and if in cash shall be made in funds immediately available on the date of payment, or if in
obligations of the United States shall be in form acceptable to the Secretary of the Treasury of
the United States under the general regulations of the Treasury Department governing transactions
in United States obligations.

(5) Exemption from Taxation. - The principal, and interest of all bonds issued or to be issued
hereunder shall be paid without deduction for, and shall be exempt from, any and all taxes or
other public dues, present or future, imposed by or under authority of Poland or any political
or local taxing authority within the Republic of Poland, whenever, so long as, and to the extent
that beneficial ownership is in (a) the Government of the United States, (b) a person, firm, or
association neither domiciled nor ordinarily resident in Poland, or (c) a corporation not organized
under the laws of Poland.

(6) Payment before Maturity. - Poland, at its option, on any interest date or dates, upqn
not less than ninety days' advance notice to the United States, may make advance payments in
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6tre 6mis en premier lieu, conform6ment au present accord, sera 6mis en soixante-deux bons, qui por-
teront les d~nominations et 6ch~ances correspondant aux paiements annuels en principal susindiqu~s.

3. Paiement des intjrgts. - Tous les bons 6mis ou A 6mettre en vertu du pr6sent accord seront
productifs d'intrts payables semestriellement les 15 juin et 15 ddcembre de chaque annde, au
taux de 3 % l'an du 15 d~cembre 1922 au 15 d~cembre 1932 et de 3 Y2 % l'an par la suite, jusqu'h
paiement complet du montant en principal desdits bons.

4. Mode de paiement. - Tous les bons 6mis ou 6mettre en vertu du present accord seront
payables, principal et int6r~ts, en monmaie d'or des Etats-Unis du titre actuel ou bien, au choix
de la Pologne, et moyennant pr6avis d'au moins trente jours adress6 aux Etats-Unis, en obliga-
tions des Etats-Unis 6mises apr~s le 6 avril 1917, ces obligations 6tant acceptdes leur valeur au
pair, plus les int~r~ts courus jusqu'h la date du paiement ainsi effectu6, gtant entendu, toutefois,
qu'en ce qui concerne les paiements en principal et / ou int6rts venant h 6ch~ance le 15 decem-
bre 1929 ou avant cette date, la Pologne aura la facult6 de verser les montants suivants aux dates
indiqu~es

15 juin 1925 .......... . $ 500.000
15 d~cembre 1925 ..... . $ 500.000
15 juin 1926 .......... . $ 750.000
15 d~cembre 1926 ..... . $ 750.000
15 juin 1927 .......... . $ 1.000.000
15 d6cembre 1927 ..... . $ I.000.000
15 juin 1928 ... ........ $ 1.250.000
15 d~cembre 1928 ..... . $ 1.250.000
15 juin 1929 ... ........ $ 1.500.000
15 d~cembre 1929 ...... $ 1.500.000

Total .... .......... $io.ooo.ooo

et le solde, - y compris l'intdr~t sur tous les paiements arri6r~s au taux de 3 % ran, k partir de
la date d'6ch~ance respective de chacun desdits paiements, - en bons polonais dats du 15 d~cem-
bre 1929, portant int rt au taux de 3 % an h partir du 15 d cembre 1929 jusqu'au 15 d~cembre
1932 et de 3 % P'an par la suite, jusqu'h remboursement du principal de ces bons. Lesdits bons
seront h 6ch~ances 6chelonn6es h la date du 15 d~cembre de chaque ann6e jusque et y compris
le 15 d~cembre 1984, conformdment aux dispositions du paragraphe 2 du prdsent accord. Ils seront

tous autres 6gards similaires aux bons qui seront 6mis en premier lieu, conform6ment au prdsent
accord.

Tous les paiements, en espces ou en obligations des Etats-Unis, effectu6s par la Pologne
par imputation sur le principal ou les int6r~ts de tous les bons 6mis ou h 6mettre en vertu du prd-
sent accord, et d6tenus par les Etats-Unis, seront effectu6s au Tr6sor des Etats-Unis, h Washing-
ton, ou, au choix du secr~taire du Trsor des Etats-Unis, h la ((Federal Reserve Bank)) de New-
York. Si le paiement est fait en esp6ces, il sera effectu6 sous une forme qui permettra de disposer
imm~diatement des fonds, le jour mme du paiement. Si le paiement s'effectue en obligations des
Etats-Unis, il se fera sous une forme susceptible d'6tre acceptde par le secrtaire du Tr6sor des
Etats-Unis aux termes des r~glements g~nraux du D~partement du Tr6sor applicables aux trans-
actions portant sur les obligations des Etats-Unis.

5. Exemption d'imp6ts. - Le principal et les int~r~ts de tous les bons 6mis ou h 6mettre en
vertu du present accord, seront pay6s sans d6duction d'aucune sorte pour imp6ts, taxes ou autres
droits, prdsents ou futurs, susceptibles d'tre 6tablis par la Pologne, ou avec la sanction du Gou-
vernement polonais, ou par toute autorit6 fiscale, politique ou locale, de la R~publique de Polo-
gne ou avec le consentement d'une telle autorit6, et lesdits montants seront exempts de tout imp6t,
taxe ou droit de ce genre, chaque fois que, aussi longtemps que, et dans la mesure oi, la propri6t6,
avec usufruit, desdits bons appartiendra a) au Gouvernement des Etats-Unis, b) h toute per-
sonne, soci~t6 ou association n'ayant ni domicile ni r6sidence ordinaire en Pologne, ou c) h une
socit6 qui n'est pas organis~e conform~ment aux lois polonaises.

6. Paiements anticipis. - La Pologne aura la facult6, h toute date ou dates d'6ch~ance d'int-
rats, et moyennant pr~avis d'au moins quatre-vingt-dix jours, adress~s aux Etats-Unis, d'effectuer
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amounts of $ 1.ooo or multiples thereof, on account of the principal of any bonds issued or to be
issued hereunder and held by the United States. Any such advance payments shall first be applied
to the principal of any bonds which shall have been issued hereunder on account of principal and/or
interest accruing between December 15, 1922, and December 15, 1929, and then to the principal
of any other bonds issued hereunder and held by the United States, as may be indicated by Poland
at the time of the payment.

(7) Exchange for Marketable Obligations. - Poland will issue to the United States at any
time, or from time to time, at the request of the Secretary of the Treasury of the United States,
in exchange for any or all of the bonds issued or to be issued hereunder and held by the United
States, definitive engraved bonds in form suitable for sale to the public, in such amounts and
denominations as the Secretary of the Treasury of the United States may request, in bearer form,
with provision for registration as to principal, and/or in fully registered form, and otherwise on
the same terms and conditions, as to dates of issue and maturity, rate or rates of interest, exemption
from taxation, payment in obligations of the United States issued after April 6, 1917, and the like,
as the bonds surrendered on such exchange. Poland will deliver definitive engraved bonds to
the United States in accordance herewith within six months of receiving notice of any such request
from the Secretary of the Treasury of the United States, and pending the delivery of the definitive
engraved bonds will deliver, at the request of the Secretary of the Treasury of the United States,
temporary bonds or interim receipts in form satisfactory to the Secretary of the Treasury of the
United States within thirty days of the receipt of such request, all without expense to the United
States. The United States, before offering any such bonds or interim receipts for sale in Poland,
will first offer them to Poland for purchase at par and accrued interest, and Poland shall likewise
have the option, in lieu of issuing any such bonds or interim receipts, to make advance
redemption, at par and accrued interest, of a corresponding principal amount of bonds issued or
to be issued hereunder and held by the United States. Poland agrees that the definitive engraved
bonds called for by this paragraph shall contain all such provisions, and that it will cause to
be promulgated all such rules, regulations, and orders as shall de deemed necessary or desirable
by the Secretary of the Treasury of the United States in order to facilitate the sale of the bonds
in the United States, in Poland or elsewhere, and that if requested by the Secretary of the
Treasury of the United States, it will use its good offices to secure the listing of the bonds on
the Stock Exchange in Warsaw.

(8) Cancellation and Surrender of Obligations. - Upon the execution of this Agreement, the
payment to the United States of cash in the sum of $ 5,025.99, as provided in paragraph I of this
Agreement and the delivery to the United States of the $ 178,56o,ooo principal amount of bonds
of Poland first to be issued hereunder, together with satisfactory evidence of authority for the
execution of the Agreement and the bonds on behalf of Poland by its Envoy Extraordinary and
Minister Plenipotentiary at Washington the United States will cancel and surrender to Poland
at the Treasury of the United States in Washington, the obligations of Poland in the principal
amount of $ 159,666,972.39 described in the preamble to this Agreement.

(9) Notices. - Any notice request or consent under the hand of the Secretary of the Trea-
sury of the United States shall be deemed and taken as the notice request or consent of the United
States, and shall be sufficient if delivered at the Legation of Poland at Washington or at the office
of the Minister of Finance in Warsaw ; and any notice request or election from or by Poland
shall be sufficient if delivered to the American Legation at Warsaw or to the Secretary of the Trea-
sury at the Treasury of the United States in Washington. The United States in its discretion
may waive any notice required hereunder but any such waiver shall be in writing and shall not
extend to or affect any subsequent notice or impair any right of the United States to require notice
hereunder.
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des paiements anticip6s de $ :ooo.- ou multiples de $ : iooo.- par imputation sur le montant,
en principal, des bons 6mis ou h 6mettre en vertu du pr~sent accord, et dMenus par les Etats-Unis.
Tout paiement anticip6 ainsi effectu6 viendra d'abord en d~duction du montant, en principal,
des bons qui auront 6t6 6mis en vertu du pr6sent accord, au compte de la dette en principal et/
ou des int~r~ts 6chus entre le 15 d~cembre 1922 et le 15 d~cembre 1929 et, ensuite en deduction
du montant principal de tous autres bons 6mis en vertu du pr6sent accord et dtenus par les Etats-
Unis, suivant les indications que donnera la Pologne au moment du paiement.

7. Echange contre des bons nigociables. - En 6change de tout ou partie des bons 6mis ouh
6mettre en vertu du pr~sent accord et d~tenus par les Etats-Unis, la Pologne remettra aux Etats-
Unis, h n'importe quel moment, ou de temps h autre, sur la demande du secrtaire du Tr~sor des
Etats-Unis, des bons d6finitifs, graves, sous une forme les rendant propres h la vente au public,
et de tels montants et denominations que pourra demander le secr6taire du Tr~sor des Etats-Unis.
Ces bons seront 6tablis au porteur, avec une disposition pr~voyant l'enregistrement en ce qui con-
cerne le principal, et, ou sous forme nominative complte. En ce qui concerne les dates d'mission
et d'6ch~ance, le ou les taux d'int~r&t, l'exemption d'imp6ts, le paiement en obligations des Etats-
Unis 6mises apr~s le 6 avril 1917, etc., ils seront soumis aux m~mes termes et conditions que les
bons qui seront restitu6s lors d'un 6change de ce genre. En vertu de la pr6sente disposition, la
Pologne remettra des bons gravs d6finitifs dans les six mois qui suivront la r6ception d'une de-
mande adress~e h cet effet par le secr6taire du Tr~sor des Etats-Unis. En attendant la livraison
des bons graves d~finitifs, la Pologne remettra, sur la demande du secr~taire du Tr6sor des Etats-
Unis, des bons temporaires ou des certificats provisoires, sous une forme jug~e satisfaisante par
le secr6taire du Trsor des Etats-Unis, dans les trente jours qui suivront la r6ception de ladite
demande, le tout sans frais pour les Etats-Unis. Avant de mettre en vente en Pologne lesdits bons
ou certificats provisoires, les Etats-Unis les offriront tout d'abord & la Pologne, qui pourra les
acheter au pair, plus les int~r~ts courus. De m~me, au lieu d'6mettre lesdits bons ou certificats
provisoires, la Pologne aura le droit d'effectuer le remboursement anticip6 au pair, plus les int6-
rats courus, d'un montant correspondant, en principal, de bons 6mis ou h 6mettre en vertu du pr&
sent accord, et d6tenus par les Etats-Unis. La Pologne accepte que les bons grav6s d~finitifs, men-
tionn~s ci-dessus, contiennent toutes les dispositions, - et elle s'engage 5 faire promulguer tous
les r~glements, d~crets et ordonnances, que le secr~taire du Tr~sor des Etats-Unis pourra juger
n6cessaires ou utiles en vue de faciliter la vente des bons aux Etats-Unis, en Pologne ou ailleurs.
La Pologne s'engage 6galement, au cas oii une demande lui serait adress6e dans ce sens par le
secrtaire du Tr~sor des Etats-Unis, h faire usage de ses bons offices en vue d'obtenir l'inscription
des bons & la cote de la Bourse de Varsovie.

8. Annulation et restitution des obligtions. - Apr6s la signature du prsent accord, le paiement
en espces aux Etats-Unis de la somme de $ : 5.025,99, comme il est pr6vu au paragraphe I du
present accord, et la remise aux Etats-Unis des $ : 178.56o.ooo, de bons polonais - qui consti-
tuent le montant en principal devant faire l'objet de la premiere 6mission pr~vue au present accord,
et lorsque l'envoy6 extraordinaire et ministre pl6nipotentiaire de la Pologne h Washington aura
officiellement 6tabli d'une fa on satisfaisante, au nom de la Pologne, que le pr~sent accord a 6t6
sign6 et les bons remis, les Etats-Unis annuleront et remettront h la Pologne, dans les bureaux du
Tr~sor des Etats-Unis h Washington, les obligations de la Pologne pour le montant en principal
de $: 159.666.972,39, dont il a 6t6 fait mention au pr6ambule du present accord.

9. Noti/ications. - Toute notification, toute demande ou tout assentiment 6manant du secr-
taire du Tr~sor des Etats-Unis, seront consid6rs comme constituant une notification, une demande
ou un assentiment des Etats-Unis, et il suffira h cet effet de les remettre h la LUgation de Pologne
h Washington ou au bureau du ministre des Finances & Varsovie; il suffira 6galement, pour la
Pologne, de remettre toute notification, demande ou avis de dcisions prises, h la LUgation des
Etats-Unis h Varsovie ou au secr~taire du Tr6sor, au Tr~sor des Etats-Unis, h Washington. Les
Etats-Unis auront la facult6 de renoncer h Pun quelconque des pr6avis pr~vus dans le pr6sent
accord, mais cette renonciation devra 8tre faite par 6crit. Elle ne s'6tendra pas aux pr6avis sub-
s~quents, ni n'affectera ces pr~avis subs~quents, ni ne portera atteinte au droit pour les Etats-
Unis de demander un pr~avis aux termes du prsent accord.
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(io) Compliance with Legal Requirements. - Poland represents and agrees that the execution
and delivery of this Agreement and of the bonds issued or to be issued hereunder have in all res-
pects been duly authorized and that all acts, conditions and legal formalities which have been
completed prior to the making of this Agreement and the issuance of bonds hereunder have been
completed as required by the laws of Poland and in conformity therewith.

(ii) Counterparts. - This Agreement shall be executed in two counterparts- each of which
shall have the force and effect of an original.

In Witness Whereof Poland has caused this Agreement to be executed on its behalf by its
Envoy Extraordinary and Minister Plenipotentiary at Washington, thereunto duly authorized,
and the United States has likewise caused this Agreement to be executed on its behalf by the
Secretary of the Treasury as Chairman of the World War Foreign Debt Commission, with the
approval of the President, all on the day and year first above written, subject however, to the
approval of Congress, pursuant to the Act of Congress approved February 9, 1922, as amended
by the Act of Congress approved February 28, 1923, notice of which approval, when given by
Congress, will be transmitted in due course by the Secretary of the Treasury of the United States
to the Legation of Poland at Washington.

The Government of the Republic of Poland.
By

(L. S.) Wladyslaw WR6BLEWSKI

Envoy Extraordinary and Minister Plenipotentiary.

The Government of the United States of America,

For the Commission:
By

(L. S.) A. W. MELLON,

Secretary ol the Treasury and Chairman
ol the World War Foreign Debt Commisson.

Approved

Calvin COOLIDGE,

President.

EXHIBIT A

(Form of Bond).

THE GOVERNMENT OF THE REPUBLIC OF POLAND.

Sixty-two year 3-3 1 per cent Gold Bond
Dated December 15, 1922-maturing December 15,

$ No.

The Government of the Republic of Poland, hereinafter called Poland, for value received,
promises to pay to the Government of the United States of America, hereinafter called the United
States, or order, on the I5th day of December, , the sum of Dollars ($
and to pay interest upon said principal sum semi-annually on the fifteenth day of June and Decem-
ber in each year, at the rate of three per cent per annum from December 15, 1922, to December
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Io. Exicution des dispositions lgales. - La Pologne fait savoir et confirme que la signature
du present accord et la remise des bons 6mis ou & 6mettre en vertu dudit accord, ont 6t6, tous
6gards, dfiment autoris~s ; elle declare, en outre, que tous les actes, conditions et formalits l6gales
qui devaient 6tre effectu~s avant la conclusion du present accord et l'6mission de bons qui y est
pr~vue, ont 06 effectus, comme 1'exigent les lois de la Pologne et conform6ment ces lois.

ii. Originaux. - Le pr6sent accord sera sign6 en deux exemplaires, dont chacun fera foi
comme original.

En foi de quoi la Pologne a fait signer le pr6sent accord en son nom par son envoy6 extra-
ordinaire et ministre pl6nipotentiaire h Washington, dfiment autoris6 k cet effet, et les Etats-Unis
ont, de m~me, fait signer le pr6sent accord en leur nom par le secr6taire du Tr6sor, en sa qualit6
de pr6sident de la Commission des Dettes 6trang~res de guerre, avec l'approbation du pr6sident,
le tout h la date qui figure en tate du pr6sent document, sous r~serve toutefois de l'approbation
du Congr~s, conform6ment h la Loi du Congr~s, vot6e le 9 f6vrier 1922, amend6e par la Loi du
Congr~s vot6e le 28 f6vrier 1923. Avis de ladite approbation, lorsqu'elle aura 6t6 donn~e par
le Congr~s, sera transmis en temps opportun h la Lgation de Pologne h Washington, par le
secr~taire du Tr~sor des Etats-Unis.

Pour le Gouvernement de la R~publique de Pologne

(L. S.) Wladyslaw WR6BLEWSKI,

Envoy! extraordinaire et ministre
plinipotentiaire.

Pour le Gouvernement des Etats-Unis d'Am~rique

Pour la Commission .

(L. S.) A. W. MELLON,

Secritaire du Trisor et prisident
de la Commission des Dettes etrangres de guerre.

Approuv6:
Calvin COOLIDGE,

Prisident.

ANNEXE A.

(Formule de Bon.)

GOUVERNEMENT DE LA Ri]PUBLIQUE DE POLOGNE.

Bon-or 3-3 Y % h soixante-deux ans.
Date : 15 ddcembre 1922 - 6ch~ance : 15 ddcembre.

NO

Le Gouvernement de la R6publique de Pologne, ci-apr s dsign6 par ((Pologne ,,, promet,
pour valeur reque, de payer au Gouvernement des Etats-Unis d'Am6rique, ci-apr6s d~sign6 par
((Etats-Unis ),, ou h son ordre, le quinzi~me jour de ddcembre , ]a somme de
dollars ($ ), et de payer l'int~r~t sur ladite somme en principal semestriellement, le
quinzi~me jour de juin et de d~cembre de chaque annie, au taux de trois pour cent lFan, du 15
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15, 1932, and at the rate of three and one-half per cent per annum thereafter until the-principal
hereof shall have been paid. This bond is payable as to both principal and interest in gold coin
of the United States of America of the present standard of value, or, at the option of Poland, upon
not less than thirty day's advance notice to the United States, in any obligations of the United
States issued after April 6, 1917, to be taken at par and accrued interest to the date of payment
hereunder. This bond is payable as to both principal and interest without deduction for, and
is exempt from, any and all taxes and other public dues, present or future, imposed by or under
authority of Poland or any political or local taxing authority within the Republic of Poland, when-
ever, so long as, and to the extent that, beneficial ownership is in (a) the Government of the
United States, (b) a person, firm, or association neither domiciled nor ordinaily resident in Poland,
or (c) a corporation not organized under the laws of Poland. This bond is payable as to both
principal and interest at the Treasury of the United States in Washington, D. C., or at the option
of the Secretary of the Treasury of the United States, at the Federal Reserve Bank of New York

This bond is issued under an Agreement dated November 14, 1924, between Poland and the
United States, to which this bond is subject and to which reference is made for a further statement
of its terms and conditions.

In Witness Whereof, Poland has caused this bond to be executed in its behalf at the City of
Washington, District of Columbia, by its Envoy Extraordinary and Minister Plenipotentiary
at Washington, thereunto duly authorized.

The Government of the Republic of Poland
By ......... .

Envoy Extraordinary and Minister Plenipotentiary.

Dated, December 15, 1922.

(Back.) The following amounts have been paid upon the principal amount of this bond.

Date. Amount paid.
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d6cembre 1922 au 15 d~cembre 1932, et au taux de trois et demi pour cent l'an par la suite, jusqu'h
paiement complet du principal du present bon. Ce bon est. payable, principal et int6r~ts, en mon-
naie d'or des Etats-Unis d'Am6rique du titre actuel ou bien, au choix de la Pologne, et moyennant
pr~avis d'au moins trente jours adress6 aux Etats-Unis, en obligations des Etats-Unis 6mises
apr~s le 6 avril 1917, lesdites obligations devant 8tre acceptdes au pair, plus les int~r~ts courus
jusqu'h la date de paiement prdvue au present bon. Ce bon est payable, principal et int~r~ts, sans
deduction d'aucune sorte pour imp6ts, taxes ou autres droits, presents ou futurs, 6tablis par la
Pologne ou avec la sanction du Gouvernement polonais ou par toute autorit6 fiscale, politique
ou locale, de la R6publique de Pologne ou avec le consentement de cette autorit6. Ledit montant
sera exempt6 de tout imp6t, taxe ou droit de ce genre chaque fois que, aussi longtemps que, et
dans la mesure oi, la propriet6, avec usufruit, desdits bons appartiendra a) au Gouvernement
des Etats-Unis, b) h toute personne, soci6t6 ou association n'ayant ni domicile ni residence ordi-
naire en Pologne, ou c) h une soci6t6 qui n'est pas organis~e conform6ment aux lois polonaises.
Le present bon est payable, principal et intr~ts, au Tr6sor des Etats-Unis, h Washington, D. C.,
ou, au choix du secr~taire du Tr~sor des Etats-Unis, h la ((Federal Reserve Bank)) de New-York.

Le present bon est 6mis en vertu d'un accord en date du 14 novembre 1924, conclu entre la
Pologne et les Etats-Unis. I1 est soumis aux clauses dudit accord, auquel on devra se reporter
pour en connatre les termes et conditions.

En foi de quoi la Pologne a fait signer le present bon en son nom, en la ville de Washington,
District de Columbia, par son envoy6 extraordinaire et ministre pl6nipotentiaire h Washington,
dfiment autoris6 h cet effet.

Pour le Gouvernement de la R~publique de Pologne

Envoyl extraordinaire et ministre]
plinipotentiaire.

Le 15 d~cembre 1922.

(Verso.) Les sommes ci-dessous ont 6t6 verses par imputation sur le montant, en principal,

du present bon.

Date. Somme payee.
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ETATS-UNIS D'AMERIQUE
ET HONGRI E

Traite d'amitie, de commerce et
consulaire, signe ' Washington,
le 24 juin 1925, avec echange de
notes, Budapest, le 4 septembre
1926.

UNITED STATES OF AMERICA
AND HUNGARY

Treaty of Friendship,
and Consular Rights,
Washington, June 24,
Exchange of Notes,
September 4, 1926.

Commerce
signed at

1925, with

Budapest,
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TEXTE HONGROIS.- HUNGARIAN TEXT.

No 1369. - BARATSAGI, KE-
RESKEDELMI IS KONZULI
SZERZODtS' A MAGYAR
KIRALYSAG tS AZ AMERIKAI
EGYESULT-ALLAMOK KOZOTT,
ALAIRATOTT, WASHINGTON-
BAN, 1925, JUNIUS 24. - 6n.

Textes officiels anglais et hongrois communiquis
par le repr~sentant du Gouvernement royal
hongrois a la Soci8t des Nations. L'enregis-
trement de ce trait a eu lieu le 17 novembre
1926. Ce traitj a it igalement transmis au
Secrdtariat par le "Department of State" du
Gouvernement des Etats-Unis d'Amirique, le
15 ddcembre 1926.

A MAGYAR KIRALYSAG kS AZ AMERIKAI
EGYESOLT-ALLAMOK ATT6L az 6hajt6l vez6-
reltetve, hogy a kdz6ttfik fennill6 ild6sos
b6kek6tel6keket oly meg1llapoddsok dltal er6-
sits6k meg, amelyek hivatva vannak arra,
hogy k6lcsbn6s terfileteiken n~peik szellemi,
kulturhis, gazdasAgi 6s kereskedelmi trek-
vdseinek megfelel6en a barftsAgos 6rintkez6st
el6mozditsAk, bardtsAgi, kereskedelmi 6s konzuli
szerz6d~s megk6t6s6t hatAroztAk el 6s e cdlb6l
meghatalmazottaikkdnt megnevezt~k

MAGYARORSZAG KORMANYZ6JA:

gr6f SZ-CHLNYI L.szl6 Magyarorsz~g rend-
kiviili k6vetdt 6s meghatalmazott mi-
nisztert az Amerikai Egyesiilt-AUamok-
n~l 6s

AZ AMERIKAI EGYESi1LT-ALLAMOK ELN6KE

Frank B. KELLOGG, az Egyesiilt-Allamok
Secretary of State-jit.

L'6change des ratifications a eu lieu h Budapest,
le 4 septembre 1926.

No. 1369. -TREATY ' OF FRIEND-
SHIP, COMMERCE AND CON-
SULAR RIGHTS BETWEEN THE
KINGDOM OF HUNGARY AND
THE UNITED STATES OF AME-
RICA. SIGNED AT WASHING-
TON, JUNE 24, 1925.

English and Hungarian official texts communica-
ted by the Representative of the Royal Hungarian
Government accredited to the League of Nations.
The registration of this Treaty took place
November 17, 1926. This Treaty was also
transmitted to the Secretariat by the Department
of State of the Government of the United States
of America, December 15, 1926.

THE KINGDOM OF HUNGARY and THE UNITED
STATES OF AMERICA, desirous of strengthening
the bond of peace which happily prevails
between them, by arrangements designed to
promote friendly intercourse between their
respective territories through provisions res-
ponsive to the spiritual, cultural, economic and
commercial aspirations of the peoples thereof,
have resolved to conclude a Treaty of Friendship,
Commerce and Consular Rights and for that
purpose have appointed as their Plenipoten-
tiaries *

THE GOVERNOR OF HUNGARY:

Count Liszl6 SZPCHtNYI, Envoy Extraordinary
and Minister Plenipotentiary of Hungary to
the United States of America, and

THE PRESIDENT OF THE UNITED STATES OF
AMERICA :

Frank B. KELLOGG, Secretary of State of
the United States,

1 The exchange of ratifications took place at
Budapest, September 4, 1926.
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Akik 6rvdnyes 6s teljes meghatalmazisaik
kolcsbn6s kicser6l~se utAn a k6vetkez6 cikkekre
ndzve fillapodtak meg:

I. cikk.

Mindegyik Magas Szerz6d6 Fl lampolgarai
a mAsik F6l tertileteire l6phetnek, azokon
utazhatnak 6s letelepedhetnek ; lelkiismereti
szabadsigot 6s valldsszabadsigot 6lveznek;
akad ilytalanul 6izhetnek mindennemfi hivatd-
sos, tudomdnyos, vall~isi, j6tdkonys~gi, ipari
6s kereskedelmi tem~kenysdget, amelyet a helyi
t6rv6nyek nem tiltanak ; tulajdonukban tart-
hatnak, emelhetnek vagy b6relhetnek 6s elfog-
lalhatnak megfelel6 6pfileteket 6s bdrbe vehet-
nek telkeket, hogy ott letelepedjenek, vagy
azokat tudominyos, valldsi, j6tdkonysigi,
ipari, kereskedelmi 6s temetkezdsi cdlokra
felhaszn~ljfik; tetszdsiik szerint alkalmazhatnak
iigynok6ket 6s AltalAban kifejthetnek minden-
nemil tevdkenys~get, amely velejdr vagy szilk-
sdges ahhoz, hogy a fentemlitett kedvezmdnye-
ket oly mdrtdkben 6lvezhessdk, mint a belf6ldiek,
vagy ezutin a legnagyob kedvezmdnyt 6]vez6
nemzetek Allampolgdrai, amennyiben aldvetik
magukat a fenn]ll6 t6rv6nyeknek 6s rendele-
teknek.

Egyik Magas Szerz6d6 Fl AllampolgArai sem
k6telezhet6k a masik F6l terfiletein m6s vagy
magasabb belf6ldi ad6k vagy illet6kek visel6sdre,
mint amin6kre a belfoldiek k6telesek 6s fizetnek.

A Magas Szerz6d6 Felek AllampolgArai,
amennyiben alkalmazkodnak a belf6ldi tbrv&
nyekhez, akadddytalanul fordulhatnak a t6rvdny
Alta] 16tesitett bdrmelyfok6i bir6sfghoz jogaik
6rv6nyesitdse 6s vddelme v~gett.

A Magas Szerz6d6 Felek Allampolg~rai, amen-
nyiben alkalmazkodnak a belf6ldiekre megAlla-
pitott feltdtelekhez, a mAsik F61 terfiletein
szemdlyfiket 6s vagyonukat illet6leg Mlland6
vddelemben 6s biztonsAgban r~szesfinek 6s e
tekintetben 6lvezni fogjdk a v~delemnek azt a
fokit, amelyet a nemzetk6zi jog megk6vetel.
Vagyonuk t6rvdnyes eljflrds 6s megmegfelel6
kArt6ritds n6lkfil el nem vehet6.

II. cikk.

Tekintettel arra a vddelemre, melyet oly

nemzeti, illami 6s tartomfinyi t6rv~nyek bizto-
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Who, having communicated to each other
their full powers found to be in due form, have
agreed upon the following Articles

Article I.

The nationals of each of the High Contracting
Parties shall be permitted to enter, travel and
reside in the territories of the other ; to exercise
liberty of conscience and freedom of worship;
to engage in professional, scientific, religious,
philanthropic, manufacturing and commercial
work of every kind without interference, to
carry on every form of commercial activity
which is not forbidden by the local law; to
own, erect or lease and occupy appropriate
buildings and to lease lands for residential
scientific, religious, philanthropic, manufac-
turing, commercial and mortuary purposes;
to employ agents of their choice, and generally
to do anything incidental to or necessary for
the enjoyment of any of the foregoing privileges
upon the same terms as nationals of the state
of residence or as nationals of the nation hereaf-
ter to be most favored by it, submitting them-
selves to all local laws and regulations duly
established.

The nationals of either High Contracting
Party within the territories of the other shall
not be subjected to the payment of any internal
charges or taxes other or higher than those
that are exacted of and paid by its nationals.

The nationals of each High Contracting Party
shall enjoy freedom of access to the Courts of
justice of the other on conforming to the local
laws, as well for the prosecution as for the defense
of their rights, and in all degrees of jurisdiction
established by law.

The nationals of each High Contracting Party
shall receive within the territories of the other,
upon submitting to conditions imposed upon
its nationals, the most constant protection and
security for their persons and property, and shall
enjoy in this respect that degree of protec-
tion that is required by international law.
Their property shall not be taken without due
process of law and without payment of just
compensation.

Article II.

With respect to that form of protection granted
by National, State or Provincial laws establish-
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sitanak, amelyek balesetdrt vagy haldlrt ma-
gAnjogi felel6ss6get Allapitanak meg 6s valamely
s~rtett fdl hozzdtartoz6inak, 6rbk6seinek vagy
a reA utalt szemdlyeknek jogot adnak kere-
setre vagy pdnzbeli k6rtdfitdsre, amennyiben a
s6rtett fdl a Magas Szerz6d6 Felek egyik~nek
AlUampolgdra, fentemlitett hozz~tartoz6i, 6r6-
k6sei vagy a reA utalt szemdlyek a m~sik Fdl
teriiletein ugyanazon jogokat 6s kedvezm6nyeket
ugyanolyan felttelek mellett fogj k 61lvezni,
amelyekben a belf6ldiek rdszesiilnek, tekintet
n6lkiil kiilf6ldi voltukra vagy arra, hogy
tart6zkod~si helyijk a sdrils bek6vetkezds~nek
helydn kivtil fekszik.

III. cikk.

A Magas Szerz6d6 Felek iUampolg~rainak a
mdsik Szerz6d6 F61 terillet6n 16v6 lakdsai,
druh~zai, gylrai, telepei 6s egydb iizlethelyi-
sdgei, valamint ezeknek tartoz6kai, amelyek
az I. cikkben megjel61t bArmely cdlra szolg6lnak,
s6rtetlenek lesznek. Az ilyen helyisdgekben 6s
azok tartoz6kaiban hzkutatAst tartani, tovAbbA.
k6nyveket, iratokat vagy szimltkat AtvizsgJni
vagy azokat ellen6rizni, csupAn a belf6ldiekre
meglllapitott feltdtelek mellett a t6rvdnyek,
rendeletek 6s szabAlyrendeletek 6ltal el6irt
m6don engedhet6 meg.

IV. cikk.

Ha valamely szemdly, aki a Magas Szerz6d6
Felek tertiletein fekv6s6g vagy m~s ingatlan
birtokosa, vagy azokban 6rdekelt, elhalglozna
6s ennek k6vetkezt~ben ilyen ingatlan vagy
6rdekeltsdg az Allam t6rvdnyei 6rtelmdben vagy
vdgrendeleti intdzked6s folyt~n a mfsik Fel egy
aktr ott tart6zkod6, akAr nem ott tart6zkod6
Alampolgirnak 6r6ksdgdbe vagy tulajdondba
menne At, amennyiben ezt annak az 6llamnak
t6rvdnyei, ahol a birtok fekszik vagy az 6rdek
van, ki nem z~rj ik, az 6r6ks6g eladdsAra hdrom
dv enged6lyezend6, mely hatArid6 mdlt~inyos-
sAgb6l meg is hosszabbithat6, ha a k6rtilmdnyek
azt szfiks6gess6 teszik; a javakb6l sz6rmaz6
j6vedelem korl~tozAs ds beavatkoz s nlkiil
felvehet6, tov~bbA mentes minden hagyatdki,
6r6ksdgi 6s kezel&i illetdkekt61 6s terhekt6l
kivdve azokat, amelyeket hasonl6 esetekben
azon llam polgdrai is tartoznak fizetni, amely-
b61 az iUet6 szArmazik.

ing civil liability for injuries or for death, and
giving to relatives or heirs or dependents of an
injured party a right of action or a pecuniary
benefit, such relatives or heirs or dependents
of the injured party, himself a national of
either of the High Contracting Parties and
within any of the territories of the other, shall
regardless of their alienage or residence outside
of the territory where the injury occured, enjoy
the same rights and privileges as are or may be
granted to nationals, and under like conditions.

Article III.

The dwellings, warehouses, manufactories,
shops and other places of business, and all
premises thereto appertaining of the nationals
of each of the High Contracting Parties in the
territories of the other used for any purposes
set forth in Article I, shall be respected. It
shall not be allowable to make a domiciliary
visit to, or search of any such buildings and
premises, or there to examine and inspect
books, papers or accounts except under the
conditions and in conformity with the forms
prescribed by the laws, ordinances and regu-
lations for nationals.

Article IV.

Where, on the death of any person holding
real or other immovable property or interests
therein within the territories of one High
Contracting Party, such property or interests
therein would, by the laws of the country or
by a testamentary disposition, descend or pass
to a national of the other High Contracting
Party, whether resident or non-resident, were he
not disqualified by the laws of the country
where such property or interests therein is or
are situated, such national shall be allowed a
term of three years in which to sell the same,
this term to be reasonably prolonged if circums-
tances render it necessary, and withdraw the
proceeds thereof, without restraint or inter-
ference, and exempt from any succession, pro-
bate or administrative duties or charges other
than those which may be imposed in like cases
upon the nationals of the country from which
such proceeds may be drawn.

No 1369
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Mindegyik Magas Szerz6d6 F1 llampolg~irai
a m~sik F61 teriletein lvb bdrmely ing6va-
gyonukkal szabadon rendelkezhetnek, vdgren-
delet 6s adomdnyozds ital vagy m~s m6don ;
azok 6r6k6sei, hagyom~nyosai 6s az Jtaluk
megaj And6kozottak .11ampolgirsilgfra val6 te-
kintet ndlkiil 6s akir ott tart6zkodnak, akir
nem, a mondott ing6 vagyont 6r6k6lhetik, azt
akdr szem~lyesen vagy az 6 nevfikben eljdtr6
egy6nek dltal birtokba vehetik, tov~bb. tetsz&
silk szerint megtarthatjdk vagy azzal rendel-
kezhetnek, 6s csupdn oly ad6k 6s illet6kek
fizet~sdre k6telezhet6k, amin6ket azon QUam
alattval6i, amelynek teriiletein a dolog ltezik
vagy amelyhez tartozik, hasonl6 esetekben
fizetni tartoznak.

V. cikk.

Mindegyik Magas Szerz6d6 F61 Allampolgirai
a mAsik F6l teridletein vall.suk szabad gyakor-
]Asiban, amint az a fentebbiekben meg~lla-
pittatott, minden s~relem 6s zaklatds n~lkil,
vallisos meggy6z6disiikb61 vagy mis okb6l
kifoly6lag, istentiszteletet tarthatnak figy sajdt
hAzaikban, mint e clra szolgMI6 m6s 6 piletek-
ben, amelyeket megfelel6 helyeken szabadon
emeihetnek 6s fenntarthatnak, fe]t6ve, bogy
tanit~saik 6s vailsuk gyakorlata nem k6z-
erk6lcsellenes ; joguk van tovbbd arra, bogy
halottaikat vailsos szok~saiknak megfelel6en
az erre szint 6s e c~lra fentartott alkalmas 6s
megfele]6 helyeken eltemethess6k, amennyiben
alvetik magukat a temetkezdsi hely mltinyos
halidozisi 6s eg~szs~gfigyi t6rv~nyeinek 6s sza-
bdlyrendeleteinek.

VI. cikk.

A Magas Szerz6d6 Felek egyik6nek egy
harmadik OJlammal val6 habordija esetdn az
illet6 F6Inek joga van a sajit terdiletein llan-
d6an tart6zkod6 azon szem6]yeket, akik a
t6rvdnyeknek megfelel6en formdlisan kijelen-
tett~k abbeli szdnd~kukat, bogy az Lllampol-
girsAgot naturalizAci6 61tal megszerzik, katonai
szolgdlatttelre sorozni, kiv6ve ha az illet6k a
hAbori kit6r~st6l szdmitott 6o napon beliil a
hibont viv6 F61 terfileteir61 eltAvoznak.

VII. cikk.
A Magas Szerz6d6 Felek teriletei k6z6tt

kereskedelmi ds haj6zAsi szabadsdg MJ1 fenn.

No. 1369

Nationals of either High Contracting Party
may have full power to dispose of their personal
property of every kind within the territories
of the other, by testament, donation or otherwise
and their heirs, legatees and donees, of what-
ever nationality, whether resident or non-
resident, shall succeed to such personal property
and may take possession thereof, either by
themselves or by others acting for them, and
retain or dispose of the same at their pleasure
subject to the payment of such duties or charges
only as the nationals of the High Contracting
Party within whose territories such property
may be or belong shall be liable to pay in like
cases.

Article V.

The nationals of each of the High Contracting
Parties in the exercise of the right of freedom
of worship, within the territories of the other, as
hereinabove provided, may, without annoyance
or molestation of any kind by reason of their
religious belief or otherwise, conduct services
either within their own houses or within any
appropriate buildings which they may be at
liberty to erect and maintain in convenient
situations, provided their teachings or practices
are not contrary to public morals ; and they
may also be permitted to bury their dead
according to their religious customs in suitable
and convenient places establised and maintained
for the purpose, subject to the reasonable
mortuary and sanitary laws and regulations of
the place of burial.

Article VI.

In the event of war between either High
Contracting Party and a third State, such
Party may draft for compulsory military service
nationals of the other having a permanent
residence within its territories and who have
formally, according to its laws, declared an
intention to adopt its nationality by naturali-
sation, unless such individuals depart from the
territories of said belligerent Party within sixty
days after a declaration of war.

Article VII.

Between the territories of the High Contracting
Parties there shall be freedom of commerce and
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Mindegyik Magas Szerz6d6 F61 tllampolgtrai,
6gy mint a legnagyobb kedvezm~nyt elvez6
nemzetek llampolg~rai, haj6ikkal 6s rako-
mnyaikkal szabadon j6hetnek a m~sik F61
hatirain belidl fekv6 mindazon helyekre, kik6-
t6kbe 6s vizekre, amelyek a khilkereskedelem
6s haj6zds szaimAra nyitva vannak vagy a
j6v6ben megnyittatnak. Ezen szerz6d~sben
semmi sem 6rtelmezhet6 olykdppen, ami Altal
a magas Szerz6d6 Felek valamelyik6nek abbeli
joga korlktoztatnik, hogy az emberi, Allati 6s
n6v6ny~let v~delm~t biztosit6 oly eg~szs~gtigyi
tilalmaka 6s megs zorit~sokat llitson fel, ami-
lyenek neki alkalmasnak ldtszanak, vagy hogy
rend6ri vagy ad6t6rvdnyek keresztilvitelere
vonatkoz6 rendeleteket bocs~sson ki.

Mindkdt Magas Szerz6d6 F61 felt~tlenil
k6telezi mag~t arra, hogy a behozatalban a
mdsik F61 term6nyeire, term6keire vagy ipari
k6szitm6nyeire, ner fog mis vagy magasabb
vimokat kivetni, m~s felt6teleket szabni 6s ms
tilalmakat felllitani, mint amin6k brmely ms
idegen Alam hasonl6 term6nyeire, term6keire
vagy ipari k6szitm6nyeire a behozatalnil fenn-
AUlanak vagy alkalmaztatni fognak.

-Mindk6t Magas Szerz6d6 F6l ugyancsak
felt6tlenil k6telezi mag~t arra, hogy a mtsik
F61 terfileteire kivitt cikkekre ner fog kivetni
m~Is vagy magasabb vdmokat, nem fog mts
korltoz~sokat vagy tilalmakat fel~llitani, mint
amin6k bdrmely ms idegen Allamba kivitt
cikkekre n6zve alkalmaztatnak.

B rmily jellegfi kedvezm6ny, amelyben a
Magas Szerz6d6 Felek bdrmelyike valamely
idegen Allam cikkeit, mint annak term6nyeit,
term6kcit vagy ipari k6szitm6nyeit r6szesiti,
ugyanakkor 6s felt6tlenil, minden k6rv6nyez6s
6s ellenszolgAltatds n6lkhil a mdsik Szerz6d6
F61 druira, mint annak term6nyeire, term6keire
6s ipari k6szitm6nyeire is kiterjesztend6.

Mindegyik Magas Szerz6d6 F61 k6telezi magit
a behozatali 6s kiviteli vAmok 6sszeg6t 6s
beszedds6t illet6leg, a mdsik F61 Allampolg~rait,
haj6it 6s javait mindazon kedvezm6nyekben,
kiv~ltstgokban 6s el6ny6kben r6szesiteni, ame-
lyeket valamely harmadik Ailam 11ampolgA-
rainak, haj6inak 6s javainak enged6lyezett, 6s
tekintet n6lkiil arra, hogy az ily kedvezm6nyben
r6szesitett dllamnak ilyen bnAsm6d ellenszol-
gdltat6s n6lkiil vagy viszonz.sul k6lcs6n6s
ellenszolg~ltat6sok ellen6ben nyujtatott. Min-
dazon kedvez m6nyek, kivAlts.gok 6s el6ny6k,
amelyeket a Szerz6d6 Felek egyike valamely
harmadik. Allam Allampolgirainak, haj6inak
vagy javainak a j6v6ben enged6lyezne, ugya-

navigation. The nationals of each of the High
Contracting Parties equally with those of the
most favored nation, shall have liberty freely
to come with their vessels and cargoes to all
places, ports and waters of every kind within
the territorial limits of the other which are or
may be open to foreign commerce and navi-
gation. Nothing in this Treaty shall be cons-
trued to restrict the right of either High Con-
tracting Party to impose, on such terms as it
may see fit, prohibitions or restrictions of a
sanitary character designed to protect human,
animal or plant life, or regulations for the
enforcement of police or revenue laws.

Each of the High Contracting Parties binds
itself unconditionally to impose no higher or
other duties or conditions and no prohibition
on the importation of any article, the growth,
produce or manufacture, of the territories of the
other than are or shall be imposed on the impor-
tation of any like article, the growth, produce
or manufacture of any other foreign country.

Each of the High Contracting Parties also
binds itself unconditionally to impose no higher
or other charges or other restrictions or prohi-
bitions on goods exported to the territories of
the other High Contracting Party than are
imposed on goods exported to any other foreign
country.

Any advantage of whatsoever kind which
either High Contracting Party may extend to
any article, the growth, produce, or manu-
facture of any other foreign country shall
simultaneously and unconditionally, without
request and without compensation, be extended
to the like article the growth, produce or manu-
facture of the other High Contracting Party.

With respect to the amount and collection
of duties on imports and exports of every
kind, each of the two High Contracting Parties
binds itself to give to the nationals, vessels
and goods of the other the advantage of every
favor, privilege or immunity which it shall
have accorded to the nationals, vessels, and
goods of a third State, and regardless of whether
such favored State shall have been accorded
such treatment gratuitously or in return for
reciprocal compensatory treatment. Every such
favor, privilege or immunity which shall
hereafter be granted the nationals, vessels or
goods of a third State shall simultaneously
and unconditionally, without request and
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nakkor 6s felt~tleniil, minden k~rds 6s ellen-
szolgiltat~s nlkil alkalmazand6k a mSsik
Szerz6d6 F6lre sajit magdnak, 4llampolg~rainak
6s haj6inak javdra.

Mindazon cikkek, amelyek az Egyesiilt-
Allamok kikdt6ibe azok haj 6in idegen illamok...
b61 t6rv~nyszerfien behozatnak vagy behozhat6k
lesznek, ugyanolyan m6don hozhat6k be az
Egyesfilt-Allamok kik6t6ibe magyar haj6kon,
a ndlkil, hogy m/ls vagy magasabb vdmoknak,
vagy bdrminemfi illet~keknek lenndnek alive-
thet6k, mint amin6k az Egyesilt-Allamok
haj6in behozott cikkekre vonatkoznak; 6s
viszont, mindazon cikkek, amelyeket Magya-
rorsz~g kikbt6ibe magyar haj6kon idegen
llamokb6 t6rvdnyszerfien behoznak vagy a

j6v6ben behozni fognak, ugyanfigy hozhat6k be
Magyarorszdg kikot6ibe az Egyesiilt-Allamok
haj6in, anlkfil hogy mds vagy magasabb
vdmoknak vagy b~rminemfi illetdkeknek
lenndnek alhvethet6k, mint amin6k idegen
6llamokb6l magyar haj6kon behozott cikkek
utAn szedetnek.

E cikk rendelkezdsei nem vonatkoznak arra
a bdn;ism6dra, amelyben az Egyesiilt-Allamok
Kuba kereskedelmdt r6szesitik az 1902 decem-
ber i i-6n az Egyesiilt-Allamok 6s Kuba k6zbtt
k6t6tt kereskedelmi egyezmdny rendelkez6sei
6rtel mdben; nem vonatkoznak tovAbb semmi
m~s, a j6v6ben az Egyesiilt-Allamok 6s Kuba
k6z6t kotend6 kereskedelmi szerz6ddsre 6s a
jelen vagy a j6v6 t6rvdnyei alapjdn az Egyestilt-
Allamoknak brmely mds tartozdkaival 6s a
Panama-csatorna 6v~vel folytatott kereskede-
emre.

VIII. cikk.

Mindegyik Magas Szerz6d6 F61 Allampolgdrai
6s Arui ugyanolyan elbdnSsban fognak rsze-
stilni a mdsik F61 teriiletein a bels6 ad6kat, az
itviteli vdmokat, a beraktdtrozdsi illetdkeket
6s mds k6nnyitseket, valamint a vdmvissza-
t6rit6seket 6s jutalmakat illet6leg, mint annak
a sajdt AllampolgArai 6s azok drui.

IX. cikk.

A Magas Szerz6d6 Felek egyikdnek teriilet6n
annak nemzeti, Allami 6s tartomdnyi t6rvdnyei
alakult szerint 6s alapjin vagy a j6v6ben I6tesi-

1 DE MARTENS, Nouveau Recuei ggndral de

Traitds, deuxi~me s~rie, tome XXXI, page 473.
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without compensation, be extended to the
other High Contracting Party, for the benefit
of itself, its nationals and vessels.

All articles which are or may be legally
imported from foreign countries into ports of
the United States in vessels of the United
States may likewise be imported into those
ports in Hungarian vessels without being liable
to any other or higher duties or charges what-
soever than if such articles were imported in
vessels of the United States ; and, reciprocally,
all articles which are or may be legally imported
from foreign countries into the ports of Hungary
in Hungarian vessels, may likewise be imported
into these ports in vessels of the United States
without being liable to any other or higher
duties or charges whatsoever than if such
articles were imported from foreign countries
in Hungarian vessels.

The stipulations of this Article do not extend
to the treatment which is accorded by the
United States to the commerce of Cuba under
the provisions of the Commercial Convention 1
concluded by the United States and Cuba on
December II, 1902, or any other commercial
convention which hereafter may be concluded
by the United States with Cuba, or to the
commerce of the United States with any of
its dependencies and the Panama Canal Zone
under existing or future laws.

Article VIII.

The nationals and merchandise of each High
Contracting Party within the territories of
the other shall receive the same treatment as
nationals and merchandise of the country with
regard to internal taxes, transit duties, charges
in respect to warehousing and other facilities
and the amount of draw-backs and bounties.

Article IX.

Limited liability and other corporations and
associations, whether or not for pecuniary
profit, which have been or may hereafter be

1 British and Foreign State Papers, VoL 95,
page 791.
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tend6 6s ugyanazon terdileten szdkhellyel bir6
r6szvdnytdrsasdgok 6s egydb tArsasigok 6s
egyesiletek jogi .lAsa akir haszon elrdsdre
alakulnak, akd.r nem, a m~sik Fl dltal elisme-
rend6k, feltdve, hogy nem alakulnak lyan cdlra,
melyet az illet6 6llam t6rvdnyei tiltanak. Joguk
lesz tovAbbi a vonatkoz6 t6rv6hnyek rendel-
kez6sei szerint a bir6s~igokhoz akaddlytalanul
jdrulni az igazsdgszolg6ltatisnak a t6rvdny iltal
l6tesitett bsszes fokaiban mind keresetinditis,
mind jogaik megv6ddse 6rdek6ben.

Mindegyik Magas Szerz6d6 F61 tArsasdgainak
6s egyesfileteinek a mdsik F6l iltal elismert az
a joga, hogy annak terilletein letelepedhessenek
6s ott fi6ktelepeket allithassanak fel es ugyanott
miik6dhessenek, egyedil az illet6 Szerz6d6
F6lnek nemzeti, Allami 6s tartomnyi tbrvdnyei-
ben szabAlyozott beleegyezdsdt61 ffigg.

X. cikk.

Mindegyik Magas Szerz6d6 Fl dllampolg~rai
a mdsik F61 terilletein kalcs6n6sen 6s a szerint,
hogy az ott megszabott felt6teleknek eleget
tesznek-e, 6lvezni fogjAk mindazon jogokat 6s
kivaltsigokat, amelyekben minden m6s 6llam
polgirai r~szesfilnek, vagy a j6v6ben rdszestilni
fognak, pdnzbeli vagy egydb haszonra irdnyul6
rdszvdnytdrsasdgok alakitdsnAl vagy azokban
val6 r~szvdtelndl, idedrtve rdszvdnyek terjeszt6-
sdnek, egyesitdsdnek, v~s~rldsinak, tulajdonA-
nak 6s eladsdnak jogAt, valamint ilyen tdrsa-
sdlgok 6s egyestiletekben vezet6i 6s hivatali
Allsok elfoglal.sdnak jogdt. A felsorolt jogok
gyakorlisAndl 6s ilyen tAirsasig 6s egyesiilet
alapitdsAra 6s vezetsre vonatkoz6 szab ]yzat
6s elj iris tekintet6ben, ezen AUampolgirok nem
fognak kedvez6tlenebb elbin~sban r~szesiilni,
mint amilyenben a legnagyobb kedvezm6nyt
61vez6 nemzet Allampo]gArai jelenleg vagy a
j6v6ben r6szestdnek. Oly t6.rsasigok 6s egyesille-
tek jogai, amelyeket a Magas Szerz6d6 Felek
egyikdnek teriiletein a m~sik F6] AllampolgArai
alapitanak, ellen6riznek 6s azokban r6szesednek,
hogy b~rmilyen mfik6ddsiiket kifejthessdk, azon
Allamnak mAr 6rvdnyben lv6 vagy a jbv6ben
hozand6 nemzeti, 61lami 6s tartomAnyi t6rv6-
nyei 6s rendeletei iltal szabAlyoztatnak, amely
611am terfiletein fenti testfiletek 6s ttrsulatok
mfik6ddsilket kifejteni 6hajtj~k. A fenti rendel-
kezdsek nem vonatkoznak politikai egyesiil tek
alakit~s~ra vagy azokban val6 r6szvdtelre.

organized in accordance with and under the
laws, National, State or Provincial, of either
High Contracting Party and maintain a central
office within the territories thereof, shall have
their juridical status recognized by the other
High Contracting Party provided that they
pursue no aims within its territories contrary
to its laws. They shall enjoy free access to
the courts of law and equity, on conforming
to the laws regulating the matter, as well for
the prosecution as for the defense of rights in
all the degrees of jurisdiction established by law.

The right of such corporations and associations
of either High Contracting Party so recognized
by the other to establish themselves within its
territories, establish branch offices and fulfill
their functions therein shall depend upon, and
be governed solely by, the consent of such
Party as expressed in its National, State or
Provincial laws.

Article X.

The nationals of either High Contracting
Party shall enjoy within the territories of the
other, reciprocally and upon compliance with
the conditions there imposed, such rights and
privileges as have been or may hereafter be
accorded the nationals of any other State with
respect to the organisation of and participation
in limited liability and other corporations and
associations, for pecuniary profit or otherwise,
including the rights of promotion, incorporation,
purchase and ownership and -sale of shares
and the holding of executive or official positions
therein. In the exercise of the foregoing rights
and with respect to the -regulation or procedure
concerning the organisation or conduct of such
corporations or associations, such nationals shall
be subjected to conditions no less favorable
than those which have been or may hereafter
be imposed upon the nationals of the most
favored nation. The rights of any of such
corporations or associations as may be organised
or controlled or participated in by the nationals
of either High Contracting Party within the
territories of the other to exercise any of their
functions therein, shall be governed by the
laws and regulations, National, State or Pro-
vincial, which are in force or may hereafter be
established within the territories of the Party
wherein they propose to engage in business.
The foregoing stipulations do not apply to the
organisation of and participation in political
associations.

No 1369
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TovfbbA mindegyik Magas Szetz6d6 F61
teriiletein k6lcs6n6sen 6s az ott megszabott
feltdteleknek eleget t~ve, 61vezni fogjAk minda-
zon jogokat 6s kiviltsigokat, amelyekben ama
F6l teridletein a sz~nbtnydszdsnAl, valamint a
foszftt, olaj, bitumenes pala, gtz 6s nAtrium
kitermels6n~l btrmely ms 611am polgirai
r~szestilnek.

XI. cikk.

a) A Magas Szerz6d6 Felek joghat6saga a14
es6 terileteken letelepedett gyirosok, keres-
ked6k 6s iparosok a misik F61 joghat6siga
alA tartoz6 teriilet6n bell, akr szemdlyesen,
akdr iigyn6k6k vagy alkalmazottaik altal, mint
kereskedelmiutaz6k mfik6dhetnek, ha az ut6bbi-
t61 egyszeri illetdk lefizetdse elien~ben erre
enged6lyt kaptak, amely az illet6 41am jogha-
t6sAga ali tartoz6 egdsz teriileten 6rvdnyes.

Abban az esetben, ha a Magas Szerz6d6
Felek valamelyike hdbor-it folytatna, fenntartja
magAnak azt a jogot, hogy e cikk rendelkez~sei
alapjAn, vagy mis cimen megakadAlyozza
joghat6sAgi terUiietdn bel.il olyan ellens~ges
AllampolgArok vagy mAs idegenek mfik6ds6t,
akiknek jelenlet6t a k6zrend vagy az Allam
biztonsAga szempontjAb6l rtalmasnak min6-
siti.

b) Hogy a kerv~nyez6 a fentemlitett enge-
ddlyt maginak biztositsa, k6teles a gyArosok,
keresked6k 6s iparosok tart6zkodisi helyen
olyan igazolvinyt szerezni, amely kereskedelmi
utaz6i min6s~gdt igazolja. Ezen igazolviny,
amelyet mindkdt Alamban az e cdlra megha-
tirozand6 hat6s6g fog kifflitani, azon ilam
konzulja Atal lUttamozand6, amelyben a k6r-
vdnyez6 mfik6dni 6hajt ; ezen Allam hat6sAgai
a bemutatott igazolv~ny alapjAn ki fogjik
Allitani az Allami enged~lyt az a) pont rendel-
kezsei szerint.

c) Kereskedelmi utaz6k rumintikat elad-
hatj4k a n6lkiil, hogy az el6irt behozatali
enged6lyt meg kellene szerezni6k.

d) Kereskedelmi 6rtdkndlkiili mintAk vAmille-
tdk ndlkiil hozhat6k be.

Megjel6lt, leb6lyegzett vagy megrong6ilt min-
tAk, amelyek mis cdira nem hasznAlhat6k,
kereskedelmi 6rtdkn~lkiili tUrgyaknak tekin-
tend6k.

e) Kereskedelmi 6rt6kkel bir6 mintik ideigle-
nesen behozhat6k a t6rv~nyes vAmok lefizet6-
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The nationals of either High Contracting
Party shall, moreover, enjoy within the terri-
tories, of the other, reciprocally and upon
compliance with the conditions there imposed,
such rights and privileges as have been or may
hereafter be accorded the nationals of any
other State with respect to the mining of coal,
phosphate, oil, oil shale, gas, and sodium on
the public domain of the other.

Article XI.

(a) Manufacturers, merchants, and traders
domiciled within the jurisdiction of one of the
High Contracting Parties may operate as
commercial travellers either personally or by
means of agents or employees within the
jurisdiction of the other High Contracting Party
on obtaining from the latter, upon payment of
a single fee, a license which shall be valid
throughout its entire territorial jurisdiction.

In case either of the High Contracting Parties
shall be engaged in war, it reserves to itself the
right to prevent from operating within its
jurisdiction under the provisions of this
Article, or otherwise, enemy nationals or other
aliens whose presence it may consider preju-
dicial to public order and national safety.

(b) In order to secure the license above
mentioned the applicant must obtain from the
country of domicile of the manufacturers,
merchants and traders represented a certificate
attesting his character as a commercial traveller.
This certificate, which shall be issued by the
authority to be designated in each country
for the purpose, shall be visaed by the consul
of the country in which the applicant proposes
to operate, and the authorities of the latter
shall, upon the presentation of such certificate,
issue to the applicant the national license as
provided in Section (a).

(c) A commercial traveller may sell his
samples without obtaining a special license as
an importer.

(d) Samples without commercial value shall
be admitted to entry free of duty.

Samples marked, stamped or defaced in such
manner that they cannot be put to other uses
shall be considered as objects without commer-
cial value.

(e) Samples having commercial value shall
be provisionally admitted upon giving bond
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sore val6 biztosit~k nyujtAsa ellen6ben azon
esetre, ha ism6t ki nem vitetn~nek az orsz~g-
b61 hat (6) h6napi hat~rid6n belfil.

A mintAk azon rdszeire, amelyek nemo kerfiltek
ismt kivitelre, vm fizetend6.

/) A vd.mformasdgok lehet6leg egyszerfisi-
tend6k a vdgb6l, hogy a mintAk tovdbbit~s~t
ne k6sleltessdk.

g) Hdzal6k 6s mAs eldrusit6k, akik egyenesen
a fogyaszt6knak adjtk el 6ruikat, m~g akkor
sem tekintend6k kereskede]mi utaz6knak, ha
abban az dilamban, ahol mfik6dnek, nincs
d land6 dizleti sz~khelyiik ; azonban alAvetend6k
az fizIeti tevdkenysdgiik ut~n fizetend6 illet~kek
azon nem6nek, amely re.juk vonatkozik.

h) Enged6ly nem k6vetelhet6 :
io olyan szem~lyekt61, akik a keres-

kedelem 6s szilks~gleteinek tanulm~inyozdsa
szempontjAb6l utaznak, mdg akkor sem, ha
azok kereskedelmi 6szszek6ttet~seket kez-
demdnyeznek, felt~ve, hogy drukat nem
adnak el ;

20 olyan szem~lyekt6l, akik helyi ilgy-
nbks~gek 61tal miikddnek, amelyek fizetik
az engeddlyillet~keket vagy m~s fizletre
vonatkoz6 j6vedelmi ad6kat ;

30 olyan utasokt6l, akik kizAr6lag vev6k.

i) Jelen cikk bdrmely rendelkezseit 6rint6
minden engedm~ny, amelyet a Szerz6d6 Felek
egyike a j6v6ben ak.r t6rv~ny vagy szerz6dds
vagy egyezmdny dltal biztosit, azonnal kiter-
jesztend6 a mdsik F6lre is.

XII. cikk.

a) Valah6.nyszor a XI. cikk rendelkez6sei
megengedik 6s az abban megAllapitott jogok
srelme n6lkiil t6rtdnhetik, a Magas Szerz6d6
Felek bdrmelyike 6letbel6ptethet oly rendel-
kez~seket, melyek a XI. cikk alapj~n adott
enged6lyek megujitdsdt vagy dtruhdz~s~t szabA-
1yozz lk, vagy az enged~lyekkel val6 brmily
vissza6l6s megtorldsira pdnz-6s egy~b bfintet&
seket Olapitanak meg.

Ha ezen szab~lyzatok az enged6lyek megiiji-
t~s6.t megengedik, a megfijitds6rt jir6 i]let~k
nem lesz nagyobb, mint az, amely az eredeti
enged6ly6rt volt fizetend6.

Amennyiben ezen szab~lyzatok az engeddly
AtruhAzAsit megengedik, figy az, akire az
enged6l]y ;itruhtztatik, fij szemlyazonossAgi
bizonyftvdnyinak meg6rkezt6ig mint keres-

for the payment or lawful duties if they shall
not have been withdrawn from the country
within a period of six (6) months.

Duties shall be paid on such portion of the
samples as shall not have been so withdrawn.

(f) All Customs formalities shall be simplified
as much as possible with a view to avoid delay
in the despatch of samples.

(g) Peddlers and other salesmen who vend
directly to the consumer, even though they
have not an established place of business in the
country in which they operate, shall not be
considered as commercial travellers, but shall
be subject to the license fees levied on business
of the kind which they carry on.

(h) No license shall be required of
(i) Persons traveling only to study

trade and its needs, even though they
initiate commercial relations, provided they
do not make sales of merchandise.

(2) Persons operating through local
agencies which pay the license fee or other
imposts to which their business is subject.

(3) Travellers who are exclusively
buyers.

(i) Any concessions affecting any of the
provisions of the present Article that may
hereafter be granted by either High Contracting
Party, either by law or by treaty or convention,
shall immediately be extended to the other
Party.

Arlicle XII.

(a) Regulations governing the renewal and
transfer of licenses issued under the provisions
of Article XI, and the imposition of fines and
other penalties for any misuse of licenses may
be made by either of the High Contracting
Parties whenever advisable within the terms
of Article XI and without prejudice to the
rights defined therein.

If such regulations permit the renewal of
licenses, the fee for renewal will not be greater
than that charged for the original license.

If such regulations permit the transfer of
licenses, upon satisfactory proof that transferee
or assignee is in every sense the true successor
of the original licensee, and that he can furnish
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kedelmi utaz6 mfik6dhetik, ha keU6 biztositdkot
tud nyujtani arra n6zve, hogy minden tekintet-
ben jogos ut6da annak, aki az engeddlyt
eredetileg kapta volt s hogy ugyanolyan sze-
m~lyazonossdigi bizonyitvdnyt fog felmutatni,
mint az, aki az engeddlyt eredetileg kapta volt.
A mint~k vAmz~rolisa azonban csak akkor
oldhat6 fel, ha az emlitett bizonyitvAiny megr-
kezett.

b) A kereskedelmi utaz6 szemdlyazonossfgi
bizonyitvdnyinak kiAllit~is~ra n~zve nem a
kereskedelmi utaz6k sajAt, hanem azon cdg
dllampo]gr.rsAga m6rvad6, melyet a kereske-
delmi utaz6 k~pvisel.

A Magas Szerz6d6 Felek megegyeznek abban,
hogy vdimtisztvisel6iket vagy mds illetdkes hat6-
s~gaikat felhatalmazz~k.. miszerint ily enged6-
lyeket a szem6lyazonossAgi bizonyitviny ds
a mintAk hitelesitett jegyz~kdnek bemutatAsa
ut~n mint azon k6zponti hivatalok k~pvisel6i,
melyek enged~lyek kiAIlitdsfra 6s szabAlyozds~ra
hivatvdk, - kiAllithassanak. Nevezett tiszt-
visel6k az iUet6 okmAnyokat azonnal azon kbz-
ponti hivatalhoz tartoznak Attenni, melynek
az enged~llyel ellAtott ezek utAn kell6kdpen
bejelenti abbeli szAnddkt, hogy enged ]ydnek
megdjitdsdt vagy 6truhizdsdt k6rni fogja,
amennyiben ezen cselekmdnyek megengedhet6k
- vagy pedig az orsztgb6l val6 tAvozis~nak
eset~n - vdmzdrlatinak megszfintet~sdt kdri.
Szabllyszerfi 6rtesit~snek e tekintetben azon
id fog tekintetni, amely a rendes postafordul-
tdva val6 levlviltdsra sziikseges, ehhez adva
m6g 6t k6znapot, hivatalos elintdz~s c6lj~b61.

c) Mag6t61 6rtet6dik, hogy az utaz6 csakis
oly cikkek eladAsdval fog foglalkozni, melyek
iizletdghoz tartoznak. Eladhatja mintdit, amely
esetben k6teles az azokra es6 vfimot lefizetni,
de nem adhat el mL, magAval hozott vagy neki
kfild6tt oly cikkeket, melyek nem vil~gosan
az 6ltala k~pviselt iizletdghoz tartoznak.

d) A kereskedelmi utaz6k 0Ital megfele]6
mennyis~gben magukkal hozott hirdet~si anyag
kereskedelmi 6rt~kn~lkfili mint~knak fog tekin-
tetni. Oly tArgyak, amelyek 6rt6ke azAltal
cs6kkent, hogy azok hirdet~si c~lokra lettek
felhasznAlva 6s amelyek ingyenes sz~tosztisra
szAnvdk, amennyiben megfe]el6 mennyis6gben
hozatnak be, szint~n 6rt6kn6lkdili mint~knak
fognak tekintetni. MagAt6l 6rtet6dik azonban,
hogy ezen el6i is az iUet6 orszAg vimt6rv6-
nyeinek lesz alAvetve. Azok a mint~k, amelye-
ket kereskedelmi utaz6 magAval visz, szem~lyes
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a certificate of identification similar to that
furnished by the original licensee, he will be
allowed to operate as a commercial traveller
pending the arrival of the new certificate of
identification, but the cancellation of the
bond for the samples shall not be effected before
the arrival of the said certificate.

(b) It is the citizenship of the firm that the
commercial traveller represents, and not his
own, that governs the issuance to him of a certi-
ficate of identification.

The High Contracting Parties agree to em-
power the local Customs officials or other com-
petent authorities to issue the said licenses
upon surrender of the certificate of identifi-
cation and authenticated list of samples, acting
as deputies of the central office constituted for
the issuance and regulation of licenses. The
said officials shall immediately transmit the
appropriate documentation to the central office,
to which the licensee shall thereafter give due
notice of his intention to ask for the renewal or
transfer of his license, if these acts be allowable,
or cancellation of his bond, upon his departure
from the country. Due notice in this connection
will be regarded as the time required for the
exchange of correspondence in the normal mail
schedules, plus five business days for purposes
of official verification and registration.

(c) It is understood that the traveller will
not engage in the sale of other articles than those
embraced by his line of business ; he may sell
his samples, thus incurring an obligation to pay
the Customs duties thereupon, but he may not
sell other articles brought with him or sent to
him, which are not reasonably and clearly
representative of the kind of business he pur-
ports to represent.

(d) Advertising matter brought by com-
mercial travellers in appropriate quantities shall
be treated as samples without commercial
value. Objects having a depreciated commer-
cial value because of adaptation for purposes
of advertisement, and intended for gratuitous
distribution, shall, when introduced in reaso-
nable quantities, also be treated as samples
without commercial value. It is understood,
however, that this prescrption shall be subject
to the Customs laws of the respective countries.
Samples accompanying the commercial traveller
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podgyiszinak r~szek~nt fognak tovdbbittatni
saz utdna drkez6 mintdk kozonsdges teheriruval
s zemben els6bbsdgben fognak rdszesfilni.

e) Ha az eredeti enged6ly hat h6napndl
hosszabb id6tartamra lett adva, vagy ha az
enged6ly meg lett fijitva, a mintdkra vonatkoz6
vmzdr megfelel6en meghosszabbitand6. Magd-
tol 6rtet6dik azonban, hogy ezen szabdly a k6t
orszdg vdmtorvdnyeivel bsszhangba hozand6.

XIII. cikk.

A Magas Szerz6d6 Felek mindegyik6nek
teriilet6n, a territoridlis vizeket bele6rtve, oly
szem~lyek 6s druk szimdra, amelyek a mlsik
Szerz6d6 Fdl teriilet~r6l jdnnek vagy azon
mennek dt, kiv6ve azon szemdlyeket ds drukat,
amelyek r6sz6re az illet6 illam terfilet~re val6
16ps, illetve behozatal a t6rv6ny dltal tilthat6
- az 6tvitelnek a nemzetkizi transit-forga-
lomnak legmegfelel6bb fitvonalakon, vasfiton,
haj6zhat6 viziutakon 6s csatorndkon, kiv6ve a
Panama-csatornt, valamint oly viziutakat 6s
csatorndkat, melyek az Egyesiflt-ARlamok nem-
zetkozi hatdrait k6pezik, teljesen szabadnak kell
lennie. Atutaz6 szemdlyekre 6s AtszIllitott
;irukra dtutazdsi, illetve Atszdllisi illet~k hem

vethet6 ki, azokra ndzve sziiks~gtelen k6sedel-
mek vagy kor]Atozdsok nem tarthat6k fenn s
ezen szemdlyek 6s druknak ad6k, kedvezm6nyek
stb. tekintetdben a sajAt dUampolgdrokat megil-
let6 elbn.sban kell r6szesfilniok.

Atmen6 sz£11itm6nyok az illet6 vdmhivatalnMl
bejegyzend6k, de azok vim- 6s hasonl6 illet~kek
fizetdsit61 mentesitend6k.

Az Atviteli illetdkeknek m6rsdkelteknek kell
lenni6k, s tekintettel kell lenniok a forgalom
kbvetelm6nyeire.

XIV. cikk.

A Magas Szerz6d6 Felek megegyeznek arra
ndzve, hogy egymis konzuli tisztvisel6it azon
kikbt6ikbe, helyis~geikbe 6s vrosaikba befo-
gadjik, melyekre nizve ez j6nak lltszik 6s
amelyek brmely m.s idegen orszdg konzuli
ktpvisel6i szimra nyitva vannak.

A Magas Szerz6d6 Felek mindegyik6nek
konzuli tisztvisel6i - hivatalos mfikod6siik
megkezddse utdn - a misik Szerz6d6 F61
terfiletdn kblcsbn~sen mindazon jogokat, kivilt-
sdgokat, szabadsAgokat 6s mentessdgeket 6lve-
zik, mint amelyeket a legnagyobb kedvez-

will be despatched as a portion of his personal
baggage; and those arriving after him will be
given precedence over ordinary freight.

(e) If the original license was issued for a
period longer than six months, or if the license
be renewed, the bond for the samples will
be correspondingly extended. It is understood,
however, that this prescription shall be subject
to the Customs laws of the respective countries.

Article XIII.

There shall be complete freedom of transit
through the territoires including territorial
waters of each High Contracting Party on the
routes most convenient for international transit,
by rail, navigable waterway, and canal, other
than the Panama Canal and waterways and
canals which constitute international boundaries
of the United States, to persons and goods
coming from or going through the territories
of the other High Contracting Party, except
such persons as may be forbidden admission
into its territories or goods of which the
importation may be prohibited by law. Persons
and goods in transit shall not be subjected to
any transit duty, or to any unnecessary delays
or restrictions, and shall be given national
treatment as regards charges, facilities, and
all other matters.

Goods in transit must be entered at the proper
Customhouse, but they shall be exempt from
all Customs or other similar duties.

All charges imposed on transport in transit
shall be reasonable, having regard to the con-
ditions of the traffic.

Article XIV.

Each of the High Contracting Parties agrees
to receive from the other, consular officers in
those of its ports, places and cities, where it
may be convenient and which are open to consu-
lar representatives of any foreign country.

Consular officers of each of the High Contrac-
ting Parties shall, after entering upon their
duties, enjoy reciprocally in the territories of
the other all the rights, privileges, exemptions
and immunities which are enjoyed by officiers
of the same grade of the most-favored-nation.
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mdnyt 61vez6 nemzetek ugyanazon rangfokozatii
tisztvisel6i 6lveznek. Nevezett tisztvisel6ket,
mint hivatalos k6zegeket, a k6zponti vagy
he]yi hat6s~gok r6sz6r61, amelvekkel az 6ket
befogad6 Ullamban hivatalosan 6rintkeznek,
megkiil6nb6ztetett tisztelet illeti meg.

A Magas Szerz6d6 Felek mindegyikdnek
korminya a m6sik fdl azon konzuli tisztvise-
16inek, akik a kinevez6 illamf6 6 ltal allirt s az
orszlg nagy pecsdtj6vel e.UAtott kinevevezdsi
okm6nyt mutatnak be, a szilksdgelt exequaturt
dijmentesen tartozik megadni 6s oly aldrendelt
vagy helyettes konzuli tisztvisel6t, aki valamely
mir befogadott fels6bb konzuli tisztvisel6 Otal,
korm6ny6.nak j6v6hagyAsa mellett vagy annak
a kormdnynak birmely mds illet6kes tisztvi-
sel6je Ailtal kel]6kdp kineveztetett, oly ok-
m6nnyal tartoznak ellAtni, amely az illet6
61am t6rvdnyei 6rtelmdben sziiksdges ahhoz,
hogy a kinevezett a konzuli teend6ket ellithassa.
Exequaturnak vagy a helyett aldrendelt tisztvi-
sel6 rdszdre kiA.lltott egydb okm6nynak el6mu-
tat~sa esetdn az illet6 konzuli tisztvisel6nek
megengedend6, hogy hivatalos mfik6dds~t meg-
kezdhesse 6s a jelen szerz6ddsben biztositott
jogokat, el6jogokat 6s mentessdgeket 61vez-
hesse.

XV. cikk.

Oly konzuli tisztvisel6k, kik annak az C1am-
nak polgdrai, melyt6l megbizatLukat nyertdk,
nem tart6ztathat6k le, kivdve azon esetben, ha
oly bfincselekm6nyek elkbvetds6vel vannak ter-
helve, amelyek az 6ket elfogad6 dllamban
vdtsdgndl siilyosabb bfincselekmdnynek min6-
silnek s az azokat elkbvet6 egydnnek megbiin-
tetdsdt vonjAk maguk utdn. Ezen tisztvisel6k
katonai beszAllisol~st6l, valamint b~rminemfi
katonai, haditengerdszeti, k6zigazgatisi vagy
rend6ri jellegii szolgdlatt6l mentesitend6k.

Bfiniigyekben a vid vagy v6delem konzuli
tisztvisel6 tanuk6nti megjelendsdt kivAnhatja.
Az erre vonatkoz6 meghiv~s lehet6leg tekin-
tettel legyen a konzuli mdlt6sdgra 6s a hivatali
k6telessdgre s az illet6 konzuli tisztvisel6 a
meghivisnak tegyen eleget.

Konzuli tisztvisel6k polgri iigyekben az
6ket befogad6 dllam bir6stgainak vannak
al.vetve oly fenntart~ssal, hogy amennyiben az
illet6 tisztvise]6 az 6t kinevez5 411am polg~ra
6s nyeresdgre ir nyul6 magAntevdkenys6get nem
folytat, tanuvallomsa, k6nyelm6re val6 keil6
tekintettel, lakistn vagy hivatal~ban veend6
fe]. Kiv;natos azonban, hogy az iflct5 tisztvi-
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As official agents, such officers shall be entitled
to the high consideration of all officials, national
or local, with whom they have official inter-
course in the State which receives them.

The Government of each of the High Con-
tracting Parties shall furnish free of charge the
necessary exequatur of such consular officers
of the other as present a regular commission
signed by the chief executive of the appointing
State and under its great seal ; and it shall
issue to a subordinate or substitute consular
officer duly appointed by an accepted superior
consular officer with the approbation -of his
Government, or by any other competent
officer of that Government, such documents as
according to the laws of the respective countries
shall be requisite for the exercise by the ap-
pointee of the consular function. On the
exhibition of an exequatur, or other document
issued in lieu thereof to such subordinate, such
consular officer shall be permitted to enter
upon his duties and to enjoy the rights, privileges
and immunities granted by this Treaty.

Article XV.

Consular officers, nationals of the State by
which they are appointed, shall be exempt
from arrest except when charged with the com-
mission of offenses locally designated as crimes
other than misdemeanors and subjecting the
individual guilty thereof to punishment. Such
officers shall be exempt from military billetings,
and from service of any military or naval,
administrative or police character whatsoever.
In criminal cases the attendance at the trial
by a consular officer as a witness may be
demanded by the prosecution or defense. The
demand shall be made with all possible regard
for the consular dignity and the duties of the
office ; and there shall be compliance on the
part of the consular officer.

Consular officers shall be subject to the
jurisdiction of the Courts in the State Jwhich
receives them in civil cases, subject to the pro-
viso, howe\ver, that when the officer is a national
of the State which appoints him and is engaged
in no private occupation for gain, his testimony
shall be taken orally or in writing at his resi-
dence or office and with due regard for his
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sel6 6nkdntesen tegyen vallomst a per tdrgya-
isdin, valahdinyszor ez hivatalos mfik6dsdnek

komolyabb megzavarfsa ndlkfil lehetsdges.

XVI. cikk.

Oly konzuli tisztvisel6k, valamint konzu]i
alkalmazottak, akik az 6ket kinevez6 dUamnak
polg~rai, - hacsak azon Aillamban, melyben
miik6dnek, nyeresdgre irdnyul6 foglalkoz~st
nem folytatnak, - mentesek az 6sszes nemzeti,
ilami, tartomdnyi 6s virosi ad6kt6, szem6lyii-

ket 6s vagyonukat illet6leg, kivdve azon ad6kt6l
amelyek azon 6llamban, ahol mfik6dnek ingatla-
nok birtoklds6rt vagy tulajdond6.rt vagy ily
ingatlan j6vedelm66rt fizetend6k. A konzuli
tiszvisel6k 6s alkalmazottak, amennyiben az
6ket kinevez6 Allamnak polg{rai, illetm6nyeik,
valamint hivatalos tdnykedseikdrt j 4r6 dijak
6s illetdkek utin ad6t nem fizetnek.

A magas Szerz6d6 Felek b~rmelyikdnek
terfiletin fekv6 oly telkek 6s 6ptiletek, melyek-
nek a mdsik Magas Szerz6d6 F6l t6rvdnyes vagy
mdltinyoss~ig szerinti tulajdonosa s amelyeket
a tulajdonos kiz~r6lagosan korm6Lnyzati c~lokra
hasznA], mindennemfi ad6 al61 - legyen az
nemzeti, dilami, tartom~nyi vagy v~rosi -
mentesek, azon illetdkek kiv~telvel, melyek
oly szolgAilatokdrt vagy oly helyi, k6zdrdekfi
javitd4sokdrt hajtatnak be, melyek az illet6
ingatlanoknak javdra szolgAItnak.

XVII. cikk.

Konzuli tisztvise]6k hivatalaiknak kills 6 kapu-
ja f616 helyezhetik el az 6ket kinevez6 dilam
cimerdt megfe]el6 felirssal, mely a hivatal
hivatalos megnevezsdt juttatja kifejezdsre.
Ezen tisztvisel6k hivatalaikon - azokat is
bele6rtve, melyek a kdt orszdg f6virosaiban
vannak - orszdguknak zszlaj~t kitfizhetik.
Szintfgy minden cs6nakra vagy haj6ra is,
melyet konzuli mfikbddsiik gyakorlsa k6zben
haszndlnak, kitfizhetik a zdszl6t.

A konzuli hivatalok 6s leviltdrak mindenkor
sdrthetetlenek. Azokba semmi k6riilmdnyek k6zt
sem szabad behatolni a befogad6 illam semmi-
fle hat6sdgdnak. Nem szabad a hat6s~goknak.

convenience. The officer should, however, vo-
luntarily give his testimony at the trial when-
ever it is possible to do so without serious inter-
ference with his official duties.

Article XVI.

Consular officers, including employees in a
consulate, nationals of the State by which are
appointed other than those engaged in private
occupations for gain within the State where
they exercise their functions shall be exempt
from all taxes, National, State, Provincial and
Municipal, levied upon their persons or upon
their property, except taxes levied on account
of the possession or ownership of immovable
property situated in, or income derived from
property of any kind situated or belonging
within the territories of the State within which
they exercise their functions. All consular
officers and employees, nationals of the State
appointing them, shall be exempt from the
payment of taxes on the salary, fees or wages
received by them in compensation for their
consular services.

Lands and buildings situated in the territories
of either High Contracting Party, of which
the other High Contracting Party is the legal
or equitable owner and which are used exclusi-
vely for governmental purposes by that owner,
shall be exempt from taxation of every kind,
National, State, Provincial and Municipal,
other than assessments levied for services or
local public improvements by wh_'; cuc pre-
mises are benefited.

Article XVII.

Consular officers may place over the outer
door of their respective offices the arms of
their State with an appropriate inscription
designating the official office. Such officers
may also hoist the flag of their country on their
offices including those situated in the capitals
of the two countries. They may likewise hoist
such flag over any boat or vessel employed in
the exercise of the consular function.

The consular offices and archives shall at
all times be inviolable. They shall under no
circumstances be subjected to invasion by
any authorities of any character within the
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semmiffle iirfigy alatt sem valamely konzuli
hivatal iratait vagy abban let6tbe helyezett
dolgokat megvizsg~lni vagy lefoglalni. Konzuli
hivataloknak nem szabad mened~kiil szolgdl-
niok. Konzuli tisztvisel6t6l nem kivAnhat6,
hogy hivatalos iratokat bir6s;ignMl mutasson
be, vagy tanuvallomst tegyen azok tartalmit
illet6leg.

Valamely konzuli tisztvise]6 haldla, hivatalra
val6 kiptelens~ge vagy t6.volldte esetdben aantas
konzuli tisztvisel6 hiinyd.ban oly titkdrok vagy
irodavezet6k, kiknek hivatalos jellege azon
illam kormAnydnak, melyben a konzuldtus
mfik6dik, el6zetesen be volt jelentve, az elhalt,
hivatalra k~ptelenn6 vdlt vagy tdvol 16v6
konzuli tisztvisel6nek konzuli teend6it ideigle-
nesen ellAthatj Ak s e mfik6ddsiik alatt mindazon
jogokat 6s mentessdgeket 6lvezik, melyek az
illet6 tisztvisel6t megillettdk.

XVIII. cikk.

Konzuli tisztvisel6k, kik az 6ket kinevez6
ilamnak lUampolgArai, hivatali teriiletiik6n

honfitirsaikat jogaikban, melyed szerz6dssze-
rfileg vagy mds alapon megillett~k, megvdden-
d6k a nemzeti, dllami, tartomdnyi vagy vdrosi
hat6sdgokhoz fordulhatnak. Ezen jogok meg-
s~rt~se miatt panasz teend6. Ha az illet~kes
hat6sdg elmulasztanA az orvoslds vagy v~delem
nyujtAsAt, ez annak sztiksdgdt igazolnA, hogy
diplomAciai fiton t6rt~nj~k k6zbenjArAs 6s
diplomiciai k~pvisel6 tAvollt~ben, a f6konzul
vagy a f6vdrosban sz~kel6 konzuli tisztvisel6
egyenesen az orszAg kormdnyAhoz fordulhat.

XIX. cikk.

Konzuli tisztvisel6k sajit hazAjuk t6rv6-
nyeinek alapjdn bdrmely a hivatali teriileten
belfil fekv6 alkalmas helyen a hazdjuk haj6in
id6z6ket vagy bArmely honfitdrsukat vagy oly
szem6lyt, aki a konzuli tisztvisel6 hazAjdnak
teriiletdn bir Alland6 lakdssal, kihallgathatnak.
Ezen tisztvisel6k irAsba foglalhatj Ak, tanu-
sithatjAk 6s hitelesithetik sajAt honfitArsaik
egyoldahli igyleteit, okiratait 6s vdgrendeleteit,
tovAbbA oly szerz6ddseket, melyekben az egyik
f6l honfitArsuk. Felvehetnek, tanusithatnak,
bizonyithatnak ds hitelesithetnek b6rmely irsba
foglalt okiratot, amely a konzuli tisztvise]6t
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country where such offices are located. Nor
shall the authorities under any pretext make
any examination or seizure of papers or other
property deposited within a consular office.
Consular offices shall not be used as .places
of asylum. No consular officer shall be required
to produce official archives in Court or testify
as to their contents.

Upon the death, incapacity, or absence of a
consular officer having no subordinate consular
officer at his post, secretaries or chancellors,
whose official character may have previously
been made known to the Government of the
State where the consular function was exer-
cised, may temporarily exercise the consular
function of the deceased or incapacitated or
absent consular officer ; and while so acting
shall enjoy all the rights, prerogatives and im-
munities granted to the incumbent.

Article XVIII.

Consular officers, nationals of the State by
which they are appointed, may, within their
respective consular districts, address the autho-
rities, National, State, Provincial or Municipal,
for the purpose of protecting their countrymen
in the enjoyment of their rights accruing by
treaty or otherwise. Complaint may be made
for the infraction of those rights. Failure upon
the part of the proper authorities to grant
redress or to accord protection may justify
interposition through the diplomatic channel,
and in the absence of a diplomatic representative,
a consul general or the consular officer stationed
at the capital may apply directly to the Govern-
ment of the country.

Article XIX.

Consular officers may, in pursuance of the
laws of their own country, take, at any appro-
priate place within their respective districts,
the depositions of any occupants of vessels of
their own country, or of any national of, or
of any person having permanent residence
within the territories of, their own country.
Such officers may draw up, attest, certify and
authenticate unilateral acts, deeds, and testa-
mentary dispositions of their countrymen and
also contracts to which a countryman is a
party. They may draw up, attest, certify and
authenticate written instruments of any kind
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kinevez6 orszig teriiletdn fekv6 ingatlan tulaj-
donmnak Atruh~zisAt vagy megterhel6sdt foglalj a
magTban, vagy testesiti meg, valamint egyoldalAi
iigyieteket, okiratokat, vdgrendeleteket 6s
szerz6dseket, amelyek a konzuli tisztvisel6ket
kinevez6 orszdg teriiletdn fekv6 ingatlanra
vagy ugyanezen orszig teriilet~n fekv6 ingat-
lanra vagy ugyanezen orsz~g terfiletdn lebo-
nyolitand6 figyletre vonatkoznak, ideszimitva
azon egyoldalA ilgyleteket, okm~nyokat, v~gren-
deleteket 6s szerz6d6seket is, melyek kizAr6lag
azon Allamnak polgtrait6l sz~irmaznak, melyben
a nevezett tisztvisel6k mfik6dnek. Ily mddon
kidlitott bizonyitdkok 6s okiratok, valamint
azok mtsolatai 6s forditAsai a konzuli tisztvisel6
hivatalos pecsdtjdvel elltva, a Szerzdd6 Felek
teriilet6n az esethez kdpest mint eredeti okmA-
nyok vagy hitelesftett mdsolatok bizonyit6
er6vel birnak s azoknak oly jogerejfik 6s jogha-
tAlyuk van, mintha az illet6 konzuli tisztvisel6t
kinevez6 orszigban k6zjegyz6 vagy mis ke!16-
k6p felhatalmazott k6zhivatalnok el6tt j6ttek
volna 16tre, illetve lettek volna ki1litva, feltdve,
hogy ezen okiratok azon Allam tbrvdnyeinek
6s rendeleteinek megfelel6en szerkeszttettek 6s
d tittattak ki, amelyben felhasznltatnak.

XX. cikk.

Ha a Magas Szerz6d6 Felek egyik~nek lam-
polgtra a m~siknak teriiletdn elhal an6lkfil,
hogy elhallozAsinak helydn 6r6k6sei vagy
ditala kinevezett vdgrendeleti vdgrehajt6 ismere-
tes lenne, az elhalAloz6sr6l az illetdkes helyi
hat6sigok azonnal 6rtesiteni tartoznak azon

llam legk6zelebbi konzuli tisztvisel6j&t, amely-
nek Allampolgtra volt az elhalt, hogy az 6rde-
keltek megfelel6en 6rtesithet6k legyenek.

Ha a Magas Szerz6d6 Felek egyikdnek
Allampolg~ra a misik teriiletdn v6gintdzkedds
vagy vdgrendelet ndlkiil hal meg, azon konzuli
tisztvisel6, akinek hivatali teriiletdn az elhfinyt
elha]6loz6sa idejdn lakott, amennyiben az
orsz~ig t6rv6nvei ezt megengedik, 6s addig,
amig hagyatdki gondnok neveztetik ki 6s a
gondnoki kirendel6 hatAirozat meger6sittetik,
feljogositottnak fog tekintetni arra, hogy az
elhfinyt honfitirsa ut~n maradt vagyont gond-
jaiba vegye meg6rz6s 6s meg6vAs vdgett. Ily
konzuli tisztvisel6nek jogaban All a hagyat6ki
gondnokot elen6rz6 bir6i vagy mAs hat6s~g
belAtAsa szerint magat gondnoknak kinevez-

purporting to express or embody the conveyance
or encumbrance of property of any kind within
the territory of the State by which such officers
are appointed, and unilateral acts, deeds,
testamentary dispositions and contracts rela-
ting to property situated, or business to be
transacted within, the territories of the State
by which they are appointed, embracing uni-
lateral acts, deeds, testamentary dispositions or
agreements executed solely by nationals of the
State within which such officers exercise their
functions.

Instruments and documents thus executed
and copies and translations thereof, when duly
authenticated under his official seal by the
consular officer shall be received as evidence
in the territories of the Contracting Parties as
original documents or authenticated copies, as
the case may be, and shall have the same force
and effect as if drawn by and executed before
a notary or other public officer duly authorized
in the country by which the consular officer
was appointed ; provided, always that such
documents shall have been drawn and executed
in conformity to the laws and regulations of
the country where they are designed to take
effect.

Article XX.

In case of the death of a national of either
High Contracting Party in the territory of the
other without having in the territory of his
decease any known heirs or testamentary exe-
cutors by him appointed, the competent local
authorities shall at once inform the nearest
consular officer of the State of which the deceased
was a national of the fact of his death, in order
that necessary information may be forwarded
to the parties interested.

In case of the death of a national of either
of the High Contracting Parties without will
or testament, in the territory of the other High
Contracting Party, the consular officer of the
State of which the deceased was a national and
within whose district *the deceased made his
home at the time of death, shall, so far as the
laws of the country permit and pending the
appointment of an administrator and until
letters of administration have been granted, be
deemed qualified to take charge of the property
left by the decedent for the preservation and
protection of the same. Such consular officer
shall have the right to be appointed as admi-
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tetni, amennyiben helyi tbrvdnyek ezt megen-
gedik.

Ha valamely konzuli tisztvisel6 valamely
elhalt honfitdirsa hagyat@kdnak gondnoks.git
elv.llalja, ilyen min6sdgben a kinevez6 bir6i
vagy m~s hat6sig fenhat6sig~.nak ugyanolyan
mdrtdkben alA van rendelve, mint azon orszdg-
nak bArmely AllampolgAra, melyben a kinevezds
tdrtdnik.

XXI cikk.

A Magas Szerz6d6 Felek brmelyikdnek
konzuli tisztvisel6je azon honfitArsai 6rdek~ben,
akik nem laknak azon Elamban, ahol a konzul
mfik6dik, a tArgyahis alatt 01l6 hagyat6kokb6l
vagy az figynevezett munk~sbiztosit~si t6rv6-
nyek m6s hasonl6 rendelkez~sek alapjAn kiutalt
r~szleteket Atveheti azzal a felt6tellel, hogy az
6sszes ilym6don Atvett 6sszegeket sajdt llama
illet6kes hat6sAgai fitjin az igdnyjogosultak
kezeihez juttatja, tovdbbA, hogy azon hat6sA-
goknk vagy hivataloknak, melyek a kiutalAst
az 6 fitjAn v6gzik, a kiszolgAltatAs tdnyleges
megt6rt6nt6r61 megfelel6 bizonyit6kokat szol-
g;ltat.

XXII. cikk.

A Magas Szerz6d6 Felek megAllapodnak
abban, hogy k6lcsdn6sen megengedik, hogy a
m6sik Szerz6d6 F6l konzuli hivatalainak hiva-
talos hasznilatira rendelt bfitorzat, felszerels
6s k~szlet teljes v~immentesen 6s minden
vizsgglatt6l mentesen legyen behozhat6 6s a
vAmmentes behozatal e16jogAt a mdsik Szerz6d6
Fl A11ampolg.rsdgAval bir6 konzuli tisztvisel6k,
azok csalAdjai, valamint kisdretei podgyAszdra
6s szemdlyes haszn~latra szolgil6 ing6sdgaira
is - akAr vele egyiitt 6rkeztek meg azok
dllomAsAra, akAr pedig hivatalos mfik6ddsnek

valamely k6s6bbi id6pontjAban - kiterjesztik,
annak kik6tdse mellett azonban, hogy semmifdle
oly tArgy, melynek behozatala a Magas Szerz6d6
Felek valamelyikdnek tdrvdnyei szerint tiltva
van, ne legyen behozhat6.

Magt61 6rtet6dik azonban, hogy ezen el6jog
nem illeti azon konzuli tisztvisel6ket, akik
abban az orszAgban, ahovA kineveztettek,
valamely nyerdszkedsre ir6.nyul6 magAnfog-
lalkozist fiznek. Kiv6telt kdpeznek ez a16 a
hivatali felszerel6sek.
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nistrator within the discretion of a tribunal or
other agency controlling the administration of
estates provided the laws of the place where
the estate is administered so permit.

Whenever a consular officer accepts the office
of administrator of the estate of a deceased
countryman, he subjects himself as such to the
jurisdiction of the tribunal or other agency
making the appointment for all necessary
purposes to the same extent as a national of
the country where he was appointed.

Article XXI.

A consular officer of either High Contracting
Party may in behalf of his non-resident coun-
trymen receipt for their distributive shares
derived from estates in process of probate or
accruing under the provisions of so-called
Workmen's Compensation Laws or other like
statutes, provided he remit any funds so received
through the appropriate agencies of his Govern-
ment to the proper distributees, and provided
further that he furnish to the authority or
agency making distribution through him reason-
able evidence of such remission.

Article XXII.

Each of the High Contracting Parties agrees
to permit the entry free of all duty and without
examination of any kind, of all furniture,
equipment and supplies intented for official use
in the consular offices of the other, and to
extend to such consular officers of the other
and their families and suites as are its nationals,
the privilege of entry free of duty of their
baggage and all other presonal property,
whether accompanying the officer to his post
or imported at any time during his encumbency
thereof ; provided, nevertheless, that no article,
the importation of which is prohibited by the
law of either of the High Contracting Parties
may be brought into its territories.

It is understood, however, that this privilege
shall not be extended to consular officers who
are engaged in any private occupation for gain
in the countries to which they are accredited,
save with respect to governmental supplies.
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XXIII. cikk.

A fenti vagy ezutini megllapoddsok tArgyAt
k6pez6 korlAtozisok vagy kivdtelek fentart.sA-
val a Magas Szerz6d6 Felek orszfgai alatt,
melyekre ezen szerz6dis rendelkez~sei vonat-
koznak, mindazon f6ld- 6s vizfeltiletek, vala-
mint l~gi terek 6rtend6k, melyek felett a Szer-
z6d6 Felek fensdgjogot igdnyelnek 6s gyako-
rolnak, a Panama-csatorna kerdilet~nek kiv6te-
evc

XXIV. cikk.

Jelen szerz6d~sben semmi sem 6rtelmezend6
olykdp, hogy azdltal brmikip is korldtoz-
tassanak vagy csorbittassanak azon jogok,
el6jogok 6s el6ny6k, melyeket az 1921 augusztus
29-6n Magyarorszig 6s az Egyesiilt-Allamok
kozt a bar~tsdgi viszony helyieAllitdsa c~ljdb6l
k6t6tt szerz6d~s egyr6szr6l Magyarorszdgnak
vagy polgirainak m~sr6szr6l az Egyesfilt-
Allamoknak vagy po]g~rainak nyujt.

XXV. cikk.

Jelen szerz6dds a meger6sit6 okiratok kicse-
r~l6se utini 30. napon lp 6letbe 6s tiz 6vig
marad 6rv~nyben.

Ha egy 6vvel a jelzett tizdves id6tartam
lej~rata el6tt a Magas Szerz6d6 Felek egyike
sem k6z6lte azt a szdnddk~t, hogy a szerz6dds
valamely cikkdnek int~zked~sei m6dositds vagy
kihagy~s iitj~n vltoztatni, vagy pedig a szer-
z6d~st a mondott id6tartam elmiltdval meg-
szuintetni kiv~nja, uigy a szerz6dis az emlitett
id6tartam elmfilta utin es egy evig azon
id6pont ut n, amelyben a Magas Szerz6d6
Felek bdrmelyike 6rtesitette a m~sikat abbeli
szndlk~r6l, hogy a szerz6d6s megvdltoztat-
tass~k vagy hat~lytalanittass~k, teljes er6ben
6s hat~lyban marad.

XXVI. cikk.

Jelen szerz6d~s meg fog er6sittetni 6s a
meger6sit6 okiratok Budapesten miel6bb ki
fognak cser6ltetni.

Aminek bizonys~g.ul a Szerz6d6 Telek
meghatalmszottai a szerz6d~st aldirtik 6s
pecstjiikkel lDtt~k el.

1 Vol. XLVIII, page 191, de ce recueil.

Article XXIII.

Subject to any limitation or exception herein-
above set forth, or hereafter to be agreed upon,
the territories of the High Contracting Parties
to which the provisions of this Treaty extend
shall be understood to comprise all areas of
land, water, and air over wh:n the Parties
claim and exercise dominion. as sovereign
thereof, except the Panama Canal Zone.

Article XXIV.

Nothing in the present Treaty shall be
construed to limit or restrict in any way the
rights, privileges and advantages accorded to
the United States or its nationals or to Hungary
or its nationals by the Treaty' between the United
States and Hungary establishing friendly rela-
tions, concluded August 29, 1921.

Article XXV.

The present Treaty shall become effective on
the thirtieth day following the exchange of
ratifications, and shall remain in force for a
term of ten years.

If within one year before the expiration of
the aforesaid period of ten years neither High
Contracting Party notifies to the other an inten-
tion of modifying, by change or omission, any
of the provisions of any of the Articles in this
Treaty or of terminating it upon the expiration
of the aforesaid period, the Treaty shall remain
in full force and effect after the aforesaid period
and until one year from such a time as either
of the High Contracting Parties shall have
notified to the other an intention of modifying
or terminating the Treaty.

Article XXVI.

The Present Treaty shall be ratified, and the
ratifications thereof shall be exchanged at
Budapest as soon as possible.

In witness whereof the respective Pleni-
potentiaries have signed the same and have
affixed their seals hereto.

'Vol. XLVIII, page 19t, of this Series.
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Kt p~ld6.nyban ki Jlitva, magyar 6s angol Done in duplicate in the Hungarian and
nyelven, Washingtonban, 1925, 6vi jfinius h6 English languages, at Washington, this twenty-
24. napj.n. fourth day of June, One thousand nine hundred

and twenty-five.

(Seal) Frank B. KELLOGG m.p. Ldszl6 SZP-CHtlNYI s. k. (P. H.).

(P. H.) Ldsz16 SZfCHANYI s. k. Frank B. KELLOGG m.p. (Seal).

EXCHANGE OF NOTES.
No. 505

LEGATION OF THE

UNITED STATES OF AMERICA

BUDAPEST, September 4, 1926.
EXCELLENCY,

As you are aware, at the time of the signature at Washington on June 24, 1925, of the Treaty
of Friendship, Commerce and Consular Rights between the United States of America and the
Kingdom of Hungary, an Exchange of Notes was made between the Secretary of State of the United
States and the Envoy Extraordinary and Minister Plenipotentiary of Hungary at Washington,
in which the understanding was stated and accepted that the ratification of the said Treaty would
be subject to reservations and understandings to be set forth in an exchange of notes between the
Contracting Parties in connection with the exchange of ratifications of the said Treaty so as to make
it plain that this condition is understood and accepted by each of them, and that these reservations
and understandings shall be in substance of the effect that there be added to Article I of the Treaty
a statement that nothing contained therein shall be construed to affect existing statutes of either
country in relation to the immigration of aliens or the right of either country to enact such statutes,
and also that the sixth paragraph of Article VII of the said Treaty shall remain in force for twelve
months from the day on which the Treaty becomes effective, and, if not then terminated on ninety
days previous notice shall remain in force until either of the High Contracting Parties shall enact
legislation inconsistent therewith, when the same shall automatically lapse at the end of sixty days
from such enactment, and on such lapse each High Contracting Party shall enjoy all the rights
which it would have possessed had such paragraph not been embraced in the Treaty.

Since that date the Senate in fact, when giving its advice and consent to the ratification of
this Treaty, did so with the reservations above set forth.

I am, therefore, instructed by my Government in proceeding to the exchange of ratifications
of the Treaty aforesaid, to state to Your Excellency that the exchange is made on the condition,
understood and accepted by each of the High Contracting Parties, that its ratification of the said
Treaty is subject to the reservations and understandings above recited and set forth in an Exchange
of Notes of June 24,1925, by the Secretary of State of the United States and the Envoy Extraordinary
and Minister Plenipotentiary of Hungary at Washington.

You may regard this note as sufficient acceptance by the Government of the United States
of these reservations and understandings, and on acknowledgment of this Note on the occasion of
the exchange of ratifications, accepting, by direction and on behalf of the Governement of Hungary,
the said reservations and understandings will be considered by the Government of the United States
as completing the required Exchange of Notes and the acceptance by both Governments of the
reservations and understandings.

I avail myself, Mr. Minister, of this occasion to renew to Your Excellency the assurances of
my high consideration.

Theodore BRENTANO m. j.His Excellency

Dr. Louis Walk6,
Acting Royal Hungarian Minister

for Foreign Affairs,
Budapest.
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TEXTE HONGROIS. - HUNGARIAN TEXT.

No 71. 515/5-1926.

BUDAPEST, 1926, 6vi szeptember 4.

KOVET UR!

A Korminyz6 Ur 0 F6mdlt6sAgAnak foly6
6vi augusztus h6 28-ik napj n kelt magas
felhatalmazisa alapjAn van szerencsdm 6rtesi-
teni Nagym6lt6sdgodat, hogy a m. kir. korminy
az Amerikai Egyesiilt Allamokkal 1925. evi
junius h6 24-6n Washingtonban k6t6tt barftsigi,
kereskedelmi 6s konzuli szerz6d~s i. cikk6re,
valamint VII. cikk~nek hatodik bekezd~s~re
vonatkoz6lag foly6 6vi szeptember h6 4-ik
napjAn hozzdm int~zett nagybecsii jegyz6k6ben
foglalt fenntartisokat 6s 6rtelmez6seket a maga
r~sz6r6l elfogadja.

Fogadja Nagymlt6sigod m~ly tiszteletem
kifejez6st.

WALK6 s. k.

Nagym6lt6sigu
Brentano Tivadar urnak.

az Amerikai Egyesilt Allamok rk.
k6vet~nek 6smegh. miniszter~nek,

Budapest.

1 TRADUCTION. - TRANSLATION.

No. 71.515/5-1926.

BUDAPEST, September 4, 1926.

SIR,

In accordance with the authorisation given
by H. H. the Regent under date of August 28
of this year, I have the honour to inform you
that the Royal Hungarian Government accepts
the reservations and understandings set forth
in your Note of September 4, with regard to
Article I and paragraph VI of Article VII of
the Treaty of Friendship, Commerce and
Consular Rights concluded with the United
States of America at Washington on June
24, 1925.

I am, etc.

(Signed) WALK6

His Excellency
Mr. Theodore Brentano,

Envoy Extraordinary and Minister
Plenipotentiary of the United States,

Budapest.

I Translated by the Secretariat of the League of
Nations.
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I TRADUCTION. - TRANSLATION.

No 1369. - TRAITh D'AMITIE, DE COMMERCE ET CONSULAIRE
ENTRE LES ETATS-UNIS D'AMtRIQUE ET LA HONGRIE. SIGNE
A WASHINGTON, LE 24 JUIN 1925.

LE ROYAUME DE HONGRIE et LES ETATS-UNIS D'AMtRIQUE, ddsireux de resserrer les liens
pacifiques qui les unissent heureusement, par des accords destins h ddvelopper les rapports amicaux
entre leurs territoires respectifs, grace h des dispositions r~pondant aux aspirations intellectuelles,
culturelles, 6conomiques et commerciales de leurs peuples respectifs, ont d6cid6 de conclure un
trait6 d'amiti6, de commerce et consulaire, et ont nomm6 h cet effet pour leurs pl6nipotentiaires

LE GOUVERNEUR DE LA HONGRIE :
Le comte L6szli SZtCHtNYI, Envoy6 extraordinaire et ministre pl~nipotentiaire de Hongrie

aupr~s des Etats-Unis d'Am~rique ; et

LE PRtSIDENT DES ETATS-UNIs D'AM]tRIQUE :
Frank B. KELLOG, Secr~taire d'Etat des Etats-Unis d'Amdrique;

Lesquels, apr~s s'6tre communiqu6s leurs pleins pouvoirs respectifs, trouv6s en bonne et due
forme, sont convenus des dispositions suivantes :

Article premier.

Les ressortissants de chacune des Hautes Parties contractantes pourront p~ntrer, voyager
et resider dans les territoires de l'autre Partie ; ils jouiront de la libert6 de conscience et de la libert6
de culte ; ils pourront, sans entrave, se consacrer h toute activit6 d'ordre scientifique, religieux,
philanthropique, industriel et commercial ; ils pourront exercer toutes les formes d'activit6 com-
merciale qui ne sont pas interdites par la loi locale ; ils pourront poss6der, construire, louer h bail,
et occuper des immeubles appropri~s et louer ? bail des terrains pour y construire des maisons
d'habitation, y exercer une activit6 scientifique, religieuse, philanthropique, industrielle ou com-
merciale ou pour ensevelir les morts ; ils pourront employer des agents de leur choix, et, d'une
mani~re g~n~rale, faire tout ce qui est n~cessaire ou tout ce qui se rapporte h l'exercice de l'un

uelconque des privileges ci-dessus mentionnds, dans les m~mes conditions que les ressortissants
e 1'Etat dans lequel ils rdsident, ou que les ressortissants d'un pays auquel ledit Etat pourra

ultrieurement conf~rer le privilege de la nation la plus favoris6e, h la condition de se soumettre
h toutes les lois et r~glements locaux dfiments 6tablis.

Les ressortissants de chacune des Hautes Parties contractantes ne pourront 6tre assujettis
sur les territoires de l'autre Partie au paiement d'imp6ts ou taxes int6rieurs, autres ou plus 6lev6s
que ceux qui sont exig~s des ressortissants de l'autre Partie et acquitt6s par lesdits ressortissants.

Les ressortissants de chacune des Hautes Parties contractantes auront le droit, en se conformant
aux lois locales, d'ester en justice, h tous les degr6s de juridiction 6tablis par la loi, soit pour intenter
une action soit pour d~fendre leurs droits par devant les tribunaux de l'autre Partie.

1 Traduit par le Secretariat de la Soci~t6 des
Nations.

1 Translated by the Secretariat of the League
of Nations.
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Les ressortissants de chacune des Hautes Parties contractantes jouiront, sur les territoires de
l'autre Partie, en se soumettant aux conditions imposdes aux ressortissants de cette Partie, de la
protection et de la s6curit6 les plus constantes pour leur personne et leurs biens, et jouiront h cet
6gard du degr6 de protection requis par le droit international. Ils ne pourront Atre priv6s de leurs
biens qu'en vertu d'une proc6dure lgale et r6guli6re et contre paiement d'une indemnit6 6quitable.

Article II.

En ce qui concerne la forme de protection stipulde par les lois nationales, d'Etats ou de Provinces,
6tablissant la responsabilit6 civile en cas de blessures ou de mort et accordant aux parents, h6ritiers
ou personnes h la charge de la partie lsde le droit d'intenter une action ou d'obtenir une indemnit6
p~cuniaire, lesdits parents, h6ritiers ou personnes h la charge de la partie l6s~e - lorsque celle-ci
est un ressortissant de l'une ou de l'autre des Hautes Parties contractantes et que le dommage a
6td subi sur l'un quelconque des territoires de l'autre Partie - jouiront, dans les m8mes conditions
et sans qu'il soit tenu compte de leur qualit6 d'6tranger ou du fait qu'ils r6sident en dehors du teri-
toire oii le dommage a 6t6 subi, des m~mes droits et privileges qui sont ou pourront 6tre accord6s
aux nationaux de ladite Partie.

Article III.

Les habitations, entrep6ts, fabriques, magasins, boutiques ou autres locaux commerciaux,
ainsi que toutes leurs d~pendances, appartenant aux ressortissants de chacune des Hautes Parties
Contractantes, situ6s sur les territoires de l'autre Partie et utiliss h l'une quelconque des fins
6num6rdes h l'article I, seront respects. I1 sera interdit de proc~der h une visite domiciliaire ou h
une perquisition dans l'un quelconque de ces immeubles et d~pendances ou d'y examiner ou inspecter
des livres, documents ou pices de comptabilit6, sauf dans les conditions pr6vues par les lois, ordon-
nances et r~glements applicables aux nationaux, et dans les formes prescrites par lesdits lois, ordon-
nances et r~glements.

Article IV.

Dans le cas oji, h la mort de toute personne poss6dant, sur les territoires de l'une des Hautes
Parties contractantes, des biens-fonds ou d'autres propri6tds immobflires ou des int6r~ts dans
ces biens-fonds ou propri6t6s immobili~res, ces propri~t~s ou ces int6rts, en vertu des lois du pays
ou d'une disposition testamentaire, seraient transf6r~s ou passeraient ht un ressortissant de l'autre
Partie contractante, qu'il s'agisse d'un r6sident ou d'un non r6sident, si ledit ressortissant n'est
pas frapp6 d'incapacit6 aux termes des lois du pays dans lequel se trouvent lesdites proprits ou
lesdits intdr~ts, il lui sera accord6 un d6lai de trois ans pour vendre ledit bien ou lesdits intdr~ts,
ce d6lai pouvant tre prolong6 raisonnablement si les circonstances rendent cette mesure n6ces-
saire ; 1l'int6ress6 pourra retirer librement et sans entrave le produit de la vente ; il ne sera assujetti
h aucun droit de succession ou de liquidation ni h aucune redevance d'ordre administratif autres
que ceux auxquels seraient assujettis, en pareil cas, les ressortissants du pays d'oii le produit de
1 a vente peut 6tre retir6.
Pf, Les ressortissants de chacune des Hautes Parties contractantes jouiront pleinement du droit
de disposer de leurs biens mobiliers, quels qu'ils soient, sur les territoires de l'autre Partie, par
testament, donation ou de toute autre mani~re ; leurs hdritiers, lgataires ou donataires, quelle
que soit leur nationalit6, qu'ils soient rdsidents ou non r6sidents, seront saisis de plein droit de
ces biens mobiliers et pourront en prendre possession, soit en personne, soit par des mandataires
agissant en leur nom, et conserver ces biens ou en disposer h leur gr6, h condition d'acquitter les
seuls droits ou taxes auxquels seront soumis, en pareil cas, les ressortissants de la Haute Pa-tie
contractante sur les territoires de laquelle se trouvent ces biens et h laquelle lesdits biens ressor-
tissent.

No 1369



1926 League of Nations - Treaty Series. 133

Article V.

Les ressortissants de chacune des Hautes Parties contractantes, dans l'exercice du droit de
pratiquer librement leur culte sur les territoires de l'autre Partie contractante, ainsi qu'il est
pr~vu ci-dessus, pourront sans entrave ou vexation d'aucune sorte en raison de leurs croyances
religieuses ou pour tout autre motif, tenir des services religieux dans leur propre maison ou dans
tout immeuble appropri6 qu'ils peuvent avoir le droit de bftir, ou d'entretenir sur des emplacements
convenables, h la condition que ni leur enseignement ni leurs pratiques ne soient contraires h l'ordre
public et h la morale publique. Ils seront 6galement autoriss h enterrer leurs morts conform~ment
h leurs coutumes religieuses dans des lieux convenables et appropri6s, 6tablis et entretenus h cet
effet, en se conformant aux lois et r~glements dquitables du lieu de l'inhumation, en mati6re d'hygi~ne
et de sdpulture.

Article VI.

En cas de guerre entre l'une ou l'autre des Hautes Parties contractantes et un troisi~me Etat,
ladite Partie pourra soumettre au service militaire obligatoire les ressortissants de l'autre Partie
qui sont domicili~s sur ses territoires et qui ont express6ment d6clar6, conform~ment h sa lgislation,
leur intention d'adopter sa nationalit6 par voie de naturalisation, h moins que ces ressortissants ne
quittent les territoires de ladite Partie belligrante dans un d6lai de soixante jours h dater de la
declaration de guerre.

Article VII.

I1 y aura libert6 de commerce et de navigation entre les territoires des Hautes Parties contrac-
tantes. Les ressortissants de chacune des Hautes Parties contractantes auront, dans les m~mes
conditions que ceux de la nation la plus favoris~e, libre acc~s, avec leurs navires et leurs cargaisons,
dans tous les lieux, ports et eaux quelconques, qui sont compris dans les limites territoriales de
l'autre Partie et sont ou pourront 6tre ouverts h la navigation et au commerce 6trangers. Aucune
disposition du present trait6 ne pourra 6tre interpr6tde comme limitant le droit de l'une ou l'autre
des Hautes Parties contractantes d'6dicter, dans les termes qu'elle jugera utiles, des interdictions
ou des restrictions d'ordre sanitaire visant la protection de la vie de 1'homme, des animaux et des
plantes, ou d'6tablir des r~glements en vue d'assurer l'application de lois de police ou de lois fiscales.

Chacune des Hautes Parties contractantes s'engage, d'une mani~re absolue, h ne pas soumettre
l'importation d'une marchandise quelconque - produit naturel, fabriqu6 ou manufactur6 - en
provenance des territoires de l'autre Partie, h des mesures de prohibitions, h des conditions autres
ou h des droits autres ou plus 6levs que ceux auxquels est soumise l'importation de toute marchan-
dise similaire - produit naturel, fabriqu6 ou manufactur6 - provenant de tout autre pays'6tranger.

Chacune des Hautes Parties contractantes s'engage 6galement, d'une mani6re absolue, h ne pas
soumettre les marchandises export~es h destination des territoires de l'autre Partie contractante,
h des taxes autres ou plus 6levdes, ou h d'autres restrictions ou interdictions que celles auxquelles
sont soumises les marchandises export6es h destination de tout autre pays 6tranger.

Tout avantage, quel qu'il soit, que l'une des Hautes Parties contractantes pourra accorder h
un article quelconque - produit naturel, fabriqu6 ou manufactur6 - de tout autre pays 6tranger,
s'appliquera simultan~ment et d'une mani~re absolue, sans que la demande en soit formulae et sans
compensation, au m~me article - produit naturel, fabriqu6 ou manufactur6 - de l'autre Partie
contractante.

En ce qui concerne le montant et le recouvrement des droits sur les importations et exportations
de toutes sortes, chacune des deux Hautes Parties contractantes s'engage h accorder aux ressor-
tissants, navires et marchandises de l'autre Partie, le b~n6fice de tout avantage, privil~ge ou immu-
nit6 qu'elle aura accord6 aux ressortissants, navires et marchandises d'un troisi6me Etat, que cet
Etat ait b6n~fici6 de ce traitement de faveur h titre gratuit ou h titre de r~ciprocitd ou de compensation.
Tout avantage, privilge ou immunit6 de cette nature qui sera ult6rieurement accord6 aux ressor-
tissants, navires ou marchandises d'un troisi~me Etat, sera simultan6ment et d'une mani6re absolue,
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sans que la demande en soit formul~e et sans compensation, 6tendu h l'autre Haute Parties contrac-
tante pour son propre avantage et celui de ses ressortissants et de ses navires.

Tous les articles qui sont ou pourront etre 1galement irnports de pays 6trangers dans les
ports des Etats-Unis, sur des navires des Etats-Unis, pourront 6galement tre import6s dans ces
ports sur des navires hongrois, sans 6tre passibles de droits ou taxes autres ou plus 6lev&s, quelle
qu'en soit la nature, que si ces articles 6taient imports sur des navires des Etats-Unis ; et, r6cipro-
quement, tous les articles qui sont ou peuvent 6tre 16galement import6s de pays 6trangers dans les
ports hongrois sur des navires hongrois, pourront 6galement &re import6s dans lesdits ports sur
des navires des Etats-Unis sans 6tre passibles de droits ou taxes autres ou plus 6lev~s, quelle qu'en
soit la nature, que si ces articles 6taient import~s de pays 6trangers sur des navires hongrois.

Les dispositions du present article ne s'appliqueront ni au r6gime accord6 par les Etats-Unis
au commerce de Cuba en vertu des dispositions de la Convention commerciale conclue entre les
Etats-Unis et Cuba le ii d6cembre 1902 ou de toute autre convention commerciale qui pourra
ult6rieurement 6tre conclue par les Etats-Unis avec Cuba, ni au commerce des Etats-Unis avec
l'une quelconque de leurs d~pendances et avec la zone du Canal de Panama, en vertu de lois existantes
ou futures.

Article VIII.

Les ressortissants et les marchandises de chacune des Hautes Parties contractantes jouiront,
Sl'int6rieur des territoires de l'autre Partie, du m~me traitement que les ressortissants et les mar-

chandises dudit pays en matiere d'imp6ts int~rieurs, de droits de transit, de taxes aff~rentes aux
entrep6ts et autres facilit~s, ainsi qu'en ce qui concerne le montant des drawbacks et des primes.

Article IX.

Les soci6t6s anonymes et autres soci6t6s et associations (qu'elles recherchent ou non la r6alisa-
tion de b6n~fices p~cuniaires), qui ont 6t6 ou pourront 6tre ult~rieurement fond6es conform~ment
aux lois nationales, des Etats, ou des Provinces, de l'une ou de l'autre des Hautes Parties contrac-
tantes et aux termes desdites lois, et qui entretiennent un 6tablissement central sur les territoires
de ladite Partie, verront leur statut juridique reconnu par l'autre Partie contractante, h condition
toutefois qu'elles ne poursuivent pas sur les territoires de cette derni~re des fins contraires h ses
lois. Elles auront libre acc~s aux cours et tribunaux judiciaires et d'6quit6, en se conformant aux
lois r~glementant la mati~re, aussi bien pour y revendiquer que pour y d~fendre des droits h
tous les degr~s de juridiction 6tablis par la loi.

Le droit pour ces soci~t~s et associations de l'une des Parties contractantes ainsi reconnues
par l'autre Partie, de s'6tablir sur les territoires de cette autre Partie, d'y installer des succursales
et d'y exercer leur activit6, sera subordonn6 h l'assentiment de ladite Partie et uniquement r~gi
par cet assentiment tel qu'il est exprim6 dans ses lois nationales, et dans les lois de ses Etats ou de
ses provinces.

Article X.

Les ressortissants de chacune des Hautes Parties contractantes jouiront, sur les territoires
de l'autre Partie, h titre de r~ciprocit6 et en se conformant aux conditions qui y sont en vigueur,
des droits et privileges qui ont 6t6 ou pourront 6tre ult~rieurement accord6s aux ressortissants de
tout autre Etat en mati re de constitution de soci6t6s anonymes ou autres socits et associations
(qu'elles recherchent ou non la r~alisation de b6n~fices p~cuniaires) et en mati~re de participation
h ces soci~t~s, y compris le droit d'6mission, d'enregistrement, d'achat, de possession et de vente
d'actions, ainsi que le droit d'occuper une situation dirigeante ou officielle dans lesdites soci~t~s.
Dans l'exercice des droits susmentionn6s et en ce qui concerne la r~glementation ou la proc~dure
relative h la constitution ou h la direction de ces socit6s ou associations, lesdits ressortissants ne
seront soumis h aucune condition moins favorable que celles qui ont 6t6 ou pourront ult6rieurement
6tre appliqu~es aux ressortissants de la nation la plus favorisde. Lorsque des ressortissants de
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1' une des deux Hautes Parties contractantes constitueront ou dirigeront, sur les territoires de l'autre
Partie, des soci~t~s ou associations de ce genre ou qu'ils y seront int~ress6s h titre de participants,
les droits desdites socit~s ou associations, concernant l'exercice de leur activit6 sur lesdits terri-
toires, seront soumis aux lois et r~glements nationaux, des Etats ou des provinces, qui sont en vigueur
ou pourront tre ult6rieurement 6tablis sur les territoires de la Partie oh ils se proposent d'exercer
leur activit6 commerciale. Les dispositions ci-dessus ne s'appliqueront ni h la constitution d'asso-
ciations politiques ni h la participation auxdites associations.

Les ressortissants de chacune des Hautes Parties contractantes jouiront en outre, sur les
territoires de l'autre Partie, h titre de r6ciprocit6 et en se conformant aux conditions qui y sont
en vigueur, des droits et privileges qui ont 6t6 ou pourront 6tre ult~rieurement accords aux ressor-
tissants de tout autre Etat en ce qui concerne l'extraction de charbon, de phosphates, de p~trole,
de schiste p~trolif~re, de gaz et de soude sur le domaine public de l'autre Partie.

Article XI.

a) Les fabricants, les n~gociants et commer~ants domicili~s dans le ressort d'une des Parties
contractantes pourront exercer la profession de voyageurs de commerce, soit personnellement, soit
par l'entremise d'agents ou d'employ~s, dans le ressort de l'autre Partie contractante, apr~s avoir
obtenu de cette derni~re, moyennant paiement d'un droit unique, une licence qui sera valable
dans toute sa juridiction territoriale.

Si l'une des Hautes Parties contractantes se trouve en dtat de guerre, elle se r6serve le droit
d'interdire, dans son ressort, l'exercice de la profession ci-dessus vis6e, conform6ment aux clauses
du present article, ou autrement, h tout ressortissant d'une nation ennemie ou h tout autre 6tranger
dont elle peut estimer la prdsence prdjudiciable h Fordre public et h la sdcurit6 nationale.

b) Pour se procurer la licence ci-dessus vis~e, le postulant doit obtenir du pays oi resident
les fabricants, ndgociants et commer~ants repr6sents une carte de l6gitimation, attestant sa qualit6
de voyageur de commerce. Cette carte, qui sera d~livr~e par les autoritds que chaque pays d6signera
comme compdtentes, devra tre visde par le consul du pays oii le postulant se propose d'exercer,
et sur prdsentation de cette carte, les autoritgs de ce dernier pays d~livreront au postulant la licence
nationale prdvue par la section a).

c) Un voyageur de commerce peut vendre ses 6chantillons sans obtenir de licence sp~ciale
d'importateur.

d) Les 6chantillons sans valeur commerciale seront admis en franchise.
Les 6chantillons marqu6s, timbrs ou ddpr6cids de telle mani~re qu'ils ne puissent servir .

d'autres usages seront consid~r~s comme objets sans valeur commerciale.
e) Les 6chantillons ayant une valeur commerciale seront admis temporairement moyennant

garantie du paiement 6ventuel des droits 6tablis s'ils n'ont pas 6t6 retirds du pays apr~s un laps de
six (6) mois.

Les droits seront acquitt6s sur la partie des 6chantillons qui n'aura pas 6t6 retiree de la mani~re
susindiqu6e.

/) Toutes les formalitds de douane seront simplifides autant que possible afin d' viter les
retards dans l'expddition des 6chantillons.

g) Les colporteurs et autres marchands, qui vendent directement aux consommateurs, m~me
s'ils n'ont pas de siege commercial fixe dans le pays oh ils exercent, ne seront pas consid6r~s comme
voyageurs de commerce, mais seront passibles des droits de licence applicables aux transactions
de la nature de celles auxquelles ils se livrent.

h) Aucune licence ne sera exigible :
Io Des personnes voyageant uniquement en vue d'6tudier le commerce et ses besoins,

m~me si elles engagent des relations commerciales, pourvu qu'elles ne se livrent pas h
la vente de marchandises ;

20 Des personnes se livrant au commerce par l'entremise d'agences locales qui acquit-
tent les droits de licence ou autres taxes aff6rentes h leur commerce.

30 Des voyageurs qui sont exclusivement acheteurs.
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i) Toutes concessions, affectant une stipulation quelconque du prsent article, qui viendraient
h 6tre accordes par l'une des Parties contractantes & une tierce Partie en vertu de lois, traitds
ou conventions, seront imm~diatement 6tendues h l'autre Partie.

Article XII.

a) Des r~glements r~gissant le renouvellement et le transfert des licences d6livr~es conform&
ment aux dispositions de l'article XI, ainsi que la fixation d'amendes et autres peines pour tout emploi
ilicite de licences, pourront etre ddict6s par l'une ou l'autre des Parties contractantes, chaque fois
qu'elles le jugeront opportun, conformdment aux termes de l'article XI et sans prejudice des droits
d~finis h cet article.

Si les susdits r~glements permettent le renouvellement des licences, la taxe de renouvellement
ne devra pas 6tre plus 6lev&e que celle qui a frappd la licence primitive.

Si lesdits r~glements permettent le transfert des licences sur preuve satisfaisante que la personne
h qui la licence est transf6rde ou qui reprend la licence est, h tous 6gards, le successeur vritable du
d&enteur de la licence primitive et peut produire une carte de l~gitimation analogue h celle qu'a
produite le d~tenteur de la licence primitive, ladite personne pourra exercer ses fonctions de voya-
geur de commerce pr~alablement h l'arrive de la nouvelle carte de l6gitimation, mais l'annulation
de la garantie fournie pour les 6chantillons n'aura pas lieu avant l'arriv~e de la susdite carte.

b) C'est la nationalit6 de la maison que le voyageur de commerce repr6sente, et non point
sa nationalit6 personnelle, qui r~git la d~livrance d'une carte de legitimation h ce voyageur.

Les Hautes Parties contractantes conviennent de confdrer aux fonctionnaires des douanes
locales ou autres autorits comp&entes agissant en qualit6 de reprdsentants de l'office central
institu6 pour la d6livrance et la r6glementation des licences, la facult6 de dglivrer lesdites licences
contre remise de la carte de l6gitimation et de la liste, dfiment certifi&e, des 6chantillons. Les susdits
fonctionnaires devront immddiatement transmettre la documentation correspondante h l'office
central auquel le d6tenteur de la licence devra dor6navant communiquer, en temps utile, son inten-
tion de solliciter le renouvellement ou le transfert de sa licence (si rien ne s'y oppose), ou l'annu-
lation de sa garantie en cas de ddpart du pays. Le d6lai fix6 h cet 6gard correspondra au laps de temps
n6cessaire pour un 6change de correspondance suivant l'horaire normal des courriers postaux,
plus cinq jours ouvrables aux fins de vWrification et d'enregistrement officiels.

c) I1 est convenu que le voyageur ne se livrera pas h la vente d'autres articles que ceux qui
sont compris dans sa sp6cialit6 ; il aura la facult6 de vendre ses 6chantillons, en encourant de ce
fait l'obligation d'acquitter les droits de douane y affrents, mais il n'aura pas la facult6 de vendre
d'autres articles apport6s par lui, ou lui adressds, et qui n'appartiennent pas raisonnablement
et manifestement h la sp~cialit6 qu'il d&lare reprdsenter.

d) La mat~riel de publicit6 apport6 par les voyageurs de commerce en quantit6 convenable
sera trait6 comme 6chantillon sans valeur commerciale. Les objets ayant une valeur commerciale
d6pr&ci~e en raison de leur emploi comme moyen de publicit6 et destins h une distribution gratuite
seront 6galement trait6s comme des 6chantillons sans valeur commerciale, s'ils sont introduits en
quantit6 raisonnable. I1 est convenu, toutefois, que cette disposition sera assujettie aux lois doua-
nitres des pays respectifs. Les 6chantillons accompagnant le voyageur de commerce seront exp~di~s
comme faisant partie de ses bagages personnels, et ceux qui arriveront apr~s lui auront droit de
priorit6 sur les transports ordinaires.

e) Si la licence primitive a 6t6 d6livr6e pour une pdriode de plus de six mois, ou si la licence
est renouvelge, la garantie relative aux 6chantillons recevra une prolongation de validit6 corres-
pondante. II est convenu toutefois que cette disposition restera assujettie aux lois douani~res des
pays respectifs.

Article XIII.

I1 y aura enti~re libert6 de transit h travers les territoires de chacune des Hautes Parties con-
tractantes, y compris les eaux territoriales, sur les itin6raires les plus appropri6s au transit inter-
national par voie ferr6e, par voie navigable et par canaux (autres que le canal de Panama, les voies
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navigables et canaux qui constituent des frontires internationales des Etats-Unis), en faveur des
personnes et des marchandises venant des territoires de l'autre Partie contractante ou les traversant,
Al'exception des personnes auxquelles l'entr~e dans ces territoires serait interdite, ou des marchan-
dises dont l'importation serait prohib~e par la loi. Les personnes traversant le territoire et les mar-
chandises en transit ne seront assujetties & aucun droit de transit ni h aucun d4lai ou restriction
inutiles et jouiront du traitement accord6 aux nationaux, en ce qui concerne les redevances, facilit~s
et toutes autres questions.

Les marchandises en transit devront 6tre enregistres au bureau de douane appropri6, mais
seront exemptes de tout droit de douane ou autres taxes similaires.

Toutes les redevances aff6rentes au transport en transit seront maintenues dans les limites
raisonnables en tenant compte des conditions de transport.

Article XIV.

Chacune des Hautes Parties contractantes convient de recevoir de l'autre Partie des fonc-
tionnaires consulaires dans ceux de ses ports, places et villes oh leur presence pourra tre utile et
qui sont ouverts aux repr~sentants consulaires de tous autres pays 6trangers.

Les fonctionnaires consulaires de chacune des Hautes Parties contractantes, apr~s leur entr6e
en fonctions et h titre de r~ciprocit6, jouiront, sur les territoires de l'autre Partie, de tous les droits,
privileges, exemptions et immunit~s dont jouissent les fonctionnaires du m~me rang de la nation
la plus favoris6e. En leur qualit6 d'agents officiels, ces fonctionnaires auront droit h la haute consi-
d~ration de tous les fonctionnaires nationaux ou locaux avec lesquels ils entretiendront des relations
officielles dans l'Etat aupr~s duquel ils sont accr6dit~s.

Le Gouvemement de chacune des Hautes Parties contractantes fournira sans frais l'exequatur
ncessaire auxdits fonctionnaires consulaires de l'autre Partie, qui pr~senteront une nomination
r~guli~re, sign6e du chef du pouvoir ex~cutif de l'Etat qui les nomme et rev~tue du grand sceau
dudit Etat, et il d4livrera h un fonctionnaire consulaire subordonn6 ou suppl6ant, dament nomm6,
avec l'approbation de son gouvernement, par un fonctionnaire consulaire sup6rieur agr66, ou par
tout autre fonctionnaire comptent dudit gouvernement, les pices qui, aux termes des lois des
pays respectifs, seront exigges du fonctionnaire ainsi nomm6 pour l'exercice des fonctions consulaires.
Sur pr~sentation de l'exequatur ou de toute autre piece d4livr~e en son lieu audit subordonn4, ce
fonctionnaire consulaire sera autoris6 h entrer en fonctions et h jouir des droits, privileges et immu-
nit~s accord~s par le pr~sent trait6.

Article XV.

Les fonctionnaires consulaires qui sont ressortissants de l'Etat par lequel ils sont nomm&s, ne
pourront 6tre arr~t6s, sauf lorsqu'ils seront accus~s d'avoir commis des dW1its que la loi locale qualifie
d'actes criminels, par opposition aux contraventions, et qui rendent passible de sanctions p6nales
la personne qui s'en est rendue coupable. Ces fonctionnaires seront exempts de loger des militaires
par voie de requisition et ne seront astreints h aucun service militaire, naval, administratif ou de
police, quel qu'il soit. Dans le cas d'affaires criminelles, la pr~sence d'un fonctionnaire consulaire
aux d~bats, en qualitd de t~moin, pourra 6tre demand~e par l'accusation ou par la d~fense. La deman-
de en sera faite avec tous les 6gards dus h la dignit6 consulaire et aux fonctions de la charge ; le
fonctionnaire consulaire sera tenu de se conformer h la demande en question.

Les fonctionnaires consulaires seront soumis, en mati~re civile, h la juridiction des tribunaux
de l'Etat qui les reoit. Toutefois, lorsque le fonctionnaire est un ressortissant de l'Etat qui l'a
nomm6, et qu'il ne se livre h aucune occupation lucrative d'ordre priv6, son t6moignage sera recueilli
oralement ou par 6crit, soit t sa residence, soit h son bureau, et en tenant dfiment compte de ses
d~sirs. N~anmoins, le fonctionnaire devra, de lui-m~me, d6poser h l'audience, toutes les fois qu'il
lui sera possible de le faire sans qu'il en r6sulte une g6ne s~rieuse dans l'exercice de ses fonctions
officielles.
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Article XVI.

Les fonctionnaires consulaires, y compris les employ~s du consulat qui sont ressortissants de
l'Etat par lequel ils sont nomm~s, h l'exception de ceux qui ont des occupations privdes lucratives
dans l'Etat oh ils exercent leurs fonctions, seront exempts de tous imp6ts nationaux, des Etats,
des provinces et des municipalit6s, s'appliquant h leur personne ou h leurs biens, h l'exception
des imp6ts frappant la possession ou la propri~t6 de biens immobiliers situ~s sur les territoires
de l'Etat dans lequel ils exercent leurs fonctions, ou frappant le revenu des biens de toutes sortes
situ6s dans ces territoires ou ressortissant auxdits. Tous les fonctionnaires et employds consulaires
qui sont ressortissants de l'Etat par lequel ils sont nomm~s, seront exempts du paiement des
imp6ts sur les traitements, honoraires ou salaires per~us par eux comme r~mundration de leurs
services consulaires.

Les terrains et immeubles situ~s sur les territoires de chacune des Hautes Parties contractantes,
dont l'autre Partie contractante est propri6taire en droit ou en 6quit6, et qui sont exclusivement
employ6s h des fins officielles par ledit propri~taire, seront exempts de tous imp6ts nationaux,
des Etats, des provinces et des municipalit6s, autres que les contributions perques pour des services
ou des ameliorations publiques locales dont profitent ces locaux ou terrains.

Article XVII.

Les fonctionnaires consulaires pourront placer au-dessus de la porte extdrieure de leurs bureaux
respectifs les armes de leur Etat avec une inscription appropri~e, indiquant le caract~re officiel
du bureau. Ces fonctionnaires pourront 6galement arborer le drapeau de leur pays sur leurs bureaux,
y compris ceux qui sont situ6s dans les capitales des deux pays. Ils pourront de mme hisser le
pavillon de leur pays sur tout bateau ou navire employ6 dans 1'exercice des fonctions consulaires.

Les bureaux et archives du consulat seront en tout temps inviolables. Ils ne pourront, en aucune
circonstance, faire l'objet d'une visite domiciliaire, de la part d'autorit~s quelconques, dans le pays
oh ces bureaux sont situ~s. Ces autorit~s ne pourront pas non plus, sous aucun pr~texte, proc~der
hi un examen ou h une saisie de documents ou autres biens d~posds dans un bureau consulaire.
Les bureaux consulaires ne pourront 6tre utilisds comme lieu d'asile. Aucun fonctionnaire
consulaire ne pourra 6tre requis h l'effet de produire des archives officielles devant un tribunal ou
de t~moigner sur des questions relatives au contenu desdites archives.

En cas de d6c~s, d'empchement ou d'absence d'un fonctionnaire consulaire qui n'a aupr~s de
lui aucun fonctionnaire consulaire subordonn6, les secr~taires ou chanceliers, dont le caractre
officiel aura 6t6 ant~rieurement notifi6 au gouvernement de l'Etat dans lequel 6taient exerc~es les
fonctions consulaires, pourront exercer temporairement les fonctions consulaires du fonctionnaire
dcd, empchd, ou absent, et jouiront pendant cet interim de tous les droits, pr6rogatives et
immunitds accords au titulaire rdgulier.

Article XVIII.

Les fonctionnaires consulaires qui sont ressortissants de l'Etat par lequel ils sont nomm6s
pourront, dans les limites de leurs districts consulaires respectifs, s'adresser aux autoritds nationales,
des Etats, des provinces ou des municipalitds, h l'effet de protdger leurs compatriotes en ce qui con-
cerne la jouissance des droits que ceux-ci tiennent des trait&s, ou autrement. Les infractions h ces
droits pourront faire l'objet de r~clamations. Si les autorit~s comptentes ne prennent aucune mesure
de r~paration ou n'accordent aucune protection, l'intervention par voie diplomatique sera justifide
et, en l'absence d'un repr~sentant diplomatique, un consul gdn6ral ou le fonctionnaire consulaire
r6sidant officiellement dans la capitale pourra s'adresser directement au gouvernement du pays.

Article XIX.

Les fonctionnaires consulaires pourront, en execution des lois de leur propre pays, recueillir
h tout endroit appropri6, dans les limites de leur ressort consulaire, les depositions de tous occupants
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de navires de leur propre pays, ou de tous ressortissants dudit pays, ou de toutes personnes r~sidant
en permanence sur les territoires de leur propre pays. Ces fonctionnaires pourront 6tablir, attester,
certifier et l~galiser les actes unilatraux, instruments et dispositions testamentaires de leurs com-
patriotes, ainsi que les contrats auxquels un de leurs compatriotes est partie. Ils pourront 6tablir,
attester, certifier et l~galiser les instruments 6crits, quels qu'ils soient, qui ont pour effet d'exprimer
ou de comporter le transfert de biens quelconques ou de grever des biens quelconques situ~s sur le
territoire de l'Etat par lequel ces fonctionnaires sont nomm~s; is pourront 6tablir, attester, certifier
ou l~galiser les actes unilat~raux, instruments, dispositions testamentaires et contrats relatifs h
des biens situ~s sur les territoires de l'Etat par lequel is sont nomms ou h des transactions qui
doivent tre effectu~es sur lesdits territoires, y compris les actes unilat~raux, instruments, dispositions
testamentaires ou accords auxquels sont uniquement participants des ressortissants de l'Etat sur
les territoires duquel ces fonctionnaires exercent leurs fonctions.

Les documents et actes ainsi dresses, et les copies et traductions de ces actes et documents,
lorsqu'ils auront 6t6 dfiment lgalis~s et revtus du sceau du fonctionnaire consulaire, feront foi,
dans les territoires des Parties contractantes, comme pi~ces originales ou copies lgalis~es, selon
le cas, et auront la m~me valeur et les mmes effets que s'ils avaient &6 r~dig6s et dress6s par
devant un notaire ou un autre fonctionnaire public deiment autoris6 dans le pays par lequel le fonc-
tionnaire consulaire a 6t6 nomm6, sous r~serve que ces actes auront toujours 6t6 rddig~s et dresses
conform6ment aux lois et r glements du pays dans lequel is sont destines h prendre effet.

Article XX.

Si un ressortissant de rune des Hautes Parties contractantes dcde sur le territoire de l'autre
Partie sans laisser dans le territoire de son ddc~s aucun h6ritier connu ou exdcuteur testamentaire
d6sign6 par lui, les autoritds locales comp6tentes aviseront immddiatement de ce d~c~s le plus proche
fonctionnaire consulaire de l'Etat dont le d~funt 6tait ressortissant, afin que les renseignements n~ces-
saires puissent tre transmis aux parties intdressdes.

Sf un ressortissant de l'une des deux Hautes Parties contractantes ddcde sur le territoire de
l'autre partie sans avoir laiss6 de derni~res volont6s ou de testament, le fonctionnaire consulaire
de l'Etat dont le ddfunt 6tait un ressortissant et dans le district duquel le d~funt avait son domicile
au moment de sa mort, sera, dans la mesure oii les lois du pays le permettent, considdr6 comme
qualifi6 pour prendre charge des biens laiss~s par le ddfunt aux fins de conservation et de protection
desdits biens, en attendant la ddsignation d'un administrateur et jusqu'au moment oii le pouvoir
d'administration aura 6t6 accord6. Ce fonctionnaire consulaire aura le droit d'6tre d6sign6 comme
administrateur, h la discretion d'un tribunal ou de toute autre autorit6 chargde de contr6ler 'admi-
nistration des successions, sous r~serve que les lois du lieu oil la succession est administr6e le
permettent.

Lorsqu'un fonctionnaire consulaire acceptera de remplir les fonctions d'administrateur de la
succession d'un compatriote d~c~d6, ii se soumettra en cette qualit6, et pour toutes les questions
relevant de cette administration, h la juridiction des tribunaux et de toute autre autorit6 ddsignant
les administrateurs de successions, dans la m~me mesure qu'un ressortissant du pays aupr~s duquel
it est accr6dit6.

Article XXI.

Un fonctionnaire consulaire de l'une ou de l'autre des Hautes Parties contractantes pourra,
au nom de ses compatriotes non r~sidents, donner quittance pour les parts revenant auxdits compa-
triotes sur des successions en voie de liquidation, ou en ce qui concerne les sommes dues en vertu
des lois connues sous le nom de (( Lois d'assurances ouvri~res contre les accidents ) (Workmen's
Compensation Laws), ou de toutes autres lois analogues, h la condition qu'il expddie tous les fonds
ainsi re~us aux destinataires r~els, par l'interm6diaire des services comp~tents de son gouvernement,
et h ]a condition, en outre, qu'il fournisse t l'autorit6 ou h l'administration qui proc~de h la r~par-
tition par son intermddiaire, les preuves appropri6es de la remise desdites sommes.
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Article XXII.

Chacune des Hautes Parties contractantes convient de permettre l'entrde en franchise, et sans
examen d'aucune sorte, de tous les meubles, effets et fournitures destinds h un usage officie] dans
les bureaux consulaires de l'autre Partie, et d'accorder aux fonctionnaires consulaires de 1'autre
Partie, hL leurs familles et aux personnes de leur suite qui sont ressortissants de ladite Partie, le
bdndfice de 1'entrde en franchise de leurs bagages et de tous autres biens et effets personnels emport~s
par le fonctionnaire qui se rend h son poste ou import& h un moment quelconque au cours de lexer-
cice de ses fonctions, sous reserve cependant qu'aucun article dont V'importation est prohib~e par
les lois de l'une des deux Hautes Parties contractantes ne pourra dtre introduit sur les territoires
de ladite Partie.

II est toutefois entendu que le privilege accord6 aux termes du present article ne sera pas
applicable aux fonctionnaires consulaires qui exercent une occupation privde lucrative dans les pays
aupr~s desquels ils sont accr~dit~s, ht moins qu'il ne s'agisse d'objets et fournitures de caractre
officiel.

Article XXIII.

Sous i6serve de toutes restrictions ou exceptions 6num~r~es ci-dessus, ou qui pourraient faire
ult~rieurement l'objet d'un accord, les territoires des Hautes Parties contractantes auxquels s'appli-
quent les dispositions du present trait6 comprendront toutes les terres, eaux et r:gions a6riennes
sur lesquelles les Parties revendiquent et exercent leur souverainet6 respective, h l'exception toute-
fois de la zone du canal de Panama.

Article XXIV.

Rien dans le present trait6 ne sera interprt6 comme limitant ou restreignant, d'une mani~re
quelconque, les droits, privileges et avantages accords soit aux Etats-Unis et h leurs nationaux,
soit h la Hongrie et ht ses nationaux, par le Trait6 d'amiti6 conclu entre les Etats-Unis et la Hongrie,
le 29 aofit 1921.

Article XXV.

Le pr6sent trait6 entrera en vigueur trente jours apr~s l'6change des ratifications, et restera
en vigueur pendant une p~riode de dix ans.

Si, dans le d~lai d'un an avant l'expiration de la p6riode de dix ans ci-dessus mentionn6e, aucune
des Hautes Parties contractantes ne notifie h rautre son intention de modifier, par changement
ou suppression, l'une quelconque des dispositions de l'un quelconque des articles du pr6sent trait6,
ou de d~noncer ledit trait6 h l'expiration de la p~riode ci-dessus mentionn~e, le pr6sent trait6
restera entirement en vigueur apr~s la p~riode susmentionn~e et pendant la dur~e d'un an ht
partir de la date h laquelle l'une des deux Hautes Parties contractantes aura notifi6 h l'autre son
intention de modifier ou de d6noncer le trait6.

Article XXVI.

Le present trait6 sera ratifi6, et l'dchange des ratifications aura lieu hL Budapest aussit6t que
possible.

En foi de quoi les pl6nipotentiaires respectifs ont sign6 ledit trait6 et y ont appos6 leurs sceaux.

Fait en double expddition, en langue hongroise et en langue anglaise, h Washington, le
vingt-quatre juin mil neuf cent vingt-cinq.

(L. S.) (Sign!) Ldszl6 SZkCHtNYI.
(L. S.) (Sign!) Frank B. KELLOGG.
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ICHANGE DE NOTES

No 505
LGATION

DES ETATS-UNIS D'AMtRIQUE

BUDAPEST, le 4 septembre 1926.

MONSIEUR LE MINISTRE,

"', Votre Excellence n'ignore pas que, lorsqu'a 6t6 sign6, h Washington, le 24 juin 1925, le Trait6
d'amiti6, de commerce et consulaire entre les Etats-Unis d'Am~rique et le Royaume de Hongrie,
un 6change de notes a eu lieu entre le secr~taire d'Etat des Etats-Unis et l'envoyd extraordinaire
et ministre pl6nipotentiaire de Hongrie h Washington. I1 y 6tait d~clar6 et accept6 d'un commun
accord que la ratification dudit trait6 serait subordonn~e h des rserves et accords que formulerait
un 6change de notes entre les Parties contractantes h l'occasion de l'6change des ratifications dudit
trait6, de fagon h bien 6tablir que cette condition est comprise et acceptde par chacune des Parties,
et que ces r~serves et accords auront, en principe, pour effet de faire ajouter h l'article I du trait6
une d~claration stipulant que rien dans les dispositions dudit article ne sera interpr~t6 comme
affectant les lois actuelles de l'un ou l'autre pays en ce qui concerne l'dmigration des 6trangers
ou le droit pour chacun des pays de promulguer de telles lois ; qu'en outre, le sixi~me alin6a de
l'article VII dudit trait6 restera en vigueur pendant une dur6e de douze mois h dater du jour oil
le trait6 prendra effet, et, s'il n'est alors d~nonc6 moyennant un pr~avis de quatre-vingt-dix jours,
demearera en vigueur jusqu'h ce que l'une ou l'autre des Parties contractantes promulgue des textes
de loi incompatibles avec les dispositions de ce paragraphe. Ce paragraphe deviendra alors auto-
matiquement caduc h Vexpiration d'un d6lai de soixante jours h partir de cette promulgation et,
h dater de l'expiration dudit d~lai, chacune des Hautes Parties contractantes jouira d. tous les droits
qu'elle aurait poss~d~s si ce paragraphe n'avait pas 6t6 compris dans le trait6.

Depuis cette date, le Sdnat, en fait, lorsqu'il a recommand6 et approuv6 la ratification
du-prLent traitd, a joint h sa decision les r~serves ci-dessus mentionn6es.

J'ai donc l'honneur, d'ordre de mon gouvernement, en procddant h l'6change des ratifications
du susdit trait6 de d6clarer h Votre Excellence que cet 6change a lieu h la condition, bien comprise
et accept6e par chacune des Hautes Parties contractantes, que sa ratification dudit trait6 implique
]a reconnaissance des r6serves et accords prdcitds et formul6s dans un 6change de notes, en date
du 24 juin 1925, entre le secr~taire d'Etat des Etats-Unis et l'envoy6 extraordinaire et ministre
pl~nipotentiaire de Hongrie h Washington.

Vous tes autoris6 h consid~rer la pr6sente note comme constituant une acceptation suffisante
par le Gouvernement des Etats-Unis desdites reserves et desdits accords ; un accus6 de r~ception
de la pr~sente note, h l'occasion de l'6change des ratifications, portant que lesdites r6serves et lesdits
accords sont acceptds par ordre et au nom du Gouvernement de la Hongrie sera consid6r6 par le
Gouvernement des Etats-Unis comme compltant l'6change de notes requis et comme constituant
l'acceptation par les deux gouvernements de ces reserves et accords.

Je saisis cette occasion, Monsieur le Ministre, pour renouveler h Votre Excellence les assurances
de ma haute consideration.

(Sign!) Th6odore BRENTANO.

Son Excellence
Monsieur le Dr Louis Walk6,

Ministre des Affaires 6trangres P. i.
du Gouvernement royal hongrois.

Budapest.
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No 71. 515/5-1926.

BUDAPEST, le 4 septembre 1926.

MONSIEUR LE MINISTRE,

Sur la base de 'autorisation du 28 aofit de l'anne courante, de S. A. le Rdgent, j'ai 1'honneur
d'informer Votre Excellence que le Gouvernement royal hongrois accepte les reserves et interpr6-
tations contenues dans votre honor~e du 4 courant, concernant 1'article I et l'alinda VI de
'article VII du Trait6 d'amiti6, de commerce et consulaire, conclu avec les Etats-Unis d'Am6-

rique h Washington, le 24 juin 1925.

Veuillez agr6er, etc.

(Signs) WALK6.
Son Excellence

Monsieur Thdodore Brentano,
Envoy6 extraordinaire et ministre pl~nipotentiaire

des Etats-Unis d'Am~rique,
Budapest.
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TEXTE POLONAIS. - POLISH TEXT.

No 1370. - KONWENCJA SANITARNA POMIEFDZY RZECZAPOSPOLITA POLSKA
A REPUBLIK4 CZESKOSLOWACKA, PODPISANA W PRADZE, DNIA
5 WRZESNIA 1925 R.

Textes officiels polonais et tchque communiquis par le deligug de la Pologne 4 la Sociltj des Nations.
L'enregistrement de cette convention a eu lieu le 17 novembre 1926.

RZECZPOSPOLITA POLSKA i REPUBLIKA CZESKOSLOWACKA, d3zqc do zabezpieczenia zdrowia
publicznego na swych terytorjach, postanowily zawrze6 Konwencje Sanitam.

Wtym celu mianowali swymi pelnomocnikami:

PREZYDENT RZECZYPOSPOLITEJ POLSKIEJ :

p. D-ra Zygmunta LASOCKIEGO, Posla Nadzwyczajnego i Ministra Pelnomocnego
Rzeczypospolitej Polskiej w Pradze.

PREZYDENT REPUBLIKI CZESKOSLOWACKIEJ :
p. D-ra Waclawa GIRS,, Posla Nadzwyczajnego i Ministra Pelnomocnego w Ministerstwie

Spraw Zagranicznych.

Petnomocnicy po wymianie swych pehomocnictw, uznanych za dobre i naleiyte co do formy,
zgodzili siQ na nastepujqce postanowienia:

I.

ZOBOWI4ZANIA STRON, ZAWIERAJACYCH UMOW]4, NA WYPADEK P6JAWIENIA SI4 NA ICH
TERYTORJUM CHOR5B ZAKANYCH.

Artykul i.

Katda ze stron zawierajecych umow , bqdzie zawiadamiala moiliwie drogp telegraficzn1
drug stronQ o ka~dym pierwszym wypadku cholery lub d~umy, kt6re pojawily sie na jej tery-
torjum, jak r6wniei o wypadkach, co do kt6rych zachodzi uzasadnione podejrzenie.

W ten sam spos6b ka~da ze stron zawiadomi drugq stronq tak~e o kaidym pierwszym wypadku
cholery lub diumy, kt6ry zaszedl poza obrqbem ju± zaka2onym.

Obie strony umawiajoce siq bqd4 zawiadamialy siq r6wniei wzajemnie o epidemicznem
szerzeniu sie tyfusu plamistego i powrotnego.

L'dchange des ratifications a eu lieu h Varsovie, le 22 octobre 1926.
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TEXTE TCHtCOSLOVAQUE. - CZECHOSLOVAK TEXT.

No 1370. - ZDRAVOTNI UMLUVA 1 MEZI REPUBLIKOU POLSKOU
A REPUBLIKOU CESKOSLOVENSKOU, PODEPSANA V PRAZE,
DNE 5. ZAtRI, 1925.

Polish and Czech official texts communicated by the Polish Delegate accredited to the League of Nations.
The registration o1 this Convention took place November 17, 1926.

REPUBLIKA POLSKA a REPUBLIKA CESKOSLOVENSKA usilujice o zabezpe6eni vefejn~ho zdravi
na sv3ch fizemich rozhodly se uzavfiti zdravotni 6imluvu.

Za tim Ueiem jmenovaly svyni plnomocniky:

PRESIDENT REPUBLIKY POLSKk :
p. Dr. Zygmunta LASOCKI-HO, mimofddn~ho vyslance a splnomocnnho ministra

Republiky Polsk6 v Praze.

PRESIDENT REPUBLIKY CESKOSLOVENSKt:

p. Dr. Viclava GIRSU, mimoi.dndho vyslance a sp1nomocn6n6ho ministra v ministerstvu
v~ci zahrani~nich.

Plnomocnici, vymnivke si pln6 moci, je shledali v dobr6 a nddefit6 form, shodli se na t~chto
ustanovenich:

I.

ZAVAZKY SMLUVNfCH STRAN, VYSKYTNOU-LI SE NA JEJICH 6ZEMf NAKA2LIVt NEMOCI.

Cldnek i.

Kaidd ze smluvnich stran vyrozumi, pokud moino telegraficky, druhou stranu o kaidm
prvnim pfipad cholery nebo moru; kter' se vyskytne na jejim fizemi, jakoi i o pfipadech dfivodn6
podezfel~ch.

,KaMdA ze smluvnich stran ozn6.mi timt& zpfisobem druh6 stran6 tak6 kaidr prvni p pad
cholery nebo morn, vyskytnuvgi se snad pozd~ji mimo obvod jii postiieny.

Ob6 smluvni strany budou se ti vyrozumivati o epidemick6m gifeni se tyfu skvrnit~ho a
zvratn6ho.

1 The exchange of ratifications took place at Warsaw, October 22, 1926.
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Komunikaty bqd, zawieraly :
io nazwq i rodzaj choroby;
20 miejsce i date wypadku;
30 pochodzenie i ir6dio choroby;
40 liczbq zachorowafi i zgon6w ;
50 nazwe zaka2onego miasta lub administracyjnego okrqgu;
60 grodki przedsiqwziqte.

Choroba bqdzie okreglona lacifiskq nazwa, kliniczn, uznan4 przez naukq.

Artykul 2.

Niezale~nie od komunikat6w, omawianych w art. i, obie strony powiadamiajq siq okresowo
co najmniej raz na tydziefi o dalszym przebiegu epidemji, o przedsiqwzi~tych §rodkach i wszelkich
okolicznogciach, kt6re mogq mie6 znaczenie epidemjologiczne.

Komunikaty tygodniowe bqdq zawieraly r6wniez sprostowania wszelkich bld6w i niedoklad-
nogci, dotyczcych poprzednich komunikat6w.

Artykul 3.

Pr6cz komunikat6w, omawianych w art. I i 2, kazda ze stron, zawierajlcych umowe, zobo-
wiqzuje siq udziela6 stronie drugiej wszelkich publikacyj urzqdowych wladz centralnych, doty-
cz~cych stanu zdrowia publicznego, w szczeg61nogci zag, dotyczAcych ruchu chor6b zakainych.

Jeieli na terytorjum jednej ze stron pojawi siq lub zacznie szerzy6 epidemicznie jakakolwiek
choroba zakaina, kt6ra na danem terytorjum nie wystqpuje zazwyczaj wcale, albo tei nie wy-
stqpuje w postaci nagminnej, to wlagciwa'strona obowi~zana jest bezzwlocznie zakomunikowa6
stronie drugiej wszelkie posiadane szczeg6ly o danej chorobie.

Artykul 4.

Jezeli jedno z Pafistw zawierajtcych umowq wyda u si~bie na zasadzie posiadanych wiado-
mogci zarz~dzenia sanitarne, majqce na celu ochronq od zawleczenia jednej z chor6b wymienionych
w art. i z miejscowogci nie naleiqcej do iadnego z Pafistw, zawieraj4cych umowq, lecz sasiadu-
j~cych z niemi, lub z kt6remkolwiek z nich, to zobowi~zane jest zawiadomi6 natychmiast drug4
stronq zar6wno o przedsiqwziqtych §rodkach, jak i okolicznogciach, kt6re skionily je do wydania
tych zarz~dzefi.

Artykul 5.

Zawiadomienia wymienione w art. I, 2, 3 i 4, przesylane bqd4 niezaleinie od drogi dyploma-
tycznej bezpogrednio przez Centraln4 Wladzq Sanitarnq jednej strony Centralnej Wladzy Sanitarnej
strony drugiej.

Zawiadomienia tq bqdq przesylane przez stronQ choroba nawiedzonq r6wnie± do Sekcji Higjeny
Ligi Narod6w w Genewie.

Artykul 6.

Dzialanie niniejszej umowy moze by6 rozciagniqte na zasadzie porozumienia kontrahent6w,
r6wniez na inne choroby zakaine nie wymienione w art. I.

Artykul 7.
Na wypadek, gdyby jedna ze stron sawierajqcych umowq uwazala za stosowne doda6 do

personelu swego dyplomatycznego zastqpstwa w stolicy drugiej strony lekarskiego attach6, Centralna
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Sd~leni tato budou obsahovati
10 jm~no a druh nemoci;
20 misto a dobu jejiho vyskytnuti se;
30 pfivod a zdroj nemoci ;
40 po~et onemocnni a 6mrti;
50 jm~no mista nebo sprdvniho okresu postiien~ho n~kazou,
60 u6in~nA opatfeni.

Nemoc ozna~i se latinsklqm nizvem klinick m, v~decky uznan'm.

Cldnek 2.

Nehledic ku sd~lenim, uveden3?m v 1kinku i, budou se ob6 strany vyrozumivati v obdobich
nejmdn6 t3dennich o dalgim prlb~hu epidemic, o u~in~n'ch opatfenich a o vech 'okolnostech,
kter6 by mohly miti epidemiologick v~znam.

Tyto tydenni zprdvy budou obsahovati ti opravy vgech omycli a nepfesnosti zprdv pfed-
chozich.

Cldnek 3.

Krom6 sd~leni uveden3rch v 6lhncich i a 2, zavazuje se ka~dd ze smluvnich stran dodAvati
druh stran6 vgechny fiiedni publikace istiednich fifadfl, t3kajici se vefejn~ho zdravotniho stavu,
zvlgt6 vgak naka~liv'ch nemoci.

Vyskytne-li se neb za~ne-li se epidemicky gifiti na 6izemi jedn6 ze smluvnich stran jak~koliv
nakallivd nemoc, kterA na tomto fizemi zpravidla se nevyskytuje vfibec nebo nikoliv v takov6,
t. j. epidemick6 form6, jest tato strana povinna sd~liti druh6 stran6 vgechny ji zn~m6 podrobnosti
o t~to nemoci.

Cldnek 4.

U~ini-li jedna ze smluvnich stran podle nabytzch zpr~v zdravotni opatfeni na ochranu pied
zavle~enim n6kter6 z nemoci, uveden~ch v 6lAnku i, z mista, nendleejicfho Mdn6 ze smluvnich
stran, ale s ob~ma neb s n~kterou z nich sousediciho, jest povinna uv~domiti o tom ihned druhou
stranu a sd~liti ji sou6asn6 u6in6ni opatfeni, jakol i okolnosti, je ji k nim pfim6ly.

Cldnek 5.

Sd~leni uvedenA v Ml.ncich i, 2, 3 a 4 budou zasilua krom6 hldgeni cestou diplomatickou
ti pfimo fistfednim zdravotnim fifadem jedn6 strany fisffednimu zdravotnimu fifadu druh6 strany.

Tato sd~leni budou zasfldna stranou postiienou tak6 zdravotni sekci Svazu Ndrodfl v Zenev6.

Cldnek 6.

16innost t~to 6mluvy mfie b3?ti rozgifena dohodou smluvnich stran tdi na jin6, v 6Inku I
neuveden6 nemoci.

Cldnek 7.
Bude-li jedna ze smluvnich stran poklAdati za vhodn6, aby do 6fedniho stavu jejiho diplo-

matickeho zastupitelstvi v hlavnim m~st6 druh6 strany pfid~len byl lMkafsk attach6, zabezpe6i
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Wladza Sanitarna wlagciwej strony ma zapewni6 temu funkcjonarjuszowi wszelkie ulatwienia,
aby mu umoiliwi6 zaznajomienie sie ze stosunkami epidemjologicznemi kraju i wszystkiemi
innemi kwestjami, przedstawiajqcemi interes dla higjeny publicznej jego Pafistwa.

II.

ZARZADZENIA STOSOWANE WZGLFDEM TERYTORJUM ZAKAZONEGO.

Artykul 8.

Ka~da ze stron zawierajocych umowq, ma prawo stosowa6 wzglqdem miejscowogci zakatonej
jednq z chor6b wymienionych w artykule i-szym zarz~dzenia wymienione w art. IO do 18, z
zastrzeteniem, ie grodki te moga by6 stosowane jedynie do os6b i towar6w, pochodzqcych z tery-
torjum zaka~onego i z zachowaniem warunk6w przewidzianych w artykule 9.

Artykul 9.

Za zaka~onq mo~na oglosi6 tylko jednostkq administracyjnq : powiat, (, okres * i gminq miejskq
lub wiejskq.

Dane terytorjum moie by6 uznane za zakazone, jezeli w wypadku cholery wystqpi miejscowe
ognisko, odnognie do tyfusu plamistego i powrotnego, w razie szerzenia siq nagminnego tych chor6b,
w wypadku zag dtumy - w razie stwierdzenia jednego lub kilku niezawleczonych wypadk6w
choroby.

Artykul io.

Zawiadomienie strony drugiej o tem, te dany powiat, <(okres # lub gmina uznane s. za zaka-
lone, jak r6wniei zawiadomienie o grodkach przedsiQwziQtych celem zapobietenia zawleczeniu
chor6b z terytorjum zakaionego drugiej strony, odbywa sip w spos6b przewidziany w art. 5.

Artykul ii.

Powiat, <(okres > i gmina wiejska lub miejska, kt6re byly uznane za zaka one na zasadzie
art. 9. przestajq byd uwa~ane za zaka~one : w wypadku cholery lub d~umy, jezeli zostanie urzQdowo
stwierdzone, ze w przeci~gu dni 5 od chwili zgonu lub izolacji ostatniego zachorowania, nie zaszedl
zaden nowy wypadek, zag odnognie do tyfus6w : plamistego i powrotnego, je~eli zmniejszenie
liczby zachorowafi i wystqpowanie jedynie pojedynczych wypadk6w wskazuje, ie choroba nie
ma wiqcej charakteru epidemicznego.

Artykul 12.

Zarzqdzenia dopuszczalne przez niniejsz4 Konwencjq celem zapobiegania przenoszeniu chor6b
zakatnych wymienionych w artykule i, sq nastqpujqce :

i. ogldziny i badanie lekarskie przez lekarza urzedowego;
2. usuniqcie i odosobnianie chorych i podejrzanych o chorobe;
3. dezynfekcja i dezynsekcja os6b i bagaiy ;
4. dezynfekcja towar6w a w przypadku dumy r6wniet deratyzacja;
5. zakaz wjazdu os6b nieszczepionych,
6. propaganda sanitarna.
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6stiedni zdravotni fifad druh6 strany tomuto funkcion fi moinost sezn~miti se s epidemiologick~mi
pom~ry zem6 a se v~emi jin~mi otdzkami, na nichi by jejich stit m~l zdjem z ohledu vefejn~ho
zdravotnictvi.

II.

OCHRANNA OPATiENi VCII ZAMoiRENN tZEMiM.

Cldnek 8.

V6ii obvodu zamoiendmu jednou z nemoci uveden3'ch v 6lnku i., md ka;d ze smluvnich
stran prdvo u~initi opatieni vyt6enA v 6knacich IO, a 18. s tou v~hradou, ie prostedkfi tchto
pouiije jen vfii osob.m a zbo~i pochAzejicim ze zamoen~ho obvodu, zachovAvajic podminky v
614nku 9. uveden6.

Cldnek 9.

Za obvody zamofen6 Ize prohl~siti pouze sprAvni jednotky : <(powiat> , okres, m~sto nebo
obec.

Nkter z t~chto obvodfi mUe b~ti prohlAen za .zamofen3' tehdy, povstane-li tam mistni
ohnisko cholery, gifi-li se tam epidemicky skvrnit nebo zvratn tyfus, nebo byl-li tam zjigt~n
jeden nebo vice pfipadfi nezavleendho moru.

Cldnek io.

Uv~dom~ni druh6 strany o tom, ie n~kterI obvod byl uzn~n za zamofen3', jakoi i sd61eni
o opatienich, kterA byla u~in~na, aby se zabrAnilo zavle~eni nakalivch nemoci ze zamofendho
obvodu : d~je se zpfisobem, uvedenIm v 6IAnku 5.

Cldnek ii.

(Powiat )), okres, m~sto nebo obec, je byly podle 61inku 9. prohiAgeny za zamofen6, pfestAvajf
b3'ti za takov6 poklddny, bylo-li &iIedn6 zjigt~no, ie v dob6 5 dnft od okamiku posledniho fimrti
neb isolace nevyskytl se iAdn pfipad dalgi cholery neb morn, nebo, pokud jde o tyfus skvrnit ?
a zvratn4, sv~d~i-li z znam o po~tu onemocn~ni a ta okolnost, ie vyskytuji se jii pouze ojedin616
piipady o tom, e nemoc nemA vice rdzu epidemie.

Cldnek 12.

Opatfeni, jei dovoleno jest u6initi podle t6to dimluvy, aby bylo zamezeno pfengeni naka~liv'ch
nemoci uveden3ch v 61diAku I;, jsou tato :

io osobni prohlidka a vygetfeni 16kafem dfedn6 k tomu ustanovenm;
20 odstran6ni a osamoceni nemocn~rch a z nemoci podezfel ch;
30 desinfekce a desinsekce osob a zavazadel ;
40 desinfekce zboMi (tovarfi) a v pfipad6 moru ti deratisace;
50 zikaz vjezdu osobAm neokovan3m;
60 zdravotnick. propaganda.
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Artykul 13.

Indywidualnym oglqdzinom i badaniu lekarskiemu poddane bqdq na granicy osoby przyby-
wajqce z miejscowogci zakazonych lub okazujqce objawy jednej z chor6b wymienionych w art. I.,
albo tei zdradzajqce symptomy, budz~ce podejrzenie o jednq z tych chor6b.

Osoby, przechodzqce granice w partjach, albo w grupach znajdujqcych siz w zlych warunkach
higjenicznych, mogq by6 poddane przez wladze Pafistwa przeznaczenia masowo oglqdzinom i
badaniu lekarskiemu.

U os6b podejrzanych o cholerq albo diumq mog, by6 w miarq potrzeby dokonywane badania
bakterjologiczne dla cel6w rozpoznawczych.

Artykut 14.

Osoby uznane podczas oglqdzin lekarskich za chore lub podejrzane o chorobq, podlegaj4
odosobnieniu i so kierowane przez wladze sanitarne Paf'stwa przeznaczenia do specjalnie w tym
celu urzzdzonych i odpowiednio wyposazonych pomieszczefi, gdzie pozostaj q do chwili wyzdro-
wienia lub 9cislego rozpoznania choroby.

Zatrzymanie os6b zdrowych celem obserwacji jest niedopuszczalne.
Osoby jadlce z miejscowogci zaka~onych lub osoby, kt6re stykaly siQ, z chorym na jednq

z chor6b wymienionych w artykule i, moga podlega6 dozorowi sanitarnemu po przybyciu na
miejsce przeznaczenia : przez 5 dni w wypadku cholery lub dzumy, przez dni i4-w wypadku
duru plamistego i przez 8 dni - w wypadku duru powrotnego, liczqc od chwili wyjazdu z miejsco-
wogci zaka~onej lub od chwili stwierdzenia chorego na granicy.

W tym celu osobom tym mote by6 nakazane stawienie siQ po przybyciu na miejsce przezna-
czenia u wlagciwych wladz sanitarnych.

Artykul 15.

Personel stuiby sanitarnej, kolejowej, zeglugi, pocztowej, telegraficznej i cowej podlega
zarzqdzeniom sanitarnym jedynie w razie ujawnionego zachorowania na jednq z chor6b wymie-
nionych w artykule i.

Postanowienia pierwszego punktu niniejszego artykutu rozciqgaj~l siq r6wnie2 na osoby,
przekraczajace granicq na zasadzie paszportu dyplomatycznego lub sluibowego jednej z uma-
wiaj~cych siq stron.

Artykul 16.

Osobisty bagat podr62ny, jad~cych z terytorj6w zakatonych, z wyj~tkiem bagaiu os6b
wymienionych w artykule 15, mote by6 poddany dezynfekcji i dezynsekcji, je~eli wladze sanitarne
bqd4 uwaialy to w danym wypadku za konieczne.

Wzglqdem os6b przybywaj cych w partjach lub grupach stosownie do wyniku oglqdzin
lekarskich, mote by6 zastosowana masowa dezynfekcja i dezynsekcja, a w wypadkach tyfusu
plamistego lub powrotnego r6wnie2 specjalne oczyszczenie ciala (kqpiel i strzy~enie) oraz odzieiy.

Artykul 17.

Towary mogq by6 poddawane dezynfekcji tylko w razie stwierdzenia przez wladzq sanitarn4
jawnych oznak zakaienia towaru lub jego opakowania.

Ni~ej wymienione towary, pochodzzce z miejscowozci zaka~onych jednl z chor6b wymienio-
nych w art. i, monna poddawa6 dezynfekcji, albo tet zakaza6 ich wwozu, o ile nie zostaly poddane
dezynfekcji :

r. noszone ubranie, uzywana bielizna osobista i pogciel.
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Cldnek 13.

Osobni prohlidce a lkafsk~mu vygeffeni budou podrobeny na hranicich ony osoby, jei ph-
chd.zeji z obvodii zamofen~ch, nebo jevi jil pHznaky n~kter6 z nemoci uveden ch v 6lnku i.,
anebo jsou podezfel6 z n~kter~ch t~chto nemoci.

Osoby piechizejici hranice hromadn6 nebo ve skupindch, jsoucich ve gpatn~ch pom~rech
hygienickch, mohou b ti stdtnfmi zdravotnimi org~ny podrobeny hromadn6 osobni prohlidce a
16kafsk~mu vygetfeni.

U osob podezfel~ch z cholery nebo moru mflie b5ti v pfipad6 potr~by provedeno vy~etfeni
bakteriologick6 za 6icelem rozpoznini nemoci.

Cldnek 14.

Osoby uznan6 ph lkafsk~m vygetfeni za nemocn6 nebo z nemoci podezfel6 jest osamotniti
a dopraviti do mistnosti zdravotnim 6fadem pfislugn~ho stdtu k tomu Ui5elu zvl6At6 zHzen'ch a
pfirmen6 vybaven~ch, kde zfistanou ai do sv6ho uzdraveni, nebo do pfesn~ho rozpozndni nemoci.

Zadr~ovati osoby zdrav6, aby byly pozorov6.ny, jest nepipustno.
Osoby, kter6 jedou ze zamofen6ho obvodu, nebo kter6 se stfkaly s n~km, kdo byl stiien

jednou z nemoci uveden~ch v 6lnku i, mohou b ti podrobeny zdravotnimu dozoru po pfichodu
na misto ureni, a sice, jde-li o choleru nebo mor po dobu 5 dnf, jde-li o tyfus skvrnit3* po dobu
nejmn 14 dnfi, jde-li o tyfus zvratn5 po dobu 8 dnfi, po~itajic od doby odjezdu ze zamofen~ho
obvodu, nebo od doby z)it~ni nemocn6ho na hranici.

K tomu cili mf e byti t~mto osobim nafizeno, aby po pfichodu na misto ureni dostavily
se k pfislugndmu zdravotnimu fifadu.

Cldnek 15.

PersonM1 slu~by zdravotni, ielezni~ni, plavebni, pogtovni, telegrafni a celni mfie b'ti podroben
zdravotnim opatfenim jen v tom pHpad6, zjisti-li se, ie onemocn~l jednou z nemoci v 6]Anku i.
uveden3ch.

Ustanoveni prvniho odstavce tohoto 616nku mA platnost t6, pokud jde o osoby piekra~ujici
hranice s diplomatickm cestovnim pasem, nebo slulebni listinou jedn6 ze smluvnich stran.

Cldnek 16.

Osobni zavazadla, vezeni z obvodfi zamofen3ch, vyjimajic zavazadla osob, uveden~rch v
M1~nku 15., mohou b3?ti podrobena desinfekci, uznaji-li to zdravotni orgAny pro ten pfipad za

fi e&n.
Pokud jde o osoby pfib3vajici hromadn6 nebo ve skupindch, mtie b3ti podle v~sledku 16ka-

skch prohlidek vykonAna hromadnd desinfekce a desinsekce a, jde-li o tyfus skvrnitr a zvratn ,
t l pfirmen6 o~igt~ni t~l (1Azn6 a stfihdni) a od~vu.

Cldnek 17.

Zboii mfie b3'ti podrobeno desinfekci pouze v tom pfipad6, zjisti-li zdravotni orgdny zjevn6
pHznaky nakaeni zboi nebo jeho obalu.

Desinfekce mflie b3ti provedena nebo dovoz zakdzdn, nebyla-li provedena desinfekce, t6l
pokud jde o n6sledujici druhy zboNi, poch~zejiciho z obvodfi zarnofenych jednou z nemoci uveden~ch
v 616nku r :

io obnogen odov, u~ivan6 osobni pr~do a loini prddlo.
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Nie monna zakaza6 przywozu powy szych przedmiot6w w wypadku przesiedlania siQ albo
te±, gdy stanowi4 one bagai. W wypadkach tych nale~y z nimi postapi6 zgodnie z przepisami
artykulu 16.

2. szmaty i galgany, z wyjltkiem szmat prasowanych, przewo~onych w belach
obcilgni~tych obreczami.

Nie podlegaj l zakazowi przywozu:
I. 9wiete odpadki, pochodzqce wprost z przqdzalni, tkalni, szwalni i bielnik6w

(blichowni), sztuczna welna i okrawki 9wieiego papieru ;
2. listy, korespondencja, druki, ksiki, pisma, papiery handlowe i t. p., z wyjqtkiem

jednak paczek pocztowych, zawierajqcych przedmioty wymienione w punkcie I i 2
drugiego ustqpu niniejszego artykuhu.

Miejsce i spos6b dezynfekcji ustalaj4 Urzqdy Paflstwa przeznaczenia. Dezynfekcja winna by6
przeprowadzona w spos6b zapewniajlcy mo~liwie najmniejsze uszkodzenie przedmiot6w dezyn-
fekowanych.

Nie moie by6 zabroniony tranzyt przez terytorjum jednej z ukladajqcych siQ stron towar6w
idlcych w naleiytem opakowaniu. Towary takie nie podlegaj, rownie2 dezynfekcji.

Artykul 18.

Od os6b jad~cych z miejscowogci zakaionych choler, motna zaqda6 poddania siq obowia,-
zkowemu szczepieniu ochronnemu przeciw cholerze. Osobom nieszczepionym monna zabroni6
wjazdu. Na dow6d szczepienia mo~e by6 przedstawione §wiadectwo, wydane przez lekarza urzQ-
dowego wlagciwego kraju.

W razie pojawienia siq cholery pokr6d przybywajcych na granicQ partij albo grup, wchodzce
w ich sklad osoby mogq by6 poddane dwukrotnemu szczepieniu przeciw cholerze. W tym celu
mog by6 osoby te zatrzymane na pogranicznej stacji w kraju przeznaczenia.

Osobom nie chc4cym podda6 siq szczepieniu mo~e by6 zabroniona dalsza podr6t.

Artykul 19.

Pafistwa zawierajoce umowQ uznajo[, ie pomy~lne przeprowadzenie ochrony sanitamej moiliwe
jest jedynie wtedy, gdy zainteresowane warstwy ludnogci, a specjalnie personel kolejowy i personel
ieglugi zdaje sobie sprawq z ich doniosloci.

Wobec tego strony obowiqzujl siQ zaznajamia6 personel sluibowy z wlagciwogciami chor6b
zakainych i drogami ich szerzenia siQ oraz zapoznawa6 go z niezbQdnemi praktycznemi sposobami
postqpowania w wypadku choroby zakaznej, jak r6wniei rozpowszechnia6 pogr6d podr6inych i
ludnogci rejon6w pogranicznych wiadomoci wyjafniajqce znaczenie wydanych zarz~dzefi sani-
tamych.

III.

KOLEJE I INNE 9RODKI KOMUNIKACJI.

Artykul 20.

Wzgldem podr6±nych przybywajqcych na granicQ kolejami i ich bagaiu stosuje siQ grodki
wymienione w artykule 12 niniejszej Konwencji. Wykonywanie dotyczlcych zarz~dzefi sanitarnych
winno siq odbywa6 bez zatrzymania ruchu pociqg6w. W tym celu strony zawierajqce umowq
postaraj4 siq o utworzenie na stacjach pogranicznych kolejowych odpowiednich punkt6w sani-
tamo-nadzorczych.
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Dovoz t~chto pfedmtfl nelze zakAzati, jde-li o pr~sidleni, nebo tvoii-li tyto pfedm~ty zavazadla.
V t~chto pfipadech budi s nimi naloieno podle ustanoveni 616nku 16.

20 Hadrov6 odpadky a hadry, vyjimajic lisovan6 hadrov6 odpadky pfev4~en6 v
obalu spjat~m obru~emi.

ZMkazu dovozu nepodlhaji :
io 6erstv6 odpadky pochg.zejici p-imo z piAdelny, tkalcovny, konfekci a blidel,

d~1A um 1A vlna a fistfiky &rstv6ho papiru ;
20 dopisy, korespondence, tiskopisy, knihy, 6asopisy, obchodni papiry, atd., ne~itajic

v to pogtovni baliky obsahujici piedm~ty jmenovan6 v bod6 I a 2 druh~ho odstavce
tohoto lAnku.

Misto a zpfisob desinfekce stanovi se Aiadem stAtu ur~eni. Desinfekce budi provAd~na tak,
aby piedm~ty ji podroben6 byly co nejm~n6 pogkozeny.

Prfivozu zboii (tovari) pies fizemi jedn6 ze smluvnich stran, dopravovaneho v n4Ielitgm
obalu, nemfle b3ti brinno. ZboNi takov6 nepodl6hi tei desinfekci.

Cldnek 18.

Od osob jedoucich z obvodu zamofen~ho cholerou ize MAdati, aby se podrobily ochrann~mu
o~kov_.ni proti cholefe. Neokovan~m osobim mfile b37ti vjezd zabr.n~n. Prfikazem o proveden~m
o~kov~ni mfie b~ti vysv~deni vydan6 fifednim 16kafem pfislusn6 zem6.

Vyskytne-li .se cholera ve spole~nostech nebo ve skupinAch pfib~rvajicich na hranice, mohou
b3ti osoby z jejich str~du podrobeny dvojimu o~kovini proti cholefe. K tomu cili mohou b~ti
tyto osoby zadrdeny na pohrani~ni stanici v zemi, kam se ubiraji.

Osobdm, je necht~ji se podrobiti o~kovinf, mO.~e b3 ti dali cesta zapovzena.

Cldnek 19.

Smluvni strany uznAvaji, ie fiinn 6 prov~d~ni zdravotn6 ochrann ch opatfeni jest mo~no
jen tehdy, kdyi zfiastn~n6 vrstvy obyvatelstva a zvl~t personal ieleznicni a plavebni pochopi
jejich dildeitost.

Proto zavazuji se smluvni strany, ie budou pou~ovati sluiebni persondl o vlastnostech nakaili-
v~ch nemoci, o zpfisobech jich rozgifovAni se, jakol i ie vyu~i je nutndmu postupu, jej! v praxi
jest zachovdvati v pfipad6 vyskytnuti se nakaALiv nemoci ; mezi cestujicimi a obyvatelstvem
obvodfi pohrani~nich rozgifi veobecn6 poueni o v3znamu zavd~n'ch zdravotnfch opatien.

III

DRAHY A JINA DOPRAVNf PROSTkEDKY.

Cldnek 20.

Pokud jde o cestujici pfichdzejici na hranice drahou a o jejich zavazadla, pou~iti jest opatfeni
v l nku 12 t~to umluvy. Tato zdravotnl opatfeni dluino vykonAvati, anii by jizda vlakfi byla
zdriovAna. K tomu cili postaraji se smluvni strany o utvofeni pfislugn~ch zdravotn6 dozor~ich stanic
na pohrani~nich ielezni~nich stanicich.
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Artykut 21.

Strony zawieraj~ce umowQ zobowiqzuj4 siQ :
i. Utrzymywa6 w niezb~dnej czystogci materjal kolejowy, suicy do przewozu w kierunku

granicy, a w razie potrzeby poddawa6 go dezynfekcji, dezynsekcji lub deratyzacji.
2. Roztacza6 9cisty doz6r w rejonie pogranicznym nad stanem sanitarnym dworc6w kolejowych

i linij kolejowych w obr~bie stacyj kolejowych, czuwa6 nad zaopatrzeniem dworc6w w dobrq wodQ
do picia, nad czystogciz wychodk6w w pociqgach, na dworcach jak r6wniei nad utrzymaniem
bufet6w i restauracyj w nale~ytym stanie, a w okresie panowania cholery zakaza6 sprzedaiy
produkt6w mogacych szerzy6 zarazQ.

3. Zarzqdzi6, aby na podleglem ich wladzy terytorjum pogranicznem osoby chore na jednq
z chor6b wymienionych w artykule i. byly we wlagciwym czasie usuwane z poci~g6w, oraz aby
przedsiqwzi~to grodki sanitarne konieczne w danym wypadku.

0 wydarzeniach takich strony zawierajqce umowq zobowiqzuj4 siQ powiadamia6 wzajemnie
w spos6b przewidziany w artykule 28.

Arlykul 22.

W wypadku ujawnienia w pociqgu, kt6ry przebyl granicQ, osoby chorej na jednq z chor6b
wymienionych w artykule i., dotyczqcy wagon albo przedzial poddany bqdzie przez wladze kraju
przeznaczenia dezynfekcji, a w razie potrzeby wagon ten moie by6 odczepiony.

Podr62ni, kt6rzy stykali siq z chorym, podlegajq ogldzinom lekarskim. Os6b uznanych za
zdrowe nie zatrzymuje siQ, jednakie bagai ich moie by6 poddany dezynfekcji. W przypadku
tyfusu plamistego lub powrotnego, osoby te .i ich bagat mogj by6 poddane dezynsekcji.

Artykul 23.

Przepisy niniejszej Konwencji bqdl mialy zastosowanie z wlagciwemi zmianami wzglqdem
podr6inych i ich bagatu oraz towar6w przybywaj~cych drogami 14dowemi, wodnemi i powietrzem.

IV.

POGRANICZNE PUNKTY DOZORU SANITARNEGO.

Arlykul 24.

Celem przeprowadzenia grodk6w sanitarnych przewidzianych w niniejszej Konwencji bqd4
urzqdzone punkty dozoru sanitarnego zaopatrzone w urzzdzenia niezbqdne do odosobnienia i
leczenia chorych oraz dezynfekcji, dezynsekcji i kapieli.

Urz~dzenia punkt6w dozoru sanitarnego winne odpowiada6 rozmiarom ruchu os6b i towar6w
przez dan4 miejscowo§6, aby stosowanie grodk6w sanitarnych przez wladze kraju przeznaczenia
nie powodowalo zatrzymania ruchu.

Artykul 25.

Strony zawierajoce umowQ, oznaczaj4 na zasadzie wzajemnego porozumienia Centralnych
Wladz Sanitarnych na granicy lub w jej pobliiu punkty, w kt6rych w razie epidemji winne by6
urzqdzane stacje dozoru sanitarnego, podlegle wladzy tego Pafistwa, na kt6rego terytorjum sie
znajduj l.
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Cldnek 21.

Smluvni strany se zavazuji :
i. Udriovati lelezni~ni materigi, slou~ici k doprav6 k hranicim v nutn6 6istot6 a v p~ipad6

potfeby podrobovati jej desinfekci, desinsekci a deratisaci.
2. Rozvinouti pesn3 dozor v pohrani~nim obvodu nad zdravotnim stavem nddraii a elezni6-

nich trati v obvodu nddraii, dohlileti na zaopatiovd-ni nddraii dobrou pitnou vodou, na 6istotu
zdchodfi ve vlacich a na n~draii, na udriov~ni nidranich restauraci a bufetfl v n6leit6m stavu,
jakoi i v dob6 vyskytujici se cholery zakdzati prodej zboNi, jim mflie se giiiti nikaza.

3. Uiniti opatieni, aby na pohrani~nim 6zemi, podiizenem jich pravomoci, byly osoby
onemocn6l6 jednou z nemoci, uveden:ch v 6lnku i., zavcas z vlau odstran~ny a, aby v tom
pfipad6 byla u~in~na zdravotni opatieni.

Smluvni strany se zavazuji, 2e budou se vzdjemn vyrozumivati o takov~ch pfipadech zpilsobem
uvedenm v 6ldnku 28.

Cldnek 22.

V pfipad6, le by se ve vlaku, jeni pfejel hranice, zjistila osoba onemocnlA jednou z nemoci
uveden3ch v ~IAnku i., bude dot~eny vfiz nebo jeho odd~leni pfislugn'm 6fadem zem6 podroben
desinfekci a v pfipad6 potieby mO.~e b3ti vflz ten odepnut.

Cestujicfm, ktefi s nemocnym pligl do styku, jest se podrobiti l6kafsk6 prohlidce. Osoby za
zdrav6 uznan6 se nezadr~uji, jich zavazadla mohou byti vgak podrobena desinfekci. Jde-li v tom
pf-ipad6 o tyfus skvmitk nebo zvratn , mohou tyto osoby a jich zavazadla podrobena b3ti desinsekci.

Cldnek 23.

Ustanoveni tto imluvy bude pouito s pfislugn3rmi zm~nami vifi& cestujicim, jich zavazadrflm,
jakol i vfii zboNi piichizejicimu cestami vodnimi, pozemsk3mi a vzduchem.

IV.

POHRANINi STANICE ZDRAVOTNiHO DOZORU.

Cldnek 24.

K cili prov dni zdravotnich opatfeni uveden3'ch v tdto 6imluv6 budou zHzeny stanice zdra-
votniho dozoru, vybaven6 za~izenim nezbytn3rm k osamoceni a 1Weni nemocn3ch, jako i ku
prov~d~ni desinfekce, desinsekce a koupeli.

Zafizeni stanic zdravotniho dozoru mA odpovidati rozm~rfim dopravy osob a zboNi dankrm
mistem, aby vykonivini zdravotnich opatfeni orgAny pfislugn6 zem nebylo pfiinou zdriovni
dopravy.

Cldnek 25.

Smluvni strany ozna~i po vzdjemn6 dohod6 Aistfednich zdravotnich fifadfl body na hranici
nebo v jeji blizkosti, v nich! maji b3ti zfizeny v pHpad6 epidernie stanice zdravotniho dozoru,
podfizen6 fifadu statu, na jehoi fizemi jsou.
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Strony zawierajqce umowq zastrzegajq sobie prawo zamykania czasowego dia ruchu podr6inych
i towar6w z terytorjum drugiego Pafistwa, albo czqgci tego terytorjum tych punkt6w granicznych,
w kt6rych urz~dzenie stacji dozoru sanitarnego b~dzie przedstawialo istotne trudnogci.

Zarz~dzenie to mo~e by6 stosowane jedynie w wypadku groinego szerzenia sie jednej z wymie-
nionych w artykule i epidemji. Strony zobowiqzuj4 siq do notyfikowania swojego zamiaru zam-
kniqcia danych punkt6w co najmniej na 8 dni przed wprowadzeniem w czyn tego zamierzenia.

Strony zobowiqzuj4 siQ jednak zapewni6 swobodny ruch podr62nych i towar6w przez pozostale
punkty sanitarne.

Artykul 26.

Pobieranie oplat od pasaier6w i podr62nych za pomoc lekarskl, udzielonq na zasadzie niniejszej
konwencji na pogranicznych stacjach dozoru sanitarnego, za utrzymanie ich podczas izolacji w
szpitalach z powodu podejrzenia o jednq z chor6b wymienionych w artykule i, jak r6wniet za
wydatki polkczone ze stosowaniem innych grodk6w sanitarnych przewidzianych w niniejszej
Konwencji nie jest dopuszczalne, Powyisze wydatki obci±aj4 Skarb tego Paistwa, na kt6rego
terytorjum §rodki te s4 stosowane, o ile do pokrycia tych wydatk6w nie sq zobowi~zane wedug
miejscowych ustaw samorz~dy wzgldnie inne osoby prawne lub fizyczne.

Pobieranie oplaty za przeprowadzenie dezynfekcji, dezynsekcji lub deratyzacji dopuszczalne
jest jedynie wzgldem towar6w, co do kt6rych grodki te majq by6 stosowane na zasadzie niniejszej
Konwencji, a to w wysokogci rzeczywistych wydatk6w za zuiyte do tych cel6w materjaly. Strony
zawieraj~ce umowQ powiadamiaj4 siQ wzajemnie we wlagciwym czasie o wysokogci oplat wyzna-
czonych.

V.

ZARZ4DZENIA W MIEJSCOWOCI4CH POGRANICZNYCH.

Arlykul 27.

Jako miejscowogci pograniczne uwaia siq powiaty i < okresy ), przylegajqce do granicy lub
odlegle od niej nie dalej nad 5 kilometr6w.

Strony dostarczaj4 sobie wzajemnie w przecigu miesiqca od wejgcia w iycie niniejszej Kon-
wencji wykaz6w pogranicznych powiat6w i ( okres6w ) ze wskazaniem wlagciwych dla nich wladz
sanitarnych.

Artyku 28.

Niezale~nie od komunikat6w wymienianych'miqdzy stronami zawieraj qcemi umowq na zasadzie
art. : I, 2, 3 i 4 niniejszej Konwencji, wladze sanitarne pogranicznej miejscowogci katdej ze stron
zawiadamia6 bqdl bezpogrednio wladzq sanitamr przylegajqcej pogranicznej miejscowosci drugiej
strony o stanie sanitarnym podleglego sobie terytorjum.

Zawiadomienia te bqd4 obejmowa6:
i. doniesienie o pierwszym wypadku katdego zachorowania na jednq z chor6b, wymienionych

w art. i niniejszej Konwencji ;
2. perjodyczne, co najmniej tygodniowe komunikaty o dalszym przebiegu zgloszonej choroby

zakainej ;
3. przedsiqwziqte grodki.
Pr6cz tego wladze sanitarne miejscowogci pogranicznych bqdq sobie przysylaly wzajemnie

w okresach co najmniej tygodniowych wykazy innych chor6b zakainych, stwierdzonych w danej
miejscowogci pogranicznej, podajac o nich szczeg6ly wymienione w artykule i Konwencji.

Artykul 29.

W przypadku pojawienia siQ w miejscowogci pogranicznej cholery, tyfusu plamistego i powro-
tnego lub diumy, badz tei epidemicznego szerzenia siq jakiejg innej choroby zakainej wladza
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Smluvni strany vyhra~uji si prAvo prozatimniho uzavirdni t~ch hrani6nich bodfi pro dopravu
cestujicich a zboNi z fizemi druh~ho stdtu, neb z jeho Msti, v nich by upraveni stanice pro zdravotni
dozor setkdvalo se se skute~n3mi obtiiemi.

Opatfeni to mO.e nastati jen v tom pfipad6, le by hrozilo epidemick6 gifeni se jedn6 z nemoci
v lUnku i. uveden3ch. Smluvni strany se zavazuji, ie sd~li si svfij fimysl stran uzavfeni phslugn3ch
bodQ nejm~n6 do 8 dni pied uskute~n~nim tohoto zAm~ru.

Avgak smluvni strany se zavazuji, ie zabezpe~i svobodnou vozbu cestujicich a zboi pfes
ostatni zdravotni stanice.

Cldnek 26.

Vybirdni poplatkfl od pasaidr a cestujicich za l6kafskou pomoc, poskytovanou podle t6to
6imluvy na pohrani~nich stanicich pro zdravotni dozor, za vydriov~ni jich po dobu isolov.ni v
nemocnicich v pfipad : jsou-li podezfeli z n~kter6 nemoci v &hinku i. uveden6, jakoi i za vyd6.ni
zpfsobeni v~konem jin3ch zdravotnich opatfeni stanoven3ch touto 6imluvou, neni piipustno.
UvedenA vydini zat~uji ten stAt, na jehoi fizemi tato opatfeni jsou u~in~na, pokud nAklady tyto
nestihaji podle pfislugn6ho zikonodirstvi samosprAvu nebo jin6 osoby prAvnick6 nebo fysick6.

Vybirni poplatkai za vykondni desinfekce, desinsekce nebo deratisace jest pfipustno jen
pokud jde o zboii, pfi n m mA se tchto prostfedkfi dle t~to fimluvy pouiti a to ve v~i v~cn~ch
vydini za materiel k tomu Uiielu upoteben2'. Smluvni strany vyrozumi se vzdjemn6 v pfim~fen6
lhfit6 o v~gi t~chto poplatkfi.

V.

OPATkENf V OBVODECH POHRANINfCH.

Cldnek 27.

Za pohranini obvody pokldaji se ((powiaty * a okresy pile'hajici ke hranicim nebo leiici
od nich ne d~ie ne2 5 kilometrfi.

Smluvni strany vym~ni si navz~jem do jednoho m~sice ode dne, kdy tato sniouva nabude
6i6innosti, seznamy pohrani~nich ( powiatAi, a okresfi s ud.nim zdravotnich 6ladfi pro n6 phslug-
ny'ch.

CIdnek 28.

Nehledic ke sd~lenim vym~?iovan~m mezi smluvnimi stranami podle 6lAnku I., 2., 3. a 4.
t~to 6imluvy, budou zdravotni fifady pohrani~nich obvodfi kaid6 ze smluvnich stran bezprostfedn6
vyrozumivati zdravotni fifady pfil~hajici k pohrani6nim obvodfim druh6 strany o zdravotnim
stavu na fizemi jim podihzen6m.

Tato vyrozum~ni budou obsahovati:
x. sd~leni o prvnim pfipad6 kaiddho onemocn~ni jednou z nemoci uveden3ch v 6lnku i.

tdto AMImuvy ;

2. periodick6, nejm6n6 t~denni sd~leni o dalgim prfib~hu hl~en6 nakaliv nemoci;

3. u~in~nAt opatfeni.

Krom6 toho budou si zdravotni fifady pohrani~nich obvodii zasilati v obdobich nejm6n6
t3dennich tdi vkazy jin~ch nakaliv~ch nemoci, zjigt~n3ch v jejich pohrani~nim obvod6, sd~lujice
o nich podrobnosti uveden6 v 6ldnku i. t6to dimluvy.

CIdnek 29.
V pf-pad6, vyskytne-li se cholera, tyfus skvrnit , tyfus zvratn nebo mor, nebo roziff-li se

jakAkoliv nakaffivA nemoc, svoli zdravotni iiad doten6ho obvodu, aby zdravotni fifad phlhajiciho
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dotycz~cej miejscowogci zezwoli wtadzy sanitarnej przylegaj~cej miejscowogci pogranicznej drugiej
strony na zaznajomienie siq ze stanem rzeczy na miejscu przez swego funkcjonarjusza.

W tych wypadkach zainteresowane pograniczne wladze administracyjno-sanitarne przedstawi4
pogranicznej wladzy administracyjno-sanitamej strony drugiej szczeg6lowo wydarzenie, z kt6rem
pragnie siQ zaznajomi6 bezpogrednio. Na tej podstawie wladza pograniczna wyznaczy termin
zjawienia siQ funkcjonarjusza sanitarnego strony drugiej, z kt6rym zostanie przeprowadzony
przegtqd tych wydarzefi.

Pograniczne wladze administracyjno-sanitarne obu stron winne z sobq wsp6ldziala6 w zakresie
spraw zdrowia publicznego, a szczeg6lnie w zakresie zwalczania chorob zakainych i na iqdanie
udziela6 sobie w tym przedmiocie wzajemnej pomocy.

Artykul 30.

rodki sanitarne przewidziane w niniejszej Konwencji dla komunikacji kolejami i innemi
drogami mog by6 zastosowane r6wniei do lokalnego ruchu kolejowego oraz do miejscowej komu-
nikacji drogowej i wodnej.

Wszelako strony zawierajIce umowq zobowiqzujq siQ wedlug moinogci ulatwia6 ruch pogra-
niczny, stosujqc jedynie te zarzqdzenia przewidziane w Konwencji, ktre okai siq bezwzgldnie
konieczne.

Artykul 31.

W razie pojawienia si w miejscowogciach pogranicznych cholery, zakazowi moze r6wniei
podlega6 przyw6z surowych owoc6w i jarzyn oraz nabialu z zaka2onego terytorjum pogranicznego.

A rtykul 32.

Strony zawierajqce umowQ zobowiazuj* siq w razie epidemji cholery, tyfusu brzusznego i
czerwonki odkaia6 9cieki z miejsc zaludnionych, fabryk i zaklad6w przemyslowych przed wpusz-
czeniem ich do rzek granicznych lub innych granicznych zbiornik6w wod, slutcych do zaopatry-
wania ludnogci i zwierz~t domowych w wodq.

W tym celu kazda ze stron zawierajacych umowe wyda odpowiednie przepisy w porozumieniu
z druga stron4.

Artykul 33.

Celem zalatwienia w spos6b przyjacielski wszelkich r6znic, mogcych powstawa6 przy ttuma-
czeniu lub stosowaniu niniejszej Konwencji w razie nieosiqgniqcia porozumienia, Obie Strony
zobowiqzuja si zwraca6 siq za wsp6lnq zgod4 o pogrednictwo do Sekcji Higjeny Ligi Narod6w,
co jednak nie mote uszczupli6 praw kaidego z Pafistw do obrania innej drogi, celem zalatwienia
sprawy spornej.

A rtykul 34.

Konwencja niniejsza bqdzie ratyfikowana i dokumenty ratyfikacyjne b~d4 wymienione w
Warszawie w czasie moiliwie najkr6tszym.

Konwencja zacznie obowi~zywa6 w 8 dni po wymianie dokument6w ratyfikacyjnych.
Po wypowiedzeniu przez jednq ze stron Konwencja bqdzie obowi~zywala jeszcze przez rok

od dnia wym6wienia.

Na dow6d czego wyiej wymienieni pelnomocnicy Konwencjq niniejsz4 podpisali i opatrzyli
jq swemi piecz~ciami.

Sporz~dzono w Pradze w dw6ch jednobrzmi4cych egzemplarzach w jqzyku polskim i czesko-
slowackim dnia 5 wrzegnia roku tysi~c dziewiqset dwudziestego pi~tego.

(L. S.) Dr. Zygmunt LASOCKI, p. m.

(L. S.) Dr. Vhclav GIRSA, m. p.
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pohrani~niho obvodu diuh6 smluvni strany sezndmil se se stavem v~ci na mist6 svm funk-
cionfem.

V tchto phpadech sd6li zfiiastn~n3? pohrani6ni administrativn6-zdravotni fifad pohrani6-
nimu administrativn6-zdravotnimu fifadu strany druh6 jednotliv6 udm.1osti, s nimii pr'eje si
bezprostiedn6 se seznmiti. V dfisledku toho ozna~i pohrani~ni administrativn6-zdravotni fifad
lhfitu, kdy md se dostaviti zdravotni funkcion6f druh6 strany, s nim bude pak vykonm pfehled
on~ch uddlosti.

Pohrani~ni administrativn6-zdravotni fifady obou sniuvnich stran jsou povinny v oboru
vefejn6ho zdravotnictvi a zvldgt6 v oboru potirini nakaglivch nemoci spolupfisobiti a na poidd.ni
v tomto ohledu vzdjemn6 se podporovati.

Cldnek 30.

Zdravotni opaffeni stanoven4 v t~to imluv6 pro dopravu ieleznicemi a jin3mi cestami mohou
b3ti pouita t6i pi mistnim ielezni~nim provozu a pfi mistni doprav6 po cestach a voddch.

Nicmdn6 zavazuji se smluvni strany, ie k cili usnadn~ni pohrani~niho provozu budou se podle
moinosti drieti jen tch opatfeni stanoven'ch touto fimluvou, kterd se ukAi b3ti naprosto nutn3'mi.

Cldnek 31.

V pfipad6 vyskytnuti se cholery v obvodech pohrani6nich mile ti b~ti zak.zd.no dovieti
syrov6 ovoce, zeleninu nebo ml~n6 vrobky ze zamofen~ho pohrani~niho obvodu.

Cldnek 32.

Smluvni strany zavazuji se, 2e pi epidemii cholery, tyfu bfigniho a (iplavice stievni budou
desinfikovati odpadkov6 vody z mist zalidn~n3ch, z tovdren a prcmyslov~ch podnikf ped vpu-

t~nim jich do fek pohrani~nich, nebo jinych pohrani~nich vodnich tok6, slouicich k zaopatfov.ni
lidi a domicich zvifat vodou.

K tomu cili vydd. kaldd ze smluvnich stran po dohod6 se stranou druhou pislugn6 pfedpisy.

Cldnek 33.

Smluvni strany se zavazuji obraceti se po spole~n6 dohod6 na zdravotni odbor Svazu Ndroda
o sprostfedkov~ni pfitelsk6ho narovndni vgech sporfl, je mohly by vzniknouti pfi v kadu nebo
provAd~ni tdto -imluvy, v pfipad6, e by nebylo docileno dohody, co neodnimA MAdn6 ze smluvnich
stran prdva pou~iti jin6 cesty k cili urovndni sporn otizky.

Cldnek 34.

Tato dmluva bude ratifikovd.na a ratifika~ni listiny budou vym~n~ny ve Vargav6 v dob6
pokud mo~no nejkrati.

1Qmluva nabude u6innosti 8 dni po v~mn ratifika~nich listin.
UCmluva tato zfistdivd v 6i6innosti jegt6 I rok po dni v~pov~di, dan6 jednou ze smluvnich

stran.

Na doklad toho podepsali v~ge jmenovani plnomocnici tuto fimluvu a opatfili ji sv3mi
pe~et~mi.

Ddno v Praze ve dvou stejn6 zn~jicich exempldfich v jazyku polskdm a 6eskoslovenskdm
dne 5. zf-i roku tisiciho devitistdho dvacitho pdt~ho.

(L. S.) Dr. Zygmunt LASOCKI, m. p.

(L. S.) Dr. Vd.clav GIRSA, m. p.
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1 TRADUCTION.

No 1370. - CONVENTION SANITAIRE ENTRE LA REPUBLIQUE DE
POLOGNE ET LA REPUBLIQUE TCHRCOSLOVAQUE. SIGNRIE A
PRAGUE LE 5 SEPTEMBRE 1925.

LA RtIPUBLIQUE DE POLOGNE et LA Rf-PUBLIQUE TCHtCOSLOVAQUE, anim6es du d~sir de sau-
vegarder la sant6 publique sur leurs territoires, ont rsolu de conclure une convention sanitaire.
A cet effet, ont ddsign6 pour leurs pl6nipotentiaires

LE PRIASIDENT DE LA RtPUBLIQUE DE POLOGNE :

M. le Dr Zygmunt LASOCKI, envoy6 extraordinaire et ministre plnipotentiaire de la
R6publique de Pologne h Prague;

LE PRtASIDENT DE LA RtPUBLIQUE TCHPCOSLOVAQUE:

M. le D r V~clav GIRSA, envoy6 extraordinaire et ministre pl6nipotentiaire de la R~pu-
blique tch~coslovaque h Varsovie;

Lesquels, apr~s avoir 6chang6 leurs pleins pouvoirs, reconnus en bonne et due forme, sont
convenus des dispositions suivantes:

I.

OBLIGATIONS DES PARTIES CONTRACTANTES EN CAS D'APPARITION DE MALADIES INFECTIEUSES

SUR LEURS TERRITOIRES RESPECTIFS.

Article premier.

Chacune des Parties contractantes informera, autant que possible par la vole t6ldgraphique,
l'autre Partie du premier cas de chol6ra ou de peste constat6 sur son territoire, ainsi que des cas
fortement suspects.

En outre, chacune des Parties contractantes informera de la meme fa~on l'autre Partie du
premier cas de cholera ou de peste qui serait constatd ult~rieurement dans un nouveau district.

Les deux Parties contractantes se communiqueront 6galement toute extension du typhus
exanth~matique et du typhus r6current ayant un caract re 6pid~mique.

Le communiqu6 devra contenir:

i o La d~nomination et la forme de la maladie;
20 Le lieu et la date de l'apparition ;
30 L'origine et la source de la maladie;
40 Le nombre des malades et des d~c~s
50 La localit6 ou l'unit6 administrative contaminde

60 Les mesures prises.

La maladie sera dsign~e par son nom latin scientifiquement reconnu.

I Traduit par le Secr6tariat de la Soci6t6 des Nations.
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1 TRANSLATION.

No. 1370. - SANITARY CONVENTION BETWEEN THE POLISH REPUB-
LIC AND THE CZECHOSLOVAK REPUBLIC. SIGNED AT PRAGUE,
SEPTEMBER 5, 1925.

THE POLISH REPUBLIC and THE CZECHOSLOVAK REPUBLIC, being desirous of protecting public
health within their territories, have agreed to conclude a sanitary convention, and for this purpose
have appointed as their Plenipotentiaries :

THE PRESIDENT OF THE POLISH REPUBLIC:
Dr Zygmunt LASOCKI, Envoy Extraordinary and Minister Plenipotentiary of the Polish

Republic at Prague ;

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

Dr V~iclav GIRSA, Envoy Extraordinary and Minister Plenipotentiary of the Czecho-
slovak Republic at Warsaw;

Who, having exchanged their full powers, found in good and due form, have agreed upon
the following Articles

I.

OBLIGATIONS OF THE CONTRACTING PARTIES IN THE EVENT OF AN OUTBREAK OF INFECTIOUS
DISEASE WITHIN THEIR RESPECTIVE TERRITORIES.

Article i.

Each of the Contracting Parties shall notify the other Party, as far as possible by telegraph,
of the first case of cholera or of plague reported within its territory, and of any strongly suspected
cases.

Further, each of the Contracting Parties shall likewise inform the other Party of the first case
of cholera or plague which is subsequently observed in a new district.

The two Contracting Parties shall likewise notify each other of any spread of typhus fever or
relapsing fever having an epidemic character.

The notification should give the following particulars:

(i) Name of disease, and form in which it appears;
(2) Place and date of outbreak;
(3) Origin and source of disease;
(4) Number of cases and deaths;
(5) Locality or administrative unit infected;
(6) Action taken.

The disease shall be indicated by its recognised Latin scientific name.

1 Translated by the Secretariat of the League of Nations.
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Article 2.

Outre les communiqu~s imm~diats, pr~vus h 'article premier, les deux Parties contractantes
devront 6galement envoyer des communiqu6s au moins hebdomadaires concernant le cours ult6-
rieur de la maladie signale, ainsi que les mesures prises et toutes les circonstances qui peuvent
avoir une importance 6pid~miologique.

Ces communiqus hebdomadaires devront contenir la correction des erreurs ou des inexac-
titudes 6ventuelles commises dans les communiqu~s pr&c~dents.

Article 3.

Outre les communiqus dont il est question aux articles premier et 2, chaque Partie contrac-
tante s'engage h communiquer r~guli~rement h l'autre Partie contractante toutes les publications
des autorit~s sanitaires centrales concernant l'6tat de la sant6 publique et tout sp6cialement ]a
marche des maladies infectieuses.

Lorsque, sur le territoire d'un des Etats contractants, une maladie infectieuse qui n'y appa-
rait pas g~n6ralement ou n'y prend jamais une forme 6pid~mique, se d~clare ou prend une forme
6pid~mique, l'Etat susmentionn6 sera tenu de communiquer h l'autre Etat tous les renseignements
particuliers qu'il poss~de.

Article 4.

Lorsque l'une des Parties contractantes aura 6t6 inform~e de 'apparition d'une maladie sp-
cifi~e h l'article premier dans une r~gion appartenant h un Etat voisin des deux Etats contractants
ou d'un seul de ces Etats, et qu'elle aura pris de ce chef les mesures de pr6caution, elle sera tenue
d'en informer imm~diatement 1'autre Partie contractante et de lui faire part en m~me temps des
mesures adopt~es, ainsi que des circonstances qui ont provoque ces mesures.

Article 5.

Les communications pr6vues aux articles I, 2, 3 et 4 - ind~pendamment de la voie
diplomatique -, seront transmises directement par les autorit6s sanitaires centrales de la Partie
informatrice aux autbrit~s sanitaires centrales de l'autre Partie contractante.

La Partie contamin~e adressera, en outre, la m~me communication h la Section d'hygi~ne
de la Socidt6 des Nations, h Gen~ve.

Article 6.

La pr~sente convention pourra, d'un commun accord, 6tre 6tendue h d'autres maladies, non
sp6cifiees h l'article premier.

Article 7.

Au cas oh l'une des .deux Parties contractantes jugerait opportun d'adjoindre un attach6
m~dical au personnel de sa repr~sentation diplomatique dans la capitale de 1'autre Partie, le ser-
vice central d'hygi~ne de l'autre Partie devra donner toutes les facilit~s n~cessaires h ce fonctin-
naire pour lui permettre de se tenir au courant de la situation 6pid~mique du pays et de toutes
autres questions int~ressant l'hygi~ne publique de son propie pays.
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Article 2.

In addition to the immediate notifications provided for in Article i, the two Contracting Par-
ties shall also send reports, at least once a week, on the subsequent course of the disease notified,
the measures taken, and any circumstances which may be of epidemiological importance.

The weekly reports should correct any errors or inaccuracies which may have found their
way into previous reports.

Artic& 3.

In addition to the reports provided for in Articles I and 2, each Contracting Party undertakes
to communicate regularly to the other all publications issued by the central health authorities con-
cerning the state of public health, and particularly the progress of any infectious diseases.

If, within the territory of one of the Contracting Parties, a disease which does not usually
break out and never assumes an epidemic form there, should break out or assume an epidemic
form, the said Party shall be obliged to give the other Party all particulars in its possession.

Article 4.

When one of the Contracting Parties is informed of the outbreak of one of the diseases specified
in Article i within a district belonging to a neighbour of one or both of the two Contracting Parties,
and has taken all necessary measures, it shall be bound to notify the other Contracting Party im-
mediately, giving at the same time information as to action taken and the circumstances which
have given rise to such action.

Article 5.

The notifications provided for in Articles I, 2, 3, and 4, shall be transmitted directly by the
central health authorities of the informing Party to the central health authorities of the other Con-
tracting Party, independently of the diplomatic channel.

The Party infected shall also make a similar notification to the Health Section of the League
of Nations at Geneva.

Article 6.

The present Convention may, by common consent, be extended to other diseases not specified
in Article I.

Article 7.

Should either of the Contracting Parties think fit to attach a medical officer to its diplomatic
staff in the capital of the other Party, the Central Health Department of the latter Party shall
afford this officer all necessary facilities that will enable him to keep in touch with the epidemic
situation in the country and with all other questions affecting the public health of his own country.
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II.

MESURES A PRENDRE A L'PGARD DES TERRITOIRES CONTAMINPS.

Article 8.

Chacune des Parties contractantes pourra prendre, h l'6gard des r6gions contamin~es par
une maladie sp~cifide h l'article premier, les mesures pr~vues aux articles Io hL 18, pourvu que
ces mesures ne soient appliqu6es qu'aux voyageurs et marchandises provenant des r~gions conta-
min~es et que les conditions 6num6r~es h l'article 9 soient remplies.

Article 9.

Ne pourra ftre d~clar~e r~gion contamin~e qu'une unit6 administrative: un district (powiat,
okres) ou une commune urbaine ou rurale.

Un territoire pourra ftre d~clar6 contamin6 : pour le chol6ra, lorsqu'un foyer d'6pid~mie se
sera form6 ; pour le typhus exanth6matique ou r6current, lorsqu'il y aura propagation 4pid~mique;
pour la peste, lorsque seront constat6s un ou plusieurs cas non import~s.

Article io.

L'information qu'une unit6 territoriale a et4 d~clar~e contamin~e et que des mesures ont t4
prises en vue d'empcher l'importation des maladies contagieuses du territoire contamin6, sera
faite conform~ment aux stipulations de l'article 5.

Article ii.

Un district ou une commune urbaine ou rurale qui, selon l'article 8, serait d~clard contamin6,
devra 6tre consid~rd comme libre de toute infection dans le cas du chol6ra ou de la peste lors de
l'expiration de cinq jours, officiellement constat~e, h partir de la mort ou de l'isolement du dernier
malade; dans le cas du typhus exanth~matique et r~current, si ia diminution du nombre des malades
ou bien la constatation des cas sporadiques permettent de conclure que la maladie a perdu son
caractre 6pid6mique.

Article 12.

Les mesures admises par la pr~sente convention en vue d'emp~cher l'introduction des mala-
dies infectieuses sp~cifi6es h l'article premier, sont les suivantes

I o Inspection et visite par un m~decin officiel
20 Evacuation et isolement des malades ou des personnes suspectes de maladie
30 D6sinfection et d~sinsectisation des personnes et des bagages ;
40 Disinfection des marchandises et, en cas de peste, d~ratisation
50 Interdiction d'entr6e aux personnes qui n'ont pas 6t6 vaccin6es
60 Propagande sanitaire.

Article 13.

Seront soumises hL l'inspection et h la visite m~dicales, h la fronti~re, les personnes arrivant
du territoire contamin6, ou bien les personnes chez qui on aura constat6 des sympt6mes d'une des
maladies sp6cifi~es h l'article premier, ou qui seront suspectes d'une de ces maladies.
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II.

MEASURES TO BE TAKEN WITH REGARD TO INFECTED AREAS.

Article 8.

Each of the Contracting Parties shall be entitled to take, with regard to areas infected by a
disease specified in Article i, the measures provided for in Articles io to 18, provided that these
measures are applied only to travellers and goods coming from the affected areas, and that the
conditions mentioned in Article 9 are fulfilled.

ArIticle 9.

Only an administration unit - a district (powiat, okres) or an urban or rural commune -
may be declared an infected area.

A district may be declared infected : with cholera, when an epidemic focus has been formed
with typhus fever or relapsing fever, when it is spreading in epidemic form ; with plague, when one
or more non-imported cases have been observed.

Article io.

Notification that a territorial unit has been declared infected, and that measures have been
taken to prevent the introduction of the contagious diseases from the infected area, shall be made
in conformity with the provisions of Article 5.

Article xi.

A district or an urban or rural commune which has been declared infected under Article 8
shall be considered free of all infection, in the case of cholera or of plague on an official declaration
that five days have elapsed since the death or isolation of the last case ; in the case of typhus fever
and relapsing fever, if a decrease in the number of cases, or the defection of sporadic cases, permits
of the conclusion that the disease has lost its epidemic character.

Article 12.

The following measures for preventing the introduction of the infectious diseases specified in
Article I are recognised by the present Convention :

i) Official medical inspection and examination;
Evacuation and isolation of cases or suspected cases;

(3 Disinfection and delousing of persons and luggage;
M Disinfection of goods, and, in the case of plague, destruction of rats;
(5) Refusal of admittance to persons who have not been vaccinated;
(6) Health propaganda.

Article 13.

Persons coming from infected areas, and persons in whom symptoms of one of the diseases
specified in Article i have been observed, or who are suspected of one of these diseases, shall be
subjected to medical inspection and examination at the frontier.
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Les personnes franchissant la fronti~re par groupes ou en troupes dans des conditions non
hygi6niques, pourront 6tre soumises par les autorit~s sanitaires h l'inspection et ht ]a visite m~di-
cales.

Les personnes suspectes de chol~ra ou de peste pourront 6tre soumises, en cas de n~cessit6,
h l'examen bact6riologique.

Article 14.

Les personnes reconnues h l'examen m6dical malades ou suspectes, seront isol6es par les auto-
rites sanitaires de l'Etat comp6tent afin d'ftre soign6es dans des 6tablissements install6s sp6cialement
h cet effet, oh elles resteront jusqu'h leur gu~rison complete ou bien jusqu'h l'6tablissement du
diagnostic d6finitif.

11 sera interdit de maintenir en observation des personnes bien portantes.
Les personnes provenant des r6gions contamin~es ou bien ayant W en contact avec les per-

sonnes atteintes d'une des maladies 6numres h l'article premier, seront soumises au bout de
leur voyage, h une surveillance sanitaire dont ]a dur6e ne devra pas d6passer, en cas de cholera
ou de peste, cinq jours; de typhus r~current, huit jours; et du typhus exanth6matique,
quatorze j ours, t partir du d6part de la personne en question de la r~gion contamin~e ou de la
constatation de la maladie t la fronti~re.

A cet effet, ces personnes pourront 6tre tenues, lors de leur arriv~e t destination, de se
presenter aux autorit~s sanitaires comptentes.

Article 15.

Le personnel sanitaire, le personnel des chemins de fer, des entreprises de navigation, des
postes et t~l~graphes et le personnel des douanes, ne seront soumis aux mesures sanitaires que si
les personnes en question sont manifestement atteintes de l'une des maladies sp~cifi6es h l'article
premier.

La m~me r~gle sera applicable, lors du passage de la fronti~re, aux personnes munies d'un
passeport diplomatique ou d'une lettre de mission ddlivrds par l'une des deux Parties contrac-
tantes.

Article 16.

Les bagages personnels provenant des territoires contamin&s, h l'exception des bagages appar-
tenant aux personnes 6numdr~es h l'article 15, pourront ftre soumis h la dsinfection chaque fois
que les autoritds sanitaires estimeront que cette ddsinfection est n6cessaire.

Quant aux personnes qui franchissent la fronti~re par groupes ou en troupes, une disinfection
ou une ddsinsectisation g6n~rale pourront 6tre ordonndes en cas de ndcessit6 6tablie par l'inspec-
tion m~dicale. S'il s'agit du typhus exanth6matique ou rdcurrent, un nettoyage appropri6 des
personnes (bains et coupe de cheveux) et des bagages pourra 8tre ordonn6.

Article 17.

Les marchandises ne peuvent 8tre soumises h une d6sinfection que lorsque les autorit~s
sanitaires constatent des indices manifestes d'infection sur celles-ci ou sur leur emballage.

Les marchandises suivantes, en provenance d'une rdgion atteinte d'une des maladies
sp~cifi~es h l'article premier, peuvent 6galement ktre soumises h une ddsinfection, ou bien leur
importation, sans disinfection pr~alable, peut ftre interdite

I0 V tements, linge et literie usages.
Lorsque ces objets seront transport~s comme bagages personnels, ou bien h la suite d'un

changement de domicile, ils ne seront pas frappds d'une prohibition d'importation et l'on proc~dera
h leur 6gard conformdment h I'article 16.
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Persons crossing the frontier in groups or in bands under unhealthy condition may be subjected
by the health authorities to medical inspection and examination.

Persons suspected of cholera or plague may be subjected, if necessary, to bacteriological exa-
mination.

Article 14.

Persons who after medical examination are ascertained to be or are suspected of suffering from
disease shall be isolated by the health authorities of the competent State for care in institutions
established for this purpose, where they will remain until their complete recovery or until a final
diagnosis has been made.

Persons in good health shall not be detained under observation.
Persons coming from infected areas, or having been in contact with persons suffering from one

of the diseases mentioned in Article i, shall be subjected at the end of their journey to medical
supervision for a period not exceeding in the case of cholera or plague five days, of relapsing
fever eight days, and of typhus fever fourten days, from the date of their leaving the infected area
or of the disease being detected at the frontier.

For this purpose, such persons may be required to report to the competent health authorities
on arrival at their destination.

Article 15.

Employees of the health authorities, railway and navigation companies, the postal and tele-
graphic administration, and the Customs, shall not be subjected to health measures unless the
persons in question are plainly suffering from one of the diseases specified in Article i.

The same rule shall apply to persons crossing the frontier in possession of diplomatic passports
or lettres de mission from one of the Contracting Parties.

Article 16.

Personal luggage coming from infected areas, with the exception of luggage belonging to per-
sons mentioned in Article 15, may be subjected to disinfection whenever the health authorities
shall think it necessary.

In the case of persons crossing the frontier in groups or bands, general disinfection or delousing
may be ordered if medical inspection shows this to be necessary. In the case of typhus fever or
relapsing fever, orders may be given for the cleansing by suitable means of the persons (baths and
haircuts) and the luggage.

Article 17.

Goods shall only be subjected to disinfection when the sanitary authorities detect clear signs
of infection on them or their packing.

The following goods coming from a district infected by one of the diseases specified in
Article I may likewise be subjected to disinfection, or their importation without previous disin-
fection may be forbidden :

(i) Clothing, linen, and bedding which have been worn or used.

When these articles are conveyed as personal luggage, or in consequence of the owner changing
his place of residence, their importation shall not be forbidden, and the measures provided in Article
16 shall be taken with regard to them.
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20 Chiffons et loques, l'exception des chiffons presses en ballots encercl6s.
Ne peuvent tre prohib~s :

i o Les d~chets neufs provenant directement des fabriques textiles, des filatures,
des ateliers de confection et des usines de blanchiment, ainsi que la laine artificielle et
les morceaux de papier neuf.

20 Lettres, cartes postales, imprim~s, livres, brochures, papiers commerciaux, etc.,
h l'exception des colis postaux contenant des objets 6num6r~s aux paragraphes premier
et deuxi~me, et du deuxi~me alin6a du present article.

Le lieu et le genre de d6sinfection seront fixes par l'autorit6 du pays de destination.

La disinfection doit ktre effectu~e de fagon que les objets d~sinfect~s souffrent le moins
possible.

Le transit des marchandises h travers le territoire d'un des Etats contractants ne pourra 6tre
interdit lorsque ces marchandises sont transport6es dans un emballage appropri6. Ces marchan-
dises ne seront, en outre, sounises k aucune disinfection.

Article 18.

It pourra 6tre exig6 que les personnes venant de territoires contamin6s par le chol6ra se
soumettent h la vaccination pr6ventive contre le chol6ra. L'entr6e du pays pourra tre interdite
aux personnes non vaccin6es. La vaccination pourra tre 6tablie par un certificat d6Iivr6 par un
m~decin officiel du pays d'origine.

Lorsque des cas de cholera sont constats parmi les membres de groupes de personnes arri-
vant h la frontire, les membres de ces groupes pourront etre astreints h une double vaccination
contre le chol~ra. A cet effet, les personnes en question pourront etre retenues h la station fronti~re
du pays de destination.

La continuation du voyage pourra tre interdite aux personnes qui refuseraient de se
soumettre h la vaccination.

Article 19.

Convaincus que les mesures prises pour'sauvegarder la santd publique ne peuvent etre effec-
tives que si le public, et tout partictili~rement les employ6s des services de chemins de fer et de
navigation, sont en 6tat de se rendre compte de la port~e de ces mesures, les Parties contractantes
s'engagent h donner au personnel de ces services tous les 6claircissements n~cessaires sur les mala-
dies infectieuses et leur mode de propagation, ainsi que sur les moyens pratiques pour les
combattre ; elles s'engagent, en outre, h renseigner les voyageurs et la population des territoires
limitrophes sur lFimportance des mesures sanitaires qui ont 6t6 prises.

III.

CHEMINS DE FER ET AUTRES MOYENS DE COMMUNICATION.

Article 20.

Les personnes arrivant h la fronti6re par chemin de fer, ainsi que leurs bagages, seront trait6s
conform~ment aux dispositions contenues h Farticle 12 de ]a pr~sente convention. Toutefois, les
mesures sanitaires prescrites doivent dtre appliqu~es de faqon h ne pas entraver le trafic des
chemins de fer. A cet effet, les Etats contractants sont tenus de crier 4 leurs gares fronti res des
installations appropri~es de surveillance m6dicale.
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(2) Rags, with the exception of rags packed in hooped bales.
The importation of the following may not be forbidden :

(I) Unused clippings, coming directly from textile factories, spinning-mills, ready-
made clothing factories and bleaching-works, and also artificial wool and pieces of unused
paper.

(2) Letters, post-cards, printed matter, books, pamphlets, commercial documents,
etc., excluding postal packets containing articles mentioned in sub-paragraphs (i) and (2)
of the second paragraph of the present Article.

The place and manner of disinfection shall be determined by the authority of the country of
destination.

Disinfection shall be effected in such a way as to damage the disinfected goods as little as
possible.

The transit of goods through the territory of one of the Contracting Parties may not be for-
bidden if the goods are suitably packed. Such goods shall not be subjected to any disinfection.

Article 18.

Persons coming from districts infected with cholera may be required to submit to prophylactic
vaccination against cholera. Admission to the country may be refused to persons who have not
been vaccinated. Vaccination may be proved by a certificate issued by a medical officer in
the country of origin.

When cases of cholera are detected among groups of persons arriving at the frontier, members
of these groups may be compelled to undergo double vaccination against cholera. For this pur-
pose, the said persons may be detained at the frontier station of the country of destination.

Permission to continue the journey may be refused to persons who will not submit to " cc -
nation.

Article 19.

Being convinced that the measures taken to protect public health can only be effective if the
public, and particularly the employees of railway and steamship companies, are to understand
the purpose of these measures, the Contracting Parties undertake to give such employees all neces-
sary explanations regarding the infectious diseases and the manner in which they spread, as well as
the practical means of combating them ; they also undertake to inform travellers and the popu-
lation of contiguous territories of the importance of the health measures which have been taken.

III.

RAILWAYS AND OTHER MEANS OF COMMUNICATION.

Article 20.

Persons arriving at the frontier by railway and their luggage shall be treated in accordance
with the provisions of Article I2 of the present Convention. The sanitary measures prescribed
shall, however, 'be applied in such a way as not to impede railway traffic. For this purpose, the
Contracting Parties shall be required to establish at the frontier stations suitable medical obser-
vation posts.
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Article 21.

Les Parties contractantes s'engagent
Io A maintenir le mat6riel roulant destin6 au trafic frontalier dans un parfait 6tat

de propret6 et h procdder, le cas 6ch6ant, h la disinfection, la d6sinsectisation et la
ddratisation de ce mat6riel.

20 A maintenir, h la fronti~re, une rigoureuse surveillance sanitaire dans les gares
et sur les voies d'acc~s aux gares ; h avoir soin que les gares soient pourvues d'une bonne
eau potable ; h maintenir en 6tat de propret6 les lieux d'aisance dans les trains et dans
les gares ; h surveiller la propret6 des buffets ; h interdire, pendant une 6pid6mie de
choldra, la vente de produits susceptibles de propager l'infection.

30 A prendre, sur le territoire fronti~re administr6 par les Parties contractantes,
les dispositions n~cessaires pour que les personnes atteintes d'une des maladies spdci-
fies h l'article premier, soient isoldes h temps et que les mesures sanitaires rdclam~es
par les circonstances soient dfiment appliqudes.

Les Parties contractantes s'engagent h se tenir au courant de tous les cas qui se sont produits,
conform~ment aux stipulations de 'article 28.

Article 22.

Lorsque, dans un train qui a passd la fronti~re, se trouve une personne atteinte d'une
des maladies sp~cifi~es h l'article premier, la voiture ou le compartiment sera d6sinfect6 par les
autoritds comptentes du pays et la voiture, au besoin, sera d6tach~e.

Les voyageurs qui sont entrs en contact avec le malade seront soumis h la visite mddicale.
Les personnes reconnues saines ne seront pas retenues ; leurs bagages, par contre, pourront tre
d6sinfectds. S'il s'agit d'un cas de typhus exanth~matique ou r6current, les personnes et leurs bagages
pourront tre soumis hi la d~sinsectisation.

Article 23.

Les stipulations de la pr6sente convention s'appliqueront 6galement, mutatis mutandis, aux
voyageurs, aux bagages et aux marchandises transport~s par voie terrestre, fluviale et a6rienne.

IV.

POSTES DE SURVEILLANCE SANITAIRE ]tTABLIS A LA FRONTIERE.

Article 24.

En vue d'assurer l'application des mesures sanitaires pr~vues par la prdsente convention,
des postes de surveillance sanitaire seront 6tablis. Ces postes seront pourvus des installations
n~cessaires pour assurer I'isolement et le traitement des malades, la disinfection et la dsinsec-
tisation ; ils seront 6galement pourvus d'installations de bain.

Dans l'installation des postes sanitaires, i sera tenu compte de I'intensit6 du trafic voya-
geurs et marchandises, de faqon que l'application des mesures sanitaires n'entrave pas la marche
r~guli~re du trafic.
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Article 21.

The Contracting Parties undertake.
(i) To maintain the rolling-stock for use in frontier traffic in a perfect state of clean-

liness, and to arrange, where necessary, for the disinfection, delousing and deratting of
such rolling-stock.

(2) To maintain a rigorous sanitary supervision of frontier stations and the app-
roaches to such stations, to ensure that the stations shall be provided with good drinking-
water ; to maintain in a state of cleanliness all lavatories in the trains and stations, and
to ensure the cleanliness of refreshment-rooms and prohibit, during an epidemic of
cholera, the sale of goods which might spread the infection.

(3) To make the necessary arrangements, at the frontier stations administered by
the Contracting Parties, to ensure that persons suffering from any of the diseases speci-
fied in Article I shall be isolated in good time, and that the sanitary measures required
under the circumstances shall be duly taken.

The Contracting Parties undertake to keep each other informed of cases which have broken
out, in accordance with the provisions of Article 28.

Article 22.

When a person suffering from one of the diseases specified in Article I is found in a train which
has crossed the frontier, the carriage or compartment shall be disinfected by the competent autho-
rities of the country, and the carriage shall if necessary be disconnected.

Passengers who have come into contact with the patient shall be subjected to medical inspec-
tion. Persons found to be in good health shall not be detained, but their luggage may be disin-
fected. In the case of typhus fever or relapsing fever, passengers and their luggage may be
deloused.

Article 23.

The provisions of the present Convention shall apply equally, mutatis mutandis, to travellers,
luggage and goods, transported by land, river, or air.

IV.

FRONTIER SANITARY OBSERVATION POSTS.

Article 24.

With a view to ensuring the application of the sanitary measures provided for in the present
Convention, sanitary observation posts shall be established. These posts shall be provided with
everything necessary for the isolation and treatment of patients, disinfection and delousing ; they
shall also be provided with baths.

When sanitary observation posts are established, the volume of passenger and goods traffic
shall be taken into account in order that the application of sanitary measures may not affect the
regularity of the traffic.
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Article 25.

Les Parties contractantes fixeront, apr~s entente entre les autorit6s sanitaires centrales des
deux pays, les endroits situ6s h la fronti~re on . proximit4 de la frontire, oil seront 6tablis, en
cas d'6piddmie, des postes de surveillance sanitaire ddpendant des autoritds du pays sur le terri-
toire duquel ils se trouvent.

Les Parties contractantes se rdservent le droit de fermer provisoirement la fronti~re pour
les voyageurs et les marchandises en provenance d'un pays ou de certaines parties d'un pays,
aux points oii l'organisation des postes de surveillance sanitaire se heurterait h des obstacles sdrieux.

Cette mesure ne pourra 6tre prise que pour parer h la menace de propagation 6pid6mique
de l'une des maladies spdcifides l'article premier. Les Parties contractantes s'engagent h s'aviser
r6ciproquement, moyennant prdavis de huit jours au moins, de leur intention d'appliquer cette
mesure.

Les Parties contractantes s'engagent toutefois h faciliter la circulation des voyageurs et des
marchandises par d'autres postes de surveillance sanitaire.

Article 26.

I1 est interdit de percevoir sur les voyageurs des taxes pour le secours mddical qui leur aura
6t6 prft6 en vertu de la pr6sente convention aux postes frontires de surveillance sanitaire, pour
1'isolement h l'h6pital des voyageurs suspects d'une maladie sp6cifide h l'article premier, ou pour
les frais occasionnds par l'application des mesures sanitaires prescrites par la prdsente convention.
Les ddpenses susmentionndes seront h la charge de 'Etat sur le territoire duquel ces mesures ont
6t6 prises, h moins qu'en vertu des lois locales, elles ne gr~vent le budget des corps autonomes ou
bien d'autres personnes morales ou physiques.

La perception de taxes pour la disinfection, la ddsinsectisation et la ddratisation n'est appli-
cable qu'aux marchandises soumises h cette mesure conformdment aux stipulations de la pr6-
sente convention, et seulement jusqu'h concurrence du prix rdel des substances utilisdes. Les Par-
ties contractantes s'informeront mutuellement, dans un d6lai appropri6, du montant de ces taxes.

V.

MESURES SPACIALES A PRENDRE DANS LA ZONE FRONTIP-RE.

Article 27.

Sera consid6rde comme zone fronti~re une bande de territoire comprenant les districts (powiat,
okres) limitrophes, ainsi que les districts 6loignds de la fronti~re de moins de cinq kiom~tres.

Dans un d6lai d'un mois h partir de l'entrde en vigueur de la pr6sente convention, les Parties
contractantes se communiqueront rdciproquement une liste de ces districts, ainsi qu'une liste des
autoritds sanitaires 6tablies dans ces districts.

Article 28.

Inddpendamment des informations qui seront 6changdes entre les Parties contractantes, en
vertu des articles I, 2, 3 et 4 de la prsente convention, les autoritds sanitaires de la zone
fronti~re des deux Parties entreront en rapports directs entre elles, en vue de s'informer rdcipro-
quement de l'6tat sanitaire de leurs territoires respectifs.
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Article 25.

The Contracting Parties shall, after agreement has been reached between the central health
authorities of the two countries, determine the points on or near the frontier where, in the event
of an epidemic, sanitary observation posts are to be established under the authorities of the country
in whose territory they are situated.

The Contracting Parties may temporarily close the frontier to passengers and goods coming
from a country or certain parts of a country at points where the establishment of sanitary obser-
vation posts would meet with serious difficulties.

This measure may only be taken to counteract the threat of an epidemic of one of the diseases
mentioned in Article I. The Contracting Parties undertake to give each other eight days' notice
of their intention to apply this measure.

The Contracting Parties undertake, however, to facilitate the passage of travellers and goods
through other sanitary observation posts.

Article 26.

No charge shall be made to travellers for medical aid given them in virtue of the present Con-
vention at frontier sanitary observation posts, for the isolation in hospital of travellers suspected
of a disease specified in Article i, or for expenses incurred through the application of the sanitary
measures provided for in the present Convention. The expenses mentioned shall be a charge on
the State in whose territory such measures have been taken, unless in virtue of local legislation
they are a charge on the budget of autonomous bodies or other juridical or natural persons.

Fees for disinfection, delousing and deratting shall only be charged on goods which have been
subjected to this measure in conformity with the provisions of the present Convention, and only
up to the actual cost-price of the material used. The Contracting Parties shall inform each other
within a suitable period of the amount of these fees.

V.

SPECIAL MEASURES TO BE TAKEN WITHIN THE FRONTIER ZONE.

Article 27.

A belt of territory consisting of districts (powiats, okres) contiguous to or situated within five
kilometres of the frontier shall be considered the frontier zone.

Within a month from the date on which the present Convention comes into force, the Contrac-
ting Parties shall communicate to each other a list of such districts and a list of the health autho-
rities established therein.

Article 28.

Apart from notifications exchanged between the Contracting Parties in virtue of Articles
1, 2, 3, and 4 of the present Convention, the health authorities within the frontier zones of the
two Parties shall communicate to each other directly information regarding the health situation in
their respective areas.
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Ces informations porteront sur:
Io Le premier cas constat6 d'une des maladies sp6cifi6es h l'article premier
20 L'6volution ult6rieure des cas de maladie signal~e (ces renseignements devront

6tre fournis p~riodiquement et au moins une fois par semaine)
30 Les mesures prises.

En outre, les autorits sanitaires de la zone fronti re se communiqueront r~ciproquement,
au moins une fois par semaine, les dtails pr~vus h l'article premier, au sujet de toutes les autres
maladies infectieuses constat6es dans la zone fronti6re.

Article 29.

En cas d'apparition du chol6ra, de la peste, du typhus exanth6matique ou r~current, ou en
.cas de propagation d'une autre maladie infectieuse, l'autorit6 sanitaire dont dpend le territoire
contamin6, autorisera ]'autorit6 sanitaire du territoire limitrophe de l'autre Partie contractante
h envoyer un fonctionnaire charg6 de recueillir sur place des informations directes sur l'6pid~mie.

Dans de pareils cas, l'autorit6 sanitaire intdress~e indiquera h 1'autorit6 sanitaire du terri-
toire atteint par l'6pid6mie les faits sur lesquels il d~sire se renseigner directement. Les autoritds
sanitaires saisies de la demande fixeront la date h laquelle les autoritis sanitaires de l'autre Partie
pourront envoyer le fonctionnaire sanitaire charg6 de proceder h l'inspection sur place, de
concert avec l'autorit6 locale.

Les autorit~s sanitaires de fronti~re des deux Parties contractantes collaboreront en vue
de la protection de la sant6 publique et de la lutte contre les maladies infectieuses et elles se
pr~teront, sur demande, une aide rdciproque.

Article 30.

Les mesures sanitaires pr~vues par la pr6sente convention pour les chemins de fer et pour les
autres voies de communication, pourront tre 6galement appliqu~es au trafic local des chemins
de fer et aux transports locaux sur les routes et sur les voies d'eau.

Toutefois, les Parties contractantes s'engagent h faciliter le trafic frontalier en n'appliquant
que les mesures indispensables 6tablies par la pr6sente convention.

Article 31.

En cas d'apparition du cholera dans la zone fronti~re, l'importation des fruits crus, des l6gumes
et des produits lactds en provenance des r6gions fronti~res contamin6es, peurra 6tre interdite.

Article 32.

En cas d'6piddmie de cholera, de ficvre typhoide ou de dysenterie, les Parties contractantes
s'engagent h ddsinfecter les 6gouts desservant les localit~s habitues, les fabriques et les 6tablisse-
ments industriels, avant leur 6coulement dans les rivi~res, et d'autres cours d'eau de fronti~re,
destines h approvisionner en eau les habitants et les animaux domestiques.

A cet effet, chacune des Parties contractantes promulguera, apr~s entente avec l'autre Partie,
les prescriptions n~cessaires.

Article 33.

A ddfaut d'entente directe, les Parties contractantes s'engagent h recourir, apr~s accord pra-
lable, h la Section d'hygi~ne de la Soci6t6 des Nations en vue de rdgler h l'amiable tous les diff~rends
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This information shall include :
(i) The first case reported of a disease specified in Article i;
(2) The subsequent progress of cases notified (these reports should be made perio-

dically, at least once a week);
(3) Action taken.

Further, the health authorities in the frontier zone shall communicate to each other at least
once a week the particulars specified in Article i with regard to any other infectious diseases known
to exist within the frontier zone.

Article 29.

Should there be an outbreak of cholera, plague, typhus fever or relapsing fever, or an epidemic
of any other infectious disease, the health authority responsible for the infected area shall permit
the health authority of the neighbouring area of the other Contracting Party to send an official
to collect information on the spot with regard to the epidemic.

In such cases the health authority concerned shall notify the health authority of the infected
area of the facts on which it is desired to obtain information on the spot. The latter authority
shall on request fix the date at which the health authorities of the other Party may send the official
responsible for making an investigation on the spot in conjunction with the local authority.

The frontier health authorities of both Contracting Parties shall co-operate for the protection
of public health and the prevention of infectious diseases, and shall assist each other when requested.

Article 30.

The sanitary measures provided for in the present Convention for railways and other means
of communication shall likewise apply to local railway traffic and local road and water traffic.

The Contracting Parties, however, undertake to facilitate frontier traffic by only applying
such measures provided for in the present Convention as may prove indispensable.

Article 31.

In the event of an outbreak of cholera within the frontier zone the importation of raw fruit,
vegetables, and dairy produce from infected frontier areas may be prohibited.

Article 32.

In the case of an epidemic of cholera, typhoid fever or dysentery, the Contracting Parties un-
dertake to disinfect the drains of inhabited places, factories and industrial establishments before
they run out into frontier rivers or other frontier waterways which supply water for the inhabi-
tants and for domestic animals.

For this purpose, each of the Contracting Parties shall issue the necessary orders after consulting
the other Party.

Article 33.

Failing any direct agreement, the Contracting Parties undertake to refer, by mutual consent,
to the Health Section of the League of Nations with a view to the amicable settlement of any differ-

No. 1370



176 Socid' des Nations - Recuei des Trait es. 1926

qui pourraient surgir sur l'interpr6tation ou l'application de ]a prsente convention, chaque Partie
se rservant toutefois le droit de choisir, le cas 6ch6ant, une autre procedure pour r6gler la ques-
tion en litige.

Article 34.

La pr~sente convention sera ratifide et les instruments de ratification seront 6changds h
Varsovie, dans un d6lai aussi bref que possible.

Elle entrera en vigueur huit jours apr~s '6change desdits instruments de ratification et ne
cessera d'avoir effet qu'un an apr~s la date de sa d~nonciation par l'une ou l'autre des Parties
contractantes.

En foi de quoi les pl]nipotentiaires susmentionn~s ont sign6 la pr~sente convention et y ont
apposd leurs sceaux.

Fait hL Prague, en double expddition, en langues polonaise et tchdcoslovaque, le cinq septembre
mil neuf cent vingt-cinq.

(L. S.) Dr Zygmunt LASOCKI.
(L. S.) Dr VAclav GIRSA.

N° 1370



1926 . League of Nations - Treaty Series. 177

ences which may arise in regard to the interpretation or application of the present Convention.
Each Party shall have the right to choose, of it so desires, some other procedure for settling the
matter in dispute.

Article 34.

The present Convention shall be ratified and the instruments of ratification exchanged at
Warsaw as soon as possible.

It shall come into force eight days after the exchange of ratifications, and shall continue in
force for one year from the date of its denunciation by either of the Contracting Parties.

In faith whereof the above-named Plenipotentiaries have signed the present Convention and
have sealed it with their seals.

Done at Prague in duplicate, in Polish and Czechoslovak, on September the fifth, One

thousand nine hundred and twenty-five.

(L. S.) Dr Zygmunt LASOCKI.

(L. S.) Dr Vdclav GIRSA.
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NO 1371. - CONVENTION 1 PROVISOIRE CONCERNANT LA NAVIGA-
TION ARRIENNE ENTRE LES PAYS-BAS ET LA POLOGNE. SIGNRE
A LA HAYE, LE 4 NOVEMBRE 1925.

Texte ozficiel frangais communiqud par le chargi d'af/aires des Pays-Bas i Berne et par le ddligui
de Ia Pologne i la Socijtg des Nations. L'enregistrement de cette convention a eu lieu le 20
novembre 1926.

SA MAJESTt LA lEINE DES PAYS-BAs et LE PItSIDENT DE LA RtPUBLIQUE DE POLOGNE, 6gale-
ment anim6s du d6sir de r6gler la navigation adrienne entre les Pays-Bas et Ia Pologne, ont r~solu
de conclure h cet effet une convention provisoire et ont nomm6 pour leurs pl6nipotentiaires, savoir:

SA MAJESTt LA REINE DES PAYS-BAS :

Son Excellence Jonkheer H. A. VAN KARNEBEEK, son Ministre des Affaires 6trang~res; et

LE PRP-SIDENT DE LA RP-PUBLIQUE DE POLOGNE:

Son Excellence M. S. KOZMINSKI, envoys extraordinaire et ministre pl~nipotentiaire de la
R6publique de Pologne pr~s Sa Majest6 la Reine des Pays-Bas;

Lesquels, diment autoris~s, sont convenus des articles suivants

Article premier.

Chacun des Etats contractants accordera en temps de paix aux aeronefs, dfiment enregistr~s
dans l'autre Etat contractant, la libert6 de passage inoffensif au-dessus de son territoire, pourvu
que les conditions 6tablies dans la pr~sente convention soient observes.

Au sens de cette convention le a territoire des Etats contractants )) sera entendu comme com-
prenant les eaux territoriales ; le mot (( a~ronef s ne dsignera que les aronefs priv6s.

Article 2.

Jusqu'h nouvel ordre, il sera permis de survoler les fronti~res des deux Etats contractants h
n'importe quel point.

Article 3.

Chacun des Etats contractants aura le droit d'interdire le survol de certaines zones de son ter-
ritoire, sous reserve qu'il ne sera fait aucune distinction h cet 6gard entre les aronefs des deux Etats.

1 L'6change des ratifications a eu lieu b Varsovie, le 18 octobre 1926.
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1 TRADUCTION. - TRANSLATION.

No. 1371. - PROVISIONAL
NAVIGATION BETWEEN
SIGNED AT THE HAGUE,

CONVENTION 2 REGARDING AERIAL
THE NETHERLANDS AND POLAND.

NOVEMBER 4, 1925.

French official text communicated by The Netherlands Chargg d'A//aires at Berne and by the Polish
Delegate accredited to the League of Nations. The registration ol this Conventibn took place
November '20, 1926.

HER MAJESTY THE QUEEN OF THE NETHERLANDS and THE PRESIDENT OF THE POLISH REPUBLIC,
Being equally desirous of regulating aerial navigation between the Netherlands and Poland, have
resolved to conclude a provisional convention to this effect and have appointed as their Plenipo-
tentiaries :

HER MAJESTY THE QUEEN OF THE NETHERLANDS:

His Excellency Jonkheer H. A. VAN KARNEBEEK, Her Minister for Foreign Affairs,

THE PRESIDENT OF THE POLISH REPUBLIC:

His Excellency M. S. KOZMINSKI, Envoy Extraordinary and Minister Plenipotentiary of
the Polish Republic to Her Majesty the Queen of The Netherlands ;

Who, having exchanged their full powers found in good and due form, have agreed upon the
the following Articles :

Article I.

Each of the Contracting States shall, in time of peace, accord free innocent passage above
its territory to aircraft duly registered in the other Contracting State, provided that the regulations
laid down in the present Convention are observed.

The expression " territory of the Contracting States ", within the meaning of the present
Convention, shall also include territorial waters ; the term " aircraft " shall only cover private
aircraft.

Article 2.

Until further notice, the frontiers of the two Contracting States may be flown over at any point.

Article 3.

Either Contracting State may prohibit aerial navigation over certain areas of its territory,
provided that no distinction is made in this connection between the aircraft of the two States.

I Traduit par le Secretariat de la Soci6t6 des 'Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Warsaw, October i8, 1926.



182 Socie'td des Nations - Recuei des Trait s. 1926

En outre, chaque Etat aura le droit, en cas de circonstances exceptionnelles, de restreindre ou
d'interdire le survol de son territoire ou de parties de son territoire. Dans ce cas, la r6serve men-
tionn6e ci-dessus ne sera pas applicable.

Les interdictions et restrictions de cet article devront tre notifi6es h l'autre Etat contractant.

Article 4.

Chaque adronef s'engageant au-dessus d'une zone interdite devra donner le signal de d6tresse,
prescrit par l'Etat survol6, et atterrira immddiatement sur l'un des a6rodromes ou hydroadrodromes
de cet Etat et en dehors de la zone interdite.

Article 5.

Les arodromes et hydroadrodromes, ouverts h l'usage public, seront ouverts aux adronefs des
deux Etats.

Apr~s l'entr6e dans, et avant la sortie de l'un des deux pays le premier atterrissage et le dernier
depart ne devront avoir lieu que sur, ou de l'un des adrodromes ou hydroadrodromes ouverts h l'usage
public, oii les formalitds douani~res pourront tre remplies, tout atterrissage entre la fronti~re et
l'adrodrome ou l'hydroadrodrome 6tant interdit.

Dans des cas exceptionnels et avec la permission de l'autorit6 compdtente, il sera permis d'effec-
tuer le premier atterrissage et le dernier ddpart sur un autre terrain, ou d'un autre terrain, oh les
formalits douani~res pourront 6tre remplies, l'atterrissage entre la fronti~re et le terrain susvis6
6tant 6galement interdit.

Chacun des Etats contractants communiquera h l'autre une liste des adrodromes ou hydroadro-
dromes ouverts h l'usage public, avant la mise en vigueur de cette convention. Cette liste ddsignera
en plus des endroits ofi les formalits douanieres pourront tre effectudes.

Toute modification de cette liste et toute restriction, m~me temporaire, dans l'usage des adro-
dromes et des hydroadrodromes indiqus, seront notifides immddiatement h l'autre Etat contractant.

Article 6.

Les a6ronefs devront porter des marques distinctives apparentes, permettant de les identifier
en plein vol.Les adronefs devront 6tre pourvus des certificats et des documents prescrits pour la circula-
tion a6rienne dans leur pays.

Autant qu'elles remplissent dans l'a6ronef des fonctions pour lesquelles une licence spdciale est
exig6e dans leur pays, les personnes composant l'6quipage - c'est-h-dire toutes les personnes se trou-
vant h bord de l'a6ronef h l'exception des passagers - devront 6tre munies des certificats prescrits pour
la circulation a6rienne dans leur pays; les autres membres de l'6quipage devront 8tre pourvus de docu-
ments d'oh apparaitra leur fonction h bord de l'adronef, leur m6tier, leur identit6 et leur nationalit6.

Les documents ddlivrds ou reconnus valables pour les adronefs et leur 6quipage par l'un des
deux Etats contractants auront, dans l'autre Etat, la m~me validit6 que les documents correspon-
dants ddlivrds ou reconnus valables par ce dernier.

Chacun des Etats contractants se rdserve le droit de ne pas reconnaitre valables pour la circu-
lation a6rienne dans les limites de son territoire les brevets d'aptitude, confdrds h. ses ressortissants
par l'autre Etat contractant.

Article 7.

Faute de prescriptions spdciales et sauf les prescriptions de l'article 6, les personnes composant
l'6quipage et les passagers devront 6tre pourvus des documents exigds par les r~glements g~n~raux
concernant le trafic entre les deux pays.
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Each State shall further be entitled in exceptional cases to restrict or prohibit aerial navigation
over its territory or parts thereof. In such case the stipulation made above shall not be applicable.

Prohibitions and restrictions under this Article shall be notified to the other Contracting State.

Article 4.

Any aircraft which finds itself flying over a forbidden area must give the signal of distress
prescribed by the air regulations of the State flown over, and must land immediately at an
aerodrome or hydro-aerodrome of that State situated outside the forbidden area.

Article 5.

Aerodromes and hydro-aerodromes open for public use shall be open to the aircraft of both States.

After entering and before leaving one of the two countries, the first landing and the last
departure may only be made at or from one of the aerodromes or hydro-aerodromes open for public
use and having facilities for Customs examination, and no intermediate landing may be made between
the frontier and the aerodrome or hydro-aerodrome.

In special cases official authorisation may be given to make the first landing at, or the last
departure from, another ground possessing facilities for Customs examination, but again no
intermediate landing may be made between the frontier and the ground in question.

Each of the Contracting States shall communicate to the other a list of the aerodromes or
hydro-aerodromes open for public use, before the present Convention comes into force. The list shall
also mention places at which Customs formalities may be complied with.

All changes in this list, and all restrictions, even temporary, on the use of the aerodromes or
hydro-aerodromes indicated, shall be immediately notified to the other Contracting State.

Article 6.

Aircraft must bear distinct and visible marks allowing of their identification during flight.

Aircraft must carry the certificates and other papers prescribed for aerial navigation in the
country to which they belong.

Those members of the crew - the crew being all persons other than passengers on board the
aircraft - who perform duties for which a special licence is required by the country to which they
belong, must be provided with the certificates prescribed for aerial navigation by their country ;
the other members of the crew must carry papers indicating their function on board, occupation,
identity, and nationality.

Certificates issued or accepted for aircraft and their crews by one of the Contracting States
shall have the same validity in the other State as the corresponding certificates issued or accepted by
the latter State.

Each Contracting State reserves the right to refuse to recognise pilots' certificates issued to its
nationals by the other Contracting State as valid for aerial navigation within its own territory.

Article 7.

In the absence of special provisions and without prejudice to Article 6, passengers and crew
must carry papers required by the general regulations governing traffic between the two countries.
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Article 8.

I1 sera interdit l'a6ronef de porter un appareil de radiocommunication, quel qu'il soit, sans
une licence sp~ciale d~livre par l'Etat dont 'adronef poss~de la nationalit& L'usage de ces appareils
est soumis au-dessus du territoire de chacun des Etats contractants aux prescriptions 6dict6es A
cet effet par l'autorit6 comptente de cet Etat. En outre, ces appareils ne pourront 6tre employ~s
que par des membres de l'6quipage munis d'une licence sp6ciale d~livr6e h cet effet par le gouverne-
ment de leur pays.

Les deux Etats contractants se rservent de conclure pour des raisons de s~curit6 des arrange-
ments relatifs h l'installation obligatoire d'appareils de radiocommunication dans les a~ronefs.

Article 9.

I1 sera interdit aux a6ronefs, h leur 6quipages et aux passagers de transporter comme cargaison
ou d'autre mani~re des armes, des munitions, des gaz asphyxiants ou des explosifs. Le transport
de pigeons voyageurs et d'appareils photographiques et cindmatographiques dans les limites du terri-
toire de lFEtat contractant, dont l'a6ronef ne poss~de pas la nationalit6, ne s'effectuera pas sans
permission de l'autorit6 comptente de cet Etat.

Article IO.

Les a~ronefs transportant des personnes et des marchandises devront 6tre munis d'une liste
nominative des passagers, d'un manifeste indiquant la nature et la quantitd des marchandises,
ainsi que des declarations de douane n~cessaires.

Si, & l'arriv~e de l'a6ronef, il est constat6 une diff6rence entre le manifeste et les marchandises
transport6es, l'autorit6 douani~re de l'a~rodrome, ou de l'hydroa~rodrome d'arriv&e, pourra se mettre
en rapport avec l'autorit6 douani~re comp&ente dans l'autre Etat contractant.

Le transport du courrier postal pourra 6tre r6gl6 directement par des accords sp6ciaux entre
les administrations postales des deux Etats contractants.

Article ii.

Au d6part et h l'atterrissage, les autorit~s comp~tentes de chacun des Etats contractants auront
le droit dans tous les cas de visiter les a6ronefs de l'autre Etat et de verifier les certificats et les
documents prescrits.

Article 12.

Chacun des Etats contractants aura le droit de soumettre des r~glementations sp6ciales
le transport commercial de personnes et de marchandises de son territoire et h son territoire, ainsi
que dans les limites de son territoire.

Le transport commercial de personnes et de marchandises entre deux points dans. l'int6rieur
du territoire de l'Etat, pourra 6tre r6serv6 aux a6ronefs nationaux.

L'6tablissement de voies a&iennes jalonn~es, ainsi que l'exploitation d'un service a~rien
rdgulier au-dessus du territoire de 1Fun des deux Etats contractants, pourront etre soumis h une
autorisation sp~ciale.

Article 13.

Des a6ronefs en vol ne sera lanc6 d'autre lest que du sable fin ou de l'eau.
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Article 8.

No aircraft may carry a wireless apparatus of any kind without a special licence delivered by
the State to which the aircraft belongs. The use of such apparatus over the territory of each of the
Contracting States shall be subject to the regulations issued on this subject by the competent
authority of that State. Moreover, such apparatus must not be used except by members of the
crew in possession of a special licence for the purpose issued by the Government of their country.

The two Contracting States reserve the right to conclude, for reasons of safety, arrangements
for the compulsory installation of wireless apparatus on board aircraft.

Article 9.

Aircraft, and their crews and passengers, may not carry, either as cargo or otherwise, arms,
ammunition, asphyxiating gases, or explosives. Carrier-pigeons and photographic oi cinematogra-
phic apparatus may not be carried within the limits of the territory of the Contracting State to which
the aircraft does not belong without the permission of the competent authority of the latter State.

Article io.

Aircraft which carry passengers and goods must be provided with a list of passengers by name,
with a manifest showing the nature and quantity of the goods, and with the requisite Customs
declarations.

If, on the arrival of an aircraft, there is found to be any discrepancy between the manifest
and the goods carried, the Customs autorities at the aerodrome or hydro-aerodrome of arrival may
communicate with the competent Customs authorities of the other Contracting State.

The carriage of mails may be regulated by special agreements concluded between the postal
administrations of the two Contracting States.

Article i i.

The competent authorities of each of the Contracting States shall in all cases be entitled to
examine the aircraft of the other State on departure or landing, and to inspect the certificates and
other papers prescribed.

Article 12.

Each of the Contracting States shall have the right to impose special regulations on the com-
mercial carriage of passengers or goods coming from, proceeding to, or conveyed within its own
territory.

The commercial carriage of passengers or goods between two points within the territory of one
State may be reserved for aircraft belonging to that State.

The establishment of marked air routes and the operation of regular aerial services over the
territory of either of the Contracting States may be made subject to the granting of special permis-
sion.

Article 13.

No ballast except fine sand or water may be dropped from aircraft in flight.
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Article 14.

Les d6chargements ou les jets en cours de route autres que ceux'du lest, n'auront lieu qu'avec
une autorisation spdciale de l'Etat sur le territoire duquel a lieu le ddchargement ou le jet.

Article 15.

Les adronefs appartenant h l'un des Etats contractants, leurs 6quipages et passagers, lorsqu'ils
se trouvent sur le territoire de l'autre Etat, seront soumis aux obligations resultant des dispositions
en vigueur dans l'Etat en question relativement h la navigation adrienne en gdndral, aux droits
de douane et autres droits, interdictions d'exportation et d'importation, transport de personnes
et de marchandises, h la sdcurit6 et l'ordre publics, h moins qu'il n'en ait 6t6 prdvu autrement dans
cet accord. Us y seront soumis encore aux autres obligations resultant de la legislation gdndrale
en vigueur.

Les deux Etats contractants se communiqueront mutuellement tous les lois et r~glements
rdgissant la navigation adrienne sur leur territoire.

Article 16.

Chacun des Etats contractants pourra d6noncer cette convention en tout temps avec preavis
de trois mois.

En outre, chacun des Etats contractants se rdserve le droit de ddnoncer cette convention,
avec effet imm6diat de cette d6nonciation, d~s que les deux Etats auront ratifi6 la Convention 1
internationale relative h la navigation adrienne, signde h Paris, le 13 octobre 1919.

Article 17.

La prdsente convention sera ratifide et l'6change des instruments de ratification devra avoir
lieu h Varsovie aussit6t que possible. Elle entrera en vigueur le quinzi~me jour apr~s l'6change des
ratifications.

En foi de quoi les pldnipotentiaires respectifs ont sign6 la prdsente convention provisoire et
y ont appos6 leurs sceaux.

Fait en double exemplaire h La Haye, le 4 novembre 1925.

(L. S.) v. KARNEBEEK.

(L. S.) Stanislas KOZMINSKI.

1 Vol. XI, page 173, et vol. XXIV, page 174, de ce recueil.
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Article 14.

Except ballast, no other articles or substances may be dropped or thrown in course of flight
unless the State in whose territory the act is performed shall have granted special permission.

Article 15.

Except as otherwise provided in the present Agreement, aircraft belonging to one of the Con-
tracting States, together with their crews and passengers, shall, as long as they are within the terri-
tory of the other State, be subject to the obligations resulting from the regulations of that State
with regard to aerial navigation in general, Customs duties and other dues, export and import
prohibitions, the carriage of passengers and goods, and public safety and order. They shall also
be subject to all the other obligations resulting from the general legislation in force.

The two Contracting States shall communicate to each other the laws and regulations governing
aerial navigation over their territory.

Article 16.

Either Contracting State may denounce the present Convention at any time at three months
notice.

Further, each of the Contracting States reserves the right to denounce the present Convention,
with immediate effect, as soon as both States have ratified the International Convention I for the
Regulation of Aerial Navigation, signed at Paris on October 13th, 1919.

Article 17.

The present Convention shall be ratified, and the instruments of ratification shall be exchanged
at Warsaw as soon as possible. It shall enter into force on the fifteenth day after the exchange of
the instruments of ratification.

In faith whereof the respective Plenipotentiaries have signed the present provisional Conven-
tion and have thereto affixed their seals.

Done in duplicate at The Hague, November 4, 1925.

(L. S.) v. KARNEBEEK.

(L. S.) Stanislas KOZMINSKI.

I Vol. XI, page 173, and Vol. XXIX, page 174, of this Series.
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No 1372. - TRAIT 1 DE COMMERCE ENTRE L'UNION ECONOMIQUE
BELGO-LUXEMBOURGEOISE ET LA REPUBLIQUE TCHRCOSLO-
VAQUE. SIGNIt A PRAGUE, LE 28 D]-CEMBRE 1925.

Texte officiel /rangais communiqui par le ministre des Al/aires itrangres de Belgique. L'enregistre-
ment de ce traiti a eu lieu le 22 novembre 1926.

SA MAJESTt LE RoI DES BELGES, agissant tant en son nom qu'au nom de SON ALTESSE ROYALE
LA GRANDE-DUCHESSE DE LUXEMBOURG, en vertu d'accords existants, d'une part, et LE PRtSI-
DENT DE LA RtPUBLIQUE TCHtCOSLOVAQUE, d'autre part, d~sireux de favoriser les dchanges com-
merciaux et de d~velopper les relations 6conomiques entre l'Union 6conomique belgo-luxembour-
geoise et la Tch~coslovaquie, ont r~solu de conclure un trait6 de commerce et ont nomm6 pour
leurs pl~nipotentiaires :

SA MAJESTA LE RoI DES BELGES:
M. DE RAYMOND, G.-A.-F.-G., commandeur de l'ordre de la couronne, officier de l'ordre

de L~opold, son envoy6 extraordinaire et ministre pl~nipotentiaire pros S. Exc. M. le
President de la R6publique tch6coslovaque;

LE PRtSIDENT DE LA RItPUBLIQUE TCHIICOSLOVAQUE :

M. le Dr Edward BENE , ministre des Affaires 6trang~res;

Lesquels, apr~s s'6tre communiqu6 leurs pleins pouvoirs respectifs, trouvds en bonne et due
forme, sont convenus des articles suivants

Article premier.

Les ressortissants de 1'une des Parties contractantes jouiront dans le territoire de l'autre
Partie, en ce qui concerne l'tablissement et l'exercice du commerce et de l'industrie, des m~mes
droits, avantages, immunit6s, faveurs et exemptions que les ressortissants de la nation la plus
favoris~e.

Article 2.

Les ressortissants de chacune des Parties contractantes seront exempts, sur le territoire de
l'autre Partie, de tout service militaire obligatoire, soit dans l'arm~e de terre, navale ou adrienne,
soit dans la garde nationale ou la milice, ainsi que de toutes contributions impos6es en lieu et place
du service personnel. Ils seront exempts 6galement de tous emprunts forces ; ils ne seront astreints,

1 L'6change des ratifications a eu lieu & Bruxelles, le 17 septembre 1926.
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1 TRADUCTION. - TRANSLATION.

No. 1372. - TREATY 2 OF COMMERCE BETWEEN THE ECONOMIC
UNION OF BELGIUM AND LUXEMBURG AND CZECHOSLOVAKIA.
SIGNED AT PRAGUE, DECEMBER 28, 1925.

French official text communicated by the Belgian Minister [or Foreign A//airs. The registration
o/this Treaty took place November 22, 1926.

His MAJESTY THE KING OF THE BELGIANS, acting both on his own behalf and, in virtue of
existing agreements, on behalf of HER ROYAL HIGHNESS THE GRAND DUCHESS OF LUXEMBURG,
of the one part, and THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC, of the other part, desirous
of encouraging commercial exchange and developing the economic relations between the Belgo-
Luxemburg Economic Union and Czechoslovakia, have resolved to conclude a commercial treaty
and have appointed as their Plenipotentiaries:

HIS MAJESTY THE KING OF THE BELGIANS :

M. DE RAYMOND, G.-A.-F.-G., Commander of the Order of the Crown, Officer of the
Order of Leopold, Envoy Extraordinary and Minister Plenipotentiary to H. E. the
President of the Czechoslovak Republic;

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

Dr. Edward BENE9, Minister for Foreign Affairs;

Who, having communicated their full powers, found in good and due form, have agreed upon
the following Articles

Article I.

The nationals of each of the Contracting Parties shall enjoy in the territory of the other Party,
as regards establishment and the carrying on of trade and industry, the same rights, advantages,
immunities, privileges and exemptions as the nationals of the most favoured nation.

Article 2.

The nationals of each of the Contracting Parties shall be exempt in the territory of the other
Party from all compulsory military service in the army, the navy or the air force or in the national
guard or militia and from all contributions imposed in lieu of personal service. They shall also
be exempt from all forced loans ; they shall only be subject, both in time of peace and in time

1 Traduit par le Secretariat de la Soci~t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Brussels, September 17, 1926.
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en temps de paix et en temps de guerre, qu'aux prestations et r6quisitions militaires impos6es aux
nationaux, et ils auront r~ciproquement droit aux indemnits 6tablies en faveur des nationaux
par les lois en vigueur dans les deux pays. Ils ne seront empch6s d'aucune fa~on de remplir leur
devoir militaire dans leur propre Etat.

Article 3.

Les ressortissants de chacune des Parties contractantes ne seront pas contraints . subir des
charges ou h payer des imp6ts, taxes ou contributions, de quelque nature que ce soit, autres ou plus
6levs que ceux qui sont ou pourront 6tre imposts aux ressortissants de la nation la plus favorisde.

Ils jouiront, en outre, tant pour leur personne que pour leurs biens, droits et int6rts, de la
m~me protection aupr~s des autorit~s et juridictions fiscales que les ressortissants de la nation
la plus favoris6e.

Articlk 4.

Les droits et les taxes int~rieurs persus pour le compte de l'Etat, des provinces et des communes
ou autres institutions publiques qui gr~vent ou gr&veront la production, la prdparation ou la
consommation des marchandises dans le territoire de l'une des Parties contractantes, ne pourront
pas frapper les produits de l'autre Partie d'une mani6re plus forte ou plus g~nante que les produits
nationaux similaires ou les produits originaires du pays tiers le plus favoris6.

Article 5.

Les articles, produits naturels ou fabriquds de l'une des Parties contractantes ne seront pas
soumis, h leur importation sur le territoire douanier de l'autre Partie, h des droits ou taxes - y
compris toutes les taxes suppl~mentaires et surtaxes - autres ou plus 6levds que ceux qui sont ou
seront pergus sur les articles ou produits similaires d'un pays tiers quelconque.

Les exportations h destination du territoire douanier de l'une des Parties contractantes ne seront
pas grev6es par l'autre Partie de droits de sortie ou taxes autres ou plus 6lev6s que les exportations
similaires h destination des pays les plus favorisds h cet 6gard.

A tous autres 6gards, chacune des Parties contractantes s'engage, en outre, h ne pas soumettre
l'autre, soit . rimportation, soit 4 l'exportation, h un traitement autre ou moins favorable que celui
appliqu6 h un Etat tiers quelconque, notamment en ce qui concerne les prescriptions douani~res
et leur application, le mode de v~rification et d'analyse des articles import6s, les conditions du
payemeht des droits de douane et des taxes, la classification et I'interprdtation des tarifs, et 1'exploi-
tation des monopoles.

Article 6.

Les articles, produits naturels ou fabriqu6s de l'Union 6conomique belgo-luxembourgeoise
6num6r6s h la liste A ci-annex~e, h leur importation en Tch~coslovaquie, et les articles, produits
naturels ou fabriqus de Tchdcoslovaquie, 6num~r6s' h la liste B ci-annexde, h leur importation
dans le territoire de l'Union 6conomique belgo-luxembourgeoise, ne seront pas soumis h des droits
d'entrde plus 6levds que ceux indiqu~s aux dites listes.

Article 7.

Les Parties contractantes se r~servent d'exiger h rimportation des marchandises, la presen-
tation de certificats d'origine ; elles conviennent d'appliquer en cette mati~re les dispositions de
la Convention internationale 1 pour la simplification des formalitds douani~res, conclue h Gen~ve,
le 3 novembre 1923.

I Vol. XXX, page 371 ; Vol. XXXV, page 324; Vol. XXXIX, page 208; vol. XLV, page I4O; vol. L,
page i6i; et vol. LIV, page 398, de ce recueil.
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of war, to military contributions and requisitions imposed upon nationals, and they shall be
reciprocally entitled to the compensation paid to nationals in virtue of the laws in force in the
two countries. They shall in no wise be prevented from discharging their military duties in their
own country.

Article 3.

The nationals of each of the Contracting Parties shall not be subject to any charges or liable
to pay any taxes, dues or contributions of any kind whatsoever other or higher than those which
are or may be imposed upon the nationals of the most favoured nation.

Further, they shall enjoy, in respect of their person and of their property, rights and interests,
the same protection on the part of the fiscal authorities and courts as the nationals of the most
favoured nation.

Article 4.

Internal duties and taxes which are or may be levied on behalf of the State, the provinces,
communes or other public institutions upon the production, manufacture or consumption of com-
modities in the territory of one of the Contracting Parties, shall not be imposed upon the products
of the other Party to a greater degree or in a more irksome manner than upon similar products
of the country itself, or products originating in the most favoured third country.

Article 5.

The products of the soil and industry of one of the Contracting Parties imported into the
Customs territory of the other Party shall not be liable to any duties or taxes - including all
supplementary taxes and surcharges - other or higher than those which are or may be imposed
upon similar articles or products of any third country.

Exports to the Customs territory of one of the Contracting Parties shall not be subjected
by the other Party to export duties or taxes other or higher than similar exports to countries most
favoured in this respect.

In all other respects each of the Contracting Parties further undertakes not to apply to the
other Party, either as regards imports or exports, any treatment other or less favourable than
that applied to any third State, particularly as regards Customs regulations and their application,
the method of verifying and analysing imported articles, the conditions for the payment of Customs
duties and charges, the classification and interpretation of tariffs and the operation of monopolies.

Article 6.

The products of the soil and industry of the Belgo-Luxemburg Economic Union enumerated
in the annexed list A imported into Czechoslovakia, and the products of the soil and industry
of Czechoslovakia enumerated in the annexed list B imported into the territory of the Belgo-
Luxemburg Economic Union, shall not be subjected to higher import duties than those mentioned
in the said lists.

Article 7.

The Contracting Parties reserve the right to demand certificates of origin in respect of the
import of goods ; they agree to apply in this matter the provisions of the International Convention
relating to the Simplification of Customs Formalities 1, concluded at Geneva on November 3,
1923.

I Vol. XXX, page 371; Vol. XXXV, page 324; Vol. XXXIX, page 208; Vol. XLV, page 140 ;

Vol. L, page 161; and Vol. LIV, page 398, ot this Series.
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Article 8.

II y aura, entre les territoires des deux Parties contractantes une libertd r6ciproque de commerce
et de navigation.

Toutefois, les Parties contractantes se rdservent de prohiber ou de restreindre l'importation
et l'exportation dans les cas suivants, et pour autant que ces prohibitions ou restrictions soient en
m~me temps appliqu6es h tous les autres pays se trouvant dans des conditions similaires:

a) Pour des raisons de sfiret6 publique ;
b) Pour des raisons de police sanitaire ou en vue d'assurer la protection des animaux

et des plantes contre des maladies ou des parasites ;
c) Pour les approvisionnements de guerre dans les circonstances extraordinaires;
d) Afin de pouvoir 6tendre aux marchandises 6trang6res des prohibitions ou restric-

tions qui sont fixdes ou seraient 6ventuellement fix6es ultdrieurement par la legislation
int6rieure, pour la production, le trafic, la consommation ou le transport des m6mes
marchandises indig~nes h l'intdrieur du pays. Ce cas vise sp6cialement les marchandises
qui font l'objet d'un monopole d'Etat ou d'une institution ayant le mrme caract~re.

Au cas oii les Parties contractantes jugeraient n~cessaire, par suite de circonstances anormales,
de maintenir ou d'introduire pour certaines marchandises des prohibitions ou restrictions d'impor-
tation ou d'exportation, elles se communiqueraient rdciproquement la liste de ces marchandises
et se mettraient d'accord sur les contingents dans la limite desquels ces prohibitions 6ventuelles
seraient lev~es.

I1 est entendu que chaque lev6e de prohibition ou restriction, accord6e par une Partie contrac-
tante, m~me h titre temporaire, pour n'importe quel article qui resterait soumis au rdgime des
licences, s'appliquerait immddiatement et inconditionnellement aux produits identiques ou simi-
laires de l'autre Partie contractante.

Les taxes et les autres conditions auxquelles serait subordonnd l'octroi des licences ne seront,
en aucun cas, moins favorables que celles accorddes h tout autre pays.

Les deux Parties contractantes auront soin que les licences d'importation ou d'exportation
ndcessaires soiet d6livrdes dans le d6lai de trois jours au plus tard, h partir du jour du ddp6t
des demandes. Elles conviennent, au surplus, d'appliquer en cette mati~re les dispositions de la
Convention internationale pour la simplification des formalitds douani~res, conclue h Gen~ve,
le 3 novembre 1923.

Article 9.

Le transit en provenance ou h destination de chacune des deux Parties contractantes, par le
territoire de 'autre Partie, est libre.

Les Parties contractantes se rdservent, toutefois, la facult6 de prohiber ou de restreindre le
transit dans les cas suivants, et pour autant que ces prohibitions ou restrictions seront en m~me
temps applicables h tous les autres pays se trouvant dans des conditions similaires:

a) Pour des raisons de sfiret6 publique ;
b) Pour des raisons de police saitaire ou en vue d'assurer la protection des animaux

et des plantes contre des maladies ou des parasites ;
c) Pour les approvisionnements de guerre dans des circonstances extraordinaires;
d) Pour les marchandises faisant dans un des Etats contractants l'objet d'un mono-

pole d'Etat.
Aucune taxe de transit ne sera per~ue.
Les stipulations du pr6sent article s'appliquent 6galement aux marchandises en transit qui ont

6t6 transbord6es ou entreposdes sous r6gime de douane, toujours sous la condition que soit garanti,
conform6ment aux prescriptions en vigueur, 1'accomplissement des mesures de pr6caution destinies
h emp8cher que les marchandises ne demeurent h l'intdrieur du pays.
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Article 8.

As between the territories of the two Contracting Parties, there shall be mutual freedom of
commerce and navigation.

Nevertheless, the Contracting Parties reserve the right to prohibit or restrict importation
and exportation in the following cases, provided that such prohibitions or restrictions are at the
same time applicable to all other countries in which similar conditions prevail:

(a) For reasons of public safety ;
(b) For reasons of public health or for the protection of animals and plants against

diseases or parasites;
(c) For war supplies in exceptional circumstances
(d) In order to make it possible to extend to foreign goods prohibitions or restric-

tions which are or may in future be established by internal legislation in respect of the
production, exchange, consumption or transport within the country of the same goods
produced in that country. This provision has special reference to goods which constitute
a State monopoly or a monopoly of a similar nature.

Should the Contracting Parties deem it necessary for exceptional reasons to maintain or
introduce prohibitions or restrictions on the import or export of certain goods, they shall com-
municate to each other a list of these goods and shall agree upon the contingents up to the limit
of which such prohibitions would be removed.

It is agreed that any removal of a prohibition or restriction granted even temporarily by
one Contracting Party in respect of any article subject to the licence system, shall apply immediately
and unconditionally to the same or similar products of the other Contracting Party.

The charges and other conditions governing the granting of licences shall in no case be less
favourable than those accorded to any other country.

The two Contracting Parties shall ensure that the necessary import or export licences are
issued within three days at latest of the date on which they are applied for. Furthermore, they
agree to apply in this matter the provisions of the International Convention relating to the Simplifi-
cation of Customs Formalities; concluded at Geneva on November 3, 1923.

Article 9.

There shall be freedom of transit from and to each of the two Contracting Parties through
the territory of the other Party.

Nevertheless, the Contracting Parties reserve the right to prohibit or restrict transit in the
following cases, provided that such prohibitions or restrictions are at the same time applicable
to all other countries in which similar conditions prevail:

(a) For reasons of public safety;
(b) For reasons of public health or for the protection of animals and plants against

diseases or parasites ;
(c) For war supplies in exceptional circumstances;
(d) For goods which constitute a State monopoly in one of the Contracting States.

No transit dues of any kind shall be levied.
The provisions of the present Article shall also apply to goods in transit which have been tran-

shipped or warehoused under Customs supervision, provided always that the necessary precautions
to prevent the goods remaining in the country are taken in accordance with the regulations in force.
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Article io.

Sur les chemins de fer, les deux Parties contractantes n'appliqueront au trafic des personnes,
Sl'importation, h l'exportation et au transit des marchandises h destination ou en provenance du

territoire de l'autre Partie contractante, des bar6mes de transport ni des frais accessoires autres
ou plus 6lev~s que ceux qui sont ou pourront 6tre appliques au trafic des personnes et des marchan-
dises susdites, h destination ou en provenance du pays le plus favoris6.

Article ii.

Les navires belges et leurs cargaisons jouiront dans la R6publique tch6coslovaque, et les navires
tch6coslovaques et leurs cargaisons jouiront dans l'Union 6conomique belgo-luxembourgeoise,
sous tous les rapports, en se conformant aux lois du pays dont ils visitent les ports, du m~me traite-
ment que les navires nationaux et leurs cargaisons, ou que les navires de la nation la plus favorisde
et leurs cargaisons.

Le Gouvernement tch6coslovaque s'engage h ne prendre, directement ni indirectement, aucune
mesure et h ne conclure avec les gouvernements ou organismes 6trangers aucun accord ayant pour
effet d'6liminer ou de d~favoriser, par rapport au pavillon tch~coslovaque ou tiers, les navires et le
commerce maritime belges, pour ce qui concerne, notamment, les transports des biens, passagers
et 6migrants, de Tchdcoslovaquie ou d'un Etat 6tranger qui traverseraient une partie du territoire
tchdcoslovaque, et quelle que soit la voie ou le port emprunt6 ou h emprunter.

De son c6t6, le Gouvernement belge prend le m~me engagement en ce qui concerne les navires
et le commerce martitime tch~coslovaques.

La nationalit6 des navires sera reconnue de part et d'autre conformment aux lois et ordonnances
de chaque pays, sur la foi des documents et papiers de bord ddlivr~s par les autorit6s compktentes.

Les certificats de jaugeage d~livr6s par les autorits comptentes des deux Etats contractants
seront rdciproquement reconnus.

Article 12.

En consideration de la situation gdographique sp6ciale de la R6pubqie tchdcoslovaque, l'Union
6conomique belgo-luxembourgeoise consent h consid~rer comme originaires et en provenance de
la R6publique tch~coslovaque, les marchandises tsh6coslovaques import6es dans l'Union 6cono-
mique belgo-luxembourgeoise par les voies et dans les conditions ci-apr6s ddfinies :

io Les marchandises transport~es hI Hambourg par la voie de 'Elbe et transbord6es
dans la zone franche tch6coslovaque de ce port h destination d'un port belge devront faire
l'objet, 4 leur ddpart de la R~publique tch6coslovaque, d'un connaissement direct pour
l'Union 6conomique belgo-luxembourgeoise ; h d6faut de connaissement direct, elles
devront tre accompagn~es, h leur arriv6e dans les ports belges, d'un connaissement
afferent au trafic maritime et d'une copie certifide du connaissement afferent au trafic
fluvial, prouvant qu'elles n'ont subi de rupture de charge que dans la zone tch~coslo-
vaqu du port de Hambourg.

Aussi longtemps que la zone tch~coslovaque du port de Hambourg n'aura pas 6t6
r~guli~rement constitue et munie d'un service de contr6le suffisant, la marchandise
devra 6tre acompagn~e, h son arriv~e dans l'Union 6conomique belgo-luxembourgeoise,
d'une attestation du repr~sentant consulaire belge, marquant qu'elle n'a pas subi, lors
de son transbordement dans le port de Hambourg, de manutention de nature h lui faire
perdre son identit&

20 Les marchandises expddies par voie ferr~e vers les ports de Hambourg et de
Br~me devront 6tre accompagndes, pour le parcours terrestre, par une lettre de voiture
internationale directe de la station du chemin de fer tch~cosolvaque, pour un de ces ports,
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Article io.

No transport rates or accessory charges shall be applied on the railways of either Contracting
Party to passenger traffic and to the importation, exportation and transit of goods to or from
the territory of the other Contracting Party, other or higher than those which are or may be applied
to the above-mentioned passenger and goods traffic to or from the territory of the most favoured
nation.

Article i i.

Belgian vessels and their cargoes in the Czechoslovak Republic and Czechoslovak vessels
and their cargoes in the Belgo-Luxemburg Economic Union shall receive the same treatment in
every respect as national vessels and their cargoes or as the vessels of the most favoured nation
and their cargoes, provided they comply with the laws of the country at whose ports they call.

The Czechoslovak Government undertakes not to adopt any direct or indirect measures or
to conclude with foreign Governments or organisations any agreement of a nature to eliminate
or prejudice Belgian vessels and Belgian maritime trade in relation to Czechoslovak vessels or
vessels of third parties, particularly as regards the transport of goods, passengers and emigrants
coming from Czechoslovakia or from some other State who would pass through a part of Czecho-
slovak territory, irrespective of the route or port which is or may be used.

The Belgian Government gives the same undertaking with regard to Czechoslovak vessels
and Czechoslovak maritime trade.

The nationality of vessels shall be recognised by both Parties in accordance with the laws
and regulations of each country, on the evidence of the documents and ship's papers issued by the
competent authorities.

Tonnage certificates issued by the competent authorities of the two Contracting States shall
be reciprocally recognised.

Article 12.

In view of the special geographical situation of the Czechoslovak Republic, the Belgo-Luxem-
burg Economic Union agrees to regard as originating in or coming from the Czechoslovak Republic
Czechoslovak goods imported into the Belgo-Luxemburg Economic Union by the routes and under
the conditions hereinafter defined :

(i) Goods transported to Hamburg by the Elbe and transhipped in the Czechoslovak
free zone in this port to a Belgian port, must, on their departure from the Czechoslovak
Republic, be accompanied by a through bill of lading for the Belgo-Luxemburg Economic
Union ; in the absence of a through bill of lading they must be accompanied on their
arrival in the Belgian ports by a bill of lading for maritime traffic and by a certified copy
of the bill of lading for river traffic proving that they have not broken bulk except in
the Czechoslovak zone of the port of Hamburg.

Until the Czechoslovak zone in the port of Hamburg has been duly established and
provided with an adequate supervision service, goods must be accompanied on their
arrival in the Belgo-Luxemburg Economic Union by an attestation by the Belgian consular
representative indicating that in the course of transhipment in the port of Hamburg
the goods have not undergone any manipulation of a nature to confuse their identity.

(2) Goods despatched by rail to the ports of Hamburg and Bremen must be accom-
panied on land by a through international way-bill from the Czechoslovak railway station
for one of these ports, and by a bill of lading for maritime traffic issued by the shipowner
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et par un connaissement aff6rent au trafic maritime, d6livr6 par l'armateur qui effectue
le transport par mer. La lettre de voiture annex~e au susdit connaissement prouvera que la
marchandise n'a subi de rupture de charge que dans le port maritime sur lequel elle 6tait
dirig~e.

L'Union 6conomique belgo-luxembourgeoise pourra exiger, en outre, une attestation
de ses reprsentants consulaires dans lesdits ports, prouvant que ces marchandises n'y
ont point subi de manutention de nature h leur faire perdre leur identit6.

30 Les conditions stipules au paragraphe precedent s'appliqueront de m~me aux
marchandises expedites par la voie ferr6e vers les ports de Trieste et de Fiume.

R~ciproquement, les conditions ci-dessus pourront 6tre exig6es par la R6publique tch~coslo-
vaque pour consid~rer comme originaires et cn provenance de l'Union 6conomique belgo-luxembour-
geoise, les marchandises de ladite union 6conomique import6es en Tch~coslovaquie par les voies et
dans les conditions ci-dessus d~finies.

Les Parties contractantes sont d'accord que, au cas oih les attestations relatives h l'identit6
des marchandises qui ont subi une rupture de charge ne pourraient 6tre d6livr6es par leurs repr~sen-
tants consulaires, ceux-ci pourront ddl6guer leurs pouvoirs h cet effet aux repr6sentants consulaires
d'une autre Puissance, ou, sous r6serve de l'assentiment de l'autre Partie, h toute personnne qualifi6e.

Chacune des Parties contractantes pourra, d'ailleurs, si elle renonce t exiger l'attestation
ci-dessus pr6vue, relative t l'identit6 de la marchandises, exiger une attestation par le transporteur
qui a 6tabli le connaissement relatif h la seconde partie du voyage, de l'identit6 des marchandises
transportges par lui avec celles qui sont port6es au connaissement relatif ht la premiere partie du
voyage.

Article 13.

Les socigt~s anonymes et autres socigt~s commerciales, industrielles ou financi~res, y compris
les compagnies de navigation, qui ont leur siege sur le territoire de l'une des Parties contractantes
et qui, d aprs ies lois de cette partie, y sont dfiment constitutes, verront leur existence juridique
reconnue sur le territoire de l'autre Partie, et pourront, notamment, en se conformant aux pres-
criptions l~gales qui y sont en vigueur h cet 6gard, ester en justice, soit comme demanderesse, soit
comme d~fenderesses.

Lesdites socit6s, ainsi que leurs filiales, succursales et agences, jouiront t tous 6gards du trai-
tement accord6 aux socit6 similaires de la nation la plus favoris~e, 6tant entendu que l'admission h
l'exercice de leur commerce et de leur industrie demeure r6gie par les lois et prescriptions en vigueur
I cet 6gard dans les pays respectifs.

Article 14.

Les n~gociants, les fabricants et autres industriels qui prouveront, par la possession d'une
carte de lMgitimation d6livr6e par les autorit6s de leur pays, qu'ils sont autoris~s h exercer un commerce
ou une industrie dans le territoire de l'une des Parties contractantes oii ils ont leur domicile, et qu'ils
y acquittent les imp6ts'et taxes l6gales, pourront, dans le territoire de l'autre Partie contractante,
soit personnellement, soit par des commis voyageurs h leur service, faire des achats de marchan-
dises chez les n~gociants, dans les lieux de vente ouverts au public ou chez les producteurs, recueillir
des commandes chez les n6gociants, dans les magasins de ceux-ci ou chez les personnes qui utilisent
dans leurs entreprises des marchandises, analogues h celles qui sont offertes ; ils ne seront soumis
de ce chef h aucune taxe ou redevance sp~ciale ; ils pourront 8tre munis d'6chantillons et de mod~les.

Les deux Parties contractantes conviennent d'appliquer en cette mati6re les dispositions de ]a
Convention internationale pour la simplificaion des formalit6s douani~res, conclue h Gen~ve, le
3 novembre 1923, le droit de la nation la plus favorisde restant d'ailleurs r6ciproquement
sauvegard6.
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who effects the transport by sea. The way-bill attached to the above bill of lading shall
prove that the goods have only broken bulk in the maritime port to which they were
consigned.

The Belgo-Luxemburg Economic Union may further require an attestation by its
consular representatives in the said ports to prove that these goods have not undergone
any manipulation of a nature to confuse their identity.

(3) The conditions laid down in the foregoing paragraph shall also apply to goods
consigned by rail to the ports of Trieste and Fiume.

Subject to reciprocity, the above-mentioned conditions may be required by the Czechoslovak
Republic in order that goods of the Belgo-Luxemburg Economic Union imported into Czechoslovakia
by the routes and under the conditions defined above should be regarded as originating in and
coming from the said Economic Union.

The Contracting Parties agree that, should it be impossible for their consular representatives
to issue the attestations relating to the identity of goods which have broken bulk, those representa-
tives may delegate their powers for this purpose to the consular representatives of another
Power or, subject to the consent of the other Party, to any qualified person.

Moreover, each of the Contracting Parties, if it abstains from demanding the above-mentioned
attestation relative to the identity of goods, may require an attestation by the carrier who drew
up the bill of lading for the second part of the journey, certifying the identity of the goods carried
with those contained in the bill of lading relating to the first part of the journey.

Article 13.

Joint stock and other commercial, industrial or financial companies, including shipping com-
panies, which have their head officers in the territory of one of the Contracting Parties, and which
are duly incorporated in that territory in accordance with the laws of that Party, shall be recognised
as legal entities in the territory of the other Party and, provided that they comply with the legal
regulations in force in this matter, may appear before the Courts either as plaintiffs or defendants.

The said companies, together with their branches and agencies, shall receive in all respects
the treatment granted to similar companies of the most favoured nation, it being understood
that authorisation to carry on their trade and industry shall continue to be governed by the laws
and regulations in force in this matter in the respective countries.

Article 14.

Merchants, manufacturers and other persons engaged in trade or industry who prove by the
possession of a trading certificate issued by the competent authorities of their own country that
they are authorised to carry on a trade or industry in the territory of that Contracting Party in
which they are domiciled, and that they pay taxes and dues in that territory according to law,
may, either in person or through commercial travellers in their employ, purchase goods in the
territory of the other Contracting Party from merchants, at open or public places of sale from
producers, and take orders from merchants at their business premises or from persons using in
their business goods of the same kind as those offered. They shall not be subjected to any special
taxes or dues of any kind ; they may take with them samples and patterns.

The two Contracting Parties agree to apply in this connection the provisions of the Inter-
national Convention relating to the Simplification of Customs Formalities, concluded at Geneva
on November 3, 1923 ; the rights of both Parties to most-favoured-nation treatment remaining
unaffected thereby.
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Article 15.

Chacune des Parties contractantes admettra, conformrment aux r~gles et usages habituels,
les consuls de l'autre Partie sur toutes les places de commerce oil sont admis les consuls d'un pays
tiers. Par consul, il faut comprendre toute personne investie de fonctions consulaires.

Les consuls de l'une des Parties contractantes jouiront, ht charge de r~ciprocit6, sur le terri-
tomre de l'autre Partie, des mmes attributions, privil~ges et immunit~s que ceux dont jouissent
les consuls d'un pays tiers quelconque, 6tant entendu, toutefois, qu'aucune des Parties contrac-
tantes ne pourra exiger, en vertu de cette disposition, des attributions, privil&ges et immunit6s
plus 6tendus que ceux conc6ds par elle-m~me aux consuls de l'autre Partie contractante.

Les Parties contractantes se rservent de conclure ultrieurement une convention consulaire
spdciale.

Article 16.

Les navires, compagnies de navigation ou entreprises d'6migration de chacune des Parties
contractantes b6n~ficieront, dans le territoire de l'autre Partie, du traitement national ou du trai-
tement le plus favorable accord6 ht un pays tiers quelconque, en tout ce qui concerne le transport
des 6migrants provenant de leurs territoires respectifs, ou y ayant pass6 en transit et s'embarquant
dans un port quelconque.

Le present article n'affecte, toutefois, en rien les dispositions des lois et r6glements relatifs
aux conditions auxquelles est subordonn6 soit l'autorisation du transport des 6migrants, soit
l'6tablissement d'agences par ces compagnies ou entreprises.

Article 17.

Les deux Parties contractantes conviennent de conclure ult6rieurement un accord sp6cial sur
la protection r6ciproque des travailleurs.

Article 18.

Chacune des Parties contractantes s'engage h prendre toutes les mesures ndcessaires pour
garantir d'une manire effective les articles, produits naturels ou fabriqu6s, originaires de l'autre
Partie contractante, contre la concurrence d~loyale dans les transactions commerciales, notamment
h r~primer et h prohiber par la saisie ou par toute autre sanction appropri6e, conform6ment h sa
propre l~gislation, l'importation, l'entreposage et l'exporation, ainsi que la fabrication, la circu-
lation, la vente et la mise en vente h l'int~rieur de tous produits portant sur eux-m~mes ou sur
leur conditionnement imm~diat, ou sur leur emballage ext6rieur, des marques, noms, inscriptions
ou signes quelconques comportant directement ou indirectement de fausses indications sur l'origine
I 'espce, la nature ou les qualits sp~cifiques de ces articles.

Article 19.

Le prdsent trait6 sera ratifi6 et les ratifications en seront 6chang6es h Bruxelles aussit6t que
faire se pourra. I1 entrera en vigueur le quinzi~me jour apr~s l'6change des ratifications.

I1 pourra 8tre d~nonc6 par chacune des Parties contactantes, sous r6serve d'un pr~avis de
six mois ; cette d6nonciation ne pourra, toutefois, pas intervenir avant l'expiration d'un d~lai de
six mois h compter de la date de la mise en vigueur du trait6.

En foi de quoi les pl~nipotentiaires ont sign6 le pr6sent trait6 et y ont appos6 leur cachet.

Fait en double exemplaire h Praha, le vingt-huit d~cembre mil neuf cent vingt-cinq.

(Signf) L. DE RAYMOND.

(Sign!) Dr Edward BENES.

NoI -



1926 League of Nations - Treaty Series. 201

Article 15.

Each of the Contracting Parties shall, subject to the customary rules and usages, admit the
consuls of the other Party to all places of trade to which the consuls of any third Party are admitted.
The word " consul " shall be understood to mean any person invested with consular powers.

Subject to reciprocity, the consuls of each of the Contracting Parties shall enjoy in the territory
of the other Party the same rights, privileges and immunities as the consuls of any third country,
it being understood, however, that neither of the Contracting Parties may in virtue of this provision
claim rights, privileges or immunities more extensive than those which it grants to the consuls
of the other Contracting Party.

The Contracting Parties reserve the right to conclude a special consular convention at a later
date.

Article 16.

The vessels, shipping companies and emigration undertakings of each of the Contracting
Parties shall enjoy in the territory of the other Party national treatment or most-favoured-nation
treatment in all matters affecting the conveyance of emigrants coming from their respective
territories, or having passed in transit through these territories and embarking at any port whatever.

The present Article, however, shall not affect the provisions of the laws and regulations relating
to the conditions governing both the authorisation for the conveyance of emigrants and the establish-
ment of agencies by such companies or undertakings.

Article 17.

The two Contracting Parties agree to conclude a special agreement at a later date for the
reciprocal protection of workmen.

Article 18.

Furthermore, each of the Contracting Parties undertakes to adopt the necessary measures
effectively to safeguard the products of the soil and industry of the other Contracting Party against
unfair competition in commercial operations, and particularly to suppress and prohibit by seizure
or any other suitable penalty in accordance with its own laws, the importation, warehousing and
exportation, and the manufacture, circulation, sale and offering for sale within the country of all
products bearing upon them or upon their immediate covering or on their outer packing, marks
names, inscriptions or signs of any kind whatsoever containing directly or indirectly a false indica-
tion of the origin, kind, nature, or specific qualities of these articles.

Article 19.

The present Treaty shall be ratified, and the ratifications shall be exchanged at Brussels as
soon as possible. It shall enter into force on the fifteenth day after the exchange of ratifications.

It may be denounced by either of the Contracting Parties subject to six months' notice ;
it may not, however, be denounced until the expiration of a period of six months from the date
of its coming into force.

In faith whereof, the Plenipotentiaries have signed the present Treaty and have affixed their
seals thereto.

Done in duplicate at Prague on December the twenty-eighth, One thousand nine hundred
and twenty-five.

(Signed) L. DE RAYMOND.

(Signed) Dr. Edward BENE9.
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PROTOCOLE DE SIGNATURE

Au moment se signer le Trait6 de commerce en date de ce jour, les Parties contractantes ont
d~cidd de pr~ciser au pr6sent protocole de signature les conditions d'application de certains articles
dudit trait6

A l'article 3

I. La clause de la nation la plus favoris6e ne saurait 6tre invoqu6e par les Parties contractantes
h l'6gard des conventions sp6ciales que l'une ou l'autre des Parties ont conclues ou pourraient
conclure en vue d'6viter la double imposition en matire de contributions directes.

A l'article 5

II. Les Parties contractantes conviennent, en ce qui concerne les produits naturels ou fabriqu6s
en Tch~coslovaquie 6num~r~s h l'annexe I, d'une part, et les prodiuts naturels ou fabriqu6s de
l'Union 6conomique belgo-luxembourgeoise 6num~r~s h l'annexe II, d'autre part, de diff~rer jusqu'b
la date du 30 septembre 1926 l'application des dispositions des articles 5 et 6 du trait6 ; toutefois,
en ce qui concerne les produits indiqu6s au No 895 de l'annexe I et le No 244 a) de t'annexe II, l'appli-
cation des dispositions de l'article 5 du trait6 ne sera diff6r6e que jusqu'. la date du 31 mars 1926.

Pendant les d6lais respectifs ci-dessus mentionnds, les droits d'entr6e indiqu6s auxdites annexes
du pr6sent protocole seront r6ciproquement applicables, sous r6serve de la facult6, pour la
Tchdcoslovaquie, de modifier 6ventuellement les droits inscrits h l'annexe II, qui ont un caract~re
autonome.

A l'article 6:

III Pour les articles inscrits aux annexes A et B, les droits pr6vus sont applicables aussi long-
temps que le cours mensuel moyen du dollar ou de la livre sterling ou le cours moyen de ces deux
devises, ces cours 6tant calculs en fonction de chacune des monnaies nationales, respectivement,
aux bourses de Bruxelles et de Prague, ne marquera pas une augmentation de plus de IO p. c. par
rapport au cours moyen du dollar ou de la livre sterling ou au cours moyen de ces deux devises
pendant l'ann~e 1925, ces cours 6tant calcul6s comme ci-dessus indiqu6.

Au cas oii une telle augmentation viendrait h se produire, chacune des Parties contractantes
aurait la facult6 d'adapter les droits aux conditions nouvelles, de telle mani6re que lesdits droits
gardent la valeur qu'ils avaient par rapport au cours moyen du dollar ou de la livre sterling ou au
cours moyen de ces deux devises pendant l'anne 1925, ces cours 6tant calculs comme ci-dessus.

Les droits devront 6tre ramends h leur niveau primitif aussit6t que le cours mensuel du dollar
ou de la livre sterling ou le cours moyen de ces deux devises ne marquera plus, par rapport au cours
moyen du dollar ou de la livre sterling ou au cours moyen de ces deux devises pendant l'ann~e 1925,
une augmentation sup6rieure h IO p. c.

IV. L'Union 6conomique belgo-luxembourgeoise se r6serve la facult6 de convertir en droits
sp~cifiques 6quivalents les droits ad valorem consolids en vertu du present trait6.

V. Au cas oii la Tch6coslovaquie modifierait le r6gime douanier actuellement en vigueur pour
les produits ci-dessous indiqu6s, les nouveaux droits ne pourront d6passer, pour les produits d'ori-
gine et de provenance de l'Union 6conomique belgo-luxembourgeoise, les taux fix6s ci-dessous

Soie artificielle de nitrocellulose, m~me retorse, blanche, 6crue, non teinte :
I.Simple K. L .......... .................... Kc. 700 par ioo kg.
2. Retors .... ... .. ...................... Kc. 900 -
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PROTOCOL OF SIGNATURE.

At the time of signing the Commercial Treaty of this day's date the Contracting Parties have
decided to define in the present Protocol of Signature the conditions for the application of certain
Articles in the said Treaty :

Ad Article 3

I. Claims based on the most-favoured-nation clause shall not be made by the Contracting
Parties in respect of special conventions which the one or the other of the Parties has concluded
or may conclude in the future in order to avoid double taxation in respect of direct contributions.

Ad Article 5:

II. The Contracting Parties agree, as regards the products of the soil or industry of Czecho-
slovakia enumerated in Annex I, of the one part, and the products of the soil or industry of the
Belgo-Luxemburg Economic Union enumerated in Annex II, of the other part, to postpone until
September 30, 1926, the application of the provisions of Articles 5 and 6 of the Treaty; nevertheless,
as regards the products mentioned under No. 895 of Annex I and No. 244 (a) of Annex II, the
application of the provisions of Article 5 of the Treaty shall only be postponed until March 31,
1926.

During the respective periods above mentioned, the import duties indicated in the said
Annexes to the present Protocol shall be reciprocally applicable, si,'ject to the right of Czecho-
slovakia to modify, if necessary, the duties contained in Annex II 7hich are of an autonomous
character.

Ad Article 6:

III. In the case of the articles included in Annexes A and B, the duties mentioned are applic-
able for as long as the average monthly rate of the dollar or pound sterling or the average rate
of these two currencies reckoned in relation to each of the national currencies on the Brussels and
Prague exchanges, shall not rise more than lO% in relation to the average rate of the dollar or
pound sterling or the average rate of these two currencies during 1925, these rates being reckoned
as above mentioned.

Should such a rise occur, each of the Contracting Parties shall have the right to adjust the
duties to the new conditions in such a way that the said duties shall preserve their former value
in relation to the average rate of the dollar or pound sterling or the average rate of these two
currencies during 1925, these rates being reckoned as above.

The duties shall be restored to their original level as soon as the average monthly rate of the
dollar or pound sterling or the average rate of these two currencies is no longer more than lO%
above the average rate of the dollar or pound sterling or the average rate of these two currencies
during 1925.

IV. The Belgo-Luxemburg Economic Union reserves the right to convert into equivalent
specific duties the ad valorem duties established in virtue of the present Treaty.

V. Should Czechoslovakia modify the Customs r~gime at present in force for the products
mentioned below, the new duties on products originating in and coming from the Belgo-Luxemburg
Economic Union may not exceed the rates fixed below :

Artificial silk of nitro-cellulose, twisted or not white, unbleached, not dyed
(i) Single K. L ....... .............. 700 Czech crowns per ioo kilos.
(2) Twisted ...... ................. 900 Czech crowns per IOO kilos.
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Motocyclettes pesant plus de 12o kg (sans side-cars) :
Jusqu'au 30 septembre 1926 ..... ............. Kc. i.8oo par ioo kg.
A partir du ier octobre 1926 ... ............. . Kc. 1.700 -

VI. Au num~ro 613 de la liste A, le droit conventionnel de 104 couronnes par Ioo kg, pour
l'amidon de riz, sera applicable m~me h l'amidon emball6 en petits paquets.

Au sujet de l'interpr~tation du tarif douanier de l'Union 6conomique belgo-luxembourgeoise,
il a 6t6 convenu ce qui suit

VII. Au No 382 :

A l'6gard des m~dicaments pr~par~s, preparations dos~es et sp~cialit~s pharmaceutiques, qui
sont import~s en cachets, ampoules ou comprim~s non log~s dans l'emballage qui passe dans les
mains de l'acheteur au d6tail, il y a lieu de calculer les droits d'apr6s les m~mes bases que toutes les
autres marchandises tarifi6es ad valorem et import~es de fa~on identique.

VIII. Aux Nos 845-846:
Tenant compte des int~r~ts de l'industrie tch~coslovaque, le Gouvernement belge 6tudiera

la possibilit6 de pr6ciser la distinction h faire, dans l'application du tarif douanier de l'Union
6conomique belgo-luxembourgeoise, entre la gobeleterie ordinaire, d'une part, ef la gobeleterie
de cristal et de demi-cristal, d'autre part.

A 'article 8

IX. Pour les produits naturels ou fabriqu6s, originaires et en provenance de l'Union 6cono-
mique belgo-luxembourgeoise, h l'6gard desquels des prohibitions ou restrictions d'importation
sont maintenues, le r~gime fix6 l l'annexe III du present protocole sera applicable.

Fait l Praha, le 28 d~cembre 1925.
(Signi) L. DE RAYMOND.

(Signi) Dr Edward BENE9.

LISTE A

DROITS A L'ENTREE DANS LE TERRITOIRE TCHCOSLOVAQUF.

Num6ros Droits d'entr~e
du tarif

tchc6coslo- Designation des marchandises Kc h
vaque

Par IOO kg.
33 a) Raisins frais

Du Ier d~cembre au 31 juillet ... .............. .240
Du Ier aofit an 30 novembre .......... ............... 300

ex 37 Fruits non sp~cialement d~nomm6s, frais:
ex a) Fruits fin de table :

P~ches : du ier juin an 31 octobre ....... ........... 8o
ex 43 Lgumes non sp6cialement d6nomm~s et autres produits v6g6-

taux h l'usage de la cuisine, frais
ex a) Lgumes fins de table :

Asperges : du ier novembre au 31 mars ........ ... 130
Epinards: du ier novembre au 31 mars ........ 156
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Motor-cycles weighing more than 12o kilos (without sidecars)
Up to September 30, 1926 ... .......... . i,8oo Czech crowns per ioo kilos.
As from October I, 1926 ... ........... .. 1,700 Czech crowns per ioo kilos.

VI. In No. 613 of ListA, the conventional duty of 104 crowns per Ioo kilogrammes for rice
starch shall also be applicable to starch packed in small parcels.

As regards the interpretation of the Customs tariff of the Belgo-Luxemburg Economic Union,.
it is agreed as follows

VII. No. 382:
In the case of prepared medicaments, compounded preparations and patent medicines which

are imported in cachets, phials or tablets not packed in the wrapping in which they are sold to
the retail purchaser, the duties shall be calculated on the same basis as in the case of all other
goods subject to ad valorem duties and imported in the same manner.

VIII. Nos. 845, 846:
In the interests of Czechoslovak industry, the Belgian Government shall consider the possibility

of defining the distinction to be made in applying the Customs tariff of the Belgo-Luxemburg
Economic Union between ordinary glass ware on the one hand and glass ware of crystal and half-
crystal on the other hand.

Ad Article 8

IX. In the case of products of the soil or industry originating in and coming from the Belgo-
Luxemburg Economic Union in respect of which import prohibitions or restrictions are maintained,
the regime to be applied shall be that which is fixed in Annex III of the present Protocol.

Done at Prague, December 28, 1925.
(Signed) L. DE RAYMOND.

(Signed) Dr. Edward BENE9.

LIST A.

DUTIES ON ENTRY INTO CZECHOSLOVAKIA.

Czechoslovak Import duty
Tariff No. Description of Goods in Czech crowns

Per ioo Kg.
33 (a) Fresh grapes:

Between December I and July 31 ... ............ 240
Between August I and November 30 ............. 300

ex 37 Fruits not specially mentioned, fresh
ex (a) Fine table fruity

Peaches : between June i and October 31 ........ 8o
ex 43 Vegetables, not specially mentioned, and other kitchen-garden

produce, fresh :
ex (a) Vegetables for table use

Asparagus : between November I and March 31 ..... 130
Spinach: between November i and March 31 ...... 156
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Num6ros Droits d'entr~e
du tarif Dsignation des marehandises

tchkcoslo- Kc h
vaque

ex 56

ex e)

57
201

207

ex a)
3

ex b)
3

208

a)
I

2

b)

2

3

No 1372

Plantes vivantes (m~me en pots ordinaires, en baquets ou simi.
laires) :
Oignons h fleurs, tubercules h fleurs et souches (rhizomes, bulbes)
Autres, y compris les jets, les boutures, les greffes et les pousses:

Azaldes des Indes ..... ...................
Racines de chicor6e, s6ch6es (non torr6fides), m~me coupdes .
Articles pour usages techniques:

Courroies de transmission ................
Tissus en fils de lin ou en fils de ramie, non fa onns (avec une

simple armure fondamentale)
Ecrus :

Ayant plus de 16o fils en chaine et trame dans un carr6 de
2 centimetres de c~t6 . .... .................

Blanchis, lessivds, teints, imprimds :
Tiss6s en couleurs: ayant plus de 16o fils en chaine et trame

dans un carr6 de 2 centim6tres de c6t6 . ..........
Tissus en fils de lin ou en fils de ramie, fa onnds (avec armure

fondamentale variable, ou autrement fagonn6s, a l'exception
des damas)
Ecrus :

Ayant jusqu'k 16o fils en chalne et trame dans un carr6 de
2 centim~tres de c6t6. ................

Ayant plus de 16o fils en chaine et trame dans un carr6 de
2 centimetres de c6t6 . .. ................

Blanchis, lessiv6s, teints, imprimds, tissds en couleurs:
Ayant jusqu'k 8o fils en chalne et trame dans un carr6 de

2 centim~tres de c6t6 ... ................
Ayant 8x jusqu'h 16o fils en chatne et trame dans un carr6

de 2 centimetre de c~t6 ..... ................
Ayant plus de 16o fils en chaine et trame dans un carr6 de

2 centim~tres de c6t6 . ..............
Damas de toute sorte, minme 6crus

Ecrus :
Ayant jusqu'h 16o fils en chatne et trame dans un carr6 de

2 centim~tres de c6t6 ..... .................
Ayant plus de 16o fils en chalne et trame dans un carr6 de

2 centimetres de c6t6 ..... .................
Blanchis, lessiv~s, teints, imprim~s, tiss6s en couleurs :

Ayant jusqu'h 8o fils en chaine et trame dans un carr6 de
2 centim~tres de c6t6 ..... .................

Ayant 81 jusqu'h 16o fils en chaine et trame dans un carr6
de 2 centimetres de c6t6. .....................

Ayant plus de 16o fils en chaine et trame dans un carr6 de
2 centimetres de c6t6 . .... .................

Articles de corderie et articles pour usages techniques :
Courroies de transmission ...... ................

Fils card6s et fils non sp6cialement d6nomm6s du genre des fils
Cards:
Ecrus, simples ........ ......................
Ecrus, doubles ou h plusieurs bouts ... .............

Articles pour usages techniques:
Courroies de transmission ...... ................

Papier-parchemin :
Non v6ritable (simili - sulfuris6) .... ..............

Papier prdpar6 pour la photographie :
Sensible h la lumi~re. .............

Par ioo kg.

48

exemptes
35

1.190

3.000

3.000

1.900

3.000

2.000

3.000

3.8oo

1.900

5.000

2.000

3.000

3.800

900

195
300

[.000

26o

6oo

ex 219
d)

ex 226

a)
b)

ex 239
d)

ex 291

ex 292
b)
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Description of Goods

ex 56

Import duty
in Czech crowns

ex (e)

57
ex 201

(e)
ex 207

ex (a)
3

ex (b)
3

2o8

(a)
I

2

(b)
I

2

3

209
(a)

I

2

(b)
I

2

3

ex 219
(d)

ex 226

(a)
(b)

ex 239
(d)

ex 291

ex 292
(b)
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Living plants (in ordinary pots, tubs or the like, or not) :

Bulbs and roots of flowers, and root stocks ...........
Other, also shoots, slips, grafts, and cuttings

Indian azaleas . . . . . . . . . . . . .
Chicory root, dried (not roasted), cut up, or not .........
Articles for technical purposes :

Transmission belts . . . . . . . . . . . . . . . . . . .
Tissues of linen or ramie yarn, not figured (merely with plain

ground) :
Unbleached:

Over 16o threads in warp and weft in a square of 2 cm. side

Bleached, lye-washed, dyed, printed, clouded:
Over 16o threads in warp and weft in a square of 2 cm.

Tissues of linen or ramie yarn, figured (with variegated ground
or otherwise figured, except damasks)

Unbleached :
Up to 16o threads in warp and weft in a square of 2 cm. side

Over 16o threads in warp and weft in a square of 2 cm. side

Bleached, lye-washed, dyed, printed, clouded:
Up to 8o threads in warp and weft in a square of 2 cm.side

Between 81 and 16o threads in warp and weft in a square
of 2 cm. side ....... ....................

Over 16o threads in warp and weft in a square of 2 cm. side

Damasks of all kinds, bleached or not:
Unbleached :

Up to 16o threads in warp and weft in a square of 2 cm. side

Over 16o threads in warp and weft in a square of 2 cm. side

Bleached, lye-washed, dyed, printed, clouded:
Up to 8o threads in warp and weft in a square of 2 cm. side

Between 81 and 16o threads in warp and weft in a square
of 2 cm. side ....... ....................

Over i6o threads in warp and weft in a square of 2 cm. side

Cordage and articles for technical purposes:
Transmission belts ....... ...................

Carded yarn, and spun yarn resembling carded, not specially
mentioned :
Unbleached, single ....... .....................
Unbleached, of 2 or more threads .................

Articles for technical purposes:
Transmission belts ....... .....................

Parchment paper :
Imitation (simili.sulurisd) ..... .................

Paper prepared for photographic purposes:
Sensitized ........ .........................

Per ioo Kg.

48

free
35

1,190

3,000

- 3,000

1,9OO

3,000

2,000

3,000
3,800

1,900

5,000

2,000

3,000
3,800

900

195
300

1,000

260

600
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Num~ros Droits d'entr~e
du tarif Designation des marchandises

tch6coslo- Kc h
vaque

Par ioo kg.
ex 320 Articles pour usages techniques:

d) Courroies de transmission ....... ................ .. 000
ex 328 Cuir de bceuf et de cheval, travaill6 h la fagon du cuir 4 semelles

(m~me pour courroies de transmission)
ex a) En croupons :

I tann6 a l'aide d'6corces dans les limites d'un contingent
annuel de 15o quintaux mdtriques ........... .. 493

Remarque : Le d~douanement de ces croupons au taux
ci-dessus ne pourra se faire que par un bureau de
douane ht d6terminer.

ex 329 Cuir de bceuf et de cheval, non travaill6 ht la fa~on du cuir 5.
semelles, m~me compl~tement apprt6, mais non verni:

Observations : Cuir pour la fabrication des cardes (y compris
les dos ht cardes et rubans ht cardes) sur permis et moyennant
les conditions et le contr6le ht d6terminer par voie d'or-
donnance ....... ..................... .300

332 Peaux de mouton et d'agneau tanndes, non teintes, non autre-
ment pr6par6es :

a) Refendues du c6td de la chair .... ................. I00
b) Autres ... ......................... 300

Observation Les peaux de mouton et d'ageau simplement
tann6es, non autrement pr6pardes, pour la fabrication des
cuirs destinds ht la maroquinerie, ht l'ornementation, ht la
reliure, etc., h l'exclusion toutefois, des peaux destindes
h la fabrication des chaussures et des gants, sur permis
sp6cial suivant les conditions h d6terminer par ordonnance i00

ex 342 Articles en cuir non sp6cialement d6nomm6s :
ex a) Enti~rement en cuir ou combins avec des matigres ordinaires

ou fines :
Cuirs h chapeaux .......... ................... 1.300

ex 344 Articles pour usages techniques :
b) Courroies de transmission plates, ainsi que courroies de chasse
1 En cuir tann6 it l'aide d'6corces ....... ............ 9IO
2 En cuir tann6 h l'aide de mati~res grasses ou min6rales, ainsi

qu'en peaux brutes ......... ................. .040
c) Cordons de transmission en cuir, ronds ou aL ar~tes, meme

tordus ............. .. ...................... 900
d) Articles pour usages techniques non sp6cialement d6nomm6s,

en cuir ou en peau brute, tels que godets transporteurs,
chasse-navettes, roues dentdes, manchons, disques et anneaux
pour joints et similaires .... ................ .... 1.775

Lanires de couture ......... ................... 1.040
Lani~res pour continues ......... ................. 1.310

Observations : Manchons pour continues ou bobinoirs, bandes
et plaques pour taquets, plaques ht volants, pour la fila-
ture et le tissage, sur permis et moyenant les conditions
et le contr6le ht ddterminer par ordonnance ...... 650

ex 361 Articles non sp6cialement d6nomm6s en mati6res it tourner et ht
sculpter autres que le bois :

ex c) En 6cume de mer, lave, celluloYd, etc.
Films .. .. ........................ 1.200

ex 478 Armes et parties d'armes
ex b) Armes ht feu:
ex 3 Armes h feu portatives, achev6es, autres, m6me tr~s finement

ouvr6es :
Pistolets automatiques ............. ........... 3.000
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Czechoslovak Import duty
Tariff No. Description of Goods in Czech crowns

ex 320 (d)
ex 328

ex (a)
I

ex 329

332

(a)
(b)

ex 342
ex (a)

ex 344
(b)

I
2

(c)

(d)

ex 361

ex (c)

ex 478
ex (b)

ex 3

Articles for technical purposes:
. Transmission belts ....... ....................

Cow and horse hide, worked like sole leather (also for transmission
belts) :
In back pieces

Ba k-tanned, up to an annual contingent of 150 metric
quintals ........ .......................

Note : These back pieces may only be cleared at the
above rate at one Customs office to be determined.

Cow and horse hide, not worked like sole leather, dressed (finished)
or not, but not lacquered (patent) :

Note : Hide for carding factories (including backs and card-
ing strips) subject to a permit and under conditions and
control to be determined by decree ..............

Sheep and lamb-skins, tanned, not dyed, not further prepared :

Split on the fleshy side .... ............. ....
Other ......... ..........................

Note : Sheep and lamb-skins simply tanned, not further
prepared, for the manufacture of hides for use in leather-
dressing, ornamentation, binding, etc., excluding, however,
skins for the manufacture of boots, shoes and gloves, with
special permit subject to conditions to be determined by
decree ......... .......................

Leather wares, not specially mentioned :
Of leather only, or combined with fine or common materials

Hat leathers ....... ......................
Articles for technical purposes:

Transmission belts, flat, also shuttle-driving belts
Of bark-tanned leather ..... ..................
Of oil-dressed or mineral-tanned leather ; also of raw hide

Transmission belts of leather, round or cornered, also twisted

Articles for technical purposes, not specially mentioned, of
leather or raw hide, such as travelling buckets, weavers'
pickers, cogged wheels, sockets, packing washers and rings
and the like . . . . . . . . . . . . . . . . . . . . .

Sewing thongs ...
Thongs for carding machines ..... ................

Note : Muffs for carding machines or spooling wheels;
weavers' picker bands, flywheel plates for spinning and
weaving, by permission and under conditions and control
to be determined by decree ..... .............

Wares, not specially mentioned, of materials other than wood,
for turning and carding:
Of meerschaum, lava, celluloid, etc.

Films ......... .........................
Weapons and parts of weapons

Firearms :
Finished firearms (small arms), other, very finely worked or

not:
Automatic pistols ...... ...................

Per IOO Kg.

1,000

493

300

100
300

100

1,300

910
1,040

900

1,775
1,040
1,310

650

1,200

3,000
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Num6ros Droits d'entr~e
du tarif " D6signation des marchandises
tchcoslo- diKc h

vaque

Armes et:parties d'armes (suite) Par ioo kg.
Armes 4 feu, etc. .(suite).: ........

fusils sans chien .................... 3.000
fusils i chien . ...... ......... ..... 2.700
fusils automatiques ... ................. ... 2.250
revolvers.. . ....... ........... 2.250

ex 488 M6taux communs. bruts,. vieux. en d6bris pu en d6chets:.
b) Etain, m6me alli6 h de l'antimoine, du plomb ou du zinc;

m6ta anglais .... ........................ exempts
d) Cuivre (m6me purifi), cuivre obtenu par l'dlectrolyse, cuivre

en rosettes et cuivre de cdmentation ........... ..... exempts
530 Machines: et appareils agricoles non spdcialement dfnomm6s:

Observation : Ecr6meuses . . . ........ ... ... 36o
597 Oxydes 6t bases, sp6cialement dfnomm~s:f) Acide ars~nieux .............. ........... 8,40

ex 6I3 Amidon (ainsi que farine d'amidon) amidon de riz, ainsi que
farine d'amidon de riz ......... 14.......... 04

ex 626 Couleurs non spdcialement dfnomm~es:
Meu d'outremer .. . ........................ .... 500

ex 653 Son (mgme. son. d'am~nde$) ; 46chets. de riz ;.germes de . malt;.
balle ; risidus solides de la fabrication des huiles grasses, meme
moulus' ;.. etc..
Tourteaux .. .. .................. exempte

......... LISTE B.

DROITS A L'ENTRIAE IdANS LE TERRITOIRE DE L'UNI6N'Ac0N0MIQUE BELGO-LUXEMEOURGEOISE.

Num~ros ' " Droits d'entr6e
du* tarif D6giiatioh des

de l'Union Fr. c.
6conomique

Grains, m6me torr6fi~s
Orge ....................

Graines et semences de plantes fourrag6res, industrielles et fores-
ti6res

Houblon:
a) C6n s ..................... ..
b) Lupline ............. ..................

Oxydes et anhydrides, . non ddnommds ni compris ailleurs:
* Peroxyae * de sodium ..... .. ..........
Acides

Fluorhydrique .... ..........................
Formique .......... ........... .........

Potasse caust.ique cristallise ou raffin~e : .. . . . .

Teintures d6riv~es du goudron de houille h: l'6tat sec ou en pate
Teintutes noires au soufre ...... .................

Tissus de. bonneterie
En soie artificielle. . .................

Par Ioo kg.

exempts

exemptes

40
8o

exempt

exempt
exempt

15

exemptes

15 %
ad valorem.
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ex 5i
ex

io6

131

ex 305

ex 307
ex e)
ex 0)

308
ex 396

ex e)
ex 509
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Czechoslovak D GdImport duty
Tariff No. Description of Goods in CzeCh crowns

Weapons and parts of weapons: (contd.): Per xoo kg.
Firearms (finished, etc.) (contd.)

Hammerless guns ... ................ . . .3,000
Hammer-guns ..... .................... ..... 2,700

nAut omatic rifles ..... ................... ..... 2,250
Revolvers.. ........... ............ . ..... 2,250

ex 488 Base metals, crude, scrap or waste:
(b) Tin, alloyed pr not with antimony, lead or zinc; Britannia metal free

(d) Copper, refined or not, electrolytic copper, cakes of rose copper
and precipitated copper .......... .... .free

530 Agricultural machinery and apparatus, not specially, mentioned:
Note : Separators ................... 360

597 Oxides and bases, specially. mentioned:
(/) Arsenic trioxide ................. ... . .......... 8.40

ex 613 Starch (also starch meal):
Rice-starch and rice-starch metal . . •... .... .. . . . o104

ex 626 Colours not specially mentioned:
Ultramarine ......................... 500

ex 653 Bran (also almond bran) ; rice waste; malt germs; chaff; solid
residue from the manufacture-of fatty oils, ground up or not

Oil cakes .. ........ .free

LIST B.

DUTIES ON ENTRY INTO THE TERRITORY OF THE BELGO-LuXEMBURG ECONOMIC UNION.

Economic,. .o od motdte
Union "DI1escription of Goods . . . . .

Tariff No. ' 
in francs

:Grain, r6asted or not:
Barley .................. ............

Grains and seeds of fodder-plants and industrial and forest plants

Hops:
(a) Cones . . . . . . . . . . . . . . . . . . . . . . .
(b) Lupulins ........ ......................

Oxides and anhydrides not mentioned or included elsewhere:
Peroxide of. soda... ...... ,...........

Acids
Fluorhydric ........ .......................
Formic .... ............. .. .... . . .... . ...

Crystallised or refined caustic potash ........ . .......
Dyes obtained from coal-tar, dry or in the form of paste:

Black sulphur dyes .... ...................
Hosiery fabrics :" .

Of artificial silk..... . . . . ." . ...... ........

Per Ioo Kg.

, Ireefree

40
8o

free

free
free

15

free

15%
ad valorem.

ex 5iex()
TO6

131

ex 305

ex 307
ex (e)
ex (o)
308

ex 396
ex (e)

ex 509
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Num ros Droits d'entr~e

de l'Union D6signation des marchandises Fr. c.
6conomique

Par roo kg.
817 Carreaux de rev~tement (autres que pour pavement), en gr~s,

en ,terre fine ou en falence
a) Blancs 24
b) Autres

1o Unicolores ....... ................... 30
20 Multicolores ..... ................... 42

852 Perles en verre et autres vitrifications en grains perc~s ou taill~s,
pour broderies, passementeries, colliers, chapelets, etc ... 5 /0

ad valorem.
ex 1059 Appareils h vaporiser, chauffer, distiller et similaires, pour sucre-

ries, siroperies, raffineries, brasseries, distilleries et glucoseries
. . . . . . . . . . . . . . . . . . . . . . . . . . . . .

b) Contenant plus de 50 p. c. de cuivre, pesant :
250 kilogrammes et plus ........ .............. 210
Moins de 250 kilogrammes ........ ............. 300

c) Contenant au moins I0 p. c. et pas plus de 50 p. c. de cuivre
pesant :
250 kilogrammes et plus ........ ............ .120
Moins de 250 kilogrammes ........ ............. 150

ex 1154 Chaussures en tissus, feutres, lisi6res et autres ouvrages de ma-
tibres textiles, avec semelles en cuir ou en caoutchouc

ex b) 2. Bottines et souliers :
En tissus ou 6toffes autres, sans garnitures, fantaisie ni bro-
derie: par paire
Avec semelles en cuir .......... ................ 3

ANNEXE I.

LISTE SPtCIALE DES MARCHANDISES POUR LESQUELLES, A LEUR IMPORTATION DANS LE TERRITOIRE DE

L'UNION ECONOMIQUE BELGO-LUXEMBOURGEOISE, L'APPLICATION DE L'ARTICLR 5 EST DIFFtRtE
PENDANT LES DELAIS FIXfS AU PROTOCOLE DE SIGNATURE.

Num~ros Droits d'entre
du tarif Dsignation des marchandises

de l'Union Fr. c.
6conoimique

Par ioo kg.

734 Papier pour journaux ............................ 8
ex 831 Verre en feuilles ou plaques, simplement coul6, moul6 ou corn-

prim6

b) Verre arm6 (coul6 sur toile m~tallique) . . . . . . . . i5
c) Verre imprim6 ou diamant6 :

1o Blanc ...... ....................... ..... 22,50
20 Color6 ............. ....................... 26,25

d) Verre" martel6 ou stri6, sabld, ray6 ou losang6 ; verre pris-
matique, ondul6 ..... ................... . . .. .. 5

. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .
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Economic Import duty
Union Description of Goods in francs

Tariff No.

Per IOO kg.
8I7 Coating-tiles (other than those used for pavements) made of

sandstone, porcelain or faience:
(a) White ...... ....................... ..... 24
(b) Other than white:

(I) Of a uniform colour ... ............... .... 30
(2) Of various colours ... ................ .... 42

852 Beads of glass and other vitreous substances pierced or cut, for
embroidery, trimmings, necklaces, chaplets, etc ............ 5 %

ad valorem.
ex 1059 Vaporising, heating and distilling apparatus, etc. for sugar or

syrup factories, refineries, breweries, distilleries and glucose
factories
(b) Containing more "than 5"o%00 of copper, weighing:

250 kilos or more ................. 210
Less than 250 kilos ... ................ .... 300

(c) Containing at least io%, but not more than 50% of copper,
weighing:
250 kilos or more ... ................. ..... 120
Less than 250 kilos .................... 150

ex 1154 Boots and shoes of woven fabrics, felt, braid and other textile
materials, with soles of leather or india-rubber

ex (b) (2) Boots and shoes:
Of other fabrics or materials, without trimmings, fancy

work or embroidery:
With soles of leather ..... ................ .... 3 per pail

ANNEX I.

SPECIAL LIST OF GOODS IN RESPECT OF WICH, ON IMPORTATION INTO THE TERRITORY OF THE BELGO-
LUXEMBURG ECONOMIC UNION, THE APPLICATION OF ATICLE 5 IS POSTPONED FOR THE PERIODS
FIXED IN THE PROTOCOL OF SIGNATURE.

Economic
Union Description of Goods Import duty

Tariff No. in francs

Per ioo kg.

734 Paper for newspapers ........... ................... 8
ex 831 Glass in sheets or plates, merely cast, moulded or compressed

. .. .. ............ ...... ...... . . . .

(b) Reinforced glass (cast on wire gauze) ......... 15
(c) Stamped or diamond-cut glass:

(i) White .................. .... 22.50
(2) Coloured . . . . . . . . . . . . . . . . . . . . 26.25

(d) Hammered or striated, speckled, streaked or lozenge-
shaped glass; prismatic or undulated glass ..... 15

. . . . . . . . . . . . . . . . . . . . . . . ..
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Numros
du %tarif ,Droits dentre

de 'Union Designation des marchandises Fr. c.
6conomipue

ex 845

846

895

ex 1025

1027

1040

ex 1059

Par ioo kg.
Gobeleterie de verre ordinaire, sans combinaison avec d'autres

mati~res, non d6nomm6e ailleurs:

b) Simple mentrmoul6e avec relief, ou avec bouchons faonn6s
ou ornement6s par la taille, le rodage k l'6meri, etc.

. ... °.....................................
Gobeleterie de cristal ou de demi-cristal :

Jusqu'au 31 mars 1926 .......... ...........

Du 1 er avril jusqu'au 30 septembre 1926 .. ..........

Tubes e t turaux, mAme coup6s h longueur d6termin6e :
a) -tirds a chaud, qu'ils soient ou non soud~s par n'importe quel

systbme ou sans soudure :
10 Non ouvr6s ....... ...................
20 Ouvr&s ....... ..... ........... . ..

b) lftir~s h froid :
10 Non ouvr6s ....... ...................
20 Ouvr6s ..... ..........................

c) P-tam6s, plomb~s ou galvanis6s ..... ............
d) Cuivr6s, nickel6s, 6maills, y compris les tubes et tuyaux en

bi-m6tal ........ ................. .......
e) Tubes pour v6locip6des, motocycles et appareils d'aviation,

d'une 6paisseur de paroi de 15 dixi~mes de millim~tre on
moins :
1o Non ouvr~s ...... ....................
20 Ouvr6s ........ .....................

Machines h vapeur fixes toujours s6par6es de leurs chaudi6res (z) ;
pompes h vapeur et autres, actionn6es m~caniquement ; com-
presseurs d'air et de gaz divers, moteurs h p6trole, h alcool, h
air chaud, h air comprim6 et h tout autre m6lange gazeux ou
explosif (2) et tous autres moteurs non sp~cialement d6nomm6s:
a) A piston .'.. ................ ...
b) Sans piston. . ..................
(i) A l'exception des machines h vapeur fixes k piston.

M(2LA 'exception des moteurs h gaz.
achines k vapeur demi-fixes, y compris les chaudi~res pesant:
20.000 kilogrammes et plus ..... ................
De 6.ooo h 20.000 kilogrammes ..... ..............
Moins de 6.ooo kilogrammes ...... ...............

Machines-outils (i) pesant :
25.000 kilogrammes et plus ..... ................
De IO.OOO h 25.000 kilogrammes .................
De 5.000 h IO.OOO kilogrammes . . . . . . ..... . . .
De 1.000 ' 5.000 kilogrammes........... ....
De 25o h i.ooo kilogrammes ..... ................
Moins de 250 kilogrammes... .. ................
(r) A l'exception des machines ci-apr~s d6nomm6es

Machines-outils, d'un poids de plus de 6o tonnes; machines
h. tailler les engrenages; machines h rectifier; machine h
scier, h scie circulaire, pour m6taux; machines h tailler les
limes ; machifies k afffiter les outils ; tours d'horlogers.

Appareils h vaporiser, chauffer, distiller et similaires, pour fabri-
ques de liqueurs, levures, conserves, parfumeries, confiseries,

:No 1372

-io8

30 %
ad valorem..

25 %
ad valorem.

30
37,50

54
63
63

90

io8
135

Droits fix6s par l'ar-
rR6 royal belge du
17 septembre 1925.

75
90

112,50

72
9o
lo8
126
18o

, 360
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Economic Import duty
Union Description of Goods in francs

Tariff No.

Per ioo kg.

ex 845 Ordinary table glass, not combined with other substances, not
specified elsewhere

(b) Plainly moulded in relief, or with stoppers moulded or
ornamented by cutting, emery-polishing, etc . o8

846 Glass ware of crystal or half-crystal..
Up to March 31, 1926 ... .................. ..... 30 %

ad valorem.
Between April i and September 30, 1926 .. ........ 1. 25 %

ad valorem.
895 Tubes and pipes, even if cut to a fixed length:

(a) Stretched by heat, whether soldered or unsoldered .by any
system, or without solder.:

(i) Not worked .......... .................. 30
(2) Worked ..... .................... .... 37.50

(b) Cold-drawn:, . . . .
(I) Not worked . .. . . . . . . . . . . ... . . . 54
(2) Worked ..... ......................... 63

(c) Overlaid, leaded or galvanized .......... . . . . 63
(d) Coppered, nickelled, enamelled, including tubes and pipes

made of two metals . ........ ................. 9o

(e) Tubes for bicycles, motor-cycles and flying-machines of a
thickness of 15/10 mms. or.le.ss.: ... . ...........

(i) Not worked ........ .................. lo8
(2) Worked ..... .................... .I.... . 35

ex 1025 Stationary steam-engines without boilers (i); steam and other
mechanically-driven pumps; various appliances for air and
gas compression; motors worked by petroleum, methylated
spirits, hot air, compressed air or any other gaseous or explosive
mixture (2), and all other motors not specially mentioned: Duties. fixed by Bel-

(a) With pistons ..... . . . ... ............ gian Royal Decree
(b) Without pistons .... ................... of September 1 7 th,

(I) Except stationary steam-engines with pistons. 1925.
(2) Except motors worked by gas.

1027 Semi-stationary steam-engines, including the boilers, weighing:
2o,ooo kilos or more .......... .................... 75
From 6,ooo to 2o,ooo kilos ......... ................ 9o
Under 6,ooo kilos ..................... ........ 112.59

1040 Machine-tools (I) weighing :
25,ooo kilos or more .... ................... ..... 72
From io,ooo to 25,ooo kilos ...................... 9o

From 5,ooo to zo,ooo kilos .. .......-.......... .... O8
From I,ooo to 5,ooo kilos ............ ............ 126
From 250 to i,ooo kilos .................. ......... 8o
Less than 25o kilos ....................... ... 36o
(I) With the exception of the following machines:

Machine tools weighing more than 6o tons; gear-cutting
machines; straightening machines; circular saw machines
for metals; file-cutting machines; tool-sharpening machines;
clockmakers' lathes.

ex 1059 Vaporising,.heating-and distilling apparatus etc. for liqueur, y'east
or jam factories, perfumeries, confectioneries,- pharmacies,
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Num~ros
du tarif Droits d'entr~e

de I'Union D6signation des marchandises Fr. c.
6conomique

(Suite)
pour pharmacies, cuisines, teintureries et toutes autres indus-
tries (i), y compris les toyaux en cuivre fagonnds ou cintr6s :
a) En aluminium ou contenant au moins io p. c. d'aluminium

b) Contenant plus de 50 p. c. de cuivre .........
c) Contenant au moins iop. c. et pas plus de 5op. c. de cuivreJ

(i) A l'exception des appareils pour sucreries, siroperies, raf-
fineries, brasseries, distilleries et glucoseries.
Machines, engins m6caniques et appareils complets, non sp~cia-

lement tariffs
a) En aluminium ou contenant au moins io p. c. d'aluminium

. . . . . . . . . . . . . . . . . . . ° . . . . . . . . .

c) En cuivre ou contenant plus de 50 p. c. de cuivre

d) Contenant au moins io p. c. et pas plus de 50 p. c. de cuivre
.. ...... ..............................

Appareils servant h r6gler l'6coulement des fluides dans les con-
duites, tels que accessoires et garnitures pour chaudi6res, ma-
chines h vapeur, appareils industriels, et pour tuyauterie d'eau,
de vapeur, d'air et de gaz (soupapes, robinets, vannes, valves,
indicateurs de niveau, purgeurs, injecteurs, 16vateurs, 6jec-
teurs, r6ducteurs de pression et similaires)
b) En fer, en acier ou en fonte mal*leable ......

c) En cuivre ou contenant plus de 50 p. c. de cuivre
d) Form~s d'au moms io p. c. et pas plus de 50 p. c. de cuivre

ou de nickel ou d'alliages de ces m~taux avec d'autres m6taux
communs ........ .......................

e) En aluminium .. ..........................

Machines dynamo-6]ectriques (i), pesant par pice :
5.ooo kilogrammes et plus ..... .................
De 2.000 a5.000 kilogrammes .... ............. ..
De I.OOO a 2.000 kilogrammes ..... ..............
De 50 k 1.ooo kilogrammes ..... ................
De 10 h 50 kilogrammes ..... ..................
Moins de io kilogrammes ...... ................
(I) Y compris les 6lectro-moteurs, transformateurs statiques

ou convertisseurs.
Pices pour l'61lectricitd, en porcelaine, fajence, terre cuite, gr~s

ou verre, sans partie de m6tal ni d'autres mati6res, non dd-
nommdes ailleurs :
a) Isolateurs h cloche, pesant par pi&e

ioo grammes et plus ..... .................
Moins de IOO grammes ...... ...............

b) Autres, pesant par pi&es :
500 grammes et plus ..... .................
De 100 & 500 grammes ..... ................
Moins de IOO grammes ...... ...............

Appareils 6lectriques et 6lectro-techniques, parties ou pieces d6-
tach6es d'appareils 6lectriques et 6lectro-techniques, de ma-
chines dynamo-6lectriques et pour les applications de l'6lec-
tricit6 sous toutes leurs formes, non sp~cialement tariffs (i
l'exception des fers h repasser 6lectriques) :

Par ioo kg.

Droits fixes par l'ar-
r~t6 royal beige du
17 septembre 1925.

Droits fixds par Far-
r~t6 royal belge du
17 septembre 1925.

Droits fixes r'ar l'ar-
r~t6 royal beige du
17 septembre 1925.

io8
126
162
225

450
630

54
90

40
64

120
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Economic Import duty
Union Description of Goods in francs

Tariff No.

(Contd.)
kitchens, dye-works and any other works (i), including moulded
or arched copper pipes:
(a) Made of aluminium or containing at least io per cent of

aluminium ...... ..................... ./.
(b) Containing more than 5o per cent of copper ........
(c) Containing at least io per cent, but not more than 5o per|

cent of copper ...... ................. ..
(I) Except apparatus for sugar or syrup factories, refineries,

breweries, distilleries and glucose factories.
Machines, mechanical appliances and complete apparatuses not

specially tariffed
(a) iN ade of aluminium or containing at least io per cent of

aluminium ....... .......................

(c) Made of copper or containing more than 50 per cent of copper
(d) Containing at least io per cent, but not more than 50 per

cent of copper ....... ....................

Apparatuses designed to regulate the outlet of fluids into the
conduits, such as accessories for boilers and boiler linings,
steam-engines or industrial apparatuses or for water, steam,
air or gas piping (valves, taps, sluice-valves, level-indicators,
steam-traps, injectors, elevators, ejectors, pressure-reducers, etc.)
(b) Of iron, steel or malleable cast iron .

(c) Of copper or containing more than 5o per cent of copper
(d) Containing at least io per cent, but not more than 50 per

cent of copper or nickel or alloys of these metals with other
common metals.

(e) Of aluminium ....... ....................

D'ynamo'-electric machines (i), each weighing:
5oo0 kilos or over ...........
Between 2o00 and 5ooo kilos .........
Between iooo and 2oo0 kilos .........
Between 5o and iooo kilos..... .......
Between io and 5o kilos ............
Under io kilos .... ..............
(i) Including electro-motors and static tra

ex 1O64

ex 1074

1075

ex lO82

ex IO89

verters.
Parts of electrical instruments made of porcelain, faience, terra-

cotta, sandstone or glass, without any metal or other substance,
not specified elsewhere:
(a) Bell-shaped insulators, each weighing:

ioo grammes or over ..... ................
Under ioo grammes ..... .................

(b) Other, each weighing:
500 grammes or more ...... ...............
Between ioo and 5oo grammes ...............
Under ioo grammes ..... .................

Electrical and electro-technical apparatuses, together with parts
or detached parts of electrical or electro-technical apparatuses,
or of dynamo-electrical machines, or for any kind of electrical
use, not mentioned under a separate heading (with the excep-
tion of electric irons) :

Per ioo kg.

Duties fixed by Bel-
gian Royal Decree
of Sept. I 7 th, 1925.

Dutes fixed by Bel-
gian Royal Decree
of Sept. 17th, 1925.

Duties fixed by Bel-
gian Royal Decree
of Sept. i 7 th, 1925.

io8
126

162
225
450
630

54
9o

40
64

120

nsformers or con-

No. 1372



218 Socidtd des Nations - Recueil des Traits. 1926

Num6ros Droits d'entr~edu tarif
de l'Union Designation des marchandises .

6conomique

Appareils, etc. (suite) Par IOO kg.
a) Contenant des enroulements de fils m6talliques -isol~s et

pesant par piece :
I.OOO kilogrammes et plus... ........... . .. ... .1 8o
De 200 h i.oo kilogrammes ...... .. 270
De 50.h 200 kilogrammes .................. 36o
De 1o h 50 kilogrammes ........ .............. 450
Moins de Io kilogrammes ....... . .... ......... 630

b) Ne contenant pas d'enroulements de fils m6talliques isol6s
et.pesant par pibce :

i.ooo kilogrammes et plus .... ........ ....... 126
De 200 h, i.ooo kilogrammes .............. . . 18o
De 50 h 2oo kilogrammes.. ................ .... 270
De 10 h 50 kilogrammes ........... .... 360
De 5 h io kilogrammes .......... . . . ... 540
De I h 5 kilogrammes . . . ..................... 630
Moins de I kilogramme ... ............... . ... 720

ANNEXE II.

LISTE SPACIALE DES MARCHANDISES POUR LESQUELLES A LEUR IMPORTATION DANS LE TERRITOIRE

TCHACOSLOVAQUE L'APPLICATION DE L'ARTICLE 5 EST DIFFERAE PENDANT LES DALAIS FIXAS AU

PROTOCOLE DE SIGNATURE.

Num6ros "Droits d'entr6e
du tarif Designation des marchandisesK
tchcoslo- Kc hvaque' i

Acide stdarique ........ ......................
D6gras et acide oldique :

Acide ol6ique (ol6ine) ... .......................
Fils de chanvre, etc. :

Simples, 6crus . . . . . . . . . . . . . . . . . . . . .
Simples, blanchis, lessiv~s on teints ..... ............
Retors..... ............... ......
Pr6par6s pour la vente au d6tail :

Simples ........ ..... ..................
Retors.. ....................

Fils de jute, etc. :
Simples, 6crus ........ .......................
Simples, blanchis, lessiv~s ou teints :

Fils de jute, retors. . .. . . ............ . ..
Pr6par6s pour la vente au d6tail :

Simples ......... .............. .........
Retors ...... .........................

Observation aux NOS 205 et 206: Fils connus sous le nom
de fils pour lieuses en pelotes ou sur d6vidoirs ....

Papier-parchemin. . .................
Plaques de pierre d'une paisseur de 16 centim~tres au moins (ht

1'exception des plaques d'ardoise et de pierres lithographiques):
Brutes (d~grossies, fendues, sci6es)

En alb.tre, marbre ou serpentine ......... '.....

Par I0 kg.

280

120

72
.240
86o

;86o
1.66o

72

240

86o
1.66o

84
400

42
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a)
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a)
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c)
d)
10

20
206

a)
b)

c)

20

291

ex 394

ex a)
20
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Economic Import duty
Union Description of Goods in francs

Tariff No.

Electrical, etc. (contd.) Per ioo kg.

(a) Containing coils of insulated metallic wire,each weighing:

iooo kilos or over .. ................ ..... i8o
Between 2oo and iooo kilos .. ............... ... 270
Between 5o and 2oo kilos .............. . . . 36o
Between io and 5 o kilos ................ .... 450
Under io kilos ...................... . . 630

(b) Not containing coils of insulated metallic wire, each
weighing :

iooo kilos or over .................... i... 126
Between 2oo and iooO kilos ..... ......... 18o
Between 5o and 2oo kilos .................. 270
Between io and 50 kilos ................ .... 360
Between 5 and io kilos .. .............. ... 540
Between I and 5 kilos ................. .... 630
Less than I kilo ........... ........... .... 720

ANNEX II.

SPECIAL- LIST OF GOODS IN RESPECT OF WHICH ON IMPORT INTO CZECHOSLOVAK TEERITORY THE
APPLICATION OF ARTICLE 5 IS POSTPONED DURING THE PERIODS FIXED IN THE PROTOCOL OF

SIGNATURE.

Czechoslovak Import Duty
Tariff No. Description of Goods in Czech crowns

Per ioo kg.

ex 95 Stearic acid ....... ........................ ..... 280
ex 97 Degras and oleic acid :

(a) Oleic acid (olein) ..... .................... .... o120
205 Hemp yarns, etc. :

(a) Single, unbleached ........... .................... 72
(b) Single, bleached, lye-washed or dyed ....... ........... 240

c) Twisted ............. ......................... 86o
(d) Prepared for retail sale :
(I) Single ....... ......................... ..... 860
(2) Twisted ........................ .......... ,66o

2o6 Jute yarns, etc. :
(a) Single, unbleached ..... .................... ..... 72
(b) Single, bleached, lye-washed, dyed or twisted ....... 240

(c) Prepared for ratail sale :
(I) Single ....... ........................ ..... 86o
(2) Twisted ....... ........................ .1.... i,66o

Note to Nos. 205 and 2o6: So-called sheaf-binders, in hanks
or on rolls ..... .................... .... 84

291 Parchment paper . ..................... 400
ex 394 Stone slabs 16 cm. or less in thickness (except slabs of slate and

lithographic stones) :
ex (a) Rough (hewn, split, sawn)

(2) Of alabaster, marble or serpentine ....... ........... 42

No. 13:72
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Num~rosdu tarifDrtsdere
tehrcoslo- D~signation des marchandises Kc h

vaque

Plaques de pierre, etc. (suite)
Ayant subi une main-d'oeuvre plus complete, m~me pass6es 5

la meule ou polies :
En alb tre, marbre, serpentine .... ...............

Tuyaux en fer battu, lamin6s ou 6tir6s, ou en fonte mall~able,
m~me avec collets bord~s, soud~s ou corroy~s h l'exception
des pices de raccord de mme esp~ce ; tuyaux ondul6s :
Bruts, m~me frott~s, avec pas-de-vis ou avec collets fords ou

tourn6s . . . . . . . . . . . . . . . . . . . . . . .
Ayant subi un autre travail ordinaire ... ............
Finement travaill~s ....... ...................

T61es et plaques (lamin~es, 6tendues), non autrement travaill6es :
De zinc . . . .. .. . . . . . . . . . .

Machines et appareils non spcialement d~nomm~s, etc.
Machines-outils, pesant par pike :

2 q. ou moms ........ .....................
Plus de 2 q. jusqu'h io q .....................
Plus de io q .............................

Dynamos et moteurs 6lectriques, etc. pesant par piece
25 kg ou moins ........ ....................
Plus de 25 kg. jusqu'hi 5 q ...... ................
Plus de 5 q. jusqu'h 3o q.. . ..............
Plus de 30 q. jusqu'h 8o q. . ..............
Plus de 8o q ......... .......................

Sels de potassium, de sodium et d'ammonium, sp~cialement d6-
nomm~s:
Chromate de potassium et de sodium (jaune) et bichromate de

potassium et de sodium (rouge) .... ..............
Combinaisons de cuivre, de plomb, de zinc et d'6tain, sp~ciale-

ment d~nomm~s :
Nitrate de cuivre ; nitrate de plomb ; chlorure de zinc ; sulfure

de zinc blanc; lithopone, blanc de Griffith :
Lithopones ......... ......................

Couleurs non sp~cialement d~nomm~es :
Bleu d'outremer ..... ..................... ..

Par xoo kg.

140

248
320

464

144

750
700
6oo

2.16o
.500

1.290

I .o8o
720

145

48o

720
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20
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ex 491
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ex 538

ex a)
ex b)
ex c)
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ex 599

ex m) I.

ex 602

ex I)

ex 626
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Czechoslovak Import Duty
Tariff No. Description of Goods in Czech crowns

Per IOO kg.

Stone slabs, etc. (contd.)

ex (b) Further worked, whether smooth or polished or not:

(2) Of alabaster, marble or serpentine ....... ........... 140
439 Pipes of malleable (wrought) iron, rolled or drawn or of malleable

cast iron, with or without bored, soldered or welded flanges,
except joints for the same ; corrugated pipes :

(a) Rough, scoured or not, with screws or with bored or turned
flanges ............ ........................ 248

(b) Otherwise ordinarily worked ........ ............... 320

(c) Finely worked . . . . . ... .. ... .... ... .. 464
ex 491 Sheets and plates (rolled, flattened) not further worked:

(c) Of zinc ....... .............................. 144
ex 538 Machines and apparatus not specially mentioned, etc.

Machine-tools, weighing each:
ex (a) 2 q. or less ............ ...................... 750
ex (b) Over 2 q. and up to io q .................. .... 700
ex (c) Over io q ............ ....................... 6oo
539 Dynamos and electromotors, etc., weighing each :

(a) 25 kilos or less ...... ..................... ..... 2,16o
(b) More than 25 kilos and up to 5 q ................ .... 1,500
(c) More than 5 q. and up to 30 q ................. .... 1,290
(d) More than 3o q. and up to 8o q .................. i,o8o
(e) More than 8o q ........... ..................... 720

ex 599 Potassium, sodium and ammonium salts, specially mentioned :

ex (M) I Chromate of potassium and sodium (yellow) and bichromate
of potassium and sodium (red) ........ ............. 145

ex 602 Copper, lead, zinc and tin salts, specially mentioned:

ex (D Nitrate of copper ; nitrate of lead ; chloride of zinc, sulphite
of zinc, white ; lithopone, Griffith's white :
Lithopones ...... ...................... ...... 480

ex 626 Colours not specially mentioned :
Ultramarine ...... ....................... ..... 720
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ANNEXE III DU PROTOCOLE DE SIGNATURE

RGIME DES LICENCES APPLICABLES AUX PRODUITS NATURELS OU FABRIQUPS, ORIGINAIRES ET EN PRO-
VENANCE DE L'UNION tCONOMIQUE BELGO-LUXEMBOURGEOISE, MENTIONNtS AU PROTOCOLE DE
SIGNATURE.

Les produits 6num6r~s dans la liste ci-dessous seront admis 4 leur importation en Th coslo-
vaquie, dans la limite des contingents annuels fixes dans ladite liste

Num6ros
du tarif Dsignation des produits Contingent'

tchcoslo- . . . . .
vaque

23-26, 30, 33 C6r~ales et farine ............ .................. .. 2.000 tonnes.
35a) Raisins frais de table en paniers pesant 9 kilogrammes ou moins i00 -

41, ex 43 LUgumes (h l'exception des pommes de terre, h l' gard desquelles
ex 44 les demandes de licences seront prises en consideration, selon

les prescriptions en vigueur) . .... . . ..... .... I.000ex 4 9b), 50, Semences .2..................20 -

cx 52, 53
71 Chevaux appartenant aux races dites brabangonne, flamande et

ardennaise, avec certificat du v~t6rinaire dfsign6 par le Gou-
vernement belge, constatant que les chevaux import6s appar-
tiennent aux races susmentionn~es . ".... ... 8oo totes

109 et 110 Vins . . ....... .......... .......... ... I.OOO hectol.
617 Superphosphates .... ........... ...... ...... . ... io.ooo tonnes.

Pour les autres produits, originaires et en provenance de 'Union 6conomique belgo-luxembour-
geoise, 6 .'dgard desquels des prohibitions ou restrictions d'importation sont maintenues, les contin-
gents applicables seront fixes ultdrieurement, 6tant entendu que, dans l'intervalle; un accuel bien-
veillant sera r6serv6 aux demandes de licences d'importation, pour lesdits produits, en Tchdcos-
lovaquie.

(Signi) L. DE RAYMOND.

(Signd) D r Edward BENE9.

Certifi6 par le secr6taire gdndral du Ministre
des Affaires 6trangres:

(Signi) H. Costermans.
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ANNEX III TO THE PROTOCOL OF SIGNATURE.

LICENSING SYSTEM APPLICABLE TO PRODUCTS OF THE SOIL AND INDUSTRY ORIGINATING IN AND COMING
FROM THE BELG O-LUXEMBURG ECONOMIC UNION MENTIONED IN THE PROTOCOL OF SIGNATURE.

The products enumerated in the following list shall be admitted on import into Czechoslovakia
up to the annual contingents fixed in the list:

Czechoslovak
Tariff No. Description of Goods Contingent

23-26, 30, 33 Cereals and flour ...... ..................... ..... 2,000 tons
35 (a) Fresh table grapes in baskets, weighing 9 kilos or less . ... ioo tons

41, ex 43, Vegetables (except potatoes, regarding which applications for
ex 44 licences will be considered in accordance with existing regula-

tions) ......... .............................. i,ooo tons
ex 49 (b), Seeds ............. ........................... 20 tons
5o, ex 52, 53

71 Horses belonging to breeds known as Brabant, Flanders and
Ardennes, accompanied by a certificate from a veterinary
surgeon appointed by the Belgian Government stating that
the imported horses belong to the above-mentioned breeds . 8oo head

io9 and iio Wine ......... ............................... iooo hectol.
617 Superphosphates .......... ..................... IOOOO tons

In the case of other products originating in and coming from the Belgo-Luxemburg Economic
Union with regard to which import prohibitions or restrictions are maitained, contingents shall
be fixed later, it being understood that in the interval applications for licences for the import of
the said products into Czechoslovakia shall be favourably considered.

(Signed) L. DE RAYMOND.

(Signed) Dr. Edward BENE9.

No 372
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FRANCE ET ROUMANIE

Traite d'amitii, avec protocole. Signe
a Paris, le io juin 1926.

FRANCE AND ROUMANIA

Treaty of Friendship, with Protocol.
Signed at Paris, June 1o, 1926.



226 Socie't des Nations - Recuei des Traite's. 1926

No 1373. - TRAIT 1 D'AMITI] ENTRE LA FRANCE ET LA ROUMANIE.
SIGNEZ A PARIS, LE io JUIN 1926.

Texte officiel /ranpais communiquid par le ministre des A//aires itranggres de la Rdpublique /rangaise
et par le ddligui permanent de la Roumanie 4 la Socijtj des Nations. L'enregistrement de ce traitj
a eu lieu le 22 novembre 1926.

LE PRItSIDENT DE LA RtPUBLIQUE FRANrAISE et SA MAJESTt LE RoI DE ROUMANIE, ayant un

dgal souci du maintien en Europe d'un dtat de paix et de stabilit6 politique aussi n~cessaire au pro-
gr~s social qu'h la prosp6rit6 6conomique de la France et de la Roumanie, fermement attach6s
au principe du respect des engagements internationaux, solennellement confirm6 par le Pacte
de la Soci~td des Nations, d~sireux, dans le cadre de ce Pacte, d'assurer par avance leur communaut6
de vues dans le cas ohi il serait port6 atteinte h l'ordre 6tabli par les trait~s dont ils sont signataires,
et convaincus du devoir des gouvernements modernes d'6viter le retour des guerres en prevoyant le
r~glement pacifique des litiges qui peuvent survenir entre eux, ont r6solu h ces fins de se donner
mutuellement de nouveaux gages de paix, d'entente et d'amiti6, et ont d6sign6 pour leurs pl~nipo-
tentiaires, savoir :

LE PRESIDENT DE LA RMPUBLIQUE FRANgAISE:

M. Aristide BRIAND, d6put6, pr6sident du conseil, ministre des Affaires 6trang~res

SA MAJESTt LE Roi DE ROUMANIE :

M. Constantin DIAMANDY, envoy6 extraordinaire et ministre pl~nipotentiaire pr~s le
pr6sident de la R~publique fran~aise ;

Lesquels, apr6s avoir 6chang6 leurs pleins pouvoirs reconnus en bonne et due forme, ont convenu
des dispositions suivantes :

Article premier.

La France et la Roumanie s'engagent r~ciproquement h ne se livrer, de part et d'autre, h aucune
attaque ou invasion et h ne recourir, de part et d'autre, en aucun cas, h la guerre.

Toutefois cette stipulation ne s'applique pas, s'il s'agit :
i o De 1'exercice du droit de lgitime defense, c'est-h-dire de s'opposer h une violation

de l'engagement pris dans 1'alin~a premier du present article ;
20 D'une action entreprise par application de l'article 16 du Pacte de la Soci6t6 des

Nations

1 L'echange des ratifications a eu lieu & Paris, le 8 novembre 1926.
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I TRADUCTION. - TRANSLATION.

No. 1373. - TREATY 2 OF FRIENDSHIP BETWEEN FRANCE AND
ROUMANIA. SIGNED AT PARIS, JUNE IO, 1926.

French official text communicated by the Minister for Foreign A//airs o/the French Republic and by
the Permanent Delegate of Roumania accredited to the League of Nations. The registration of this
Treaty took place November 22, 1926.

THE PRESIDENT OF THE FRENCH REPUBLIC and His MAJESTY THE KING OF ROUMANIA,. being
equally desirous of maintaining in Europe that state of peace and political stability which is essential
alike for social progress and for economic prosperity in France and Roumania, firmly attached
to the principle of respect for international undertakings, as solemnly reaffirmed in the Covenant of
the League of Nations, desirous within the framework of that Covenant of ensuring community of
action in the event of any attempt to subvert the situation established by the Treaties of which they
are signatories, and convinced that it is the duty of modem Governments to prevent any recurrence
of war by providing for the pacific settlement of such disputes as may arise between them, have
resolved to give one another fresh guarantees of peace, goodwill, and friendship, and have appointed
as their Plenipotentiaries :

THE PRESIDENT OF THE FRENCH REPUBLIC:

M. Aristide BRIAND, Member of the Chamber of Deputies, President of the Council, Minister
for Foreign Affairs ;

His MAJESTY THE KING OF ROUMANIA :

M. Constantin DIAMANDY, Envoy Extraordinary and Minister Plenipotentiary accredited
to the President of the French Republic ;

Who, having communicated their full powers, found in good and due form, have agreed as
follows

Article I.

France and Roumania mutually undertake that they will in no case attack or invade
each other or resort to war against each other.

This stipulation shall not, however, apply in the case of

(I) The exercise of the right of legitimate defence, that is to say, resistance to a
violation of the undertaking contained in the first paragraph of the present Article;

(2) Action in pursuance of Article 16 of the Covenant of the League of Nations;

1 Traduit par le Secrdtariat de la Soci6td des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Paris, November 8, 1926.
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30 D'une action entreprise en raison d'une dcision de l'Assembl6e ou du Conseil de la
Soci&6t des Nations ou par application de l'article 15, alin~a 7, du Pacte de la Socit6 des
Nations, pourvu que, dans ce dernier cas, cette action soit dirig~e contre un Etat qui le
premier s'est livr6 h une attaque.

Article 2.

Prenant en considdration les engagements respectivement pris par eux dans l'article premier du
prdsent trait6, la France et la Roumanie s'engagent h r~gler par voie pacifique, et de la mani~re sui-
vante, toutes questions, de quelque nature qu'elles soient, qui viendraient h les diviser et qui n'auraient
pu etre rdsolues par les proc~d&s diplomatiques ordinaires ; toutes questions au sujet desquelles les
Parties se contesteraient r~ciproquement un droit seront soumises h des juges la d~cision desquels
les Parties s'engagent h se conformer: toute autre question sera soumise h une commission de conci-
liation et, si l'arrangement propos6 par cette Commission n'est pas agr6 par les deux Parties, la
question sera port&e devant le Conseil de la Soci&6t des Nations, statuant conformdment h l'article 15
du Pacte de la Socit6.

Les modalit&s de cette m6thode de r~glement pacifique sont l'objet d'une convention particu-
li~re sign&e en date de ce jour.

Article 3.

Le Gouvernement de la Rdpublique fran~aise et le Gouvernement royal de Roumanie s'enga-
gent h examiner en commun, sous r&erve des rdsolutions 6ventuelles du Conseil ou de l'Assembl6e
de la Soci6t6 des Nations, les questions de nature h mettre en danger la s~curit6 ext6rieure de la
France ou de la Roumanie ou k porter atteinte h l'ordre 6tabli par les Traitds dont l'un et l'autre sont
signataires.

Article 4.

Si, malgr6 les intentions sinc~rement pacifiques des Gouvernements franqais et roumain, la
France ou la Roumanie se voyaient attaqu~es sans provocation de leur part, les deux gouvernements
se concerteraient sans d~lai sur leur action respective h exercer dans le Pacte de la Soci&t6 des Nations,
en vue de la sauvegarde de leurs l6gitimes intdr~ts nationaux et du maintien de l'ordre 6tabli par les
trait~s dont l'un et l'autre sont signataires.

Article 5.

Les Hautes Parties contractantes sont d'accord pour se concerter entre elles dans 1'6ventualit6
d'une modification ou d'une tentative de modification du statut politique des pays de l'Europe et,
sous r6serve des r6solutions qui seraient prises en pareils cas par le Conseil ou par l'Assemble de la
Socit6 des Nations, pour s'entendre sur l'attitude h observer respectivement, en pareil cas, par
chacune d'elles.

Article 6.

Les Hautes Parties contractantes d6clarent que rien, dans le present trait6, ne doit tre interpr&t6
en contradiction des stipulations des traitgs actuellement en vigueur, qui sont sign&s par la France
ou par la Roumanie et qui concernent leur politique en Europe. Elles s'engagent . 6changer leurs
vues dans les questions touchant la politique europ~enne en vue de coordonner leurs efforts pacifiques,
et, 5. cette fin, h se faire d6sormais respectivement connaitre les traitds ou accords qu'elles viendraient
h conclure avec des tierces Puissances sur le m~me sujet et qui auront toujours un but conforme au
maintien de la paix.
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(3) Action as the result of a decision taken by the Assembly or Council of the
League of Nations or in pursuance of Article 15, paragraph 7, of the Covenant of the
League of Nations, provided that in this last event the action is directed against a
State which was the first to attack.

Article 2.

In view of the undertakings entered into in Article i of the present Treaty, France and Rou-
mania undertake to settle by peaceful means and in the manner laid down herein all questions of
every kind which may arise between them and which it may not be possible to settle by the normal
methods of diplomacy. Any question with regard to which the Parties are in conflict as to their
respective rights shall be submitted to judicial decision, and the Parties undertake to comply with
such decision.

All other questions shall be submitted to a conciliation commission.. If the proposals of this
commission are not accepted by the two Parties, the question shall be brought before the Council
of the League of Nations, which will deal with it in accordance with Article 15 of the Covenant of the
League.

The detailed arrangements for effecting such peaceful settlement are the subject of a special
Convention signed this day.

Article 3.

The French and Roumanian Governments undertake, subject to any resolutions that may be
passed by the Council or Assembly of the League of Nations, to consult each other in all matters
which Mnay threaten the external security of France or Roumania or which may tend to subvert
the situation created by the Treaties of Peace of which both Parties are signatories.

Article 4.

If, notwithstanding the sincerely peaceful intentions of the French and Roumanian
Governments, France or Roumania should be attacked without giving provocation, the two Govern-
ments will immediately consult one another as to the action to be taken by each Party within the
framework of the Covenant of the League of Nations, with a view to safeguarding their legitimate
national interests and maintaining the order established by the treaties of which both Parties are
signatories.

Article 5.

The High Contracting Parties agree to concert their policy in the event of any modification or
attempted modification of the political status of the countries of Europe and subject to such resolu-
tions as may be passed in the matter by the Council or the Assembly of the League of Nations, to
confer with one another concerning the attitude to be observed in such an event by each Party.

Article 6.

The High Contracting Parties declare that nothing in the present Treaty shall be interpreted
as contrary to the provisions of the existing treaties, signed by France or by Roumania, which
concern the policy of those countries in Europe. They undertake to consult one another or, . I
questions of European policy with a view to co-ordinated action in the cause of peace, and for this
purpose to inform one another in future of any treaties or agreements on this same subject which
they may conclude with third Powers and they further undertake that such treaties or agreements
shall always be consistent with the maintenance of peace.
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Article 7.

Rien dans le present trait6 ne pourra 6tre interpr6t6 ou appliqu6 de mani6re h porter atteinte
aux droits et obligations des Hautes Parties contractantes, en vertu du Pacte de la Socitd des
Nations.

Article 8..

Le present trait6 sera communiqu6 pour enregistrement h la Soci6t6 des Nations, conform6ment
A l'article 18 du Pacte.

Article 9.

Le present trait6 sera ratifi6 et les instruments de la ratification seront 6changs h Paris le plus
t6t que faire se pourra.

I1 entrera en vigueur d~s l'6change des ratifications et restera en vigueur pendant dix ans, h
1'expiration desquels il pourra 6tre renouvel6 moyennant un pr6avis dfiment notifi6 h la fin de la
neuvi~me annie.

En foi de quoi les pl~nipotentiaires respectifs, dfiment autoriss h cet effet, ont sign6 le prdsent

trait6 et l'ont rev~tu de leurs cachets.

Fait h Paris, en double exemplaire, le 1O juin 1926.

(Signj) Aristide BRIAND.
Copie certifi~e conforme. (Signi) Const. DIAMANDY.

p. Le ministre pldnipotentiaire
Chef du Service du Protocole:

Fernand-Maurice Carr6.

PROTOCOLE

Au moment de proc~der h la signature du Trait6 conclu en date de ce jour avec le Gouvernement
de la R~publique frangaise, le pl6nipotentiaire de Sa Majest6 le Roi de Roumanie d6clare, au nom
de son gouvernement, que la Roumanie, dont l'unique souci est de poursuivre son ddveloppement
int6rieur dans la paix, le statu quo et le respect des trait6s, confirme les dclarations faites h la Conf6-
rence de G~nes, le 17 mai 1922, h la cinqui~me s~ance de la premiere Commission par le president de la
d6l~gation roumaine, M. I. Bratiano, concernant un engagement permanent de non-agression vis-h-
vis de la Russie, bas6 sur le statu quo. La Roumanie est prte h 6tendre cet engagement h tous ses
voisins.

La Roumanie interpr6tait ledit engagement comme l'obligeant h ne pas attaquer la Russie avec
ses troupes r~guli~res et bien entendu aussi, h ne pas tol6rer la formation sur sa fronti&re de troupes
irr~guli~res d'attaque contre la Russie.

Le pl~nipotentiaire de la R6publique frangaise prend acte, au nom de son gouvernement, de la
d~claration ci-dessus.

Fait h Paris, en double exemplaire, le IO juin 1926.
, (Signs) A. BRIAND.

Copie certifi6e conforme. (Signi) Const. DIAMANDY.
p. Le ministre plinipotentiaire
Chef_ du Service du Protocole:

Fernand-Maurice Carr6
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Article 7.

No provision in this Treaty shall be interpreted or applied in a manner prejudicial to the rights
or obligations of the High Contracting Parties under the Covenant of the League of Nations.

Article 8.

The present Treaty shall be communicated for registration to the League of Nations in confor-
mity with Article 18 of the Covenant.

Article 9.

The present Treaty shall be ratified and the instruments of ratification shall be exchanged at
Paris as soon as possible.

It shall come into force on the exchange of ratifications and shall remain in force for ten years,
on the expiry of which period it may be renewed, if due notice to this effect has been given at the

end of the ninth year.

In faith whereof the respective Plenipotentiaries, duly authorised, have signed the present
Treaty and have affixed their seals thereto.

Done at Paris in duplicate, June io, 1926.
(Signed) Aristide BRIAND.

(Signed) Const. DIAMANDY.

PROTOCOL.

On signing the Treaty concluded this day with the Government of the French Republic, the
Plenipotentiary of His Majesty the King of Roumania declares on behalf of his Government that
Roumania, whose sole desire it is to work for the development of her internal resources in a spirit
of peace and respect for treaties and subject to the maintenance of the status quo, confirms the decla-
rations made at the Genoa Conference on May 17, 1922, at the fifth meeting of the First Commission
by M. I. Bratiano, the President of theRoumanian Delegation, concerning a permanent undertaking
of non-aggression as towards Russia, based upon the status quo. Roumania is prepared to extend
this undertaking to all her neighbours.

Roumania interpreted the said undertaking as prohibiting her from making an attack on Russia
with her regular forces and similarly from allowing irregular troops to be trained on her territory for
purposes of an attack on Russia.

The French Plenipotentiary, on behalf of his Government, hereby takes note of the above
declaration.

Done at Paris in duplicate, June io, 1926.
(Signed) A. BRIAND.

(Signed) Const. DIAMANDY.
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No 1374. - CONVENTION I ENTRE LA FRANCE ET LA ROUMANIE,
POUR LE REGLEMENT PACIFIQUE DES DIFFERENDS. SIGNRE
A PARIS, LE io JUIN 1926.

Texte officiel /rangais communiqui par le ministre des A//aires ltrang~res de la Ripublique tranfaise
et par le ddligu6 permanent de la Roumanie 4 la Sociltj des Nations. L'enregistrement de cette
convention a eu lieu le 22 novembre 1926.

Les soussign~s deiment autoriss,
Chargs par leurs gouvernements respectifs de fixer les modalits suivant lesquelles il sera,

ainsi qu'il est pr~vu dans l'article 2 du Trait6 2 conclu en date de ce jour, entre la FRANCE et la
ROUMANIE, proc~d6 au r~glement pacifique de toutes les questions qui ne pourraient 6tre r~gles

I l'amiable entre les deux pays,
Ont convenu des dispositions suivantes:

PARTIE I

Article premier.

Toutes contestations entre les Hautes Parties contractantes, de quelque nature qu'elles soient;
au sujet desquelles les Parties se contesteraient rdciproquement un droit et qui n'auraient pu 6tre
r6gl~es h l'amiable par les proc6ds diplomatiques ordinaires seront soumises pour jugement, soit

un tribunal arbitral, soit h la Cour permanente de Justice internationale 3 ; ainsi qu'il est prvu
ci-apr~s. 11 est entendu que les contestations ci-dessus vis6es comprennent celles que mentionnent
'article 13 du Pacte de la Socidt6 des Nations.

Cette disposition ne s'applique pas aux contestations ayant leur origine dans des faits ant~rieurs
h la prdsente convention et qui appartiennent au passe.

Les contestations pour la solution desquelles une procedure sp~ciale est prdvue par d'autres
conventions en vigueur entre les Hautes Parties contractantes, seront r~gl6es conform6ment aux
dispositions de ces conventions.

Le Gouvernement frangais et le Gouvernement roumain s'engagent respectivement h ne soulever
l'un vis-h-vis de l'autre .aucune question tendant h une modification de leur int~grit6 territoriale
ou de leurs fronti~res, telles qu'elles sont actuellement fix6es par les trait6s dont il sont 1'un et
'autre signataires.

' L'dchange des ratifications a eu lieu h Paris, le 8 novembre 1926.
Page 225 de ce volume.

VI, page 379 ; vol. XI, page 404 ; vol. XV, page 304 ; vol. XXIV, page 152 ; vol. XXVII,
page 416; vol. XXXIX, page 165; vol. XLV, page 96; vol. L, page 159, et vol. LIV, page 387, de ce
recueil.
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1 TRADUCTION. - TRANSLATION.

No. 1374. - CONVENTION 2 BETWEEN FRANCE AND ROUMANIA FOR
THE PACIFIC SETTLEMENT OF DISPUTES. SIGNED AT PARIS,
JUNE IO, 1926.

French official text communicated by the Minister for Foreign Alairs of the French Republic and
by the Permanent Delegate of Roumania accredited to the League of Nations. The registration
of this Convention took place November 22, 1926.

The undersigned, duly authorised,
Charged by their respective Governments to determine the methods by which, as provided

in Article 2 of the Treaty 3 concluded this day between FRANCE and ROUMANIA, a peaceful solution
shall be attained of all questions which cannot be settled amicably between the two countries,

Have agreed as follows:

PART I.

Article i.

All disputes of every kind between France and Roumania with regard to which the Parties
are in conflict as to their respective rights, and which it may not be possible to settle amicably by
the normal methods of diplomacy, shall be submitted for decision either to an arbitral tribunal
or to the Permanent Court of International Justice 4 as laid down hereafter. It is agreed that the
disputes referred to above include those mentioned in Article 13 of the Covenant of the League of
Nations.

This provision does not apply to disputes arising out of events prior to the present Treaty
and belonging to the past.

Disputes, for the settlement of which a special procedure is laid down in other conventions
in force between the High Contracting Parties shall be settled in conformity with the provisions
of those Conventions.

The French Government and the Roumanian Government undertake to refrain from putting
forwad any suggestion which would affect their territorial integrity or modify their frontiers as
now fixed by the Treaties to which they are both signatories.

1 Traduit par le Secr6tariat de la Soci~t6 des ' Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Paris, November 8, 1926.
3 Page 225 of this Volume.
4 Vol. VI, page 379; Vol. XI, page 404; Vol. XV, page 304; Vol. XXIV, page 152; Vol. XXVII.

page 416; Vol. XXXIX, page 165; Vol. XLV, page 96; Vol. L, page 159; and Vol. LIVpage 387, of this
Series.
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Article 2.

Avant toute procddure arbitrale et avant toute proc~dure devant la Cour permanente de Justice
internationale, la contestation pourra Atre, d'un commun accord entre les Parties, soumise h fin de
conciliation h une commission internationale permanente, dite Commission permanente de concilia-
tion, constitude conform6ment h la pr~sente convention.

Article 3.

S'il s'agit d'une contestation dont l'objet, d'apr~s ]a ldgislation intdrieure de l'une des Parties,
relive de la compdtence des tribunaux nationaux de celle-ci, le diffdrend ne sera soumis h la procedure
pr6vue par la pr~sente convention qu'apr~s jugement pass6 en force de chose jugde et rendu, dans
des ddlais raisonnables, par l'autorit6 judiciaire nationale compdtente.

Article 4.

La Commission permanente -de conciliation prdvue h l'article 2 sera composde de cinq membres,
qui seront d6sign6s comme il suit, savoir : les Hautes Parties contractantes nommeront chacune
un commissaire choisi parmi leurs nationaux respectifs et ddsigneront, d'un commun accord, les
trois autres commissaires parmi les ressortissants de tierces Puissances ; ces trois commissaires
devront 6tre de nationa]it6 diffdrente et, parmi eux, les Hautes Parties contractantes d6signeront
le pr6sident de la commission.

Les commissaires sont nommds pour trois ans ; leur mandat est renouvelable. I1 resteront en
fonctions jusqu'h leur remplacement et, dans tous les cas, jusqu'h l'ach~vement de leurs travaux en
cours au moment de l'expiration de leur mandat.

II sera pourvu, dans le plus bref d6lai, aux vacances qui viendraient h se produire, par suite
de d6cs, de ddmission ou de quelque autre empchement, en suivant le mode fix6 pour les nomi-
nations.

Article 5.

La Commission permanente de conciliation sera constitude dans les trois mois qui suivront
l'entrde en vigueur de la prdsente convention.. Si la nomination des commissaires h dsigner en commun n'intervenait pas dans le ddlai ou,

en cas de remplacement, dans les trois mois h compter de la vacance du si~ge, le pr6sident de la
Conf6dration suisse sera, h ddfaut d'autre entente, pri6 de procdder aux ddsignations ndcessaires.

Article 6.

La Commission permanente de conciliation sera saisie par voie de requite adressde au prdsident
par les deux Parties agissant d'un commun accord ou, h ddfaut, par l'une ou I'autre des Parties.

La requite, apr~s avoir expos6 sommairement l'objet du litige, contiendra l'invitation h la com-
mission de procdder h toutes mesures propres h conduire h une conciliation.

Si la requete 6mane d'une seule des Parties, elle sera notifide par celle-ci, sans ddlai, h la
partie adverse.
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Article 2.

Before any resort is made to arbitral procedure or to procedure before the Permanent Court
of International Justice, the dispute may, by agreement between the Parties, be submitted, with
a view to amicable settlement, to a permanent international commission, styled the Permanent
Conciliation Commission, constituted in accordance with the present Treaty.

Article 3.

In the case of a dispute the occasion of which, according to the municipal law of one of the
Parties, falls within the competence of the national courts of such Party, the matter in dispute
shall not be submitted to the procedure laid down in the present Treaty until a judgment with
final effect has been pronounced, within a reasonable time, by fhe competent national judicial
authority.

Article 4.

The Permanent Conciliation -Commission mentioned in Article 2 shall be composed of five
members, who shall be appointed as follows, that is to say : the High Contracting Parties shall
each nominate a commissioner chosen from among their respective nationals, and shall appoint,
by common agreement, the three other commisioners from among the nationals of third Powers;
those three commisioners must be of different nationalities, and the High Contracting Parties
shall appoint the president of the Commission from among them.

The commissioners are appointed for three years, and their mandate is renewable. Their
appointment shall continue until their replacement, and in any case until the termination of the
work in hand at the moment of the expiry of their mandate.

Vacancies which may occur as a result of death, resignation or any other cause shall be filled
within the shortest possible time in the manner fixed for the nominations.

Article 5.

The Permanent Conciliation Commission shall be constituted within three months from the
entry into force of the present Convention.

If the nomination of the commissioners to be appointed by common agreement should not
have taken place within the said period, or, in the case of the filling of vacancy, within three months
from the time when the seat falls vacant, the President of the Swiss Confederation shall, in the
absence of other agreement, be requested to make the necessary appointments.]

Article 6.

The Permanent Conciliation Commission shall be informed by means of a request addressed
to the president by the two Parties acting in agreement, or, in the absence of such agreement, by
one or other of the Parties.

The request, after having given a summary account of the subject of the dispute, shall contain
the invitation to the Commission to take all necessary measures with a view to arriving at an ami-
cable settlement.

If the request emanates from only one of the Parties, notification thereof shall be made without
delay to the other Party.
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Article 7.

Dans un d~lai de quinze j ours h partir de la date oih l'une des Hautes Parties contractantes aurait
port6 une contestation devant la Commission permanente de conciliation, chacune des Parties
pourra, pour l'examen de cette contestation, remplacer son commissaire par une personne possddant
une comp6tence sp6ciale dans la matire.

La Partie qui userait de ce droit en fera imm~diatement la notification h l'autre Partie ; celle-ci
aura, dans ce cas, la facult6 d'agir de m8me dans un ddlai de quinze j ours h partir' de la date oil la
notification lui sera parvenue.

Article 8.

La Commission permanente de conciliation aura pour ttche d'6lucider les questions en litige,
de recueillir h cette fin toutes les informations utiles par voie d'en'qute ou autrement et de s'efforcer
de concilier les Parties. Elle pourra, apr~s examen de l'affaire, exposer aux Parties les termes de
l'arrangement qui lui paraftrait convenable et leur impartir un d~lai pour se prononcer.

A la fin de ses travaux, la commission dressera un proc~s-verbal constatant, suivant le cas,
soit que les Parties se sont arrang6es, et, s'il y a lieu, les conditions de l'arrangement, soit que les
Parties n'ont pu 6tre concilides.

Les travaux de la commission devront, h moins que les Parties en conviennent diffdremment,
6tre terminus dans le d~lai de six mois h compter du jour oii ]a commission aura 6t6 saisie du litige.

Article 9.

A moins de stipulation sp~ciale, ]a Commission permanente de conciliation r~glera elle-m~me
sa procedure qui, dans tous les cas, devra 6tre contradictoire. En matire d'enqufte; la commission
si elle n'en d6cide autrement h l'unanimit6, se conformera aux dispositions du titre III (Commission
internationale d'enqu~te) de la Convention 1 de La Haye, du 18 octobre 1907, pour le r~glement
pacifique des conflits internationaux.

Article io.

La Commission permanente de conciliation se rdunira sauf accord contraire entre les Parties,
au lieu d~sign6 par son president.

Article i i.

Les travaux de la Commission permanente de conciliation ne sont publics qu'en vertu d'une
ddcision prise par la commission avec l'assentiment des Parties.

Article 12.

Les Parties seront reprdsent~es aupr~s de la Commission permanente de conciliation par des
agents ayant mission de servir d'intermddiaires entre elles et la commission ; elles pourront, en
outre, se faire assister par des conseils et experts nomm6s par elles h cet effet et demander
l'audition de toutes personnes dont le t6moignage leur parait utile.

La commission aura, de son c6t6, la facult6 de demander des explications orales aux agents,
conseils et experts des deux Parties, ainsi qu'h toutes personnes qu'elle jugerait utile de faire compa-
raitre avec l'assentiment de leur gouvernement.

1 DE MARTENS, Nouveau Recuei ggngral de Traitis, troisi~me sdrie, tome III, page 360.
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Article 7.

Within fifteen days from the date when one of the High Contracting Parties shall have brought
a dispute before the Permanent Conciliation Commission, either Party may, for the examination
of the particular dispute, replace its commissioner by a person possessing special competence in
the matter.

The Party making use of this right shall immediately inform the other Party ; the latter
shall in that case be entitled to take action within fifteen days from the date when the notification
reaches it.

Article 8.

The task of the Permanent Conciliation Commission shall be to elucidate questions in dispute,
to collect with that object all necessary information by means of enquiry or otherwise, and to endea-
vour to bring the Parties to an agreement. It may, after the case has been examined, inform the
Parties of the terms of settlement which seem suitable to it, and lay down a period within which
they are to make their decision.

At the close of its labours, the Commission shall draw up a report stating, as the case may be,
either that the Parties have come to an agreement and, if need arises, the terms of the agreement,
or that it has been impossible to effect a settlement.

The labours of the Commission must, unless the Parties otherwise agree, be terminated within
six months from the day on which the Commission shall have been notified of the dispute.

Article 9.

Failing any special provision to the contrary, the Permanent Conciliation Commission shall
lay down its own procedure, which in any case must provide for both Parties being heard. In
regard to enquiries, the Commission, unless it decides unanimously to the contrary, shall act in
accordance with the provisions of Chapter III (International Commissions of Enquiry) of The Hague
Convention I of the October 18, 1907, for the Pacific Settlement of International Disputes.

Article io.

The Permanent Conciliation Commission shall meet, in the absence of agreement by the Parties
to the contrary, at a place selected by its president.

Article ii.

The labours of the Permanent Conciliation Commission are not public, except when a decision
to that effect has been taken by the Commission with the consent of the Parties.

Article 12.

The Parties shall be represented before the Permanent Conciliation Commission by agents,
whose duty it shall be to act as intermediary between them and the Commission ; they may, more-
over, be assisted by counsel and experts appointed by them for that purpose, and request that all
persons whose evidence appears to them useful should be heard.

The Commission on its side shall be entitled to request oral explanations from the agents, counsel
and experts of the two Parties, as well as from all persons it may think useful to summon with the
consent of their Government.

1 British and Foreign State Papers, Vol. ioo, page 298.
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Article 13.

Sauf disposition contraire de la pr~sente convention, les d6cisions de la Commission permanente
de conciliation seront prises h la majorit6 des voix.

Article 14.

Les Hautes Parties contractantes s'engagent h faciliter les travaux de la Commission perma-
nente de conciliation et, en particulier, h lui fournir dans la plus large mesure possible tous docu-
ments et informations utiles, ainsi qu'h user des moyens dont elles disposent pour leur permettre
de proc6der sur leur territoire, et selon leur lgislation, . la citation et & 'audition de t~moins ou
d'experts et h des transports sur les lieux.

Article 15.

Pendant la dur6e des travaux de la Commission permanente de conciliation, chacun des com-
missaires recevra une indemnit6 dont le montant sera arrt6, d'un commun accord, entre les Hautes
Parties contractantes qui en supporteront chacune un part 6gale. Les frais auxquels donnerait lieu
le fonctionnement de la commission, seront 6galement partag6s par moiti6.

Article 16.

A d~faut de conciliation devant la Commission permanente de conciliation, la contestat on
sera soumise d'un commun accord par voie de compromis soit h la Cour permenente de Justice inter-
nationale dans les conditions et suivant ]a proc~dure pr~vues par son statut, soit h un tribunal
arbitral dans les conditions et suivant la proc6dure pr6vus par la Convention de' La Haye, du 18
octobre 1907, pour le r glement pacifique des conflits internationaux.

A d~faut d'accord entre les Parties sur le compromis et apr~s un prdavis d'un mois, 1'une ou
l'autre d'entre elles aura la facult6 de porter directement, par voie de requite, la contestation devant
la Cour permanente de Justice internationale.

PARTIE II.

Article 17.

Toutes questions sur lesquelles les gouvernemehts des deux Hautes Parties contractantes
seraient divis~s sans pouvoir les r6soudre h l'amiable par les proc~d~s diplomatiques ordinaires,
dont la solution ne pourrait 6tre recherch~e par un jugement, ainsi qu'il est pr6vu par l'article
premier de la pr6sente convention, et pour lesquelles une proc~dure de r~glement ne serait pas dejh
pr~vue par un trait6 en vigueur entre les Parties, seront soumises h la Commission permanente de
conciliation qui sera charg~e de proposer aux Parties une solution acceptable, et, dans tous les cas,
de prdsenter un rapport.

La proc~dure pr6vue par les articles 6 h 15 de la pr6sente convention sera appliqu~e.

Article 18.

Si, dans le mois qui suivra la cl6ture des travaux de la Commission permanente de conciliation,
les deux Parties ne se sont pas entendues, la question sera, h la requete de l'une ou de l'autre Partie,
port6e devant le Conseil de la Soci~t6 des Nations.
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Article 13.

Unless otherwise provided in the present Convention, the decisions of the Permanent Concilia-
tion Commission shall be taken by a majority.

Article 14.

The High Contracting Parties undertake to facilitate the labours of the Permanent Conciliation
Commission, and particularly to supply it to the greatest possible extent with all relevant documents
and information, as well as to use the means at their disposal to allow it to proceed in their territory
and in accordance with their law to the summoning and hearing of witnesses or experts, and to
visit the localities in question.

Article 15.

During the labours of the Permanent Conciliation Commission each commissioner shall receive
salary, the amount of which shall be fixed by agreement between the High Contracting Parties,
each of which shall contribute an equal share. The expenses involved by the proceedings of the
Commission shall be equally shared.

Article 16.

In the event of no amicable agreement being reached before the Permanent Conciliation Com-
mission, the dispute shall be submitted by means of a special agreement either to the Permanent
Court of International Justice, under the conditions and according to the procedure laid down
by its Statute, or to an arbitral tribunal under the conditions and according to the procedure laid
down by The Hague Convention of the October 18, 1907, for the Pacific Settlement of International
Disputes.

If the Parties cannot agree on the terms of the special agreement after a month's notice, one
or other of them may bring the dispute before the Permanent Court of International Justice by
means of an application.

PART II.

Article 17.

All questions on which the Governments of the two Contracting Parties shall differ without
being able to reach an amicable solution by means of the normal methods of diplomacy, the sett le
ment of which cannot be attained by means of a judicial decision as provided in Article i of the
present Convention, and for the settlement of which no procedure has been laid down by any
other treaty in force between the Parties, shall be submitted to the Permanent Conciliation Com-
mission, whose duty it shall be to propose to the Parties an acceptable solution and in any case
to present a report.

The procedure laid down in Articles 6-15 of the present Treaty shall be applicable.

Article 18.

If the two Parties have not reached an agreement within a month from the termination of
the labours of the Permanent Conciliation Commission, the questioa shall, at the request of either
Party, be brought before the Council of the League of Nations.
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DISPOSITIONS GtNtfRALES.

Article 19.

Dans tous les cas, et notamment si la question an sujet de laquelle les Parties sont divis~es
r~sulte d'actes ddjh effectu~s ou sur le point de l'6tre, la Commission de conciliation ou, si cell..ci
ne s'en trouvait pas saisie, le tribunal arbitral ou la Cour permanente de Justice internationa',e,
statuant conformdment h l'article 41 de son statut, indiqueront dans le plus bref d6lai possible
quiles mesures provisoires doivent tre prises. I1 apparticndra au Conseil de la Socit6 des Nations,
s'il est saisi de la question, de pourvoir de m~me h des mesures provisoires appropries. Chacu:ne
des Hautes Parties contractantes s'engage h s'y conformer, h s'abstenir de toute mesure susceptible
d'avoir une repercussion prdjudiciable h l'ex6cution de la d~cision ou aux arrangements proposes
par la Commission de conciliation, et, en g~nral, ne proc~der h aucun acte, de quelque nature
qu'il soit, susceptible d'aggraver ou d'6tendre le diffdrend.

Article 2o.

Le prsente convention reste applicable entre les Hautes Parties contractantes, encore que
d'autres Puissances aient 6galement un int6rft dans le diff~rend.

Article 21.

La prsente convention sera ratifi6e. Les ratifications en seront d6posdes Paris en m~me
temps que les ratifications du trait6 conclu en date de ce jour entre la France et la Roumanie.

Elle entrera et demeurera en vigueur dans les memes conditions que ledit trait6.

Fait h Paris, en double exemplaire, le IO juin 1926.

(Signi) Aristide BRIAND.

(Signi) Const. DIAMANDY,
Copie certifide conforme.

p. Le ministre plbnipotentiaire,
Chel du Service du Protocole.:

Fernand-M-urice Carr.
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GENERAL PROVISIONS.

Article 19.

In any case, and particularly if the question on which the Parties differ arises out of acts already
committed or on the point of commission, the Conciliation Commission or, if the latter has not been
notified thereof, the arbitral tribunal or the Permanent Court of International Justice, acting in
accordance with Article 41 of its Statute, shall lay down within the shortest possible time the provi-
sional measures to be adopted. It shall similarly be the duty of the Council of the League of Nations,
if the question is brought before it, to ensure that suitable provisional measures are taken. The
High Contracting Parties undertake respectively to accept such measures, to abstain from all mea-
sures likely to have a repercussion prejudicial to the execution of the decision or to the arrangements
proposed by the Conciliation Commission, and, in general, to abstain from any sort of action
whatsoever which may aggravate or extend the dispute.

Article 20.

The present Convention continues applicable as between the High Contracting Parties, even
when other Powers are also interested in the dispute.

Article 21.

The present Convention shall be ratified. Ratifications shall be deposited at Paris at the same
time as the ratifications of the Treaty concluded this day between France and Roumania.

It shall enter into and remain in force under the same conditions as the said Treaty.

Done at Paris, in duplicate, June IO, 1926.

(Signed) Aristide BRIAND.

(Signed) Const. DIAMANDY.
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No 1375. - PROTOCOLE1 RELATIF A L'IRTABLISSEMENT DES R]FU-
GIES EN BULGARIE. SIGN]E A GENEVE, LE 9 SEPTEMBRE 1926.

Textes officiels en francais et en anglais. Ce protocole a itj enregistri par le Secritariat, con!ormiment
4 son article X, paragraphe 3, le 23 novembre 1926, jour de son entree en vigueur.

Considdrant que le Gouvernement bulgare a pri6 le Conseil de la Soci&6 des Nations d'ap-
prouver l'6mission par ce gouvernement, sous les auspices de la Socit6 des Nations, d'un emprunt
dont le produit serait destind, sous le contr6le d'un commissaire responsable vis-h-vis du Conseil,
h faciliter l'tablissement rural de certains r6fugi6s se trouvant h l'heure actuelle en Bulgarie 2,
et h en faire ainsi des citoyens actifs et utiles de l'Etat bulgare ;

Consid~rant que le conseil a approuv6, h cette fin, les dispositions du present protocole,
Le soussign6, dfOment autorisd k cet effet, d6clare accepter, au nom de la Bulgarie, les dispo-

sitions suivantes

Article premier.

NOMINATION D'UN COMMISSAIRE.

i. La Bulgarie accepte la nomination, par le Conseil de la Socit6 des Nations, d'un com-
missaire de l'ceuvre d'6tablissement des r~fugi~s, qui exercera les fonctions d6finies par le pr6sent
protocole. II sera responsable devant le Conseil et r6vocable par le Conseil. Le Conseil pourra donner
au commissaire toutes les instructions n~cessaires concernant l'accomplissement de ses fonctions,
dans les limites du pr6sent protocole et du plan d'6tablissi ment fix6 dans les rapports du Comitd
financier de la Socit6 des Nations, en date des 9 juin, 23 juillet et 6 septembre 1926, approuv~s
par le Conseil.

2. Le commissaire pourra s'adjoindre le personnel technique n6cessaire. Ses d6penses et
ce]les de son service seront approuv~es par le Conseil et mises bL la charge de la Bulgarie. Le commis-
saire et, le cas 6ch~ant, son rempla~ant, jouiront des privil~ges et immunit~s diplomatiques.

3. Le commissaire soumettra au Conseil de la Soci~t6 des Nations, au moins une fois par
trimestre, des rapports sur les op6rations d'6tablissements.

4. Si le Gouvernement bulgare estime que le commissaire a outrepass6 ses pouvoirs, il pourra en
appeler au Conseil de la Soci6t6 des Nations.

5. Le commissaire pourra nommer un remplaqant qui exercera ses fonctions pendant toute
p~riode au cours de laquelle il ne serait pas en mesure de les remplir lui-m~me, sous reserve de l'ap-
probation du president du Conseil, s'il s'agit d'une dur~e de plus de trente jours.

Le d~p6t de la ratification de la Bulgarie a eu lieu le 23 novembre 1926.

2 Cette d6finition comprend 6galement les personnes qui, avant le 31 ddcembre 1924, ont fait une
d6claration h la Commission mixte institute en vertu de la Convention entre ]a Grace et la Bulgarie sur
I'dmigration r6ciproque, signde h Neuilly-sur-Seine le 27 novembre 19To. en vue d'6tre transfdr~e en
Bulgarie, aux termes de cette convention, m~me si elles n'ont pas quitt6 la Grace b la date de la signa-
ture du present protocole.
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No. 1375. - PROTOCOL' CONCERNING THE SETTLEMENT OF
REFUGEES IN BULGARIA. SIGNED AT GENEVA, SEPTEMBER 9,
1926.

Official texts in English and French. This Protocol was registered with the Secretariat, in accordance
with its Article X, paragraph 3, on November 23, 1926, the date of its entry into force.

Whereas the Bulgarian Government has requested the Council of the League of Nations to
approve the issue by that Government under the auspices of the League of Nations of a loan, the
yield of which shall be applied, under the control of a Commissioner responsible to the Council,
for the purpose of promoting the settlement on the land of certain refugees at present in Bulgaria 2

and of thereby transforming them into productive citizens of the Bulgarian State ;
And whereas the Council has approved for this purpose the provisions of the present Protocol;
The undersigned, duly authorised for the purpose, accepts on behalf of Bulgaria the following

provisions:

Article I.

APPOINTMENT OF A COMMISSIONER.

i. Bulgaria accepts the appointment by the Council of the League of Nations of a Commis-
sioner for the settlement of refugees, who shall carry out the functions ascribed to him in the present
Protocol. He shall be responsible to the Council and removable by it. The Council may give any
necessary instructions to the Commissioner as to the performance of his functions within the terms
of this Protocol and the scheme of settlement as laid down in the reports of the Financial Com-
mittee of the League of Nations dated June 9 th, July 23rd, and September 6th, 1926, approved by the
Council.

2. The Commissioner may provide himself with the necessary technical staff. His expenses
and those of his office shall be approved by the Council and defrayed by Bulgaria. The Commissioner
and his substitute (if any) shall enjoy diplomatic privileges and immunities.

3. The Commissioner shall submit to the Council of the League of Nations not less fre-
quently than once every three months reports upon the settlement operations.

4. If the Bulgarian Government considers that the Commissioner has abused his authority, it
may appeal to the Council of the League of Nations.

5, The Commissioner may appoint a substitute to replace him during any period for which
he is himself unable to act, subject to confirmation by the President of the Council for any period
exceeding thirty days.

'The deposit of ratification by Bulgaria took place November 23, 1926.
2 This is to be considered as including persons who before December 31st, 1924, had made decla-

rations to the Mixed Commission set up under the Convention between Greece and Bulgaria respecting
Reciprocal Emigration, signed at Neuilly-sur-Seine, November 27, 1919. in order to be transferred to
Bulgaria under that Convention, even if they have not left Greece at the date of the signature of this
Protocol.
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6. Le Conseil mettra fin aux fonctions du commissaire d~s qu'il jugera que ses services ne sont
plus n~cessaires, mais en aucun cas avant que le produit de 1'emprunt d'6tablissement ait 6t6
dpens6 pour les fins envisag6es, sans prejudice du contr6le des recettes assigndes en gage, prdvues
ci-apr~s.

Article II.

EMPRUNT D'tTABLISSEMENT.

i. En vue de l'ceuvre d'6tablissement envisag~e, le Gouvernement bulgare pourra 6mettre
un emprunt d'6tablissement dont le produit effectif sera 6quivalent h 2.250.000 livres sterling au
maximum.

Les frais d'6mission, de n~gociation et de livraison des titres de l'emprunt. seront ajout6s
au capital de l'emprunt, tel qu'il est fix6 ci-dessus.

Le montant mentionn6 ne comprend pas non plus toute partie de l'emprunt qu'il pourrait 6tre
ndcessaire d'ajouter pour couvrir la cr6ance (indiqude h l'article 139 du Trait6 de Neuilly, para-
graphe 2, alin~a 2), des porteurs de bons du Tr~sor bulgare 6mis en France en 1912 et 1913.

2. Le produit de cet emprunt ne pourra 6tre utilis6 que conform~ment aux dispositions du pr6-
sent protocole.

3. Le capital et les int~r~ts de l'emprunt envisag6 an paragraphe I ci-dessus, seront pay~s
par le Gouvernement bulgare, sans aucune d6duction h titre d'imp6ts, droits ou charges au b~n~fice
de l'Etat bulgare.

4. Les conditions de 1'emprunt, le cours d'6mission, le taux d'int&t, l'amortissement, les frais
d'6mission, de n~gociation et de livraison, seront soumis pour approbation, au nom du Comit6 finan-
cier de la Soci6t6 des Nations, & une personne nomme h cet effet par le comit6. Le montant de
l'annuit6 n~cessaire au service des int~r~ts et de l'amortissement de l'emprunt sera approuv6 de la
m~me mani~re.

5. Le Gouvernement bulgare pourra 6mettre des emprunts k court terme, h valoir sur 1'em-
prunt principal et remboursables sur le produit de cet emprunt.

6. Les sommes produites par l'emprunt d'tablissement ou les emprunts h court terme (para-
graphe 5 ci-dessus) seront vers6es, conform~ment aux instructions du commissaire, h un ou plusieurs
comptes spdciaux, dont il pourra seul exercer la gestion. Les int~r~ts sur les soldes cr~diteurs seront
vers~s h ce, ou ces comptes.

7. Si, parmi les conditions d'6mission de l'emprunt, figure une clause aux termes de laquelle
la maison charg6e de l'6mission devait retenir n'importe quelle partie du produit de l'emprunt en
vue d'en assurer le service, un montant correspondant devra 8tre pr~lev6 immddiatement sur d'autres
ressources par le Gouvernement bulgare et vers6 par lui au (( Compte d'6tablissement des r6fugi6s ,

gdr6 par le commissaire.

Article III.

GARANTIES ET HYPOTHtQUE DE PREMIER RANG.

i. Le Gouvernement bulgare affectera h la garantie de l'emprunt d'6tablissement envisag6
Sl'article II les recettes suivantes :

i o Les droits d'accise sur le sel
20 Les droits d'accise sur l'alcool;
30 Les recettes nettes du monopole des allumettes
40 Toutes sommes reques apr~s l'expiration d'une p6riode de deux ans . partir de ]a

nomination du commissaire, pour loyers ou int&r ts dus par les personnes ayant b~n~fici6

No I375



1926 League of Nations - Treaty Series. 249

6. The Council shall terminate the functions of the Commissioner as soon as it decides that
the services of the Commissioner are no longer required, but in no case before the proceeds of the
Settlement Loan have been expended for the purpose contemplated, without prejudice to the control
over the assigned revenues hereinafter provided.

Article II.

SETTLEMENT LOAN.

i. For the purpose of the intended settlement of refugees, the Bulgarian Government may
issue a settlement loan yielding an effective sum equivalent to not more than two and one-quarter
millions sterling.

The cxpenses of issue, negotiation and delivery shall be added to the capital of the loan as
fixed above.

The amount mentioned is also exclusive of any part of the loan which it may be necessary to
include in order to satisfy the claim (referred to in sub-paragraph 2 of the second paragraph of Article
139 of the Treaty of Neuilly) of the holders of the Bulgarian Treasury Bills issued in France in 1912
and 1913.

2. The yield of this loan may not be employed except in conformity with the. provisions
of the present Protocol.

3. The capital and interest of the loan contemplated under paragraph I above shall be paid
by the Bulgarian Government free of all deduction in respect of taxes, dues or charges for the
benefit of the Bulgarian State.

4. The conditions of the loan, the issue price, the rate of interest, the amortisation, the ex-
penses of issue, of negotiation and of delivery, shall be submitted for approval on behalf of the Finan-
cial Committee of the League of Nations to a person appointed by the Committee for this purpose ;
the amount of the annuity necessary for the service of interest and amortisation of the loan shall
likewise be so approved.

5. The Bulgarian Government may raise temporary loans in advance of and repayable out
of the settlement loan.

6. The yield of the settlement loan or any temporary loans (paragraph 5 above) shall be paid
as directed by the Commissioner into a special account or accounts which he alone may control.
Interest on any outstanding balances shall be added to such account (or accounts).

. 7. If the terms on which the loan is issued include a stipulation that the issuing house shall
retain any part of the proceeds of the loan for the purpose of the service of the loan, a corresponding
amount shall be paid forthwith from other sources by the Bulgarian Government into the settlement
acount under the control of the Commissioner.

Article III.

SECURITIES AND FIRST CHARGE.

I. The Bulgarian Government will furnish as securities for the settlement loan contemplated
under Article II the following revenues :

(I) The excise duty on salt
(2) The excise duty on alcohol;
(3) The net receipts of the match monopoly;
(4) All sums received after the expiry of two years from the appointment of the Com-

missioner in respect of rent or interest due from persons assisted out of the yields of the

No. 1375
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de l'assistance fournie au moyen de l'emprunt d'6tablissement. Les sommes vers~es par
ces personnes 4 titre de paiement pour achats de terres, de bAtiments ou de materiel, ou
en remboursement d'avances en esp~ces ou en nature, seront utilis~es h l'amortissement
de l'emprunt ;

50 Toute autre recette ou recettes (h l'exclusion des douanes) qui pourront, de temps
h autre, 6tre assignees conform~ment au paragraphe 5 ci-dessous.

2. Les sommes n6cessaires au service de l'emprunt d'6tablissement constitueront et demeu-
reront un privilge de premier rang sur les revenus mentionnds au paragraphe i ci-dessus, et le Gou-
vernement bulgare reconnaft que ces recettes seront, en cons6quence, grev6es dudit .privilege.

3. Les recettes mentionn~es au paragraphe precedent ne pourront 6tre affect~es h la garantie
d'aucun nouvel emprunt sans le consentement des commissaire fiduciaires de l'emprunt d'dtablis-
sement.

4. Le Gouvernement bulgare ne prendra aucune mesure qui, de l'avis des commissaires fidu-
ciaires, serait de nature a diminuer la valeur globale des recettes mentionn~es au paragraphe i, au
point de menacer la garantie dont jouissent les porteurs.

Toutes les decisions prises par les commissaires fiduciaires en vertu du present paragraphe
devront 6tre confirm~es par le Conseil si, dans les quatorze jours de la notification d'une d6cision
de ce genre par les commissaires fiduciaires au Gouvernement bulgare, ce dernier a interjet6 appel
contre cette d~cision aupr~s du Conseil.

5. Si, h un moment quelconque, le rendement total des recettes mentionn~es au paragraphe i
tombe au-dessous de 15o % de la somme annuelle n~cessaire au service de l'emprunt, les com-
missaires fiduciaires pourront demander au conseil de requ6rir la Commission intcrallie cr66e par
l'article 13o du Trait6 de Neuilly de lib~rer de la charge pr6vue h l'article 132 du Trait6 de Neuilly,
conform6ment h la decision prise par la Commission intcralli~e le 22 juillet 1926, telles autres recettes
additionnelles (h l'exception des douanes) suffisantes pour le r6tablissement immddiat du pourcen-
tage ci-dessus indiqud, les recettes additionnelles ainsi lib6r~es devant 6tre imm~diatement affect6es
au service de l'emprunt.

Article IV.

COMMISSAIRES FIDUCIAIRES.

i. Le Conseil de la Soci~t6 des Nations d~signera des commissaires fiduciaires charges de repr-
senter les int~r~ts des porteurs de titres de l'emprunt ; le Gouvemement bulgare accepte que ces
commissaires fiduciaires remplissent les fonctions et prennent les mesures qui leur sont assignes
dans le present protocole, jusqu'h ce que 1'emprunt et toute partie dudit emprunt aient 6t6 com-
pltement rembours6s et qu'il ne subsiste aucune r~clamation y relative.

2. Les recettes mentionn~es h larticle III, paragraphe i, seront versdes h un compte spdcial au
fur et h mesure de leur perception, en vue d'assurer le service de l'emprunt. Le commissaire et -h
l'expiration de son mandat - les commissaires fiduciaires pourront seuls exercer la gestion de ce
compte.

Tous soldes de ce compte qui ne pourraient 6tre retenus en vertu des dispositions suivantes
ou des termes du contrat d'6mission de 1'emprunt, seront mis h la disposition du Gouvernement
bulgare, sous reserve, toutefois, des pouvoirs conf6r6s aux commissaires fiduciaires en cas de d6faut,
conform6ment au paragraphe 3 c) ci-dessous.:

3. Parmi les conditions d'6mission de l'emprunt devront figurer;
a) Des dispositions relatives aux sommes qui, aux intervalles stipuls par ces con-

ditions, seront pr6lev6es sur le compte special pr~vu au paragraphe pr6c6dent, pour tre
versdes par le commissaire aux commissaires fiduciaires, ainsi qu'aux sommes qui,
pendant les p~riodes au cours desquelles les commissaires fiduciaires exerceront la ges-
tion du compte, seront mises h part par les commissaires fiduciaires aux m~mes et retenues
pour le service de l'emprunt, y compris l'int~rt, l'amortissement et toutes charges,
commissions ou autres paiements incombant au Gouvernement bulgare h 1'occasion dudit
emprunt. NO 15
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settlement loan. Sums received from such persons as payment for the purchase of land,
building or material, or as repayment of advances in cash or in kind shall be appli-
cable to amortisation of the loan ;

(5) Such other revenue or revenues (if any) (excluding the Customs) as may from time
to time be assigned in accordance with paragraph 5 below.

2. The amounts required for the service of the settlement loan shall be and shall remain,
a first charge upon the revenues mentioned in paragraph i above, and the Bulgarian Government
acknowledges that such revenues shall stand charged accordingly.

3. The revenues mentioned in the preceding paragraph shall not be used as a security for any
new loan without the consent of the Trustees of the settlement loan.

4. The Bulgarian Government will not take any measures which, in the opinion of the Trustees,
would be such as to diminish the aggi egate value of the revenues mentioned in paragraph i to such
an extent as to threaten the security of the bondholders.

All decisions taken by the Trustees in virtue of this paragraph shall require confirmation by the
Council if within 14 days of the notification of any such decision by the Trustees to the Bulgarian Go-
vernment the latter shall have lodged an appeal against it with the Council.

5. If at any time the total yield of the revenue referred to in paragraph i should fall below 150
per cent. of the annual sum required to meet the service of the loan, the Trustees may request
the Council to call upon the Inter-Allied Commission established under Article 130 of the Treaty of
Neuilly to release from the charge laid down in Article 132 of the Treaty of Neuilly in accordance with
the decision taken by the Inter-Allied Commission on July 22nd, 1926, such additional revenues
(other than the Customs) as may be sufficient to assure the immediate restoration of the yield to the
above percentage, and such additional revenues, so released, shall be forthwith assigned to the ser-
vice of the settlement loan.

Article IV.

TRUSTEES.

I. The Council of the League of Nations will appoint Trustees to represent the interests
of the bondholders of the settlement loan, and the Bulgarian Government accepts that the Trustees'
shall fulfil the functions and perform the acts assigned to them in this Protocol until the loan, and
every part thereof, and every claim in respect thereof, shall have been completely discharged.

2. The revenues mentioned in Article III, paragraph I, will be'paid into a special account,
as and when collected for the purpose of assuring the service of the settlement loan. The Commis-
sioner and, after the termination of his functions, the Trustees, may alone control this account.

Any balance of the account not retainable in accordance with the following provisions or
with the terms of issue of the loan shall be reimbursed to theBulgarian Government, subject, however,

'to the powers conferred on the Trustees in the event of a default under paragraph 3 (c) below.

3. The terms on which the loan is issued shall include, among other provisions :
(a) Provisions as to amounts which, at the intervals fixed by such terms, shall

be paid out of the special account provided for in the preceding paragraph by the Commis-
sioner to the Trustees., and during such times as the Trustees may be in control of the
account, set aside by the Trustees themselves and retained for the service of the loan,
including interest, amortisation and all charges, commissions or other payments to be
met by the Bulgarian Government in connection therewith.

No. 1375
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b) Des dispositions en vue de la constitution et du maintien, par le Gouvernement
bulgare, entre les mains des commissaires fiduciaires, d'un fonds de r6serve utilisable,
au gr6 de ces derniers, pour parer a tout ddfaut ou h tout manquement de la part du Gou-
vernement bulgare dans le versement des sommmes n~cessaires au service de l'emprunt.

c) La facult6, pour le commissaire, h la requfte des commissaires fiduciaires, ou la
facult6 pour les commissaires fiduciaires aux-m~mes, s'ils exercent directement la gestion
du compte pr6vu h l'article IV, paragraphe 2, de retenir, percevoir ou prdlever de toute
autre fagon sur les recettes affectdes en gage (y compris toutes autres recettes qui pour-
raient 6tre assign6es en gage conform6ment aux dispositions de l'article III), les sommes
suffisantes pour parer h tout ddfaut partiel ou total d'ex6cution, par le Gouvernement
bulgare, de l'une quelconque des obligations que lui imposent les conditions de l'emprunt.

Article V.

UTILISATION DE L'EMPRUNT.

Les sommes produites par l'emprunt d'6tablissement ne devront servir qu'aux fins suivantes, et
le commissaire n'autorisera de paiements que pour lesdites fins:

i o Livraison aux rdfugids d'outils agricoles et autres objets n6cessaires h leur 6ta-
blissement rural.

20 Logement des r~fugids dont l'tablissement rural est pr6vu.
30 Drainage et, d'une fagon g6ndrale, am~nagement des terres destinies h recevoir

les rdfugis.
40 Amdlioration des communications ndcessaires en vue de l'tablissement envisag6

des rdfugi~s.
50 Dans des cas exceptionnels, prkts en esp~ces aux rdfugi6s en vue de faciliter leur

6tablissement sur les terres fournies par le Gouvernement bulgare, conform6ment h l'article
cle VIII ci-apr~s.

60 Toutes autres affectations ayant trait h l'6tablissement rural des r~fugids, qui
pourront 6tre approuvs par le commissaire.

Tous les secours accord6s aux rdfugids sur le produit de l'emprunt seront consentis h des con-
ditions impliquant le remboursement ultdrieur, et aucune fraction de l'emprunt ne devra tre
utilisde h des oeuvres charitables on I l'acquisition de terres. Cependant, lorsqu'il sera cr~6 des instal-
lations d'ensemble, par exemple, des villages, on pourra effectuer, dans des conditions fixdes par
le commissaire, les d~penses d'ordre g~ndral on social, qui pourront assurer le d6veloppement de ces
colonies et l'am6lioration de l'6tat sanitaire de la population.

Article VI.

CENTRALISATION DE L'ORGANISATION.

Le Gouvernement bulgare s'engage h centraliser, sous une seule direction, tous ses services et
organisations de r6fugids existant h l'heure actuelle, de manire h cr6er, dans des conditions jugdes
satisfaisantes par le commissaire, l'organisation n6cessaire pour l'utilisation approprie de l'emprunt
d'6tablissement.
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(b) Provisions for the constitution and for the maintenance by the Bulgarian
Government in the hands of the Trustees of the reserve fund applicable at their discretion
to make good any default or deficiency on the part of the Bulgarian Government in
providing the sums required for the service of the loan.

(c) Power for the Commissioner at the request of the Trustees, or for the Trustees
themselves if they shall be in direct control of the account mentioned in Article IV,
paragraph 2, to retain, collect or otherwise provide out of the said revenues (including
such other revenues as may be brought into charge under the provisions of Article III)
sufficient sums to remedy and make good any default of the Bulgarian Government in
whole or in part in carrying out any of its obligations contained in the conditions of the
loan.

Article V.

EMPLOYMENT OF SETTLEMENT LOAN.

The yield of the settlement loan shall be applicable to and the Commissioner shall permit
payments to be made therefrom for the following purposes only :

(I) Supplies in kind to refugees of agricultural implements and other requirements
for their settlement on the land ;

(2) Housing of refugees to be settled on the land;
(3) Drainage and in general, reclamation of land to be used for the settlement of

refugees ;
(4) Such improvements in communications as are required for the contemplated

settlement of refugees ;
(5) In exceptional cases, loans in cash to refugees for the purpose of their settlement

on the land provided by the Bulgarian Government in accordance with Article VIII below;

(6) Such other purposes connected with the settlement of refugees on the land as
the Commissioner may approve.

All assistance given to refugees out of the loan shall be on terms of repayment and no part
of the loan may be used for any charitable purposes or for the acquisition of land. Nevertheless,
when settlements on a large scale are estalished, e. g., when villages are created, such disbursements
of a general or social nature may be made on such terms as the Commissioner may approve as may
serve to promote the development of these settlements and improve the health conditions of the
population.

Article VI.

CENTRALISATION OF ORGANISATION.

The Bulgarian Government undertakes to centralise all its existing services and organisations
at present dealing with refugees under one authority, in such manner as to establish to the satisfac-
tion of the Commissioner the organisation necessary for the proper utilisation of the settlement
loan.
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Article VII.

ETABLISSEMENT.

i. L'&ablissement des r6fugids pr6vu par le present protocole, ainsi que les d~penses effectu~es
h cette fin par pr6l~vement sur le produit de l'emprunt, seront effectu~es par l'organisation envisag~e
h l'article VI, d'accord avec le commissaire et sous son contr6le. Un plan d'ensemble d'6tablisse-
ment sera dress6 aussit6t que possible par cette organisation, soumis h l'approbation du Commis-
saire et publi6.

2. Tons les plans d'6tablissement et les projets d d6penses pr6lev6es sur le produit de l'emprunt
seront 6labors et mis h ex6cution par l'organisation envisagde h l'article VI, apr~s l'approbation du
commissaire.

Le commissaire ne librera les sommes inscrites au compte de l'emprunt que pour des fins approu-
ves par lui, et il pourra, en tout temps, refuser de lib6rer des sommes h. pr6lever sur l'emprunt
d'6tablissement, s'il n'est pas assur6 que les sommes d6jh lib~r6es ont 6t6 d6pens6es conform~ment
aux conditions de son autorisation.

3. Les comptes annuels des d~penses effectu~es sur le produit de l'emprunt d'6tablissement se-
ront &ablis et vdrifi6s de la faqon qu'indiquera le commissaire ; ils seront soumis, par son interm6-
diaire, au Conseil de la Soci~t6 des Nations et devront tre publi~s.

4. Le Gouvemement bulgare s'engage h fournir, h ses propres frais, au commissaire toutes
facilits pour accomplir sa t9che et h lui donner tous les renseignements dont il pourra avoir besoin
sur l'ceuvre d'6tablissement. A tout moment, le commissaire aura le droit de se livrer h une enqute
sur la faqon selon laquelle une partie quelconque de l'emprunt aura 6t6 d~pens6e ; en particulier, il
aura le droit de communiquer directement avec les services charges de l'ceuvre d'6tablissement. Il
aura 6galement le droit de se procurer tels avis d'experts dont il pourra avoir besoin, les frais d'ex-
pertise 6tant h la charge de la Bulgarie.

Article VIII.

TERRES AFFECTPtES A L'P-TABLISSEMENT DES RPFUGIP-S.

i. Le Gouvernement bulgare s'engage h fournir, en vue de F'tablissement des r6fugids, au
moins 132.000 hectares de terres propres h l'agriculture ou susceptibles de le devenir (h l'exclusion des
pAturages), dont la nature et la situation doivent tre approuvees par le commissaire. Ces terres de-
vront d6jh appartenir en toute proprit6 au Gouvernement bulgare, ou 6tre acquises par lui en toute
propridtd en vue des fins susindiques.

2. Le Gouvernement bulgare s'engage . garantir les remboursements de capital dus pour tout
versement sur le prix d'achat ou pour toutes avances en nature ou en esp~ces, au moyen d'hypoth&-
ques contractuelles ou l~gales sur les terres occup6es par les r6fugi6s.

Article IX.

DtFINITION DES RtFUGIItS.

Les personnes 6tablies sur les terres ou bdn~ficiant des subsides ou de pr~ts provenant du produit
du, ou des emprunts envisags par le present protocole, devront avoir fait 1'objet d'une attestation
fournie par le Gouvernement bulgare au commissaire et certifiant qu'elles sont ressortissants bul-
gares ; elles devront, en outre, avoir d~clar6 par 6crit qu'h 1'avenir, elles se considdreront exclusive-
ment comme tels.
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Article VII.

WORK OF SETTLEMENT.

i. The settlement of refugees contemplated by this Protocol and the expenditure of the
settlement loan for this purpose shall be effected by the organisation contemplated by Article VI
in agreement with and under the supervision of the Commissioner. A general plan of settlement
shall be drawn up as soon as possible by this organisation, shall be submitted for the approval of
the Commissioner and published.

2. All plans for settlement and for expenditure out of the settlement loan shall be drawn up
and executed by the organisation contemplated in Article VI subject to the approval of the Com-
missioner.

He shall release money from the settlement account only for purposes approved by him
and he may at any time refuse to release money from the settlement account if he is not satisfied
that monies previously released have been expended in accordance with his authorisation.

3. Annual accounts of the expenditure of the settlement loan shall be drawn up and audited
in such manner as the Commissioner shall direct and be submitted through him to the Council of the
League of Nations and be published.

4. The Bulgarian Government undertakes to give to the Commissioner at its own expense
every facility in the execution of this task and to give him all information concerning the work of sett-
lement which he may require. The Commissioner shall at all times be entitled to make enquiries
as to the manner in which any part of the loan has been expended ; in particular, he shall be entitled
to communicate directly with the services carrying out the settlement work. He shall also be
entitled to obtain such expert advice as he may require, the expenses of experts being defrayed by
Bulgaria.

Article VIII.

LAND ASSIGNED FOR SETTLEMENT.

I. The Bulgarian Government undertakes to provide not less than 132,ooo hectares of land
which is or may be made suitable for agricultural settement (exclusive of pasture land) and the cha-
racter and situation of which must be approved by the Commissioner for the purpose of settling
refugees. The land shall be land which is already the unencumbered property of the Bulgarian Go-
vernment or land of which the Government has acquired the unencumbered property for the afore-
mentioned purpose.

2. The Bulgarian Government undertakes that it will secure the capital payments due in
respect of any instalment of purchase price or of any advances in cash or kind by means of mort-
gages created either by contract or by the operation of law on the land occupied by the refugees.

Article IX.

DESIGNATION OF REFUGEES.

Persons settled on the land or assisted with grants or loans out of the proceeds of the loan
or loans contemplated by the present Protocol shall be persons who have been certified to the Com-
missioner by the Bulgarian Government to be Bulgarian nationals and to have declared in writing
that they will consider themselves in future exclusively as such.
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Article X.

ARTICLE PROTOCOLAIRE.

i. Toute divergence sur l'interprtation du present protocole sera rdgle par le Conseil de la
Socidt6 des Nations.

2. Toutes les decisions h prendre par le Conseil, en execution du prdsent protocole, seront prises
k la majorit6.

3. Le prdsent protocole sera ratifi6 par la Bulgarie, les instruments de ratification devant 6tre
ddposs au Secrdtariat de la Socidt6 des Nations dans le plus bref ddlai possible, et, dans tous les
cas, au plus tard un mois apr~s que le Conseil l'aura approuv6.

En foi de quoi le soussign6, dfiment autoris6 ht cet effet, a sign6 le pr6sent protocole.

Fait Gen~ve, le huit septembre mi neuf cent vingt-six, en un exemplaire qui sera d~pos6
au Secretariat de la Socidt6 des Nations et enregistr6 sans d6lai par ce dernier.

(Signi) W1. MOLLOFF,

Ministre des Finances de Bulgarie.
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Article X.

PROTOCOL ARTICLE.

I. Any difference as to the interpretation of this Protocol shall be settled by the Council of
the League of Nations.

2. All decisions to be taken by the Council in execution of this Protocol shall be taken by
a majority vote.

3. This Protocol shall be ratified by Bulgaria and the ratification shall be deposited at the
Secretariat of the League of Nations as soon as possible, and in any case not later than one month
from the date of its approval by the Council of the League of Nations.

In faith whereof the undersigned, duly authorised for the purpose, has signed the present
Protocol.

Done at Geneva in a single copy on the eighth day of September, One thousand nine hundred
and twenty-six, which shall be deposited with the Secretariat of the League of Nations and be
registered by it without delay.

(Signed) Wl. MOLLOF,

Bulgarian Finance Minister.
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No 1376. - DtCLARATION 1 ADDITIONNELLE, MODIFIANT L'ARTI-
CLE 15 DE LA CONVENTION D'EXTRADITION 2 ENTRE LA
BELGIQUE ET LE DANEMARK, DU 25 MARS 1876. SIGNtZE A
COPENHAGUE, LE 25 OCTOBRE 1926.

Texte officiel /ranpais communiqui par le ministre des A//aires itrangdres de. Belgique et par le mi-
nistre de Danemark d Berne. L'enregistrement de cette diclaration a eu lieu le 24 novembre 1926.

LE GOUVERNEMENT DE SA MAJESTt LE Rol DES BELGES et LE GOUVERNEMENT DE SA MAJESTA

LE Rol DE DANEMARK ET D'ISLANDE, ayant jug6 utile d'6tendre le domaine de l'assistance judiciaire
r6ciproque au moyen d'une ddclaration additionnelle h la Convention d'extradition belgo-danoise,
sont convenus de ce qui suit :

A rticle premier.

L'article 15 de la Convention d'extradition belgo-danoise, conclue h Copenhague, le 25 mars
1876, est remplac6 par la disposition suivante :

(En mati~re p6nale non politique, lorsque le gouvernement de l'un des deux pays
jugera n~cessaire la notification d'un acte de proc6dure ou d'un jugement h un individu
r6sidant sur le territoire de l'autre pays, la piece transmise diplomatiquement sera signifi~e
h ]a personne h ]a requite du ministate public du lieu de la r~sidence par les soins d'un
officier comp6tent, et l'original constatant la notification sera renvoy6 par la m~me voie
au gouvernement requ~rant sans restitution des frais.

Article 2.

La pr6sente d6claration entrera en vigueur dix jours apr~s sa publication dans les formes
prescrites par la l6gislation des deux pays; ee aura la m~me dur~e que la Convention du 25 mars
1876, h laquelle elle se rapporte.

En foi de quoi les pldnipotentiaires dfiment autorisds h cet effet, ont sign6 le present accord
et Y'ont rev~tu de leur cachet.

Fait en double exemplaire, h Copenhague, le 25 octobre 1926.

(Signj) G. ALLART. (Signd) Comte MOLTKE.

Certifi6 par le secr6taire g6n~ral Pour copie conforme :
du Minist~re des Affaires ftrangres: Copenhague, le 20 novembre 1926.

H. Costermans. Georg Cohn,
Chel du Service danois de la Socijt! des Nations.

Entr6e en vigueur le 30 octobre 1926.

DE MARTENS, Nouveau Recueil gdndral de Traitds, deuxi~me s~rie, tome II, page 171.
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1 TRADUCTION. - TRANSLATION.

No. 1376. - ADDITIONAL DECLARATION 2, AMENDING ARTICLE
15 OF THE EXTRADITION CONVENTION 3 BETWEEN BELGIUM
AND DENMARK OF MARCH 25, 1876. SIGNED AT COPENHAGEN,
OCTOBER 125, J1926.

French official text communicated by the Belgian Minister for Foreign A/fairs and by the Danish
Minister at Berne. The registration of this Declaration took place November 24, 1926.

THE GOVERNMENT OF HIS MAJESTY THE KING OF THE BELGIANS and THE GOVERNMENT OF
HIS MAJESTY THE KING OF DENMARK AND ICELAND, having decided to extend the scope of mutual
legal assistance by means of a declaration additional to the Extradition Convention between Bel-
gium and Denmark, have agreed as follows :

Article i.

Article 15 of the Extradition Convention concluded between Belgium and Denmark at Copen-
hagen on March 25, 1876, shall be replaced by the following provision :

In non-political penal cases, if the Government of either of the two countries considers
it necessary to serve summons or notice of judgment on a person residing in the terri-
tory of the other Party, the document transmitted through the diplomatic channel, shall
be served on the individual in person at the request of the Office of the Public Prosecutor
in the place of residence, by an official possessing due competence, and the original, with
a record of notification, shall be returned through the same channel to the Government
making application, without repayment of costs.

Article 2.

This declaration shall come into force ten days after publication as provided by the legislation
of the two countries ; it shall remain in force for the same period as the Convention of March 25,
1876, to which it relates.

In faith whereof the Plenipotentiaries, duly authorised, have signed the present Agreement
and have affixed their seals thereto.

Done in duplicate at Copenhagen, October 25, 1926.

(Signed) G. ALLART. (Signed) Count MOLTKE.

1 Traduit par le Secr6tariat de la Soci6t6 des
Nations.

2 Came into force October 30, 1926.
3 British and Foreign State Papers, Vol. 67, page 74

1 Translated by the Secretariat of the League
of Nations.
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No. 1377. - TREATY 1 OF COMMERCE BETWEEN JAPAN AND THE
CZECHOSLOVAK REPUBLIC. SIGNED AT PRAGUE, OCTOBER 30,
1925.

Texte officiel anglais communiqug par le chef du Bureau du Japon d la Socidtd des Nations. L'enre-
gistrement de ce trait a eu lieu le 26 novembre 1926.

His MAJESTY THE EMPEROR OF JAPAN and THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC,

being desirous to strengthen the relations of amity and good understanding which happily exist
between the two nations and to facilitate and extend their reciprocal commercial relations, have
resolved to conclude a Treaty of Commerce for that purpose, and to that end have named their
Plenipotentiaries, that is to say:

His MAJESTY THE EMPEROR OF JAPAN

Giro KIKUTCHI, Jushii, a member of the third class of the Imperial Order of the Sacred
Treasure, His Imperial Majesty's Envoy Extraordinary and Minister Plenipotentiary
at the seat of the Government of the Czechoslovak Republic ; and

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC :
Dr. Edvard BENE9, Minister for Foreign Affairs of the Czechoslovak Republic;

Who, after having communicated to each other their respective full powers, found to be in
good and due form, have agreed upon the following Articles:

Article I.

The subjects or citizens of each of the High Contracting Parties shall have full liberty to enter
and sojourn in the territories of the other, and, conforming themselves to the laws of the country :

(i) Shall, in all that relates to travel and residence, be placed in all respects on the
same footing as the subjects or citizens of the most favoured nation.

(2) They shall have the right, equally with subjects or citizens of the most favoured
nation, to carry on their commerce and manufacture, and to trade in all kinds of mer-
chandise of lawful commerce, either in person or by agents, singly or in partnership
with foreigners or native subjects or citizens.

(3) They shall in all that relates to the pursuit of their industries, callings, pro-
fessions, and educational studies be placed in all respects on the same footing as the
subjects or citizens of the most favoured nation.

1 L'6change des ratifications a eu lieu 4 Prague, le 20 octobre 1926.
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ITRADUCTION. - TRANSLATION.

NO 1377. - TRAIT2 DE COMMERCE ENTRE LE JAPON ET LA
RRPUBLIQUE TCHP-COSLOVAQUE. SIGN]P A PRAGUE, LE
30 OCTOBRE 1925.

English official text communicat*ed by the Head o/the Japanese Bureau accredited to the League of
Nations. The registration of this Treaty took place November 26, 1926.

SA MAJESTP- L'EMPEREUR DU JAPON et LE PRtSIDENT DE LA RtPUBLIQUE THtCOSLOVAQUE,
ddsireux de resserrer les liens d'amiti6 et la bonne entente qui existent heureusement entre les
deux nations, ainsi que de faciliter et de d6velopper leurs relations commerciales r6ciproques,
ont rdsolu de conclure un trait6 de commerce h cet effet et ont, h cette fin, d~sign6 pour leurs pl-
nipotentiaires, savoir:

SA MAJESTt L'EMPEREUR DU JAPON:

Giro KIKUTCHI Jushij, membre de troisi~me classe de l'Ordre imperial du Trdsor sacr4,
envoy6 extraordinaire et ministre pl~nipotentiaire de Sa Majest6 imp6riale aupr~s
du Gouvernement de la R6publique tch6coslovaque ; et

LE PRPSIDENT DE LA R1PUBLIQUE TCH1ICOSLOVAQUE :

Le Dr Edvard BENEl, ministre des Affaires 6trang~res de la R~publique tch~coslovaque;

Qui, apr~s s'6tre communiqu6 leurs pleins pouvoirs respectifs,'trouv6s en bonne et due forme,
sont convenus des dispositions suivantes :

A rticle premier.

Les sujets ou citoyens de chacune des Hautes Parties contractantes auront toute libert6 de
p6n6trer et de sdjourner dans les territoires de 1'autre Partie, et, h la condition de se conformer
aux lois du pays:

0 Ils seront, en tout ce qui concerne les conditions de voyage et de rsidence, places
tous 6gards sur le mme pied que les sujets ou citoyens de la nation la plus favoris~e.

20 Ils auront le droit, au mme titre que les sujets ou les citoyens de la nation la
plus favoris~e, d'y exercer leurs n~goces et industries, d'y faire le commerce de toutes
esp&ces de marchandises dont l'achat et la vente sont licites, en personne ou par des
agents, seuls ou associ~s avec des 6trangers ou des sujets ou citoyens du pays.

30 Pour tout ce qui concerne l'exercice de leurs industries, emplois, professions et
la poursuite de leurs 6tudes, ils seront placs h tous 6gards sur le m6me pied que les sujets
ou citoyens de la nation la plus favorisee.

1 Traduit par le Secretariat de la Soci~td des ' Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Prague, October 2o, 1926.
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(4) They shall be permitted to own or hire and occupy houses, manufactories, ware-
houses, shops, and premises which may be necessary for them, and to lease land for
residential, commercial, industrial, and other lawful purposes, in the same manner as
subjects or citizens of the most favoured nation.

(5) They shall, on condition of reciprocity, be at full liberty to acquire and possess
every description of property, movable or immovable, which the laws of the country
permit or shall permit the subjects or citizens of any other foreign country to acquire
and possess, subject always to the conditions and limitations prescribed in such laws.
They may dispose of the same by sale, exchange, gift, marriage, testament, or in any
other manner, under the same conditions which are or shall be establishedwith regard to native
subjects or citizens. They shall also be permitted, on- compliance with the laws of the
country, freely to export the proceeds of the sale of their property and their goods in
general without being subjected as foreigners to other or higher duties than those to
which subjects or citizens of the country would be liable under similar circumstances.

(6) They shall enjoy constant and complete protection and security for their persons
and property ; shall have free and easy access to the Courts of Justice and other tribunals
in pursuit and defence of their claims and rights; and shall have full liberty, equally
with native subjects or citizens, to choose and employ lawyers and advocates to represent
them before such Courts and tribunals ; and generally, shall have the same rights and
privileges as native subjects or citizens in all that concerns the administration of justice.

(7) They shall not be compelled to pay taxes, fees, charges, or contributions of any
kind whatever, other or higher than those which are or may be paid by native sub-
jects or citizens or subjects or citizens of the most favoured nation.

Article II.

The subjects or citizens of each of the High Contracting Parties in the territories of the other
shall be exempted from all compulsory military service, whether in the army, navy, national
guard, or militia ; and from all contributions imposed in lieu of personal service.

In the above respects as well as in matters relating to all forced loans and military requisitions
or contributions the subjects or citizens of each of the High Contracting Parties shall not be accorded
in the territories of the other less favourable treatment than that which is or may be accorded to
subjects or citizens of the most favoured nation.

Article III.

The dwellings, warehouses, manufactories, and shops of the subjects or citizens of each of
the High Contracting Parties in the territories of the other, and all premises appertaining thereto
used for lawful purposes, shall be respected. It shall not be allowable to proceed to make a do-
miciliary visit to, or a search of, any such buildings and premises, or to examine or inspect books,
papers or accounts, except under the conditions and with the forms prescribed by the laws for
native subjects or citizens.

Article IV.

There shall be between the territories of the two High Contracting Parties reciprocal freedom
of commerce and navigation.
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40 Ils auront le droit d'y poss~der ou d'y louer et d'y occuper des maisons, usines,
entrep6ts, magasins et autres locaux dont ils pourraient avoir besoin, et d'y prendre
it bail des terrains pour y 6tablir une r~sidence, un commerce, une industrie, ou pour
d'autres objets licites, dans les memes conditions que les sujets ou citoyens de la nation
la plus favoris6e.

50 Sous condition de r6ciprocit6, ils auront toute libert6 d'acqu~rir et de poss~der
des biens de toute espkce, mobiliers ou immobiliers, que les lois du pays permettent ou
permettront aux sujets ou citoyens de tout autre pays etranger d'acqu6rir et de poss6der,
dans les conditions et dans les limites prescrites par ces lois. Ils pourront disposer de ces
biens par voie de vente, d'6change, de donation, de mariage, de testament, ou de toute
autre mani~re, aux conditions qui sont ou seront tablies pour les sujets ou citoyens du
pays. Ils pourront 6galement, en se conformant aux lois du pays, exporter librement
le produit de la vente de leurs biens et de leurs marchandises en g6n6ral, sans 6tre soumis,
en leur qualit6 d'6trangers, au paiement de droits autres ou plus 6lev6s que ceux aux-
quels les sujets ou citoyens du pays seraient assujettis dans des circonstances analogues.

60 Ils jouiront d'une protection et d'une s6curit6 completes et constantes pour leur
personne et pour leurs biens ; il auront libre et facile accs aux Cours de justice et autres
tribunaux pour exercer et d~fendre leurs revendications et leurs droits ; ils auront pleine
libert6, au m~me titre que les sujets ou citoyens du pays, de choisir et d'employer des
hommes de loi et avocats pour les repr~senter devant ces Cours et tribunaux ; et, d'une
fa~on g~n~rale, ils auront les m8mes droits et privileges que les sujets ou citoyens du
pays, en tout ce qui concerne l'administration de la justice.

70 Ils ne seront pas contraints de payer des imp6ts, droits, redevances ou contri-
butions, de quelque nature que ce soit, autres ou plus 6lev~s que ceux qui sont ou pour-
raient 6tre imposes aux sujets ou citoyens du pays, ou aux sujets ou citoyens de la nation
la plus favoris6e.

Article I.

Les sujets ou citoyens de chacune des Hautes Parties contractantes seront exempt&s, sur
les territoires de l'autre Partie, de tout service militaire obligatoire, soit dans 1'armee, soit dans
la marine, soit dans la garde nationale, soit dans la milice, et de toute contribution impos~e au
lieu du service militaire personnel.

A l'6gard des diff~rents points indiqu~s ci-dessus, et en ce qui concerne tous les'emprunts
forcs et les r6quisitions ou contributions militaires, les sujets ou citoyens de chacune des Hautes
Parties contractantes b6n6ficieront, sur les territoires de l'autre Partie, d'un traitement qui ne
sera pas moins favorable que celui qui est ou pourra tre accord6 aux sujets ou citoyens de la
nation la plus favoris6e.

Article III.

Les habitations, entrep6ts, usines et magasins, des sujets ou citoyens de chacune des Hautes
Parties contractantes, situ6s dans les territoires de l'autres Partie, et tous les locaux d6pendant
desdits habitations, entrep6ts, usines et magasins, utilis6s h des fins licites, seront respect6s. II
sera interdit de proc6der h des visites domiciliaires ou h des perquisitions, dans Flun quelconque de
ces bAtiments et locaux, d'examiner ou d'inspecter les livres, papiers ou comptes, sauf aux condi-
tions et dans les formes prescrites par les lois h l'6gard des sujets ou citoyens du pays.

Article IV.

I1 y aura libert6 r~ciproque de commerce et de navigation entre les territoires des deux Hautes
Parties contractantes.
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Article V.

Articles, the produce or manufacture of the territories of one High Contracting Party, upon
importation into the territories of the other, from whatever place arriving, shall enjoy the lowest
rates of Customs duty and other charges applicable to similar articles of any other foreign origin.

Article VI.

No prohibition or restriction of any kind whatever shall be maintained or imposed by either
of the High Contracting Parties on the import from or export to the territories of the other, of any
article, the produce or manufacture of the territories of either of the High Contracting Parties
which shall not equally extend to the like article imported from or exported to any other country.

This provision is not applicable :
(i) To articles which constitute a State Monopoly,
(2) To sanitary or other restrictions or prohibitions imposed with the object of secur-

ing the safety of the state, of individuals, or of animals or plants.

Article VII.

Articles, the produce or manufacture of the territories of one of the High Contracting Parties,
exported to the territories of the other, shall not be subjected on export to other or higher charges
than those paid on the like articles exported to any other foreign country.

Article VIII.

Articles, the produce or manufacture of the territories of one of the High Contracting Parties,
passing in transit through the territories of the other, in conformity with the laws of the country,
shall be reciprocally free from all transit duties, whether they pass direct, or whether during transit
they are unloaded, warehoused, and reloaded.

Article IX.-

No internal duties levied for the benefit- of the State, local authorities, or corporations which
affect, or may affect, the production, manufacture or consumption of any article in the territories
of either of the High Contracting Parties shall for any reason be a higher or more burdensome
charge on articles, the produce or manufacture of the territories of the other, than on similar articles
of native origin.

The produce or manufacture of the territories of either of* the High Contracting Parties im-
ported into the territories of the other, and intended for warehousing or transit, shall not be subjected
to any internal duty,

Article X.

Merchants and manufacturers, subjects or citizens of one of the High Contracting Parties,
may, in the territories of the other, either personally or by means of commercial travellers make
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Article V.

Les articles, produits naturels ou fabriqu6s des territoires de l'une des Hautes Parties contrac-
tantes, import~s dans les territoires de l'autre Partie, b~n6ficieront, quel que soit le lieu de leur
provenance, des droits de douane et autres redevances les plus bas applicables h des articles simi-
laires de toute autre origine 6trang6re.

Article VI.

Aucune prohibition ou restriction d'importation ou d'exportation, de quelque nature que ce
soit, ne sera maintenue ou 6tablie par l'une ou l'autre des Hautes Parties contractantes, sur un
article quelconque, produit naturel ou fabriqu6 des territoires de l'une ou l'autre des Hautes Parties
contractantes et import6 des territoires de l'autre Partie ou export6 h destination de ces terri-
toires, si ces restrictions ou prohibitions ne s'appliquent pas 6galement aux m~mes articles import~s
de tout autre pays ou export~s dans tout autre pays.

Cette disposition ne s'applique pas :
Io Aux articles constituant un monopole d'Etat;
20 Aux restrictions ou prohibitions d'ordre sanitaire ou autre, 6tablies en vue d'as-

surer la sfiret6 de l'Etat ou des particuliers, des animaux ou des plantes.

Article VII.

Les articles, produits naturels ou fabriqu~s des territoires de l'une des Hautes Parties con-
tractantes, export6s h destination des territoires de l'autre Partie, ne seront pas soumis, h leur
exportation, . des droits autres ou plus 6lev~s que ceux qui gr~vent les m~mes articles export~s
h destination de tout autre pays 6tranger.

Article VIII.

Les articles, produits naturels ou fabriqu~s, des territoires de l'une des Hautes Parties con-
tractantes, traversant en transit les territoires de 1'autre Partie, conform6ment aux lois du pays,
seront r~ciproquement exempts de tous droits de transit, que ces articles traversent directement
le pays, ou qu'ils soient d~charg~s, entrepos~s et recharges, pendant leur transit.

Article IX.

Aucun droit int~rieur, per~u au profit de l'Etat, d'autorit6s locales ou d'organisations, et
frappant ou pouvant frapper la production, la fabrication ou la consommation de quelque article
que ce soit dans les territoires de 1 une ou de 1 autre des Hautes Parties contractantes, ne devra,
pour quelque raison que ce soit, grever les articles, produits naturels ou fabriques des territoires
de 1 autre Partie plus fortement ou plus lourdement que les produits similaires d'origine nationale.

Les produits naturels ou fabriqus des territoires de l'une ou de l'autre des Parties contrac-
tantes, import~s dans le territoire de l'autre Partie et destines l'entreposage ou au transit, ne
seront soumis h aucun droit intdrieur.

4rticle X.
Les n~gociations et fabricants, sujets ou citoyens de l'une des Hautes Parties contractantes

pourront, dans les territoires de l'autre Partie, soit personnellement, soit par des voyageurs de
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purchases or collect orders, with or without samples; and such merchants, manufacturers, and
their commercial travellers, while so making purchases and collecting orders, shall, in the matter
of taxation and facilities, enjoy the most-favoured-nation treatment.

Articles imported as samples for the purposes above mentioned shall, in each country, be
temporarily admitted free of duty on compliance with the Customs regulations and formalities
established to assure their re-exportation or the payment of the prescribed charges if not re-exported
within the period allowed by law. But the foregoing privilege shall not extend to articles which,
owing to their quantity or value, cannot be considered as samples, or which owing to their nature,
could not be identified upon re-exportation. The determination of the question of qualification
of samples for duty-free admission rests in all cases exclusively with the competent authorities
of the place where the importation is effected.

Article XI.

Marks, stamps or seals placed upon the samples mentioned in the preceding Article by the
Customs authorities of either High Contracting Party at the time of exportation, and any officially
attested list of such samples containing a full description thereof issued by them, shall be reci-
procally accepted by the Customs officials of the other as establishing their identity. The Customs
authorities of either High Contracting Party may, however, affix a supplementary mark to such
samples in special cases where they may think this precaution necessary.

Article XII.

Any authorities recognised in the territories of one of the High Contracting Parties as com-
petent for the issue of such certificates as may be required for commercial travellers shall be ac-
cepted by the other as competent authorities in that regard.

Each of the Contracting Parties will inform the other what are the competent authorities for
the issue of these certificates as well as the forms which are required.

Article XIII.

Limited liability and other companies and associations, commercial, industrial, and financial,
already or hereafter to be organised in accordance with the laws of either High Contracting Party,
and registered in the territories of such Party, are authorised, in the territories of the other, to
exercise their rights and appear in the Courts either as plaintiffs or defendants, subject to the laws
of such other Party.

The admission of these companies and associations to the exercise of commerce and industry
in the territories of the other Party, shall, in all respects be governed by the laws and regulations
valid in the territories of that Party.

The said companies and associations shall enjoy in these respects in the territories of the
other Party the same rights as those which are or may be granted to similar companies or
associations of the most favoured nation.

Article XIV.

The coasting trade of the High Contracting Parties is excepted from the provisions of the present
Treaty, and shall be regulated according to the laws of each of the High Contracting Parties.
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commerce, effectuer des achats ou recueillir des commandes, avec ou sans 6chantillons; ces n6go-
ciants et fabricants, ainsi que leurs voyageurs de commerce, en tant qu'ils effectuent ainsi des
achats et recueillent des commandes, jouiront, en mati~re d'imp6ts et de facilit&s, du traitement
de la nation la plus favoris~e.

Les articles imports comme 6chantillons aux fins mentionn~es ci-dessus seront, dans chaque
pays, admis temporairement en franchise de tous droits, h condition que les importateurs se con-
forment aux r~glements et conformit~s de douane 6tablis en vue d'assurerla r~exportation des 6chan-
tillons, ou le paiement des droits de douane pr6vus en cas de non-r~exportation dans le d6lai fix6
par la loi. Toutefois, ce privilge ne s'6tendra pas aux articles qui ne peuvent &re consid~r~s comme
6chantillons en raison de leur quantit6 ou de leur valeur ou qui, en raison de leur nature, ne pour-
raient 6tre identifi~s lors de leur r6exportation. Les autorit6s comp~tentes du lieu oii s'effectue
l'importation auront seules qualit6, dans tous les cas, pour d&ider si les 6chantillons remplissent
les conditions requises pour 6tre admis en franchise de douane.

Article XI.

Les marques, timbres ou sceaux appos~s, au moment de l'exportation, par les autorit~s doua-
nitres de l'une de ou 1'autre des Hautes Parties contractantes sur les 6chantillons mentionn~s h
l'article pr6c6dent, ainsi que les certificats officiels, donnant une description d&aill&e de ces 6chan-
tillons et d~livr~s par lesdites autorit&s, seront mutuellement consid~r~s par les autorits doua-
ni~res de l'autre Partie comme 6tablissant l'identit6 des 6chantillons. Les autorit&s douanires de
l'une ou l'autre des Hautes Parties contractantes pourront, toutefois, apposer une marque suppl-
mentaire sur les 6chantillons en question, dans des cas particuliers oii ils estimeraient cette precaution
necessaire.

Article XII.

Les autorits qualifi~es dans les territoires de l'une des I-autes Parties contractantes pour
d~livrer les certificats n~cessaires aux voyageurs de commerce, seront 6galement reconnues comme
autorit~s qualifi&s par l'autre Partie.

Chacune des Parties contractantes communiquera h l'autre la liste des autorits qualifies
pour ddlivrer ces certificats, ainsi que les formulaires requis.

Article XIII.

Les soci6t6s anonymes et autres soci&t&s et associations commerciales, industrielles et finan-
ci~res, d~jh constitu~es - ou qui le seront par la suite - conform6ment aux lois de l'une ou l'autre
des Hautes Parties contractantes et enregistr~es sur les territoires de cette Partie, seront autoris~es,
sur les territoires de l'autre, h exercer leurs droits et h ester en justice, en qualit6 de demandeur
ou de d~fendeur, conform~ment aux lois de cette autre Partie.

L'admission de ces soci6t& et associations h l'exercice de leur commerce ou industrie sur les
territoires de l'autre Partie sera, ht tous 6gards, r6gi par les lois et rIglements en vigueur dans les
territoires de cette Partie.

Lesdites soci&6s et associations jouiront, h ces diff~rents 6gards, dans les territoires de l'autre
Partie, des mmes droits que ceux qui sont ou pourront tre accord&s aux soci&t s ou associations
similaires de la nation la plus favorise.

Article XIV.
Les dispositions du present trait6 ne s'appliquent pas au cabotage des Hautes Parties contrac-

tantes, qui restera rdgi par les lois de chacune des Parties.
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Article XV.

Except as otherwige expressly provided in this Treaty, the High Contracting Parties agree
that, in all that concerns commerce, navigation, and industry, any favour, privilege, or immunity
which either High Contracting Party has actually granted, or may hereafter grant, to the ships,
subjects or citizens of any other foreign State, shall be extended immediately and unconditionally
to the ships, subjects or citizens of the other High Contracting Party, it being their intention that
the commerce, navigation, and industry of each country shall be placed in all respects on the
footing of the most favoured nation.

Article XVI.

The stipulations of the present Treaty shall be applicable to all the territories and possessions
belonging to or administered by either of the High Contracting Parties.

Article XVII.

The stipulations of this Treaty do not apply to tariff concessions granted by either of the
High Contracting Parties to contiguous States solely to facilitate frontier traffic, so long as such
concessions are not extended to any other country, or to the treatment accorded to the produce
of the national fisheries of the High Contracting Parties, or to special tariff favours granted by
Japan in regard to fish and other aquatic products taken in the foreign waters in the vicinity of
Japan.

Article XVIII.

The present Treaty shall be ratified and the ratification thereof shall be exchanged at Praha
as soon as possible.

It shall enter into operation on the tenth day after the day of the exchange of ratifications
and shall remain in force until the expiration of six months after either of the High Contracting
Parties shall have given notice to the other of its intention to terminate the same, and no longer.

In witness whereof the respective Plenipotentiaries have signed the present Treaty and have
affixed thereto the seal of their arms.

Done at Praha, in duplicate, October 30, 1925.

(L. S.) G. KIKUTCHI.
(L. S.) Dr. Edvard BENE9.

PROTOCOL.

At the moment of proceeding this day to the signature of the present Treaty of Commerce
between Japan and the Czechoslovak Republic, the undersigned Plenipotentiaries of the two
High Contracting Parties have agreed as follows:

(i) The Government of His Majesty the Emperor of Japan will not invoke the
advantages which should be granted in the future by the Czechoslovak Republic to the
Austrian Republic in pursuance of Article 222 of the Treaty of Peace, concluded between
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Article XV.

Sauf disposition contraire express~ment formu1 e dans le pr6sent trait6, les Hautes Parties
contractantes conviennent qu'en ce qui concerne le commerce, la navigation et l'industrie, toute
faveur, privilege ou immurxit6 que l'une des Hautes Parties contractantes a effectivement accord~s
ou pourra accorder par la suite aux navires, sujets ou citoyens d'un autre pays 6tranger quelconque,
seront imm~diatement et sans condition 6tendus aux navires, sujets ou citoyens de 1'autre Partie,
l'intention des deux Hautes Parties contractantes 6tant d'appliquer, tous 6gards, au commerce,
h la navigation et h l'industrie de chaque pays, le traitement de la nation la plus favoris~e.

Article XVI.

Les dispositions du pr6sent trait6 seront applicables tous les territoires ou possessions appar-
tenant h l'une ou h l'autre des Hautes Parties contractantes ou administr~s par elles.

Article XVII.

Les dispositions du pr6sent trait6 ne seront applicables ni aux concessions accord~es par l'une ou
l'autre des Hautes Parties contractantes en mati~re de tarif, h des Etats limitrophes, uniquement
en vue de faciliter les 6changes frontaliers - aussi longtemps que ces concessions ne seront pas
6tendues h d'autres pays -, ni an traitement accord6 au produit des p6cheries nationales des
Hautes Parties contractantes, ni aux faveurs tarifaires sp~ciales accord6es par le Japon pour le
poisson ou autres produits aquatiques captures ou r~colt6s en eaux 6trang6res dans le voisinage
du Japon.

Article XVIII.

Le present trait6 sera ratifi6 et les instruments de ratification seront 6chang6s h Prague dans
le plus bref d~lai possible.

I1 entrera en vigueur le dixi~me jour qui suivra la date de l'6change des instruments de rati-
fication et restera valable jusqu'h l'expiration d'un d6lai de six mois apr~s que l'une quelconque
des Hautes Parties contractantes aura notifie h 1'autre son intention d'y mettre fin.

En foi de quoi les pl~nipotentiaires respectifs ont sign6 le pr6sent trait6 et y ont appos6 leurs

sceaux.

Fait h Prague, en double expedition, le 30 octobre 1925.

(L. S.) G. KIKUTCHI.

(L. S.) D r Edvard BENE9.

PROTOCOLE

Au moment de proc6der ce jour h la signature du pr6sent trait6 de commerce entre le Japon
et la R~publique tch~coslovaque, les pl6nipotentiaires soussign6s des deux Hautes Parties con-
tractantes sont convenus des dispositions suivantes :

Io Le Gouvernement de Sa Majest6 l'Empereur du Japon ne se prgvaudra pas des
avantages qui pourraient 6tre accord6s h l'avenir par la Rgpublique tch6coslovaque h
la R~publique autrichienne en vertu des dispositions de l'article 222 du Trait6 de Paix,
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the Allied and Associated Powers and Austria at St. Germain-en-Laye on September ioth,
I9I9, and the advantages granted to the Hungarian State in pursuance of Article 205
of the Treaty of Peace, concluded between the Allied and Associated Powers and Hungary
at Trianon on June 4th, 192o.

(2) Nothing contained in the provisions of Article IV, or Article VI, shall be so
held as to preclude either High Contracting Party from establishing or maintaining a
system of licence for imports or exports to meet the urgent economic requirements of
the country.

Provided, however, that neither High Contracting Party shall exercise any unjust discrimina-
tion against the other in granting contingents of the imports or exports for which the system of
licence is or may be in force.

Done at Praha, in duplicate, October 30, 1925.

(L. S.) G. KIKUTCHI.

(L. S.) Dr. Edvard BENE9.

EXCHANGE OF NOTES.

I.

MONSIEUR LE MINISTRE,

With reference to Articles I and X of the Treaty of Commerce signed this day between the
Czechoslovak Republic and Japan, I have the honour, in order to avoid any possible misunder-
standing in future, to declare that the Czechoslovak Government understand :

(i) That the first sentence of Article I: " The subjects or citizens of each of the
High Contracting Parties shall have full liberty to enter and sojourn in the territories
of the other", does in no way affect those special laws, ordinances, and regulations re-
garding public safety, police, and sanity which are generally applicable to all foreigners
alike ;

(2) That the wording of Article I, alinea 2: "to carry on their commerce and manu-
facture ", includes also "the entering of their commerce and manufacture"

(3) With reference to Article I, alinea 6, that, as long as a special Treaty is not
concluded, a caution judiciaire will be required;

(4) And that Ithe stipulation of the first sentence of Article X: "Merchants and
manufacturers, subjects or citizens of one of the High Contracting Parties, may, in the
territories of the other, either personally or by means of commercial travellers make
purchases or collect orders ", means that the said merchants and manufacturers must
conform to the laws of the country concerned.

The Czechoslovak Government would be much gratified to be assured that Your Excellency's
Government concur in the interpretation above given.

I avail myself of this opportunity to renew to Your Excellency the assurances of my highest
consideration.

PRAHA, October 30, 1925. (Signed) Dr. Edvard BENE.

His Excellency
Giro Kikutchi,

Envoy Extraordinary and Minister Plenipotentiary
of His Majesty the Emperor of Japan,

Praha.
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conclu entre les Puissances alli~es et associ6es et 'Autriche, ;k Saint-Germain-en-Laye,
le IO septembre I9I9, ni des avantages accord6s h l'Etat hongrois en vertu desdispo-
sitions de l'article 205 du Trait6 de Paix, conclu entre les Puissances alli~es et associ~es
et la Hongrie, h Trianon, le 4 juin 1920.

20 Aucune des dispositions de l'article IV ou de l'article VI ne pourra 6trefconsi-
d~r~e comme interdisant h l'une ou h l'autre des Hautes Parties contractantes d'6tablir
ou de maintenir un syst~me de licences d'importation ou d'exportation, en vue de'faire
face aux ndcessit~s 6conomiques urgentes du pays.

I1 est entendu, toutefois, qu'aucune des Hautes Parties contractantes n'tablir une discri-
mination injuste h l'6gard de l'autre dans l'octroi des contingents d'importation ou d'exportation
concernant les articles auxquels s'applique ou s'appliquera le syst~me des licences.

Fait A Prague, en double exemplaire, le 30 octobre 1925.

(L. S.) G. KIKUTCHL.

(L. S.) Dr Edvard BENE9.

ICHANGE DE NOTES

I.

MONSIEUR LE MINISTRE,
Me r~f6rant aux articles premier et X du TraitA6 de commerce, conclu ce jour entre la R~pu-

blique tch6coslovaque et le Japon, j'ai l'honneur, afin d'6viter tout malentendu possible h l'avenir,
de d~clarer que le Gouvernement tch6coslovaque estime :

i o Que la premiere phrase de l'article premier : ((Les sujets ou citoyens de chacune
des Hautes Parties contractantes auront toute libert6 de p~n6trer et de s6journer dans
les territoires de l'autre Partie ), n'affecte en aucune manire les lois, ordonnances et
r~glements de caract~re sp6cial, concernant la sfiret6 publique, la police et la sant6 publi-
que, qui sont applicables, en g~n~ral, hL tous les 6trangers sans distinction; "

20 Que l'expression ( d'y exercer leurs n~goces et industries ), qui figure au second
alinea de 'article premier, implique 6galement d(1'6tablissement de leurs n~goces et de
leurs industries ,);

30 En ce qui concerne l'alin~a 6 de l'article premier, que, tant qu'un trait6 special
n'aura pas 6t6 conclu, une caution judiciaire sera requise;

40 Que la disposition contenue dans la premiere phrase de l'article X : ((Les n6go
ciants et fabricants, sujets ou citoyens de l'une des Hautes Parties contractantes pour
ront, dans les territoires de l'autre Partie, soit personnellement, soit par des voyageurs
de commerce, effectuer des achats ou recueillir des commandes ), implique que lesdits
n~gociants et fabricants doivent se conformer aux lois du pays int6ress6.

Le Gouvernement tch~coslovaque serait tr~s heureux de savoir si votre gouvernement admet
6galement l'interprdtation susindiqu~e.

Je saisis cette occasion, Monsieur le Ministre, pour vous renouveler les assurances de ma plus
haute consideration.

PRAGUE, le 30 octobre 1925.
(Signi) Dr Edvard BENE9.

Son Excellence
Giro Kikutchi,

Envoy6 extraordinaire et ministre pl~nipotentiaire
de Sa Majest6 l'Empereur du Japon,

Prague.
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II.

MONSIEUR LE. MINISTRE,

In reply to Your Excellency's note of to-day regarding the interpretation of Articles I and X.
of the Treaty of Commerce, signed this day between Japan and the Czechoslovak Republic, I have
the honour to state that the Imperial Government entirely concur in the interpretation given
by the Czechoslovak Government to the said Articles and that the Imperial Government thus
understand :

(I) That the first sentence of Article I: " The subjects or citizens of each of the
High Contracting Parties shall have full liberty to enter and sojourn in the territories
of the other ", does in no way affect those special laws, ordinances, and regulations regard-
ing public safety, police, and sanity which are generally applicable to all foreigners alike;

(2) That the wording of Article. I, alinea 2: "to carry on their commerce and manu-
facture ", includes also " the entering of their commerce and manufacture";

(3) With reference to Article I, alinea 6, that, as long as a special Treaty is not
concluded, a caution judiciaire will be required;

(4) And that the stipulation of the first sentence of Article X: "Merchants and
manufacturers, subjects or citizens of one of the High Contracting Parties, may, in the
territories of the other, either personally or by means of commercial travellers make
purchases or collect orders ", means that the said merchants and manufacturers must
conform to the laws of the country concerned.

I avail myself of this opportunity to renew to Your Excellency the assurances of my highest
consideration.

PRAHA, October 30, 1925. (Signed) G. KIKUTCHI.

His Excellency
Dr. E. Beneg,

Minister for Foreign Affairs,
Praha.
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II.
MONSIEUR LE MINISTRE,

En r6ponse h votre note de ce jour concernant l'interpr~tation des articles premier et X du
traitd de commerce, conclu aujourd'hui entre le Japon et la R6publique tch~coslovaque, j'ai
l'honneur de vous d~clarer que le Gouvernement imp6rial admet enti6rement l'interprtation
donn~e par le Gouvernement tch~coslovaque auxdits articles et que, par cons6quent, le Gouver-
nement imp6rial estime :

io Que la premiere phrase de l'article premier: ,Les sujets ou citoyens de chacune
des Hautes Parties contractantes auront toute libert6 de p~ntrer et de sjourner dans
les territoires de l'autre Partie , n'affecte en aucune mani~re les lois, ordonnances et r~gle-
ments de caract~re sp6cial, concernant la sfiret6 publique, la police et la salubrit6, qui
sont g~n~ralement applicables h tous les 6trangers sans distinction;

2 o Que l'expression ((d'y exercer leurs n~goces et industries ), qui figure au second
alinea de l'article premier, implique 6galement l'6tablissement de leurs n~goces et de
leurs industries ;

30 En ce qui concerne l'alin~a 6 de l'article premier, que, tant qu'un trait6 sp~cial
n'aura pas 6t6 conclu, une caution judiciaire sera requise ;

40 Que la disposition contenue dans la premiere phrase de l'article X: ((Les n~go-
ciants et fabricants, sujets ou citoyens de l'une des Hautes Parties contractantes pour-
ront, dans les territoires de l'autre Partie, soit personnellement, soit par des voyageurs
de commerce, effectuer des achats ou recueillir des commandes ), implique que lesdits
n~gociants et fabricants doivent se conformer aux lois du pays int~ress6.

Je saisis cette occasion, Monsieur le Ministre, pour vous renouveler les assurances de ma plus
haute consideration.

PRAGUE, le 30 octobre 1925.
(Signi) G. KIKUTCHI.

Son Excellence
le Dr E. Beneg,

Ministre des Affaires 6trangres,
Prague.
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No 1378. - RCHANGE DE NOTES ENTRE LES GOUVERNEMENTS
SUISSE ET TCHECOSLOVAQUE RAPPORTANT LE DELAI DE
DINONCIATION DU TRAITS DE COMMERCE ACTUELLEMENT EN
VIGUEUR ENTRE LES DEUX PA ". .. ... S MOIS A UN MOIS.
BERNE, LE 30 SEPTEMBRE 1925.

Texte officiel /ranpais communiqug par le diligui permanent de la Ripublique tchdcoslovaque d la Sociiti
des Nations. L'enregistrement de cet !change de notes a eu lieu le 2 dicembre 1926.

I. •

LGATION
DE LA RAPUBLIQUE TCHtCOSLOVAQUE

A BERNE.

No. 727/25. res.

La 16gation de Tch~coslovaquie, se r6f~rant aux entretiens qu'elle a eu ces jours derniers avec
le D6partement f6d~ral de 'Economie publique, a l'honneur de rinformer que le Gouvernement
tchdcoslovaque accepte la proposition du Gouvernement suisse consistant h r6duire de trois & un
mois le dMlai de d~nonciation du trait6 de commerce actuellement en vigueur entre les deux pays.

La Lgation de Tch~coslovaquie saisit cette occasion pour renouveler an D6partement f6d6ral
de 1'6conomie publique les assurances de sa tr~s haute consid6ration.

BERNE, le 30 septembre 1925.
(L. S.)

Au D6partement f~d~ral de
1'6conomie publique,

Berne.

'Conform~ment h une lettre du 30 novembre 1926 du d~l~gu6 permanent de la Rdpublique tch~co-
slovaque h la Soci~td des Nations, a les relations commerciales entre les deux pays (Suisse et Tchdcoslova-
quie) sont jusqu'& pr6sent basdes sur le Traitd de commerce* conclu entre l'Autriche-Hongrie et la Suisse,
en date du 9 mars 19o06 . Par un 6change de notes, qui a eu lieu h Berne, le 6 mars 192o, entre les Gouver-
nements suisse et tch~coslovaque, ce trait6 a dt6 renouvel6 entre les deux pays.

* DE MARTENS, Nouveau Recueil gdndral de Traitds, deuxi~me s~rie, tome XXXV, page 157.
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1 TRADUCTION. - TRANSLATION.

No. 1378 EXCHANGE OF NOTES BETWEEN THE SWISS AND
CZECHOSLOVAK GOVERNMENTS REDUCING FROM THREE
MONTHS TO ONE MONTH THE PERIOD OF NOTICE FOR THE
DENUNCIATION OF THE TREATY OF COMMERCE NOW IN FORCE'
BETWEEN THE TWO COUNTRIES 2. BERNE, SEPTEMBER 30,
1925.

French official text communicated by the Permanent Delegate of the Czechoslovak Republic accredited
to the League of Nations. The registration of this Exchange of Notes took place December 2, 1926.

I.

LEGATION
OF THE CZECHOSLOVAK REPUBLIC,

BERNE.

No. 727/25. res.

The Czechoslovak Legation, with reference to its recent conversations with the Federal Depart-
ment for Economic Affairs, has the honour to inform the Department that the Czechoslovak Govern-
ment accepts the Swiss Government's proposal relative to the reduction from three months
to one month of the period prescribed for the denunciation of the Treaty of Commerce at present in
force between the two countries.

The Czechoslovak Legation takes this opportunity of renewing the expression of its high regard
to the Federal Department for Economic Affairs.

BERNE, September 30, 1925.
(L. S.)

To the Federal Department for
Economic Affairs,

Berne.

1 Traduit par le Secr6tariat de la Soci6t6 des 'Translated by the Secretariat of the League
Nations. of Nations.

2 In accordance with the terms of a letter dated November 30, 1926, from the Permanent Delegate of
the Czechoslovak Republic accredited to the League of Nations, " the commercial relations between
the two countries (Switzerland and Czechoslovakia) are up to the present time based upon the Treaty of
Commerce* concluded between Austria-Hungary and Switzerland on March, 9, 19o6. " By an exchange
of notes, which took place at Berne on March 6, 192o, between the Swiss and Czechoslovak Governments,
this Treaty was renewed between the two countries.

* British and Foreign State Papers, vol. 99, page 619.



282 Socite' des Nations - Recuei des Traite's. 1926

II.

EIDGENOSSISCHES
VOLKSWIRTSCHAFTSDEPARTMENT.

DtPARTEMENT FtDERAL DE
L'tCONOMIE PUBLIQUE.

Sb. 8 Tsl. -2.

Le D6partement f6d6ral de 1'6conomie publique a 'honneur d'accuser reception h la LUgation
de Tch6coslovaquie de sa note du 30 septembre 1925, concernant le d6lai de d~nonciation du trait6
de commerce actuellement en vigueur entre les deux pays. I1 prend acte de ce que ce d~lai de d~non-
ciation a 6t6 fix6 d'un commun accord & un mois.

Le D~partement f6d~ral de 1'6conomie publique saisit cette occasion de renouveler h la L~ga-
tion de Tch6coslovaquie les assurances de sa haute consideration.

BERNE, le 30 septembre 1925.
(L. S.)

A la Lgation de Tch~coslovaquie,
Berne.

Copie certifi~e conforme.
Praha, le 8 novembre 1926.

Pour le Directeur des archives
Dr. Kazdunda.

h, L378
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FEDERAL DEPARTMENT

FOR ECONOMIC AFFAIRS.

Sb. 8. Tsl. 2.

The Federal Department for Economic Affairs has the honour to acknowledge the receipt of the
note from the Czechoslovak Legation of September 30, 1925, relative to the period prescribed for
the denunciation of the Treaty of Commerce at present in force between the two countries. The
Department notes that the period in question has been fixed by common agreement at one month.

The Federal Department for Economic Affairs takes this opportunity of renewing the expres-
sion of its high regard to the Czechoslovak Legation.

BERNE, September 30, 1925.
(L. S.)

To the Czechoslovak Legation,
Berne.
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BRAZIL,

BRITISH EMPIRE
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BULGARIA, etc.
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national Regime of Maritime Ports
and Protocol of Signature. Signed
at Geneva, December 9, 1923.
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No 1379. - CONVENTION' SUR LE REGIME INTERNATIONAL DES
PORTS MARITIMES. SIGNEE A GENEVE, LE 9 DECEMBRE 1923.

Textes officiels /ran~ais et anglais. Cette convention et le protocole y relatif ont it! enregistris par le
Secritariat, le 2 dicembre 1926, par suite de leur entrie en vigueur.

L'ALLEMAGNE, LA BELGIQUE, LE BRIASIL, L'EMPIRE BRITANNIQUE (avec LA NOUVELLE-

ZtLANDE ET L'INDE), LA BULGARIE, LE CHILI, LE DANEMARK, L'ESPAGNE, L'ESTONIE, LA GRACE,
LA HONGRIE, L'ITALIE, LE JAPON, LA LITHUANIE, LA NORVtGE, LES PAYS-BAS, LE SALVADOR, LE
ROYAUME DES SERBES, CROATES ET SLOVENES, LE SIAM, LA SUtDE, LA SUISSE, LA TcHtCOSLO-
VAQUIE, ET L'URUGUAY,

Ddsireux d'assurer, dans la plus large mesure possible, la libert6 des communications prdvue
h Particle 23 e) du Pacte, en garantissant dans les ports maritimes places sons leur souverainet6
ou autorit6, et pour les besoins du commerce international, l'6galit6 de traitement entre les navires
de tous les Etats contractants, leurs marchandises et leurs passagers ;

Considdrant que la meilleure mani6re d'aboutir k un rdsultat en cette matifre est par le moyen
d'une convention gdndrale h laquelle le plus grand nombre possible d'Etats pourront adhfrer
ult6rieurement

iDEPOT DES RATIFICATIONS:

BELGIQUE, 16 mai 1927.
Cette ratification ne s'dtend ni au Congo belge ni au territoire du Ruanda-Urundi, placd

sous le mandat de la Belgique, sans prejudice du droit de ratifier ultdrieurement, au nom de
l'un on de l'autre de ces territoires ou de ces deux territoires.

En ce qui concerne larticle 12 du Statut sur le rdgime international des ports maritimes,
le Gouvernement belge d6clare que la Belgique poss~de une ldgislation sur le transport des
6migrants et que cette legislation, sans dtablir aucune discrimination h '6gard des pavilions
et, en consdquence, sans rompre le principe de l'dgalitd de traitement des pavilions, impose
des obligations spdciales . tout navire transportant des 6migrants.

EMPIRE BRITANNIQUE, 29 aout 1924.
* Cette ratification est donnde pour l'Empire britannique. I1 est ddclar6 dans les instruments

de ratification que celle-ci ne s'dtend pas au Dominion du Canada, an Commonwealth d'Aus-
tralie, au Dominion de la Nouvelle-ZMlande, h l'Union Sud-Africaine, t l'Etat libre d'Irlande
(on h tout territoire sous leur autorit6) et a l'Inde, et que, en vertu de la facultd prdvue h
l'article 9 de cette convention, cette ratification ne s'6tend h aucune des colonies, posses-
sions ou protectorats, ni aux territoires sons mandat de Sa Majest britannique; sans que pr&
judice soit port6 au droit de ratifier ou d'adhdrer ultdrieurement au nom de l'un quelconque
ou de l'ensemble de ces Dominions, colonies, possessions, protectorats on territoires.

NOUVELLE-ZPLANDE, Ier avril 1925.
* Ces ratifications sont donn6es pour la Nouvelle-ZWlande, y compris le territoire sous

mandat du Samoa occidental.
INDE, Ier avril 1925,
DANEMARK, 27 avril 1926.

L'acceptation de cette convention par le Gouvernement danois n'engage pas le Grodnland,
dont les ports maritimes sont soumis i un r6gime particulier.

GRACE, 24 janvier 1927.
JAPON, 30 septembre 1926.

Sous rdserve du droit concernant les dmigrants, pr6vu par l'article 12 du statut.

* Traductions.



1926-1927 League of Nations - Treaty Series. 287

No. 1379. - CONVENTION I ON THE INTERNATIONAL RE GIME OF
MARITIME PORTS. SIGNED AT GENEVA, DECEMBER 9, 1923.

French and English official texts. The Convention and the Protocol relating thereto were registered
with the Secretariat, December 2, 1926, following their coming into force.

GERMANY, BELGIUM, BRAZIL, THE BRITISH EMPIRE (with NEW ZEALAND AND INDIA), BULGARIA,
CHILE, DENMARK, SPAIN, ESTONIA, GREECE, HUNGARY, ITALY, JAPAN, LITHUANIA, NORWAY,
THE NETHERLANDS, SALVADOR, KINGDOM OF THE SERBS, CROATS AND SLOVENES, SIAM, SWEDEN,
SWITZERLAND, CZECHOSLOVAKIA AND URUGUAY,

Desirous of ensuring in the fullest measure possible the freedom of communications men-
tioned in Article 23(e) of the Covenant by guaranteeing in the maritime ports situated under
their sovereignty or authority and for purposes of international trade equality of treatment
between the ships of all the Contracting States, their cargoes and passengers ;

Considering that the best method of achieving their present purpose is by means of a general
convention to which the greatest possible number of States can later accede;

'DEPOSIT OF RATIFICATIONS:
(Translation)

BELGIUM, May 16, 1927.
* This ratification does not apply to the Belgian Congo or to the Territory of Ruanda Urundi

under Belgian Mandate, without prejudice to the right of ratification at a subsequent date
on behalf of either or both of these territories.

With regard to Article 12 of the Statute on the International R6gime of Maritime Ports,
the Belgian Government declares that legislation exists in Belgium on the transport of emi-
grants, and that this legislation, whilst it does not distinguish between flags and consequently
does not affect the principle of equality of treatment of flags, imposes special obligations on
vessels engaged in the transport of emigrants.

BRITISH EMPIRE, August 29, 1924.
This ratification has been given on behalf of the British Empire. It is stated in the instru-

ments of ratification that this ratification shall not be deemed to apply in the case of the Do-
minion of Canada, the Commonwealth of Australia, the Dominion of New Zealand, the Union
of South-Africa, of the Irish Free State (or any territories under their authority) or in the case
of India and that, in pursuance of the power reserved in article 9 of this Convention, it shall
not be deemed to apply in the case of any of the Colonies, Possessions or Protectorates or
of the territories in respect of which His Britannic Majesty has accepted a mandate ; without
prejudice, however, to the right of subsequent ratification or accession on behalf of any or
all those Dominions, Colonies, Possessions, Protectorates or Territories.

NEW-ZEALAND, April 1, 1925.
The ratifications have been given on behalf of New Zealand including the mandated

territory of Western Samoa.
INDIA, April I, 1925.

DENMARK, April 27, 1926.
* The acceptance of this Convention by the Danish Government, does not bind Greenland,

the maritime ports of which are subject to a separate r6gime.
GREECE, January 24, 1927.
JAPAN, September 30, 1926.

* With reservation as to the right relating to emigrants, mentioned in article 12 of the
Statute.

* Translations.
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Consid6rant que la Conference r6unie h Genes, le io avril 1922, a demand6, en une r~solution
transmise aux organismes comptents de la Soci6t6 des Nations, avec l'approbation du Conseil
et de l'Assemble de la Socit6, que soient conclues et mises en vigueur le plus t6t possible les
conventions internationales relatives au regime des communications pr6vues dans les trait6s de
paix, et que l'article 379 du Trait6 de Versailles et les articles correspondants des autres trait6s ont
pr6vu l'F6laboration d'une convention g6n6rale sur le r6gime international des ports;

Ayant accept6 l'invitation de la Soci6t6 des Nations de participer h une conf6rence, rfunie
h Gen~ve le 15 novembre 1923 ;

Soucieux de mettre en vigueur les dispositions du Statut applicable au regime international
des ports maritimes qui y a 6t6 adoptS, et de conclure une convention g~n~rale h cet effet, les
Hautes Parties contractantes ont nomm6 pour leurs pl~nipotentiaires

LE PRASIDENT Du REICH ALLEMAND :
Monsieur Gottfried ASCHMANN, Consul g~ndral h Gen~ve

Suite do la note page 286.
SIAM, 9 janvier 1925.

SOADE, 15 septembre 1927.
SuissE, 23 octobre 1926.

ADHP-SIONS:
De l'AuTRICHE, le 20 janvier 1927.
De SA MAJESTft BRITANNIQOE, h partir du 23 avril 1925, pour la Rhod6sie du Sud et pour Terre-Neuve;

h partir du 29 juin 1925, pour I'AuSTRALIE (cette adhesion ne s'6tend pas h la Papouasie, h l'ile de Norfolk
et aux territoires sous mandat de Nauru et de la Nouvelle-Guin6e) ; a partir du 22 septembre 1925, pour
les colonies, protectorats et territoires sous mandat suivants :

Bahamas
Barbade
Bermudes
Guyane britannique
Honduras britannique
Protectorat des Iles Salomon

britanniques
Brun6i
Ceylan
Chypre
Iles Falkland
Etats malais f6d~r6s

Perak
Selangor
Negri Sembilan
Pahang

Fidji

Gambie
Gibraltar
lies Gilbert et Ellice
C6te de l'Or
Grenade
Hong-Kong
Jamalque (hl'exception des Iles

Turques, Caiques et Caiman)
Kenya
lies Sous-Le-Vent

Antigoa
Dominique
Montserrat
Saint-Christophe Nevis
lies Vierges

Etats malais non f~d~r~s
Johore

Kedah
Perlis
Kelantan
Trengganu

Ile Maurice
Nigeria
Palestine
Sainte-H61ne
Sainte-Lucie
Saint-Vincent
Iles Seychelles
Sierra Leone
Somaliland
Straits Settlements
Territoire du Tanganyika
Iles Tonga, Trinit6 et Tobago
Zanzibar,

et h partir du 7 novembre 1925, pour Malte.
De LA FRANCE, le Ier d~cembre 1924,
sous r6serve de ratification et sous les deux r6serves suivantes

Io La France aura la facult6 de suspendre... conform6ment h l'article 8 du statut, le b6n6-
fice de l'6galit6 de traitement pour la marine marchande d'un Etat qui, en faisant usage de
la disposition de l'article 12, paragraphe i, viendrait h rompre lui-m~me i'6galit6 de traite-
ment au profit de sa marine.

20 La pr~sente adhesion n'engagera pas, ainsi qu'il est pr~vu h l'article 9 de la convention,
1'ensemble des protectorats, colonies, possessions ou territoires d'outre-mer soumis h la sou-
verainet6 ou l'autorit6 de la RWpublique frangaise.

De PANAMA (ad referendum), le 31 juillet 1925.
La convention et le protocole sont entrs en vigueur, le 26 juillet 1926.
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And whereas the Conference which met at Genoa on April ioth, 1922, requested, in a reso-
lution which was transmitted to the competent organisations of the League of Nations with the
approval of the Council and the Assembly of the League, that the International Conventions
relating to the Regime of Communications provided for in the Treaties of Peace should be concluded
and put into operation as soon as possible, and whereas, Article 379 of the Treaty of Versailles
and the corresponding articles of the other Treaties provide for the preparation of a General
Convention on the International R6gime of Ports ;

Having accepted the invitation of the League of Nations to take part in a Conference which
met at Geneva on November 15th, 1923 ;

Desirous of bringing into force the provisions of the Statute relating to the International
Regime of Ports adopted thereat, and of concluding a General Convention for this purpose, the
High Contracting Parties have appointed as their plenipotentiaries

THE PRESIDENT OF THE GERMAN REICH:

M. Gottfried ASCHMANN, Consul-General at Geneva;

Continuation of the note, page 287.
SIAM, January 9, 1925.

SWEDEN, September 15, 1927.
SWITZERLAND, October 23, 1926.

ACCESSIONS:
By AUSTRIA, January 20, 1927.
By His BRITANNIC MAJESTY, as from April 23, 1925, for Southern Rhodesia and Newfoundland;

as from June 29, 1925, for AuSTRALIA (this accession does not apply in the case of Papua, Norfolk Island
and the Mandated Territories of Nauru and New Guinea); as from September 22, 1925, for the following
Colonies, Protectbrates and Mandated Territories:

Bahamas Gibraltar Kedah
Barbados Gilbert and Ellice Islands Perlis
Bermuda Gold Coast Kelantan
British Guiana Grenada Trengganu
British Honduras Hong-Kong Mauritius
British Solomon Islands Pro- Jamaica (excluding Turks and Nigeria

tectorate Caicos Islands and Cayman Palestine
Brunei Islands) St. Helena
Ceylon Kenya St. Lucia
Cyprus Leeward Islands: St. Vincent
Falkland Islands Antigua Seychelles
Federated Malay States : Dominica Sierra Leone

Perak Montserrat Somaliland
Selangor St. Christopher Nevis Straits Settlements
Negri Sembilan Virgin Islands Tanganyika Territory
Pahang Malay States (Unfederated) Tonga, Trinidad and Tobago

Fiji Johore Zanzibar,
Gambia

and as from November 7, 1925 for Malta.
By FRANCE, December i, 1924,

subject to ratification and to the two following reservations:
(i) France shall have the power, in conformity with Article 8 of the State of suspending

the benefit of equality of treatment from the mercantile marine of a State which, under the
provisions of Article 12, paragraph I, has itself departed from equality of treatment in favour
of its own marine.

(2) The present adhesion shall not, as provided in Article 9 of the Convention, include
any of the colonies, overseas possessions, protectorates, or overseas territories, under the
sovereignty or authority of the French Republic.

By PANAMA (ad referendum), July 31, 1925.
The Convention and the Protocol came into force July 26, 1926.

• Translation.
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SA MAJESTA LE RoI DES BELGES :

M. Xavier NEUJEAN, Ministre des Chemins de fer, Marine, Postes, T61graphes et T616-
phones de Belgique, D616gu6 h la deuxi~me Confrence g~n6rale des communications
et du transit ;

LE PRP-SIDENT DE LA RtPUBLIQUE DES ETATS-UNIS Du BRtSIL:

M. le Commandant-Major E. LEITAO DE CARVALHO, Officier d'Etat-Major, Professeur
h l'Ecole d'Etat-Major de Rio de Janeiro, D616gu6 h la deuxi~me Conf~rence g~n~rale
des communications et du transit; et

M. Eliseu DA FONSECA MONTARROYOS, Membre de la Commission consultative et tech-
nique des communications et du transit, D6l6gu6 h la deuxi~me Conference g~n~rale
des communications et du transit;

SA MAJESTA LE RoI DU ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE ET DES DOMINIONS
BRITANNIQUES AU DELA DES MERS, EMPEREUR DES INDES :

Sir Hubert LLEWELLYN SMITH, G.C.B., Conseiller 6conomique principal du Gouverne-
ment britannique, D616gu6 h la deuxi~me Conference g~n~rale des communications
et du transit

POUR LE DOMINION DE LA NOUVELLE-ZtLANDE:

L'honorable sir James ALLEN, K.C.B., Haut Commissaire pour la Nouvelle-Z61ande
dans le Royaume-Uni;

POUR L'INDE :

Le tr~s honorable lord HARDINGE OF PENSHURST, K.G.,G.C.B.,G.C.S.I.,G.C.M.G.,
G.C.I.E., G.C.V.O., I.S.O., Conseiller priv6, ancien Vice-Roi, ancien Ambassadeur;

SA MAJESTt LE RoI DES BULGARES :

M. D. MIKOFF, Charg6 d'Affaires h Berne;

LE PRASIDENT DE LA RtPUBLIQUE DU CHILI :
M. Francisco RIVAS VICUIRA, Envoy6 extraordinaire et Ministre pl6nipotentiaire pr~s

le Conseil f~d~ral suisse, pros le Pr6sident de la R~publique tch~coslovaque, pr~s
le President de la R~publique autrichienne, et pros Son Altesse S~r~nissime le Gou-
verneur de Hongrie, D61gu6 h la deuxi~me Conference g~n6rale des communications
et du transit;

SA MAJESTt LE Roi DE DANEMARK:

M. P. A. HOLCK-COLDING, Chef de d~partement au Minist~re des Travaux publics, Membre
de la Commission consultative et technique des communications et du transit,
D16gu6 h la deuxi~me Conf~rence g~n~rale des communications et du transit;

SA MAJESTA LE RoI D'EsPAGNE :

M. Guillermo BROCKMANN Y ABARZUZA, Inspecteur g~n6ral des Chauss6es, Canaux et
Ports, Membre de la Commission consultative et technique des communications
et du transit, D616gu6 h la deuxi~me Conf~rence g~n~rale des communications et
du transit

LE PR1PSIDENT DE LA R1tPUBLIQUE ESTONIENNE:

M. Charles Robert PUSTA, Envoy6 extraordinaire et Ministre pl~nipotentiaire pr~s le
Pr6sident de la R~publique fransaise, Membre de la Commission consultative et
technique des communications et du transit, D616gu6 h la deuxi~me Conf~rence
gen6rale des communications et du transit;
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His MAJESTY THE KING OF THE BELGIANS:

M. Xavier NEUJEAN, Minister of Railways, Mercantile Marine, Posts, Telegraphs and
Telephones of Belgium, Delegate at the Second General Conference on Communi-
cations and Transit ;

THE PRESIDENT OF THE REPUBLIC OF THE UNITED STATES OF BRAZIL:

Commandant-Major E. LEITO DE CARVALHO, Staff Officer, Professor at the Staff College
of Rio de Janeiro, Delegate at the Second General Conference on Communications
and Transit, and

M. Eliseu DA FONSECA MONTARROYOS, Member of the Advisory and Technical Committee
for Communications and Transit, Delegate at the Second General Conference on
Communications and Transit

HIS MAJESTY THE KING OF THE UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND OF THE

BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA :

Sir Hubert LLEWELLYN SMITH, G.C.B., Chief Economic Adviser of the British Govern-
ment, Delegate at the Second General Conference on Communications and Transit

FOR THE DOMINION OF NEW ZEALAND

The Hon. Sir James ALLEN, K.C.B., High Commissioner for New Zealand in the United
Kingdom;

FOR INDIA:

The Hon. Lord HARDINGE OF PENSHURST, K.G., G.C.B., G.C.S.I., G.C.M.G., G.C.I.E.,
G.C.V.O., I.S.O., Privy Councillor, former Viceroy, former Ambassador;

HIs MAJESTY THE KING OF THE BULGARIANS :

M. D. MIKOFF, Charg6 d'Affaires at Berne;

THE PRESIDENT OF THE REPUBLIC OF CHILE :

M. Francisco RIVAS VICUIRA, Envoy Extraordinary and Minister Plenipotentiary to the
Swiss Federal Council, to the President of the Czechoslovak Republic, to the Presi-
dent of the Austrian Federal Republic and to His Serene Highness the Governor
of Hungary, Delegate at the Second General Conference on Communications and
Transit

HIS MAJESTY THE KING OF DENMARK:

M. P. A. HOLCK-COLDING, Director of Section at the Ministry of Public Works, Member
of the Advisory and Technical Committee for Communications and Transit, Delegate
at the Second General Conference on Communications and Transit;

HIS MAJESTY THE KING OF SPAIN:

M. Guillermo BROCKMANN Y ABARZUZA, Inspector-General of Roads, Canals and Ports,
Member of the Advisory and Technical Committee for Communications and Transit,
Delegate at the Second General Conference on Communications and Transit

THE PRESIDENT OF THE ESTONIAN REPUBLIC:

M. Charles Robert PUSTA, Envoy Extraordinary and Minister Plenipotentiary to the
President of the French Republic, Member of the Advisory and Technical Committee
for Communications and Transit, Delegate at the Second General Conference on
Communications and Transit;
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SA MAJESTt LE RoI DES HELLtNES '
M. A. POLITIs, D6l6gu6 technique du Gouvernement hell~nique h Paris, D6lgu6 h la

deuxi~me Conference g~n~rale des communications et du transit; et,
M. Dem~tre G. PHOCAS, Capitaine de frigate de la marine hellnique, D6l6gu6 h la deu-

xi~me Conference g~n6rale des communications et du transit

SON ALTESSE SARtNISSIME LE GOUVERNEUR DE HONGRIE:

M. Emile DE WALTER, Conseiller minist~riel au Minist~re royal de Hongrie des Affaires
6trang~res, D61lgu6 h la deuxi~me Conference g~n~rale des communications et du
transit ;

SA MAJESTt LE RoI D'ITALIE:

M. Paolo BIGNAMI, ancien Sous-Secr~taire d'Etat, ancien D~put6, D6lgu6 h la deuxi~me
Conf6rence g6ndrale des communications et du transit;

SA MAJESTA L'EMPEREUR DU JAPON:

M. S. OKUYAMA, Conseiller d'ambassade, Directeur adjoint du Bureau du Japon h la
Soci& des Nations h Paris, D616gud h la deuxi~me' Conference g6n6rale des commu-
nications et du transit

LE PR1PSIDENT DE LA RAPUBLIQUE LITHUANIENNE:

M. C. DOBKEVICIUS, Conseiller h la LUgation de Lithuanie 4 Paris, D6l6gu6 h la deuxi~me
Conference gdn~rale des communications et du transit;

SA MAJESTt LE Rol DE NORVkGE:

M. Gabriel SMITH, D6lgu6 h la deuxi~me Conference g~nrale des communications et
du transit ;

SA MAJESTt LA REINE DES PAYs-BAS:

Le Jonkheer W. J. M. VAN EYSINGA, Professeur h l'Universit6 de Leyde, Membre de
la Commission consultative et technique des communications et du transit, D6l6gu6
h la deuxi~me Conference g~ndrale des communications et du transit;

LE PRtSIDENT DE LA RtPUBLIQUE DE SALVADOR:

M. J. G. GUERRERO, Envoy6 extraordinaire et Ministre pl~nipotentiaire pros le Pr6sident
de la R~publique fran~aise et pros Sa Majest6 le Roi d'Italie, D6lgu6 h la deuxi~me
Conference g6n~rale des communications et du transit

SA MAJESTIt LE RoI DES SERBES, CROATES ET SLOVENES:

M. B. VOUKOVITCH, Directeur des Chemins de fer de l'Etat, D6lgu6 h la deuxi~me
Conference g~n6rale des communications et du transit;

SA MAJESTA LE RoI DE SIAM:

M. Phya SANPAKITCH PREECHA, Envoy6 extraordinaire et Ministre pl6nipotentiaire pros
Sa Majest6 le Roi d'Espagne et pros Sa Majest6 le Roi d'Italie, D6lgu6 h la
deuxi~me Confdrence ggn6rale des communications et du transit;

SA MAJESTA LE RoI DE SUADE:

M. le Baron ALSTRbMER, Envoy6 extraordinaire et Ministre pl6nipotentiaire pros le Conseil
f~d6ral suisse
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HIS MAJESTY THE KING OF THE HELLENES:

M. A. POLITIS, Technical Representative of the Hellenic Government in Paris, Delegate
at the Second General Conference on Communications and Transit; and

M. Dem~tre G. PHOCAS, Captain in the Hellenic Navy, Delegate at the Second General
Conference on Communications and Transit

His SERENE HIGNHESS THE GOVERNOR OF HUNGARY:

M. Emile DE WALTER, Ministerial Counsellor at the Royal Hungarian Ministry for Foreign
Affairs, Delegate at the Second General Conference on Communications and Transit

His MAJESTY THE KING OF ITALY:

M. Paolo BIGNAMI, former Under-Secretary of State, former Member of the Chamber
of Deputies, Delegate at the Second General Conference on Communications and
Transit ;

His MAJESTY THE EMPEROR OF JAPAN:

M. S. OKUYAMA, Counsellor of Embassy, Assistant Head of the Japanese League of Nations
Office in Paris, Delegate at the Second General Conference on Communications and
Transit ;

THE PRESIDENT OF THE REPUBLIC OF LITHUANIA:

M. C. DOBKEVICIUS, Counsellor at the Lithuanian Legation in Paris, Delegate at the
Second General Conference on Communications and Transit

HIS MAJESTY THE KING OF NORWAY:

M. Gabriel SMITH, Delegate at the Second General Conference on Communications and
Transit ;

HER MAJESTY THE QUEEN OF THE NETHERLANDS

JONKHEER W. J. M. VAN EYSINGA, Professor at the University of Leyden, Member _o
the Advisory and Technical Committee for Communications and Transit, Delegate
at the Second General Conference on Communications and Transit;

THE PRESIDENT OF THE REPUBLIC OF SALVADOR:

M. J. G. GUERRERO, Envoy Extraordinary and Minister Plenipotentiary to the President
of the French Republic and to His Majesty the King of Italy, Delegate at the Second
General Conference on Communications and Transit;

His MAJESTY THE KING OF THE SERBS, CROATS AND SLOVENES:

M. B. VOUKOVlTCH, Director of the State Railways, Delegate at the Second General
Conference on Communications and Transit;

His MAJESTY THE KING OF SIAM :

M. Phya SANPAKITCH PREECHA, Envoy Extraordinary and Minister Plenipotentiary to
His Majesty the King of Sapin and to His Majesty the King of Italy, Delegate at
the Second General Conference on Communications and Transit

HIS MAJESTY THE KING OF SWEDEN :

Baron ALSTR6MER, Envoy Extraordinary and Minister Plenipotentiary to the Swiss
Federal Council;
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LE CONSEIL Ff-DRAL SUISSE :
M. le Dr Robert HEROLD, Directeur de la Division des Chemins de fer du Ddpartement

fdd~ral des Postes et des Chemins de fer, Membre de la Commission consultative
et technique des communications et du transit, D6lgu6 h la deuxi~me Conference
gdn6rale des communications et du transit;

LE PRItSIDENT DE LA RP-PUBLIQUE TCHf-COSLOVAQUE :

M. J. DVOkA6EK, Ministre pldnipotentiaire et Chef du Ddpartement 6conomique au
Ministare des Affaires 4trang~res ;

LE PR1tSIDENT DE LA RtPUBLIQUE DE L'URUGUAY:

M. Benjamin FERNANDEZ Y MEDINA, Envoy6 extraordinaire et Ministre pl6nipotentiaire
pros Sa Majest6 le Roi d'Espagne, Prdsident de la Commission consultative et
technique des communications et du transit ;

Lesquels, apr~s avoir communiqu6 leurs pleins pouvoirs trouvs en bonne et due forme, sont
convenus de ce qui suit :

Article premier.

Les Etats contractants d~clarent accepter le statut ci-annex6 relatif au regime international
des Ports maritimes adopt6 par la deuxi~me Confdrence gdn~rale des communications et du transit,
qui s'est rdunie h Gen~ve, le 15 novembre 1923.

Ce statut sera consid6r6 comme faisant partie intdgrante de la prdsente convention. En
consequence, elles d6clarent accepter les obligations et engagements dudit statut, conform6ment
aux termes et suivant les conditions qui y figurent.

Article 2.

La prdsente convention ne porte en rien atteinte aux droits et obligations qui rdsultent des
dispositions du Trait6 de Paix, sign h Versailles, le 28 juin 1919, ou des dispositions des autres
traitds analogues, en ce qui concerne les Puissances signataires ou bn6ficiaires de ces traitds.

Article 3.

La prdsente convention, dont les textes frangais et anglais feront dgalement foi, portera la
date de ce jour, et sera, jusqu'au 31 octobre 1924, ouverte h la signature de tout Etat reprdsent6
h la Conference de Gen~ve, de tout Membre de la Socit6 des Nations et de tout Etat b qui le
Conseil de la Socidt6 des Nations aura h cet effet communiqu6 un exemplaire de la prdsente
Convention.

Article 4.

La prsente convention est sujette h ratification. Les instruments de ratification seront trans-
mis au Secrdtaire gdndral de la Socit6 des Nations, qui en notifiera le ddp6t h tous Etats signa-
taires ou adh6rents.

Article 5.

A partir du Ier novembre 1924, tout Etat repr~sent6 4 la conference visde h l'article
premier, tout Membre de la Socidt6 des Nations et tout Etat auquel le Conseil de la Socidt6 des
Nations aura, h cet effet, communiqu6 un exemplaire, pourra adherer h la prdsente convention.

NO 1379



1926 League of Nations - Treaty Series. 295

THE Swiss FEDERAL COUNCIL:

Dr. Robert HEROLD, Director of the Railway Division of the Federal Department of
Posts and Railways, Member of the Advisory and Technical Committee for Com-
munications and Transit, Delegate at the Second General Conference on Commu-
nications and Transit;

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC:

M. J. DvO1 AEK, Minister Plenipotentiary and Head of the Economic Department of
the Ministry for Foreign Affairs;

THE PRESIDENT OF THE REPUBLIC OF URUGUAY:

M. Benjamin FERNANDEZ Y MEDINA, Envoy Extraordinary and Minister Plenipotentiarty
to His Majesty the King of Spain, Chairman -of the Advisory and Technical Com-
mittee for Communications and Transit ;

Who, after communicating their full powers, found in good and due form, have agreed as follows:

Article I.

The Contracting States declare that they accept the Statute on the International Rdgime
of Maritime Ports, annexed hereto, adopted by the Second General Conference on Communications
and Transit which met at Geneva on November 15, 1923.

This Statute shall be deemed to constitute an integral part of the present Convention.
Consequently, they hereby declare that they accept the obligations and undertakings of the

said Statute in conformity with the terms and in accordance with the conditions set out therein.

Article 2.

The present Convention does not in any way affect the rights and obligations arising out
of the provisions of the Treaty of Peace signed at Versailles on June 28, 1919, or out of the pro-
visions of the other corresponding Treaties, in so far as they concern the Powers which have signed,
or which benefit by, such Treaties.

Article 3.

The present Convention of which the French and English texts are both authentic, shall bear
this day's date, and shall be open for signature until October 31, 1924, by any State represented
at the Conference of Geneva, by any Member of the League of Nations and by any States to which
the Council of the League of Nations shall have communicated a copy of the Convention for this
purpose.

Article 4.

The present Convention is subject to ratification. The instruments of ratification shall be
deposited with the Secretary-General of the League of Nations, who shall notify their receipt to
every State signatory of or acceding to the Convention.

Article 5.

On and after November ist, 1924, the present Convention may be acceded to by any State
represented at the Conference referred to in Article I, by any Member of the League of Nations,
or by any State to which the Council of the League of Nations shall have communicated a copy
of the Convention for this purpose.
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Cette adhesion s'effectuera au moyen d'un instrument communiqu6 au Secrtaire g6n6ral'de
la Soci~t6 des Nations, aux fins de d6p6t dans les archives du Secr6tariat. Le Secr6taire g6n6ral
notifiera ce d6pt imm~diatement h tons Etats signataires ou adh6rents.

Article 6.

La pr6sente convention n'ertrera en vigueur qu'apr~s avoir 6t6 ratifi6e an nom de.cinq Etats.
La date de son entr6e en vigueur sera le quatre-vingt-dixi~me jour apr~s la r~ception, par le Secr-
taire gn6ral de la Soci6t6 des Nations, de la cinqui~me ratification. Ult~rieurement, la pr6sente
Convention prendra effet, en ce qui concerne chacune des Parties, quatre-vingt-dix jours apr~s
la r6ception de la ratification on de la notification de l'adh6sion.

Conform6ment aux dispositions de l'article 18 du Pacte de la Socit6 des Nations, le Secrdtaire
g6ndral enregistrera la pr~sente convention le jour de l'entr6e en vigueur de cette derni~re.

Article 7.

Un recueil special sera tenu par le Secr~taire g6n~ral de la Soci6t6 des Nations, indiquant
compte tenu de l'article 9, quelles parties ont sign6 ou ratifi6 la prsente convention, y ont adhdr6
ou l'ont d~noncde. Ce recueil sera constamment ouvert aux Membres de la Soci6t6 et publication
en sera faite aussi souvent que possible, suivant les indications du Conseil.

Article 8.

Sous r~serve des dispositions de l'article 2 de la pr6sente convention, celle-ci peut 8tre d6nonc~e
par l'une quelconque des Parties, apr~s l'expiration d'un d6lai de cinq ans, h partir de la date de
son entree en vigueur pour ladite partie. La d~nonciation sera faite sous forme de notification
6crite, adress6e au Secr6taire g6n~ral de la Soci6t6 des Nations. Copie de cette notification infor-
mant toutes les autres parties de la date h laquelle elle a 6t6 reue, leur sera imm6diatement
transmise par le Secr~taire g6n6ral.

La d6nonciation prendra effet un an apr~s la date h laquelle aura 6t6 reque par le Secr~taire
g6n6ral, et ne sera op~rante qu'en ce qui concerne lEtat qui l'aura notifi~e.

Article 9.

Tout Etat signataire ou adh6rent de la pr~sente convention peut d6clarer, soit au moment
de sa signature, soit au moment de sa ratification ou de son adh6sion, que son acceptation de la
pr6sente convention n'engage pas, soit l'ensemble, soit tel de ses protectorats, colonies, possessions
ou territoires d'outre-mer soumis h sa souverainet6 ou h son autorit6, et peut, ult~rieurement et
conform~ment l'article 5, adh6rer s6par6ment au nom de l'un quelconque de ces protectorats,
.colonies, possessions ou territoires d'outre-mer, exclus par cette d~claration.

La d~nonciation pourra 6galement s'effectuer s~par6ment pour tout protectorat, colonie,
possession ou territoire d'outre-mer ; les dispositions de l'article 8 s'appliqueront h cette d6non-
ciation.

Article Io.

La revision de la pr6sente convention pourra 6tre demand~e h toute 6poque par un tiers des
Etats contractants.
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P- Accession shall be effected by an instrument communicated to the Secretary-General of the
League of Nations to be deposited in the archives of the Secretariat. The Secretary-General
shall at once notify such deposit to every State signatory of or acceding to the Convention.

Article 6.

The present Convention will not come into force until it has been ratified in the name of five
States. The date of its coming into force shall be the ninetieth day after the receipt by the Secre-
tary-General of the League of Nations of the fifth ratification. Thereafter, the present Convention
will take effect in the case of each Party ninety days after the receipt of its ratification or of the
notification of its accession.

In compliance with the provisions of Article 18 of the Covenant of the League of Nations,
the Secretary-General will register the present Convention upon the day of its coming into force.

Article 7.

A special record shall be kept by the Secretary-General of the League of Nations showing,
with due regard to the provisions of Article 9, which of the Parties have signed, ratified, acceded
to or denounced the present Convention. This record shall be open to the Members of the League
at all times ; it shall be published as often as possible, in accordance with the directions of the
Council.

Article 8.

Subject to the provisions of Article 2 above, the present Convention may be denounced by
any Party thereto after the expiration of five years from the date when it came into force in respect
of that Party. Denunciation shall be effected by notification in writing addressed to the Secretary-
General of the League of Nations. Copies of such notification shall be transmitted forthwith
by him to all the other Parties, informing them of the date on which it was received.

A denunciation shall take effect one year after the date on which the notification thereof was
received by the Secretary-General, and shall operate only in respect of the notifying State.

Article 9.

Any State signing or acceding to the present Convention may declare at the moment either
of its signature, ratification or accession, that its acceptance of the present Convention does not
include any or all of its colonies, overseas possessions, protectorates, or overseas territories, under
its sovereignty or authority, and may subsequently accede, in conformity with the provisions
of Article 5, on behalf of any such colony, overseas possession, protectorate or territory excluded
by such declaration.

Denunciation may also be made separately in respect of any such colony, overseas possession,
protectorate or territory, and the provisions of Article 8 shall apply to any such denunciation.

Article Io.

The revision of the present Convention may be demanded at any time by one-third of the
Contracting States.
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En foi de quoi les pl~nipotentiaires sus-
nomm6s ont sign6 la pr6sente convention.

Fait h Gen~ve, le neuf d~cembre mil neuf
cent vingt-trois, en un seul exemplaire, qui
restera d~pos6 dans les archives du Secretariat
de la Soci6t6 des Nations.

Allemagne Gottfried ASCHMAI

Belgique Xavier NEUJEAN

E. LEIT;O DE CA]

E. MONTARROYOS

In faith whereof the above-named pleni-
potentiaires have signed the present Conven-
tion.

Done at Geneva the ninth day of December,
one thousand nine hundred and twenty-three,
in a single copy which shall remain deposited
in the Archives of the Secretariat of the League
of Nations.

NIN Germany

Belgium

RVALHO Brazil

Empire britannique

Nouvelle-Zdlande

Inde

Bulgarie

H. LLEWELLYN SMITH

J. ALLEN

HARDINGE OF PENSHURST

D. MIKOFF

British Empire

New Zealand

India

Bulgaria

Francisco RIVAS VICUNA

A. HOLCK-COLDING

Sous reserve du droit concernant
l'6migration dont h l'article douze
12 de ce Statut. 1

Gmo. BROCKMANN

C. R. PUSTA

A. POLITIS. D. G. PHOCAS

Sous r~serve du droit concernant
l'6migration, dont l'Art. douze
(12) de ce Statut. 1

A.P. D. Ph

WALTER

Chili

Danemark

Espagne

Estonie *

Gr&e

Chile

Denmark

Spain

Estonia

Greece

Hongrie Hungary

Translation :

Subject to the right relating to emigration mentioned in Article 12 (twelve) of this Statute
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Italie

Japon

Lithuanie

Norvdge

Pays-Bas

Salvador

Royaume des Serbes,
Croates et Slov~nes

Sous reserve du droit concernant
l'6migration, dont h l'art. 12

(douze) de ce Statut. '

Paolo BIGNAMI

S. OKUYAMA

Sous r6serve du droit concemant
l'6migration, dont l'art. douze de
ce statut. 1

DOBKEVICIUS

Gabriel SMITH

V. EYSINGA, h 1'exception des terri-
toires d'outre-mer, Indes n~erlan-
daises, Surinam et Cura~ao. 2

J. Gustavo GUERRERO

Sous rserve du droit concemant
l'6migration, dont h l'art. 12

(douze) de ce Statut'1

B. VOUKOVITCH

Italy

Japan

Lithuania

Norway

Netherlands

Salvador

Kingdom ol the Serbs,
Croats and Slovenes

Phya SANPAKITCH PREECHA

ALSTROMER

HEROLD.

Tchecoslovaquie Sous r~serve du droit concernant
l'6migration, dont h l'art. 12
(douze) de ce Statut 1

J. DVOiAEK

Uruguay B. FERNANDEZ Y MEDINA Uruguay

Translation :
1 Subject to the right relating to emigration mentioned in Article 12 (twelve) of this Statute.
2 With the exception of overseas territories, the Netherlands Indies, Surinam and Curacao.
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STATUT

Article premier.

Sont consid6r6s comme ports maritimes, au sens du prdsent statut, les ports frdquent~s
normalement par les navires de mer et servant au commerce ext6rieur.

Article 2.

Sous condition de r~ciprocit6 et avec la r~serve pr6vue au premier alin6a de l'article 8, tout
Etat contractant s'engage h assurer aux navires de tout autre Etat contractant un traitement
6gal h celui de ses propres navires ou des navires de n'importe quel autre Etat, dans les ports
maritimes plac6s sous sa souverainet6 ou son autorit6, en ce qui concerne la libertd d'acc~s du
port, son utilisation et la complkte jouissance des commodit6s qu'il accorde h la navigation et aux
op6rations commerciales pour les navires, leurs marchandises et leurs passagers.

L'6galit6 de traitement ainsi 6tablie s'6tendra aux facilit~s de toutes sortes, telles que : attri-
bution de places h quai, facilitds de chargement et de d6chargement, ainsi qu'aux droits et taxes
de toute nature per~us au nom ou pour le compte du gouvernement, des autoritds publiques,
des concessionnaires ou 6tablissements de toutes sortes.

Article 3.

Les dispositions de l'article precedent ne restreignent aucunement la libert6 des autorits
comp6tentes d'un port maritime dans 'application des mesures qu'elles jugent convenable de
prendre en vue de la bonne administration du port, pourvu que ces mesures soient conformes au
principe de l'6galit6 de traitement, tel qu'il est d~fini dans ledit article.

Article 4.

Tous les droits et taxes pour 'utilisation des ports maritimes devront 6tre dfiment publis
avant leur mise en vigueur.

II en sera de m~me des r~glements de police et d'exploitation.
Dans chaque port maritime, l'administration du port tiendra h la disposition des int6ress6s

un recueil des droits et taxes en vigueur, ainsi que des r6glements de police et d'exploitation.

Article 5.

Pour la dtermination et l'application des droits de douane ou assimiis, des droits d'octroi
local ou de consommation, ainsi que des frais accessoires per~us L 'occasion de 1importation ou
de l'exportation des marchandises par les ports maritimes places sous la souverainet6 ou l'autorit6
des Etats contractants, il ne pourra 6tre aucunement tenu compte du pavillon du navire, de telle
sorte qu'aucune distinction ne sera faite ,au d6triment du pavillon d'un Etat contractant quel-
conque entre celui-ci et le pavillon de 1'Etat sous la souverainet6 ou 1'autorit6 duquel le port est
plac6, ou celai de n'importe quel autre Etat.

Article 6.

Afin de ne pas rendre inopdrant dans la pratique le principe d'galit6 de traitement dans les
ports maritimes, pos6 k l'article 2, par l'adoption d'autres mesures de discrimination prises contre
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STATUTE.

Article i.

All ports which are normally frequented by sea-going vessels and used for foreign trade shall
be deemed to be maritime ports within the meaning of the present Statute.

Article 2.

Subject to the principle of reciprocity and to the reservation set out in the first paragraph of
Article 8, every Contracting State undertakes to grant the vessels of every other Contracting State
equality of treatment with its own vessels, or those of any other State whatsoever, in the maritime
ports situated under its sovereignty or authority, as regards freedom of access to the port, the use
of the port, and the full enjoyment of the benefits as regards navigation and commercial operations
which it affords to vessels, their cargoes and passengers.

The equality of treatment thus established shall cover facilities of all kinds, such as allocation
of berths, loading and unloading facilities, as well as dues and charges of all kinds levied in the
name or for the account of the Government, public authorities, concessionaries or undertakings
of any kind.

Article 3.

The provisions of the preceding article in no way restrict the liberty of the competent Port
Authorities to take such measures as they may deem expedient for the proper conduct of the
business of the port provided that these measures comply with the principle of equality of treat-
ment as defined in the said article.

Article 4.

All dues and charges levied for the use of maritime ports shall be duly published before coming
into force.

The same shall apply to the by-laws and regulations of the port.
In each maritime port, the Port Authority shall keep open for inspection by all persons

concerned a table of the dues and charges in force, as well as a copy of the by-laws and regula-
tions.

Article 5.

In assessing and applying Customs and other analogous duties, local octroi or consumption
duties, or incidental charges, levied on the importation or exportation of goods through the mari-
time ports situated under the sovereignty or authority of the Contracting States, the flag of the
vessel must not be taken into account, and accordingly no distinction may be made to the detriment
of the flag of any Contracting State whatsoever as between that flag and the flag of the State under
whose sovereignty or authority the port is situated, or the flag of any other State whatsoever.

Article 6.
In order that the principle of equal treatment in maritime ports laid down in Article 2 may

not be rendered ineffective in practice by the adoption of other methods of discrimination against
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les navires d'un Etat contractant utilisant lesdits ports, chaque Etat contractant s'engage h appli-
quer les dispositions des articles 4, 20, 21 et 22 du statut annex6 h la Convention sur le r~gime
international des voies ferries, sign~e h Gen~ve, le 9 d~cembre 1923, en tant que ces articles s'appli-
quent aux transports en provenance ou h destination d'un port maritime, que cet Etat contractant
soit ou non partie h ladite Convention sur le r~gime international des voies ferries. Lesdits articles
doivent 6tre interpts conform~ment aux dispositions du protocole de signature de ladite
convention. (Voir annexe.)

Article 7.

A moins de motifs exceptionnels, bas6s notamment sur des consid6rations g6ographiques,
6conomiques ou techniques sp6ciales, justifiant une d6rogation, les droits de douane per us dans
un port maritime quelconque plac6 sous la souverainet6 ou l'autorit6 d'un Etat contractant, ne
pourront 6tre sup6rieurs h ceux qui sont per~us aux autres fronti~res douani~res du m~me Etat,
sur une marchandise de m~me nature, de mme provenance ou de m~me destination.

Si, pour les motifs exceptionnels ci-dessus viss, des facilits,douani~res particuli~res sont
accord~es par un Etat contractant sur d'autres voies d'importation ou d'exportation des mar-
chandises, il n'en fera pas un moyen de discrimination d6raisonnable au dtriment de l'importation
ou de l'exportation effectute par la voie des ports maritimes plac& sous sa souverainet6 ou autorit6.

Article 8.

Chacun des Etats contractants se r6serve la facult6 de suspendre, apr~s notification par la
voie diplomatique, le b6nfice de l'6galit6 de traitement pour tout navire d'un Etat qui r'appli-
querait pas, d'une fa~on effective, dans un port maritime plac6 sous sa souverainet6 ou son autorit6,
les dispositions du pr6sent statut aux navires dudit Etat contractant, h leurs marchandises et h
leurs passagers.

En cas d'application de la mesure pr~vue h. l'alin~a pr6cddent, l'Etat qui en aura pris l'initiative
et l'Etat qui en sera l'objet, auront Fun et l'autre le droit de s'adresser h la Cour xermanente de
Justice internationale 1 par une requite adress~e au greffe ; la Cour statuera en proce ure sommaire.

Toutefois, chaque Etat contractant aura la facult6, au moment de signer ou de ratifier la
prsente convention, de dclarer que, h l'6gard de tous les autres Etats .contractants qui feraient
la m~me d~claration, il renonce au droit de prendre les mesures mentionndes h l'alin~a premier
du pr6sent article.

Article 9.

Le prdsent statut ne vise en aucune mani~re le cabotage maritime.

Article Io.

Chaque Etat contractant se r6serve le droit d'organiser comme il 1 entend le service du remor-
quage dans ses ports maritimes, h la condition que les dispositions des articles 2 et 4 soient observ~es.

Article ii.

Chaque Etat contractant se reserve le droit d'organiser ou de r6glementer le pilotage comme
il l'entend.

Dans le cas oh le pilotage est obligatoire, les tarifs et les services rendus seront soumis aux
dispositions des articles 2 et 4, mais chaque Etat contractant pourra exempter de l'obligation
ceux de ses nationaux qui rempliraient des conditions techniques d6termin6es.

Vol VI, page 379; vol. XI, page 404 ; vol. XV, page 304 ; vol. XXIV, page 152 ; vol. XXVII, page
416; vol. XXXIX, page 165; vol. XLV, page 96 vol. L, page 159; et vol. LIV, page 387, de ce recueil.
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the vessels of a Contracting State using such ports, each Contracting State undertakes to apply
the provisions of Articles 4, 20, 21 and 22 of the Statute annexed to the Convention on the inter-
national Regime of Railways, signed at Geneva on December 9, 1923, so far as they are applicable
to traffic to or from a maritime port, whether or not such Contracting State is a party to the said
Convention on the International Rdgime of Railways. The aforesaid Articles are to be interpreted
in conformity with the provisions of the protocol of Signature of the said Convention. (See Annex.)

Article 7.

Unless there are special reasons justifying an exception, such as those based upon special
geographical, economic, or technical conditions, the Customs duties levied in any maritime port
situated under the sovereignty or authority of a Contracting State may not exceed the duties
levied on the other Customs frontiers of the said State on goods of the same kind, source or desti-
nation.

If, for special reasons as set out above, a Contracting State grants special Customs facilities
on other routes for the importation or exportation of goods, it shall not use these facilities as a
means of discriminating unfairly against importation or exportation through the maritime ports
situated under its sovereignty or authority.

Article 8.

Each of the Contracting States reserves the power, after giving notice through diplomatic
channels, of suspending the benefit of equality of treatment from any vessel of a State which does
not effectively apply, in any maritime port situated under its sovereignty or authority, the pro-
visions of this Statute to the vessels of the said Contracting State, their cargoes and passengers.

In the event of action being taken as provided in the preceding paragraph, the State which
has taken action and the State against which action is taken, shall both alike have the right of
applying to the Permanent Court of International Justice' by an application addressed to the
Registrar ; and the Court shall settle the matter in accordance with the rules of summary pro-
cedure.

Every Contracting State shall, however, have the right at the time of signing or ratifying this
Convention, of declaring that it renounces the right of taking action as provided in the first para-
graph of this article against any other State which may make a similar declaration.

Article 9.

This Statute does not in any way apply to the maritime coasting trade.

Article io.

Each Contracting State reserves the right to make such arrangements for towage in its mari-
time ports as it thinks fit, provided that the provisions of Articles 2 and 4 are not thereby infringed.

Article ii.

Each Contracting State reserves the right to organise and administer pilotage services as it
thinks fit. Where pilotage is compulsory, the dues and facilities offered shall be subject to the
provisions of Articles 2 and 4, but each Contracting State may exempt from the obligation of
compulsory pilotage such of its nationals as possess the necessary technical qualifications.

I Vol. VI, page 379; Voi. XI, page 404; Vol. XV. pnge 304: Vol. XX1V. pa,1J 152; Vol. XXVII, page

416: Vol. XXXIX, page 165; Vol. XLV, page 96; Vol. L, page 159; and Vol. LIV, page 387, of this Series.
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Article 12.

Chaque ,Etat contractant aura la facult6, au moment de la signature ou de la ratification de
la prdsente convention, de declarer qu'il se reserve le droit de limiter, suivant sa propre l6gislation,
et en s'inspirant autant que possible des principes du prdsent statut, le transport des 6migrants
aux navires auxquels il aura accord6 des patentes, comme remplissant les conditions requises dans
ladite 16gislation.

Les navires autoris6s h faire le transport des 6migrants jouiront, dans tous les ports maritimes,
de tous les avantages prdvus dans le prdsent statut.

Article 13.

Le pr6sent statut s'applique h tous les navires, qu'ils appartiennent h des particuliers, h des
collectivits publiques ou h l'Etat.

Toutefois, il ne vise en aucune mani6re les navires de guerre, ni les navires de police ou de
contr6le, ni, en g6ndral, les navires exer~ant h un titre quelconque la puissance publique, ni tous
les autres navires, lorsque ceux-ci servent exclusivement aux fins de forces navales, militaires ou
a6riennes d'un Etat.

Article 14.

Le present statut ne vise en aucune mani~re les navires de p~che, ni les produits de leur
p~che.

Article 15.

Lorsque par trait6, convention ou accord, un Etat contractant aura accord6 certains droits
h un autre Etat, dans une zone d6finie de l'un de ses ports maritimes, en vue de faciliter le transit
des marchandises et des passagers h destination ou en provenance dudit Etat, aucun autre Etat
contractant ne pourra se pr6valoir des dispositions du prdsent statut pour revendiquer des droits
analogues.

Tout Etat contractant jouissant de tels droits, dans un port maritime d'un Etat contractant
ou non, devra se conformer aux dispositions du present statut, en ce qui concerne le traitement
des navires faisant le commerce avec lui, ainsi que de leurs marchandises et de leurs passagers.

Tout Etat contractant qui accorde de tels droits h un Etat non contractant, est tenu de pr6voir,
dans l'accord h intervenir h ce sujet, l'obligation pour l'Etat qui jouira de ces droits, de se conformer
aux dispositions du present statut, en ce qui concerne le traitement des navires faisant le com-
merce avec lui, ainsi que de leurs marchandises et de leurs passagers.

Article 16.

Ii pourra 6tre exceptionnellement, et pour un terme aussi limit6 que possible, ddrog6 aux
dispositions des articles 2 h 7 inclus, par des mesures particuli~res ou gdn~rales que chacun des
Etats contractants serait oblig6 de prendre, en cas d'6v6nements graves intdressant la sfiret6 de
l'Etat ou les intdrts vitaux du pays, 6tant entendu que les principes du prdsent statut doivent
8tre maintenus dans toute la mesure du possible.

Article 17.

Aucun des Etats contractants ne sera tenu, par le pr6sent statut, de permettre le transit des

voyageurs dont l'entr6e sur ses territoires sera prohibde, ou des marchandises d'une cat6gorie dont
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Article 12.

Each Contracting State shall have the power, at the time of signing or ratifying this Conven-
tion, of declaring that it reserves the right of limiting the transport of emigrants, in accordance
with the provisions of its own legislation to vessels which have been granted special authorisation
as fulfilling the requirements of the said legislation. In exercising this right, however, the
Contracting State shall be guided, as far as possible, by the principles of this Statute.

The vessels so authorised to transport emigrants shall enjoy all the benefits of this Statute
in all maritime ports.

Article 13.

This Statute applies to all vessels, whether publicly or privately owned or controlled.

It does not, however, apply in any way to warships or vessels performing police or adminis-
trative functions, or, in general, exercising any kind of public authority, or any other vessels which
for the time being are exclusively employed for the purposes of the Naval, Military or Air Forces
of a State.

Article 14.

This Statute does not in any way apply to fishing vessels or to their catches.

Article 15.

Where in virtue of a treaty, convention or agreement, a Contracting State has granted special
rights to another State within a defined area in any of its maritime ports for the purpose of faci-
litating the transit of goods or passengers to or from the territory of the said State, no other Con-
tracting State can invoke the stipulations of this Statute in support of any claim for similar special
rights.

Every Contracting State which enjoys the aforesaid special rights in a maritime port of another
State, whether Contracting or not, shall conform to the provisions of this Statute.in its treatment
of the vessels trading with it, and their cargoes and passengers.

Every Contracting State which grants the aforesaid special rights to a non-Contracting State
is bound to impose, as one of the conditions of the grant, an obligation on the State which is to
enjoy the aforesaid rights to conform to the provisions of this Statute in its treatment of the vessels
trading with it, and their cargoes and passengers.

Article 16.

Measures of a general or particular character which a Contracting State is obliged to take
in case of an emergency affecting the safety of the State or the vital interests of the country may,
in exceptional cases, and for as short a period as possible, involve a deviation from the provisions
of Articles 2 to 7 inclusive ; it being understood that the principles of the present Statute must be
observed to the utmost possible extent.

Article 17.

No Contracting State shall be bound by this Statute to permit the transit of passengers whose
admission to its territories is forbidden, or of goods of a kind of which the importation is prohi-
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l'importation est interdite, soit pour raison de sant6 ou de s6curit6 publiques, soit comme pr6-
caution contre les maladies des animaux ou des v~g~taux. En ce qui concerne les transports autres
que les transports en transit, aucun des Etats contractants ne sera tenu par le present statut de
permettre le transport des voyageurs dont l'entr~e sur ses territoires est prohib6e ou des marchandises
dont l'importation on l'exportation est interdite, en vertu de lois nationales.

Chaque Etat contractant aura le droit de prendre les mesures de precaution n~cessaires rela-
tives au transport des marchandises dangereuses ou assimil6es, ainsi que de police g~ndrale, y
compris la police des 6migrants entrant ou sortant de ses territoires, 6tant entendu que de telles
mesures ne devront pas avoir pour effet d'6tablir des discriminations contraires aux principes
du present statut.

Rien, dans le present statut, ne saurait non plus affecter les mesures que l'un quelconque des
Etats contractants est ou pourra 6tre amend h prendre en vertu de conventions internationales
gldnrales auxquelles il est partie, ou qui pourraient 6tre conclues ultdrieurement, en particulier
celles conclues sous les auspices de la Socidt6 des Nations, relativement h la traite des femmes
et des enfants, au transit, h l'exportation ou t l'importation d'une catdgorie particuli~re de mar-
chandises, telles que l'opium ou autres drogues nuisibles, et les armes, ou le produit de p~cheries,
on bien de conventions gdn6rales qui auraient pour objet de pr6venir toute infraction aux droits
de proprit6 industrielle, litt~raire ou artistique, ou qui auraient trait aux fausses marques, fausses
indications d'origine ou autres mthodes de commerce d6loyal.

Article 18.

Le prdsent statut ne fixe pas les droits et devoirs des bellig~rants et des neutres en temps
de guerre ; ndanmoins, il subsistera en temps de guerre, dans la mesure compatible avec ces droits
et ces devoirs.

Article 19.

Les Etats contractants s'engagent h apporter h celles des conventions en vigueur hi la date du
9 d~cembre 1923 et qui contreviendraient aux dispositions du pr6sent statut, ds que les circons-
tances le rendront possible ou tout au moins au moment de 1 expiration de ces conventions, toutes
modifications destinies h les mettre en harmonic avec elles, que permettraient les conditions g6o-
graphiques, 6conomiques ou techniques des pays ou r6gions qui sont l'objet de ces conventions.

I1 en est de meme des concessions accord~es avant la date du 9 d~cembre 1923 pour l'exploi-
tation totale ou partielle des ports maritimes.

Article 2o.

Le present statut ne comporte aucunement le retrait de facilits plus grandes en vigueur,
accord~es h l'utilisation des ports maritimes dans des conditions compatibles avec les principes du
prdsent statut ; il ne comporte pas davantage l'interdiction d'en accorder h l'avenir de semblables.

Article 21.

Sans prejudice de la clause prdvue au deuxi~me alin6a de l'article 8, les diffrends qui sur-
giraient entre Etats contractants au sujet de l'interprtation ou de l'application du present statut,
seront r6gl6s de la mani~re suivante :

Si le diffdrend ne peut 6tre rtglM, soit directement entre les parties, soit par tout autre moyen
de r~glement amiable, les parties au difftrend pourront, avant de recourir h toute procedure d'arbi-
trage ou h un r~glement judiciaire, soumettre le difftrend pour avis consultatif h l'organe qui se
trouverait institu6 par la Soci6t6 des Nations comme organe consultatif et technique des Membres
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bited, either on grounds of public health or security, or as a precaution against diseases of animals
or plants. As regards traffic other than traffic in transit, no Contracting State shall be bound
by this Statute to permit the transport of passengers whose admission to its territories is forbidden,
or of goods of which the import or export is prohibited, by its national laws.

Each Contracting State shall be entitled to take the necessary precautionary measures in
respect of the transport of dangerous goods or goods of a similar character, as well as general police
measures, including the control of emigrants entering or leaving its territory, it being understood
that such measures must not result in any discrimination contrary to the principles of the present
Statute.

Nothing in this Statute shall affect the measures which one of the Contracting States is or
may feel called upon to take in pursuance of general international conventions to which it is a
party, or which may be concluded hereafter, particularly conventions concluded under the aus-
pices of the League of Nations, relating to the traffic in women and children, the transit, export
or import of particular kinds of articles such as opium or other dangerous drugs, arms, or the pro-
duce of fisheries, or in pursuance of general conventions intended to prevent any infringement
of industrial, literary or artistic property, or relating to false marks, false indications of origin or
other methods of unfair competition.

Article 18.

This Statute does not prescribe the rights and duties of belligerents and neutrals in time of
war. The Statute shall, however, continue in force in time of war so far as such rights and duties
permit.

Article 19.

The Contracting States undertake to introduce into those Conventions in force on December 9,
1923, which contravene the provisions of this Statute, so soon as circumstances permit and
in any case on the expiry of such conventions, the modifications required to bring them into har-
mony with such provisions, so far as the geographical, economic or technical circumstance of the
countries or areas concerned allow.

The same shall apply to concessions granted before December 9, 1923, for the total or partial
exploitation of maritime ports.

Article 20.

This Statute does not entail in any way the withdrawal of facilities which are greater than
those provided for in the Statute and which have been granted in respect of the use of maritime
ports under conditions consistent with its principles. This Statute also entails no prohibition of
such grant of greater facilities in the future.

Article 23.

Without prejudice to the provisions of the second paragraph of Article 8, disputes which
may arise between Contracting States as to the interpretation or the application of the present
Statute shall be settled in the following manner :

Should it prove impossible to settle such dispute either directly between the Parties or by
any other method of amicable settlement, the Parties to the dispute may, before resorting to any
procedure of arbitration or to a judicial settlement, submit the dispute for an advisory opinion
to the body established by the League of Nations as the advisory and technical organisation of

No. 1379



308 Socite' des Nations - Recuedi des Traits. 1926

de la Soci6t6, en ce qui concerne les communications et le transit. En cas d'urgence, un avis pro-
visoire pourra recommander toutes mesures provisionnelles destin6es notamment h rendre au trafic
international les facilit6s dont il jouissait avant l'acte ou le fait ayant donn6 lieu au diff~rend.

Si le diff~rend ne peut 6tre r6gl6 par l'une des procedures indiqu6es dans l'alin~a prec6dent,
les Etats contractants soumettront leur litige h un arbitrage, h moins qu'ils n'aient dgcid6 ou ne
d6cident, en vertu d'un accord entre les parties, de le porter devant la Cour permanente de Justice
internationale.

Article 22.

Si 1'affaire est soumise h la Cour permanente de Justice internationale, il sera statu6 dans
les conditions d~termin~es par l'article 27 du Statut de ladite cour.

En cas d'arbitrage, et h moins que les parties n'en d6cident autrement, chaque partie d6si-
gnera un arbitre et le troisi~me membre du tribunal arbitral sera choisi par les arbitres, ou, si
ces derniers ne peuvent s'entendre, sera nomm6 par le Conseil de la Socidt6 des Nations sur la liste
des assesseurs pour les affaires de communications et de transit mentionnaes h l'article 27 du Statut
de la Cour permanente de Justice internationale ; dans ce dernier cas, le troisi~me membre sera
choisi conform6ment aux dispositions de l'avant-dernier alin6a de l'article 4 et du premier alinda
de l'article 5 du Pacte de la Soci6t6.

Le tribunal arbitral jugera sur la base du compromis arrt6 d'un commun, accord par les
parties. Si les parties n'ont pu se mettre d'accord, le tribunal arbitral, statuant h l'unanimit6,
6tablira le compromis apr~s examen des pr6tentions formul6es par les parties ; au cas ou l'unanimit6
ne serait pas obtenue, il sera statu6 par le Conseil de la Socit6, dans les conditions pr6vues h 1'alin6a
prgc~dent. Si le compromis ne fixe pa's la procedure, le tribunal arbitral la fixera lui-meme.

Au cours de la procedure d'arbitrage et h moins de dispositions contraires dans le compromis,
les parties s'engagent h porter devant la Cour permanente de Justice internationale toute question
de droit international ou tout point d'interprgtation juridique du statut, dont le tribunal arbitral,
sur demande d'une des parties, estimerait que le r~glement du diff~rend exige la solution pr6alable.

Article 23.

I1 est entendu que le pr6sent statut ne doit pas 6tre interpr6t6 comme rdglant en quoi que
ce soit les droits et obligations inter se de territoires faisant partie ou plac6s sous la protection
d'un m~me Etat souverain, que ces territoires pris individuellement soient ou non Etats contrac-
tants.

Article 24.

Rien, dans les prgc&dents articles, ne pourra 8tre interpr6t6 comme affectant en quoi que ce
soit les droits ou obligations de tout Etat contractant en tant que Membre de la Soci6t6 des Nations.
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Members of the League for matters of communications and transit. In urgent cases a preliminary
opinion may be given recommending temporary measures, including measures to restore the facilities
for international traffic which existed before the act or occurence which gave rise to the dispute.

Should it prove impossible to settle the dispute by any of the methods of procedure enumera-
ted in the preceding paragraph, the Contracting States shall submit their dispute to arbitration,
unless they have decided or shall decide, under an agreement between them, to bring it before
the Permanent Court of International Justice.

Article 22.

If the case is submitted to the Permanent Court of International Justice, it shall be heard
and determined under the conditions laid down in Article 27 of the Statute of the Court.

If arbitration is resorted to, and unless the Parties decide otherwise, each Party shall appoint
an arbitrator, and a third member of the arbitral tribunal shall be elected by the arbitrators, or,
in case the latter are unable to agree, shall be selected by the Council of the League of Nations
from the list of assessors for Communications and Transit cases mentioned in Article 27 of the
Statute of the Permanent Court of International Justice ; in such latter case, the third arbitrator
shall be selected in accordance with the provisions of the penultimate paragraph of Article 4 and
the first paragraph of Article 5 of the Covenant of the League.

The arbitral tribunal shall judge the case on the basis of the terms of reference mutually agreed
upon between the Parties. If the Parties have failed to reach an agreement, the arbitral tribunal,
acting unanimously, shall itself draw up terms of reference after considering the claims formulated
by the Parties ; if unanimity cannot be obtained, the Council of the League of Nations shall decide
the terms of reference under the conditions laid down in the preceding paragraph. If the procedure
is not determined by the terms of reference, it shall be settled by the arbitral tribunal.

During the course of the arbitration the Parties, in the absence of any contrary provision
in the terms of reference, -are bound to submit to the Permanent Court of International Justice
any question of international law or question as to the legal meaning of this Statute the solution
of which the arbitral tribunal, at the request of one of the Parties, pronounces to be a necessary
preliminary to the settlement of the dispute.

Article 23.

It is understood that this Statute must not be interpreted as regulating in any way rights
and obligations inter se of territories forming part of or placed under the protection of the same
sovereign State, whether or not these territories are individually Contracting States.

Article 24.

Nothing in the preceding Articles is to be construed as affecting in any way the rights or duties
of a Contracting State as Member of the League of Nations.
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ANNEXE

Textes des articles du Statut sur le r~gime international des voies ferr~es, et des dispositions y
relatives du protocole de signature'.

Article 4.

Les Etats contractants, reconnaissant la n~cessit6 de laisser h l'exploitation des chemins de fer
l'6lasticit6 indispensable pour lui permettre de r6pondre aux besoins complexes du trafic, entendent
maintenir intacte la libert6 de cette exploitation, tout en veillant h ce que cette libert6 s'exerce sans
abus h l'6gard du trafic international.

Ils s'engagent h donner au trafic international des facilit~s raisonnables et s'interdisent toute dis-
crimination qui aurait un caractre de malveillance N l'6gard des autres Etats contractants, de leurs
nationaux ou de leurs navires.

Le b~ndfice des dispositions du present article n'est pas limit6 aux transports r6gis par un contrat
unique ; il s'6tend 6galement aux transports vis6s aux articles 21 et 22 du pr6sent statut, sous les con-
ditions sp~cifi~es auxdits articles.

Article 20.

Les Etats contractants, reconnaissant la n~cessit6 de laisser aux tarifs en g6n~ral la souplesse indis-
pensable pour leur permettre de s'adapter, aussi exactement que possible, aux besoins complexes du
commerce et de la concurrence commerciale, entendent maintenir intacte la libert6 de leur tarification,
suivant les principes admis par leur propre l6gislation, tout en veillant a ce que cette libert6 s'exerce
sans abus h l'6gard du trafic international.

Ils s'engagent h appliquer au trafic international des tarifs raisonnables, tant par leur taux que par
leurs conditions d'application et sinterdisent toute discrimination qui aurait un caractdre de malveil-
lance h l'6gard des autres Etats contractants, de leurs nationaux on de leurs navires.

Ces dispositions ne font pas obstacle h l'6tablissement entre les chemins de fer et la navigation,
de tarifs communs respectant les principes pos6s par les precedents alin6as.

Article 21.

Le btn~fice des dispositions de l'article 2o n'est pas limit6 aux transports r6gis par un contrat unique.
I1 s'6tend 6galement a des transports qui comportent une s~rie de parcours, par chemin de fer, par mer
ou par toute autre voie, empruntant les territoires de plusieurs Etats contractants et r~gis par des con-
trats distincts, sous.reserve que les conditions ci-apr~s soient remplies.

Chacun des contrats successifs doit mentionner la provenance initiale et la destination finale du
transport ; la marchandise dolt, pendant toute la dur6e du trajet total, rester sous la surveillance des
transporteurs et ftre transmise par chacun d'eux au suivant sans interm~diaire et sans autre d6lai que
celui n6cessaire h l'accomplissement des op6rations de transmission des formalit6s administratives de
douane, d'octroi, de police ou autres.

Article 22.

Les dispositions de l'article 20 sont 6galement a.plicables aussi bien en trafic national qu'en trafic
international par chemin de fer aux marchandises sejournant dans un port sans que soit pris en consi-
d6ration le pavillon sous lequel elles ont W importes ou seront exportdes.

Protocole de signature : II est entendu que toute diff6rence de traitement entre pavillons, fond~e
exclusivement sur la consideration du pavillon, dolt 6tre consid6r6e comme discrimination de caract~re
malveillant au sens des articles 4 et 2o du Statut sur le r~gime international des voles ferr6es.

Vol. XLVII, page 55; et vol. L, page 18o de ce recueil.
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ANNEX.

Text of the articles of the Statute on the International Rgime of Railways and of the provisions
relating thereto contained in the Protocol of Signature 1

Article 4.

Recognising the necessity of granting sufficient elasticity in the operation of railways to allow the
complex needs of traffic to be met, it is the intention of the Contracting States to maintain unimpaired
full freedom of operation while ensuring that such freedom is exercised without detriment to international
traffic.

They undertake to give reasonable facilities to international traffic and to refrain from all discri-
mination of an unfair nature directed against the other Contracting States, their nationals or their
vessels.

The benefit of the provisions of the present article is not confined to traffic governed by a single
contract ; it extends also to the traffic dealt with in Articles 21 and 22 of the present Statute subject
to the conditions specified in the said Articles.

Article 20.

The Contracting States, recognising the necessity in general of leaving tariffs sufficient flexibility
to permit of their being adapted as closely as possible to the complex needs of trade and commercial
competition, retain full freedom to frame their tariffs in accordance with the principles accepted by their

* own legislation, provided that this freedom is exercised without detriment to international traffic.

They undertake to apply to international traffic tariffs which are reasonable both as regards their
amounts and the conditions of their application, and undertake to refrain from all discrimination of
an unfair nature directed against the other Contracting States, their nationals or their vessels.

These provisions shall not prevent the establishment of combined rail and sea tariffs which comply
with the principles laid down in the previous paragraphs.

Article 21.

The benefit of the provisions of Article 2o shall not be confined to transport based on single con-
tracts. It shall extend equally to transport made up of successive stages by rail, by sea or by any other
mode of transport traversing the territory of more than one Contracting State and regulated by separate
contracts, subject to the fulfilment of the following conditions :

Each of the successive contracts must specify the initial source and final destination of the consign-
ment ; during the whole duration of carriage the goods must remain under the supervision of the carriers
and must be forwarded by each carrier to his successor direct and without delay other than that necessary
for the completion of the transport operations and the customs, octroi, police or other administrative
formalities.

Article 22.

The provisions of Article 20 shall be equally applicable to internal, as well as to international traffic
by rail as regards goods which remain temporarily at the port without regard to the flag under which
they have been imported or will be exported.

Protocol of Signature. It is understood that any differential treatment of flags based solely on the
consideration of the flag should be considered as discrimination of an unfair nature in the sense of Articles 4
and 20 of the Statute on the International R6gime of Railways.

I Vol. XLVII, page 55; and Vol. L, page i8o of this Series,
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PROTOCOLE DE SIGNATURE DE LA CONVENTION SUR LE RRGIME INTERNATIONAL
DES PORTS MARITIMES.

PROTOCOL OF SIGNATURE OF THE CONVENTION ON THE INTERNATIONAL
Rt GIME OF MARITIME PORTS.

Au moment de proc~der h la signature de ]a
Convention sur le r~gime international des
ports maritimes, conclue h la date de ce jour,
les soussign~s, dfiment autoris~s, sont convenus
de ce qui suit :

10 I1 est entendu que les dispositions du
present statut s'appliqueront aux ports de
refuge sp~cialement construits dans ce but;

20 It est entendu que la r6serve faite par
la d6Mlgation britannique des stipulations de
]a Section 24 du Pilotage Act de 1913 est
accept~e.

30 I1 est entendu que les obligations pr6vues
par la l6gislation franqaise en ce qui concerne
les courtiers maritimes, ne sont pas consid-
roes comme contraires au principe et h l'esprit
du Statut sur le regime international des ports
maritimes.

40 I1 est entendu que ]a condition de r~ci-
procit6 prdvue dans l'article 2 du Statut sur
le r~gime international des ports maritimes
n'aura pas pour effet de priver des avantages
dudit Statut les Etats contractants d~pourvus
de ports maritimes et qui ne jouiraient pas,
dans une zone d'un port maritime d'un autre
Etat, des droits pr6vus h l'article 15 du Statut
ci-dessus vis6.

50 Dans le cas oil un Etat ou territoire
auquel la convention ne s'applique pas aurait
m~me pavillon ou mme nationalit6 qu'un Etat
contractant, cet Etat ou ce territoire ne pourra
se pr~valoir d'aucun droit assur6 par le Statut
sur le regime international des ports maritimes
au pavilion ou aux nationaux des Etats con-
tractants.

Le pr6sent protocole aura la m6me force,
valeur et dur~e que le statut adopt6 h la date
de ce jour et dont il doit ftre consid~r6 comme
faisant partie int6grante.

En foi de quoi les plnipotentiaires sus-
nomm6s ont sign6 le present protocole.

At the moment of signing the Convention
of to-day's date relating to the International
R~gime of Maritime Ports, the undersigned,
duly authorised, have agreed as follows

(i) It is understood that the provisions of
the present Statute shall apply to ports of
refuge specially constructed for that purpose.

(2) It is understood that the British Govern-
ment's reservation as to the provisions of Sec-
tion 24 of the " Pilotage Act " of 1913 is
accepted.

(3) It is understood that the obligations laid
down in French Law in regard to ship-brokers
shall not be regarded as contrary to the prin-
ciple and spirit of the Statute on the Inter-
national Regime of Maritime Ports.

(4) It is understood that the condition of
reciprocity laid down in Article 2 of the Statute
on the International R6gime of Maritime Ports
shall not exclude from the benefit of the said
Statute Contracting States which have no mari-
time ports and do not enjoy in any zone of a
maritime port of another State the rights men-
tioned in Article 15 of the said Statute.

(5) In the event of the flag or nationality of
a Contracting State being identical with the
flag. or nationality of a State or territory
which is outside the Convention, no claim can
be advanced on behalf of the latter State or
territory to the benefits assured by this Statute
to the flags or nationals of Contracting States.

The present Protocol will have the same
force, effect and duration as the Statute of
to-day's date, of which it is to be considered
as an integral part.

In faith whereof the above-mentioned Pleni-

potentiaries have signed the present Protocol.
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Fait h Genve, le neuf ddcembre mil neuf
cent vingt-trois, en simple expedition qui sera
ddposde dans les archives du Secrtariat de la
Socidt6 des Nations ; copie conforme en sera
remise h tous les Etats reprdsentds h la Conf6-
rencz.

Done at Geneva, the ninth day of December,
One thousand nine hundred and twenty-three
in a single copy which will remain deposited
in the archives of the Secretariat of the League
of Nations ; certified copies will be transmitted
to all the States represented at the Conference.

(Suivent les mgmes signatures que celles qui figurent ti la fin de la convention.)

(Here follow the same signatures as those appearing at the end of the Convention.)
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No j38o.

AUTRICHE, BELGIQUE,
EMPIRE BRITANNIQUE

(avec ]a Nouvelle-Zelande),
BULGARIE, CHILI, etc.

Convention relative au transport en
transit de l'energie electrique, et
protocole de signature. Signes '
Geneve, le 9 decembre 1923.

AUSTRIA,
BELGIUM, BRITISH EMPIRE

(with New Zealand),
BULGARIA, CHILE, etc.

Convention relating to the Transmis-
sion in Transit of Electric Power
and Protocol of Signature. Signed
at Geneva, December 9, 1923.
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No 138o. - CONVENTION 1 .RELATIVE AU TRANSPORT EN TRANSIT
DE L'IRNERGIE RLECTRIQUE. SIGNE A GENRVE, LE 9 DR-
CEMBRE 1923.

Textes officiels en franfais et en anglais. Cette convention et le protocole y relatif ont jt enregistrds
par le Secritariat, le 2 dicembre 1926, par suite de leur entrde en vigueur.

L'AUTRICHE, LA BELGIQUE, L'EMPIRE BRITANNIQUE (avec LA NOUVELLE-Z] LANDE), LA
BULGARIE, LE CHILI, LE DANEMARK, LA VILLE LIBRE DE DANTZIG, L'ESPAGNE, LA FRANCE, LA
GRtCE, LA HONGRIE, L'ITALIE, LA LITHUANIE, LA POLOGNE, LE ROYAUME DES SERBES, CROATES
ET SLOVhNES, LA TCHkCOSLOVAQUIE et L'URUGUAY,

D~sireux de faciliter l'entente internationale dans la conclusion d'accords entre Etats int6-
ress~s relatifs au transit de l'6nergie 6lectrique

1DVPOT DES RATIFICATIONS:

AUTRICHE, 20 janvier 1927.
EMPIRE BRITANNIQUE, I ie r avril 1925.

NOUVELLE-ZALANDE, a
* Cette ratification est donn~e pour l'Empire britannique et la Nouvelle-ZMlande, y compris le terri-

toire sous mandat du Samoa occidental. I1 est d~clar6 dans les instruments de ratification que celle-ci ne
s'6tend pas au Dominion du Canada, au Commonwealth d'Australie, h l'Union Sud-Africaine. h l'Etat
libre d'Irlande (ou h tout territoire sous leur autorit6) et A l'Inde, et que, en vertu de la facult6 pr6vue h
l'article 21 de cette convention, cette ratification ne s'6tend h aucun des colonies, possessions ou protec-
torats ni aux territoires sous mandat de Sa Majestd britannique, autre que le territoire mentionn6 plus
haut, sans que prejudice soit port6 au droit de ratifier ou d'adhdrer ultdrieurement au nom de l'un quel-
conque ou de l'ensemble de ces dominions, colonies, possessions, protectorats ou territoires.

DANEMARK, 27 avril 1926.

TCHIICOSLOVAQUIE, 30 novembre 1926.

ADHASIONS:

De SA MAJEST]t BRITANNIQUE, h partir du 23 avril 1925, pour la Rhod6sie du Sud et Terre-Neuve;
Z partir du 22 septembre 1925, pour les colonies, protectorats et territoires sous mandat suivants

Guyane britannique Etats malais non f~dtr~s:
Honduras britannique Johore
Brun~i Kedah
Etats malais f~d~r6s Perlis

Perak Kelantan
Selangor Trengganu
Negri Sembilan Nig6ria
Pahang Rhod~sie du Nord

Gambie Nyassaland
C6te de l'Or Palestine
Hong-Kong Sierra Leone
Kenya Straits Settlements

Territoire du Tanganyika,
et k partir du 12 janvier 1927, pour le Protectorat de l'Ouganda.

La convention'et le protocole sont entr~s en vigueur le 26 juillet 1926.
* Traduction.
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No. 138o. - CONVENTION 1 RELATING TO THE TRANSMISSION IN
TRANSIT OF ELECTRIC POWER. SIGNED AT GENEVA,
DECEMBER 9, 1923.

French and English oficial texts. The Convention and the Protocol relating thereto were registered
with the Secretariat, December 2, 1926, following their coming into force.

AUSTRIA, BELGIUM, THE BRITISH EMPIRE (with NEW ZEALAND), BULGARIA, CHILE, DENMARK,
THE FREE CITY OF DANZIG, SPAIN, FRANCE, GREECE, HUNGARY, ITALY, LITHUANIA, POLAND,
KINGDOM OF THE SERBS, CROATS AND SLOVENES, CZECHOSLOVAKIA and URUGUAY,

Desirous of facilitating international co-operation by way of the conclusion between States
interested therein of agreements concerning the transmission in transit of electric power

1 DEPOSIT OF RATIFICATIONS:

AUSTRIA, January 20, 1927.
BRITISH EMPIRE,
NEW ZEALAND, j April I, 1925.

This ratification has been given on behalf of the British Empire and New Zealand, including the
mandated territory of Western Samoa. It is stated in the instrument of ratification that this ratifica-
tion shall not be deemed to apply in the case of the Dominion of Canada, the Commonwealth of Australia,
the Union of South Africa or the Irish Free State (or any territories under their authority) or in the case
of India and that, in pursuance of the power reserved in Article 21 of this Convention, it shall not be
deemed to apply in the case of any of the Colonies, Possessions, or Protectorates or of the Turritories in
respect of which His Britannic Majesty has accepted a mandate other than the territory mentioned above ;
without prejudice, however, to the right of subsequent ratification or accession on behalf of any or all
of those Dominions, Colonies, Possessions, Protectorates, or Territories.

DENMARK, April 27, 1926.
CZECHOSLOVAKIA, November 30, 1926.

ACCESSIONS:

By HIS BRITANNIC MAJESTY, as from April 23, 1925, for Southern Rhodesia and Newfoundland; as
from September 22, 1925, for the following Colonies, Protectorates and Mandated Territories

British Guiana Malay States (Unfederated)
British Honduras Johore
Brunei Kedah
Federated Malay States : Perlis

Perak Kelantan
Selangor Trengganu
Negri Sembilan Nigeria
Pahang Northern Rhodesia

Gambia Nyasaland
Gold Coast Palestine
Hong-Kong Sierra Leone
Kenya Straits Settlements

Tanganyika Territory.
and as from January 12, 1927, for the Uganda Protectorate.

The Convention and Protocol came into force July 26, i926.
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Ayant accept6 l'invitation de la Socit6 des Nations de participer hi une conference rdunie
?i Gen~ve le 15 novembre 1923 ;

Soucieux de conclure une convention gdn6rale h cet effet,
Les Hautes Parties contractantes ont nomm6 pour leurs pl~nipotentiaires:

LE PR]ASIDENT DE LA RtPUBLIQUE AUTRICHIENNE:

M. Emerich PFLUGL, Ministre r~sident, Reprdsentant du Gouvernement f6ddral aupr~s
de la Socidt6 des Nations, D616gu6 h la deuxi~me Conference g6n6rale des commu-
nications et du transit

SA MAJESTI LE RoI DES BELGES:

M. Xavier NEUJEAN, Ministre des Chemins de fer, Marine, Postes, T6lgraphes et T616-
phones de Belgique, D6lgu6 h la deuxi~me Conference gdndrale des communications
et du transit

SA MAJESTk LE Roi DU ROYAUME-UNI DE GRANDE-BRETAGNE ET D'IRLANDE ET DES DOMINIONS
BRITANNIQUES AU DELA DES MERS, EMPEREUR DES INDES :

Sir Hubert LLEWELLYN SMITH, G.C.B., Conseiller 6conomique principal du Gouverne-
ment britannique, D6l6gu6 h la deuxi~me Conf6rence g6n~rale des communications
et du transit ;

POUR LE DOMINION DE LA NOUVELLE-ZLANDE:

L'honorable sir James ALLEN, K.C.B., Haut Commissaire pour la Nouvelle-ZWlande
dans le Royaume-Uni;

SA MAJESTL LE Rol DES BULGARES :

M. D. MIKOFF, Charg6 d'Affaires h Berne;

LE PRtASIDENT DE LA RAPUBLIQUE DU CHILI:

M. Francisco RIVAS VICUN4A, Envoy6 extraordinaire et Ministre pl6nipotentia ire pros le
Conseil f~ddral suisse, pros le President de la R~publique tch6coslovaque, pros le
Prdsident de la R~publique autrichienne, et pros Son Altesse S6r~nissime le Gou-
verneur de Hongrie, D6l6gu6 la deuxi~me Conference g6ndrale des communications
et du transit ;

SA MAJESTt LE Roi DE DANEMARK:

M. P. A. HOLCK-COLDING, Chef de d6partement au Minist6re des Travaux publics, membre
de la Commission consultative et technique des communications et du transit, D6I6-
gu6 h la deuxi~me Conf6rence g6n6rale des communications et du transit;

LE PR1ASIDENT DE LA RAPUBLIQUE POLONAISE,

POUR LA VILLE LIBRE DE DANTZIG:

M. le professeur Bohdan WINIARSKI, Vice-Pr~sident de la Commission consultative et
technique des communications et du transit, D6lgu6 h la deuxi~me Confdrence
g6n6rale des communications et du transit

SA MAJESTP_ LE Rol D'ESPAGNE:
M. Guillermo BROCKMANN Y ABARZUZA, Inspecteur g~n~ral des Chauss~es, Canaux et

Ports, Membre de la Commission consultative et technique des communications
et du transit, D6lgu6 h la deuxi~me Conference g~n~rale des communications et
du transit
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Having accepted the invitation of the League of Nations to take part in a conference which
met at Geneva on November 15, 1923 ;

Wishing to conclude a general Convention for this purpose;
The High Contracting Parties have appointed as their Plenipotentiaries

THE PRESIDENT OF THE AUSTRIAN REPUBLIC:

M. Emerich PFLOGL, Resident Minister, Representative of the Federal Government
accredited to the League of Nations, Delegate at the Second General Conference on
Communications and Transit

His MAJESTY THE KING OF THE BELGIANS:

M. Xavier NEUJEAN, Minister of Railways, Mercantile Marine, Posts, Telegraphs and
Telephones of Belgium, Delegate at the Second General Conference on Communica-
tions and Transit ;

HIS MAJESTY THE KING OF THE UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND OF THE
BRITISH DOMINIONS BEYOND THE SEAS, EMPEROR OF INDIA:

Sir Hubert LLEWELLYN SMITH, G.C.B., Chief Economic Adviser of the British Govern-
ment, Delegate at the Second General Conference on Communications and Transit

FOR THE DOMINION OF NEW ZEALAND:

The Honourable Sir James ALLEN, K.C.B., High Commissioner for New Zealand in the
United Kingdom ;

His MAJESTY THE KING OF THE BULGARIANS:

M. D. MIKOFF, Charg6 d'Affaires at Berne;

THE PRESIDENT OF THE REPUBLIC OF CHILE :

M. Francisco RIVAS VICUIRA, Envoy Extraordinary and Minister Plenipotentiary to the
Swiss Federal Council, to the President of the Czechoslovak Republic, to the President
of the Austrian Federal Republic and to His Serene Highness the Governor of Hungary,
Delegate at the Second General Conference on Communications and Transit

His MAJESTY THE KING OF DENMARK:

M. P. A. HOLCK-COLDING, Director of Section at the Ministry of Public Works, Member
of the Advisory and Technical Committee for Communications and Transit, Delegate
at the Second General Conference on Communications and Transit

THE PRESIDENT OF THE POLISH REPUBLIC,
FOR THE FREE CITY OF DANZIG:

Professor Bohdan WINIARSKI, Vice-Chairman of the Advisory and Technical Committee
for Communications and Transit, Delegate at the Second General Conference on
Communications and Transit

HIs MAJESTY THE KING OF SPAIN

M. Guillermo BROCKMANN Y ABARZUZA, Inspector-General of Roads, Canals and Ports,
Member of the Advisory and Technical Committee for Communications and Transit,
Delegate at the Second General Conference on Communications and Transit ;
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LE PR SIDENT DE LA R-PUBLIQUE FRAN AISE :

M. Maurice SIBILLE, D6put6, Membre de la Commission consultative et technique des
communications et du transit, D61gu6 h la deuxi~me Confdrence g~n6rale des com-
munications et du transit

SA MAJESTt LE ROI DES HELLiNES :
M. A. POLITIs, D616gu6 technique du Gouvernement hell6nique h Paris, D6lgu6 h la

deuxi~me Conf~ience g~n~rale des communications et du transit; et
M. Demtre G. PHOCAS, Capitaine de fr6gate de la Marine helldnique, D616gu6 b la deuxi~me

Conference g~ndrale des communications et du transit;

SON ALTESSE SfRtANISSIME LE GOUVERNEUR DE HONGRIE :

M. Emile DE WALTER, Conseiller minist~riel au Ministre royal de Hongrie des Affaires
6trang~res, D6l6gu6 h ]a deuxi~me Conference g~ndrale des communications et du
transit ;

SA MAJESTt LE ROI D'ITALIE:

M. Paolo BIGNAMI, ancien Sous-Secr6taire d'Etat, ancien Ddput6, d4lgud h la deuxi~me
Conference g6ndrale des communications et du transit;

LE PRt-SIDENT DE LA RtPUBLIQUE LITHUANIENNE :

M. C. DOBKEVICIUS, Conseiller h la LUgation de Lithuanie h Paris, D6lgu6 h la deuxi~me
Confdrence gdn~rale des communications et du transit

LE PRItSIDENT DE LA RtPUBLIQUE POLONAISE:

M. le professeur Bohdan WINIARSKI, Vice-Prsident de la Commission consultative et
technique des communications et du transit, D6l6gu6 h la deuxi~me Conference
g~n6rale des communications et du transit;

SA MAJESTP- LE RoI DES SERBES, CROATES ET SLOVANES :

M. B. VouKOVITCH, Directeur des Chemins de fer de l'Etat, D6l6gu6 h la deuxi~me Conf&
rence g6n6rale des communications et du transit;

LE PRtSIDENT DE LA RP-PUBLIQUE TCHtCOSLOVAQUE:

M. J. DVOkA6EK, Ministre pl6nipotentiaire et Chef du D6partement 6conomique au
Minist~re des Affaires 6trang~res

LE PRASIDENT DE LA RtPUBLIQUE DE L'URUGUAY:

M. Benjamin FERNANDEZ Y MEDINA, Envoy6 extraordinaire et Ministre pl~nipotentiaire
pros Sa Majest6 le Roi d'Espagne, Pr6sident de la Commission consultative et tech-
nique des communications et du transit ;

Lesquels, apr~s avoir communiqu6 leurs pleins pouvoirs trouv~s en bonne et due forme, sont
convenus de ce qui suit :

Article premier.

Chaque Etat contractant s'engage h ndgocier avec tout autre Etat contractant qui lui en
adresserait la demande, en vue de la conclusion d'accords destines h assurer le transport en transit
de l'6nergie 6lectrique h travers son territoire.

Toutefois, les Etats contractants se r6servent la facult6 de ne pas appliquer les dispositions
de l'alin~a prec6dent dans les cas oh ils pourraient invoquer contre le transport en transit d'6nergie
6lectrique h travers leur territoire des motifs d'opposition fond6e sur le prejudice grave qu'un tel
transport occasionnerait h leur 6conomie ou & leur sdcurit6 nationales.
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THE PRESIDENT OF THE FRENCH REPUBLIC:

M. Maurice SIBILLE, Mamber of Parliament, Member of the Advisory and Technical
Committee for Communications and Transit, Delegate at the Second General Con-
ference on Communications and Transit

His MAJESTY THE KING OF THE HELLENES :

M. A. POLITIS, Technical Representative of the Hellenic Government in Paris, Delegate
at the Second General Conference on Communications and Transit; and

M. Demetre G. PHOCAS, Captain in the Hellenic Navy, Delegate at the Second General
Conference on Communications and Transit

HIS SERENE HIGHNESS THE GOVERNOR OF HUNGARY:

M. Emile DE WALTER, Ministerial Counsellor at the Royal Hungarian Ministry for Foreign
Affairs, Delegate at the Second General Conference on Communications and Transit;

His MAJESTY THE KING OF ITALY:

M. Paolo BIGNAMI, former Under-Secretary of State, former Member of the Chamber
of Deputies, Delegate at the Second General Conference on Communications and
Transit ;

THE PRESIDENT OF THE REPUBLIC OF LITHUANIA:

M. C. DOBKEVICIUS, Counsellor at the Lithuanian Legation in Paris, Delegate at the
Second General Conference on Communications and Transit

THE PRESIDENT OF THE POLISH REPUBLIC:

Professor Bohdan WINIARSKI, Vice-Chairman of the Advisory and Technical Committee
for Communications and Transit, Delegate at the Second General Conference on
Communications and Transit

His MAJESTY THE KING OF THE SERBS, CROATS AND SLOVENES:

M. B. VOUKOVITCH, Director of the State Railways, Delegate at the Second General
Conference on Communications and Transit;

THE PRESIDENT OF THE CZECHOSLOVAK REPUBLIC :

M. J. DvOA6EK, Minister Plenipotentiary and Head of the Economic Department of the
Ministry for Foreign Affairs ;

THE PRESIDENT OF THE REPUBLIC OF URUGUAY:

M. Benjamin FERNANDEZ Y MEDINA, Envoy Extraordinary and Minister Plenipotentiary
to His Majesty the King of Spain, Chairman of the Advisory and Technical Com-
mittee for Communications and Transit ;

Who, after communicating their full powers, found in good and due form, have agreed as
follows

Article I.

Each Contracting State undertakes, on the request of any other Contracting States, to negotiate,
with a view to the conclusion of agreements for ensuring the transmission in transit of electric
power across its territory.

Nevertheless, the Contracting States reserve the right to hold themselves free from the obli-
gations of paragraph i of the present Article if they can represent that the transmission in transit of
electric power across their territory would be seriously detrimental to their national economy
or security.
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Article 2.

Est considdr~e comme transport~e en transit h travers le territoire d'un Etat contractant,
l'6nergie 6lectrique qui les traverse par des conducteurs specialis6s, sans tre, m~me en e,
ni produite, ni utilis~e, ni transform~e dans les limites de ce territoire.

Article 3.

Les solutions techniques h envisager en execution du premier alin6a de l'article premier tien-
dront compte exclusivement des consid6rations qui s'exerceraient l6gitimement dans des cas analo-
gues de transport intdrieur, 6tant entendu, toutefois, qu'il pourra 6tre exceptionnellement tenu
compte des fronti~res politiques au cas oih lesdites solutions n'en seraient pas affect~es sensi-
blement.

Article 4.

Les accords visas h l'article premier pourront prdvoir notamment
a) Les conditions g~n6.rales d'6tablissement et d'entretien des lignes
b) Les prestations 6quitables h fournir h l'Etat sur le territoire duquel s'effectue le

transport en transit pour frais, risques, dommages et charges de toute nature, d6penses
d'administration et de surveillance, occasionn~s par l'6tab]issement et le fonctionnement
des lignes, ainsi que pour le remboursement des frais d'entretien, s'il y a lieu ;

c) L'organisation du contr6le technique et de la surveillance de la s6curit6 publique;
d) Les modalit~s des communications t~l~phoniques ou t~l~graphiques ncessaires

pour le service du transport en transit d'6nergie 6lectrique ;
e) Le mode de r~glement des diff~rends sur l'interpr6tation et l'application des accords.

Article 5.

L'6tablissement des lignes de transport en transit et les installations destinies h assurer ce
transport seront soumis, dans l'Etat sur le territoire duquel s'effectue le transit, aux dispositions
lgales et administratives applicables h l'6tablissement des lignes, au transport d'6nergie et aux ins-
tallations similaires, selon la J6gislation de cet Etat.

Article 6.

Le transport en transit de l'nergie 6lectrique ne sera soumis h aucuns droits ou taxes sp~ciaux
en raison du fait que ce transport s'effectue en transit.

Article 7.

Les Etats contractants s'emploieront h faciliter sur leur territoire et dans le cadre de leur
l69gislation nationale l'application des accords vis~s h l'article premier.

Article 8.

Les dispositions de la prsente convention n'imposent h aucun Etat contractant l'obligation
d'user du droit d'expropriation, ni d'6tablir aucune servitude.

Article 9.

La pr~sente convention ne fixe pas les droits et des devoirs des bellig~rants et des neutres en
temps de guerre. N~anmoins, elle subsistera en temps de guerre dans la mesure compatible avec
ces droits et ces devoirs.
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Article 2.

Electric power shall be considered as transmitted in transit across the territory of a Contracting
State when it crosses the said territory by means of conductors erected for this purpose alone
without being wholly or in part produced, utilised or transformed within such territory.

Article 3.

The technical methods which may be adopted for the purpose of Article i, paragraph i, shall
be based exclusively upon considerations which might legitimately be taken into account in the
case of similar internal transmissions, it being understood, however, that in exceptional cases
political frontiers may be taken into account, provided that the methods referred to are not
materially affected thereby.

Article 4.

The agreements contemplated in Article i may provide, amongst other things, for
(a) The general conditions for the construction and upkeep of the lines
(b) Equitable contributions for the State across whose territory the transmission in

transit takes place towards expenses, risks, damage or charges of every kind, and costs of
administration and control, incurred as a result of the construction and working of the
lines, as well as for the repayment of the cost of upkeep, if necessary ;

(c) The methods for exercising technical control and securing public safety;
(d) The means to be used for making any necessary telephonic or telegraphic commu-

nications in connection with the working of the transmission in transit of electric power ;
(e) The procedure for settling disputes in regard to the interpretation and applica-

tion of the agreements.

Article 5.

The construction of lines, the transmission in transit and the necessary installations shall be
subject, in the State across the territory of which the transmission takes place, to the legal and
administrative provisions applicable to the construction of lines, the transmission of electric power
and similar installations in that State, in accordance with its legislation.

Article 6.

The transmission in transit of electric power shall not be subject to special dues or charges
solely on the ground that such transmission is effected in transit.

Article 7.

The Contracting States shall, in their territory and within the limits of their national laws,
endeavour to facilitate the application of the agreements contemplated in Article i.

Article 8.

The provisions of. the present Convention shall not oblige any State to employ powers of
expropriation or to enforce the grant of way leaves.

Article 9.

This Convention does not prescribe the rights and duties of belligerents and neutrals in time of
war. The Convention shall, however, continue in force in time of war so far as such rights and
duties permit.

No. 1380



324 Socidte des Nations - Recueil des Traites. 1926

Article io.

La prsente convention ne comporte aucunement le retrait de facilit~s plus grandes que celles
r~sultant de ses dispositions et qui auraient 6t6 accord6es, dans des conditions compatibles avec
ses principes, aux transports en transit de 1'6nergie 61ectrique, sur le territoire plac6 sous la souve-
rainet6 ou sous l'autorit6 de l'un quelconque des Etats contractants. Elle ne comporte pas davantage
1'interdiction d'en accorder h l'avenir de semblables.

Article ii. \

La pr6sente convention n'affecte en rien les droits et obligations des Etats contractants, en
vertu de conventions ou traits ant~rieurs sur les mati~res faisant l'objet de la prsente convention,
ou de dispositions sur les m~mes mati~res de trait6s g~n~raux, notamment des Trait~s de Versailles,
Trianon et autres trait6s ayant mis fin h la guerre de 1914-1918.

Article 2.

Si un diff6rend surgit entre Etats contractants, au sujet de l'application ou de l'interpr~tation
de la pr~sente convention, et si ce diff~rend ne peut 8tre r6gl soit directement entre les parties,
soit par tout autre moyen de r~glement amiable, les parties pourront soumettre ce diff6rend pour
avis consultatif h 'organe qui se trouverait institu6 par la Soci~t6 des Nations comme organe consul-
tarif et technique des Membres de la Soci~t6 en ce qui concerne les communications et le transit, h
moins qu'elles n'aient d~cid6 ou ne d~cident d'un commun accord de recourir h une autre proc~dure,
soit consultative, soit arbitrale, soit judiciaire.

Les dispositions de l'alin~a pr~c~dent ne sont pas applicables au regard de tout Etat qui invo-
querait, pour s'opposer au transport en transit, des motifs fond~s sur des prejudices graves h son
6conomie ou h sa s~curit6 nationales.

Article 13.

Il est entendu que la prsente convention ne doit pas 6tre interpr&t6e comme r~glant en quoiaue ce soit les droits et obligations inter se de territoires faisant partie ou placs sous la protection
un m~me Etat souverain, que ces territoires pris individuellement soient ou non Etats contrac-

tants.

Article 14.

Rien, dans les pr~c~dents articles, ne pourra 6tre interprt6 comme affectant en quoi que ce soit
les droits ou obligations de tout Etat contractant en tant que Membre de la Soci~t6 des Nations.

Article 15.

La pr~sente convention, dont les textes frangais et anglais feront 6galement foi, portera la
date de ce jour et sera, jusqu'au 31 octobre 1924, ouverte h la signature de tout Etat repr6sent6
h la Conf6rence de Gen6ve, de tout Membre de la Soci6t6 des Nations et de tout Etat h qui le Conseil
de la Soci6t6 des Nations aura, h cet effet, communiqu6 un exemplaire de ]a pr~sente convention.

Article 16.

La prsente convention est sujette h ratification. Les instruments de ratification seront trans-
mis au Secr~taire g~n~ral de la Soci~t6 des Nations, qui en notifiera le d~p6t h tous Etats signataires
ou adh~rents.
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Article io.

This Convention does not entail in any way the withdrawal of facilities which are greater than
those provided for in it and which have been granted to the transmission of electric power under
conditions consistent with its principles. This Convention also entails no prohibition of such grant
of greater facilities in the future.

Article i i.

The present Convention does not in any way affect the rights and obligations of the Contracting
States arising out of former conventions or treaties on the subject-matter of the present Convention,
or out of the provisions on the same subject-matter in general treaties, including the Treaties of
Versailles, Trianon and other treaties which ended the war of 1914-18.

Article 12.

If a dispute arises between Contracting States as to the application or interpretation of the
present Convention, and if such dispute cannot be settled either directly between the parties or
by some other amicable method of procedure, the parties to the dispute may submit it for an ad-
visory opinion to the body established by the League of Nations as the advisory and technical
organisation of the Members of the League in matters of communication and transit, unless they
have decided or shall decide by mutual agreement to have recourse to some other advisory, arbitral
or judicial procedure.

The provisions of the preceding paragraph shall not be applicable to any State which represents
that the transmission in transit would be seriously detrimental to its national economy or security.

Article 13.

It is understood that this Convention must not be interpreted as regulating in any way rights
and obligation inter se of territories forming part of or placed under the protection of the same
sovereign State, whether or no these territories are individually Contracting States.

Article 14.

Nothing in the preceding Articles is to be construed as affecting in any way the rights or duties
of a Contracting State as Member of the League of Nations.

Article 15.

The present Convention, of which the French and English texts are both authentic, shall
bear this day's date and shall be open for signature until October 31, 1924, by any State repre-
sented at the Conference of Geneva, by any Member of the League of Nations, and by any States
to which the Council of the League of Nations shall have communicated a copy of the Convention
for this purpose.

Article 16.

The present Convention is subject to ratification. The instruments of ratification shall be
deposited with the Secretary-General of the League of Nations, who shall notify their receipt to
every State signatory of or acceding to the Convention.
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Article 17.

A partir du premier novembre 1924, tout Etat reprdsent6 h ]a Conftrence de Gen~ve, tout
Membre de la Socit6 des Nations et tout Etat auquel le Conseil de la Socidt6 des Nations aura,

cet effet, communiqud un exemplaire, pourra adh6rer la pr~sente convention.

Cette adhdsion s'effectuera au moyen d'un instrument communiqu6 au Secr~taire g6ndral d- la
Socit6 des Nations, aux fins de dp6t dans les archives du Secr6tariat. Le Secrdtaire gdndral noti-
fiera ce ddp6t immddiatement h tous Etats signataires ou adherents.

Article 18.

La pr~sente convention n'entrera en vigueur qu'apr~s avoir td ratifide au nom de trois Etats.
La date de son entr e en vigueur sera le quatre-vingt-dixi~me jour apr~s la rdception, par le Secr6-
taire g6ndral de la Socit6 des Nations, de la troisi~me ratification. Ultdrieurement, la prdsente
convention prendra effet, en ce qui concerne chacune des Parties, quatre-vingt-dix jours apr~s
la r6ception de la ratification ou de la notification de l'adhdsion.

Conform~ment aux dispositions de l'article 18 du Pacte de la Socidt6 des Nations, le Secrdtaire
g~ndral enregistrera la prdsente convention le jour de l'entr~e en vigueur de cette derni~re.

Article 19.

Un recueil sp6cial sera tenu par le Secrdtaire gdndral de la Soci6t6 des Nations, indiquant,
compte tenu de l'article 21, quelles Parties ont sign6 ou ratifi6 la prsente convention, y ont adh~r6
ou lont d6nonc6e. Ce recueil sera constamment ouvert aux Membres de la Soci6t6 et publication
en sera faite aussi souvent que possible, suivant les indications du Conseil.

Article 20.

Sous r6serve des dispositions de l'article ii de la pr6sente convention, celle-ci peut-6tre ddnoncde
par l'une quelconque des Parties, apr~s I'expiration d'un ddlai de cinq ans h partir de la date
de son entr6e en vigueur pour ladite Partie. La ddnonciation sera faite sous forme de notification
6crite, adressde au Secr~taire gdndral de la Socit6 des Nations. Copie de cette notification,
informant toutes les autres Parties de la date . laquelle elle a 6t6 reque, leur sera imm6diatement
transmise par le Secr6taire g6n6ral.

La d6nonciation prendra effet un an apr&s la date h laquelle elle aura 6t6 revue par le Secr6taire
gdn~ral et ne sera op6rante qu'en ce qui concerne l'Etat qui l'aura notifide.

Article 21.

Tout Etat signataire de la prdsente convention ou y adhdrant peut declarer, soit au moment
de sa signature, soit au moment de sa ratification ou de son adh6sion, que son acceptation de la
pr6sente convention n'engage pas, soit l'ensemble, soit tel de ses protectorats, colonies, possessions
ou territoires d'outre-mer soumis h sa souverainet6 ou h son autorit6, et peut, ultdrieurement et
conform6ment h rarticle 17, adhdrer s~pardment au nom de Fun quelconque de ces protectoiats,
colonies, possessions ou territoires d'outre-mer exclus par cette d6claration.

La d~nonciation pourra 6galement s'effectuer s~par6ment pour tout protectorat, colonie
possession ou territoire d'outre-mer ; les dispositions de rarticle 20 s'appliqueront h cette ddnon-
ciation.

Article 22.

La revision de la prdsente convention pourra 6tre demand6e h toute 6poque par un tiers des
Etats contractants.
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Article 17.

On and after November I, 1924, the present Convention may be acceded to by any State
represented at the Conference of Geneva, by any Member of the League of Nations, or by any State
to which the Council of the League of Nations shall have communicated a copy of the Convention
for this purpose.

Accession shall be effected by an instrument communicated to the Secretary-General of the
League of Nations to be deposited in the Archives of the Secretariat. The Secretary-General shall
at once notify such deposit to every State signatory of or acceding to the Convention.

Article 18.

The present Convention will not come into force until it has been ratified in the name of three
States. The date of its coming into force shall be the ninetieth day after the receipt by the
Secretary-General of the League of Nations of the third ratification. Thereafter, the present
Convention will take effect, in the case of each Party, ninety days after the receipt of its ratification
or of the notification of its accession.

In compliance with the provisions of Article 18 of the Covenant of the League of Nations
the Secretary-General will register the present Convention upon the day of its coming into force.

Article 19.

A special record shall be kept by the Secretary-General of the League of Nations showing
with due regard to the provisions of Article 21, which of the Parties have signed, ratified, acceded
to or denounced the present Convention. This record shall be open to the Members of the League
at all times ; it shall be published as often as possible, in accordance with the directions of the
Council.

Article 20.

Subject to the provisions of Article ii above, the present Convention may be denounced by
any Party thereto after the expiration of five years from the date when it came into force in respect
of that Party. Denunciation shall be effected by notification in writing addressed to the Secretary-
General of the League of Nations. Copies of such notification shall be transmitted forthwith by
him to all the other Parties, informing them of the date on which it was received.

A denunciation shall take effect one year after the date on which the notification thereof was
received by the Secretary-General and shall operate only in respect of the notifying State.

Article 2 1.

Any State signing or acceding to the present Convention may declare, at the moment either
of its signature, ratification or accession, that its acceptance of the present Convention does not
include any or all of its colonies, overseas possessions, protectorates, or overseas territories, under
its sovereignty or authority, and may subsequently accede, in conformity with the provisions of
Article 17, on behalf of any such colony, overseas possession, protectorate or territory excluded
by such declaration.

Denunciation may also be made separately in respect of any such colony, overseas possession,
rotectorate or territory, and the provisions of Article 20 shall apply to any such denunciation.

Article 22.

A request for the revision of the present Convention, may be made at any time by one-third
of the Contracting States.
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En foi de quoi les pl~nipotentiaires susnom-
m6s ont sign6 la prdsente convention.

Fait h Gen~ve, le neuf dcembre mil neuf cent
vingt-trois, en un seul exemplaire qui restera
d~pos6 dans les archives du Secretariat de la
Soci6t6 des Nations.

Emerich PFLUGL

Xavier NEUJEAN

D. MIKOFF

In faith whereof the above-named Plenipo-
tentiaries have signed the present Convention.

Done at Geneva the ninth day of December,
one thousand nine hundred and twenty-three,
in a single copy, which shall remain deposited
in the Archives of the Secretariat of the League
of Nations.

Austria

Belgium

Bulgaria

Empire britannique

Nouvelle-Zllande

Chili

Danemark

Ville libre de Dantzig

H. LLEWELLYN SMITH

J. ALLEN

Francisco RIVAS VICUINA

A. HOLCK-COLDING

Bohdan WINIARSKI

British Empire

New Zealand

Chile

Denmark

Free City of Danzig

Gmo. BROCKMANN

Sous la rdserve pr6vue h l'article 21
de la pr6sente Convention que ses
dispositions n'engagent pas l'ensemble
des Protectorats, Colonies, Possessions
ou Territoires d'outre-mer soumis h la
souverainet6 de la R~publique fran-
9aise ou h son autorit6. 1
Maurice SIBILLE

A. POLITIS
D. G. PHOCAS

WALTER

Paolo BIGNAMI

DOBKEVICIUS

Spain

France

Greece

Hungary

Italy

Lithuania

Translation :
I Subject to the reservation contained in Article 21 of the present Convention to the effect that its

provisions do not apply to the various Protectorates, Colonies, Possessions or overseas Territories under
the sovereignty or authority of the French Republic.
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Autriche

Belgique

Bulgarie

Espagne

France

Grace

Hongrie

Italie

Lithuanie
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Pologne

Royaume des Serbes,
Croates et Slovdnes

Tchicoslovaquie

Bohdan WINIARSKI

B. VOUKOVITCH

J. DVOkA6EK

Poland

Kingdom of the Serbs,
Croats and Slovenes

Czechoslovakia

B. FERNANDEZ Y MEDINA Uruguay

PROTOCOLE DE SIGNATURE DE LA CONVENTION
RELATIVE AU TRANSPORT EN TRANSIT DE L'INERGIE ILECTRIQUE

PROTOCOL OF SIGNATURE TO THE CONVENTION
RELATING TO THE TRANSMISSION IN TRANSIT OF ELECTRIC POWER.

Au moment de proc6der h la signature de la
Convention relative au transport en transit de
l'6nergie 6lectrique, conclue h la date de ce
jour, les soussign~s, dfiment autoris~s, sont
convenus de ce qui suit :

La convention ne contient aucunement l'obli-
gation, pour un Etat contractant, d'accorder
aux propritaires ou entrepreneurs de lignes ser-
vant au transit de l'6nergie 6lectrique un traite-
ment plus favorable sur son territoire qu'aux
propri6taires ou entrepreneurs de lignes servant
au transport de 1'nergie 6lectrique dans l'int-
rieur du pays.

La convention ne vise pas les lignes desti-
nies exclusivement 4 la transmission des signaux
et de la parole.

Le pr6sent protocole aura les m~mes force,
valeur et dur~e que la convention conclue h la
date de ce jour et dont il doit 6tre consid~r6
comme faisant partie int~grante.

En foi de quoi les pl~nipotentiaires susnom-
m~s ont sign6 le pr6sent protocole.

Fait 4 Gen~ve, le neuf d~cembre mil neuf cent
vingt-trois, en simple exp6dition qui sera d6pos~e
dans les archives du Secretariat de la Soci~t6 des
Nations ; copie conforme en sera remise a tous
les Etats repr~sent~s h la conf6rence.

At the moment of signing the Convention of
to-day's date relating to transmission in transit
of electric power the undersigned, duly author-
ised, have agreed as follows :

The Convention in no way obliges any Con-
tracting State to give persons owning or working
cables for transmission in transit of electric
power more favourable treatment in its territory
than is enjoyed by persons owning or working
cables for transmission of electric power in the
interior of the country.

The Convention shall not apply to lines solely
intended for the transmission of signals or of
the human voice.

The present Protocol will have the same force,
effect and duration as the Convention of to-
day's date, of which it is to be considered as
an integral part.

In faith whereof the above-named Plenipo-
tentiaries have signed the present Protocol.

Done at Geneva, the ninth day of December
one thousand nine-hundred and twenty-three,
in a single copy, which will remain deposited
in the archives of the Secretariat of the League
of Nations ; certified copies will be transmitted
to all the States represented at the Conference.

(Suivent les mnmes signatures que celles figurant a la fin de la convention.)

(Here follow the same signatures as those appearing at the end of the Convention.)
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ALLEMAGNE ET BELGIQUE,
EMPIRE BRITANNIQUE,

FRANCE, ITALIE ET JAPON

Accord aeronautique en vue d'assu-
rer l'application de l'article 198 du
Traite de Versailles. Fait ' Paris,
le 22 mai 1926.

GERMANY AND BELGIUM,
BRITISH EMPIRE,

FRANCE, ITALY AND JAPAN

Agreement on Aerial Navigation
with a view to the Application of
Article 1 98 of the Treaty of Ver-
sailles. Done at Paris, May 22,

1926.
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No 1381. - ACCORD AtRONAU-
TIQUE 1 ENTRE LE GOUVER-
NEMENT ALLEMAND ET LES
GOUVERNEMENTS BELGE, BRI-
TANNIQUE, FRAN§AIS, ITA-
LIEN ET JAPONAIS, EN VUE
D'ASSURER L'APPLICATION DE
L'ARTICLE 198 DU TRAITE DE
VERSAILLES. FAIT A PARIS,
LE 22 MAI 1926.

Textes officiels francais et allemand communiques
par la Conlirence des Ambassadeurs. L'enre-
gistrement de cet accord a eu lieu le 3 ddcembre
1926.

x. LETTRE DE LA CONFItRENCE DES
AMBASSADEURS A L'AMBASSADEUR
D'ALLEMAGNE A PARIS

CONFtRENCE DES AMBASSADEURS.

LE PRtSIDENT.

No 123.

PARIS, le 22 mai 1926.

MONSIEUR L'AMBASSADEUR,

Au nom des Gouvernements belge, bri-
tannique, fran~ais, italien et japonais, j'ai l'hon-
neur de porter h la connaissance de Votre
Excellence la communication suivante

1 Entrd en vigueur le 9 aoflt 1926.
2 Traduit par le Secr6tariat de la Soci6t6 des

Nations.

No. 1381. - AGREEMENT ON AE-
RIAL NAVIGATION 1 BETWEEN
THE GERMAN GOVERNMENT
AND THE BELGIAN, BRITISH,
FRENCH, ITALIAN AND JAPAN-
ESE GOVERNMENTS, WITH A
VIEW TO THE APPLICATION OF
ARTICLE 198 OF THE TREATY
OF VERSAILLES. DONE AT
PARIS, MAY 22, 1926.

French and German official texts communicated
by the Conference of Ambassadors. The regis-
tration of this Agreement took place December
3, 1926.

2 TRADUCTIONS. - TRANSLATIONS.

i. LETTER FROM THE CONFERENCE OF
AMBASSADORS TO THE GERMAN
AMBASSADOR IN PARIS.

CONFERENCE OF AMBASSADORS.

THE PRESIDENT.

No. 123.

PARIS, May 22, 1926.

MONSIEUR L'AMBASSADEUR,

On behalf of 'the Belgian, British, French,
Italian and Japanese Governments, I have the
honour to bring to your notice the following
communication :

1 Came into force August 9, 1926.

2 Translated by the Secretariat of the League
of Nations.
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i. Les n~gociations qui se sont poursuivies
h Paris entre les dfl~gu~s des gouvernements
ci-dessus 6num~r~s, d'une part, et les d~l~gu~s
du Gouvernement allemand, d'autre part, sur
le r~gime h appliquer h l'avenir, h l'a~ronautique
civile allemande, afin d'assurer l'ex~cution de
l'article 198 du Trait6 de Versailles, ont abouti
h un accord sur les bases suivantes :

((Le Gouvernement allemand mettra en
application la r~glementation dont le detail
est pr~vu dans les annexes ci-jointes ; il
prendra, sans d6lai, h cet effet, les mesures
n6cessaires.

)) D~s que le Gouvernement allemand
aura mis en vigueur lesdites mesures, le
Comit6 de garantie a6ronautique sera retir6.

) D~s ce moment, et sans attendre l'en-
tr~e de l'Allemagne dans la Soci6t6 des
Nations, les dispositions de l'article 213
du Trait6 de Versailles s'appliqueront aux
engagements ci-dessus mentionn~s, et, en
g~n6ral, aux engagements pris par le Gou-
vernement allemand, en execution dudit
trait6, en mati~re a~ronautique, sans pr6-
judice du r~glement des questions soule-
vdes par le Gouvernement allemand, dans
la lettre du ministre des Affaires 6trang~res
allemand au Secrtaire g~n6ral de la So-
ci6t6 des Nations, en date du 12 janvier
1926, au sujet des ddcisions prises par le
Conseil de la Soci~t6 des Nations touchant
l'exercice du droit d'investigation.

, Les listes d'enregistrement seront tenues
h la disposition de la Soci~t6 des Nations
dans les conditions que celle-ci fixera con-
formdment h l'article 213.

) Les notes 6changdes comme conclusion
des n~gociations et leurs annexes, ainsi que
la rdglementation 6dicte -par le Gouver-
nement allemand, seront communiqu6es
au Conseil de la Soci~t6 des Nations en
vue de l'application de l'article 213 du
Trait6 de Versailles. )

2. J'ai l'honneur de faire savoir h Votre
Excellence que les Gouvernements belge, bri-
tannique, frangais, italien et japonais approu-
vent, en ce qui les concerne, l'accord ci-dessus
vis6, et qu'ils d~clarent, d~s maintenant, accep-
ter que la mise en vigueur des mesures conve-
nues implique l'abrogation des dispositions ac-
tuellement appliqudes, afin d'assurer l'ex~cu-
tion de l'article 198 du Trait6 de Versailles.
D'autre part, il reste naturellement entendu que,
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i. The negotiations which have taken place
at Paris between the delegates of these Govern-
ments and the delegates of the German Govern-
ment, with regard to the rdgime to be applied
in future to German civil aviation with a view to
the execution of Article 198 of the Treaty of
Versailles, have resulted in an Agreement on
the following basis :

" The German Government shall apply
the regulations given in detail in the atta-
ched annexes and shall take the measures
requisite to this end without delay.

" As soon as the German Government has
put into force these measures, the Aero-
nautical Committee of Guarantee will be
withdrawn.

" From that date, and without awaiting
Germany's entry into the League of Na-
tions, the provisions of Article 213 of the
Treaty of Versailles shall apply to the
obligations mentioned above and in general
to the obligations entered into by the
German Government in air matters, in
pursuance of the Treaty of Versailles,
without prejudice to the settlement of the
questions raised by the German Govern-
ment in the letter from the German Minister
for Foreign Affairs to the Secretary-General
of the League of Nations, dated January 12,
1926, regarding the decisions taken by the
Council of the League of Nations as to the
exercise of the right of investigation.

" The registration lists shall be held at
the disposal of the League of Nations in
conformity with the conditions to be fixed
by the latter in pursuance of Article 213.

" The notes exchanged at the conclusion
of negotiations, and their annexes, together
with the regulations enacted by the German
Government, shall be communicated to
the Council of the League of Nations with
a view to the application of Article 213 of
the Treaty of Versailles. "

2. I have the honour to inform Your Excel-
lency that the Belgian, British, French, Italian
and Japanese Governments approve these
Agreements, and that they hereby recognise
that the application of the measures agreed upon
will involve the abrogation of the provisions
at present applied to ensure the execution of
Article 198 of the Treaty of Versailles. Further-
more, it is of course understood that, in pur-
suance of Article 198 of that Treaty, the armed
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conform~ment h l'article 198 dudit trait6, les
forces militaires de l'Allemagne ne comporte-
ront aucune a6ronautique militaire ou navale.

Veuillez agreer, Monsieur 'Ambassadeur, les
assurances de ma tr~s haute consideration.

(Signi) A. BRIAND.

Son Excellence Monsieur von Hcesch,
Ambassadeur d'Allemagne,

Paris.

ANNEXE I

MESURES DESTIN]IES A ASSURER L'EXItCUTION
DE L'ARTICLE 198 DU TRAITt DE VERSAILLES.

I.

Le Gouvernement allemand promulguera et
mettra en vigueur l'ordonnance dont la teneur
suit :

(( io Sont interdites : la construction, la
d6tention, l'importation ou la mise en cir-
culation d'adronefs blind~s ou prot6g~s
d'une fa~on quelconque, ou amdnagds pour
recevoir un engin de guerre quelconque,
tel que canon, mitrailleuse, torpille, bombe,
ou des instruments de vis~e ou de lance-
ment pour de tels engins.

), 20 Toute contravention au paragraphe
I ci-dessus sera punie d'une amende allant
jusqu'h IO.OOO marks et d'une peine d'em-
prisonnement allant jusqu'h trois mois, ou
de l'une ou l'autre de ces peines. Les appa-
reils seront saisis et rendus inutilisables.

)) 30 L'article 2, de l'Ordonnance en date
du 12 fdvrier 1926, pour l'ex6cution de la
loi du 22 mai 1921 (Reichsgesetzblatt I,
p. 235) sur l'application des articles 177
et 178 du Trait6 de Versailles, s'applique
h toute association contrevenant au para-
graphe i ci-dessus. c

II.

Le Gouvernement allemand veillera h ce que
l'adronautique civile allemande soit maintenue
dans les limites rdpondant h un d~veloppement
normal, tant en ce qui concerne l'adronautique
commerciale, qui ne pourra tre subventionn~e
que dans une mesure correspondant h ce ddve-
loppement, qu'en ce qui concerne les appareils

forces of Germany will not include any military
or naval air forces.

Accept, etc.

(Signed) A. BRIAND.

His Excellency Monsieur von Hcesch,
German Ambassador,

Paris.

ANNEX I.

MEASURES FOR ENSURING THE EXECUTION OF
ARTICLE 198 OF THE TREATY OF VERSAILLES.

I.

The German Government shall issue and put
into force a decree to the following effect

(I) No aircraft, armoured or protected in
any way whatsoever, or equipped to receive
any engine of war, such as guns, machine-
guns, torpedoes, bombs, or apparatus for
the sighting or discharge of these engines of
war, shall be built, maintained, imported
or introduced in traffic.

(2) Offences against Paragraph i above
shall be punished by a fine not exceeding
IO,OOO marks and a term of imprisonment
not exceeding three months, or by either of
these penalties. The aircraft shall be
seized and rendered useless.

(3) Article 2 of the Decree, dated Fe-
bruary 12, 1926, applying the Law of May
22nd, 1921, regarding the execution of
Articles 177 and 178 of the Treaty of
Versailles (Reichsgeselzblatt, I, p. 235), shall
be applicable to any association offending
against paragraph i above.

II.

The German Government shall see that Ger-
man civil aviation is kept within the limits of
normal development, both in regard to com-
mercial aviation, which shall not be subsidised
in excess of these requirements, and in regard to
aircraft employed in flying schools, and, further,
in regard to amateur aviation, subject to the
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utilis~s dans les 6coles et en ce qui concerne
l'aviation de sport, sous reserve des limitations
resultant des dispositions ci-apr~s.

III.

a) Le Gouvernement allemand subordon-
nera h une autorisation sp6ciale, par lui d6livr~e,
la construction ou l'importation d'avions qui
poss~deraient les caract~ristiques techniques
d'avions de chasse modernes, en ce qui concerne
le poids mort, le rapport du poids mort h la
puissance du moteur, la disposition des sieges,
le coefficient de s6curit6, la vitesse d'ascension,
la vitesse et le plafond.

b) Le Gouvernement allemand accordera
'autorisation sp~ciale, vis~e ci-dessus, exclusi-

vement pour participer h des courses ou com-
p6titions internationales annonc~es publique-
ment ou h des records contr6ls officiellement,
ainsi que pour les prdparatifs que ndcessiterait
cette participation. En aucun cas, ces pr6pa-
ratifs ne pourront comporter d'excercices dans
les 6coles. Le nombre d'avions de cette nature
se maintiendra dans les limites du nombre des
avions civils de m~me nature employ~s dans un
autre pays d'Europe pour les fins indiqudes
ci-dessus.

c) Le Gouvernement allemand prendra les
mesures appropri~es pour que le nombre des
pilotes autoris~s h piloter de tels avions n'exc~de
pas le cadre des besoins d~finis au paragraphe
b) ci-dessus.

IV.

Le Gouvernement allemand fera le ndces-
saire pour que les autorit~s du Reich et des
Pays (Ldnder) n'accordent de subventions d'au-
cune sorte, ni aux organisations, soci~t~s ou
individus se consacrant h l'aviation de sport ou
dont l'activit6 aurait pour objet, h titre prin-
cipal ou accessoire, l'instruction ou l'entraine-
ment d'6lves-pilotes ou de pilotes dans l'avia-
tion de sport, ni, en g6n~ral, aux personnes se
livrant h l'aviation, h l'exception du personnel
destin6 au fonctionnement de lignes commercia-
les en service, ou n~cessaire aux besoins nor-
maux des usines.

Le Gouvernement allemand prendra des me-
sures appropries pour que de telles subven-
tions ne soient pas non plus accordes par au-
cune autre administration publique ayant la
gestion de deniers publics, y compris les admi-
nistrations municipales.
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limitations arising out of the following provi-
sions.

III.

(a) The German Government shall make
dependent upon a special licence issued by
it the construction or importation of aircraft
having the technical characteristics of modern
fighting aeroplanes, as regards dead weight,
ratio of dead weight to engine-power, seating
accommodation, factor of safety, climbing speed,
air speed and maximum attainable altitude.

(b) The German Government shall issue
these licences to such aircraft exclusively for
the purpose of taking part in international races
or competitions, publicly announced, or of
establishing records, officially checked, and for
such preparation as may be necessary for
taking part in the competitions. Such prepara-
tion shall not include practising in flying schools.
The number of aircraft of this kind shall not
exceed the number of civil aircraft of the same
kind which are in use in any other European
country for these purposes.

(c) The German Government shall take the
requisite measures to ensure that the number of
air-pilots who are licensed to fly these aircraft
shall not exceed the requirements mentioned
in paragraph (b) above.

IV.

The German Government shall take the
requisite steps to ensure that the authorities of
the Reich and its constituent States (Lander)
shall not grant subsidies either to associations
or societies or individuals who devote themselves
to amateur aviation or whose main or subsidiary
occupation consists in the elementary or ad-
vanced training of cadet-pilots or pilots in ama-
teur aviation, nor, in general, to persons who
are engaged in flying, with the exception of the
personnel employed by commercial air-lines or
the normal requirements of aircraft factories.

The German Government shall take suitable
steps to ensure that such subsidies shall not be
granted by other public administrative bodies
which have public funds to administer, including
communal authorities.
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Les prix en espces, offerts h l'occasion de
competitions adronautiques, ainsi que les allo-
cations accorddes pour l'organisation pr~para-
toire de telles competitions, ne devront, ni par
leur importance ni par leur nombre, pr6senter
le caract~re de subventions. Ces prix ou allo-
cations ne pourront 6tre attribu~s que pour
des compititions officiellement reconnues.

V.

Le Gouvernement allemand prendra les me-
sures appropries :

a) Pour que soient interdits toute instruc-
tion et tout entrainement dans l'aviation ayant,
contrairement aux engagements visas h l'article
198 du Trait6 de Versailles, un caract~re ou
un but militaires,

b) Pour interdire h toute administration pu-
blique, ou h son personnel, s'occupant de l'or-
ganisation ou de l'administration d'une force
arm6e, d'entretenir, dans un but militaire,
contrairement aux engagements visds h l'arti-
le 198 du Trait6 de Versailles, des rapports quel-

conques avec l'aviation, quelle qu'en soit la
catgorie. I1 reste entendu que les dispositions
ci-dessus vis6es ne concernent pas les mesures
qui seraient n~cessaires pour assurer la d~fense
antia6rienne h terre ;

c) i. Pour interdire dans l'aviation, quelle
qu'en soit la catigorie, toute instruction et
toute activit6 des membres de la Reichswehr
et de la Marine, isol6s ou en groupes.

2. A titre exceptionnel, des membres de la
Reichswehr et de la Marine, qui en feront la
demande, pourront 6tre autoriss h apprendre
h piloter ou h piloter h titre priv6, mais en cc
qui concerne l'aviation de sport seule et h leurs
propres frais ; il ne leur sera accord6 h cet effet,
par les autorit6s allemandes, ni subventions ni
cong6s spdciaux.

I1 est entendu que ces autorisations excep-
tionnelles excluront pour les titulaires, confor-
miment au paragraphe a) ci-dessus, toute ins-
truction et tout entrainement adriens ayant un
caract~re ou un but militaire.

Ces autorisations pourront 6tre accordes jus-
qu'h concurrence d'un chiffre total de trente-
six, ce maximum ne pouvant tre atteint qu'au
bout d'une p~riode de six ans h compter du
Ier janvier 1926 et h raison de six autorisations
par an.

Money prizes offered in flying competitions
and appropriations made for the preparatory
organisation of such competitions shall not,
either as regards their amount or their number,
bear the character of subsidies.. These prizes
and appropriations shall be granted for officially
recognised competitions only.

V.

The German Government shall take suitable
steps to ensure :

(a) That instruction and training in flying
which is of a military character or for a military
purpose, contrary to the undertaking given
under Article 198 of the Treaty of Versailles,
shall be prohibited.

(b) That all public administrations and their
staff concerned with the organisation or admi-
nistration of armed forces shall be prohibited
from having any dealings for a military purpose
in contravention of Article 198 of the Treaty of
Versailles in regard to aircraft of any category
whatever. These provisions shall not, however,
be applicable to such measures as may be neces-
sary for anti-aircraft defence from the ground.

(c) i. That members of the Reichswehr or
Navy may not, either individually or collectiv-
ely, receive any instruction or engage in any
activities in connection with aviation in any
form.

2. That, as an exceptional measure, members
of the Reichswehr and of the Navy may, at
their own request, be authorised to fly or to
learn to fly as private persons, but only in con-
nection with amateur aviation and at their own
expense. The German authorities shall grant
them no special subsidies or special leave for the
purpose.

It is to be understood that these exceptional
authorisations shall, in conformity with para-
graph (a) above, exclude all training in flying of
a military character or for a military purpose.

Such authorisations may be granted up to
a maximum of thirty-six. This maximum
may only be reached in six years as from January
i, 1926, with the proviso that not more than six
authorisations may be granted in any one year.
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Ce maximum de trente-six, une fois atteint,
pourra 6tre maintenu par l'octroi d'autorisa-
tions nouvelles, qui seront accorddes jusqu'h
concurrence de trois par an.

Toutefois les titulaires d'autorisations qui
viendraient h tre rayds des cadres de l'Arm~e
et de la Marine, par suite de ddc~s ou de rdforme,
pourront toujours 6tre remplac~s, au d~but
de l'annde qui suivra leur radiation, en plus
du contingent normalement fix6 pour l'ann~e.

Les noms des b6ndficiaires des autorisations
seront portds sur une liste dressde au d6but
de chaque annie.

Les membres de la Reichswehr et de la Ma-
rine titulaires d'un brevet de pilote ddlivr6
avant le Ier avril 1926, pourront, jusqu'h con-
currence de trente-six, continuer h piloter. Ces
trente-six pilotes, qui ne seront pas remplac6s
et dont les noms seront port6s sur une liste
spdciale, ne sont pas compris dans le nombre
des pilotes vis6s aux alin6as prdcddents.

VI.

Le Gouvernement allemand prendra les dis-
positions ndcessaires pour assurer l'enregistre-
ment :

a) De toutes les fabriques construisant
du matdriel adronautique ;

b) De tous les a6ronefs et moteurs, ter-
mines ou en cours de construction, les appa-
reils et moteurs destinds h l'exportation
6tant enregistrds h part ;

c) De tous les pilotes et 6lves-pilotes,
les pilotes aptes h conduire les avions vis6s
h l'article III ci-dessus 6tant enregistrs
A part ;

d) De toutes les entreprises exploitant
une ligne adrienne ;

e) De toutes les organisations, soci6t6s
ou individus, s'occupant d'adronautique
ou employant des adronefs ;

/) De tous autres propridtaires d'a6ro-
nefs.

Ces listes d'enregistrement seront constam-
ment tenues h jour.

VII.

Les avions sans pilote sont interdits.

When the maximum number of thirty-six has
been reached, it may be maintained by the
grant of not more than three new authorisations
yearly.

If the holder of any such authorisation ceases
to be a member of the Army or Navy, either
through death or by retirement, a fresh authori-
sation may be issued at the beginning of the
following year, over and above the normal
number for that year, in place of the one which
has lapsed.

A list of persons holding such authorisati6ns
shall be drawn up at the beginning of each year.

Members of the Reichswehr and of the Navy
who hold a pilot's licence issued before April i,
1926, may continue to act as pilots if they do not
exceed the maximum number of thirty-six.
These thirty-six pilots, who may not be replaced
and whose names shall appear on a special list,
are not included in the number of pilots referred
to in the above paragraphs.

VI.

The German Government shall take the neces-
sary measures to ensure that lists are kept of

(a) All factories manufacturing aviation
material ;

(b) All aircraft or aero-engines comple-
ted or in process of construction, a separate
list being kept of all aircraft or aero-engines
intended for export ;

(c) All air-pilots and cadet-pilots (air-
pilots qualified to fly aircraft of the kinds
specified under heading III above shall be
entered on a separate list) ;

(d) All organisations which own air-
transport lines,

(e) All associations or companies or
individuals engaged in aviation or using
aircraft ;

(f) All other owners of aircraft.

These lists shall always be kept up to date.

VII.

Aircraft without pilots are prohibited.
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ANNEXE II

DISPOSITIONS CONCERNANT LA POLICE.

Les prescriptions g~ndrales vis~es h l'article
V, paragraphes a), b), et c), alin~a i, s'appli-
quent 6galement h la police.

Toutefois, h titre exceptionnel, cinquante fonc-
tionnaires de la police pourront recevoir une
instruction a~ronautique et 8tre titulaires d'un
brevet de pilote.

II est entendu que ces brevets de pilote ne
sont pas accord6s aux fonctionnaires de la
police pour leur permettre de pratiquer l'avia-
tion, mais seulement pour completer les con-
naissances techniques qui leur sont n~cessaires
afin d'exercer en toute connaissance de cause
le contr6le de l'aviation commerciale.

Ces cinquante brevets de pilote, ainsi accordds,
ne pourront 6tre renouvel~s que dans le cas oii
leurs titulaires seraient ray6s des contr6les de
la police ou auraient ,atteint l'Age de quarante-
huit ans.

Les cinquante fonctionnaires titulaires de
brevets seront r6partis entre les diffdrents a6-
rodromes.

Les organisations de la police ne pourront
disposer d'aucun a~ronef.

I1 n'existera en Allemagne aucune autre or-
ganisation de police spdciale h l'aviation.

2. LETTRE DE L'AMBASSADEUR D'AL-
LEMAGNE A PARIS AU PRRSIDENT
DE LA CONFIERENCE DES AMBASSA-
DEURS B. 1717.

ANNEX II.

PROVISIONS REGARDING POLICE.

The general provisions laid down in Article V,
Sections (a), (b) and (c), paragraph i, also
apply to the police.

Nevertheless, as an exceptional measure,
fifty police officers may be given aeronautical
training and hold the pilot's certificate.

It is agreed that these pilot's certificates will
not be issued to the police officers to enable
them to engage in aviation, but solely to enable
them to acquire the technical knowledge requir-
ed for the efficient supervision of commercial
aviation.

The fifty pilot's certificates thus issued may
only be replaced when their holders retire from
the police force or reach their forty-eighth year.

The fifty holders of these pilot's certificates
shall be distributed among the different aerial
ports.

The police may not possess aircraft.

No other special air police organisation shall
exist in Germany.

2. LETTER FROM THE GERMAN AMBAS-
SADOR IN PARIS TO THE PRESI-
DENT OF THE CONFERENCE OF
AMBASSADORS.

TEXTE ALLEMAND. - GERMAN TEXT.

DEUTSCHE BOTSCHAFT
PARIS.

B. 1717.

HERR PRSIDENT,
PARIS, den 22, Mai 1926.

Im Auftrage meiner Regierung beehre ich mich, Eurer Exzellenz folgendes mitzuteilen
i. Die Verhandlungen, die in Paris zwischen den Delegierten der Deutschen Regierung einer-

seits und den Delegierten der Belgischen, der Britischen der Franzosichen, der Italienischen und
der Japanischen Regierung andererseits fiber die kifinftige Regelung der deutschen Zivilluftfahrt
zur Sicherung des Artikels 198 des Vertrags von Versailles geftihrt worden sind, haben eine
Einigung auf folgender Grundlage ergeben :

,, Die Deutsche Regierung wird die in den Anlagen im einzelnen nidher bezeichnete
Regelung durchfiihren und alsbald die hierffir notwendigen Massnahrnen treffen.
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Sobald die Deutsche Regierung die bezeichneten Massnahmen in kraft gesetzt hat,
wird das Luftfarhrt- Garantie-Komittee zurfickgezogen werden.

Mit der Zuriickziehung des Luftfahrt-Garantie-Komitees und ohne Rficksicht auf
den Zeitpunkt des Eintritts Deutschlands in den V61kerbund finden die Bestimmungen
des Artikel 213 des Vertrags von Versailles auf die in der Anlage aufgefiihrten Verpflich-
tungen der Deutschen Regierung, sowie allgemein auf die von ihr in Ausffihrung des Ver-
trags von Versailles in Luftfahrtangelegenheiten fibernommenen Verpflichtungen Anwen-
dung, vorbehaltlich der Regelung der Fragen, die von der Deutschen Rqgierung mit
Schreiben des Auswdrtigen Amts an den Generalsekretar des V61kerbundes vom 12.
Januar 1926 hinsichtlich der Entscheidungen des V61kerbundsrats fiber -die Ausibung
des Investigationsrechts aufgeworfen worden sind.

Die auf dem Gebiet der Luftfahrt zu ffihrenden Listen werden zur Verffigung des
V61kerbundes gehalten werden unter den Bedingungen, die dieser entsprechend dem
Artikel 213 festsetzen wird.

Die als Ergebnis der Verhandlungen ausgetauschten Noten nebst ihren Anhangen
sowie die deutscherseits erlassene gesetzliche Regelung werden dem V61kerbundsrat im
Hinblick auf die Anwendung des Artikel 213 mitgeteilt werden ".

2. Indem ich im Auftrage meiner Regierung bestatige, dass Deutschland gem5iss dem
Artikel 198 des Vertrags von Versailles Luftstreitkrafte weder zu Lande noch zu Wasser als
Tell seines Heerwesens unterhalten wird, beehre ich mich Eurer Exzellenz zur Kentnis zu bringen,
dass die Deutsche Regirung ihrerseits die oben bezeichnete Einigung annimmt und bereit ist, die
sich daraus ffir sie ergebenden Verpflichtungen zu erffillen. Ferner herrscht Einverstandnis darfiber,
dass nach der Absicht der Belgischen, der Britischen, der Franz6sischen, der Italienischen und der
Japanischen Regierung die Inkraftsetzung der vereinbarten Massnahmen die Aufhebung der
zur Zeit geltenden Bestimmungen zur Sicherung des Artikel 198 des Vertrags von Versailles nach
sich zieht.

Genehmigen Sie, Herr Prdsident, den Ausdruck meiner ausgezeichnetsten Hochachtung.

Seiner Exzellenz dem Prdsidenten (Signi) HCESCH.
der Botschafterkonferenz,

Herrn Aristide Briand,
Paris.

Certifi6 conforme:
Le secritaire gingral de la

Con/irence des Ambassadeurs,
(Signi) LMassigli.

I TRADUCTION.

AMBASSADE D'ALLEMAGNE
PARIS.

B. 1717.
PARIS, le 22 mai 1926.

MONSIEUR LE PRASIDENT,

D'ordre de mon gouvernement, j'ai l'honneur
de porter h la connaissance de Votre Excellence
la communication suivante :

1 Communiqude par la Confdrence des Ambas-
sadeurs.

2Traduit par le Secrtariat de la Socit des
Nations.
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2TRANSLATIONS.

GERMAN EMBASSY,
PARIS.

B. 1717.
PARIS, May 22, 1926.

MONSIEUR LE PRESIDENT,

I I am instructed by my Government to
forward to you the following communication-:

1 Communicated by the Conference of Ambas-
sadors.

2 Translated by the Secretariat of the League
of Nations.
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i. Les ndgociations qui se sont poursuivies
h Paris entre les d~lkgu6s du Gouvernement
allemand, d'une part, et les d~lguds des Gou-
vernements belge, britannique, frangais, italien
et japonais, d'autre part, sur le r6gime h appli-
quer, h l'avenir, h l'aronautique civile alle-
mande afin d'assurer l'ex~cution de l'article
198 du Trait6 de Versailles, ont abouti h un
accord sur les bases suivantes :

((Le Gouvernement allemand mettra en
application la r6glementation dont le d6tail
est pr6vu dans les annexes ci-jointes ; il
prendra, sans d~lai, h cet effet, les mesures
n6cessaires.

) D~s que le Gouvernement allemand
aura mis en vigueur lesdites mesures, le
Comit6 de garantie a6ronautique sera retir6.

D~s ce moment, et sans attendre l'entrde
de l'Allemagne'dans la Socit6 des Nations,
les dispositions de l'article 213 du Trait6
de Versailles s'appliqueront aux engage-
ments ci-dessus mentionn6s et, en g6ndral,
aux engagements pris par le Gouvernement
allemand, en exdcution dudit Trait6 en
mati~re a6ronautique, sans prejudice du r&-
glement des questions soulev6es par le Gou-
vernement allemand dans la lettre du
ministre des Affaires 6trang6res allemand
au Secr6taire gdn6ral de la Socidt6 des Na-
tions, en date du 12 janvier 1926, au sujet
des d~cisions prises par le Conseil de la
Socidt6 des Nations touchant l'exercice du
droit d'investigation.

,) Les listes d'enregistrement seront te-
nues hL la disposition de la Socit6 des Na-
tions dans les conditions que celle-ci fixera,
conform6ment h l'article 213.

) Les notes 6chang~es comme conclusion
des n6gociations et leurs annexes, ainsi que la
rdglementation 6dictde par le Gouvernement
allemand, seront communiqu6es au Conseil
de la Soci~t6 des Nations en vue de l'ap-
plication de l'article 213 du Trait6 de Ver-
sailles. ,,

2. En confirmant h la Conference, d'ordre
de mon gouvemement, que, conform.ment h
l'article 198 du Trait6 de Versailles, les forces
militaires de l'Allemagne ne comporteront
aucune adronautique militaire ou navale, j'ai
l'honneur de porter h la connaissance de Votre
Excellence que le Gouvernement allemand ap-
prouve, en ce qui le concerne, l'accord vis6
ci-dessus et qu'il est pr~t h executer les obli-

i. The negotiations which have taken place
at Paris between the delegates of the German
Government and the delegates of the Belgian,
British, French, Italian and Japanese Govern-
ments, with regard to the rdgime to be applied
in future to German civil aviation with a view
to the execution of Article 198 of the Treaty of
Versailles, have resulted in an Agreement on
the following basis :

" The German Government shall apply
the regulations, given in detail in the
attached annexes, and shall take the mea-
sures requisite to this end without delay.

"As soon as the German Government
has put into force these measures, the Aero-
nautical Committee of Guarantee will be
withdrawn.

" From that date, and without awaiting
Germany's entry into the League of Na-
tions, the provisions of Article 213 of the
Treaty of Versailles shall apply to the
obligations mentioned above and in general
to the obligations entered into by the
German Government in air matters in
pursuance of the Treaty of Versailles,
without prejudice to the settlement of the
questions raised by the German Govern-
ment in the letter from the German Minister
for Foreign Affairs to the Secretary-General
of the League of Nations dated January 12,

1926, regarding the decisions taken by the
Council of the League of Nations as to the
exercise of the right of investigation.

" The registration lists shall be held at
the disposal of the League of Nations in
conformity with the conditions to be fixed
by the latter in pursuance of Article 213.

" The notes exchanged at the conclusion
of negotiations, and their annexes, together
with the regulations enacted by the German
Government, shall be communicated to the
Council of the League of Nations with a
view to the application of Article 213 of the
Treaty of Versailles. "

2. I am instructed by my Government to
confirm the fact that, in pursuance oi Article 198
of the Treaty of Versailles, the armed forces of
Germany will not include any military or naval
air forces, and I have the honour to inform you
that the German Government approves the
Agreement referred to above and that it is
prepared to execute the obligations which this
Agreement imposes upon it. It is further
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gations qui en r6sultent pour lui. I1 est, d'autre
-part entendu que, dans l'esprit des Gouverne-
ments belge, britannique, frangais, italien et
japonais, la mise en vigueur des mesures con-
venues impliquera l'abrogation des dispositions
actuellement appliqu~es afin d'assurer 1'ex6-
cution de l'article 198 du Trait6 de Versailles.

Veuillez agrger, etc.

(Signi) VON HpscH.

Son Excellence Monsieur Aristide Briand,
President de la Conf6rence

des Ambassadeurs,
Paris.

3. LETTRE DE LA CONFPERENCE DES
AMBASSADEURS A L'AMBASSADEUR
D'ALLEMAGNE A PARIS.

CONFtRENCE DES AMBASSADEURS.
LE PRtSIDENT.

No 125.

PARIS, le 22 mai 1926.

MONSIEUR L'AMBASSADEUR,
D'ordre des Gouvernements belge, britanni-

que, franqais, italien et japonais, j'ai l'honneur
de prier Votre Excellence de porter h la con-
naissance de son gouveruement la communi-
cation suivante :

Les gouvernements ci-dessus 6numdr6s sont
d'accord pour que le' gouvernement allemand
am6nage dans la zone d~finie h l'article 42 du
Trait6 de Versailles, exceptions faite des ter-
ritoires actuellement occup~s, les ports et les
terrains a~ronautiques suivants :

I. Quatre ports a~ronautiques, savoir: un
h Cologne, un h Francfort-sur-le-Main, et deux
autres ports, situs, l'un au nord de Cologne,
l'autre au sud de Francfort ; le choix de l'em-
placement de ces ports est r~serv6 au Gouver-
nement allemand. Les dimensions des ports
a~ronautiques, ainsi que la nature et les dimen-
sions de leurs installations fixes ou autres ne
r~pondront qu'aux besoins r6els d'une aviation
commerciale normale, justifies par le trafic
r~gulier des lignes exploitdes ;

2. Douze. autres terrains, en des points h
choisir par le Gouvernement allemand permet-
tant l'atterrissage et l'envol des avions.
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understood that the Belgian, British, French,
Italian and Japanese Governments recognise
that the application of the measures agreed upon
will involve the abrogation of the provisions at
present applied to ensure the execution of Ar-
ticle 198 of the Treaty of Versailles.

I have the honour, etc.

(Signed) VON HOESCH.

His Excellency Monsieur Aristide Briand,
President of the Conference

of Ambassadors,
Paris

3. LETTER FROM THE CONFERENCE OF
AMBASSADORS TO THE GERMAN
AMBASSADOR IN PARIS.

CONFERENCE OF AMBASSADORS.

THE PRESIDENT.

No. 125.

PARIS, May 22, 1926.

MONSIEUR L'AMBASSADEUR,

I am instructed by the Belgian, British,
French, Italian and Japanese Governments to
request you to forward to your Government the
following communication

These Governments agree to the establish-
ment by the German Government in the zone
defined in Article 42 of the Treaty of Versailles,
with the exception of the territories at present
under occupation, of the following air-ports and
flying-grounds :

i. Four air-ports, viz. : one at Cologne, one
at Frankfort-on-Main, and two other ports,
one of them situated north of Cologne and the
other south of Frankfort, the choice of the site
of these ports to be left to the German Govern-
ment. The dimensions of the air-ports and the
nature and dimensions of their fixed and other
equipment shall not exceed the genuine require-
ments of normal commercial aviation as based
on the regular traffic of the lines in operation.

2. Twelve other flying-grounds at places to be
chosen by the German Government, permitting
the landing and taking-off of aeroplanes. The
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Ces terrains auront une dimension maximum
de 8o hectares et ne pourront comporter que
les installations suivantes :

Un hangar d~montable (en mat6riaux 16-
gers sur fondations l6g~res) de 1.500 M2

,

pour avions ;
Un logement pour le gardien et sa famille;
Un petit local comme abri provisoire

pour les passagers, avec t6l6phone ;
Une cave h artifices pour les signaux de

nuit.
Les gouvernements ci-dessus 6num6r6s, tout

en maintenant le principe 6nonc6 h cet 6gard
dans la r6solution de la Conf6rence des Ambas-
sadeurs en date du 15 d6cembre I92O, d6clarent
que le setul fait de l'am6nagement pour l'avia-
tion de commerce et de sport dans la zone
d6finie ci-dessus des quatre ports et des douze
terrains ci-dessus vis6s et de leur fr6quentation
par des avions de commerce ou de sport, quelle
que soit leur nationalit6, ne donnera lieu de
leur part t aucune r6clamation bas6e sur la d6-
militarisation d6finie h l'article 43 du Trait6
de Versailles.

Rien dans ce qui prdcede, d'ailleurs, ne pour-
rait faire obstacle h l'exercice 6ventuel du droit
d'investigation pr6vu h l'article 213 dudit trait6,
que lesdits gouvernements persistent h consi-
d6rer comme s'appliquant aux dispositions des
articles 42 et 43 du trait6.

Veuillez agr6er, Monsieur l'Ambassadeur, les
assurances de ma tr~s haute consid6ration..

(Sign!) A. BRIAND.
Son Excellence

Monsieur von Hoesch,
Ambassadeur d'Allemagne,

Paris.

4. LETTRE DE L'AMBASSADEUR D'ALLE-
MAGNE A PARIS AU PRE-SIDENT DE
LA CONF]PRENCE DES AMBASSA-
DEURS.

maximum area of these grounds shall be 8o hec-
tares and they.may only be provided with the
following premises :

One collapsible hangar (of light material
on light foundations) of 1,500 square
metres for aeroplanes;

One dwelling-house for the caretaker and
his family;

One small temporary shelter, with tele-
phone, for passengers ;

One store-room for night signals.
The above-mentioned Governments, while

maintaining the principle laid down in the
resolution of the Conference of Ambassadors
dated December 15, i92o, declare that they
will raise no objection on the ground of the
demilitarisation defined in Article 43 of the
Treaty of Versailles to the establishment for
commercial and sporting aircraft of the four
ports and twelve flying-grounds referred to
above and to their use by commercial or ama-
teur aircraft of any nationality.

The above declaration shall in no case affect
any possible exercise of the right of investigation
provided for in Article 213 of the Treaty of
Versailles, which the said Governments continue
to regard as applying to the provisions of Articles
42 and 43 of the Treaty.

Accept, etc.

(Signed) A. BRIAND.
His Excellency

Monsieur von Hoesch,
German Ambassador,

Paris.

4. LETTER FROM THE GERMAN AMBAS-
SADOR IN PARIS TO THE PRESI-
DENT OF THE CONFERENCE OF
AMBASSADORS.

TEXTE ALLEMAND. - GERMAN TEXT.

PARIS, den 22. Mai 1926.

Im Auftrage meiner Regierung beehre ich mich, Eurer Exzellenz folgendes mitzuteilen :
Die Deutsche Regierung nimmt unter vollem Vorbehalt ihres eigenen Standpunktes hinsicht-

lich der Aiislegung des Artikels 43 des Vertrags von Versailles von der in Ihrem Schreiben vom 22.
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DEUTSCHE BOTSCHAFT.
PARIS.

B. 1717.

HERR PRASIDENT,
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Mai d. J. mitgeteilten Erklrung Kenntnis, wonach die Belgische, die Britische, die Franzbsische,
die Italienische und die Japanische Regierung aus der Tatsache allein, dass in der im Artikel 42
des Vertrags von Versailles bezeichneten Zone mit Ausnahme der zur Zeit besetzten Gebiete die
im Schreiben aufgefiihrten Flugplatze fir die Handels-und Sportluftfahrt eingerichtet werden,
und dass auf ilnen Handels- und Sportflugzeuge jeder Nationalitat verkehren, keinerlei Beanstan-
dungen auf Grund des Artikel 43 erheben werden.

In dem Schreiben Eurer Exzellenz wird darauf hingewiesen, dass die Mbglichkeit der etwaigen
Ausilbung des in Artikel 213 vorgesehenen und nach Ansicht der oben erwahnten Regierungen auf
die Artikel 42 und 43 des Vertrags anwendbaren Investigationsrechts durch die in dem Schreiben
enthaltenen Erklarungen nicht berfihrt werden soll. Demgegeniiber halt die Deutsche Regierung
an ihrem Standpunkte fest, dass das Investigationsrecht sich nur auf die in Teil V. des Vertrags
von Versailles enthaltenen Bestimmungen, nicht aber auf die in Artikel 42 und 43 des Vertrags
festgesetzten Verpflichtungen Deutschlands erstreckt.

Genehmigen Sie, Herr Prasident, den Ausdruck meiner ausgezeichnetsten Hochachtung.

Seiner Exzellenz dem Prdsidenten (gez.) HOESCH.

der Botschafterkonferenz,
Herrn Aristide Briand,

Paris.

Certifi6 conforme
Le Secrdtaire gindral de la

Con/lrence des Ambassadeurs,
(Signi) R. Massigli.

i TRADUCTION.

AMBASSADE D'ALLEMAGNE
PARIS.

B. 1717.
PARIS, le 22 mai 1926.

MONSIEUR LE PRtSIDENT,

D'ordre de mon Gouvernement, j'ai l'honneur
d'adresser h votre Excellence la communication
suivante :

Le Gouvernement allemand, tout en r6ser-
vant pleinement son point de vue concernant
l'interpr6tation de l'article 43 du Trait6 de
Versailles, prend acte de la d~claration commu-
niqu~e par la lettre de Votre Excellence du 22
mai 1926 et selon laquelle les Gouvernements
belge, britannique, frangais, italien et japonais
n'6 lveront aucune r~clamation bas~e sur iar-
ticle 43 du Trait6 de Versailles, du seul fait de
Y'am~nagement pour l'aviation de commerce et

I Communiqu~e par la Conference des Ambas-
sadeurs.

2 Traduit par le Secretariat de la Socit6 des
Nations.
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2 TRANSLATIONS.

GERMAN EMBASSY
PARIS.

B. 1717.
PARIS, May 22, 1926.

MONSIEUR LE PRIISIDENT,

I am instructed by my Government to forward
to you the following communication:

The German Government, while expressly
maintaining its own point of view with regard
to the interpretation of Article 43 of the Treaty
of Versailles, takes note of the declaration con-
tained in your letter of May 22, 1926, to the
effect that the Belgian, British, French, Italian
and Japanese Governments will raise no objec-
tion, on the ground of Article 43 of the Treaty
of Versailles, to the establishment for commercial
and amateur aircraft in the zone defined in

I Communicated by the Conference of Ambas-
sadors.

2 Translated by the Secretariat of the League
of Nations.
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de sport, dans la zone d6finie h l'article 42,
exception faite des territoires actuellement oc-
cups, des terrains mentionns dans ladite
lettre et de la frequentation de ces terrains par
les avions de commerce et de sport, quelle que
soit leur nationalit6.

La lettre de Votre Excellence fait observer,
en outre, que la d~claration ci-dessus vis~e ne
pourra faire obstacle it l'exercice 6ventuel du
droit d'investigation pr~vu h 'article 213 du
Traitd, et que les gouvernements vis6s plus
haut persistent ?i consid~rer comme s'appli-
quant aux dispositions des articles 42 et 43 du
Trait6. A cet 6gard, le Gouvernement allemand
maintient sa mani~re de voir, h savoir que le
droit d'investigation s'applique uniquement aux
dispositions contenues dans la partie V du Trait6
de Versailles, h l'exclusion des obligations r6sul-
tant pour l'Allemagne desdits articles 42 et 43.

Veuillez agr~er, Monsieur le President, l'ex-
pression de ma tr~s haute consid6ration.

(Sign6) VON HcESCH.
Son Excellence

Monsieur Aristide Briand,
Pr6sident de la Conference

des Ambassadeurs,
Paris.

5. LETTRE DE LA CONFRRENCE DES
AMBASSADEURS A L'AMBASSADEUR
D'ALLEMAGNE A PARIS.

CONFtRENCE DES AMBASSADEURS.

LE PR1tSIDENT.

No 126.

PARIS, le 22 mai 1926.

MONSIEUR L'AMBASSADEUR,

J'ai l'honneur de porter h ]a connaissance de
Votre Excellence que les Gouvernements belge,
britannique, franqais, italien et japonais ont
d~cidd d'abandonner au bdn~fice du Gouverne-
ment allemand leurs droits de proprit sur les
installations de Friedrichshafen, ainsi que sur
les installations a6ronautiques qui avaient 6t6
laisses en Allemagne pour servir h la naviga-
tion internationale.

Cette cession datera du jour oh seront mises
en vigueur les mesures convenues entre la Con-
frence des Ambassadeurs et le Gouvernement

Article 42 of the Treaty of Versailles, with the
exception of the territories at present under
occupation, of the flying-grounds mentioned in
the said letter, and to the use of these grounds
by commercial and amateur aircraft of any
nationality.

Your letter points out that the above decla-
ration will not affect any possible exercise of the
right of investigation provided for in Article 213
of the Treaty, which the above-mentioned
Governments consider as applicable to the
provisions of Articles 42 and 43 of the Treaty.
On this matter the German Government
maintains the view that the right of investiga-
tion only applies to the provisions contained in
Part V of the Treaty of Versailles and not to the
obligations imposed upon Germany by Articles
42 and 43 of the Treaty.

Accept, etc.

(Signed) VON HOESCH.
His Excellency

Monsieur Aristide Briand,
President of the Conference

of Ambassadors,
Paris.

5. LETTER FROM THE CONFERENCE OF
AMBASSADORS TO THE GERMAN
AMBASSADOR IN PARIS.

CONFERENCE OF AMBASSADORS.

THE PRESIDENT.

No. 126.

PARIS, May 22, 1926.

MONSIEUR L'AMBASSADEUR,

I have the honour to inform you that the
Belgian, British, French, Italian and Japanese
Governments have decided to cede to the Ger-
man Government their rights of ownership
over the Friedrichshafen premises and over the
aeronautical equipment left in Germany for the
use of international air traffic.

This cession will date from the day of the entry
into force of the measures agreed upon between
the Conference of Ambassadors and the German
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allemand et vis~es dans les lettres 6changes
h la date du 22 mai 1926, afin d'assurer l'ex6-
cution de 1'article 198 du Trait6 de Versailles.

Veuillez agr~er, Monsieur l'Ambassadeur, les
assurances de ma tr~s haute consideration.

(Signi) A. BRIAND.

Son Excellence
Monsieur von Hcesch,

Ambassadeur d'Allemagne,
Paris.

6. LETTRE DE L'AMBASSADEUR D'AL-
LEMAGNE A PARTS AU PRIPSIDENT
DE LA CONFIRENCE DES AMBASSA-
DEURS.

Government, and referred to in the letters
exchanged on May 22, 1926, with a view to the
execution of Article 198 of the Treaty of Ver-
sailles.

Accept etc.

(Signed) A. BRIAND.

His Excellency
Monsieur von Hoesch,

German Ambassador,
Paris.

6. LETTER FROM THE GERMAN AMBAS-
SADOR IN PARIS TO THE PRESI-
DENT OF THE CONFERENCE OF
AMBASSADORS.

TEXTE ALLEMAND. - GERMAN TEXT.

DEUTSCHE BOTSCHAFT.
PARIS.

B. 1717.

PARIS, den 22. Mai 1926.
HERR PRASIDENT,

Im Auftrage meiner Regierung beehre ich mich, Eurer Exzellenz den Empfang der Note vom
22. Mai 1926 betreffend die Freigabe der Anlagen in Friedrichshafen und der Einrichtungen, die
in Deutschland f-dr den internationalen Luftverkehr zurtickgelassen werden, zu bestdtigen.

Genehmigen Sie, Herr Prdsident, den Ausdruck meiner ausgezeichnetsten Hochachtung.

(Signi) HOESCH.
Seiner Exzellenz

dem Prdsidenten der Botschafterkonferenz,
Hern Aristide Briand,

Paris.

Certifi6 conforme:

Le Secrdtaire ginlral de la
Conl/rence des Ambassadeurs,

(Signi) R. Massigli.
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1 TRADUCTION.

AMBASSADE D'ALLEMAGNE,
PARIS.

B. 1717.

2TRANSLATIONS.

GERMAN EMBASSY,
PARIS.

B. 1717.
PARIS, le 22 mai 1926.

D'ordre de mon gouvernement, j'ai l'honneur
d'accuser r6ception h Votre Excellence de sa
lettre, en date du 22 mai 1926, concernant l'a-
bandon au Gouvernement allemand des han-
gars de Friedrichshafen et des installations
a6ronautiques qui avaient 6td laiss~es en Alle-
magne pour servir h ]a navigation interna-
tionale.

Veuillez agr6er, Monsieur le Prgsident, les
assurances de ma tr~s haute consid6ration.

(Signj) VON HOESCH.

Son Excellence
le Prdsident de la Conference

des Ambassadeurs,
Monsieur Aristide Briand,

Paris.

7- PROTOCOLE.

i. Les soussign6s constatent leur accord sur
les documents ci-apr~s 6numrds, qu'ils ont
paraphds. Ils d~clarent vouloir attirer Fatten-
tion de leurs gouvernements respectifs sur les
liens 6troits qui existent entre ces diff~rents
documents dont, par consdquent, ils recom-
manderont 6 ces gouvernements l'acceptation
sans rdserve et sans modification :

a) Lettres au sujet du r~gime h appli-
quer h la navigation adrienne civile alle-
mande, avec deux annexes (Pieces A, B,
C, D);

b) Lettres au sujet du regime de la na-
vigation adrienne dans les territoires oc-
cup~s (Pi&es E, F) ;

c) Lettres au sujet des ports et terrains
a~ronautiques dans la zone d6militaris6e
(Pi~ces G, H) ;

1 Communiqu~e par la Conference des Ambas-
sadeurs.

2 Traduit par le Secrtariat de la Soci6t6 des
Nations.

I am instructed by my Government to
acknowledge the receipt of your Note of May 22,
1926, regarding the release of theFriedrichshafen
premises and the aviation equipment left in
Germany for the use of international air traffic.

Accept etc,

(Signed) VON HOESCH.

His Excellency
the President of the Conference

of Ambassadors,
Monsieur Aristide Briand,

Paris.

7. PROTOCOL.

i. The undersigned record their agreement
upon the documents hereafter enumerated,
which they have initialled. They express their
desire to draw the attention of their respective
Governments to the close connection between
these different documents, which they conse-
quently recommend to those Governments to
accept without reservation or modification :

(a) Letters regarding the regime to be
applied in future to German civil aviation,
with two annexes (documents A, B, C, D) ;

(b) Letters regarding the aviation regime
in the occupied territories (documents
E, F);

(c) Letters regarding air-ports and
aerodromes in the demilitarised zone (docu-
ments G, H);

I Communicated by the Conference of Ambas-
sadors.

2Translated by the Secretariat of the League
of Nations.
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d) Lettres au sujet de l'abandon au
Gouvernement allemand du hangar de
Friedrichshafen et des installations rest~es
en Allemagne pour servir h la navigation
adrienne internationale (Pi~ces 1, J).

2. Les soussignds sont d'accord pour pr6ciser
que la mise en vigueur des mesures d'appli-
cation que le Gouvernement allemand doit
prendre, en vue d'assurer l'ex~cution de l'accord
ci-dessus vis6, impliquera l'abrogation des dis-
positions actuellement en vigueur, afin d'as-
surer l'ex~cution de l'article 198 du Traits de
Versailles, ainsi que le retrait imm~diat du
Comit6 de garantie. Les mesures d'application
ci-dessus vis6es (ordonnances, etc.) font l'objet
des huit annexes au present proc~s-verbal. La
r~glementation hi 6dicter en vue de l'applica-
tion de l'article V de l'annexe I, ainsi que de
l'annexe II aux pi~ces A et B, sera 6tablie d'ac-
cord avec la Conference des Ambassadeurs avant
la mise en vigueur du nouveau r6gime.

Si les mesures ainsi 6dict6es pour l'applica-
tion de l'accord intervenu se r~v~lent insuffi-
santes dans la pratique, il appartiendra au
Gouvernement allemand, dont l'attention aura
6t6 attir~e sur ces insuffisances, d'y rem~dier
dans la mesure oi l'exp~rience en aura montr6
la n6cessitd.

II en sera ainsi, en particulier, si en ce qui
concerne la formation du personnel, le dave-
loppement de l'aviation h voile (Segel/lug) en
Allemagne, par ses r~percussions sur la situa-
tion g~nrale de l'aviation allemande, affecte
l'application de l'article 198 du Trait.

Les listes des pilotes et 6l6ves-pilotes de vol
h voile seront tenues h jour. Elles seront mises
6ventuellement ht la disposition de la Soci~t6
des Nations, en cas d'application de l'article
213 du Trait6 de Versailles, dans l'hypothse
pr~vue h l'alin6a precedent.

3. I1 est convenu que l'engagement de retirer
le Comit6 de garantie a6ronautique, d6s la
mise en vigueur, par le Gouvernement allemand,
des mesures pr~vues, s'entend de la cessation
des fonctions de ce comit6. Les membres du
Comit6 auront, pour rompre leur 6tablissement,
un d~lai raisonnable, durant lequel ils conti-
nueront h jouir des pr6rogatives diplomatiques
qui leur sont actuellement accord~es.

4. Il est entendu que, dans le texte de la
lettre de l'ambassadeur d'Allemagne relative
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(d) Letters regarding the surrender to
the German Government of the Friedrich-
shafen premises and of the equipment
remaining in Germany available for the use
of international air traffic (documents I, J).

2. The undersigned agree in stating that the
putting into force of the measures of application
to be taken by the German Government in order
to ensure the execution of the above-mentioned
agreement will imply the cancelling of the
provisions at present in force for the purpose of
ensuring the execution of Article 198 of the
Treaty of Versailles and the immediate with-
drawal of the Committee of Guarantee. The
measures of application referred to above
(decrees, etc.) are contained in the eight annexes
to the present Protocol. The regulations to
be issued for the application of Article V of
Annex I and also Annex II to documents A and
B shall be drawn up in agreement with the
Conference of Ambassadors before the coming
into force of the new r~gime.

If the measures thus enacted in application
of the Agreement concluded prove insufficient
in practice, it shall be for the German Govern-
ment whose attention will have been drawn to
this insufficiency, to supply the remedy when-
ever experience shows the necessity of doing so.

This shall apply in particular if, as regards the
training of personnel, the development of
motorless flight (Segel/lug) in Germany, through
its effect upon the general situation of German
aviation, shall affect the application of Article
198 of the Treaty.

The lists of pilots and cadet-pilots in motorless
flying shall be kept up to date. These lists shall,
if necessary, be placed at the disposal of the
League of Nations in the event of the application
of Article 213 of the Treaty of Versailles in the
circumstances provided for in the previous
paragraph.

3. It is agreed that the undertaking to with-
draw the Air Committee of Guarantee as soon
as the intended measures have been put into
force by the German Government shall be
fulfilled by that Committee ceasing to continue
its work. The members of the Committee shall
be given a reasonable period in which to dissolve
their organisation, and during this time they
shall continue to enjoy the diplomatic privileges
at present granted to them.

4. It is understood that, in the text of the
letter from the German Ambassador relating to



348 Socidte des Nations - Recuei des Trait&s 1926

au r~gime futur de la navigation adrienne civile
allemande, le mot vorbehaltlich 6quivaut h
l'expression du texte fran~ais (( sans pr6judice
de ).

5. Il est entedu que les noms des membres
de la Reichswehr et de la Marine vis~s h l'ar-
ticle V, paragraphe c) 2, de l'annexe I aux
pieces A et B, qui sont en possession d'un cer-
tificat de pilote d~livi6 antdrieurement au Ier
avril 1926, seront communiques ht la Conference
des Ambassadeurs, h la date de la mise en vi-
gueur des mesures d'application vis~es au para-
graphe 2 ci-dessus.

Les autorisations accord~es et les radiations
effectu~es conform~ment aux dispositions de
l'article V, paragraphe c), de l'annexe I pr~cit~e,
seront publi~es annuellement au Heeresverord-
nungsblatt, les radiations visdes au dernier ali-
n~a dudit article V, paragraphe c), 6tant pu-
bli~es h part.

6. Les prescriptions concernant les pilotes
et 6lves-pilotes doivent tre entendues comme
s'appliquant, en g~n~ral, hL toute personne sus-
ceptible de conduire un adronef, quelle qu'en
soit la cat~gorie.

7. Les dispositions concernant la tenue des
listes de matdriel et de personnel ne visent ni
les ballons sans moteur ni les cerfs-volants
employ~s pour des fins purement civiles.

Fait h Paris, en double exemplaire, le sept
mai mil neuf cent vingt-six.

E. GRAEFFE. E. NORD.

J. M. KNATCHBULL-HUGESSEN.

R. MASSIGLI.

G. Rocco.
F. MITANI.

the future r6gime of German civil aviation,
the word vorbehaltlich is equivalent to the
expression in the French text sans pr6judice
de.

5. It is understood that the names of the
members of the Reichswehr and Navy men-
tioned in Article V, paragraph (c) 2, of Annex I
to documents A and B, who are in possession
of pilot's certificates issued before April i, 1926,
shall be communicated to the Conference of
Ambassadors at the time when the measures of
application mentioned in paragraph 2 above
come into force.

The licences granted and the cancellations
effected in conformity with the provisions of
Article V, paragraph (c), of Annex I above
mentioned shall be published annually in the
Heeresverordnungsblatt, the cancellations referred
to in the last sentence of Article V, paragraph
(c), being published separately.

6. The provisions concerning pilots and
cadet-pilots must be understood as applying in
general to any person capable of flying an air-
craft, whatever its category.

7. The provisions concerning the keeping of
lists of material and personnel shall not refer to
balloons without engines or to kites employed for
purely civilian purposes.

Done in Paris in duplicate on the seventh day
of May, one thousand nine hundred and twenty-
six.

E. GRAEFFE. E. NORD.

J. M. KNATCHBULL-HUGESSEN.

R. MASSIGLI.
G. Rocco.
F. MITANI.

Pour copie conforme :

Le Secritaire ginlral de la conlirence
des Ambassadeurs.

R. Massigli.
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TEXTE ALLEMAND. - GERMAN TEXT.

ANNEXE I AU PROTOCOLE DE SIGNATURE.

GESETZ

ZUR DURCHFtJHRUNG DER ARTIKEL 177, 178 UND 198 DES VERTRAGS VON VERSAILLES.

VOM ......... 1926.

Der Reichstag hat das folgende Gesetz beschlossen, das mit Zustimmung des Reichsrats hier-
mit verkiindet wird:

§ I.

Das Gesetz fiber die Beschriinkung des Luftfahrzeugbaus vom 29. Juni 1921, - Reichsgesetzbl.
I. S. 789 - sowie die Verordnungen fiber Luftfahrzeugbau vom 5. Mai 1922 - Reichsgesetzbl.
I. S. 476 - und vom September 1923 - Reichsgesetzbl. I. S. 927 - werden aufgehoben.

§ 2.

Die Reichsregierung wird erm5.chtigt, auf dem Gebiete des Luftfahrwesens diejenigen Mass-
nahmen zu treffen, die zur Erffilung der in der Note der Reichsregierung vom ......... der Belgi-
schen, Englischen, Franz6sischen, Italienischen und Japanischen Regierung gegenfiber fiber-
nommenen Verpflichtungen erforderlich werden.

§ 3,
Dieses Gesetz tritt am Tage nach der Verkfindung in Kraft.

Berlin, den ......... 1926.

1 TRADUCTION.

Annexe I au protocole de signature.

LoI Du 8 JUILLET 1926 RELATIVE A L'EXACUTION
DES ARTICLES 177, 178 ET 198 DU TRAITt
DE VERSAILLES.

Le Reichstag a adopt6 la loi suivante, qui
est promulgude avec l'autorisation du Reichsrat:

Paragraphe premier.

La loi du 29 juin 1921 concernant la limita-
tion de la construction des a6ronefs (Reichs-

1 Communiqu~e par la Conference des Ambassa-
deurs.

2 Traduit par le Secr6tariat de la Soci~t6 des
Nations.
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2 TRANSLATION.

Annex i to the Protocol ol Signature.

LAW DATED JULY 8TH, 1926, FOR THE EXE-
CUTION OF ARTICLES 177, 178 AND 198 OF
THE TREATY OF VERSAILLES.

The Reichstag has enacted the following law,
which is hereby promulgated with the approval
of the Reichsrat :

Paragraph I.

The law for the restriction of aerial construc-
tion of June 29th, 1921, (Reichsgesetzblatt I,

ICommunicated by the Conference of Ambas-
sadors.

2 Translated by the Secretariat of the League
of Nations.
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gesetzblatt, I, page 789), ainsi que les d6crets du
5 mai 1922 (Reichsgeselzblatt, I, page 476) et
du 29 septembre 1923 (Reichsgesetzblatt, I, page
927) sur la construction des aronefs, sont
abrog~s.

Paragraphe 2.

Le Gouvernement du Reich est autoris6 h
prendre en mati~re d'a~ronautique toutes les
mesures qui seront n~cessaires pour assurer
'ex~cution des engagements que le Gouverne-

ment du Reich a pris, dans sa note du 22 mai
1926, envers les Gouvernements belge, britan-
nique, frangais, italien et japonais.

Paragraphe 3.

La pr~sente loi entrera en vigueur le lendemain
de sa promulgation.

Berlin, le 8 juillet 1926.

page 789), and the decrees regarding aerial
construction of May 5th, 1922, (Reichsgesetz-
bat I, page 476), and of September 29 th, 1923,
(Reichsgesetzblatt, I, page 927), are hereby
repealed.

Paragraph 2.

The Government of the Reich is authorised
to take such measures regarding aviation as
may be necessary for the fulfilment of the
obligations contracted towards the Belgian,
British, French, Italian and Japanese Govern-
ments in the German Government's Note
dated May 22nd, 1926.

Paragraph 3.

The present law shall come into force on the
day following its promulgation.

Berlin, July 8th, 1926.

TEXTE ALLEMAND. - GERMAN TEXT.

ANNEXE 2 AU PROTOCOLE DE SIGNATURE.

VERORDNUNG

UBER LUFTFAHRZEUGBAU. VOM ......... 1926.

Die Reichsregierung verordnet auf Grund des Gesetzes zur ]Durchfifirung der Artikel 177, I78,
198 des Vertrags von Versailles vom ......... 1926 (Reichsgesetzbl. I. S ....... ) was folgt

§ I.

Es ist untersagt, Luftfahrzeuge zu bauen, zu halten, einzufiihren oder in Verkehr zu setzen,
die in irgend einer Weise gepanzert oder geschfitzt sind oder die mit Einrichtungcn zur Aufnalme
von Kriegsmaschinen jeder Art, wie Kanonen, Maschinengewehren, Torpcdos, Bomben, oder mit
Visier- oder Abwurfeinrichtungen flir solche Maschinen versehen sind,

§ 2.

Zuwiderhandlungen gegen § I dieser Verordnung werden mit Geldstrafe bis zu IO,OOO MR
und mit Gefdngnis bis zu 3 Monaten oder mit einer dieser beiden Strafen bestraft. L LI k,

§ 3.

Luftfahrzeuge der in § i bezeichneten Art werden eingezogen und unbrauchbar gemacht.
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§ 4.
Artikel 2 der Verordnung zur Ausfiihrung des Gesetzes zur Durchfilhrung der Artikel 177,

178 des Friedensvertrags vom 22. Marz 1921 - Reichsgesetzbl. S. 235 - vom 12. Februar 1926
findet auf jede Vereinigung Anwendung, die dem § i dieser Verordnung zuwiderhandelt.

§ 5.
Diese Verordnung tritt am Tage nach der Verkiindung in Kraft.

Berlin, den ......... 1926.

1 TRADUCTION.

Annexe 2 au protocole de signature.

DtCRET EN DATE DU 13 JUILLET 1926 CONCER-

NANT LA CONSTRUCTION DES AfRONEFS.

Le Gouvernement du Reich, en vertu du
paragraphe 2 de la loi du 8 juillet 1926, portant
application des articles 177, 178 et 198 du
Trait6 de Versailles (Reichsgesetzblatt I, page
397), ddcrte ce qui suit :

Paragraphe i.

II est interdit de construire, de possdder,
d'importer ou de mettre en service, des a6ronefs
cuirass6s ou prot6g6s de quelque fagon que ce
soit, ou pourvus de dispositifs pour recevoir
des engins de guerre de toute nature, tels que
canons, mitrailleuses, torpilles, bombes ou ap-
pareils de vis6e ou de lancement servant h ces
engins.

Paragraphe 2.

Les infractions au paragraphe i du present
arrt seront punies d'amendes jusqu'I IO.OOO
marks et de prison jusqu'h trois mois, ou de
l'une de ces deux peines.

Paragraphe 3.

Les a6ronefs de l'esp~ce vis~e au paragraphe
i seront retir6s et rendus inutilisables.

1 Communiqu6e par la Conference des Ambassa-
deurs.

2 Traduit par le Secretariat de la Soci~t6 des
Nations.
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2 TRANSLATION.

Annex 2 to the Protocol of Signature.

DECREE REGARDING AERIAL CONSTRUCTION,
DATED JULY I3 th, 1926.

The German Government, in virtue of the
law for the execution of Articles 177, 178 and
198 of the Treaty of Versailles, dated July 8th,
1926, (Reichsgesetzblatt I, page 397), decrees
as follows :

Paragraph i.

No aircraft, armoured or protected in any way
whatsoever, or equipped to receive any engine of
war, such as guns, machine-guns, torpedoes,
bombs, or apparatus for the sighting or discharge
of these engines of war, shall be built, maintain-
ed, imported or introduced in traffic.

Paragraph 2.

Offences against Paragraph i above shall be
punished by a fine not exceeding io,ooo marks
and a term of imprisonment not exceeding three
months, or by either of these penalties.

Paragraph 3.

Aircraft of the kind referred to in Paragraph I
shall be seized and rendered useless.

1 Communicated by the Conference of Ambas-
sadors.

2 Translated by the Secretariat of the League
of Nations.
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Paragraphe 4.

L'article 2 du d~cret du 12 f~vrier 1926
(Reichsgesetzblatt, I, page ioo), portant r6gle-
ment d'ex~cution de la loi du 22 mars 1921

(Reichsgesetzblatt, I, page 235), concernant l'ap-
plication des articles 177 et 178 du Trait6 de
paix, est applicable h toute association contre-
venant aux dispositions du paragraphe I du
pr6sent d~cret.

Paragraphe 5.

Le present d6cret entrera en vigueur le jour
qui suivra sa promulgation.

Berlin, le 13 juillet 1926.

TEXTE ALLEMAND.

Paragraph 4.

Article 2 of the Decree of February I2th, 1926,
(Reichsgesetzblatt, I, page IOO), to secure the
execution of the Law of March 22nd, 1921,
regarding the execution of Articles 177 and 178
of the Treaty of Versailles (Reichsgesetzblatt, I,
page 235), shall be applicable to any association
offending against Paragraph i above.

Paragraph 5.

The present decree shall enter into force on
the day following its promulgation.

Berlin, July 13, 1926.

- GERMAN TEXT.

ANNEXE 3 AU PROTOCOLE DE SIGNATURE.

VERORDNUNG

OBER FOHRERLOSE FLUGZEUGE UND OBER FLUGZEUGE MIT DEN TECHNISCHEN MERKMALEN
NEUZEITLICHER JAGDFLUGZEUGE. VOM ......... 1926.

Die Reichsregierung verordnet auf Grund des Gesetzes zur Durchfiihrung der Artikel 177,
178 und 198 des Vertrags von Versailles vom ......... 1926 (Reichsgesetzbl. I. S ....... ) was folgt

§ I.
Fiihrerlose Flugzeuge sind untersagt.

§ 2.

Flugzeuge, welche die technischen Merkmale neuzeitlicher Jagdflugzeuge hinsichtlich des
Leergewichts, des Verhaltnisses des Leergewichts zur Motorenleistung, der Sitzanordnung, der
Bausicherheit, der Steiggeschwindigkeit, der Geschwindigkeit und der Gipfelh6he besitzen, diirfen
nur mit Genehmigung des Reichsverkehrsministeriums gebaut oder eingefifihrt werden.

Die Genehmigung kann ohne Angabe von Griinden versagt werden.

§ 3.
Die in § 2 bezeichneten Flugzeuge diirfen nur von solchen Flugzeugfiihrern geffihrt werden,

denen das Reichsverkehrministerium eine besondere Genehmigung hierfiir erteilt hat.

§ 4.
In Luftfahrerschulen sind (bungen auf den in § 2 bezeichneten Flugzeugen untersagt.
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§ 5.
Zuwiderhardlungen gegen die §§ i bis 4 dieser Verordnung werden mit Geldstrafe bis zu

IO.OOO RM. und mit Gefangnis bis zu drei Monaten oder mit einer dieser beiden Strafen bestraft.

§ 6.

Flugzeuge der in § I bezeichneten Art sowie solche Flugzeuge der in § 2 bezeichneten Art,
die ohne die erforderliche Genehmigung gebaut oder eingefiuhrt sind, werden eingezogen und
unbrauchbar gemacht.

§ 7.
Diese Verordnung tritt am Tage nach der Verkiindung in Kraft.

Berlin, den ......... 1926.

1 TRADUCTION.

Annexe 3 au protocole de signature.

DtCRET DU 13 JUILLET 1926 CONCERNANT LES
AVIONS SANS PILOTE ET LES AVIONS PRtSEN-

TANT LES CARACTtRISTIQUES TECHNIQUES

D'APPAREILS DE CHASSE MODERNES.

Le Gouvernement du Reich, en vertu du
paragraphe 2 de la loi du 8 juillet 1926 (Reichs-
gesetzblatt I, page 397) concernant l'application
des articles 177, 178 et 198 du Trait6 de Ver-
sailles, d6cr~te ce qui suit :

Paragraphe premier.

Les avions sans pilote sont interdits.

Paragraphe 2.

Les avions prdsentant les caract~ristiques
techniques d'appareils de chasse modernes en
ce qui concerne le poids h vide, le rapport
entre le poids h vide et la puissance des moteurs,
la disposition des si~ges, le coefficient de s6cu-
rit6, la vitesse ascensionnelle, la vitesse, le pla-
fond, ne pourront 6tre construits ou import~s
qu'avec l'autorisation du Minist~re des Trans-
ports du Reich.

1 Communiqu~e par la Conf6rence des Ambassa-
deurs.

2 Traduit par le Secretariat de la Soci6td des
Nations.
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2 TRANSLATION.

Annex 3 to the Protocol of Signature.

DECREE REGARDING AIRCRAFT WITHOUT PILOTS
AND AIRCRAFT WITH THE TECHNICAL CHARAC-

TERISTICS OF MODERN FIGHTER AEROPLANES,
DATED JULY 13TH, 1926.

The Government of the Reich, in virtue of the
law for the execution of Articles 177, 178 and
198 of the Treaty of Versailles, dated July 8,
1926, (Reichsgesetzblatt, I, page 397), decrees as
follows:

Paragraph i.

Aircraft without pilots are prohibited.

Paragraph 2.

Aircraft possessing the technical charac-
teristics of modern fighter aeroplanes in respect
of dead weight, ratio of dead weight to engine-
power, seating accommodation, factor of safety,
climbing speed, air speed and maximum
attainable altitude, may only be constructed
or imported with the consent of the Ministry of
Transport.

1 Communicated by the Conference of Ambas-
sadors.

2 Translated by the Secretariat of the League
of Nations.
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L'autorisation peut 6tre refus6e sans indica-
tion de motifs.

Paragraphe 3.

Les appareils visds au paragraphe 2 ne pour-
ront 6tre conduits que par des pilotes auxquels
le Ministare des Transports du Reich aura
accord6 une autorisation spdciale h cet effet.

Paragraphe 4.

I1 est interdit, dans les dcoles d'aviation, de
'exercer sur les appareils vis6s au paragraphe 2.

Paragraphe 5.

Les -infractions aux paragraphes I h 4 du
present d~cret seront punies d'une amende
jusqu'h io.ooo marks et de prison jusqu'h trois
mois, ou de l'une de ces deux peines.

Paragraphe 6.

Les appareils de l'esp~ce vis~e au paragraphe
I, ainsi que les appareils de l'espce vis~e au
paragraphe 2, qui ont 6t6 construits ou import~s
sans l'autorisation n~cessaire, seront saisis et
rendus inutilisables.

Paragraphe 7.

Le prsent ddcret entrera en vigueur le jour
qui suivra sa promulgation.

Berlin, le 13 juillet 1926.

This consent may be refused without reason
being given.

Paragraph 3.

The aircraft described in Paragraph 2 may
only be flown by pilots holding a special licence
issued by the Ministry of Transport.

Paragraph 4.

Flying-schools are forbidden to carry out
exercises with the aircraft described in Para-
graph 2.

Paragraph 5.

Offences against Paragraph I to Paragraph 4
of the present decree shall be punished by a fine
not exceeding io,ooo marks and by a term of
imprisonment not exceeding three months, or
by either of these penalties.

Paragraph 6.

Aircraft of the kind described in Paragraph I
and of the kind described in Paragraph 2, if
constructed or imported without the necessary
licence, shall be seized and rendered useless.

Paragraph 7.

The present decree shall come into force on
the day following its promulgation.

Berlin, July 13, 1926.

TEXTE ALLEMAND. - GERMAN TEXT.

ANNEXE 4 AU PROTOCOLE DE SIGNATURE.

VERORDNUNG

UBER BESCHRANKUNG DER FLUGAUSBILDUNG. VOM ......... 1926.

Die Reichsregierung verordnet auf Grund des Gesetzes zur Durchftihrung der Artikel 177,
178 und 198 des Vertrags von Versailles vom.......... 1926 (Reichsgesetzbl. I. S. ... ) was folgt:
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§I.

Die Ausbildung und Fortbildung im Fliegen, die einen militarischen Charakter oder Zweck
entgegen der im Artikel 198 des Vertrags von Versailles enthaltenen Verpflichtung hat, ist ver-
boten.

§2.

Wer der Vorschrift des § i dieser Verordnung zuwiderhandelt, wird mit einer Geldstrafe
bis zu IO.OOO RM und mit Gefdngnis bis zu drei Monaten oder mit einer dieser beiden Strafen
bestraft.

§ 3.

Artikel der Verordnung zur Ausfifihrung des Gesetzes zur Durchfiihrung der Artikel 177,
178 des Friedensvertrags vom 22. Mirz 1921 - Reichsgesetzbl. S. 235 - vom 12. Februar 1926
findet auf jede Vereinigung Anwendung, die dem § i dieser Verordnung zuwiderhandelt.

§ 4.

Diese Verordnung tritt am Tage nach der Verkfindung in Kraft.

Berlin, den ......... 1926.

1 TRADUCTION.

Annexe 4 au protocole de signature.

D]tCRET DU 13 JUILLET 1926 LIMITANT
L'INSTRUCTION DU PERSONNEL A]PRONAUTIQUE.

Le Gouvernement du Reich, en vertu du
paragraphe 2 de la loi du 8 juillet 1926 (Reichs-
gesetzblatt, I, page 397) concernant l'application
des articles 177, 178, 198 du Trait6 de Versailles,
d~cr~te ce qui suit :

Paragraphe premier.

I1 est interdit d'instituer, en vue de la for-
mation et du perfectionnement des pilotes,
des cours d'instruction ou de perfectionnement
ayant un caract~re ou un but militaire, con-
trairement h l'obligation stipule l'article 198
du Trait6 de Versailles.

I Communiqu~e par la Conf6rence des Ambassa-
deurs.

2 Traduit par le Secretariat de la Socidt6 des

Nations.
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2 TRANSLATION.

Annex 4 to the Protocol of Signature.

*DECREE REGARDING THE RESTRICTION OF AIR
TRAINING, DATED JULY 13, 1926.

The German Government, in virtue of the
law for the execution of Articles 177, 178 and
198 of the Treaty of Versailles, dated July 8,
1926, (Reichsgesetzblatt, I, page 397), decrees as
follows

Paragraph i.

All air training of a military character, or
serving a purpose contrary to the undertaking
contained in Article 198 of the Treaty of Ver-
sailles, is prohibited.

I Communicated by the Conference of Ambas-
sadors.

2 Translated by the Secretariat of the League
of Nations.
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Paragraphe 2.

Les personnes qui contreviendraient h la
disposition du paragraphe I du pr6sent d6cret
seront punies d'une amende jusqu'h lO.OOO
marks et de prison jusqu'b trois mois, ou de
l'une de ces deux peines.

Paragraphe 3.

L'article 2 du d6cret du 12 f6vrier 1926
(Reichsgeselzblall, I, page ioo), portant execu-
tion de la loi du 22 mars 1921 (Reichsgeselzblatt,
I, page 235) concernant 1 application des arti-
cles 177, 178, du Trait6 de paix, est applicable
h toute association contrevenant au paragraphe
I du pr6sent d6cret.

Paragraphe 4.

Le present d6cret entrera en vigueur le jour
qui suivra sa promulgation.

Berlin, le 13 juillet 1926.

Paragraph 2.

Offences against the provisions of Paragraph i
of the present decree shall be punished by a fine
not exceeding Io,ooo marks and a term of impri-
sonment not exceeding three months, or by
either of these penalties.

Paragraph 3.

Article 2 of the Decree in application of the
law for the execution of Articles 177 and 178
of the Treaty of Peace dated March 22, 1921.
(Reichsgesetzblatt, I, page 235), dated February
12, 1926, (Reichsgesetzblatt, I, page Ioo), shall
apply to any association which offends against
Paragraph I of the present Decree.

Paragraph 4.

The present decree shall come into force on
the day following its promulgation.

Berlin, July 13, 1926.

TEXTE ALLEMAND. - GERMAN TEXT.

ANNEXE 5 AU PROTOCOLE DE SIGNATURE.

VERORDNUNG

UBER LISTENFtHRUNG IN DER LUFTFAHRT. VOM ......... 1926.

Die Reichsregierung verordnet auf Grund des Gesetzes zur Durchfiihrung der Artikel 177,
178 und 198 des Vertrags von Versailles vom ......... 1926 (Reichsgesetzbl. I. S. ... ) wasLfolgt

§ :.

Fabriken, die Luftfahrzeuggerat herstellen, haben !dies dem Reichsverkehrsministerium
anzuzeigen.

§ 2.

'Ober die im Bau befindlichen oder fertiggestelten Luftfahrzeuge und Luftfahrzeugmotoren
sind Listen zu filhren, die dem Muster in Anlage i dieser Verordnung entsprechen.
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§ 3.

Wer Flugschiiler ausbildet, hat Listen zu fuihren, aus denen Name, Beruf und Wohnort des
Schiilers sowie der Beginn und die Beendigung der Ausbildung ersichtlich sind.

Dr Unternehmer eines Flughafens hat Listen zu ffihren, aus denen Name, Beruf und'Wohn-
ort derienigen Personen ersichtlich sind, auf die gem.ss § 5 des Luftverkerhrsgesetzes vom i. August
1922 (Reichsgesetzbl. I. S. 68i) der § 4 Abs. i dieses Gesetzes keine Anwendung findet.

§ 5.

Die Vereinigungen, Gesellschaften oder Einzelpersonen, welche Luftfahrt treiben oder Luft-
fahrzeuge verwenden, sowie die sonstigen Eigentfimer von Luftfahrzeugen haben dem Reichs-
verke.hrsministerium Anzeige zu machen.

Die Anzeige hat zu enthalten :
i. den Namen, Sitz oder Wohnort der Vereinigung, Gesellschaft ode r:Einzelperson
2. den Typ und die Zulassungsnummer des Luftfahrzeugs.

§ 6.

Die in §. i und 5'bezeichneten Anzeigen sind bis zum Ende desjenigen Monats zu machen,
der auf den Monat folgt, in dem der Anzeigefall eingetreten ist.

Diejenigen Fabriken, Vereinigungen, Gesellschaften oder Einzelpersonen, bei denen beim In-
krafttreten dieser Verordnung der Anzeigefall bereits vorliegt, haben die Anzeige bis zum Ende
desjenigen Monats zu machen, der auf den Monat folgt, in dem diese Verordnung verkiindet
worden ist.

§ 7.
Abschriften der in den §.§ 2 bis 4 bezeichneten Listen sind dem Reichsverkehrminister bis

zum 31. Juli und 3T. Januar eines jeden Jahres jeweils ffir das abgelaufene Kalenderhalbjahr,
erstmalig bis zum 3r . Januar 1927 ffir die Zeit vom Inkrafttreten dieser Verordnung bis zum
31. Dezember 1926 einzureichen.

§ 8.

Wer den Vorschriften der §§ i bis 7 dieser Verordnung zuwiderhandelt, wird mit Geldstrafe
bis zu 15o RM und init Haft oder mit einer dieser beiden Strafen bestraft.

§ 9.

Diese Verordnung tritt am Tage nach der Verktindung in Kraft.

Berlin, den ......... 1926.
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1 TRADUCTION.

Annexe 5 au protocole de signature.

D]ACRET DU 13 JUILLET 1926 CONCERNANT LA
TENUE DE LISTES DANS L'A] RONAUTIQUE.

Le Gouvernement du Reich, en vertu du pa-
ragraphe 2 de la loi du 8 juillet 1926 (Reichs-
gesetzblatt, I, page 397), concernant l'application
des articles 177, 178 et 198 du Trait6 de Ver-
sailles, d6cr~te ce qui suit :

Paragraphe premier.

Les usines fabriquant du materiel d'a6ro-
nautique devront en faire la d~claration au
Ministare des Transports du Reich.

Paragraphe 2.

Les a~ronefs et les moteurs d'a~ronefs en
construction ou termins devront ftre inscrits
sur des listes conformes au module reproduit

l'annexe i du present arr~t6.

Paragraphe 3.

Toute personne procddant l'instruction d'&
lves-pilotes devra tenir un registre indiquant
le nom, la profession et le domicile de l'6lve,
ainsi que la date du commencement et de la
fin de son instruction.

Paragraphe 4.

L'entrepreneur d'un port a6ronautique devra
tenir des listes indiquant le nom, la profession
et le domicile des personnes auxquelles, confor-
moment au paragraphe 5 de la loi du Ier aofit

Communiqu~e par la Conf~rence des Ambassa-
deurs.

Traduit par le Secrdtariat de la Socidte des
aions.

2 TRANSLATION.

Annex 5 to the Protocol of Signature.

DECREE REGARDING THE KEEPING OF AVIATION

LISTS, DATED JULY 13, 1926.

The German Government, in virtue of the law
for the execution of Articles 177, 178 and 198
of the Treaty of Versailles, dated July 8, 1926,

(Reichsgesetzblatt, I, page 397), decrees as
follows

Paragraph i.

Factories manufacturing aviation material
must notify the fact to the Ministry of Trans-
port.

Paragraph 2.

Aircraft and aero-engines, whether completed

or in process of construction, shall be entered
in registers on the model given in Annex I to
the present decree.

Paragraph 3.

Every person who trains flying pupils must
keep a list showing the names, occupations and
residences of the pupils and the dates on which
the training began and ended.

Paragraph 4.

The manager of an air-post must keep lists
showing the names, occupations and residences
of those persons to whom, in accordance with
paragraph 5 of the Aviation Law of August i,

1 Communicated by the Conference of Ambas-
sadors.

2 Translated by the Secretariat of the League
of Nations.
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1922 sur les communications a6riennes (Reichs-
gesetblati, I, page 681), l'alin6a I du paragraphe
4 de cette loi n'est pas applicable.

Paragraphe 5.

Les associations, soci6t6s ou particuliers pra-
tiquant la locomotion adrienne ou employant
des avions, ainsi que tous autres propri6taires
d'avions, doivent en faire la declaration au
Minist~re des Transports du Reich.

La d6claration doit indiquer:

i o Le nom, le si~ge ou le domicile de
l'association, de la socit6 ou du particu-
lier ;

20 Le type et le numdro d'homologation
de l'a~ronef.

Paragraphe 6.

Les ddclarations vis~es aux paragraphes i
et 5 doivent 6tre faites jusqu'h la fin du mois
qui suit celui dans lequel le cas b declarer s'est
produit.

Les usines, associations, soci~t~s ou parti-
culiers, qui se trouvent d~jh dans le cas pr6vu
pour la ddclaration au moment de l'entr~e en
vigueur du present ddcret, devront faire ladite
dclaration avant la fin du mois qui suivra
celui au cours duquel le present ddcret aura 6td
promulgu6.

Paragraphe 7.

Une copie des listes vis~es du paragraphe 2
au paragraphe 4 devra 8tre adress~e au Minis-
tare du Reich jusqu'au 31 juillet et au 31 jan-
vier de chaque ann6e pour l'ann~e civile 6coul~e ;
la premire communication de ce genre devra
avoir lieu avant le Ier janvier 1927, pour la
p6riode qui s'6coulera entre la date de l'entr~e
en vigueur du present d6cret et le 31 d6cembre
1926.

Paragraphe 8.
Les contrevenants aux dispositions des para-

graphes I h 7 du prdsent d~cret seront punis

No. 1381

1922, (Reichsgesetzblatt, I, page 681), Section 4,
paragraph i of that law does not apply.

Paragraph 5.

Associations, companies or individuals enga-
ged in aviation or employing aircraft, as well as
other owners of aircraft, must notify the Ministry
of Transport.

The notification must contain:

(i) Name, address or residence of the
association, company or individual;

(2) Type and permit number of the
aircraft.

Paragraph 6.

The notifications referred to in Paragraph i
and Paragraph 5 must be made before the end
of the month following the month on which the
case for notification arises.

Factories, associations, companies or indivi-
duals in respect of whom notification is already
due at the time when the present decree comes
into force must make such notification before the
end of the month following the month in which
the present decree is promulgated.

Paragraph 7.

Copies of the lists mentioned in Paragraph 2
to Paragraph 4 must be submitted to the
Minister of Transport by July 31 and January
31 of each year in respect of the previous
calendar half-year, the first half-year ending on
January 31, 1927, and covering the period bet-
ween the coming into force of the present decree
and December 31, 1926.

Paragraph 8.

Offences against the provisions of Paragraph i
to Paragraph 7 of the present decree shall be
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d'une amende jusqu'h 150 Reichsmarks et de
d~tention simple (Hallt), ou de l'une de ces
deux peines.

Paragraphe 9.

Le present d6cret entrera en vigueur le jour
qui suivra sa promulgation.

Berlin, le 13 juillet 1926.

punished by a fine not exceeding 150 marks and
by detention (Ha/It), or by either of these
penalties.

Paragraph 9.

The present decree shall enter into force on
the day following its promulgation.

Berlin, July 13, 1926.

TEXTE ALLEMAND. - GERMAN TEXT.

ANNEXE 6 AU PROTOCOLE DE SIGNATURE.

SCHREIBEN DES DEUTSCHEN BOTSCHAFTERS

AN DEN PRASIDENTEN DER BOTSCHAFTERKONFERENZ.

HERR PRASIDENT,

Unter Bezugnahme auf den Notrnwechsel vom .................. beehre ich mich, im
Auftrage meiner Regierung ergebenst mitzuteilen, dass die Regierungen der deutschen Lnder
der Reichsregierung gegenfiber die Verpflichtung ibernommen haben, Subventionen weder den
Vereinigungen, den Gesellschaften oder den Einzelpersonen, die sich der Sportluftfahrt widmen,
oder deren Haupt oder Nebentfltigkeit in der Ausbildung oder in der Fortbildung von Flugschfi-
lern oder Flugzeugfiihrern in Sportfliegen besteht, noch allgemein solchen Personen zu gewahren,
die sich dem Fliegen widmen, mit Ausnahme des ffir den Betrieb von Luftverkehrslinien oder ffir
die norrnalen Bediirfnisse der Fabriken bestimmten Personals, und auch die geeigneten Mass-
nahmen zu treffen, damit solche Subventionen auch durch keine ihrer anderen ffen tlichen Verwal-
tungen, der die Verfilgung fiber 6ffentliche Mittel zusteht, einschliesslich der Kommunalverwal-
tungen, gewahrt werden.

Die Regierungen der deutschen Lnder haben ferner die Verpflichtung fibernommen, die
Handelsluftfahrt nur in einen ihrer normalen Entwicklung entsprechenden Umfange zu subven-
tionieren und die geeigneten Massnahmen zu ergreifen, um die Innehaltung der sich aus dem dritten
Absatze des Artikels IV des Anhangs I zu meinen Schreiben Nr ............ vom .........
ergebenden Verpflichtungen zu sichern.

Genehmigen Sie, u. s. w.
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1 TRADUCTION.

Annexe 6 au prolocole de signature.

LETTRE DE L'AMBASSADEUR D'ALLEMAGNE AU
PRtSIDENT DE LA CONFPRENCE DES AMBAS-

SADEURS.

MONSIEUR LE PRESIDENT,

En me r~fdrant aux notes dchang~es le....
.......... , j'ai l'honneur de vous informer,

d'ordre de mon gouvernement, que les gouver-
nements des pays allemands ont pris, envers
le Gouvernement du Reich, l'engagement de
n'accorder des subventions ni aux associations,
soci~t6s ou particuliers qui se livrent h lavia-
tion sportive ou dont l'occupation principale
ou accessoire consiste h former ou h perfection-
ner des &lves-pilotes ou des pilotes de l'aviation
sportive, ni, en g6n~ral, aux personnes qui se
livrent h l'aviation, h 1'exception du personnel
n~cessaire pour l'exploitation des lignes de na-
vigation adrienne ou pour les besoins normaux
des usines ; les gouvernements des pays alle-
mands se sont 6galement engages h prendre
toutes les mesures appropri6es afin qu'aucune
subvention de ce genre ne soit accord6e par
l'une des administrations publiques de leur pays
(y compris les administrations communales) qui
disposent des fonds publics.

Les gouvernements des pays allemands se
sont, en outre, engag6s h ne subventionner la
navigation adrienne commerciale que dans une
mesure correspondant au d~veloppement nor-
mal de cette derni~re et h prendre toutes les
mesures appropri~es en vue d'assurer l'ex6cu-
tion des engagements qui r~sultent du troisi~me
alin~a de 1'article IV de l'annexe I h ma lettre
N o ............ du ................

Veuillez agrer, etc.

Annexe 7 au protocole de signature.

DISPOSITIONS DESTINtES A ASSURER L'APPLI-

CATION DE L'ARTICLE V, PARAGRAPHES b) ET
c) DE LA PItCE C.

En vue d'assurer l'application de 1'article V,
paragraphe b), le ministre de la Reichswehr

I Communiqu~e par la Conference des Ambassa-
deurs.

2 Traduit par le Secretariat de la Soci~t6 des
Nations.
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2TRANSLATION.

Annex 6 to the Protocol of Signature.

LETTER FROM THE GERMAN AMBASSADOR TO THE
PRESIDENT OF THE CONFERENCE OF AMBAS-
SADORS.

MONSIEUR LE PRtSIDENT,

With reference to the Exchange of Notes of
....................... I am instructed by
my Government to inform you that the Govern-
ments of the German States have given an under-
taking to the Central Government, not to grant
subsidies to any organisations, societies or indi-
viduals engaged in amateur flying or whose
main or subsidiary occupation consists in the
elementary or advanced training of cadet-pilots
or pilots for amateur flying, nor, in general,
to persons who are engaged in flying, with the
exception of the personnel employed by commer-
cial air-lines or for the normal requirements of
aircraft factories, and also to take suitable steps
to ensure that such subsidies shall not be granted
by other public administrative bodies which
have public funds at their disposal including
communal authorities.

The Governments of the German States have
further undertaken not to subsidise commercial
aviation in excess of the requirements of normal
development, and to take the necessary measures
to ensure the fulfilment of the undertakings
arising out of the third paragraph of Article IV
of Annex I to my letter No ...... dated ......

2 TRADUCTIONS. - TRANSLATIONS.

Annex 7 to the Protocol of Signature.

PROVISIONS TO SECURE THE APPLICATION OF
ARTICLE V, PARAGRAPHS (b) AND (c), OF
DOCUMENT C.

In order to secure the application of Article V,
paragraph (b), the Minister of the Reichswehr

1 Communicated by the Conference of Ambas-
sadors.

2 Translated by the Secretariat of the League

of Nations.
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adressera h tous les services et h tout le person-
nel relevant h un titre quelconque de son auto-
rit6, toutes les instructions utiles.

L'application de l'article V, c) I, sera 6ga-
lement assurde par des ordonnances et instruc-
tions du ministre de la Reichswehr.

Les conditions dans lesquelles devront tre
sollicit~es et pourront tre obtenues les auto-
risations exceptionnelles vises h l'article V, c)
2, seront l'objet d'instructions sp~ciales donndes
dans la forme convenable h toutes les autorit~s
relevant du Minist~re de la Reichswehr.

Des dispositions seront prdvues pour que la
violation, par le titulaire d'une autorisation
ou au profit de ce titulaire, de l'une ou de l'autre
des conditions 6nonc6es h 'article V, c) 2,
entraine le retrait immddiat de l'autorisation
accord~e.

Annexe 8 au protocole de signature.

DISPOSITIONS DESTINtES A ASSURER

L'APPLICATION DE LA PItCE D.

La r~glementation h 6dicter par le ministre
de l'Intdrieur du Reich et h laquelle les diff-
rents pays (Lander) auront l'obligation de se
conformer, devra :

I ° Assurer, en ce qui concerne la police,
l'observation des prescriptions de l'article
V, paragraphes a), b), c) I, de la piece C,
en tant qu'elles n'auront pas d~jh fait
l'objet d'une r6glementation gdn6rale ;

20 D~terminer comment seront r~partis
entre les pays et dans quelles conditions
pourront tre renouvelds les cinquante fonc-
tionnaires de police autoris~s h recevoir
une instruction a6ronautique, dans les con-
ditions indiqu~es & la piece D, et prdciser
les obligations de ces fonctionnaires.

I1 y aura lieu 6galement de prdvoir les dis-
positions utiles pour assurer l'observation par
les pays des stipulations de l'avant-dernier et
du dernier alin~a de la pifce D.

shall issue all the necessary instructions to all
services and personnel in any way subordinate
to his authority.

The application of Article V, (c) i, shall also
be secured by decrees and instructions from
the Minister of the Reichswehr.

The conditions under which the exceptional
permits mentioned in Article V, (c) 2, may be
applied for and obtained shall be contained in
special instructions issued in suitable form to
all authorities subordinate to the Ministry of the
Reichswehr.

Provision shall be made in order that a breach
of any of the conditions laid down in Article V,
(c) 2, by the holder of a permit, or to the advan-
tage of such holder, shall involve the immediate
withdrawal of the permit.

Annex 8 to the Protocol of Signature.

PROVISIONS TO SECURE THE APPLICATION OF

DOCUMENT D.

The regulations to be issued by the Minister
of the Interior of the Reich, to which the diffe-
rent States (Linder) shall be required to
conform, shall :

(I) Ensure as regards the police, the
observance of the provisions of Article V,
paragraphs (a), (b), (c) i, of document C,
so far as these provisions have not already
been embodied in general regulations ;

(2) Determine the distribution between
the States, and the conditions for replace-
ment, of the fifty police officers authorised
to receive training in flying under the condi-
tions mentioned in document D, and define
the obligations of these officials.

The necessary measures shall also be taken to
ensure the observance by the States of the pro-
visions contained in the last two paragraphs of
document D.
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ANNEXE AU
e REICHSGESETZBLATT No 53.

Moddle.

LISTE DES APERONEFS ET DES MOTEURS D'At-
RONEFS TERMINP-S OU EN CONSTRUCTION.

Avions.
Ballons dirigeables.
Moteurs d'a~ronefs.

A. AVIONS.

L'appareil est-ilLa construction destin6 a
~a 60a. atre export6 ?

0 o

iI

3

etc.

B. BALLONS DIRIGEABLES,

L'appareil est-il
La construction destin6 Ata 6t0 tre export6 ?

W 0
00

I

2

3

etc.

ANNEX TO " REICHSGESETZBLATT ",

No. 53.

Specimen.

LIST OF AIRCRAFT AND AIRCRAFT ENGINES,
COMPLETED OR IN PROCESS OF CONSTRUCTION.

A. Aeroplanes;
B. Airships ;
C. Aircraft Engines.

A. AEROPLANES.

Whether
Construction intended

.0 .2° for export ?

a0

0 Z '0

2

3

Etc.

B. AI-R§SHIPS.

Whether
Construction intended

for export?

Etc.

a 
'

a 0 0

2

3

Etc.
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C. MOTEURS D'AltRONEFS.

L'appareil est-il
La construction destin6 a

a 0 tre export ?

0 0o 0~ z

z ~ 0

I

2

3

etc.

io. LETTRE DE L'AMBASSADEUR D'AL-
LEMAGNE A PARIS AU PR]ESIDENT
DE LA CONFIIRENCE DES AMBAS-
SADEURS.

C. AIRCRAFT ENGINES.

Whether
Construction intended

o for export ?

co 0 ,z z'4 ~0
I- 0

I

2

3

Etc.

Io. LETTER FROM THE GERMAN AMBAS-
SADOR IN PARIS TO THE PRESI-
DENT OF THE CONFERENCE OF
AMBASSADORS.

TEXTE ALLEMAND. - GERMAN TEXT.

DEUTSCHE BOTSCHAFT.
PARIS.

B. 2126.

PARIS, den 22. Juni 1926.
HERR PRASIDENT,

Unter Bezugnahme auf den Notenwechsel vom 22. Mai 1926 beehre ich mich, im Auftrage
meiner Regierung ergebenst mitzuteilen, dass die Regierungen der deutschen Ldnder der Reichs-
regierung gegenilber die Verpflichtung ilbernommen haben, Subventionen weder den Vereinigungen,
den Gesellschaften oder den Einzelpersonen, die sich der Sportluftfahrt widmen, oder deren Haupt-
oder Nebentatigkeit in der Ausbildung oder in der Fortbilduag von Flugscniilern oder Fluzeug-
fiihrern im Sportiliegen besteht, noch allgemein solzhen Personen zu gewdhren, die sich dem Fliegen
widmen, mit Ausnahme des fur den Betrieb von Luftverkehrslinien oder fuir die normalen
Bedfirfnisse der Fabriken bestimmten Personals, und auch die geeigneten Massnahmen zi treften,
damit solche Subventionen auch durch keine ilrer anderen 6ffentlichen Verwaltungen, der die
Veiftigung iber 6ffentliche Mittel zusteht, einschliesslich der Kommunalverwaltungen, gewahrt
werden.

Die Regierungen der deutschen Ldnder haben terner die Verpflichtung iUbernommen, die Han-
delsluftfahrt nur in einem ihrer normalen Entwicklung entsprechenden Umfange zu subventionieren
und die geeigneten Massnahmen zu ergreifen, um die Innehaltung der sich aus dem dritten Absatze
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des Artikels IV des Anhangs I zu meinem Schreiben Nr. B. 1717 vom 22. Mai 1926 ergebenden
Verpflichtungen zu sichern.

Genehmigen Sie, Herr Priisident, den Ausdruck meiner augezeichnetsten Hochachtung.

(Signi) HOESCH.

Seiner Exzellenz
den Priisidenten der Botscbofterkonferenz,

Herrn Aristide Briand,
Paris.

Certifi6 conforme:
Le Secritaire giniral de la

Con/lrence des Ambassadeurs,
(Signi) R. Massigli.

i TRADUCTION.

AMBASSADE D'ALLEMAGNE,
PARIS.

B. 2126.
PARIS, le 22 juin 1926.

MONSIEUR LE PRtSIDENT,

Me refdrant aux notes 6chang6es en date du
22 mai 1926, j'ai l'honneur de faire savoir
k Votre Excellence, d'ordre de mon gouverne-
ment, que les gouvernements des pays alle-
mands se sont engag6s envers le Gouvernement
du Reich h n'accorder de subvention ni aux
organisations, socit~s ou individus se consacrant
h l'aviation de sport ou dont l'activit6 aurait
pour objet, h titre principal ou accessoire, l'ins-
truction ou l'entrainement d'61ves-pilotes ou
de pilotes dans 'aviation de sport, ni, en g~n~ral
aux personnes se livrant h l'aviation, exception
faite pour le personnel destin6 au fonctionne-
ment des lignes commerciales en service ou
n6cessaire aux besoins normaux des usines ; ils
se sont engag6s aussi h prendre les mesures
appropri~es pour que de telles subventions ne
soient non plus accord~es par aucune autre
administration publique ayant la gestion de
deniers publics, y compris les administrations
municipales. Les gouvernements des pays alle-
mands se sont de m~me engags h ne subven-
tionner l'aviation commerciale que dans une
mesure correspondant h son ddveloppement

I Communiqu6e par la Conference des Ambas-
sadeurs.

Traduit par le Secr6tariat de la Soci6t6 des
Nations.

No. 1381

2TRANSLATION.

GERMAN EMBASSY,

PARIS.
B. 2126.

PARIS, June 22, 1926.

MONSIEUR LE PRESIDENT,

With reference to the exchange of Notes of
May 22nd, 1926, I am instructed by my Govern-
ment to inform you that the Governments of the
German States have given an undertaking to the
Central Government not to grant subsidies to
any organisations, societies or individuals enga-
ged in amateur flying, or whose main or subsi-
diary occupation consists in the elementary
or advanced training of cadet-pilots or pilots
for amateur flying, nor, in general, to persons
who are engaged in flying, with the exception
of the personnel employed by commercial
air-lines or for the normal requirements of
aircraft factories, and also to take suitable
steps to ensure that such subsidies shall
not be granted by other public administra-
tive bodies which have public funds at their
disposal, including commercial authorities.
The Governments of the German States have
further undertaken not to subsidise commercial
aviation in excess of the requirements of normal
development, and to take the necessary mea-
sures to ensure the fulfilment of the undertakings
arising out of the third paragraph of Article IV

1 Communicated by the Conference of Ambas-
sadors.

Translated by the Secretariat. of the League
of Nations.
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normal et h prendre les mesules appropri~es
pour asurer l'observation des obligations r~sul-
tant du troisi~me alinda de l'article IV de l'an-
nexe I h la lettre No B. 717, en date du 22 mai
1926.

Veuillez agr~er, Monsieur le President, les
assurances de ma tr~s haute considdration.

(Signs) VON HOESCH.

A Son Excellence le President
de la Conference des Ambassadeurs,

Paris.

ii. DIZCRET DU MINISTRE DE LA D]-
FENSE NATIONALE.

of Annex I to my letter No. B. 1717, dated May
22, 1926.

Accept, etc.

(Signed) VON HOESCH.

His Excellency the President
of the Conference of Ambassadors,

Paris.

II. DECREE
BY THE REICHSWEHRMINISTER.

TEXTE ALLEMAND. - GERMAN TEXT.

DER REICHSWEHRMINISTER.

Nr. 40/8. 26/ T.A. (L) II.
Nr. B.S.X. 4085/6/26 /Mar. Ltg. 2. Ang.

Infolge des Pariser Luftfahrtabkommens voin 22. Mai 1926 werden nachstehende Anordnungen
hiermit auf Grund des Ermacbtigungsgesetzes vom 8. Juli 1925 erlassen :

i. Allen Dienststellen sowie deren Personal wird verboten; zu einem militarischen Zweck
entgegen den im Artikel 198 des Versailler Vertrages enthaltenen Verpflichtungen, irgendwie geartete
Beziehungen zur Luftfahrt zu unterhalten. Hierdurch werden nicht die fir die Luftabwehr vom
Boden aus notwendigen Massnahmen betroffen.

2. Den Reichswehrangeh6rigen wird die Ausbildung und Betditigung in der Luftfahrt, wel-
cher Art sie auch sei, einzeln oder in Gruppen verboten.

3. Ausnahmsweise k6nnen Reichswehrangehbrige bis za einer beschrdinkten Zahl auf ihren
Antrag bin ermdchtigt werden, privatim und auf eigene Kosten den Sportflug zu erlernen oder im
Sportflug zu fliegen. Entsprechende Antraige sind dem Reichswehrministerium vorzulegen. Den
Reichswehrangeh6rigen dilrfen zu diesem Zweck von keiner Beh6rde Subventionen oder ein be-
sonderer Urlaub gewdhrt werden, auch darf die Flugsportliche Betiitigung dieser Reichswehrange-
h6rigen keinen militairischen Charakter oder Zweck haben. Bei Verst6ssen hiergegen werde ich die
erteilte Genehmigung zurfickziehen.

(Signg) Dr GESSLER.

Grosser Verteiler einschl.
Marine.

Certifi6 conforme
Le Secritaire ginjral de la

Con/lrence des Ambassadeurs.
(Signi) R. Massigli.

No 1381
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I TRADUCTION.

BERLIN, le 6 ao4i 1926.

Comme suite h l'Accord de Paris, du 22 mai
1926, sur la navigation a6rienne et en vertu
de la loi d'autorisation du 8 juillet 1926, il est
ordonn6 ce qui suit :

I. 11 est interdit h tous les services, ainsi
qu'h leur personnel, d'avoir, contrairement aux
obligations rsultant de l'article 198 du Traitd
de Versailles, des rapports, quels qu'ils soient,
avec l'aviation, pour des fins militaires. La
prsente disposition ne vise pas les mesures qui
pourront tre ndcessaires pour assurer la d6-
fense terrestre contre les adronefs.

2. Il est interdit aux membres de la Reichs-
wehr de recevoir une instruction a~ronautique
et de pratiquer l'a~ronautique soit individuel-
lement, soit en groupes.

3. Exceptionnellement, un nombre restreint
de membres de la Reichswehr pourront, sur leur
demande, tre autoris6 recevoir, h titre priv6
et h leurs frais, une instruction a~ronautique
sportive ou hi effectuer des vols d'aviation
sportive. Ces demandes devront 6tre soumises
au Minist~re de la Defense nationale. Aucune
autorit6 ne pourra accorder h cette fin des
subventions ou des permissions spdciales aux
membres de la Reichswehr; de m~me, l'activit6
que les membres de la Reichswchr exerceront
dans l'aviation sportive ne devra pas avoir un
caractre ou des fins militaires. En cas d'in-
fraction au present ordre, je retirerai l'autori-
sation.

1 TRANSLATION.

BERLIN, August 6, 1926.

In pursuance of the Paris Air Convention
of May 22, 1926, and in virtue of the law of
authorisation of July 8, 1926, it is herely ordered
as follows :

i. All departments and their staffs are
prohibited from maintaining any connection
whatsoever with aviation for a military purpose,
in contravention of Article 198 of the Treaty
of Versailles. Such prohibition shall not, how-
ever, apply to the necessary measures undertaken
for ground anti-aircraft defence.

2. Members of the Reichswehr shall not be
trained or take part in aviation of any kind
whatever, whether individually or in groups.

3. Notwithstanding the above, members of
the Reichswehr, not exceeding a specified num-
ber, may at their own request be authorised
to learn or take part in amateur flying pri-
vately and at their own expense. Application
shall be made to the Ministry of the Reichs-
wehr. Members of the Reichwehr shall not
receive from any administrative authority any
subsidy or special leave for this purpose, nor
shall such amateur flying be of a military charac-
ter or for any military purpose. In cases of
offence against the above regulations, I shall
cancel the authorisation.

'Translated by the Secretariat of the League
of Nations.

:Traduit par le Secr6tariat de la Socift6 des
Nations.

No. 1381
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12. CIRCULAIRE DU MINISTRE DE L'IN- 12. CIRCULAR FROM THE MINISTER OF
TI RIEURE DU REICH AUX GOU- THE INTERIOR OF THE REICH TO
VERNEMENTS DES PAYS ALLE- THE GOVERNMENTS OF THE GER-
MANDS. MAN STATES.

TEXTE ALLEMAND. - GERMAN TEXT.

ABSCHRIFT.
DER REICHSMINISTER DES INNERN.

P. 5740. BERLIN, den 9. August 1926.
Platz der Republik Nr. 6

Fernsprecher : Hansa 168o-1689.
AN

DIE MINISTERIEN DES INNERN VON PREUSSEN, BAYERN, WtRTTEMBERG, BADEN, THORINGEN,
HESSEN, MECKLENBURG-SCHWERIN, OLDENBURG, BRAUNSCHWEIG.

DAS SACHSISCHE MINISTERIUM DER AUSWARTIGEN ANGELEGENHEITEN.
DIE STAATSMINISTERIEN-ABTEILUNG INNERES- VON ANHALT UND MECKLENBURG-STRELITZ.
DIE SENATSKOMMISSIONEN FOR REICHS- UND AUSWARTIGE ANGELEGENHEITEN VON HAMBURG

UND LtBECK,

DEN SENAT DER FREIEN HANSESTADT BREMEN,
DIE SCHAUMBURG-LIPPISCHE LANDESREGIERUNG IN BUCKEBURG,

DAS LIPPISCHE LANDESPRASIDIUM IN DETMOLD,
DEN HERRN LANDESDIREKTOR VON WALDECK IN AROLSEN.

Betreff : Gesetz zur Durchfiihrung der Artikel 177,
178 und 198 des Vertrags von Versailles vom 8. Juli 1926.

In Ausffihrung des Gesetzes zur Durchfiihrung der Artikel 177, 178 und 198 des Vertrages von
Versailles vom 8. Juli 1926 (Reichsgesetzblatt I S. 397) beehre ich mich folgendes mitzuteilen :

Die Ausbildung und Betatigung von Polizeibeamten in der Luftfahrt, welcher Art sie auch sei,
einzeln oder in Gruppen, ist untersagt. Ausnahmsweise k6nnen jedoch 50 Polizeibeamte eine Luft-
fahrtausbildung erhalten und den Flugzeugfiihrerschein besitzen.

Diese Flugzeugfiihrerscheine werden den Polizeibeamten nicht erteilt, um ihnen zu erm6glichen,
Luftfahrt zu treiben, sondern nur, urn die technischen Kenntnisse zu vervollstandigen, die sie besitzen
miissen, um die Beaufsichtigung der Handelsluftfahrt in voller Sachkenntnis durchfiihren zu k6n-
nen. Im fibrigen wird auf Paragraph I der Verordnung fiber Beschrdnkung der Flugausbildung
vom 13. Juli 1926 (Reichsgesetzblatt I S. 464) verwiesen.

Die so erteilten 50 Flugzeugfiihrerscheine k6nnen nur ersetzt werden, wenn ihre Inhaber aus
der Polizei ausscheiden oder das 48. Lebensjahr erreicht haben.

Ober die Verteilung der 50 Polizeibeamten, die eine fliegerische Ausbildung erhalten dfirfen,
auf die Lander ergeht besondere Mitteilung.

Innerhalb des Landes sind die Inhaber der Flugzeugfiihrerscheine auf die einzelnen Flughifen
zu verteilen.

Im ibrigen erfahren die den Inhabern der Flugzeugffihrerscheine in ihrer Eigenschaft als
Polizeibeamte obliegenden Aufgaben keinerlei Veranderung.

Die Polizei darf Luftfahrzeuge nicht besitzen.
In Deutschland darf eine polizeiliche Sonderorganisation ftir Luftfahrt nicht bestehen.
Die polizeiliche tVberwachung des Luftverkehrs hat durch Polizeiflugwachen, diq den Polizei-

revierwachen entsprechen, zu erfolgen.
Unter Vorbehalt der von den obenerwdhnten 50 Polizeibeamten, die Inhaber von Flugzeug-

filhrerscheinen sind, auszufibenden besonderen Beaufsichtigung der Handelsluftfahrt, beauf-
sichtigen die Beamten der Polizeiflugwachen, die auf den Flughafen Einzeldienst tun, in gleicher

No 1381
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Weise wie die den sonstigen Verkehr fiberwachenden Polizeibeamten die Durchfiihrung der mass-
gebenden gesetzlichen Bestimmungen und sonstigen Verordnungen.

Ich bitte ergebenst um tunlichst umgehende Bestdtigung, dass dortseits die Verpflichtung
0bernommen wird, die vorstehenden Festsetzungen zu befolgen.

(Gezeichnet) KULZ.
beglaubigt RucK.

Certifi6 conforme Ministerialkanszleiobersekretir.

Le secritaire gingral de la
Con/irence des Ambassadeurs.

(Signi) R. Massigli.

'TRADUCTION.

BERLIN, le 9 aoit 1926.

Conformdment h la loi du 8 juillet 1926 con-
cernant l'exdcution des articles 177, 178 et 198
du Trait6 de Versailles (Reichsgesetzblatt, I,
page 397), j 'ai l'honneur de vous faire savoir
ce qui suit :

I1 est interdit aux fonctionnaires de police
de recevoir, individuellement ou en groupes,
une instruction adronautique et de pratiquer
la navigation a6rienne sous quelque forme que
ce soit. Exceptionnellement, cinquante fonc-
tionnaires de la police pourront toutefois rece-
voir une instruction a6ronautique et poss6der
le certificat de pilote.

Ces certificats de pilote ne seront pas accord~s
aux fonctionnaires de police pour leur permettre
de se livrer h la navigation aerienne, mais ex-
clusivement pour leur permettre de completer
les connaissances techniques qui leur sont
indispensables pour exercer la surveillance de
la navigation adrienne commerciale en toute
connaissance de cause. Au reste, je renvoie au
paragraphe I du d~cret du 13 juillet 1926 limi-
tant l'instruction du personnel a~ronautique.
(Reichsgesetzblatt, I, page 464.)

Les cinquante certificats de pilote qui seront
ainsi accord~s, ne pourront 6tre renouvelds
qu'au moment oh leurs titulaires quitteront les
cadres de la police ou atteindront l'Age de
quarante-huit ans.

Une circulaire sp6ciale r6glera la r~partition
entre les pays des cinquante fonctionnaires de
police qui pourront recevoir une instruction
a~ronautique.

'Traduit par le Secretariat de la Soci~t6 des

Nations.

No. 1381

1 TRANSLATION.

BERLIN, August 9, 1926.

In application of the law of July 8, 1926, for
the execution of Articles 177, 178 and 198
of the Treaty of Versailles (Reichsgesetzblatt, I,
page 397), I have the honour to inform you
as follows :

The training and employment of police officers
in aviation, of whatsoever kind, whether
individually or in groups, is prohibited. As
an exceptional measure, however, fifty police
officials may be given aeronautical training
and hold the pilot's certificate.

Such pilot's certificates will not be issued to
police officers to enable them to engage in
aviation, but solely to enable them to acquire
the technical knowledge required for the efficient
supervision of commercial aviation. For fur-
ther information, reference should be made to
Paragraph i of the Decree of July I 3 th, 1926,
regarding the restriction of air training (Reichs-
gesetzblatt, I, page 464).

The fifty pilot's certificates thus issued may
only be replaced when their holders retire
from the police force or reach their forty-eighth
year.

A special circular will be issued in regard to
the distribution among the States of the fifty
police officers who are entitled to receive air
training.

1 Translated by the Secretariat of the League
of Nations.
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Les titulaires de certificats de pilote devront,
h l'intdrieur du pays, ftre r~partis entre les
divers ports aronautiques.

Au reste, aucune modification n'est apport~e
aux fonctions qui incombent aux titulaires de
certificats de pilote en leur qualit6 de fonction-
naires de police.

La police ne sera pas autoris~e h poss~der
des aronefs.

Aucune organisation sp6ciale de police ne
pourra exister en Allemagne pour l'a6ronau-
tique.

La surveillance du trafic a~rien par la police
devra tre exerc~e par des postes de police
adrienne, correspondant aux postes de police
terrestre.

Sous rserve de la surveillance sp6ciale que
les cinquante fonctionnaires de police men-
tionn~s ci-dessus, titulaires du certificat de
pilote, devront exercer sur la navigation a6-
rienne commerciale, les fonctionnaires des postes
de police adrienne, qui assureront individuelle-
ment le service dans les ports a~ronautiques,
surveilleront l'application des dispositions l-
gales et autre r~glements, de la m~me mani~re
que les fonctionnaires de police contr6lent les
autres formes du trafic.

Je vous prie de bien vouloir me confirmer,
par retour du courrier, si possible, que vous
prenez l'engagement d'observer la r~glementa-
tion ci-dessus.

13. LISTE DES MEMBRES DE LA REICHS-
WEHR (ARMP-E ET MARINE) QUI
SONT TITULAIRES D'UN CERTIFI-
CAT DE PILOTE ET QUI, EN VERTU
DE L'ACCORD DE PARIS SUR LA
NAVIGATION AJIRIENNE (ANNEXE
I, V), SONT AUTORISE-S A POUR-
SUIVRE LEUR ENTRAINEMENT
AIIRONAUTIQUE

Within the State the holders of pilot's certifi-
cates shall be distributed among the various
aerial ports.

The duties incumbent upon holders of pilot's
certificates in their capacity of police officers
shall undergo no modification.

The police shall not possess any aircraft.

No special air police organisation shall be
permitted in Germany.

The police supervision of air transport shall
be carried out by means of air police stations,
corresponding to ordinary police stations.

Subject to the special supervision.of commer-
cial aviation exercised by the fifty police
officers referred to above who hold pilot's
certificates, officials of the air police stations
who are in charge of the service at individual
aerodromes shall supervise the application of all
the relevant legal measures and other decrees,
in the same manner as the police in control
of other forms of traffic.

I request you to be so good as to confirm, if
possible by return of post, the fact that you
undertake to observe the above regulations.

13. LIST OF REICHSWEHR MEMBERS
(ARMY AND NAVY) HOLDING A
PILOT'S CERTIFICATE WHO HAVE
BEEN AUTHORISED, IN CONFORM-
ITY WITH THE PARIS AIR CONVEN-
TION (ANNEX i, V), TO CONTINUE
THEIR AERONAUTICAL TRAINING.

TEXTE ALLEMAND. - GERMAN TEXT.

ABSCHRIFT ZU II F. 189o
DER REICHSWEHRMINISTER.

Nr. 79/7/26 T.A. (L) II
Nr. 4135/7/26 Mar. Ltg. B.S.X. BERLIN, den 7 Juli 1926.

Liste der Reichswehrangeh6rigen (Heer und Marine), die sich im Besitz eines Flugzeugfiihrer-
scheins befinden, und denen auf Grund der Pariser Vereinbarung iiber Luftfahrt (Anhang I,V)
die Betatigung im Fliegen weiterhin gestattet ist.

No 1381
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i. Hauptmann
2.
3- }
4. Oberleutnant
5.
6.
7.
8.
9.
:0.
:i. Leutnant
2. ))

Oberleutnant
Leutnant

a) HEER.

Freiherr von Freyberg.
Student.
Lorenz.
Jeschonnek.
Freiherr von Richthofen.
Hoffmann von Waldau.
von Massow.
von l'Estocq.
Notz.
Ibel.
Dinort.
Radtke.
Witt.
Freiherr von Houwald.
Platz.
Drabbe.
Viek.
Plocher.
Foertsch.
Seidemann.
Freiherr von Wechmar.
Arens.
Holle.
Nielsen.

b) MARINE.

Kapitanleutnant

Oberleutnant z. See

Leutnant z.

Coeler.
Ritter.
Siburg.
Bruch.
Krtiger.
Geissler.
Roth.
Bischoff.
Schr6der Zollinger.
Jordan.
Ferber.
Edert.

See
D

D

Certifi6 conforme :
Le Secritaire ginlral de la

Con/irence des Ambassadeurs,
(Signi) R. Massigli.

No. 138x
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I TRADUCTION. ' TRANSLATION.

BERLIN, le 7 juillet 1926.

a) Armje:

i. Capit. (Hauptm.)
2. )")

3. )) )

4. Lieut (Oberleut.)
5. A
6.
7.
8. A
9.

10. )} )

ii. Ss-Lieut (Leut.)
12. )) S

13. 5
14. 5
15.
16. )
17. ))
I8. )")

19. 5

20. ))
21.
22. 5

23. Lieut. (Oberleut.)
24. Ss-Lieut. (Leut.)

Baron von Freyberg.
Student.
Lorenz.
Jeschonnek.
Baron v. Richthofen.
Hoffmann v. Waldau.
von Massow.
von I'Estocq.
Notz.
Ibel.
Dinort.
Radtke.
Witt.
Baron von Houwald.
Platz.
Drabbe.
Viek.
Plochner.
Foertsch.
Seidemann.
Baron von Wechmar.
Arens.
Holle.
Nielsen.

b) Marine :

Lieut. de vaisseau
(Kapitdnleut.)

Lieut. de vaisseau
(Kapit5anleut.)

Lieut. de vaisseau
(Kapitiinleut.)

Lieut. de vaisseau
(Kapitanleut.)

Lieut. de vaisseau
(Kapitanleut.)Lieut. de vaisseau
(Kapitdnleut.)

Ens. (Oberl. z. See)
s )) z. ))

• )) )) )S

Asp. (Leut. z. See)
• )) }

Cceler.

Ritter.

Siburg.

Bruch.

Krueger.

Geissler.
Roth.
Bischoff.
Schrceder-Zollinger.
Jordan.
Ferber.
Edort.

I. Captain
2.

3.
4. Lieutenant

ii. Second Lieut.
12.

13.
14.
15.
16.
17.
18.
19.
20.
21

22.

23. Lieutenant
24. Second Lieut.

25. Lieutenant

BERLIN, July 7, 1926.

(a) Army.

Freiherr von Freyberg.
Student.
Lorenz.
Jeschonnek.
Freiherr von Richthofen.
Hoffmann von Waldau.
von Massow.
von l'Estocq.
Notz.
Ibel.
Dinort.
Radtke.
Witt.
Freiherr von Houwald.
Platz.
Drabbe.
Viek.
Plochner.
Foertsch.
Seidemann.
Freiherr von Wechmar.
Arens.
Holle.
Nielsen.

(b) Navy.

Coeler.

Ritter.

Siburg.

Bruch.

Krueger.

Geissler.

Sub-Lieutenant Roth.
Bischoff.
Schroeder-Zo1inger.

Midshipman Jordan.
Ferber.
Edort.

1 Translated by the Secretariat of the League
of Nations.
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1 Traduit par le Secr6tariat de la Socit6t des
Nations.
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14. RIPARTITION ENVISAG] E AU SUJET
DES CINQUANTE FONCTIONNAIRES
DE POLICE AUTORISIES A RECEVOIR
UNE INSTRUCTION ARRONAUTIQUE
DANS LES CONDITIONS INDIQURES
A L'ANNEXE II AUX NOTES EN
DATE DU 22 MAI 1926.

La Prusse . . . . . . . . . . . . .
La Bavi~re ... ..............
La Saxe .... ...............
Le Wurtemberg ...............
Hambourg .... ..............
Le Mecklenbourg-Schwerin ........
Lubeck ..... ...............

Quant au cinquanti~me fonctionnaire, une
d~cision d6finitive n'a pas encore dt6 prise.

15. NOTE DU SECRItTARIAT G]NtRAL
DE LA CONFt RENCE DES AMBAS-
SADEURS A L'AMBASSADEUR D'AL-
LEMAGNE A PARIS

CONFtRENCE DES AMBASSADEURS.
SECRtTARIAT GtN]tRAL.

No 164.

PARIS, le 2 aoit 1926.

Le secretariat gdndral de la Conf6rence des
Ambassadeurs a l'honneur d'accuser reception
a l'Ambassade d'Allemagne des documents ci-
apr~s 6numdrds qu'elle a bien voulu lui commu-
niquer et qui sont relatifs h l'exdcution de l'Ac-
cord a6ronautique du 22 mai dernier :

10 Texte revis6 d'une lettre circulaire du
ministre de l'Int~rieur du Reich aux diff6-
rents pays, contenant les instructions au
sujet de l'activit6 a~ronautique de ]a
police;

20 Texte d'un ordre du ministre de la
Reichswehr, No 133/7/26 t.a. (I) 2, en date

1 Traduit par le Secretariat de la Soci~td des
Nations.

No. 1381

I TRADUCTION. - TRANSLATION.

14. PROPOSED DISTRIBUTION OF THE
FIFTY POLICE OFFICERS AUTHO-
RISED TO RECEIVE AERONAU-
TICAL TRAINING ON THE TERMS
INDICATED IN ANNEX II TO THE
NOTES DATED MAY 22, 1926.

35 Prussia ................
5 Bavaria . . . . . . . . . . .
3 Saxony ................
2 Wurtemberg ............
2 Hamburg ..............
I Mecklenburg-Schwerin .......
I Lubeck ................

49
No final decision has been taken with regard

to the fiftieth officer.

15. NOTE FROM THE SECRETARIAT OF
THE CONFERENCE OF AMBASSA-
DORS TO THE GERMAN AMBASSA-
DOR IN PARIS.

CONFERENCE OF AMBASSADORS.
GENERAL SECRETARIAT.

No. 164.

PARIS, August 2, 1926.

The Secretariat of the Conference of Ambas-
sadors has the honour to acknowledge receipt
of the following documents which the German
Embassy has been good enough to forward
to it with regard to the execution of the aero-
nautical agreement of May 22 last :

(i) Revised text of a circular letter
addressed by the Minister of the Interior of
the Reich to the different States, containing
instructions with regard to the activities
of the police in connection with aviation.

(2) Text of Order No. 133/7/26 t.a.
(I) 2, of the Minister of the Reichswehr,

1 Translated by the Secretariat of the League
of Nations.
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du 31 juillet (ordre concernant l'activit6
adronautique des membres de la Reichs-
wehr).

Le secr6tariat g6n6ral a l'honneur d'informer
l'Ambassade d'Allemagne que la forme de ces
documents ne soul~ve aucune objection de la
part de la conference, qui est, par cons6quent,
d'accord pour la mise en vigueur du r6gime
pr~vu.

En ce qui concerne la lettre circulaire relative
h la police, l'approbation de la conference est
naturel]ement donn~e sous r6serve que les pays
eux-m~mes acceptent de se conformer auxdites
instructions.

Le secretariat a, en m~me temps, l'honneur
d'accuser r~ception des documents suivants

I o Liste, datde du 7 juillet, de trente-
six membres de la Reichswehr titulaires
d'un brevet de pilote et autoris~s h pour-
suivre leur entrainement a~ronautique ;

20 Document (non dat6) indiquant la
rdpartition envisag6e entre les pays (Ldn-
der) des cinquante fonctionnaires de police
autoris6s h recevoir une instruction a6ro-
nautique.

La conference a, en mme temps, pris acte
de la d6claration qui lui a 6t6 faite, aux termes
de laquelle les directeurs d'a~rodromes sont
inform6s des dispositions applicables au per-
sonnel de la Reichswehr.

La confdrence serait oblig6e au Gouverne-
ment allemand de l'informer de la date h la-
quelle les documents ci-dessus 6num~r6s sont
devenus d6finitifs en m~me temps que celle
. laquelle le regime pr~vu par l'Accord du 22
mai doit entrer en vigueur et oi seront promul-
gules les diff6rentes ordonnances d'application
sur lesquelles l'accord est ddjh intervenu, afin
que la Haute Commission interalli~e des terri-
toires rh~nans puisse 6tre pr6venue en temps
utile.

Le secrdtariat g6n~ral serait, en outre, oblige
h l'Ambassade d'Allemagne de bien vouloir
lui communiquer copie du texte authentique
et dat6 de ces diffdrents documents.

dated July 31 (an order concerning the
aeronautical activities of the members of
the Reichswehr).

The Secretariat has the honour to inform the
German Embassy that the form of these docu-
ments has not raised any objection on the part
of the Conference, which therefore approves
of the application of the regime in question.

As regards the circular letter relating to the
police, the Conference's approval is naturally
given on the understanding that the States
themselves agree to act in conformity with the
instructions.

The Secretariat has at the same time the
honour to acknowledge receipt of the following
documents :

(i) List dated July 7 of the thirty-six
members of the Reichswehr holding pilot's
certificates and authorised to continue
their aeronautical training.

(2) Document (undated) indicating the
proposed distribution among the various
German States (Liinder) of the fifty police
officers authorised to receive aeronautical
training.

The Conference has at the same time taken
note of the declaration to the effect that the
directors of aerodromes have been informed of
the provisions applicable to the personnel of the
Reichswehr.

The Conference would be obliged if the Ger-
man Government would inform it of the date
on which these documents take effect, and also
of that on which the r~gime provided for
by the Agreement of May 22 will enter into
force, and on which the different application
orders in regard to which agreement has already
been reached will be promulgated, in order
that the Inter-Allied Rhineland High Commis-
sion may be notified in good time.

The Secretariat would also be obliged if the
German Embassy could communicate to it
copies of the authentic and dated texts of these
different documents.
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FINLANDE ET LETTONIE

Declaration concernant ]'application
reciproque de ]a Convention
conclue ' La Haye, le 17 juillet
j9o5, relative L l'tablissement de

regles communes concernant plu-
sieurs mati~res de droit interna-
tional privY. Signee Riga, le
7 juin 1924.

FINLAND AND LATVIA

Declaration concerning the recipro-
cal Application of the Convention
concluded at The Hague, July 17,
j9o5, relative to the Institution of

Common Rules with regard to
several Matters of Private Inter-
national Law. Signed at Riga,
June 7, 1924-



376 Socite' des Nations - Recuei des Traites. 1926

No 1382. - DECLARATION' ENTRE LA FINLANDE ET LA LETTONIE
CONCERNANT L'APPLICATION RP-CIPROQUE DE LA CONVEN-
TION 2 CONCLUE A LA HAYE, LE 17 JUILLET 1905, RELATIVE
A L'P-TABLISSEMENT DE REGLES COMMUNES CONCERNANT
PLUSIEURS MATIERES DE DROIT INTERNATIONAL PRIVR.
SIGNEE A RIGA, LE 7 JUIN 1924.

Texte officiel /ranfais communiqu! par le ministre des A//aires ltrang~res de Finlande. L'enregistre-
ment de cette diclaration a eu lieu le 6 dicembre 1926.

En vue de d~terminer en diverses mati~res les rapports juridiques entre LA RkPUBLIQUE DE
FINLANDE et LA R1PUBLIQUE DE LETTONIE, les soussign~s, dfiment autoris6s par leurs gouverne-
ments respectifs, font d'un commun accord la ddclaration suivante :

Les dispositions des articles 1-24 de la Convention conclue h La Haye, le 17 j uillet 1905, seront
appliqu6es, tant en Finlande en faveur de la Lettonie et des ressortissants lettons qu'en Lettonie
en faveur de la Finlande et des ressortissants finlandais.

La pr6sente d6claration sera ratifi~e et les ratifications en seront 6chang6es aussit6t que
possible. L'arrangement sortira ses effets ds l'6change des ratifications ; il restera en vigueur
jusqu'au 27 avril 1929. A partir de cette date, il sera renouvel6 par tacite prolongation de cinq ans
en cinq ans, sauf d~nonciation par l'une des Parties. La d6nonciation en devra tre notifi~e au moins
six mois avant l'expiration des d~lais susvis~s.

Fait en double h Riga, le 7 juin 1924.

(L. S.) Rudolf HOLSTI. (L. S.) G. ALBAT.

Pour copie conforme

Helsinki,
au Minist~re des Affaires 6trang&res,

le 24 novembre 1926.

J. Suillmann,
Sous-Che/ des Archives.

1 L'dchange des ratifications a eu lieu le 17 septembre 1926.

2 DE MARTENS, Nouveau Recueil gendral de Traitds, troisi~me s~rie, tome II, page 243.
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1 TRADUCTION. -- TRANSLATION.

No. 1382. - DECLARATION 2 BETWEEN FINLAND AND LATVIA CON-
CERNING THE RECIPROCAL APPLICATION OF THE CONVENTION3

CONCLUDED AT THE HAGUE, JULY 17, 1905, RELATIVE TO THE
INSTITUTION OF COMMON RULES WITH REGARD TO SEVERAL
MATTERS OF PRIVATE INTERNATIONAL LAW. SIGNED AT RIGA,
JUNE 7, 1924.

French official text communicated by the Finnish Minister /or Foreign Al/airs. The registration o/ this
Declaration took place December 6, 1926.

With a view to determining the legal relations between FINLAND and LATVIA in various matters,
the undersigned, duly authorised by their respective Governments, hereby make the following
joint declaration :

The provisions of Articles 1-24 of the Convention concluded at The Hague on July 17, 1905,
shall be applied in Finland in favour of Latvia and Latvian nationals and in Latvia in favour of
Finland and Finnish nationals.

The present declarations shall be ratified and the ratifications exchanged as soon as possible.
The Agreement shall come into force immediately upon the exchange of ratifications and shall
remain in force until April 27, 1929. After that date, it shall be renewed by tacit agreement every
five years, unless denounced by one of the Parties. Notice of denunciation shall be given at least
six months before the expiry of the aforesaid periods.

Done in duplicate at Riga, June 7, 1924.

(L. S.) Rudolf HOLSTI. (L. S.) G. ALBAT.

1 Traduit par le Secrdtariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place September 17, 1926.

3 British and Foreign State Papers, Vol. 99, page 990.
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FINLANDE ET JAPON

Trait' de commerce et de navigation,
avec protocole. Signes i Helsing-
fors, le 7 juin 1924.

FINLAND AND JAPAN

Treaty of Commerce and Navigation,
with Protocol. Signed at Helsing-
fors, June 7, 1924.
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No. 1383. - TREATY 1 OF COMMERCE AND NAVIGATION BETWEEN
FINLAND AND JAPAN. SIGNED AT HELSINGFORS, JUNE 7, 1924.

Texte oficiel anglais communiqug par le ministre des A /aires itrangdres de Finlande. L'enregistrement
de ce trait! a eu lieu le 6 dicembre 1926.

THE PRESIDENT OF THE REPUBLIC OF FINLAND and HIS MAJESTY THE EMPEROR OF JAPAN,
being desirous to strengthen the relations of amity and good understanding which happily exist
between the two nations and to facilitate and extend their reciprocal commercial relations, have
resolved to conclude a Treaty of Commerce and Navigation for that purpose, and to that end have
named their Plenipotentiaries, that is to say:

THE PRESIDENT OF THE REPUBLIC OF FINLAND:

Hj. J. PROCOPk, Minister for Foreign Affairs; and

His MAJESTY THE EMPEROR OF JAPAN :

Riotaro HATA, Jusammi, a Member of the first class of the Imperial Order of the Sacred
Treasure, His Imperial Majesty's Envoy Extraordinary and Minister Plenipotentiary
to Finland;

Who, after having communicated to each other their respective full powers, found to be in
good and due form, have agreed upon the following Articles:

Article I.

The citizens or subjects of each of the High Contracting Parties shall have full liberty to enter
and sojourn in the territories of the other, and;

I. Shall, in all that relates to travel and residence, be placed in all respects on the same
footing as native citizens or subjects.

2. They shall have the right, equally with native citizens or subjects, to carry on their
commerce and manufacture, and to trade in all kinds of merchandise of lawful commerce, either
in person or by agents, singly or in partnerships with foreigners or native citizens or subjects.

3. They shall in all that relates to the pursuit of their industries, callings, professions, and
educational studies be placed in all respects on the same footing as the citizens or subjects of
the most favoured nation.

4. They shall, on condition of reciprocity, be permitted to own or hire and occupy houses,
manufactories, warehouses, shops, and premises which may be necessary for them, and to lease

L'dchange des ratifications a eu lieu le 22 octobre 1926.
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1 TRADUCTION. - TRANSLATION.

No 1383. - TRAIT 2DE COMMERCE ET DE NAVIGATION ENTRE LA
FINLANDE ET LE JAPON. SIGNE A HELSINGFORS, LE 7 JUIN
1924.

English official text communicated by the Finnish Minister for Foreign Alfairs. The registration of
this Treaty took place December 6, 1926.

LE PRkSIDENT DE LA RAPUBLIQUE DE FINLANDE et SA MAJESTA L'EMPEREUR DU JAPON,
d~sireux de resserrer les liens d'amiti6 et de bonne entente qui existent heureusement entre les deux
nations, et de faciliter et d6velopper leurs relations commerciales r6ciproques, ont r6solu de conclure
un trait6 de commerce et de navigation h cet effet, et ont, h cette fin, d6sign6 pour leurs pl6nipo-
tentiaires :

LE PR1 SIDENT DE LA RiPUBLIQUE DE FINLANDE:

M. Hj. J. PRocOPI, ministre des Affaires 6trang~res; et

SA MAJESTA L'EMPEREUR DU JAPON :

M. Riotaro HATA, dignitaire de premiere classe de l'Ordre imp6rial du Tr6sor Sacr6,
envoy6 extraordinaire et ministre pl~nipotentiaire de Sa Majest6 imp6riale en
Finlande;

Lesquels, apr~s s'6tre communiques leurs pleins pouvoirs respectifs, trouv6s en bonne et due
forme, sont convenus des dispositions suivantes

Article premier.

Les citoyens ou sujets de chacune des Hautes Parties contractantes auront toute libert6 de
p~ndtrer et de s6journer dans les territoires de l'autre Partie, et :

i. Seront, en tout ce qui concerne les conditions de voyage et de residence, plac6s, hL tous
6gards, sur le mme pied que les citoyens ou sujets nationaux.

2. ns auront le droit, au m~me titre que les citoyens ou sujets nationaux, d'y exercer leur
ndgoce et industrie et de faire le commerce de toute esp~ce de marchandises, - pourvu qu'il s'agisse
d'un commerce licite - en personne ou par l'intermddiaire d'agents, seuls ou associ~s avec des
6trangers ou des citoyens ou sujets nationaux.

3. En tout ce qui concerne l'exercice de leurs industries, emplois, professions, ainsi que pour
leurs 6tudes, ils seront placds, h tous 6gards, sur le m~me pied que les citoyens ou sujets de la
nation la plus favorisde.

4. Ils auront le droit, sous condition de rdciprocit6, d'y possdder ou d'y louer et occuper des
maisons, usines, entrep6ts, magasins et autres locaux dont ils pourraient avoir besoin, et d'y

1 Traduit par le Secretariat de la Soci~t6 des I Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place October 22, 1926.



382 Societe' des Nations - Recuei des Trait's. 1926

land for residential, commercial, industrial, and other lawful purposes, in the same manner as the
citizens or subjects of the most favoured nation.

5. They shall be at full liberty to acquire and possess every description of property, movable
or immovable, which the laws of the country permit or shall permit the citizens or subjects of
any other foreign country to acquire and possess, subject always to the conditions and limitations
prescribed in such laws. They shall be permitted freely to use the property so acquired, in com-
pliance with the laws of the country. They may dispose of the same by sale, exchange, gift, marriage,
testament, or in any other manner, under the same conditions which are or shall be established
with regard to native citizens or subjects. They shall also be permitted, on compliance with the
laws of the country, freely to export the proceeds of the sale of their property and their goods
in general without being subjected as foreigners to other or higher duties than those to which
citizens or subjects of the country would be liable under similar circumstances.

6. They shall enjoy constant and complete protection and security for their persons and
property ; shall have free and easy access to the Courts of Justice and other tribunals in pursuit
and defence of their claims and rights ; and shall have full liberty, equally with native citizens
or subjects, to choose and employ lawyers and advocates to represent them before such Courts
and tribunals ; and generally shall have the same rights as native citizens or subjects in all that
concerns the administration of justice.

7. They shall not be compelled to pay taxes, fees, charges or contributions [of any kind
whatever, other or higher than those which are or may be paid by native citizens or subjects or
the citizens or subjects of the most favoured nation.

It is understood, however, that the citizens or subjects of the High Contracting Parties shall
have to conform themselves, in respect of the foregoing stipulations, to the special laws, ordinances
and regulations of the country which are generally applicable to all foreigners alike.

Article 2.

The citizens or subjects of each of the High Contracting Parties in the territories of the other
shall be exempted from all compulsory military services, whether in the army, navy, national
guard, or militia ; from all contributions imposed in lieu of personal service ; and from all forced
loans and military requisitions or contributions unless imposed on them equally with native citizens
or subjects as owners, lessees, or occupiers of immovable property.

In the above respects the citizens or subjects of each of the High Contracting Parties shall
not be accorded in the territories of the other less favourable treatment than that which is or
may be accorded to citizens or subjects of the most favoured nation.

Article 3.

The dwellings, warehouses, manufactories, and shops of the citizens or subjects of each of
the High Contracting Parties in the territories of the other, and all premises appertaining thereto
used for lawful purposes, shall be respected. It shall not be allowable to proceed to make a
domiciliary visit to, or a search of, any such buildings and premises, or to examine or inspect
books, papers, or accounts, except under the conditions and with the forms prescribed by the
laws for native citizens or subjects.

Article 4.

There shall be between the territories of the two High Contracting Parties reciprocal freedom
of commerce and navigation.
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prendre h bail des terrains pour y 6tablir une rdsidence un commerce ou une industrie et pour
d'autres objets licites, dans les m6mes conditions que les citoyens ou sujets de ]a nation la plus
favorisde.

5. Is auront toute libert6 d'acqudrir et de possdder les biens de toute espce, mobiliers ou
immobiliers, que les lois du pays permettent ou permettront aux citoyens ou sujets de tout
autre pays dtranger d'acqudrir et de poss6der, aux conditions, toutefois, et dans les limites pies-
crites par ces lois. Ils pourront utilisel librement les biens ainsi acquis, conformdment aux lois
du pays. Is pourront 6galement disposer de ces biens par voie de vente, d'dchange, de donation,
de mariage, de testament ou de tOute autre faqon, dans les m~mes conditions que celles qui sont
ou qui seront 6tablies pour les citoyens ou sujets nationaux. Us pourront 6galement, en se con-
formant aux lois du pays, exporter librement le produit de la vente de leurs biens et de leurs mar-
chandises en gdndral, sans 6tre astreints, en leur qualit6 d'6trangers, au paiement de droits autres
ou plus 6levs que ceux dont les citoyens ou sujets du pays seraient passibles dans des circonstances
analogues.

6. Ils jouiront d'une protection et d'une sdcurit6 complete et constante pour leurs personnes
et pour leurs biens, ils auront libre et facile acc s aux cours de justice et autres tribunaux pour
y exercer et ddfendre leurs revendications et leurs droits ; is auront pleine libert6, au m6me titre
que les citoyens ou sujets nationaux, de choisir et d'employer des hommes de loi et avocats pour
les reprdsenter devant ces cours et tribunaux, et, d'une faqon g6ndrale, auront les m mes droits
que les citoyens ou sujets nationaux en tout ce qui concerne l'administration de la justice.

7. Is ne seront pas contraints de payer des imp6ts, droits, redevances ou contributions, de
quelque nature que ce soit, autres ou plus 6levds que ceux qui sont ou pourraient 6tre dus par des
citoyens ou sujets nationaux ou par les citoyens ou sujets de la nation la plus favoris6e.

Toutefois, il est entendu que les citoyens ou sujets des Hautes Parties contractantes devront
se conformer, en ce qui concerne les stipulations prcddentes, aux lois spdciales, ordonnances et
r~glements du pays qui sont g6ndralement applicables h tous les 6trangers sans distinction.

Article 2.

Les citoyens ou sujets de chacune des Hautes Parties contractantes seront exempt6s, dans
les territoires de 'autre Partie, de tout service militaire obligatoire dans 1'arme, dans la marine
dans la garde nationale ou la milice ; de toutes les contributions impos6es h la place du service
personnel ; de tous les emprunts forc6s et des requisitions ou contributions militaires, h moins
que ces charges ne leur soient imposdes, dans les m~mes conditions qu'aux citoyens ou sujets
nationaux, en leur qualit6 de propridtaires, preneurs ou occupants de biens immeubles.

En ce qui concerne les obligations indiqu6es ci-dessus, les citoyens ou sujets de chacune des
Hautes Parties contractantes ne devront pas 6tre l'objet, dans les territoires de l'autre Partie, d'un
traitement moins favorable que celui qui est ou pourrait 6tre accord6 aux citoyens ou sujets de la
nation la plus favorisde.

Article 3.

Les habitations, entrep6ts, usines et magasins des citoyens ou sujets de chacune des Hautes
Parties contractantes, situds dans les territoires de rautre Partie, et de tous les locaux ddpendant
desdits habitations, entrep6ts, usines et magasins, utilisds pour des fins licites, seront respectds.
II sera interdit de procdder h des visites domiciliaires ou h des perquisitions dans l'un quelconque
de ces bitiments et locaux, et d'examiner ou d'inspecter des livres, papiers ou comptes, sauf dans
les conditions et dans les formes prescrites par les lois h l'6gard des citoyens ou sujets nationaux.

Article 4.
I1 y aura libert6 rdciproque de commerce et de navigation entre les territoires des deux

Hautes Parties contractantes.
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Article 5.

Articles, the produce or manufacture of the territories of one High Contracting Party, upon
importation into the territories of the other, from whatever place arriving, shall enjoy the
lowest rates of Customs duty applicable to similar articles of any other foreign origin.

Article 6.

No prohibition or restriction of any kind whatever shall be maintained or imposed by either
of the High Contracting Parties on the import, from whatever place arriving, from or export
to the territories of the other of any article, the produce or manufacture of the territories of either
of the High Contracting Parties, which shall not equally extend to the like article imported from
or exported to any other country.

This provision is not applicable when the prohibition or restriction regarding importation
or exportation *

(i) Would apply to articles which constitute a State monopoly

(2) Has reference to the safety of the State;

(3) Is occasioned by sanitary reasons or protective measures against contagious
diseases of individuals, animals or plants ;

(4) Concerns the importation of seeds, which, on account of their origin are not
deemed to thrive in the respective territories of one of the High Contracting Parties ;

(5) Is occasioned by a special r6gime resulting from a State control of wines and
alcoholic beverages.

Article 7.

Articles, the produce or manufacture of the territories of one of the High Contracting Parties,
exported to the territories of the other, shall not be subjected on export to other or higher charges
than those paid on the like articles exported to any other foreign country.

Article 8.

Articles, the produce or manufacture of the territories of one of the High Contracting Parties,
passing in transit through the territories of the other, in conformity with the laws of the country,
shall be reciprocally free from all transit duties, whether they pass direct, or whether during transit
they are unloaded, warehoused, and reloaded.

Article 9.

No internal duties levied for the benefit of the State, local authorities, or corporations which
affect, or may affect, the production, manufacture, or consumption of any article in the territories
of either of the High Contracting Parties shall for any reason be a higher or more burdensome
charge on articles, the produce or manufacture of the territories of the other, than on similar
articles of native origin.

The produce or manufacture of the territories of either of the High Contracting Parties imported
into the territories of the other, and intended for warehousing or transit, shall not be subjected
to any internal duty, mentioned in the previous paragraph.
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Article 5.

Les articles, produits naturels ou manufactur6s des territoires de l'une des Hautes Parties
contractantes, import~s dans les teritoires de 1'autre Partie, b6n~ficieront, quel que soit leur
lieu de provenance, des droits de douane les plus bas applicables h des articles semblables de toute
autre origine trangre.

Article 6.

Les articles, produits naturels ou manufactures des territoires de l'une ou l'autre des Hautes
Parties contractantes, ne pourront 6tre frapp6s, - ou rester frappes - h leur importation dans
les territoires de l'autre Partie, quel que soit leur lieu de provenance, ou h leur exportation h desti-
nation de ces territoires, de prohibitions ou restrictions quelconques, si ces prohibitions ou restric-
tions ne s'appliquent pas 6galement aux m~mes articles import~s de tout autre pays, ou export~s
dans tout autre pays.

Cette disposition n'est pas applicable dans le cas oii la prohibition ou restriction d'importation
ou d'exportation :

io Concerne des articles qui constituent un monopole d'Etat
20 Vise h la sfiret6 de l'Etat ;
30 Est ddtermin~e par des raisons sanitaires ou des mesures de protection contre

les maladies contagieuses des individus, animaux ou plantes;
40 Concerne l'importation de semences qui, en raison de leur origine, sont consid~rdes

comme ne pouvant se d~velopper dans les territoires respectifs de Pune ou l'autre des
Parties contractantes ;

50 Est ddterminde par un rdgime special resultant de la r~glementation par l'Etat
du commerce ou de la consommation du vin et des boissons alcooliques.

Article 7.

Les articles, produits naturels ou manufactures des territoires de l'une des Hautes Parties
contractantes, export6s dans les territoires de l'autre Partie, ne seront pas soumis, h leur expor-
tation, h des droits autres ou plus 6lev~s que ceux qui gr~vent les m~mes articles export6s dans
tout autre pays 6tranger.

Article 8.

Les articles, produits naturels ou manufactures des territoires de l'une des Hautes Parties
contractantes, voyageant en transit b travers les territoires de l'autre Partie, conform6ment aux
lois du pays, seront r~ciproquement exempts de tous droits de transit, que ces articles ne fassent
que passer directement ou qu'ils soient d~charg~s, entrepos~s et recharges pendant leur transit.

Article 9.

Aucun droit int~rieur, perqu au profit de l'Etat, d'autorit~s locales ou de sociftds, et frappant,
ou pouvant frapper, la production, la fabrication ou la consommation d'un article quelconque dans
les territoires de l'une ou l'autre des Hautes Parties contractantes, ne devra, pour quelque motif
que ce soit, grever davantage ou plus lourdement les articles, produits naturels ou manufactures
des territoires de 'autre Partie, que les articles similaires d'origine nationale.

Les produits naturels ou manufactures des territoires de l'une ou l'autre des Hautes Parties
contractantes, import6s dans les territoircs de l'autre Partie, et destinds h l'entreposage ou au transit,
ne seront soumis h aucun des droits int~rieurs mentionnds dans le paragraphe prcedent.
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Article io.

Limited liability and other companies and associations, commercial, industrial, and financial,
already or hereafter to be organised in accordance with the laws of either High Contracting Party,
and registered in the territories of such Party, are authorised, in the territories of the other, to
exercise their rights and appear in the Courts either as plaintifs or defendants, subject to the laws
of such other Party.

Article i i.

Each of the High Contracting Parties 'shall permit the importation or exportation of all
merchandise which may be legally imported or exported, and also the carriage oi passengers from
or to their respective territories, upon the vessels of the other ; and such vessels, their cargoes and
passengers shall enjoy the same privileges as, and shall not be subjected to, any other or higher
duties or charges than, national vessels and their cargoes and passengers.

Article 12.

In regard to the right of the vessels of either contracting country to enter the ports of the
other, each contracting country shall place the vessels of the other on the footing of the most
favoured nation.

Article 13.

In all that regards the stationing, loading, and unloading of vessels in the ports, docks, road-
steads, and harbours of the High Contracting Parties, no privileges or facilities shall be granted
by either Party to national vessels which are not equally, in like cases, granted to the vessels of
the other country ; the intention of the High Contracting Parties being that in these respects
also the vessels of the two countries shall be treated on the footing of perfect equality.

Article 14.

All vessels which according to Finnish law are to be deemed Finnish vessels, and all vessels
which according to Japanese law are to be deemed Japanese vessels, shall, for the purpose of this
Treaty, be deemed Finnish and Japanese vessels, respectively.

Article 15.

No duties of tonnage, transit, harbour, pilotage, lighthouse, quarantine, or other analogous
duties or charges of whatever nature, or under whatever denomination, levied in the name or for
the profit of Government, public functionaries, private individuals, corporations, or establishments
of any kind, shall be imposed in the ports of either country upon the vessels of the other which
shall not equally, under the same conditions, be imposed in like cases on national vessels in general,
or vessels of the most favoured nation. Such equality of treatment shall apply to the vessels of
either country from whatever place they may arrive and whatever may be their destination.

Without changing the provisions of this Treaty as far as they refer to pilotage fees, there
shall, as to the duty of the vessels of either High Contracting Party to use pilot in each country,
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Article io.

Les socit6s anonymes et autres soci~tds et associations, commerciales, industrielles et finan-
cires ddjh constitutes ou qui pourraient l'6tre, conformdment aux lois de l'une quelconque des
Hautes Parties contractantes, et enregistrdes dans les territoires de cette Partie, sont autoris~es
dans les territoires de l'autre Partie, hi exercer leurs droits et h ester en justice, en qualit6 de deman-
deurs ou de d~fendeurs, conform~ment aux lois de cette autre Partie.

Article II.

Chacune des Hautes Parties contractantes autorisera l'importation ou l'exportation de toutes
les marchandises qui peuvent 6tre importdes ou export~es licitement, ainsi que le transport de
passagers en provenance ou A destination de leurs territoires respectifs, par les navires de l'autre
Partie ; ces navires, leur chargement et leurs passagers jouiront des mrmes privileges que les
navires nationaux, leur chargement et leurs passagers et ne seront pas soumis h des droits ou rede-
vances autres ou plus 6lev~s que ceux qui frappent ces derniers.

Article 12.

En ce qui concerne le droit des navires de l'une ou l'autre des Parties contractantes de p~n6trer
dans les ports de l'autre Partie, chaque Puissance contractante accordera aux navires de l'autre
Partie le traitement applicable h la nation la plus favorisde.

Article 13.

Pour tout ce qui concerne le stationnement, le chargement et le d~chargement des navires
dans les ports, bassins, rades et havres des Hautes Parties contractantes, aucun privilege ou aucune
facilit6 ne sera accord6 par l'une ou l'autre Partie h des navires nationaux, qui ne soit accord6
6galement, dans des conditions analogues, aux navires de l'autre pays, les deux Parties contrac-
tantes d~sirant que les navires des deux pays soient, 6galement h cet 6gard, places sur un pied
d'6galit6 parfaite.

Article 14.

Tous les navires qui, conform6ment h la loi finlandaise, doivent 6tre consid~r~s comme navires
finlandais, et tous les navires qui, conform6ment ht la loi japonaise, doivent 6tre consid~r~s comme
navires japonais, seront, aux fins du prdsent trait6, considrs respectivement comme navires
finlandais et japonais.

Article 15.

I1 ne sera impos6, dans les ports de 'un ou l'autre pays, aux bAtiments de l'autre aucun droit
de tonnage, de transit, de port, de pilotage, de phare, de quarantaine ou autres droits ou taxes
similaires de toute nature, perqus, sous quelque ddnomination que ce soit, au nom ou au profit
de l'Etat, de fonctionnaires publics, de particuliers, de soci~t6s ou d'6tablissements de toute
espce, qui ne soient 6galement, et aux mme conditions, imposds dans des cas semblables aux
navires nationaux en g~n6ral, ou aux navires de la nation la plus favoris~e. Cette 6galit6 de traite-
ment s'appliquera aux b~timents de F'un ou l'autre pays. quelle que soit leur provenance ou leur
destination.

En ce qui concerne I'obligation pour les navires de l'une ou 'autre des Hautes Parties contrac-
tantes de recourir dans chacun des deux pays aux services d'un pilote, les r~gles applicables seront
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be in force what shall have been prescribed in this respect in regard to foreign vessels in
general.

Article 16.

The coasting trade of the High Contracting Parties is excepted from the provisions of the
present Treaty, and shall be regulated according to the laws of Finland and Japan, respectively.

Article 17.

Except as otherwise expressly provided in this Treaty, the High Contracting Parties agree
that, in all that concerns commerce, navigation, and industry, any favour, privilege, or immunity
which either High Contracting Party has actually granted, or may hereafter grant, to the ships,
citizens or subjects of any other foreign State shall be extended immediately and unconditionally
to the ships, citizens or subjects of the other High Contracting Party, it being their intention that
the commerce, navigation and industry of each country shall be placed in all respects on the footing
of the most favoured nation.

Article I8,

The provisions of the present Treaty shall not apply to any special tariff advantages, which
either of the High Contracting Parties has or shall have granted to any neighbouring countries
solely in the purpose to facilitate frontier traffic on a determined region on both sides of the
frontier, nor to the treatment, which is given to the national fishing industries of the High Con-
tracting Parties.

Article 19.

The present Treaty shall be ratified and the ratifications thereof shall be exchanged at Helsingfors.
It shall enter into operation on the tenth day after the day of the exchange of ratifications

and shall remain in force until the expiration of six months after either of the High Ccntracting
Parties shall have given notice to the other of its intention to terminate the same, and no longer.

In witness whereof the respective Plenipotentiaries have signed the present Treaty and have
affixed thereto their seals.

Done at Helsingfors, in duplicate, this seventh day of June, One thousand nine hundred and
twenty-four.

(L. S.) Hj. J. PROCOPt.

(L. S.) R. HATA.

No 1383



1926 League of Nations - Treaty Series. 389

celles qui auront 6t6 prescrites, h cet 6gard, pour les navires 6trangers en g~n~ral, sans qu'il en
r~sulte une modification des dispositions du present traitd relatives aux droits de pilotage.

Article 16.

Les dispositions du present trait6 ne s'appliquent pas au cabotage des Hautes Parties contrac-
tantes, qui sera r~gi par les lois finlandaises et japonaises, respectivement.

Article 17.

Sauf stipulation contraire du present traitS, les Hautes Parties contractantes conviennent que,
pour tout ce qui concerne le commerce, la navigation et 1industrie, toute faveur, tout privilege
ou immunit6 que 1'une ou l'autre des Hautes Parties contractantes a effectivement accordds ou
pourrait ultdrieurement accorder aux navires, citoyens ou sujets d'un autre Etat 6tranger quel-
conque, seront imm6diatement et sans condition 6tendus aux navires, citoyens ou sujets de l'autre
Partie contractante, les deux Parties d~sirant que le commerce, la navigation et l'industrie de
chacune d'elles jouissent, 4 tous 6gards, du m~me traitement que la nation la plus favoris~e.

Article 18.

Les dispositions du present trait6 ne s'appliqueront h aucun avantage tarifaire special que l'une
ou l'autre des Hautes Parties contractantes a accord6 ou pourrait accorder h des Etats limitrophes
quelconques, uniquement en vue de faciliter les 6changes frontaliers dans une zone dtermin~e
de chaque c6t6 de la frontire ; elles ne s'appliqueront pas non plus au traitement accord6 aux
industries nationales de peche des Hautes Parties contractantes.

Article 19.

Le present trait6 sera ratifi6 et les instruments de ratification seront 6chang~s h Helsingfors.
II prendra effet le dixi~me jour apr~s le jour de l'6change des instruments de ratification et

restera en vigueur jusqu'k 'expiration d'un d~lai de six mois, apr~s que l'une ou l'autre des Hautes
Parties contractantes aura notifi6 h l'autre Partie son intention d'y mettre fin.

En foi de quoi les pl6nipotentiaires respectifs ont sign6 le pr6sent trait6 et y ont appos6 leurs
sceaux.

Fait h Helsingfors, en double expddition, le sept juin mil neuf cent vingt-quatre.

(L. S.) Hj. J. PROCOPi

(L. S.) R. HATA.
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PROTOCOL.

In signing this day the Treaty of Commerce and Navigation between Finland and Japan, the
respective Plenipotentiaries have, hereto duly authorised, made the following provisions

By virtue of this Treaty Japan shall not claim:
(i) The advantages which Finland has granted or shall grant to Estonia;
(2) The advantages which Finland has granted or shall grant to Sweden in regard

to Navigation north of 59 degrees north latitude ; nor

(3) The advantages which Finland has granted or shall grant to Russia in regard
to Fishing and Sealing in the Finnish territorial waters in the Arctic Ocean

Nor shall Finland claim:
(I) The advantages which Japan has granted or shall grant in regard to fish and

aquatic products taken in foreign waters in the vicinity of Japan ;
(2) The advantages which Japan has granted or shall grant to China in regard

to the Customs Tariff with the sole object of encouraging specific, regional and economic
relations with Manchuria.

It is understood, however, that if any of the aforesaid advantages are or shall be granted to
any other country than that to which they are expressly applied in the above paragraphs,
Finland shall treat Japan and Japan shall treat Finland as favourably in that respect as such other
country and in this respect no discrimination whatever shall be made against Finland or Japan.

Done at Helsingfors, in duplicate, this seventh day of June, One thousand nine hundred and
twenty-four.

Hj. J. PROCOPf-
R. HATA.
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PROTOCOLE

Au moment de procdder, h la date de ce jour, h la signature du Trait6 de commerce et de navi-
gation entre la Finlande et le Japon, les plnipotentiaires respectifs, dfiment autorisds, sont convenus
des dispositions suivantes :

En vertu du present trait6, le Japon ne revendiquera pas
Io Les avantages que la Finlande a accordds ou accordera h l'Estonie;
20 Les avantages que la Finlande a accord~s ou accordera h la Suede, en ce qui con-

cerne la navigation au nord du 590 de latitude nord; ni
30 Les avantages que la Finlande a accord~s ou accordera h la Russie, en ce qui

concerne la pche en gdndral et la pkche au phoque dans les eaux territoriales finlandaises
de l'Oc6an Arctique.

De son c6t6, la Finlande ne revendiquera pas
io Les avantages que le Japon a accord6s ou accordera, en ce qui concerne le poisson

et autres produits aquatiques captures en eaux 6trang~res dans le voisinage du Japon ;
20 Les avantages que le Japon a accord6s ou accordera h la Chine, en ce qui concerne

le tarif douanier, uniquement en vue d'encourager les relations 6conomiques rdgio-
nales et spdciales avec la Mandchourie.

II est entendu, toutefois, que si l'un quelconque des avantages indiqu~s ci-dessus est accord6
ou vient h tre accord6 h toute autre Puissance que celle h laquelle il s'appliquait expressdment
dans les paragraphes susmentionn~s, la Finlande traitera le Japon et le Japon traitera ]a Finlande
aussi favorablement h cet 6gard que cet autre pays, et il ne sera fait h ce sujet aucune esp6ce de
distinction prdjudiciable h la Finlande ou au Japon.

Fait h Helsingfors, en double expedition, le sept juin mil neuf cent vingt-quatre.

Hj. J. PROCOPA
R. HATA.
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No 1384. - ECHANGE DE NOTES 1 ENTRE LES GOUVERNEMENTS
FINLANDAIS ET TURC, COMPORTANT UN ARRANGEMENT COM-
MERCIAL PROVISOIRE ENTRE LES DEUX PAYS. STOCKHOLM
ET HELSINGFORS, LE i OCTOBRE 1926.

Texte officiel /ranpais communiqui par le ministre des A//aires itrangdres de Finlande. L'enregistre-
ment de cet ichange de notes a eu lieu le 6 d~cembre 1926.

I.

L1UGATION DE TURQUIE
STOCKHOLM.

N : o 701-185.

STOCKHOLM, le 19 octobre 1926.
MONSIEUR LE MINISTRE,

J'ai l'honneur de porter h la connaissance de Votre Excellence qu'en attendant la ratification
du Trait6 de commerce sign6 ht Angora, le 2 juin 1926, le Gouvernement turc consent qu'h partir
du 26 octobre 1926, les produits du sol et de 1'industrie originaires et en provenance de Finlande
destin6s soit ht la consommation, soit h la r6exportation ou au transit, jouissent h leur importation
en Turquie, pour un d~lai de six mois, du traitement de la nation la plus favoris6e en ce qui concerne
les droits de douane.

Il est entendu que l'application de ce r~gime provisoire est subordonn6e h l'application en
Finlande, pendant le d~lai prcit6, aux produits du sol et de l'industrie originaires et en provenance
de Turquie, du traitement de la nation la plus favorise en ce qui concerne les droits de douane.

Les dispositions du present accord provisoire ne seront pas applicables :

i o Aux traitements accord~s ou qui pourraient 6tre accord~s ult~rieurement par un
des deux pays dans le trafic frontalier avec les pays limitrophes

20 Aux faveurs r6sultant d'une union douanire ;
30 Aux avantages et faveurs existant ou ht 6tablir dans l'avenir en mati~re de tarifs

douaniers et g6n~ralement en toute autre mati~re commerciale entre la Turquie et les pays
dtach6s de l'Empire Ottoman en 1923 ;

1 Entr6 en vigueur le 26 octobre 1926.
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1 TRADUCTION. - TRANSLATION.

No. 1384. - EXCHANGE OF NOTES 2 BETWEEN THE FINNISH AND
TURKISH GOVERNMENTS, CONSTITUTING A PROVISIONAL COM-
MERCIAL AGREEMENT BETWEEN THE TWO COUNTRIES. STOCK-
HOLM AND HELSINGFORS, OCTOBER 19, 1926.

French official text communicated by the Finnish Minister or Foreign Af/airs. The registration of
this Exchange of Notes took place December 6, 1926.

I.

TURKISH LEGATION
STOCKHOLM.

N : 0 70/I85.

STOCKHOLM, October 19, 1926.
YOUR EXCELLENCY,

I have the honour to inform you that, pending the ratification of the Treaty of Commerce,
signed at Angora on June 2, 1926, the Turkish Government agrees that, as from October 26, 1926,
products of the soil and of industry, originating in and coming from Finland, imported into Turkey
and intended for consumption, re-export or transit, shall for a period of six months enjoy most-
favoured-nation treatment in the matter of Customs duties.

It is understood that the application of this provisional regime shall be conditional upon the
application of most-favoured-nation treatment in the matter of Customs duties in Finland during
the above-mentioned period, to products of the soil and of industry originating in and coming from
Turkey.

The terms of this provisional agreement shall not be applicable to the following

(i) Treatment which is now or may hereafter be granted by either of the States in
frontier traffic with neighbouring countries ;

(2) Favours resulting from a Customs union;
(3) Benefits and favours now existing or hereafter established in the matter of

Customs tariffs and, generally speaking, in all other commercial transactions between
Turkey and the countries detached from the Ottoman Empire in 1923 ;

1 Traduit par le Secr6tariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 Came into force October 26, 1926.
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40 Aux avantages et faveurs que la Finlande a accord~s ou pourrait accorder h
'Estonie, en vue de conserver ses 6changes traditionnels avec ce pays.

Veuillez agr6er, monsieur le ministre, les assurances de ma tr6s haute considdration.

Son Excellence Monsieur Setlila, A. HAIDAR.
Ministre des Affaires 6trangres

de la R~publique finlandaise,
etc., etc., etc.

Pour copie conforme
Helsinki,

au Minist~re des Affaires 6trang~res,
le 24 novembre 1926.

Erkki Reijonen.
Chel des Archives.

II.

N: o 18315.
HELSINKI, le 19 oclobre 1926.

MONSIEUR LE CHARGt D'AFFAIRES,

J'ai l'honneur de porter h votre connaissance qu'en attendant la ratification du Trait6 de
commerce sign6 h Angora, le 2 juin 1926, le Gouvernement finlandais consent qu'h partir du
26 octobre 1926, les produits du sol et de 1 industrie originaires et de provenance de Turquie destin6s,
soit h la consommation, soit h la r~exportation ou au transit, jouissent, h leur importation en Finlande
pour un d4lai de six mois, du traitement de la nation la plus favoris6e en ce qui concerne les droits
de douane.

I1 est entendu que l'application de ce regime provisoire est subordonn6e h l'application en
Turquie, pendant le d4lai pr~cit6, aux produits du sol et de 1 industrie originaires et en provenance
de Finlande du traitement de la nation la plus favoris~e en ce qui concerne les droits de douane.

Les dispositions du present accord provisoire ne seront pas applicables :
i o Aux traitements accord~s ou qui pourraient 6tre accord~s ult~rieurement par un

des deux pays dans le trafic frontalier avec les pays limitrophes;
20 Aux faveurs rsultant d'une union douani~re ;
30 Aux avantages et faveurs existant ou qui 6tablir dans l'avenir en mati6re de

tarifs douaniers et g~n6ralement en toute autre mati6re commerciale entre la Turquie
et les pays d6tach~s de l'Empire Ottoman en 1923.

40 Aux avantages et faveurs que la Finlande a accord6s ou pourrait accorder h
l'Estonie, en vue de conserver ses 6changes traditionnels avec ce pays.

Veuillez agrer, Monsieur le Charg6 d'Affaires, l'assurance de ma consid6ration tr s distingu~e.

M. Haidar bey, Emile SETAiLA.
Charg6 d'affaires de Turquie,

etc., etc., etc.
En Ville.

Pour copie conforme
Helsinki,

au Minist~re des Affaires 6trang~res,
le 24 novembre 1926.

Erkki Reijonen.
Chel des Archives.
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(4) Benefits and favours which Finland has granted or may hereafter grant to
Estonia with a view to maintaining her traditional trade with that country.

I have the honour, etc.

A. HAIDAR.

His Excellency M. Setili,
Finnish Minister for Foreign Affairs,

etc., etc., etc.

II.
N : o 18315.
SIR, oHELSINGFORS, October 19, 1926.

I have the honour to inform you that pending the ratification of the Treaty of Commerce, signed
at Angora on June 2, 1926, the Finnish Government agrees that as from October 26, 1926, the
products of the soil and of industry, originating in and coming from Turkey, imported into Finland
and intended for consumption, re-export or transit, shall for a period of six months enjoy most-
favoured-nation treatment in the matter of Customs duties.

It is understood that the application of this provisional r6gime shall be conditional upon the
application of most-favoured-nation treatment in the matter of Customs duties in Turkey during
the above-mentioned period to products of the soil and of industry originating in and coming from
Finland.

The terms of this provisional agreement shall not be applicable to the following

(I) Treatment which is now or may hereafter be granted by either of the States in
frontier traffic with neighbouring countries ;

(2) Favours resulting from a Customs union;
(3) Benefits and favours now existing or hereafter established in the matter of

Customs tariffs and, generally speaking, in all other commercial transactions between
Turkey and the countries detached from the Ottoman Empire in 1923 ;

(4) Benefits and favours which Finland has granted or may hereafter grant to
Estonia with a view to maintaining her traditional trade with that country.

I have the honour, etc.

M. Haidar Bey, Emile SETALA.
Turkish Charg6 d'Affaires,

etc., etc., etc.
Helsingfors.
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t CHANGE DE NOTES '

ENTRE LES GOUVERNEMENTS FINLANDAIS ET TURC, PROROGEANT L'ARRANGEMENT CI-DESSUS.
STOCKHOLM, LE 19 AVRIL, ET HELSINGFORS, LE 21 AVRIL 1927.

Texte officiel irangais communiqui par le ministre des A//aires 11rangdres de Finlande. L'enregistre-
ment de cet 6change de notes a eu lieu le 19 septembre 1927.

I.

L1UGATION DE TURQUIE.

No 112i/121.
STOCKHOLM, le 19 avril 1927.

MONSIEUR LE MINISTRE,

J'ai 1'honneur de porter h la connaissance de Votre Excellence qu'en attendant la ratification
du Trait6 de commerce sign6 h Angora, le 2 juin 1926, le Gouvernement turc consent qu'h
partir du 26 avril 1927, les produits du sol et de l'industrie originaires et de provenance de Finlande,
destines, soit h la consommation, soit h la r~exportation on au transit, jouissent h leur importation
en Turquie, pour un d~lai de six mois, du traitement de la nation la plus favoris~e en ce qui concerne
les droits de douane.

I1 est entendu que l'application de ce regime provisoire est subordonn~e hi l'application en
Finlande, pendant le d~lai pr~cit6, aux produits du sol et de l'industrie originaires et en provenance
de Turquie du traitement de la nation la plus favoris~e en ce qui concerne les droits de douane.

Les dispositions du present accord provisoire ne seront pas applicables :
i o Aux traitements accord6s ou qui pourraient tre accords ultdrieurement par un

des deux pays dans le trafic frontalier avec les pays limitrophes
20 Aux faveurs r~sultant d'une union douanire
30 Aux avantages et aux faveurs existant ou h 6tablir dans l'avenir en mati~re de

tarifs douaniers et g~n~ralement en toute autre mati~re commerciale entre la Turquie
et les pays d6tach6s de 'Empire Ottoman en 1923.

40 Aux avantages et faveurs que la Finlande a accord6s ou pourrait accorder h
l'Estonie, en vue de conserver ses 6changes traditionnels avec ce pays.

Veuillez. agr6er, Monsieur le Ministre, les' assurances de ma tr~s haute consideration.

Son Excellence A. HAIDAR Bey.
Monsieur V. Voionmaa,

Ministre des Affaires 6trang~res
de la R~publique finlandaise,

etc., etc., etc.

Pour copie conforme
Helsinki, le 13 septembre 1927.

Erkki Reij onen,
Che/ des Archives.

1 Entr6 en vigueur le 26 avril 1927.
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EXCHANGE OF NOTES 1

BETWEEN THE FINNISH AND TURKISH GOVERNMENTS, RENEWING THE ABOVE ARRANGEMENT.

STOCKHOLM, APRIL 19, AND HELSINGFORS, APRIL 21, 1927.

French official text communicated by the Finnish Minister /or Foreign A//airs. The registration
o/ this Exchange ot Notes took place September 19, 1927.

TURKISH LEGATION

No. ii2i/i2i.
STOCKHOLM, April 19, 1927.

YOUR EXCELLENCY,

I have the honour to inform you that, pending the ratification of the Treaty of Commerce,
signed at Angora on June 2, 1926, the Turkish Government agrees that, as from April 26, 1927,
products of the soil and of industry, originating in and coming from Finland, imported into Turkey
and intended for consumption, re-export or transit, shall for a period of six months enjoy most-
favoured-nation treatment in the matter of Customs duties.

It is understood that the application of this provisional r~gime shall be conditional upon the
application of most-favoured-nation treatment in the matter of Customs duties in Finland during
the above-mentioned period, to products of the soil and of industry originating in and coming from
Turkey. ¢

The terms of this provisional agreement shall not be applicable to the following
(i) Treatment which is now or may hereafter be granted by either of the States in

frontier traffic with neighbouring countries
(2) Favours resulting from a Customs union
(3) Benefits and favours now existing or hereafter established in the matter of

Customs tariffs and, generally speaking, in all other commercial transactions between
Turkey and the countries detached from the Ottoman Empire in 1923 ;

(4) Benefits and favours which Finland has granted or may hereafter grant to
Estonia with a view to maintaining her traditional trade with that country.

I have the honour, etc.

A. HAI'DAR Bey.
His Excellency M. V. Voionmaa,

Finnish Minister for Foreign Affairs,
etc., etc., etc.

1 Came into force April 26, 1927.
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II.

MINISTkRE DES AFFAIRES ITRANGtRES.
HELSINKI, le 21 avril 1927.

MONSIEUR LE CHARGk D'AFFAIRES,

J'ai l'honneur de porter h votre connaissance qu'en attendant la ratification du Trait6 de
commerce sign6 hi Angora le 2 juin 1926,. le Gouvernement finlandais consent qu'h partir du
26 avril 1927, les produits du sol et de l'industrie originaires et de provenance de Turquie destines,
soit h la consommation, soit h la rIexportation ou au transit, jouissent, h leur importation en Fin-
lande, pour un d6lai de six mois, du traitement de la nation la plus favorise en ce qui concerne
les droits de douane.

I1 est entendu que l'application de ce regime provisoire est subordonn6e h l'application en
Turquie, pendant le d6lai pr6cit6, aux produits du sol et de l'industrie originaires et en provenance
de Finlande du traitement de la nation la plus favoris6e en ce qui concerne les droits de douane.

Les dispositions du pr6sent accord provisoire ne seront pas applicables :
Io Aux traitements accord~s ou qui pourraient tre accord~s ult~rieurement par un

des deux pays dans le trafic frontalier avec les pays limitrophes
20 Aux faveurs resultant d'une union douani~re;
30 Aux avantag-s et faveurs existant ou h 6tablir dans l'avenir en mati~re de tarifs

douaniers et gdndralement en toute autre mati~re commerciale entre la Turquie et les pays
d~tach~s de l'Empire Ottoman en 1923 :

40 Aux avantages et faveurs que la Finlande a accord~s ou pourrait accorder h I'Es-
tonie, en vue de conserver ses 6changes traditionnels avec ce pays.

Veuillez agrder, Monsieur le Charg6 d'affaires, l'assurance de ma consideration tr~s distinguee.

Vdin6 VOIONMAA.
M. HaIdar bey,

Charg6 d'affaires de Turquie,
etc., etc., etc.

Stockholm.

Pour copie conforme
Helsinki, le 13 septembre 1927.

Erkki Reijonen,
Chel des Archives.
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II.

MINISTRY OF FOREIGN AFFAIRS.

HELSINGFORS, April 21, 1927.
SIR,

I have the honour to inform you that pending the ratification of the Treaty of Commerce,
signed at Angora on June 2, 1926, the Finnish Government agrees that as from April 26, 1927,
the products of the soil and of industry, originating in and coming from Turkey, imported into
Finland and intended for consumption, re-export or transit, shall for a period of six months enjoy
most-favoured-nation treatment in the matter of Customs duties.

It is understood that the application of this provisional r~gime shall be conditional upon the
application of most-favoured-nation treatment in the matter of Customs duties in Turkey during
the above-mentioned peliod to products of the soil and of industry originating in and coming from
Finland.

The terms of this provisional agreement shall not be applicable to the following:
(i) Treatment which is now or may hereafter be granted by either of the States in

frontier traffic with neighbouring countries ;
(2) Favours resulting from a Customs union
(3) Benefits and favours now existing or hereafter established in the matter of

Customs tariffs and, generally speaking, in all other commercial transactions between
Turkey and the countries detached from the Ottoman Empire in 1923 ;

(4) Benefits and favours which Finland has granted or may hereafter grant to
Estonia with a view to maintaining her traditional trade with that country.

I have the honour, etc.

Vdin6 VOIONMAA.
M. HaYdar Bey,

Turkish Charg6 d'Affaires,
etc., etc., etc.

Stockholm.
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TEXTE LETTON. - LATVIAN TEXT.

No 1385. - LIGUMS 1 STARP LATVIJAS REPUBLIKU UN VACIJAS
VALSTI SAIMNIECISKO ATTIECIBU NOKARTOSANAI STARP LAT-
VIJU UN VAClJU. RIGA, i926. g. 28.JUNIJA.

Textes officiels allemand et letton communiquds par le ministre des A//aires itranggres de Lettonie.
L'enregistrement de ce traitj a eu lieu le 9 dicembre 1926.

LATVIJAS REPUBLIKA Un VACIJAS VALSTS savstarpejo saimniecisko attiecibu tdldkai izveido-
anai vieriojuss noslegt sekogu ligumu.

Sim nolfikam iecelti par pilnvarotiem:

No LATVIJAS REPUBLIKAS PUSES :

Arlietu ministris Kdrlis ULMANIS.

No VACIJAS VALSTS PUSES :

V5.cijas drkdrt~jais sfitnis un pilnvarotais ministris Latvijd Dr. Adolf KbSTER.

kuti p~c savu pilnvaru priekg stddiganas, kas atrastas laba un pienaciga forma, vienojds
par sekogo

I pants.

Abas ligumsl~dz~jas valstis pielit viena otrai neaprobe~otu vislieldku labv~libu virtu tirdz-
nieciskds un saimnieciskas attiecibas, jfitas kugnfiecibd un zim~joties uz nomeganos uz dzivi, neaiz-
skaTot tomFr pasu lietu nokdrtoganu un nacionalo darba tirgu aizsardzibu. Uz piekrastes kutniecibu
vislielkd labv~liba attiecinama vienigi zem savstarpibas nosacijuma. No 9d izriet ipagi sekogas
savstarp~jds tiesiskds attiecibas

I. §.

Vislieldkd labvMllba aptvet rfipnieciska ipaguma aizsardzibu (izgudrojuma patentu, lietoganas
paraugu, rfipniecisku paraugu vai modelu, fabrikas vai tirdzniecibas marku, firmas nosaukumu,
izcelgands vietas apzim~jumu aizsardzibu un negodigas sacensibas apkatoganu), kd ari autora
tiesibas uz literaturas un mdkslas darbiem. Virla attiecas joprojdm uz muitas augstumu, tdd~jadi,
ka uz abu valstu ra~ojumiem ir attiecinamas tai laikd citas zemcs lidzigas gliras ra~ojumiem
pieglirtas viszemakas muitas likmes, k. ari uz vislda veida nodevdin, uz muitas un nodevu Iremganu
un piedzianu un ar to saistitd.m formalitat~m, t5ldk uz abu valstu agentu-celotaju tiesibm, uz
paraugu satiksmi un uz personu un mantu pdrvaddganu pa zemes, fidens un gaisa celiem.

L'clhange des ratifications a eu lieu h Berlin, le ier d6cembre 1926.
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TEXTE ALLEMAND. - GERMAN TEXT.

No 1385. - VERTRAG 1 ZWISCHEN DER LETTLANDISCHEN REPUBLIK
UND DEM DEUTSCHEN REICH ZUR REGELUNG DER WIRT-
SCHAFTLICHEN BEZIEHUNGEN ZWISCHEN LETTLAND UND
DEUTSCHLAND, GEZEICHNET IN RIGA, DEN 28. JUNI 1926.

German and Latvian official texts communicated by the Latvian Minister for Foreign A//airs. The
registration o this Treaty took place December 9, t926.

DIE LETTLANDISCHE REPUBLIK und DAS DEUTSCHE REICH sind fibereingekommen zur weiteren
Ausgestaltung der gegenseitigen wirtschaftlichen Beziehungen einen Vertrag abzuschliessen.

Zu diesem Zwecke sind zu Bevollmdchtigten bestellt

FUR DIE LETTLANDISCHE REPUBLIK :

der Minister der Auswartigen Angelegenheiten Kdrlis ULMANIS,

FUR DAS DEUTSCHE REICH:

der ausserordentliche Gesandte und bevollmdchtigte Minister Dr. Adolf K6STER,

welche nach Vorlegung ihrer in guter und geh6riger Form befundenen Vollmachten Nach-
stehendes vereinbart haben :

Artikel I.

Die beiden vertragschliessenden Parteien gestehen sich gegenseitig die uneingeschrainkte
Meistbegiinstigung in ihren Handels- und Wirtschaftsbeziehungen, in der Seeschiffahrt und der
Niederlassung, jedoch vorbehaltlich der Regelung des Passwesens und des Schutzes der heimischen
Arbeitsmarkte zu. Auf die Kiistenschiffahrt findet die Meistbegiinstigung nur unter der Voraus-
setzung der Gegenseitigkeit Anwendung. Hieraus ergeben sich insbesondere die folgenden gegen-
seitigen Rechtsbeziehungen :

§i.

Die Meistbegfinstigung umfasst den Schutz des gewerblichen Eigentums (Erfindungspatente,
Gebrauchsmuster, gewerbliche Muster oder Modelle, Fabrik- oder Handelsmarken, Handelsnamen,
Herkunftsbezeichnungen und Unterdriickung des unlauteren Wettbewerbs) sowie die Urheberrechte
an Werken der Literatur und Kunst. Sie bezieht sich ferner auf die Hbhe der Z61le, dergestalt, dass
fiir die beiderseitigen Erzeugnisse die jeweilig den gleichartigen Erzeugnissen eines anderen Landes
gewdihrten niedrigsten Zollsatze gelten, sowie auf Abgaben jeglicher Art, auf die Erhebung und
Einziehung der Z61le und Abgaben und die damit verbundenen F6rmlichkeiten, ferner auf die
Behandlung der beiderseitigen Handlungsreisenden und den Musterverkehr und auf die Bef6r-
derung von Personen und Giitern auf dem Land-, Wasser- und Luftwege.

I The exchange of ratifications tooks place at Berlin, December 1, 1926.
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2. §.

Katras ligumsMdzEjas valsts piederigie bauda, ciktdl gis ligums nesatur izirmumus. otras
ligumsldz~jas valsts teritorijd, zim~joties uz tirdzniecibu un rfipniecibu, tas pagas visdda veida
privilegijas, brivibas un labvlibas un nay padoti augstdkdm vai cit1dm nodevam, kd kaut kddas
tregds valsts piederigie.

i. rindkopas noteikumi neaprobeio vienas 1igums1~dz~jas valsts tiesibu, aizliegt otras ligum-
sldzjas valsts piederigam uztur~ties viiras teritorijd, ciktdl tas uz attiecigas valsts likumu pamata
bitu vajadzigs iekgjds un dr~jas drogibas,-sabiedriskas kartibas, socials apgadibas labd vai aiz
sanitariern vai tikumibas uzraudzibas iemesliem.

3. §.

Katras ligumsEdzEjas valsts piederigiem ir tiesiba attiecIgas valsts tai laik5 sp~kd esogo
likumu robeds :

a) iegiit kd ipagumu un lietot otras valsts teritorijd kustamu un nekustamu mantibu
darijumos starp dziviem un naves gadijumi, iegfit un pieglirt zim~joties uz vilu lietiskas
un citadas tiesibas, atsavinEt to vai citddi rikoties ar viiju darijumos starp dziviem un
naves gadijumd, cikt51 attiecigds tiesibas tiek piegkirtas tregds valsts piederigiem ;

b) brivi izvest visumd vai dald virlu mantibu un maksu, kas sarlemta, likvid~jot
virtu mantibu, - ja un ciktdl otra ligumsledz~ja valsts piegkir tddas pat tiesibas, -
nemaksajot citas vai augstdkas nodevas, nekl tregds valsts piederigi tidos pat apstdklos.

4. §.
Katras ligumsldzejas valsts piederigiem tiesas un virlm lidzigi nost5ditas iestddes ir briv,

pieejamas savu tiesibu prasiganai un aizstdv~ganai, un villi bauda gai zinj visas tiesibas un brivibas
kuras pieglirtas pagas valsts piederigiem. Virjiem ir tiesiba lidzigi pWd~jiem izlietot katrd lietas
st5vokli attiecigas valsts likumos paredz~tos advokatus, pilnvarniekus vai aizstdvjus. I

5. §.
Akciju sabiedribas un citas tirdznieciskas, rfipnieciskas vai finansialas sabiedribas, kutu

miteklis atrodas vienas ligumsl~dz~jas valsts teritorijEL un kuras likumigi pastdv saskar ar s
valsts likumiem, tiek atzitas par likumigi pastivogdm ari otrs ligums1~dz~jas valsts teritorijd ;
tdpat ir nosakami saskail ar min~tiem likumiem vi1lu sp~jigums noslgt darijumus un tiesiba
uzstdties tiesas priekid.

Viriu dibindgana un tiesiba nodarboties ar tirdznieciskiem, rfipnieciskiem vai finansialiem
veikaliem otras ligumsl~dzejas valsts teritorijd ir nosakamas saskarlt ar tur tai laikd spek5 esogiem
likumiem un noteikumiem. Tom~r pc tam, kad tis pielaistas pie nodarbogands, virlas bauda otras
ligums1dzEjas valsts teritorija katrd ziild tddas pat tiesibas un priekgrocibas, kddas piegMirtas
vai var~tu piegkirt kaut kuras tregs valsts lidziga veida sabiedribam.

6. §.

Katras ligumsledz~jas valsts piederigie ir otras ligumsldz~jas valsts teritorij9L atsvabin5.ti no
katras kata klausibas armij5,, flot un aeronautikE, kd ari zemes sargos vai cit5 militariski iekdrtotd
savienibd. Viii tdpat ir atsvabindti no katra publiska spaidu dienesta tiesas, pa9valdibas un muni-
cipalds iest~ds, no visdm rekvizicijdm vai militariskdm klaugdm un visdm klaugam naudg. vai
graudd, kutas uzliek personiga dienesta atvietoganai, ka ad no spaidu aizijmumiem un kontri-
bucijZ.m.
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§ 2.

Die Angeh6rigen eines jeden der vertragschliessenden Teile sollen, soweit nicht der gegen-
wdrtige Vertrag Ausnahmen enth5t, im Gebiete des anderen Teiles in Bezug auf Handel und Gewerbe
dieselben Privilegien, Befreiungen und Begfinstigungen aller Art geniessen und keinen h6heren oder
anderen Abgaben unterworfen sein als die Angeh6rigen irgend eines dritten Staates.

Die Bestimmungen des Abs. i beschranken nicht das Recht des einen der vertragschliessenden
Teile, einem Angeh6rigen des anderen Teiles den Aufenthalt auf seinem Staatsgebiete zu verbieten,
soweit solches auf Grund der Landesgesetze im Interesse der inneren und dusseren Sicherheit, der
6ffentlichen Ordnung, der sozialen Ffirsorge oder aus sanitdren oder sittenpolizeilichen Grfinden
erforderlich erscheint.

§ 3.
Die Angeh6rigen eines jeden der vertragschliessenden Teile sollen, im Rahmen der jeweiligen

Landesgesetze, berechtigt sein :
a) im Gebiete des anderen Teiles bewegliches und unbewegliches Verm6gen unter

Lebenden und von Todeswegen zu Eigentum zu erwerben und zu nutzen, dingliche
und andere Rechte daran zu erwerben und zu bestellen, sowie dariiber durch Verausserung
oder sonstwie untel Lebenden und von Todeswegen zu verfilgen, soweit die entspre-
chenden Rechte den Angeh6rigen eines dritten Staates zugestanden werden ;

b) ihr Verm6gen und den Erl6s aus der Liquidation ihres Verm6gens, ganz oder
teilweise ungehindert auszufiihren - sofern und insoweit dieselben Rechte durch den
anderen vertragschliessenden Teil gew5brt werden -, ohne anderen oder h6heren Abgaben
unterworfen zu sein als Angeh6rige eines dritten Staates unter den gleichen Verhmtnissn.

§ 4.
Die Angeh6rigen eines jeden der vertragschlissenden Teile sollen freien Zutritt zu den Gerichten

und den diesen gleichgestellten Beh6rden haben, zur Verfolgung und Verteidigung ihrer Rechte,
und in dieser Hinsicht alle Rechte und Befreiungen geniessen, die den Inlandern zustehen. Sie sollen
wie diese befugt sein, sich in jeder Rechtslage der durch die Landesgesetze zugelassenen Anwalte,
Bevollmdchtigten oder Beistdnde zu bedienen.

§ 5.
AktiengeseUschaften und andere Gesellschaften kommerzieller, industrieller oder finanzieller

Art, die in dem Gebiete des einen der Vertragschliessenden Teile ihren Sitz haben und nach dessen
Gesetzen zu Recht bestehen, werden auch in dem Gebiete des anderen Teiles als zu Recht bestehend
anerkannt, ebenso werden sie nach jenen Gesetzen in Ansehung der Geschaftsfihigkeit und des
Rechts, vor Gericht aufzutreten, beurteilt.

Ihre Griindung und Zulassung zum Betrieb kommerzieller, industrieller oder finanzieller
Geschafte auf dem Gebiete des anderen Teiles bestimmt sich nach den dort jeweils geltenden
Gesetzen und Bestimmungen. Doch sollen sie in dem Gebiete des anderen Teiles nach erfolgter
Zulassung jedenfalls dieselben Rechte und Vorteile geniessen, die den gleichartigen Geselilschaften
irgend eines dritten Staates zustehen oder zugestanden werden.

§ 6.
Die Angeh6rigen jedes vertragschliessenden Teiles sind in dem Gebiete des anderen Teiles von

jedem Militdrdienst im Heer, in der Flotte und im Luftdienst sowie im Landsturm oder in einem
anderen militfirisch eingerichteten Verbande befreit. Ebenso sind sie von jedem 6ffentlichen Zwang-
dienst bei Gerichts-, Verwaltungs- und Gemeindebehbrden, von allen Requisitionen oder militdrischen
Leistungen und alien Geld- oder Naturleistungen, die als Abl6sung ffir pers6nliche Dienstleitungen
auferlegt werden, sowie von Zwangsanleihen und Kontributionen befreit.
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Izrlemtas ir tomer ar zemes gabalu valdiganu, lri vai nomu savienotas klaugas, kd ari klaugas
un militards rekvizicijas, kuvdm var tikt padoti pagas valsts piederigie kd.zemes gabalu lpagnieki,
irnieki vai nomnieki.

Auggminto rekviziciju gadijumos, kd ari atsavindganas gadijumos publiska labd, kuri notiek
vienas ligumsledzPjas valsts teritorijd, otras valsts piederigie nevar tikt nostdditi sliktdki ka pagas
valsts piederigie, vai kd vislieldko labv~lIbu baudogas valsts piederigie.

7. §.
Noteikumi par vislieldk5s labv~1ibas pieglirganu, par kutiem-vienojugds ligumsldz~jas valstis,

neattiecas uz :
a) priekgrocib.m, kas pieglirtas, vai turpmdk tiktu piegl irtas kaimirvalstim, lai

atvieglindtu viet~jo satiksmi abu ligumsldz~ju valstu pierobedas josl~s (vispdrigi Jldz
15 klm atstatumd abds pus~s no robeias) ;

b) priekgrocibdm, kulas viena no abdm ligumsl~dzjdam valstim piegli kddai tresai
valstij uz pastdvogas vai turpmdk nodibinamas muitas savienibas pamata ;

c) priekgrocibm, kutas Latvija piegkit Somijai, Igaunijai vai Lietavai uz seviglku
noligumu pamata. Tas pats ir spkd attiecoties uz tEddm priekgrocibdm, kEdas Latvija
pieglir Socialistisko Padomju Republiku Savienibai uz sevigku konvenciju vai muitas
noligumu pamata.

So priekgrocibu pieglirganu Vdcija var sev pieprasit vienigi tad, ja viIjas pieMl i ari
tregEm valstim ;

d) priekgrocibdm, kuras viena no ligumsldz~jdm valstim pieglkiV kddai tregai valstij
ligumos iekg- un drzemes nodoklu aplikganas izlidzindganai, ipagi divkdrt~jds nodoklu
aplikganas novrganai zim~joties uz tiegiem nodokliem un mantojuma nodevdm, kd ari
ligumos par tiesibu aizsardzibas un tiesas palidzibas pieglirganu nodoklu lietils.

II pants.

Attiecibd uz ievedumu, izvedumu un tranzitu vienojas par sekogo

I. §.

Savstarpj . pre~u satiksme p~c iesp~jas nav ierobe~ojama ne ar kddiemi ieveduma un izveduma
aizliegumiem vai aprobeiojumiem.

2.

Izr~mumi no i. § uzst5dit principa ir pielaiiami sekogos gadijumos, ja tos piem~ro zimpjoties
uz visam valstim vai vismaz tdm valstim, uz kur1m attiecas tie pagi nosacijumi :

a) attiecoties uz iero~iem, municiju un kata rikiem un drkdrt~jos apstdklos arl
attiecoties uz citiem kata piederumiem,

b) sabiedriskas drogibas lab.,
c) sanitaras uzraudzibas laba vai kustorlu un derigu stddu aizsardzibai pret slimibdm

un kait~kliem,
d) attiecoties uz prec~m, kuras vienas ligumsldz~jas valsts teritorijd pieder val

pieder~s pie valsts monopola, un visu pdr~jo aizliegumu vai aprobeojumu izveganai
attiecoties uz drvalstu prec~m, kutas iekgej5 likumdogana noteic vai noteiks lidzigas
gkiras iekgzemes pre~u ra~oganai, pardoganai (apgrozibai), prvaddganai vai patrijlam
iekgzemE.
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Ausgenommen sind jedoch die mit dem Besitz, der Miete oder der Pacht von Grundsticken
verbundenen Lasten sowie die Leistungen und militirischen Requisitionen, zu denen die Inlander
als Eigentimer, Mieter oder Pachter von Grundstiicken herangezogen werden k6nnen.

Im Falle der vorstehend behandelten Requisitionen sowie im Falle von Enteignungen aus
Griinden des 6ffentlichen Nutzens, die im Gebiet eines der vertragschliessenden Teile stattfinden,
sollen die Angeh6rigen des anderen Teiles nicht ungiinstiger behandelt werden als die Inlander oder
die Angeh6rigen der meistbegiinstigten Nation.

§ 7.
Die zwischen den vertragschliessenden Teilen vereinbarten Bestimmungen fiber die Gewdhrung

der Meistbegfinstigung beriihren nicht :
a) die Begiinstigungen, welche angrenzenden Staaten zur Erleichterung des 6rtlichen

Verkehrs innerhalb der beiderseitigen Grenzbezirke (in der Regel innerhalb einer Strecke
bis zu 15 km beiderseits der Grenze) gewahrt sind oder in Zukunft gewahrt werden ;

b) die Begfinstigungen, die von einem der beiden vertragschliessenden Teile einem
dritten Staate auf Grund einer bestehenden oder kiinftighin vereinbarten Zollvereinigung
zugestanden werden ;

c) die Begfinstigungen, die Lettland an Finniand, Estland oder Litauen auf Grund
besonderer Abmachungen gewahrt. Das Gleiche gilt hinsichtlich solcher Begiinstigungen,
die Lettland an die Union der Sozialistischen Sowjetrepubliken auf Grund basonderer
Konventionen oder Zo]labkommen gewdhrt.

Die Einrdumung dieser Begiinstigungen kann Deutschland nur dann beanspruchen,
wenn sie auch dritten Staaten zugestanden werden ;

d) diejenigen Begfinstigungen, die einer der vertragschliessenden Teile in Vertragen
zur Ausgleichung der in- und ausldndischen Besteuerung, insbesondere zur Vermeidung
einer Doppelbesteuerung auf dem Gebiete der direkten Steuern und der Abgaben von
Todeswegen sowie in Vertrdgen fiber die Gewdihrung von Rechtsschutz und Rechtshilfe
in Steuersachen einem anderen Staate zugesteht.

Artikel II.

In Ansehung der Ein-, Aus- und Durchfuhr wird folgendes bestimmt:

§ I.

Der gegenseitige Warenverkehr sol nach M6glichkeit durch keinerlei Ein- und Ausfuhrverbote
oder -beschrdnkungen gehemmt werden.

§ 2.

Ausnahmen von dem Gr:undsatz des § i sollen in folgenden Fdllen zuldssig sein, vorausgesetzt,
dass sie auf alle Lander oder doch auf alle diejenigen Lander angewendet werden, bei denen die
gleichen Voraussetzungen zutreffen :

a) in Bezug auf Waffen, Munition und Kriegsgerdt und unter ausserordentlichen
Umstdnden auch in Bezug auf anderen Kriegsbedarf;

b) aus Rficksicht auf die 6ffentliche Sicherheit ;
c) aus Grfinden der Gesundheitspoizei oder zum Schutze von Tieren oder Nutz-

pflanzen gegen Krankheiten und Schidlinge;
d) in Bezug auf Waren, die im Gebiet eines der vertragschliessenden Teile den

Gegenstand eines Staatsmonopois bilden oder bilden werden und zu dem Zweck, um ffir
fremde Waren alle anderen Verbote oder Beschrdnkungen durchzuffihren, die durch die
innere Gesetzgebung ffir die Erzeugung, den Vertrieb, die Bef6rderung oder den Verbrauch
gleichartiger einheimischer Waien im Inlande festgesetzt sind oder festgesetzt werden.
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3.§.
Ligumsl~dz~jas valstis apr~emas piem~rot attiecibd uz tranzitu caur viiju teritorijdm 1921.

g. 20. april? Barcelond nosl~gtds konvencij as 1 un statutu par tranzita satiksmes brivibu noteikumus.

III pants.

Attiecoties uz savstarp~jo dzelzscelu satiksmi vienojas par pielikumd A minetiem noteiku-
miem. Abas puses patur sev tiesibu vajadzibas gadijumd tiegd saziI izdot jaunus noteikumus par
savstarp~jo dzelzscela satiksmi.

IV pants.

Ligumsl~dz~jas valstis patur sev tiesibu noslegt ligumus par:
a) muitas, kutniecibas (upes un jiiras kutniecibas), gaisa un automobilu satiksmi,
b) gariga un rfipnieciskd ipauma savstarp~ju aizsardzibu,
c) konsulardm lietdm,
d) savstarpEjo juridisko palidzibu, ari nodoklu ietds (nodoklu izzirias, nodoklu

noteik~anas, nodoklu parsfidzibas, nodoklu piedziganas un nodoklu sodu lietas) un t~ldk
par divkdrtEjds nodoklu aplik~anas noverganu.

V pants.

Domstarpibas abu ligumsl~dz~ju valstu starpE par 9i liguma piemEroganu un iztulkoganu ir
izghiiamas no jauktas glkirjtiesas. SlIrEjtiesu sastdda katrd attiecigd gadijumd un td sastdv no abu
ligumslidzju valstu priekgstdvjiem vienlidzigd skaitd. Ja abu valstu priek~stdvji nevienojas, tad
virl pieaicina neitra]u priek~sdEtdju, kutu iecelt vajadzibas gadijumd lfigs pastdvigds starptau-
tiskds tiesas priek~s~dt5ju Hagd.

VI pants.

Sis ligums ratificjams un ratifikacijas dokumenti apmainami nekavEjoties Berline.

VII pants.

Ligums stdjas spkL ratifikacijas dokumentu apmaiiqas diend un paliek spEkd vispirms vienu
gadu. Sdkot no i bri~a tas paliek spkd tik ilgi, kamer to neuzteic ar triju mnegu termirlu viena
no abdm ligums1~dzfjdm valstim.

So apliecinot pilnvarotie pakrocigi parakstija o ligumu.

Sastadits divos originalos latviegu un vdcu valodd.

RIGA, 1926. g. 28. junijd. K. ULMANIS (paraksts).
Dr. Adolph K6STER (paraksts).

'Vol. VII, page ii ; vol. XI, page 406; vol. XV, page 304; vol. XIX, page 278; vol. XXIV, page

154; vol. XXXI, page 244; vol. XXXV, page 298; et vol. XXXIX, page 166, de ce recueil.
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§ 3.
Die vertragschliessenden Teile verpflichten sich, ffir die Durchfuhr durch ihr Gebiet die Bestim-

mungen des am 20. April 1921 in Barcelona abgeschlossenen (ybereinkommens I und Statuts fiber
die Fieiheit des Durchgangsvelkehrs anzuwenden.

Artikel III.

(Yber den wechselseitigen Eisenbahnverkehr sind die aus der Anlage A ersichtlichen Bestim-
mungen vereinbart worden. Beide Teile behalten sich vor, erforderlichenfalls in unmittelbarem
Benehmen neue Bestimmungen fiber den wechselseitigen Eisenbahnverkehr zu treffen.

Artikel IV.

Die vertragschliessenden Teile behalten sich vor, Vereinbarungen zu treffen fiber
a) Zoll-, Schiffahrts- (Fluss- und Seeschiffahrts-), Luft- und Automobilverkehr,
b) den gegenseitigen Schutz des geistigen und gewerblichen Eigentums,
c) das Konsularwesen,
d) die gegenseitige Rechtshilfe, auch in Steuersachen (Steuerermittelungs-, Steuer-

festsetzungs-, Steuerrechtsmittel- Steuerbetreibungs- und Steuerstrafsachen) und ferner
fiber den Ausschluss der Doppelbesteuerung.

Artikel V.

Etwaige Meinungsverschiedenheiten zwischen den beiden vertragschliessenden Teilen fiber die
Anwendung und die Auslegung dieses Vertrags sollen von einem gemischten Schiedsgericht ent-
schieden werden. Das Schiedsgericht wird von Fall zu Fall gebildet und soll sich aus einer gleichen
Anzahl von Vertretern der beiden Teile zusammensetzen. Falls die beiderseitigen Vertreter sich
nicht einigen, werden sie einen neutralen Obmann hinzuziehen, um dessen Benennung nbtigenfails
der Vorsitzende des internationalen Gerichtshofs im Haag ersucht wird.

Artikel VI.

Dieser Vertrag soil ratifiziert und die Ratifikationsurkunden sollen alsbald in Berlin ausge-
tauscht werden.

Artikel VII.

Der Vertrag tritt mit dem Tage des Austausches der Ratifikationsurkunden in Kraft und soil
zundchst ein Jahr gelten. Von diesem Zeitpunkt an soll er solange in Geltung bleiben, als er nicht
von einem der beiden vertragschliessenden Teile mit einer Frist von drei Monaten gekfindigt wird.

Zu Urkund dessen haben die Bevollmichtigten diesen Vertrag eigenhandig unterzeichnet.
Ausgefertigt in doppelter Urschrift in lettischer und deutscher Sprache.

RIGA, den 28. Juni 1926. Dr. Adolph KOSTER (Unterschri/t).

K. ULMANIS (Unterschrilt).
I Vol. Vii, page ii ; Vol. XI, page 4o6; Vol. XV, page 304; Vol. XIX, page 278; Vol. XXIV,

page 154; Vol. XXXI, page 244 ; Vol. XXXV, page 298; and Vol. XXXIX, page 166, of this Series.
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PIELIKUMS A (PIE III PANTA).

I) Dze]zscelu satiksme starp ligumsIdzEjam valstim lidz 1924. g. 23. oktobri BernZ parakstltds
konvencijas spekd stdgands dibinds uz 189o. g. 14. oktobta starptautisko konvenciju par dzelzscelu
pre~u satiksmi ar papildindjumiem. Par pagaid.m nepieciegamiem novirzljumiem lems ieinterests
dzelzscelu parvaldes ar katras attiecgas valdibas piekriganu, ciktgd abas valdibas nev~las nokdrtot
go caur tiegu vienoganos.

2) Attiecibd uz piexlemganu pdrvaddsanai, uz pdrvaddganas maksdjumiem un uz ar parva-
diganu saistItdm publiskim nodevam uz dzelzsceliem pasaiievu un bagalas satiksmE nedaris
izgliribu starp ligumsldzju valstu teritoriju iedzivotdjiem.

3) Vcijd pgrvadaanai uz Latviju vai caur Latviju uz k5du tregu valsti nodotie pre6u transporti,
ja ir izpilditi vienlidzigi nosacdjumi, attieciba uz nosfitiganas kdrtibu vai uz p5rvaddganas maksd-
jumiem, vai uz ar pdrvaddganu saistltdm publiskam nodevdm uz Latvijas dzelzsceliem netiks padoti
nelabv~ligdkiem nosacijumiem nekd lidzigi iekgzemes vai kddas tregas valsts pre~u pdrvaddjumi
t1d& pagd virziend un uz td paa cela posma. Tida pat kartiba tiks piem~rota uz Vicijas dzelzsceliem
attiecib5 uz Latvij5. pdrvaddganai yiel~emtiem pre~u transportiem, kutus parved uz Vdciju vai
caur Vdciju uz kddu trcsu valsti. Sis pamatnosacijums ir savstarp~ji piem~rojams ari pie precu
sfitijumiem, kurus atved ar ku~iem no vienas valsts teritorijas otras valsts jfiias vai upju ostds un
tur nodod dzelzsceliem p5rvaddganai.

4) Tiklldz kd to atlauj apstldki pasaiievu un pre~u satiksm~m, skatoties p~c faktiskas vajadzibas,
ievedami tiegi tarifi.

Uz otras valsts pieprasljumu pie pdrvad~jumiem lauzta satiksmipiem~rojamas veduma maksas
ari ir uzIemamas tiegos tarifos.

5) Pie pdrvaddganas savas vai kddas tregas valsts pre~u sitijumi principiali nebaudis nekddu
priekgrocibu salidzinot ar otras valsts pre6u sfitijumiem..

6) Abas valstis nodroginds dzelzscelu satiksmi starp ab~ju valstu teiitorijdm pret trauc~jumiem
un kavkliem.

Pieg5dajot pre~u vagonus, proti, ari pdrktauganai no otrds valsts izejogam vai uz min~to valsti
ejosam precdm, otras valsts ievedu un izvedu vajadzib5m piegriezis tddu pat vZribu ka iekgzemes
satiksmes vajadzibZm vai kJdas tregEs valsts ievedu un izvedu vajadzibam.

Tranzitsatiksmes vajadzibEm ievedama izdeviga vilcienu satiksme, kd ari sastadami saskainoti
vilcienu saraksti pasa~ielu un pre~u satiksmei.

BEIGU PROTOKOLS

PIE 1926. G. 28. JUNIJA LIGUMA STARP LATVIJAS REPUBLIKU UN V*CIJAS VALSTI PAR SAIMNIECISKO
ATTIECIBU NOKARTOANU STARP LATVIJU UN V, cIJU.

Pie godien notikugas liguma parakstiganas starp Latvijas Republiku un Vdcijas valsti saim-
niecisko attiecibu nok5.rtoganai starp Latviju un Vdciju abas valdibas vienoj s par sekogo:

Pie II panta I. § : Vienojas par to, ka llgumsldz~jas valstis savds savstarpejas attiecibds ga
liguma II panta i. § uzstddita pre6u apmairlas brivibas principa p~c iesp~jas drizai un pilnigai
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ANLAGE A (zu ARTIKEL III).

i, Die Grundlage des Eisenbahnverkehrs zwischen den vertragschliessenden Teilen bildet bis
zum Inkrafttreten der Berner Konvention vom 23. Oktober 1924 das Internationale Ueberein-
kommen fiber den Eisenbahnfrachtverkehr vom 14. Oktober 189o nebst Nachtragen. Etwa zur
Zeit notwendige Abweichungen werden - sofern die beiderseitigen Regierungen dies nicht in
unmittelbarem Benehmen regeln wollen - von den beteiligten Eisenbahnverwaltungen, vorbehalt-
lich der Genehmigung ihrer Regierungen, festgesetzt werden.

2. Auf den Eisenbahnen soil im Personen- und Gepdckverkehr hinsichtlich der Abfertigung,
der Bef6rderungspreise und der mit der Bef6rderung zusammenhangenden 6ffentlichen Abgaben
kein Unterschied zwischen den Bewohnern der Gebiete der vertragschliessenden Teile gemacht
werden.

3. In Deutschland aufgelieferte, nach Lettland oder durch Lettland nach einem dritten Staate
zu bef6rdernde Giitertransporte werden, bei Erftillung der gleichen Bedingungen auf den lettldndi-
schen Eisenbahnen, weder in Bezug auf die Abfertigung noch hinsichtlich der Bef6rderungspreise
oder der mit der Bef6rderung zusammenhangenden 6ffentlichen Abgaben ungfinstiger behandelt
werden, als gleichartige einheimische Giltertransporte oder solche eines dritten Staates in derselben
Richtung und auf derselben Verkehrsstrecke. Das Gleiche wird auf den deutschen Eisenbahnen ffir
in Lettland aufgelieferte Gtitertransporte gelten, die nach Deutschland oder durch Deutschland
nach einem dritten Staate bef6rdert werden. Dieser Grundsatz findet wechselseitig auch Anwendung
auf Gitertransporte aus den Gebieten des einen Teiles, die mit Schiffen in See- oder Flusshafen des
anderen Teiles getragen und dort auf Eisenbahnen aufgeliefert werden.

4. Fflr den Personen- und Gfilterverkehr soilen, sobald es die Verhaltnisse gestatten, nach
Massgabe des tatsdch]ichen Bediirfnisses direkte Tarife hergestellt werden.

Auf Verlangen des anderen Teiles sind die bei gebrochener Abfertigung sich ergebenden Fracht-
sdtze auch in die direkten Tarife einzurechnen.

5. In der Bef6rderung wird grundsatzlich keine Bevorzugung der Giiter des eigenen oder eines
dritten Landes gegenfilber Giltern des anderen stattfinden.

6. Beide Teile werden den Eisenbahnverkehr zwischen den beiderseitigen Gebieten gegen
St6rungen und Behinderungen sicherstellen.

Bei der Wagenzustellung, namentlich auch zur Umladung aus den Gebieten des anderen Teiles
kommender oder nach diesen Gebieten bestimmter Gtiter wird den Bediirfnissen der Ein- und
Ausfuhr des anderen Teiles in gleicher Weise Rechnung getragen werden, wie den Bedfirfnissen des
Binnenverkehrs oder den Bedfirfnissen der Ein- und Ausfuhr eines dritten Landes.

Den Bediirfnissen des durchgehenden Verkehrs soll durch giinstige Zugverbindung sowie durch
Herstellung ineinandergreifender Fahrpldne fir den Personen und Gfiterverkehr Rechnung getragen
werden.

SCHLUSSPROTOKOLL

ZUM VERTRAG ZWISCHEN DER LETTLANDISCHEN REPUBLIK UND DEM DEUTSCHEN REICH ZUR
REGELUNG DER WIRTSCHAFTLICHEN BEZIEHUNGEN ZWISCHEN LETTLAND UND DEUTSCHLAND
VON JUNI 1926.

Bei der heute erfolgten Unterzeichnung des Vertrages zwischen der LettlTndischen Republik
und dem Deutschen Reich zur Regelung der wirtschaftlichen Beziehungen zwischen Lettland und
Deutschland haben die beiderseitigen Regierungen folgendes festgestelt :

Zu Artikel II § i : Es besteht Einverstdindnis, dass die vertragschliessenden Teile in ihren
gegenseitigen Beziehungen, um m6glichst rasch und vollstdindig den in § i des Art. II dieses Vertrages
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izveganai dziv neuztur~s spk5. nedz ievedis nekddus ievedu vai izvedu aizliegumus vai aprobe-
Aojumus, ciktal tas nav pilnigi nepieciegami, un ari tddd gadijumd vienigi uz tik ilgu laiku, kam~r
ilgst sevigl1ie apstdkli, kas izsaukugi vixlu ieveganu.

Abas ligums1~dz~jas valstis ir savd starpd paziqojugas viena otrai par abds valstis patlaban
pastdvogiem aizliegumiem.

Sastddits divos originalos latviegu un v5cu valodd.

RIGA, 1926. g. 28. junii.P
K. ULMANIS (paraksts).

Dr. Adolph K6STER (paraksts).
Liguma, pielikuma un beigu protokola

teksts pieIlemts Saeimas 1926.
g. 22. oktobza plenars~de.

P. Juragevskis,
Saeimas sekretars.
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Lufgestellten Grundsatz der Freiheit des Warenaustausches zu verwirklichen, keinerlei Einfuhr-
)der Ausfuhrverbote oder Beschrdinkungen aufrecht erhalten oder einfiihren, sofern es nicht unbe-
lingt erforderlich ist, und dann auch nur solange, als besondere Umstdnde, die zu ihrer Einfiihrung
nlass gegeben haben, andauern.

Die zur Zeit in den beiden Ldndem bestehenden Verbote sind von den vertragschliessenden
Jreilen gegenseitig mitgeteilt worden.

Ausgefertigt in doppelter Urschrift in lettischer und deutscher Sprache.

RIGA, den 28. Juni 1926.
K. ULMANIS (paraksts).
Dr. Adolph K6STER (paraksts).
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I TRADUCTION.

No 1385. - TRAITR ENTRE L'ALLEMAGNE ET LA LETTONIE CONCER-
NANT LE RtGLEMENT DES RELATIONS ]RCONOMIQUES ENTRE
LES DEUX PAYS. SIGNE A RIGA, LE 28 JUIN 1926.

LA R1PUBLIQUE LETTONE et LE REICH ALLEMAND sont convenus de conclure un trait6 en vue
de d~velopper les relations 6conomiques entre les deux pays.

A cet effet, ils ont nomm6 comme pl~nipotentiaires

LA RtPUBLIQUE LETTONE:
M. Kdrlis ULMANIS, ministre des Affaires 6trang6res;

LE REICH ALLEMAND:

Le Docteur Adolf KSTER, envoy6 extraordinaire et ministre pl6nipotentiaire;

Lesquels, apr~s avoir 6chang6 leurs pleins pouvoirs, trouv6s en bonne et due forme, sont convenus
des dispositions suivantes :

Article premier.

Les deux Parties contractantes s'accordent r~ciproquement et int6gralement le r~gime de la
nation la plus favoris6e en ce qui concerne leurs relations commerciales et 6conomiques, la naviga-
tion et l'6tablissement, sous r~serve, toutefois, de la r~glementation des passeports et de la protec-
tion du march6 national du travail. Ce r~gime ne sera applicable au cabotage que sous condition
de rciprocit6. 11 entrainera notamment, au point de vue juridique, les consequences bilat~rales
suivantes:

Paragraphe I.

Le r6gime de la nation la plus favoris~e comprend la protection de la propri6t6 industrielle
(brevets d'invention, modules d'objets courants, 6chantillons ou modules industriels, marques de
fabrique ou de commerce, raisons sociales, indications d'origine et r6pression de la concurrence
d4loyale) et des droits d'auteur sur les ceuvres litt~raires et artistiques. I1 s'applique, en outre, au
taux des droits de douane, en ce sens que les droits grevant les produits de chaque pays corres-
pondront, h toute 6poque, aux droits les plus bas grevant les produits similaires d'un autre pays ;
ce r~gime s'applique 6galement aux taxes de toute esp&ce, h la perception et au recouvrement des
droits de douane et taxes et aux formalitds y relatives, et, enfin, au traitement des voyageurs de
commerce des deux pays, h la circulation des 6chantillons et au transport des personnes et des
marchandises par les voies terrestre, maritime et a6rienne.

Paragraphe 2.

En mati~re de commerce et d'industrie, les ressortissants de chacune des Parties contractantes
jouiront, sur le territoire de l'autre Partie, - sauf dans les cas exceptionnels pr6vus au present

I Traduit par le Secretariat de la Soci6t6 des Nations.
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I TRANSLATION.

No. 1385. - TREATY BETWEEN GERMANY AND LATVIA CONCERNING
THE ESTABLISHMENT OF ECONOMIC RELATIONS BETWEEN
THE TWO COUNTRIES. SIGNED AT RIGA, JUNE 28, 1926.

THE LATVIAN REPUBLIC and THE GERMAN REICH have agreed to conclude a Treaty with the
object of promoting the development of economic relations between the two countries.

For this purpose they have appointed as their Plenipotentiaries:

THE LATVIAN REPUBLIC:

M. Karlis ULMANIS, Minister for Foreign Affairs;

THE GERMAN REICH:

Dr Adolf KOSTER, Envoy Extraordinary and Minister Plenipotentiary;

Who, having communicated their full powers, found in good and due form, have agreed as
follows:

Article I.

The two Contracting Parties grant each other most-favoured-nation treatment, without any
restriction, in their commercial and economic relations and in regard to maritime navigation and
residence and business, subject, however, to the regulations concerning passports and the protection
of the home labour market. Most-favoured-nation treatment shall only apply to the coasting
trade subject to reciprocity. In particular, the following reciprocal relations from the legal point
of view result from the foregoing provisions :

Paragraph i.

Most-favoured-nation treatment shall include the protection of industrial property (patents of
invention, travelling-samples, commercial samples or models, manufacturers' marks or trade
marks, trade names, indications of origin, and the suppression of unfair competition) and also
copyright in literary and artistic works. It shall further extend to the rates of Customs duties - with
the effect that the lowest rates granted at any time to the products of a third country shall apply
to similar products of either of the two Contracting Parties - to taxes of all kinds, to the collection
and recovery of Customs duties and taxes and to the formalities connected therewith, to the treat-
ment of commercial travellers of either country and the circulation of samples, and to the transport of
passengers and goods by land, water, and air.

Paragraph 2.

Unless otherwise provided in the present Treaty, the nationals of either Contracting Party
shall, in the territory of the other Party, enjoy in respect of their commerce and industry, the same

I Translated by the Secretariat of the League of Nations.
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trait6 - des m6mes privilkges, exonerations et faveurs de toute sorte que les ressortissants de la
nation la plus favoris~e et n'acquitteront pas de taxes autres ou plus 6lev6es que ces derniers.

Les dispositions du precddent alin~a ne restreindront en rien le droit, pour chacune des Parties
contractantes, d'interdire h un ressortissant de l'autre Partie le s~jour sur son territoire, si cette
mesure semble n~cessaire dans l'int6r~t de la sfiret6 int~rieure et ext6rieure, de l'ordre public ou
de la pr6voyance sociale, ou pour des motifs d'hygi6ne publique ou de police des mceurs.

Paragraphe 3.

Les ressortissants de chacune des Parties contractantes sont autoris~s, dans les limites fix~es
par les lois nationales en vigueur :

a) A acqudrir, sur le territoire de l'autre Partie, des biens mobiliers et immobiliers,
entre vifs ou par voie d'hdritage, et h en jouir, h acqu6rir et a constituer des droits r~els
et autres sur ces biens, ainsi qu'h les aligner ou h en disposer d'autre mani6re, entre vifs
ou par voie de testament, dans la mesure oi les m~mes droits sont reconnus aux ressor-
tissants d'un tiers pays ;

b) A exporter librement, en totalit6 ou en partie, leurs biens et le produit de la liqui-
dation de leurs biens - si et dans la mesure oii les m6mes droits'sont accords par l'autre
Partie contractante - sans ktre assujettis h des redevances autres ou plus 6lev6es que les
ressortissants d'un tiers pays dans les m~mes circonstances.

Paragraphe 4.

Les ressortissants de chacune des Parties contractantes auront libre acc~s aupr~s des tribunaux
et autorit6s assimil6es, pour revendiquer et d~fendre leurs droits, et jouiront, h cet effet, de tous
les droits et exemptions accord~s aux nationaux. Ils pourront, au m~me titre que ces derniers,
recourir en tout 6tat de cause au minist~re d'avocats, de mandataires ou de conseils autoris6s par les
lois nationales.

Paragraphe 5.

Les soci~t6s anonymes et autres soci6t~s commerciales, industrielles ou financi~res, dont le
si~ge social est situ6 sur le territoire de l'une des Parties contractantes et qui y ont une existence
lgale suivant la lkgislation dudit pays, seront 6galement consid~r~es, sur le territoire de l'autre
Partie, comme ayant une existence lkgale ; de m~me', elles seront jug~es capables de contracter
et d'ester en justice d'apr~s les dispositions de la lgislation nationale du pays de leur si~ge social.

La fondation de ces soci6t~s et leur admission h l'exercice d'une activit6 commerciale, indus-
trielle ou financi~re sur le territoire de l'autre Partie seront r6gies par les lois et r~glements en vigueur
dans ledit pays. Toutefois, apr~s avoir dt6 admises, elles jouiront, sur le territoire de l'autre Partie,
de droits et de privil~ges au moins 6gaux h ceux qui sont ou seront accord~s aux soci~t6s similaires
d'un tiers pays quelconque.

Paragraphe 6.

Les ressortissants de chacune des Parties contractantes seront exemptds, sur le territoire de
l'autre Partie, de tout service militaire dans l'arm~e, dans la marine ou dans l'aviation, ainsi que
dans le landsturm ou dans d'autres organisations de caract~re militaire. Ils seront 6galement exemptds
de toutes fonctions obligatoires aupr~s des autorit6s judiciaires, administratives et communales,
de toutes r6quisitions ou prestations militaires et de toutes prestations en esp~ce ou en nature
tenant lieu de service personnel, ainsi que de tous emprunts forces et contributions de guerre.

Toutefois, il sera fait exception h cette r~gle pour les charges li6es ht la possession, h la location
ou au fermage de bkns-fonds ou d'immeubles, ainsi que pour les prestations et les requisitions mili-
taires auxquelles pourront 6tre astreints les ressortissants nationaux en qualit6 de propriftaires,
de locataires ou de fermiers de biens-fonds ou d'immeubles.

Au cas oii les susdites r6quisitions auraient lieu ainsi qu'en cas d'expropriation pour des raisons
d'int~r~t public sur le territoire de l'une des Parties contractantes, les ressortissants de l'autre
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privileges, exemptions, and favours of all kinds as the nationals of any third country and shall not
be subjected to taxes other or higher than those imposed upon the nationals of any third country.

The provisions of Paragraph i shall not limit the right of either of the Contracting Parties
to prohibit a national of the other Contracting Party from residing in its territory, if it considers
such action necessary, in virtue of the national laws, on grounds of internal or external security,
public order or social welfare, or for reasons relating to public health or morality.

Paragraph 3.

The nationals of each of the Contracting Parties shall be entitled, within the limits of the national
laws in force :

(a) To acquire in the territory of the other Contracting Party movable or immovable
property under dispositions inter vivos and by inheritance, to enjoy such property, to
acquire and constitute real and other rights over it, and to dispose thereof by sale, or, under
dispositions inter vivos or by bequest, in so far as the same rights are conceded to the na-
tionals of a third State ;

(b) Freely to export the whole or part of their property and the proceeds of the
liquidation of their property - to the extent to which these rights may be granted by the
other Contracting Party - without being subjected to duties other or higher than those
to which the nationals of any third State would be liable under the same circumstances.

Paragraph 4.

The nationals of each of the Contracting Parties shall have free access to, the Courts of Justice
and to other similar authorities for the purpose of prosecuting or defending their rights and shall
enjoy in this respect all rights and exemptions conferred on nationals of the other Party. They shall,
like the latter, be entitled to employ in all legal matters solicitors, representatives and counsel
authorised by the laws of the country.

Paragraph 5.

Joint-stock companies and other companies of a commercial, industrial or financial character
which have their head offices in the territory of one of the Contracting Parties and are constituted
in accordance with the laws of that Party, shall also be recognized in the territory of the other Con-
tracting Party as legally constituted, and their capacity to transact business and their right to appear
before the Courts shall be determined in conformity with the said laws.

The conditions for the foundation of the said companies and their admission to transact com-
mercial, industrial or financial business in the territory of the other Party shall be determined by the
laws and regulations in force in that territory. Nevertheless, companies which have been duly admit-
ted, shall enjoy in the territory of the other Party rights and advantages at least equal to those
which are or may hereafter be granted to similar companies of any third State.

Paragraph 6.

The nationals of each of the Contracting Parties shall, in the territory of the other, be exempted
from all military service in the army, navy or air force, or in the Landsturm, or in any other asso-
ciation organized on a military footing. Similarly, they shall be exempted from all compulsory
public service with the judicial, administrative or communal authorities, from all requisitions
and military exactions and from all contributions, whether pecuniary or in kind, imposed in lieu
of personal services. They shall further be exempted from compulsory loans and contributions.

The charges connected with the possession, lease or tenancy of immovable property are, however,
excepted, as well as the exactions and military requisitions to which the nationals of the other Party
may be liable as owners; lessees or tenants of immovable property.

In the event of the enforcement of the requisitions mentioned above or of expropriation on the

ground of public utility in the territory of either of the Contracting Parties, the nationals of the
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Partie ne seront pas soumis h un traitement moins favorable que les ressortissants nationaux ou les
ressortissants de la nation la plus favoris6e.

Paragraphe 7.

Les dispositions convenues entre les Parties contractantes, en ce qui concerne l'octroi du r6gim e
de la nation la plus favoris6e, ne concernent pas:

a) Les avantages qui sont ou seront accord6s aux pays limitrophes pour faciliter le
trafic local dans la r6gion fronti~re de chaque pays (en r~gle g~n6rale, h l'int6rieur d'une
zone de 15 km. de part et d'autre de la fronti6re) ;

b) Les avantages accord~s, par l'une des deux Parties contractantes, h un tiers pays
en vertu d'une union douanire existante ou conclue ult6rieurement ;

c) Les avantages accord6s par la Lettonie h la Finlande, & l'Estonie ou h la Lithuanie,
en vertu de conventions particuli~res. I1 en sera de m~me en ce qui concerne les avantages
accord6s par la Lettonie h l'Union des R6publiques socialistes sovi6tiques, en vertu de
conventions particuli~res ou d'arrangements douaniers.

L'Allemagne ne pourra revendiquer le b6ndfice de ces avantages que lorsqu'ils seront
6galement accord~s h d'autres pays.

d) Les avantages accord~s par l'une des Parties contractantes h un autre pays par
des conventions destindes b r6gler l'assiette des imp6ts internes et 6trangers, notamment
en vue d'6viter la double imposition en matire de contributions directes et de taxes
successorales, ainsi que par des trait6s concernant l'octroi de la protection l6gale et la
coop6ration judiciaire en mati6re fiscale.

Article II.

En ce qui concerne l'importation, l'exportation et le transit, il est convenu ce qui suit

Paragraphe i.

Autant que possible, le trafic des marchandises entre les deux pays ne sera pas entrav6 par des
interdictions ou des restrictions quelconques h l'importation et & l'exportation.

Paragraphe 2.

I1 pourra 6tre fait exception k la r~gle stipul6e au paragraphe i dans les cas suivants, sous r6serve
toutefois que cette exception s'applique 6galement h tous les pays ou aux pays places dans les
m~mes conditions:

a) Pour les armes, les munitions et le matdriel de guerre et, dans des circonstances
extraordinaires, pour tous autres approvisionnements de guerre;

b) Par mesure de sfiret6 publique ;
c) Pour des raisons d'hygi~ne publique ou en vue d'assurer la protection des animaux

ou des plantes utiles contre les maladies ou les agents nuisibles ;
d) Pour les marchandises qui, sur le territoire de l'une des Parties contractantes,

font ou feront l'objet d'un monopole d'Etat, et afin d'6tendre aux marchandises 6trang6res
toutes les autres prohibitions ou restrictions qui sont ou pourront 6tre fix~es par la l~gis-
lation int~rieure en ce qui concerne la production, le commerce, le transport ou la consom-
mation des m~mes marchandises indig~nes b l'int6rieur du pays.

En ce qui concerne le transit h travers leur territoire, les Parties contractantes s'engagent 5
appliquer les dispositions de la Convention et du Statut sur la libert6 du transit, sign~s h Barcelone,
le 20 avril 1921.

NO 1385



1926 League of Nations - Treaty Series. 421

other Party shall not receive less favourable treatment than that accorded to the nationals of the
former Party or of the most favoured nation.

Paragraph 7.

The provisions agreed upon by the Contracting Parties with-regard to the grant of most-
favoured-nation treatment shall not affect:

(a) Favours which have been or may hereafter be accorded to adjoining States to
facilitate local traffic in the frontier districts (as a rule, within a zone not exceeding 15 kilo-
metres on each side of the frontier) ;

(b) Favours granted by one of the two Contracting Parties to a third State in virtue
of a Customs Union which has already been or may hereafter be concluded ;

(c) Favours granted by Latvia to Finland, Estonia, or Lithuania in virtue ofspecial
agreements. The same applies in respect of favours granted by Latvia to the Union of Socia-
list Soviet Republics in virtue of special conventions or Customs agreements.

Germany may only claim these favours if they have also been granted to third States;

(d) Favours granted by one of the Contracting Parties to another State in treaties
for the adjustment of taxation at home and abroad, and in particular, for the avoidance of
double taxation in the field of direct taxation and death duties, and also in treaties con-
cerning the granting of legal protection and legal assistance in matters of taxation.

Article II.

In regard to export, import and transit traffic, the Contracting Parties agree as follows:

Paragraph i.

The traffic in goods between the territories of the two Contracting Parties shall not, as far
as possible, be impeded by any kind of import or export prohibitions or restrictions.

Paragraph 2.

Exceptions shall be permitted to the rule prescribed in Paragraph I in the following cases,
provided always that such exceptions are applicable to all countries or to all those countries in
which the same conditions prevail :

(a) In respect of arms, ammunition and implements of war and, in exceptional
circumstances, also in respect of other material needed in war;

(b) On grounds of public safety ;
(c) On sanitary grounds or for the protection of animals or useful plants against

diseases or pests ;
(d) In respect of goods which constitute or may hereafter constitute a State monopoly

in the territory of one of the Contracting Parties, and for the purpose of extending to
foreign goods all other prohibitions and restrictions which are or may hereafter be
imposed by internal legislation upon the production, sale, transport, or consumption in
the territory of that country of similar goods produced therein.

The Contracting Parties undertake to apply to transit traffic through their territories the
provisions of the Convention and Statute concerning the Freedom of Transit, signed at Barcelona
on April 2oth, 1921.
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Article III.

En ce qui concerne les transports par voie ferrde entre les deux pays, les dispositions convenues
figurent h l'annexe A. Les deux Parties se r6servent, le cas 6ch6ant, d'6tablir, par voie d'entente
directe, de nouvelles dispositions en ce qui concerne les transports par voie ferr6e entre les deux
pays.

Article IV.

Les Parties contractantes se r~servent de conclure des accords en ce qui concerne
a) Les douanes, la navigation (navigation fluviale et maritime), la circulation des

avions et des automobiles ;
b) La protection rdciproque de le propri6t6 intellectuelle et industrielle
c) Les consulats ;
d) La coop6ration judiciaire, m6me en mati~re fiscale (affaires concernant l'6tablis-

sement de I'assiette de l'imp6t, la fixation du montant de l'imp6t, les voies de recours
en mati~re fiscale, le recouvrement de l'impbt et les poursuites en mati~re fiscale), et,
enfin, les mesures destin6es h 6viter la double imposition.

Article V.

Tous les diff~rends qui pourraient s'6lever entre les deux Parties contractantes au sujet
de l'application et de l'interpr6tation du pr6sent trait6, seront tranchds par un tribunal arbitral
mixte. Ce tribunal sera constitu6 pour chaque cas particulier et comprendra un nombre 6gal de
repr6sentants des deux Parties. Au cas oii les repr~sentants des deux Parties ne pourraient se mettre
d'accord, ils feront appel h un surarbitre neutre que le pr6sident de la Cour permanente du Justice
laternationale de La Haye sera, le cas 6ch6ant, prid de d6signer.

Article VI.

Le present trait6 sera ratifi6 et les instruments de ratification seront 6chang6s h Berlin, aussit6t
que possible.

Article VII.

Le present trait6 entrera en vigueur le jour de l'6change des instruments de ratification et sera
valable tout d'abord pour une durde d'une annie. A partir de l'expiration de ce d6lai, il demeurera
en vigueur aussi longtemps qu'il n'aura pas dt6 ddnonc6 par l'une des deux Parties contractantes,
moyennant un pr6avis de trois mois.

En foi de quoi les pl~nipotentiaires ont sign6 le prdsent trait6 de leur propre main.

Fait en double exemplaire, en langue lettone et en langue allemande.

RIGA, le 28 iUin 1926. (Sign) Dr Adolph KSTER.

(SignJ) K. ULMANIS.
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Article III.

In regard to railway traffic between the two countries, the Contracting Parties have agreed
upon the provisions contained in Annex A. If necessary, both Parties are prepared to establish
in direct consultation new provisions concerning railway traffic between the two countries.

Article IV.

The Contracting Parties are prepared to enter into agreements concerning:
(a) Customs questions, navigation (whether maritime or river), air transport, and

motor traffic ;
(b) The reciprocal protection of intellectual and industrial property
(c) Consular questions;
(d) Reciprocal legal assistance, including assistance in matters of taxation (matters

relating to the mode of assessment of taxes, the determination of the amount of taxes,
proceedings for redress, proceedings for the recovery of taxes and penal proceedings
in the field of taxation) and, further, concerning the suppression of double taxation.

Article V.

Any differences between the two Contracting Parties in regard to the application or inter-
pretation of the present Treaty shall be settled by a mixed arbitral tribunal. The arbitral tribunal
shall be constituted ad hoc and shall consist of representatives appointed by each of the Contracting
Parties in equal numbers. If the representatives of the two Parties are unable to agree, they
shall appoint a neutral umpire, whom the President of the Permanent Court of International Justice
at The Hague may, if necessary, be requested to designate.

Article VI.

The present Treaty shall be ratified and the instruments of ratification shall be exchanged
in Berlin as soon as possible.

Article VII.

The present Treaty shall come into force on the date of the exchange of ratifications and
shall remain in force for one year thereafter. From that date onwards it shall remain in operation
until three months after it has been denounced by either of the Contracting Parties.

In witness whereof the Plenipotentiaries have signed this Treaty.

Done in duplicate in Latvian and German.

RIGA, June 28, 1926.
(Signed) Dr. Adolph K6STER.
(Signed) K. ULMANIS.
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ANNEXE A

(A l'arlicle III.)

i. Jusqu'au moment de l'entr~e en vigueur de la Convention de Berne du 23 octobre 1924,
le trafic ferroviaire entre les deux Parties contractantes, sera r~gi par les dispositions de la Con-
vention internationale 1 du 14 octobre 189o sur le transport de marchandises par chemin de fer
avec ses avenants. Toutes les d~rogations qu'il pourrait 6tre ndcessaire d'y apporter d~s h present
seront fixdes par les administrations des chemins de fer int~ress6es - h moins que les gouverne-
ments des deux pays ne d6sirent y procdder par entente directe - et sous r6serve de l'approbation
de ces gouvernements.

2. Pour le transport par voie ferr6e des voyageurs et des bagages, il ne sera fait aucune distinc-
tion entre les habitants des territoires des Parties contractantes en ce qui concerne l'expddition,
les prix de transport et les taxes publiques aff6rentes au transport.

3. Les envois de marchandises, exp6dides d'Allemagne h destination de la Lettonie ou h desti-
nation d'un autre pays h travers la Lettonie, ne seront pas soumis, sur les chemins de fer lettons,
en ce qui concerne l'exp~dition, les prix de transport ou les taxes publiques aff~rentes au transport,
h un r~gime moins favorable que les envois de marchandises similaires expedites de Lettonie ou
d'un tiers pays, dans la m~me direction et sur le m~me parcours, et toutes conditions 6gales d'ail-
leurs. La m~me r~gle sera appliqu~e, sur les chemins de fer allemands, au transport de marchandises
expedites de Lettonie t destination de l'Allemagne ou d'un autre pays en transit h travers l'Alle-
magne. Le principe 6tabli ci-dessus sera 6galement applicable, de part et d'autre, aux marchandises
qui, apr~s avoir 6t6 transport6es par navire dans un port maritime ou fluvial de l'autre Partie,
seront ensuite achemin~es par voie ferre.

4. D~s que les circonstances le permettront, il sera institu6, pour le transport des personnes
et des marchandises, des tarifs directs 6tablis d'apr~s les besoins effectifs.

Si l'autre Partie en fait la demande, les taux applicables aux expeditions avec rupture de
charge seront 6galement compris dans les tarifs directs.

5. En principe, les marchandises du pays m6me ou d'un tiers pays ne jouiront, en ce qui
concerne le transport, d'aucun avantage sur les marchandises de l'autre pays.

6. Les deux Parties prendront les mesures .n~cessaires pour dviter les interruptions et les
perturbations du trafic ferroviaire entre les deux pays.

En ce qui concerne la fourniture des wagons, notamment aussi en vue d'assurer le transborde-
ment des marchandises provenant des territoires de l'autre Partie ou destin6es t ses territoires, les
besoins de l'importation et de 'exportation de l'autre Partie seront pris en consideration au m~me
titre que les besoins du trafic int6rieur ou de l'importation et de l'exportation d'un tiers pays.

IL sera tenu compte des besoins du trafic direct par l'dtablissement de correspondances appro-
prides et d'horaires combines pour le transport des personnes et des marchandises.

1 DE MARTENS. Nouveau Recueil gdndral de Trailds, deuxi~me s~rie, tome XIX, page 289;
tome XXII, page 517; tome XXIV, page 562; tome XXX, page 184, et troisidme s~rie, tome III,
page 920.
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ANNEX A.

(Ad Article III.)

i. Pending the coming into force of the Berne Convention of October 23, 1924, railway traffic
between the Contracting Parties shall be governed by the International Convention I on the Carriage
of Goods by Rail of October 14, 189o, and the subsequent additions. Any modifications that
may be necessary at the present time shall be settled by the railway administrations concerned subject
to the approval of their Governments, unless the latter desire to deal with the question in direct
consultation with one another.

2. In respect of passenger and goods traffic by rail, no discrimination shall be made between
the inhabitants of the territories of the two Contracting Parties as regards despatch, fares or freight
and public transport charges.

3. Consignments of goods sent from Germany to Latvia or through Latvia to a third country
shall not, under the same conditions, be treated on the Latvian railways as regards despatch,
freight or public transport charges less favourably than like consignments of Latvian goods or
goods of a third country sent in the same direction and over the same route. The foregoing provision
shall apply on the German railways to consignments of goods sent from Latvia to Germany or
through Germany to a third country. This principle shall also be applicable in both countries to
consignments of goods from the territories of either of the Parties which are transported by water
to the maritime or river ports of the other Party and forwarded thence by rail.

4. As soon as conditions permit, through tariffs will be framed for passenger and goods traffic
in accordance with practical requirements.

Upon the request of either Party the rates for goods in the case of breakage of bulk shall also
be included in the through tariffs.

5. Neither country shall in principle treat its own goods or the goods of a third country in
respect of carriage more favourably than the goods of the other Party.

Both Parties will take measures to obviate disturbances and impediments in railway traffic
between their respective territories.

Each Party shall, in allocating waggons, more especially with a view to the transhipment
of goods consigned from or to the territories of the other Party, take the same account of the import
and export requirements of that Party as of the requirements of its own internal traffic or the
import and export requirements of a third country.

Favourable connections and combined time-tables for passenger and goods traffic will be
established in order to meet the requirements of through traffic.
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PROTOCOLE FINAL

DU TRAITt CONCLU EN JUIN 1926 ENTRE LA RtPUBLIQUE LETTONE ET LE REICH ALLEMAND CONCER-
NANT LE R-GLEMENT DES RELATIONS ]tCONOMIQUES ENTRE LA LETTONIE ET L'ALLEMAGNE.

En proc6dant, ce jour, h la signature du Trait4 entre la Rgpublique lettone et le Reich allemand
concernant le r~glement des relations 6conomiques entre la Lettonie et l'Allemagne, les gouverne-
ments des deux pays ont arr~t6 les dispositions suivantes :

Ad article II, paragraphe premier.

I1 est convenu qu'en vue de mettre en application, le plus rapidement et le plus compl6tement
possible, le principe pos6 dans le paragraphe premier de l'article II du present trait6 et relatif h la
libert6 des 6changes commerciaux, les Parties contractantes ne maintiendront ni n'institueront,
dans leurs relations mutuelles, aucune esp~ce de prohibition ou de restriction h l'importation ou
h 1'exportation, sauf en cas de n6cessit6 absolue et seulement pour la p~riode pendant laquelle
subsistera l'6tat de choses qui aura donn6 lieu h cette mesure.

Les Parties contractantes se sont mutuellement notifi6 les prohibitions qui existent actuelle-
ment dans les deux pays.

Fait en double exp6dition, en langue lettone et en langue allemande.

RIGA, le 28 juin 1926 . K
(Signg) K. ULMANIS.
(Sign ) Dr. Adolf K6STER.
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FINAL PROTOCOL

TO THE TREATY BETWEEN THE LATVIAN REPUBLIC AND THE GERMAN REICH CONCERNING THE
ECONOMIC RELATIONS BETWEEN LATVIA AND GERMANY, OF JUNE, 1926.

Upon signing to-day the Treaty between the Latvian Republic and the German Reich concern-
ing the Regulation of the Economic Relations between Latvia and Germany, the respective Govern-
ments have agreed as follows

Ad Article II, paragraph i.

It is understood that in order to give effect as speedily and as completely as possible to the
principle of the free exchange of goods laid down in Article II, Paragraph i, of the present Treaty,
the Contracting Parties will not in their relations with one another maintain or introduce any
kind of import or export prohibitions or restrictions which are not absolutely necessary, and in
that case such prohibitions or restrictions will be maintained only for the duration of the special
circumstances on account of which they were introduced.

The prohibitions now existing in the two countries have been communicated by the Contracting
Parties to one another.

Done in duplicate in Latvian and German.

RIGA, June z8, 1926. (Signed) K. ULMANIS.

(Signed) Dr. Adolph K6STER.
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SIAM ET SUEDE

Traite d'amitie, de commerce et de
navigation, avec protocole relatif
a la juridiction applicable aux
sujets suedois dans le Royaume de
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decembre 1925.

SIAM AND SWEDEN

Treaty of Friendship, Commerce and
Navigation, with Protocol concer-
ning Jurisdiction applicable in the
Kingdom of Siam to Swedish
Subjects. Signed at Stockholm,
December 19, 1925.
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No. 1386. - TREATY 1 OF FRIENDSHIP, COMMERCE AND NAVIGA-
TION BETWEEN SIAM AND SWEDEN. SIGNED AT STOCKHOLM,
DECEMBER 19, 1925.

Texte oftciel anglais communiqud par le ministre de Siam i Paris, reprisentant permanent du Siam
ii la Socijtg des Nations, et par le ministre des A//aires ltrangires de Suede. L'enregistrement
de ce trait! a eu lieu le ii dicembre 1926.

His MAJESTY THE KING OF SIAM and His MAJESTY THE KING OF SWEDEN, being desirous
of strengthening the relations of amity and good understanding which happily exist between the
two States, and being convinced that this can not be better accomplished than by revising the
treaties hitherto existing between the two countries, have resolved to complete such revision,
based upon the principles of equity and mutual benefit, and for that purpose have named as their
Plenipotentiaries, that is to say :

His MAJESTY THE KING OF SIAM:

His Serene Highness Prince Vipulya SVAs.rIwONGs, His Envoy Extraordinary and
Minister Plenipotentiary at Stockholm ; and

His MAJESTY THE KING OF SWEDEN:

His Excellency Bo Osten UND N, His Minister for Foreign Affairs;

Who, after having communicated to each other their respective full powers, found to be in
good and due form, have agreed upon the following Articles:

Article I.

There shall be constant peace and perpetual friendship between the Kingdom of Siam and
the Kingdom of Sweden.

Article II.

The subjects of each of the High Contracting Parties, upon submitting themselves to the
laws and regulations in force in the territory of the other, shall have liberty to enter, travel and
reside in the territory of the latter state, and in this territory to carry on trade, commerce, manu-
facture, agriculture and navigation, to engage in religious, educational and charitable work, to
employ agents and to lease land or buildings upon the same terms as the subjects or citizens of the
most favoured nation.

I L'6change des ratifications a eu lieu h Stockholm, le 25 octobre 1926.
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1 TRADUCTION. - TRANSLATION.

No 1386. - TRAIT 2 D'AMITIE, DE COMMERCE ET DE NAVIGATION
ENTRE LE SIAM ET LA SUEDE. SIGN A STOCKHOLM, LE i DII-
CEMBRE 1925.

English offcial text communicated by the Siamese Minister at Paris, Permanent Representative of
Siam accredited to the League of Nations, and by the Swedish Minister for Foreign Affairs.
The registration of this Treaty took place December II, 1926.

SA MAJESTt LE ROI DE SIAM et SA MAJESTk LE ROI DE SUDE, ddsireux de resserrer les liens
d'amiti6 et de bonne entente ddjh heureusement 6tablis entre les deux Etats, et convaincus qu'ils
ne sauraient mieux y parvenir que par la revision des traits conclus jusqu'ici entre les deux pays,
ont rdsolu de procdder h cette revision dans un esprit d'6quit6 et an bdn6fice mutuel des deux Parties,
et ont d~sign6 L cet effet pour leurs pl6nipotentiaires

SA MAJESTI LE ROI DE SIAM:

Son Altesse S~rdnissime le Prince Vipulya SVASTIWONGS, envoy6 extraordinaire et ministre
plnipotentiaire de Sa Majest6 hL Stockholm ; et

SA MAJESTk LE RoI DE SUPDE:

Son Excellence Bo Osten UNDLN, ministre des Affaires 6trangres de Sa Majest6

Qui, apr~s s'6tre communiqu6 leurs pleins pouvoirs respectifs trouvds en bonne et due forme,
sont convenus des dispositions suivantes

Article premier.

Il y aura paix constante et amiti6 perpdtuelie entre le Royaume de Siam et le Royaume de
Suede.

Article II.

Les sujets de chacune des Hautes Parties contractantes auront toute libert6 de pdndtrer, de
voyager et de r~sider dans le territoire de l'autre Partie, h condition de se conformer aux lois et r~gle-
ments qui y sont en vigueur. Ils pourront y exercer un mdtier, s'y livrer au commerce, h l'industrie,
h l'agriculture et h la navigation, s'occuper d'oeuvres de caractre religieux, 6ducatif et charitable,
employer des repr~sentants et prendre h bail des terrains ou bAtiments, dans les m6mes conditions
que les sujets ou citoyens de la nation la plus favorisde.

1 Traduit par le Secretariat de la Soci6t6 des 1 Translated by the Secretariat of the League
Nations. of Nations.

2 The exchange of ratifications took place at Stockholm, October 25, 1926.
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In all that relates to the acquisition, possession and disposition of movable and immovable
property, the subjects of each of the High Contracting Parties shall, throughout the whole extent
of the territory of the other, be placed in all respects on the same footing as the subjects or citizens
of the most favoured nation, provided that they submit themselves to the laws and regulations
there in force.

The subjects of each of the High Contracting Parties shall not be compelled to pay any
internal charges or taxes other or higher than those which now are or hereafter may be exacted
from the subjects or citizens of the most favoured nation.

The subjects of each of the High Contracting Parties shall receive in the territory of the other
the most constant protection and security for their persons and property, and shall enjoy in this
respect the same rights and privileges as now are or hereafter may be granted to native subjects
or to the subjects or citizens of the most favoured nation, provided that they conform themselves
to the laws and regulations there in force.

The subjects of each of the High Contracting Parties shall, however, be exempt in the territory
of the other from compulsory military service either on land or sea, in the regular forces, in the
national guard, or in the militia, as well as from all contributions imposed in lieu of personal mili-
tary service, and from all forced loans. Other military contributions or exactions may not be
imposed upon them to a larger extent or on other conditions than upon native subjects or upon
the subjects or citizens of the most favoured nation.

The subjects of each of the High Contracting Parties shall enjoy in the territory of the other,
entire liberty of conscience, and, subject to the laws, ordinances and regulations there in force,
shall enjoy the right of exercise of their worship.

Article III.

The dwellings, warehouses, manufactories, shops, and all other buildings of the subjects of
each of the High Contracting Parties in the territory of the other, together with all premises used
in connection therewith for purposes cf residence or commerce, shall be exempt from visits and
searches, and from examinations or inspections of books, papers or accounts therein located,
except under the conditions and with the forms prescribed by the laws, ordinances and regulations
applying to native subjects or to the subjects or citizens of the most favoured nation.

Article IV.

There shall be reciprocally full and entire freedom of commerce and navigation between the
territories of the two High -Contracting Parties.

The subjects of either of the High Contracting Parties shall have liberty freely and securely
to come with their ships and cargoes to all places, ports and rivers in the territory of the other,
which are or may hereafter be opened to foreign ships and cargoes.

Article V.

The High Contracting Parties agree that no prohibitions or restrictions shall be placed upon
the importation, exportation, or transit of any article of commerce between the two countries
which shall not be applicable to all countries alike or to such countries as are subject to the same
conditions.

The foregoing provision shall not be applicable to

i. Prohibitions or restrictions upon arms and ammunition;

2. Prohibitions or restrictions for reasons of national or public safety or public
health
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Pour tout ce qui concerne 1'acquisition, la possession et la transmission de biens mobiliers et
immobiliers, les sujets de chacune des Hautes Parties contractantes seront, dans toute l'6tendue du
territoire de l'autre Partie, trait6s h tous 6gards exactements comme les sujets on citoyens de la
nation la plus favoris~e, h condition de se conformer aux lois et r~glements qui y sont en vigueur.

Les sujets de chacune des Hautes Parties contractantes ne pourront 6tre tenus d'acquitter des
taxes ou imp6ts int~rieurs autres ou plus 6lev~s que ceux qui sont ou pourront tre exig~s des sujets
ou citoyens de la nation la plus favoris~e.

Les sujets de chacune des Hautes Parties contractantes seront assures, sur le territoire de l'au-
tre Partie, de la protection et de la sauvegarde permanentes de leurs personnes et de leurs biens,
et jouiront h cet 6gard des mrmes droits et privilges que ceux qui sont ou pourront 6tre accord6s
aux nationaux ou aux sujets ou citoyens de la nation la plus favoris~e, sous r6serve de se conformer
aux lois et r~glements qui y sont en vigueur.

Toutefois, ils seront exempts, sur le territoire de l'autre Partie, du service militaire obligatoire
sur terre ou sur mer, dans l'arm6e r~gulire, dans la garde nationale, ou dans la milice, et de toute
taxe impos6e au lieu et place du service militaire personnel, ainsi que de tout emprunt forc6. Ils
ne pourront 6tre astreints h aucune r~quisition ou obligation quelconque d'ordre militaire, autre
ou plus 6leve que celles auxquelles sont soumis les nationaux ou les sujets ou citoyens de ]a nation
la plus favorise.

Les sujets de chacune des Hautes Parties contractantes jouiront, sur le territoire de l'autre
Partie, d'une enti~re libert6 de conscience et, sous r6serve des lois, ordonnances et r~glements en
vigueur dans le pays, du droit de pratiquer librement leur culte.

Article III.

Les habitations, entrep6ts, usines, magasins et autres immeubles appartenant aux sujets de
chacune des Hautes Parties contractantes dans le territoire de l'autre Partie, ainsi que tous les lo-
caux en ddpendant, qui sont utilis6s soit comme r6sidence, soit pour le commerce, ne pourront faire
l'objet de visites domiciliaires ou de perquisitions ; il ne sera point permis d'examiner ni d'inspecter
les livres, papiers ou comptes qui s'y trouvent, sauf dans les conditions et dans les formes prescrites
par les lois, ordonnances et r~glements applicables aux nationaux ou aux sujets ou citoyens de la
nation la plus favorisee.

Article IV.

Il y aura, de part et d'autre, pleine et enti~re libert6 de commerce et de navigation entre les
territoires des Hautes Parties contractantes.

Les sujets de chacune des Hautes Parties contractantes pourront librement et en toute sfiret6
se rendre avec leurs navires et leurs cargaisons dans tous les lieux, ports et fleuves du territoire de
l'autre Partie, qui sont ou qui pourront 6tre ult~rieurement ouverts aux navires et aux cargaisons
6trang~res.

Article V.

Les Hautes Parties contractantes conviennent de ne frapper aucune marchandise 6chang~e
entre les deux pays d'aucune prohibition ou restriction h l'importation, h l'exportation ou au transit,
qui ne serait pas applicable h tous les pays 6galement ou aux pays assujettis aux m~mes conditions.

La disposition pr~cit6e ne sera pas applicable
i. Aux prohibitions ou restrictions concernant les armes et les munitions.
2. Aux prohibitions ou restrictions impos6es dans l'intdr~t de la s~curit6 nationale

ou publique, ou de l'hygi~ne publique;
No. 1386 28
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3. Prohibitions or restrictions upon articles which are or may hereafter become
the object of Government monopoly;

4. Prohibitions or restrictions for the protection of cattle or plants against disease,
noxious insects or parasites.

Article VI.

The subjects of each of the High Contracting Parties shall have free access to the Courts
of Justice of the other in pursuit and defence of their rights ; they shall be at liberty equally with
native subjects and with the subjects or citizens of the most favoured nation, to choose and employ
lawyers, advocates and representatives, and to pursue and defend their rights before such Courts.
No conditions or requirements shall be imposed upon the subjects of either of the High Contracting
Parties in connection with such access to the courts of justice of the other, which do not apply
to native subjects or to the subjects or citizens of the most favoured nation.

These dispositions, however, do not affect the existing or future regulations in each country
with regard to cautio judicatum solvi and gratuitous legal assistance.

Article VII.

Sweden recognizes in principle the autonomy of Siam in all that relates to Customs and fiscal
matters.

The Royal Siamese Government are in consequence entitled freely to establish any rates
of duty on importations and exportations, and any drawbacks, transit duties, or other taxes cr
impositions which they may desire. They may increase the tariff rates established by existing
treaties, provided, however, that they do not make use of this right with regard to Sweden unless
all nations entitled to claim special tariff treatment in Siam in accordance with previous agree-
ments have granted to Siam a similar right without the requirement of any compensatory benefit
or privilege.

Article VIII.

No other or higher duties of any kind shall be imposed on the importations into the territory
of either of the High Contracting Parties of any article, produced or manufactured in the territory
of the other, from whatever place arriving, than on a like article produced or manufactured in
any foreign country, from whatever place arriving.

No other or higher duties of any kind shall be imposed in the territory of either of the High
Contracting Parties in respect of any article exported to the territory of the other, than such as
are or may be payable in respect of a like article exported to any other foreign country.

Further, the High Contracting Parties agree to grant each other most-favoured-nation treat-
ment in all that relates to transit duties, warehousing, bounties, Customs facilities, the examination
and appraisement of merchandise, and drawbacks.

Article IX.

No duties of tonnage, harbour, pilotage, lighthouse, quarantine or other duties or charges
on ships, cargoes or navigation of whatever nature, or under whatever denomination, shall be
imposed in the territory of either country upon the vessels of the other country, which shall not
equally and under the same conditions be imposed in the like cases on national vessels in general
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3. Aux prohibitions ou restrictions visant des articles qui font ou pourront ult~rieu-
rement faire l'objet d'un monopole d'Etat;

4. Aux prohibitions ou restrictions en vue de prot6ger le b~tail ou les plantes contre
les maladies, les insectes nuisibles ou les parasites.

Article VI.

Les sujets de chacune des Hautes Parties contractantes auront libre acc~s aux tribunaux de
V'autre Partie pour faire valoir leurs droits, tant comme demandeurs que comme d6fendeurs; ils
seront libres, au m6me titre que les nationaux et que les sujets ou citoyens de la nation la plus favo-
ris~e, de choisir et d'employer des hommes de loi, avocats et mandataires pour revendiquer et d&
fendre leurs droits devant ces tribunaux. I1 ne sera impos6, aux sujets de l'une ou de l'autre des
Hautes Parties contractantes, en ce qui conceme cet acc s aux tribunaux de l'autre Partie, aucune
condition ou obligation qui ne soit impose 6galement aux nationaux ou aux sujets ou citoyens de
la nation la plus favorise.

Toutefois, ces dispositions ne s'appliqueront pas aux r~glements qui existent ou pourront tre
6dict~s ult6rieurement, dans chaque pays, en ce qui concerne la cautio judicatum solvi et l'assis-
tance judiciaire gratuite.

Article VII.

La Suede reconnait, en principe, l'autonomie complete du Siam en mati~re douani~re et en
mati~re fiscale.

Le Gouvernement royal siamois pourra, en consdquence, 6tablir les tarifs de droits de douane
Sl'importation et hL l'exportation, les drawbacks, les droits de transit ou toutes autres taxes et im-

p6ts qu'il jugera opportun d'instituel. Il pourra relever les tarifs 6tablis par les trait6s en vigueur,
hL condition toutefois de n'user de ce droit, h l' gard de la Suede, que lorsque toutes les nations fon-
d6es h revendiquer, au Siam, un r~gime douanier sp6cial, en vertu d'accords ant6rieurs, auront
accord6 au Siam un droit analogue, sans exiger en retour un avantage ou un privilege quelconque.

Article VIII.

Aucune des deux Hautes Parties contractantes ne soumettra les articles - produits naturels
ou fabriqu6s - du territoire de l'autre Partie, import6s sur son propre territoire, quel que soit Fen-
droit d'oii ils arrivent, h des droits quelconques autres ou plus 6lev~s que ceux auxquels sont soumis
les m~mes articles - produits naturels ou fabriqu6s - d'un autre pays 6tranger quelconque, quel
que soit ]'endroit d'oi ils arrivent.

Aucune des deux Hautes Parties contractantes ne soumettra sur son territoire les articles
export~s h destination du territoire de l'autre Partie h des droits quelconques autres ou plus 6]ev~s
que ceux auxquels sont ou pourront tre soumis les m~mes articles export~s h destination d'un autre
pays &ranger quelconque.

En outre, les Hautes Parties contractantes conviennent de s'accorder r~ciproquement le trai-
tement de la nation la plus favorisde en tout ce qui concerne les droits de transit, d'entrep6t, les
primes, facilit~s douani~res, l'examen et l'6valuation des marchandises, et les drawbacks.

Article IX.

I1 ne sera impos6, sur le territoire de l'une des deux Hautes Parties contractantes, aux navires
de l'autre Partie, aucun droit de tonnage, de port, de pilotage, de phare, de quarantaine, ou autres
droits et redevances applicables aux navires, h leur cargaison, ou bi la navigation, quels que soient
la nature et la d~nominations de ces droits qui ne soient 6galement et aux memes conditions, impos~s
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or on vessels of a third Power. Such equality of treatment shall apply reciprocally to the res-
pective vessels, from whatever port or place they may arrive, and whatever may be their place
of destination.

Article X.

In all that concerns the entering, clearing, stationing, loading and unloading of vessels in the
ports, basins, docks, roadsteads, harbours, or rivers of the two countries, no privilege shall be
granted by one High Contracting Party to vessels of a third Power which shall not equally be
granted to the vessels of the other High Contracting Party ; the intention of the High Contracting
Parties being that the vessels of each shall receive in every respect the treatment accorded to
vessels of the most favoured nation.

Article XI.

The coasting trade and the national fisheries of each of the High Contracting Parties are
excepted frem the provisions of the present Treaty, and shall be regulated according to the laws,
ordinances, and regulations of Siam and Sweden, respectively.

Article XII.

If a ship of war or merchant vessel of either of the High Contracting Parties has stranded
or been wrecked in the waters or harbours of the other State, the ship or vessel, her passengers
and cargo shall enjoy the same favours and immunities as those which the laws and regulations
of the latter state grant or may grant in analogous cases to national ships or to those of the most
favoured nation. Aid and assistance shall be rendered to the captain and crew in the same
measure as to the subjects or citizens of the most favoured nation. The merchandise which has
been saved from a merchant ship or vessel of one of the High Contracting Parties which has been
stranded or wrecked shall not be subject to any Customs duty in the territory of the other High
Contracting Party, unless it is cleared for consumption in the latter State.

Article XIII.

The vessels of war of each of the High Contracting Parties may enter, remain and make repairs
in those ports and places of the other to which the vessels of war of other nations are accorded
access ; they shall there submit to the same regulations and enjoy the same honours, advantages,
privileges and exemptions as are now, or may hereafter be, conceded to the vessels of war of any
other nation.

Article XIV.

The subjects of each of the High Contracting Parties shall enjoy in the territory of the other
upon fulfilment of the formalities prescribed by law the same protection as native subjects or the
subjects or citizens of the nation most favoured in these respects, in regard to patents, trademarks;
tradenames, and designs.
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dans des cas similbires aux navires nationaux en g~n6ral ou aux navires d'une tierce Puissance.
Cette 6galit6 de traitement s'appliquera Ii titre de r~ciprocit6 aux navires respectifs des deux Parties,
quel que soit le port ou l'endroit d'oi ils arrivent et quel que soit leur lieu de destination.

Article X.

En tout c-2 qui concerne 1'enti6e, la sortie, le stationnement, le chargement et le ddchargement
des navires dans les ports, bassins, docks, rades, havres ou fleuves des deux pays, il ne sera accord6
par l'une des Parties contractantes aux navires d'une tierce Puissance aucun privilege qui ne soit
6galement accord6 aux navires de l'autre Partie contractante ; il est dans l'intention des Hautes
Parties contractantes que les navires de chacune d'elles re~oivent, h tous 6gards, le traitement
accord6 aux navires de la nation la plus favorisde.

Article XI.

Le cabotage et les pecheries nationales des deux Hautes Parties contractantes sont exceptds
des dispositions du prdsent trait6 et seront rdgis par les lois, ordonnances et reglements du Siam et
de la Suede, respectivement.

Article XII.

Si un navire de guerre on un bAtiment marchand de l'une ou l'autre des Hautes Parties con-
tractantes 6choue ou fait naufrage dans les eaux territoriales ou ports de l'autre Etat, ce navire
ou batiment, ses passagers et sa cargaison jouiront de tous les privileges et immunits que les lois
et reglements de ce dernier Etat accordent ou pourront accorder, dans des cas analogues, aux navi-
res nationaux ou h ceux do la nation la plus favorisde. Le capitaine et l'6quipage auront droit h la
m~me aide et h la meme assistance que les sujets ou citoyens de la nation la plus favorisde. Les mar-
chandises sauvdes d'un navire ou bAtiment marchand de l'une des Hautes Parties contractantes
qui aurait 6chou6 ou fait naufrage, ne seront frappdes d'aucun droit de douane sur le territoire de
l'autre Haute Partie contractante, h moins que lesdites marchandises ne soient dddouan6es en vue
de la consommation dans ledit Etat.

Article XIII.

Les navires de guerre de chacune des Hautes Parties contractantes sont autorisds hL entrer,
sdjourner et 5. effectuer des rdparations dans les ports et localitds de l'autre Partie dont l'acc~s est
permis aux navires de guerre d'autres nations. Ils y seront assujettis aux m~mes reglements et
jouiront des memes honneurs, avantages, privileges et exemptions qui sont ou pourront etre ult6-
rieurement accordds aux navires de guerre d'une autre nation quelconque.

Article XIV.

Les sujets de chacune des Hautes Parties contractantes jouiront sur le territoire de l'autre
Partie, h condition de remplir les formalits prescrites par la loi, de la memo protection que les na-
tionaux ou que les sujets ou citoyens de la nation la plus favorise hi cet 6gard, en matiere de brevets,
marques de fabrique, appellations commerciales et dessins.
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It is, however, understood, that Siam cannot, by virtue of the foregoing provision, claim the
special privileges provided by the revised International Convention concerning the Protection
of Industrial Property Rights 1, signed at Washington on the 2nd of June 1911, and accorded by
Sweden to other nations on the condition of reciprocity, until Siam has adhered to the said Conven-
tion.

Article XV.

Each of the High Contracting Parties may appoint Consuls-General, Consuls, Vice-Consuls,
and other Consular Officers or Agents, to reside in the towns and ports of the territory of the other
where similar officers of the other Powers are permitted to reside.

.Such Consular Officers and Agents, however, shall not enter upon their functions until they
shall have be'en approved and admitted by the Government to which they are sent.

They shall be entitled to exercise all the powers and enjoy all the honours, privileges, exemp-
tions and immunities of every kind which are or may be accorded to Consular Officers of the most
favoured nation.

Article XVI.

In case of the death of a subject of one of the High Contracting Parties in the territory of the
other without having, in the country of his decease, any known heirs or testamentary executors
by him appointed, the competent local authorities shall at once inform the nearest Consular Officer
of the nation to which the deceased belonged, in order that necessary information may be imme-
diately forwarded to parties interested.

In case of the death of a subject of one of the High Contracting Parties in the territory of the
other without leaving at the place of his decease any person entitled by the laws of his country to
take charge of and administer the estate, the competent Consular Officer of the State to which
the deceased belonged shall, upon fulfilment of the necessary formalities, be empowered to take
custody of and administer the estate in the manner and under the limitations prescribed by the
laws of the country in which the property of the deceased is situated.

The foregoing provision shall also apply in case of a subject of one of the High Contracting
Parties dying outside the territory of the other, but possessing property therein, without leaving
any person there entitled to take charge of and administer the estate.

It is understood that in all that concerns the administration of the estates of deceased per-
sons, any right, privilege, favour or immunity which either of the High Contracting Parties has
actually granted or may hereafter grant to the Consular Officer of any other foreign State, shall
be extended immediately and unconditionally to the Consular Officers of the other High Contracting
Party.

Article XVII.

The stipulations of the present Treaty with regard to subjects of either of the High Contracting
Parties shall also be applicable, within the limits of their legal capacity, to limited liability and
other companies, corporations and associations, organized according to the laws of that Party
and having in the territory of the latter their sidge social.

Article XVIII.

The stipulations contained in the present Treaty do not affect, supersede or modify any of
the laws, ordinances or regulations of the High Contracting Parties, now in force or hereafter
enacted, with regard to immigration, naturalization, police or public security.

1 British and Foreign Slate Papers, Vol. 104, page 116.
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Toutefois, il est entendu que le Siam ne saurait se fonder sur ]a disposition qui prcede pour
revendiquer les privileges sp6ciaux accordds par la Convention internationale1 pour la protection
de la propridt6 industrielle revisde et sign~e h Washington, le 2 juin 1911, et consentis par la Suede
h d'autres nations h titre de rdciprocit6, tant que le Siam n'aura pas donn6 son adhesion h ladite
convention.

Article XV

Chacune des Hautes Parties contractantes aura la facult6 d'6tablir des consuls g6n6raux, con-
suls, vice-consuls et autres fonctionnaires ou agents consulaires dans les villes et ports de l'autre
Partie oh sont autoris~s h resider les mames fonctionnaires des autres Puissances.

Toutefois, ces fontionnaires et agents consulaires ne pourront entrer en fonctions qu'apr~s
avoir 6t6 agr66s et accept~s par le gouvernement aupr~s duquel ils sont envoyes.

Ils auront le droit d'exercer tous les pouvoirs, et ils jouiront de tous les honneurs, privileges,
exemptions et immunit6s de toute nature qui sont ou pourront 6tre accord6s aux fonctionnaires
consulaires de la nation la plus tavoris~e.

Article XVI.

Au cas oii un sujet de l'une des Hautes Parties contractantes viendrait h d~c~der sur le terri-
toire de l'autre Partie sans laisser dans le pays oi il est d~cdd6 d'h6ritiers connus ou d'ex~cuteurs
testamentaires ddsign~s par lui, les autorit~s locales comp~tentes aviseront imm~diatement de ce
d~c~s le plus proche fonctionnaire consulaire de la nation h laquelle ressortissait le ddfunt, afin que
les renseignements ndcessaires puissent tre imm~diatement transmis aux parties int6ress6es.

Au cas oii un sujet de l'une des Hautes Parties contractantes viendrait h d6c~der sur le terri-
toire de l'autre Partie, sans laisser, au lieu du ddc~s, aucune personne qualifi6e par-la legislation
de son pays pour prendre charge dc la succession et pour l'administrer, le fonctionnaire consulaire
competent de l'Etat auquel ressortissait le d6funt aura qualit6, apr~s l'accomplissement des forma-
lit6s n6cessaires, pour assumer la garde et l'administration des biens, de la mani~re et dans les limi-
tes prescrites par les lois du pays dans lequel sont situ6s les biens du d~funt.

La disposition prdcddente s'appliquera 6galement au cas d'un sujet de l'une des Hautes Parties
contractantes qui serait d~c~d6 en dehors du territoire de l'autre Partie, mais poss~derait des biens
sur ce territoire et n'aurait laiss6 aucune personne ayant le droit de prendre en charge et d'adminis-
trer lesdits biens.

I1 est entendu qu'en tout ce qui concerne l'administration des biens de personnes d~c~d~es,
tous droits, privi]eges, faveurs ou immunit~s que l'une ou l'autre des Hautes Parties contractantes
a d6jh accord~s ou pourra ult6rieurement accorder aux fonctionnaires consulaires d'un autre Etat
6tranger quelconque seront 6tendus immddiatement et sans rdserve aux fonctionnaires consulaires
de l'autre Partie contractante.

Article XVII.

Les dispositions du pr6sent trait6 qui sont applicables aux sujets de l'une ou l'autre des Hautes
Parties contractantes s'appliqueront 6galement, dans les limites de leur capacit6 juridique, aux
soci~t~s h responsabilit6 limit~e et autres soci6t~s, compagnies et associations constitutes confor-
m~ment h la l6gislation de ladite Partie et dont le si6ge social se trouve sur le territoire de cette
Partie.

Article XVIII.

Les dispositions contenues dans le prdsent trait6 n'affectent, n'abrogent ni ne modifient aucune
des lois, ordonnances ou r~glements des Hautes Parties contractantes, qui sont actuellement appli-
cables ou pourront 6tre appliqu~es par ]a suite en mati~re d'immigration, de naturalisation, de
police ou de s6curit6 publique.

'Dx MARTENS, Nouveau Recueil gdndral de Traits, troisi~me s~rie, tome VIII, page 760.
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It is hereby understood and agreed that none of the stipulations of the present Treaty by
which Siam grants most-favoured-nation treatment is to be interpreted as granting rights, powers,
privileges or immunities arising solely by virtue of the existence of rights of exemption from
Siamese jurisdiction possessed by other foreign countries.

No claim may be made by virtue of the stipulations of the present Treaty to any privilege
that Sweden has accorded or may accord to Denmark or Norway, or both these countries, as long
as the same privilege has not been extended to any other country.

Article XIX.

The present Treaty shall, from the date of the exchange of ratifications thereof, be substituted
for all former Treaties, Conventions and Agreements made between the two High Contracting
Parties. From that date consequently the Treaty 1 of Friendship, Commerce and Navigation
between Siam and Sweden and Norway, signed at London on May 18, 1868, and the Agreement
between Siam and Sweden and Norway for regulating the Traffic in Spirituous Liquors, signed
at Stockholm on July 16, 1883, shall as between the High Contracting Parties cease to be binding.

Article XX.

Any dispute which may arise between the High Contracting Parties with respect to the inter-
pretation, application or execution of the present Treaty or the Protocol annexed hereto which
cannot be settled by diplomatic means, shall at the request of either Party be submitted in the
absence of contrary agreement to the Permanent Court of International Justice at The Hague.
Both Parties hereby undertake to accept as binding the arbitral award.

Article XXI.

The present Treaty shall be ratified by His Majesty the King of Siam and by His Majesty
the King of Sweden subject to the consent of the Riksdag. It shall come into effect on the date
of the exchange of ratifications, which shall take place at Stockholm as soon as possible and it
shall remain in force for ten years from that date.

In case neither of the High Contracting Parties should have notified twelve months before
the expiration of the said ten years the intention of terminating it, it shall remaing binding until
the expiration of one year from the day on which either of the High Contracting Parties shall
have denounced it.

It is clearly understood, however, that such denunciation shall not have the effect of reviving
any of the treaties, conventions, arrangements or agreements abrogated by the present Treaty.

In witness whereof the respective Plenipotentiaries have signed the present Treaty and have
thereunto affixed their seals.

Done in duplicate in the English language, at Stockholm, the Nineteenth day of the Ninth
Month in the two thousand four hundred and sixty-eighth year of the Buddhist Era, corresponding
to the nineteenth day of December in the year one thousand nine hundred and twenty-five of the
Christian Era.

(L. S.) (Signed) Vipulya SVASTIWONGS

(L. S.) (Signed) Osten UNDkN
I certify that this is a true copy

Vipulya Svastiwongs
H. S. M's Minister in Copenhagen.

'Btitish and Foreign State Papers, Vol. 69, page 1135.
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I1 est entendu et convenu par les pr~sentes qu'aucune des dispositions du pr~sent trait6 en
vertu desquelles le Siam accorde le traitement de la nation la plus favorise, ne doit 6tre interpr~t~e
comme accordant des droits, pouvoirs, privileges ou immunit~s resultant uniquement de I'existence
de.droits d'exemption de la juridiction siamoise que poss~dent d'autres pays 6trangers.

Les dispositions du pr~sent trait6 ne pourront ftre invoqu~es pour revendiquer un privilege
quelconque que ]a Suede a accord6 ou pourra accorder au Danemark, ht la Norv~ge ou h ces deux
Etats, tant que le mme privilege n'aura pas 6t6 6tendu h un autre pays quelconque.

Artielc XIX.

Le pr~sent trait6 sera, h partir de la date de l'6change des ratifications, substitu6 hi tous les
trait~s, conventions ou accords ant~rieurement conclus entre les deux Hautes Parties contractantes.
En cons~quence, h partir de cette date, le Trait6' d'amiti6, de commerce et de navigation entre le
Siam, d'une part, et la Suede et la Norv~ge, d'autre part, sign6 ht Londres le 18 mai 1868, et l'Ar-
rangement entre le Siam d'une part et ]a Suede et la Norv~ge d'autre part, concernant ]a r~glemen-
tation du commerce des spiritueux, sign6 ht Stockholm le 16 juillet 1883, cesseront d'avoir effet en
ce qui concerne les Hautes Parties contractantes.

Article XX.

Tout diff~rend qui pourrait s'61ever entre les Hautes Parties contractantes en ce qui concerne
l'interpr~tation, l'application ou l'ex~cution du pr6sent trait6 ou du protocole ci-joint, et qui ne
pourrait 6tre r~glM par la voie diplomatique, sera, sur demande de l'une ou I'autre Partie, port6,
sauf accord contraire, devant la Cour permanente de Justice internationale de La Haye. Les deux
Parties conviennent par les pr~sentes de reconnaitre comme obligatoire la sentence arbitrale.

Article XXI.

Le pr6sent trait6 sera ratifi6 par Sa Majest6 le Roi de Siam et par Sa Majest6 le Roi de Suede
sous r6serve de l'approbation du Riksdag. I1 entrera en vigueur h la date de l'6change des ratifica-
tions, qui aura lieu h Stockholm aussit6t que possible et restera en vigueur pendant une p~riode
de dix ans h dater de ce jour.

Au cas ob ni l'une ni l'autre des Hautes Parties contractantes n'aurait notifi6 douze mois avant
'expiration de ladite p6riode de dix ans son intention de le d~noncer, il restera en vigueur jusqu'h

l'expiration d'un d4lai d'une ann~e hi partir du jour oii l'une des Hautes Parties contractantes l'aura
d~nonc6.

Toutefois, il est clairement entendu que cette d~nonciation n'aura pas pour effet de remettre
en vigueur aucun des trait~s, conventions, arrangements ou accords abrog6s par le prsent trait6.

En foi de quoi les pl~nipotentiaires respectifs ont sign6 le pr~sent trait6 et y ont appos6 leur
sceau.

Fait en double expedition, en langue anglaise, h Stockholm, ce dix-neuvi~me jour du neuvi~me
mois de I'ann~e deux mil quatre cent soixante-huit de l'6re bouddhique, correspondant au dix-
neuvi~me jour de d~cembre de l'anne mil neuf cent vingt-cinq de l'6re chr6tienne.

(L. S.) (Signi) Vipulya SVASTIWONGS

(L. S.) (Signi) Osten UNDtN

1 DE MARTENS, Nouveau Recueil gendrol de Traitds, troisi~me srie, tome IV, page 769.
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ANNEX.

PROTOCOL CONCERNING JURISDICTION APPLICABLE IN THE KINGDOM OF SIAM

TO SWEDISH SUBJECTS.

At the moment of proceeding this day to the signature of the new Treaty of Friendship,
Commerce and Navigation between the Kingdom of Siam and the Kingdom of Sweden, the Pleni-
potentiaries of the two High Contracting Parties have agreed as follows:

Article I.

The system of jurisdiction heretofore established in Siam for Swedish subjects and the pri-
vileges, exemptions and immunities now enjoyed by Swedish subjects in Siam as a part of or
appurtenant to the said system shall absolutely cease and determine on the date of the exchange
of ratifications of the above-mentioned Treaty, and thereafter, all Swedish subjects, companies,
corporations and associations shall be subject to the jurisdiction of the Siamese Courts.

Article II.

Notwithstanding the provisions of the preceding Article, until the promulgation and putting
into force of all the Siamese Codes, namely, the Penal Code, the Civil and Commercial Code, the
Codes of Procedure and the Law for the Organization of Courts, and for a period of five years
thereafter, but no longer, Sweden through its Diplomatic and Consular Officials in Siam, whenever
in its discretion it deems it proper so to do in the interests of justice, by means of a written requisition
addressed to the judge or judges of the Court in which such case is pending, may evoke any case
pending in any Siamese Court, except the Supreme or Dika Court, in which a Swedish subject,
company, corporation or association is defendant or accused.

Such case shall then be transferred to the said Diplomatic or Consular Official for adjudication,
and the jurisdiction of the Siamese Court over such case shall thereupon cease. Any case so evoked
shall be disposed of by the said Diplomatic or Consular Official in accordance with the laws of Sweden
properly applicable, except that as to all matters coming within the scope of codes or laws of the
Kingdom of Siam regularly promulgated and in force, the rights and liabilities of the parties shall
be determined by Siamese Law.

For the purpose of trying such cases and of executing any judgment which may be rendered
therein, the jurisdiction of the Swedish Diplomatic and Consular Officials in Siam is continued.

Should Sweden perceive, within a reasonable time after the promulgation of the said Codes,
any objection to the said Codes, namely the Penal Code, the Civil and Commercial Code, the Codes
of Procedure and the Law for the Organization of Courts, the Siamese Government will endeavour
to meet such objections.

Article III.

Appeals by Swedish subjects, companies, corporations, and associations from judgments
of Courts of first instance in cases to which they may be parties, shall be adjudged by the Court
of Appeal at Bangkok.

An appeal on a question of law shall lie from the Court of Appeal at Bangkok to the Supreme
or Dika Court.

A Swedish subject, company, corporation or association who is defendant or accused in any
case arising in the provinces may apply for a change of venue and should the Court consider such
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ANNEXE

PROTOCOLE CONCERNANT LA JURIDICTION APPLICABLE DANS LE ROYAUME DE SIAM
AUX SUJETS SUIDOIS.

Au moment de procdder, ce jour, h la'signature du nouveau Trait6 d'amiti6, de commerce et
de navigation entre le Royaume de Siam et le Royaume de Suede, les pldnipotentiaires des deux
Hautes Parties contractantes sont convenus des dispositions suivantes

Article premier.

Le rdgime de juridiction applicable jusqu'ici, au Siam, pour les sujets su6dois, ainsi que les
privileges, exemptions et immunit6s dont jouissent actuellement les sujets suddois au Siam et qui
font partie, ou sont la consdquence, dudit r6gime prendront fin et cesseront d'une mani re absolue
h la date de l'6change des ratifications du trait6 ci-dessus mentionn6 ; apr s cette date, tous les su-
jets, socidt6s, compagnies et associations ressortissant h la Suede seront soumis h la juridiction des
tribunaux siamois.

Article II.

Nonobstant les dispositions de l'article prgc6dent, jusqu'h la promulgation et h la mise en
vigueur de tous les codes siamois, h savoir le Code p6nal, le Code civil et commercial, les Codes
de procddure et la Loi d'organisation judiciaire, et pendant une pdriode ultdrieure de cinq ans
au plus, la Suede pourra, par l'entremise de ses fonctionnaires diplomatiques et consulaires au
Siam, toutes les fois qu'elle le jugera opportun dans l'int6ret de la justice, 6voquer, par une r~qui-
sition 6crite adressde au juge ou aux juges du tribunal saisi de 'affaire, toute cause pendante par-
devant un tribunal siamois quelconque, sauf la Cour supreme ou. tribunal Dika, dans laquelle le
ddfenseur ou le prdvenu serait un sujet, socidt6, compagnie ou association ressortissant h la Suede.

Tout cas de cette nature sera alors transfdr6 audit fonctionnaire diplomatique ou consulaire
pour ddcision et le tribunal siamois cessera d'etre comp6tent en l'espece. Toute affaire ainsi dvoquge
sera rgglde par ledit fonctionnaire diplomatique ou consulaire, conform6ment aux lois su6doises
pertinentes. Toutefois, pour toutes les questions tombant sous le coup des codes ou lois du Royaume
de Siam, r6gulierement promulgu6s et mis en vigueur, les droits et obligations des parties seront
ddtermins par la l6gislation siamoise.

La juridiction des fonctionnaires diplomatiques et consulaires de Suede au Siam sera main-
tenue en ce qui concerne l'examen des affaires de cette nature et l'exdcution de tout jugement
auquel elles pourraient donner lieu.

Si la Suede constate, dans un d6lai raisonnable apres la promulgation desdits codes, que ces
codes, savoir le Code pdnal, le Code civil et commercial, les Codes de proc6dure et la Loi d'orga-
nisation judiciaire pretent h des objections, le Gouvernement siamois s'efforcera de tenir compte
des objections formul~es.

Article III.

Les appels interjetds par des sujets, socidtgs, compagnies et associations ressortissant h la
Suede contre des arr6ts des tribunaux de premiere instance, dans des affaires oti lesdits seraient
parties, seront jug6s par la Cour d'appel de Bangkok.

Tout recours en cassation sur un point de droit pourra etre exerc6 contre les arrets de la Cour
d'appel de Bangkok par-devant la Cour supreme ou Tribunal Dika.

Tout sujet, socidt6, compagnie ou association ressortissant h la Suede, et estant en justice
dans un proces engag6 dans les provinces, peut demander un transfert du lieu de juridiction, et,
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change desirable, the trial shall take place either at Bangkok or before the judge in whose Court
the case would be tried at Bangkok.

The provisions of this Article shall remain in force so long as the right of evocation continues
to exist in accordance with Article II.

Article IV.

In order to prevent difficulties which may arise from the transfer of jurisdiction contemplated
by the present Protocol, it is agreed :

(a) All cases in which action shall be taken subsequently to the date of the exchange
of ratifications of the above-mentioned Treaty, shall be entered and decided in the Siam-
ese Courts, whether the cause of action arose before or after the date of the said ex-
change of ratifications ;

(b) All cases pending before the Swedish Diplomatic and Consular Officials in
Siam on the said date shall take their usual course before such Officials until such cases
have been finally disposed of, and the jurisdiction of the Swedish Diplomatic and Con-
sular Officials shall remain in full force for this purpose.

In connection with any case coming before the Swedish Diplomatic and Consular Officials
under clause (b) of Article IV or which may be evoked by the said Officials under Article II, the
Siamese authorities shall upon request by such Diplomatic or Consular Officials lend their assis-
tance in all matters pertaining to the case.

In witness whereof the undersigned Plenipotentiaries have hereto signed their names and
affixed their seals, this nineteenth day of the ninth month of the two thousand four hundred and
sixty-eighth year of the Buddhist Era, corresponding to the nineteenth day of December in the
year one thousand nine hundred and twenty-five of the Christian Era.

(L. S.) (Signed) Vipulya SVASTIWONGS

(L. S.) (Signed) Osten UNDP-N
I certify that this is a true copy

Vipulya Svastiwongs,
H. S. M.'s Minister in Copenhagen.

Certifi6 pour copie conforme
Stockholm

au Minist~re royal des Affaires 6trang~res,
le 17 d~cembre 1926.

Le chel des archives
Carl Sandgren.
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si la Cour consid~re que ce transfert est opportun, le proc~s aura lieu soit 4 Bangkok, soit devant
le juge au tribunal duquel l'affaire serait jug~e h Bangkok.

Les dispositions du present article resteront en vigueur aussi longtemps que le droit d'6voca-
tion subsistera conform~ment h l'article II.

Article IV.

En vue d'6viter les difficult6s que pourrait soulever le transfert de juridiction envisage par
le present protocole, il est convenu ce qui suit :

a) Toutes les instances ouvertes post~rieurement h la date de l'6change des rati-
fications du trait6 pr~cit6 seront port6es devant les tribunaux siamois et jug~es par eux,
que les faits motivant l'instance se soient produits avant ou apr~s la date de 1'6change
des ratifications ;

b) Toutes les affaires pendantes h cette date devant les fonctionnaires diplomatiques
et consulaires de la Suede au Siam suivront leur cours ordinaire devant ces fonctionnaires
jusqu'h ce que lesdites instances aient 66 difinitivement r~gles, et la juridiction des
fonctionnaires diplomatiques et consulaires su~dois continuera h avoir plein et entier
effet h cette fin.

Dans toutes les affaires qui seraient portes devant les fonctionnaires diplomatiques et consu-
laires su6dois, en vertu de la clause b) de 'article IV, ou qui pourraient 6tre 6voqu~es par lesdits
fonctionnaires en vertu de l'article II, les autorit6s siamoises, sur la demande de ces fonctionnaires
diplomatiques ou consulaires, pr~teront ceux-ci leur concours dans toutes les questions relatives
au proc~s.

En foi de quoi les pldnipotentiaires soussign~s ont appos6 ci-dessous leur signature et leur
sceau le dix-neuvi~me jour du neuvi~me mois de l'ann~e deux mil quatre cent soixante-huit
de l'6re bouddhique, correspondant au dix-neuvi~me jour de ddcembre de l'ann~e mil neuf cent
vingt-cinq de l'&re chr6tienne.

(L. S.) (Signs) Vipulya SVASTIWONGS

(L. S.) (Signi) Osten UNDIN
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